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PART I.--Central Acts repealed, 
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No. of 
Act. 

------ 
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XXI 

. . 

XLV 

V. 

1111 - 

%XI11 

111 

X X I  

. , 
' 

XVI , . . . 

X X V .  
. . 

. . 

.. . 

IV 

ame@ed. or  .o'thewise 

How affected. 

Extended toTripura, 
Vindhya Pradesh 
.and Manipur States. 

, Ditto. 

Ditto.. 

Ss. 361 and 376 am. 
in spplic tion to 
Manipur da te .  

S. 489-ABm. in part. 

Extended to Tripura, 
Vindhya Pradesh 
and Manipur 
States. ' 

Ditto. - , . 
Ditto. . 
Ditto. . 

E.ter?ded to Tri- 
' 'pura and Vindhya 

Pradesh: States. 

Extended  to^ Tripura , 
Vhdhya Pradesh 
and Manipur 
Sties. 

 itt to. . 
Preamble am. iri 
part. 

Exte.nded to Tri- 
pura, Vindhya 
Pradesh and 
Manipur States. 

Ditto. . 
Ditto. . . 
Ditto,. . 
Ditto. . 
p- 

Short title of Act. 
' sr 

-- 
State Prisoners Act . 

Societies. Registration 
Act. 

-:' Penal Cod6 . 

Police Act . ' . . 

Government Seal Act ., 
.Waste-lands (clai!as) Acb 

Carriers Act . _  
~ a t i v e  Converts' 
Marriage , Dissolution 
Act. . 

Acting Judges Act : . 

Press and Registra ticn 
of Books Act. 

. Divorce Act . . . 

affected. 

No. and 
section - of 
1950 Act 
by which 
affected. 

30, s. 3. 

I b i d .  . ' ., 

Ibid. 

-, 

35, s. 3 and 
sch. 11. 

30, s; 3. 
' . 

I b i d .  - . 

I t i d .  

I b i d ;  

I b i d .  
,' 

I b i d .  

- - 

I b i d .  

35, 0. 3 and 
sch. 11. 

30, s. 3: 

 bid! 
I b i d .  

I b i d .  

Ib id .  

I .  ,' 

~. . 

I.' 
VII 
I '  

X X I I I  

. X X X I  

Court-fees Act . . 
\ 

CatMe-trespass Act . 
. Pensions Act . . 

Weighta and Measures. 
of Capacity Act. .,. 

. . 

. .- 

. * ... '. 
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No. end 
syction of 

Year of .,No- of Short title of Aot. How dected.  1950 Aot ' 

by ,which 
affected. 

- < 

Evidence Act . . Extended t o  Tri- 30, a. 1. 

PUP States. 
1872 It1 special Marriage Act . Ditto. . Ibid. 

1872 IX Contract Act. . . . Ditto. . Ibdd. 

Christian Marpiage Act . Extended to Tri- 1 bid. 
pura and Vindhya 

- Pradesh States. 

Uovednzent %wings Extended to Tri- 1 bdd. 
Banks Act. pura, Vindhya 

Pradesh and Mani- 
plw States. 

Oath3Act . , Extended to Tri- 1M. 
pura and Vindhya- ' 
Pradesh States. 

1874 111 Married Women's pro-  to. . IEid. 
perty Act. 

1874 1%' Foreign Reoruithg Act Extended to Tri- Ibid. 
purtt. Vindhya 
Pradesh and 
Manipur States. 

.+ 
1876 'IX Majority Act . Ditto. . lw. 

- 1875 XVlII L6w Reports Act,:. ~ i t $ o .  . I b d .  

1877 I spacific Relief Aob . Ditto. .- Ibid. 

1878 I Opidm Act . Ditto. . .&id. 

Extended to whole 33,, e. 2 and 
of India except the sch. 
State of Jqknmu 
and ISaslimir. 

Ss. 1 and 3 am. in 
part. - 

Any law Correqonding Rep. with savir,g 33, s. 4. 
to Revenue Recovery 
~ d t ,  in force in any 
Part B Btate other 
than Jammu and 
K a s b i r ,  or in the 
merged territory of 
Cooch-Beha r. - , 

\ 
, 

7 .  -- .----a- - i- ---. _ ._ - -- 



4 
PART 1.-CemtraZ Ack repealed, amended or otherwi8e affected. 

. 8 

- Year of 
Act. 

I .-- 
1878 

I 

1878 

I 

1878 

- 
1879 

1 

1880 

1880 

1881 

1881 

1882 

1882 

1882 

"a , -. 

How affected. 

Extended to  
Tripura, Vindhya 
Sradesh and Mani- 
pur States. 

Extended to  whole 
of India except the 
State of J'mmu 
and Kashplir. 

" India " subs. for 
" the States" 

throughout Act. 

Ss. 1, 3 and 18 dm. 
S. 3A ins. 

Rep. with saving. 

Extended to Tripura , 
V indhya Pra desh 
and Manipur States. 

8. 19 am. i% part. 

\ * 
~ x t e n d e d  to Tri- 
pusa and Vindhya 
Pradesh States. 

Extended to Tri- 
pura, Vindhya 
Pradesh and Mani- 
pur States. 

Ditto. , . 
Ditto. . 
Ditto. . 

Ditto. - . 
Extended to Tri- 
pura and ' Vindhya 
Yradesh States. 

Extended to  Tri- 
pura, Vindhya 
Pradesh and Mami- 

No. and  / 

sectidn of 
1950 Act 
by which 
affected. 

30, 8. 3. 

25 & 30, as. 
11 and 3. - 

25, s. 11 an& 
4th sch. 

S. 13. 

\ 

35, s. 3 an& 
2nd sch. 

30, s. 3 . a n d  
sch. 

4 

Ibid.  

Ibid. 

l b id .  

Ibid.  

Ibid.  

Ibid.  

IbQd. 

NO. of 
Act. 

VI 

VIII 

X I  

XVIII  

I 

%I11 - 
X I  . 

XXVI  

I1 ' 

IV 

VII 

Short title of Act. 

Treasure-trove Act . 

Sea Customs Act . . 

A law corresponding to 
Sea Cus tms  Act, 1878, 
but other than this Act, 
in force in any State 
other than Jammu and 
Kashmir imrnedia tely 
before the 1st April, 
1950. 

Ar,m#Act . - 

Legal Practitioners Act . 

Religious Societies Act . 

Vaccination Act . 
Municipal Taxation Act 

Negotiable Instrukn ents 
Act. 

Trusts Act . 
Transfer of Property 
Act. 

Powers-of-Attorney Act 

/ 
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PART I.-Central Acts repealed, amended or otherwise affected. 

STo. a d  
Year of Xo. of sectiou. of 

Act. Act. Short title of Act? How affected. 3 950 Act 
by whioh 
affected. 

* ' 

1884 IV Explosives Act . . Extended to Tripura, 30, 8. 3 & sc h 
Vindhya Pradesh 
and Manipur States. . 1885 XVIlI Land Acquisition (Mines) Ditto. . Ibid. 

Act. 
1886 VI ' Births, Deaths and Ditto. . 1Eid. 

Marriages Registration 
Act. 

1886 X I  Tramways Act . Ditto. . Ibid. 
1887 VII Suits Valuation Act . Extended to Tri- Ibid. 

pura and Vindhya 
Pradesh States. 

1887 IX Provincial Small cause Extended to Tri- lb id .  
Courts Act. - pura , Vindhya 

Pra desh and Mani- 
pur States. 

1888 111 Police Act . - . Ditto. . 1 bid. 

1889 IV ' Merchandise Marks Act D'itto. . lb id .  

3890 I Reveme Recovery Act . Whole of India ex- 30 & 33,~,2(1). 
capt th3 State of 
J?rnmu and K ash- 
mu, 

Ss. 1 aud 4 am. in 33, s.2(8) and 
part. sch. 

1890 

1890 

i890 

, 1890 
I 

* 1891 

1893 

1894 

6* - - & _ ^  A -  --- . - - - -  - - - - - -  

VI 
- 

VIII 

IX 

I 
X I  

X V ~  

IT 

I 

Any law correspondb~g to 
Opitun Act, 1878, in 
force in any Part B 
State other t h m  
J&I~MII and Kashmir, 
or hl th9 merged terri- 
tory of Cooch-Behar. 

Charitable Endowme~lts 
Act. 

Guardian3 aud Wards 
Aot. 

RailwaysAct . . 

Pravention of Cntelty 
to Arilpals Act. 

Bankers' Books Evidei~ce 
Act. 

Partition Acti. . a . 
Land Acquisition Act. . 

Rfp. with saving. 

E = ~ h d  to Tripura, 
Vilrlhya Pradesh 
and 4h1ipuir State?. 

Ditto. . 

S. 27A iim. . 

Extended to Tri- 
pwa, Vildhya Pra- 
desh and Manipur 
States. 

' Dilto . 

Ditto . 
Ditto . 

33,~.4. 

30, s. 3, 

lbid. 

33, s.?. 

30, s. 3. 
' 

Ibid. 

Ibid. 

Ibid. 
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PAT (I.-4&tral Acts yfepmled, 'amended or otherwise dffectecb. ' 

Xo. and 
sectiou. of 

Year of No. of Short fitla of Aft. How affected. kg50 Act 
Act. Act. b y  which 

affected. 

- - - d -__- - 
3894 I X  Prisolw Act. 

1897 111 Epidemic Dis3w4s Act.. 

F897 IV Fishsries Act. . 
1897 V . Arn?~idiqg Act . 

1897 X 

1898 III 
1 

1898 V 
and vhdhya Pra- 
desh States. 

Offe~iclcas to be cogni- 31 ,se, 37 and 
zable uliidcr Act 31 39. 

260, 363 aria 646 
for th.: purposes of 
Act 70 of 1950. 

1898 VI Post Offiw Act . 

Extended G O  whole 25, s .  11. 

I 

1898 I X  Live-stock Importation . 30, s. 3. 
Act. - 

1899 11 - Stamp Act', 

1839 I V  Govenm~nt  B~aildbigs 

1900 111 Prisousrs Act . 
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No. and 
sectiop O! 
1950 Aot 
by which 
affected. 

- 
30, n. 3. 

I&$. 

- - -. 
I M .  

I W .  

Bid .  

Ibid. 

Ibid. 

I b s .  

30, s. 3.and 
soh. 

- 

41, s. 34(3). 

30, s. 3. 

Ibid. 

Ibid. 

30, s. 3. 

35, s. 3. and 
2nd sch. 

30,s. 3. 

on otherwise, affected. 

How affeoted. 

'Exlhlded to Trip~wci, 
Vbldhya Pradesh 
and 3fanipur 
States. 

Ditto . 

Dibto . 
Ditto . 
Ditto . 
Ditto . 

. Ditto . 
Ditto . 

/ 
Exte~~ded to Tripura 

and Vb~dhya 
Pradcsh States. 

S. 115 not applied 
to +he States of 
Bhopal and Vin- 
dhya Predesh. 

Extendcd to Tri- 
pura, Vindhya 
Pradcsh and ITani- 
pur States. 

Ditto . 

Ditto . 

Extended to Tripura, 
Vindhya Pwdeah 
and Manipur 
States. 

S. 48am. in part. . 
Extended to- Tripura, 

Vindhya 'Pra desh 
nnd Munipur 
States. 

P ~ T  I.- Gettrab Acts repealed? amdid'*  

Sbork title of Ao6. .c 

Prisoners Act.-contd. ' 

~011s ' (Army and Air 
Foree) ACG. 

Works of ~ e f e u c e  Act . 
Fo~eign Marriage A6t. 

Ext~adition Act. . 
Ancient Moxuments Pre- 

servation Act. , 

~ a i l w a i  Board Act . 
, 

Coinage Act - . 

Code of Civil Procedure 

Explosive Substances 
Act. 

Limitation Act . 
k 

Crimj,lal Law Amend- 
ment Act. 

Ports Act . . 

~ e ~ i s t i a t i o n  Act . 

- ,  

1 I t 

Yem~o% Noof 
A& Act. 

1 

b -- 
1900 1 I H L  ' 

,. 
1901 I1 , 

1903 VII 

1903 XIV 

19@3 XV 

1904 VII 

1905 IV 

' 1906 111 

1908 

I .  
@ 
;" f 
P 

1908 

1.9D8 

1908 

1908 

1908 
/ 

V 

. VI. 

/B 

I X  

XIV 

XV 

XVI 



___*______-___. 
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PART 

~ & r  of 
Act. 

4- 

1908 

1909 

1909 

1909 

1910 

1911 

\ 

1911 

1911 

1912 

1912 
\ 

1913 

1913 

I.- Central 

NO. of 
Act. 

XVI 

I11 

IV 

VII 

IX 

II 

VIII 

X 

IV 

XI11 

11 

I11 

Acts repealed, ammded 

Short title of Act. 

Registration Actcontd.  

Presidency towns Insol- 
vency Act. 

Whipping Act . . 

I 

Anand Marris ge Act . 
Electricity 'Act . 
Patents and Designs 

- Act. 

Arhny Act . . 

Prevention of Seditious 
Meetings Act. 

Lunacy Act . 
Delhi Laws Act . . 
Official Trustees Act . 

Administrat or General's 
Acb. 

or otherwise affected. 

How a'ffected. 

Prohibition of regis- 
tration of docu- 
ments in certain 
cases under Act 
31 of 1950. 

' Ss. 12, 21 and 53 am. 
in part. 

8. 101-A ins. . . 
Extended td Tripure, 

Vin@ye Pra desh 
and Menipur 
States. 

Ditto . 
Ditto . 
Ditto . 

"India" subs. for 
"the States" thro- 
ughout Act. 

Ss. 1, 2, 75 and 78A 
am. in part. Ss. 
22, 23 and 23A 
subs. S. 2A ins. 

Extended to,Tripura, 
Vindhya Pradesh 
and Manipur 
States. 

Rep. ( 
Extended to Tripura, 

Vindhya Pradesh 
and Manipur 
States. 

Ditto . 
S. 7 rep. with saving. 

Extended to Tripura, 
Vindhya Pradesh 
& Manipur States. 

Ditto . 

No. and 
seotion of 
1950 Act ' 

by which " . 
affected. 

- 
31, s. 41. 

3, as. 2 to 4. 
/ 

Ibid, s. 8. 

30, s. 3. 

Ibid. , 

Ibid. 

Ibid. 

32, ss. 2 to 8. 

30, s, 3, 

c 

40, s. 17. 
46, s. 194 and 
soh. 

30, s, 3. 

Ibid. 

30, s. 4. 

30, s, 3. 

Ibid. 



T 
9 

I 

PART 'I.- Central Acts repealea, a m & . .  or otherwise a#&& 

Year of 
Act. 

- 
No. of 
Act. 

VII 

short' title of Act. 

Mussalman Wakf Vali-- 
dating Act. . 

Companies Act . 

How affeobed. 

Extended to Tripura, 
Vindhya Pradesh 
and Manipur States. 

Ditto 

No. and . 
seodion of 
1960 Act , 
by which 
affected. 

Ibid. 

I1 I Destructive Inseots and, I Ditto . I I M .  

111 

I X  

VII 

xv 

I 

XVIII 

I1 

XXII 

I 

Pests Act. 

Copyright Act . 
Local Authorities L o a h  

Act. 

Medical Degrees Act - . 
Hindu Disposition of 

Poperty Act. 

Inland ~te&n-vessels 
' Act. 

Destructtion of Records 
Act. 

Post OEce Cssh Certi- 
ficates Aot. 

Cinehatograph Act . . 
Bronze Coin. (Lqgal Ten- 

der) Aot. 

Local Authorities 
Pensions and gratui- 
ties Act. 

Poisons Act 

Provincial Insolvency 
Act. 

Securities Act. 

Charitable and &eLigioi 
Trusts Act. 

Ditto 

Ditto 

Ditto 

S. 70 am. in part. . 

Extened to Tripur4 
Vindhya Pradesh 

, and . Manipur 
States. 

Ditto. 

Ditto ' . 
Ditto 

Ditto 

Ditto 

Ss. 9 ,and \43 am. in 
part. 

Extended to Tripura, 
Vindhya Pradesh 
and Manipur 
States. 

~dtended to Tri- 
pura, Vindhya 
Pradesh and Mani- , pur States. 

Ditto 

IbM. 

f bid. 

1 bid. .! 

Ibia. 

38 s. 2. 

Ibid. : 

Ibid. 

1 bid. 

Ibid. 

3, sa. 6and 7.. 

Ibid. ' * 

XX I Army (Suspension of 1 Rep. 46, s. 194 and 
Sentences) Act. 1 soh. 



Pmrr 

Y b v o f  . Act. 

- 
1920 I 

I 
1 
I 
I 1920 
I 

I 
1920 

1920 

1921 
-< 

1922 

I 

j 

; 

F 

i 
i 

! 1922 

i 
I 
I 

L . 
No. and 
section of 
1960 AcW- . 
by which- 
affeoted., 

30, a., 3. 

Ibid. 

Ibid. 

1 b%l 

IBi& 

26, as. 2 and  3. 

- 

. - 
31, a. B7. 
61, s. 2, . 

, 

- 

71, ss. 2-6. 

25, s. 13. 

30, s. 3. ' 

I.-Central Act8 repealed, am& or othe7mhe aft*. 
-%*L 

I 
Howaffected. 

Extended to Tripu- 
ra, Vindhya 
Piadesh and Mani- 
pur Ste tes. 

Ditto 

Ditto 

Di'tt6 
* 

Ditto 

First sch. of Act 26 
incorporated with 

a savings, 
Ss. I, 2, 4, 7, 60A, 
61 and 66 am. in 
part. 

"1.952" subs. for 
"1950" in as. 4 
and 10. "?ye-sixth" 
subs. for one twe- 
ntieth" in4s. 44B. 
New ccIuse (ee) ine. 
in s. 66. 

S. 64 am. temporarily. 
Exemption from 
taxes on income 
in respect of salaries 
surrendered by 
certain persons 
after 31st October, 
1949. 

S. 9 am. retrospea- 
tively with saving 
in certain cases. 

Rep. with savings. 
* 

, t 

Extended to Tripwt~, 
Vindhya Pradesh 
and Manipur States. 

>.  \%I;$\. %.,\ .. U & ' *  ' * ,  * '  , I I 

No. OF 1 
Act. 

I 

% 

XXIII 

XXXIII 

XXXIX 

XLVII , 

XV3II 

X I  

6ho& title o t  Act. 

-_ 
Rifle# Act. 

8 

Identification of Pri. 
sofieye Aat. 

EIections Offences and 
Inquiries Act., 

Imperial Bank of Indirt 
Act. 

Maintenance Ordm1 
Emforcement Act. 

Income-tax Aat. 

I 

- 

X X I I  

Any law relating to 
income.tax, super-tax 
or tax on. profits of 
business, In force in 
any part B State other* 
tban Jammu and 
Kashmir or in Manipur, 
Tripura or Vindbya- 
Pradesh or in the 
merged territory of 
Cooch-Behar before the 
1st April, 1950. 

Police (Incitement to S, 

Disaffection) Act. 



* . -# i. 
. - ,wb.. an& 

section of 
Yearr2; No: of Bhoet title of Apt. Howaffected. . 1960 Act 
A&,. .: . A&. by which 

affe0ted. 

---- 
: 

' 1w3.1 ,lY Mines: Aatb Extended to Tri- 30, EIJ 3. 
pure, Vindhy a . . 

Predesh -and Mani- 
pur States. . - .  

1023 . V  - . Boilera Act. Ditto. IbirE. . 

1923 V I  Cantonments ( :~ob.se Ss. 1-a.nd2:am.in part. 53,:~s; 2 & 3- 
Accpmmodaticn) Act; 

Any law corresponding. Rep. with saving. 63, s. 10(2).. 
. . to t b  cantohenhs  

. . (House Acconimoda- 
tion) Act, 1923, in force 

- in slag of the Bart B. . . . , , . .  States i'm,rnediately be- : 
:. fora,the 19th June 1950. 

. . 
\ lb23 VIII. Workmen's Compensa- Extended. t o  Tripura, 3 4 .  s. $2. - . . 

- tion Act. Vindhya. Pradesh 
and Manipur States 

1023 XIV Cotton Cess Act. . Ditto m&; . . .  

, 1923: 

1923 
- .  , 

1923 

I ' 

. . 

1923 

1924 

. . .  

1924 

.r - .  

. . .  

... 
. . . . . . . . . . . . . . . . . . . .  

L 

X I X  . 

. . 

. 
X X I  

. 

X X I I I  . 

XLII  

I1 

IV 

. Official Smrets Act. 

. 

. Merahant Shipping Act. 
. . 

.>' 

> . 
. Legal Practitioners 
' .  (Women) Act. 

Mussslman Wskf Act? 

Cantonments Act. 

. .  Any law correspondifig 
to the .Cantoliments Act, 
1924, in.force in  any of 
the Part  B .  S t i t&  im-.. 

' - mediately before the  
19th June, 1950.. 

Central Board  of Reve- 
nuo Act. 

. . .  

. . 

Ditto . 

[Ditto 

~ i t h  . 

', . 
, . .  

 itt to 

, Ditto 

Ss. 1,27,29 and 31 
am. S. 2A ins. 

Rep. with saving. 

-- 

. . .  

Ex ended to Tri- 
p 2. ra; . Vindhya; 
Pradesh a n d M a e  
pur- States. 

Ibs'di. 

. . 
Ibid. .  - 
Ibs'd.. 

JbirE. 

1 bid.  

53, ss. 4-4. 

53, s. lO(2). 

. . 

30,s. 3. 



PART I.--Central Acts repeciled, amended or otherwise . affected. 
\ 

! 

I 

I 

Vear of 
Act. 

- 
1924 

I 8925 

! 
I 
I 3925 
I 

I 

;I925 

\ 
I 1925 

I 
I ' 

I 4926 

I 
I 

8926 

1 
I 

i 

I 

1926 

I . 
i 
i r 

No. of Act. 

XIX 

\ 
, ? 

1 

I -- -A-- 

- 
, 

IV 

XI1 

XIX . 

XXVI 

XXXIX 

I11 

, 

VII 

No. end 
seotion of 
1950 Act 
by which 

, affeoted. 
\ 

25 and 30, ss. 
11 end 3, res- 
pectively. 

S. 11 &4th- 
sch. 

8. 13. 

\ 

Short titlo of Act. 

Land Custohs Act. 

A law correspodding to 
Lend Custohs Act, 1924, 
but 0th3r than this Act, 
in force in any State 

-30,  s. 3. 

Ib id .  

Ib id .  
35,s. 3. 

30, s. 3. 

Ibid.  ' 

30 and 33, s. 3. 

Ibid and sch. ' 

33, s. 4. 

30, s. 3. 

Row effected. 

Extended to whole 
of India exaept the 
State of Jemmu 
end Kashmir. 
Ss. 1,2, 7 and soh. 
am. in part. 

Rep. with saving 

. 
other than Jammil 
and Kashmir immedie- 
tely before the 1st 
April, 1950. 

Soldiers (Litigation) 
Act. 

e 

Cotton Ginning and 
Pressing Factories 
Act. 

< 
Provident Funds Act. 

Carriage of Goods by 
Sea Act. 

Succession Act. 

Governhnent Trading 
Taxation Act. 

- 

Any law corresponding 
to Govt. Trading Taxa- 
tion Act in force in any 
Part B State other 
than Jammu and 
Kashmir, or in the 
merged territory of 
Cooch-Behar 

Naturalization Act. 

Extended to Tri- 
pura, Vindhya 
Pradesh and Mani- 
pur States. 

Ditto 

Ditto 
S. 5 am. in part. 

Extended to Tri- 
pura, Vindhya 
Prttdeuh and Mani- 
pur States. 

Extended to Tri- 
pura and Vindhye 
Pradesh States. 

Extended to whde 
of India except the 
State of Jaminu 
and Kashmir. 

Preamble rep. in 
pert. Ss. 2 and 3 ?m. 
in part. 

Rep. with saving. 

Extended to Tri- 
pura, Vindbya 
Pradesh and Mani- 
pur States. , 



PAT T.-Centrdcl Acts repealed, amemled or otherwise affected. - 

Year a 
Act.. 

6926 

1926 

1926 

1926 

192 7 

1927 

1928 

1929 

.- 1929 

1930 

8930 

1930 

1930 

1930 

/ 

__I 

No. of Sh3rt title of Act. 
Aot. 

X I 1  Contempt of Cburts Act. 

X VI Trade Unions Act. 

XXXVIlI  I Bar Councils Ace 

Forast Act. 

XVII  
Xvl 1 Lighthouse Act. 
XI1  r Hindu Inheritance (Re- 

moval of Disabilities) 1 Act. 
I1 Hindu Law of Inheritanc, ( (Amendment) Act. 

X" 1 y:LI. ~ w r i i g a  Restraint 

Dangerous Drugs Act. .. 

Any law corresponding 
- to Dangerous Drugs 

Act in force in  any 
Part  B State other 
than \ Jam'mu and 
I<ashrnir, or in  the 
merged territory of 
Cooch-Behar. 

Sale of Goods Act. 

XXIV Lac Cess Act. . I 
. Hindu Gains of Learning x" 1 Act. 

Provisional Collet!tion 
of Taxes Act. 

XXXII 

How affected. ' 

Mussalman Wakf Valida- 
ting Act. 

Extended to Tii- 
pura, Vindhya Pra- 
deeh and $'Manipur 
States. 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

Extended to w.hole 
of India except the 
State of r Jammu 
and Kashmir. 

Ss. 1 and 39 am, in 
part. 

Rep. with saving . 

Extended to  Tri- 
pura, Vindhya Pra- 
de,sh and Manipur 
States. 

. Ditto 

Ditto 

Ditto 

Ditto 
\ I - 

No. and  . 
seotion of 
1950 Aot 
by which 
affeoted. 

Ib id .  

I  bid. 

Ib id .  

Ib id .  

Ib id .  

Ib id .  

Ibid.  

I b id .  

30 and 33, ss. 
3 and 2 ree. 
peotivel y. . 

33, s. 2 (2) and 
soh. 

Ib id .  

Ib id .  - 

Ibi& 

Ib id .  



I 
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$4 

PUT I i - ~ e n N a ~  A C ~  r e ~ e a w , .  or o?&-,e,< a ~ a ~ +  

Year'of 
Aat, 

No. of 

; A@&. 

I ---- 1931 XXIlif 

No. and 
seotion ofi 

, 19501 A, 1 - 
8hort title of Act. 

/ 
1 1932 

1 1932 
I 
I 1932 

I - 
I 
1 .  

I 

I 1932 

X 932 

1932 
i 

! 1933 
I 

I 

I 
1 

1933 
- 

1934 
1 
I 
r 1934 

i 
1934 

I 

1934 
6 

1934 

1934 

1934 
I 
I 

I 
I 
1 ,  
I 

I 
I 
I 
I 

, 

by wh& 
rsffeoted. 

30,,s. 8, 

I b a .  - 

Xb%, 

Ib8 .  
40,8.17. 

45, a. 192: 

30, s. 3. 

Iblbid. 

Ibid. - 

Ibict. 

Ibid. 

Ibid. 

loid. 
78, s. 3. 

30, S. 3. 

Ibid. 

Ibid. . 
Ibid. 

25 & 30. 

5, s.. 2, 21,s. 2, 
25, ss. 4, 5 

6 and 7 8 ~ d  4th 
soh., 37 s. 2. 
69, s. 3. 

'25, s. 11 & 4th 
soh. 

69, s. 2. 

How affected. 

Press (Ernergenc~g 
Powers) ~ c t .  

Partnership Act. . 
Fcreign Relations Aot. . 
Air Force Aot. . 

Port Eaj Committees 
Aat. 

Tea Districts Emigrmt 
Labour Act. 

Criminal Law. Amend- 
ment Act_ 

Children (Pledging of 
Labour) Aot. ' 

Medical Council Act. . 
Reserve Dank of India 

Act. 

Khaddar (Name Protec- 
tion) Act. 

DockLabourers Act. . 
Carriage by Air Act. . 
Aircraft Act. . 
Petroleum Act. . 
Tariff Act. . . 

/ 

- 

IX 

Xn: 

Xm 

XX 

'xm 

~ I I I  

a 

XXVlT 

11 

VIIT 

XIX 

XX 

X m  

XXX 

XXXII 

Extended to Tripurrs, 
Vindhya Pradesh 
and Manipur States. 

Ditto . 
DiOb . 
Ditto 

Ss. 126to 128 and 
ss. 128A to 128L 
rep. 

Rep. wi1.h the exoep- 
tion of ss. 126 to 
128L. 

Ex~ended to Tripura, 
Vmdhya Pradesh 
and Manipur States. 

Ditto . 

Ditta 

I, (I 

Extended to Tripura, 
Vindhya Pradesh 
and Manipur States. 

Ditto . 
Ditto . 

Ditto . 
Rep. 

Ditto . 
Ditto . 
Ditto . 
Ditto . 

Extended to whole of 
India except the 
State of Jammu and 
Kashmir. 

First and second 
sohedules and ss. 
1, 2,5, 6, 8 and 9, 
am: ~n part. 

S. 4A ins. . . 
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, 

- 

15 

NO. 8 ~ d  
seotion of 
1950 Aet 
by which 
deo ted .  

25,s. 11. - 

30, 8. 3. - 
. 
I W .  

I b a .  

Ibid. 

Ibid. 

Ibdd. 

. 
Ib@> - 
Ibid. 

Ibid. 
47, 

i 

> ,  ' _  / -- . , , .  . . 

-'o'~ totherwise qflected. 

How affeoted. 

Rep. with saving. . 

Extended to Tripura, 
Vindnya Pradesh 
and Manipul States 

Ditto. . 

Ditto. 

Ditto. . 

Ditto. . 

Ditto. . 

- Dittio. . 
Ditto. . 

Ditto. 
Ss. 1, 2 ,  3, 4, 7, 10, 
11, 13, 19,21,28,29, 
30, 31, 35, 36, 37, 
39, 40, 42, 47, 48, 
48A, 49, 55, 64, 65, 
70, 71, 85, 91, 92; 
94, 989, 100, 102, 
116,1lSA,ll8,first 
and  third schs. 
am. in part. 
Ss. 27,33,34 and 44 
subs. Ss. ;A & 2B in  
P a r t  1, 2C in Par t  
TI, CiA, 6B, GC, 
27A, 28A, 31A, 
31B, 32A, 40A to 
4OC, 42A, 42B, 42C, 
44A, 47A, 48B. 
48C, 52A to 52G, 
64A t6 64T, 65A, 
11 OC and nsw sixth 
soh. ins. 

-PABT 

< 

Year s f  
- Aot. 

I 

-- 

1934 

$936 

1936 

1937 

1937 

1937 

1937 

1937 

1938 

\ 

~ ~ ~ ' C e a t y d l  

No.,lof Act. 

' 

X x I v  . 

;UZ . 

IV . ' 
I . 

X V m  . 

Xm ' . 

XXV . 
X X W  

I 

IV . 

&eta, vepedl.ed, ' ~ Iz iEed 

Short title of Aot. 

haw corresponding to 
- Tariff Act other than 

the Act itself in  force 
in  any State other than 
Jammu and Kashmir 
irnmed ately before , 
the 1st April, 1950. 

Navy (Discipline) Act. . 

P v s i  Marriage and 
Divorce Act. 

:Payment of Wages Act. 

Agricultural Produce 
(Grading and Marking) 
Act. 

Hindu Women's Rights' 
to Property Act. 

+ Marriage Vdida- 
tion Act. 

Federal Court Act. . 
Muslim Personal Law 

(Sha~iat)  Application 
Act. 

Insurance Act. . 

I 



,_ ___-___ - -- - ---,..,I 

__ ^ -T-m- -- " - 
- \ 

1 6 ,  

PART ~:-~elatral 

No. of Act. 

V . 

VIII . 

X a  - . 

X X N  . 

XXVS _ . 

IV . 

VITI . 

IX  a 

' 

Year of 
Act. 

- 

affected. 

No. and 
seotion of 
1950 Aot 
by which 
affected. 

47, 8. 4. 

B. 66(2). 

, 

30, s. 3. 
. 

Ibid.  
9, ss. 2-10~ 

30, s. 3& 

Ebid. 

Ibid.  

- 
Ibid.  

13, s. 47- 

- 

30, s. 3. 

Ibid.  

Acts repealed, mended 

Short title of Act. 

- 

Any law corresponding 
to Insurance Act .in 
force in any Part B 
State immediately 
before the commence- 
ment of Insurance 
(Amendment)Act, 1950. 

Manoeuvres, Field 
Firing and Artillery 
Practice Act. 

~ e a  Control Act . 

Criminal Law Arnend- 
ment Act. 

Employers' Liability 
Act. 

Employment of Children 
Act. 

Motor Vehicles Act. . 

# Dissolut~on of Muslim 
Marriages Aot. 

Standards CP Weigh* 
Act. 

I 

or othem'.se 

s 

How affected. 

1 

S. 68, rep. 
"Controller" subs. for 

"Supeiintendent of 
Insurance" and 
"Superintendent, 
throughout Act. 

Rep. with saving. 

~ x t e i d e d  to Tripura, 
Vindhya Pradesh 
and Mani pur 

* Statqe. 

Ditto. . 
SS. 1, 2, 3, 12, 26 
and 27 am. in part. 

"India" s ~ b s .  fpr 
"the States" In 
ss. 2, 11, 15, 16 & 
27. "1950" subs. for 
"1948" in ss. 14, 
26, 27 & 28. 

S. 25 rep. 

Extended to &ipura, 
Vindhya Pradesh 
and Manipur 
States. 

Ditto. . 

Ditto. . 

Ditto. . 
Applied to vehicles 

and employees of 
the Delhi Road 
Transport Autho 
rity subjeot to oer- 
tain provisions 
speoified in s. 47 of 
Aot 13 of 1950. 

Extended to Tripura, 
'Vindhya Pradesh 
and Manipur States. 

Ditto. . 

I 

I s  
I 1938 

I 

1938 

I 

I 
I 

I _ 
I ,  , 1938 
i 

1938 
1 

j 

I 
I 1938 

I 
1939 

I 

i 

1 
I 
I 
I 

1929 

I 
I I 1939 

I -  



- -- - _- -_ _- - - - -- - - - - - - - - - - , 
-.r 7 

-. .. 

- 

I- 17 

PART 

H 

Yem of 
Act. 

1939 

1939 

1940 

Og 

1940 

19 40 

1940 

1941 

1941 

1941 

1941 

1942 

1942 

1942 

1942 

1943 

1944 

, 

I.-Central 

No. of 
Act. 

X I X  . 

X X X  . 

V . 

X . 
XXII I  . 
XXVII 

X I X  

X X  

X X I  

XXV 

VII 

XVIII  

X I X  

XXVI 

I X  

I 

Acts repealed, amended 

I 

Short title of Act. 

Coal Mines Safety(Stow- 
ing) Act. 

Naval Reserve Forces 
(Discipline) Act. 

Commeraial Documents 
Evidence Act. 

Trade Mark, Act. . 

Abitration Act. . 
Drugs Act. . 
Agricultural FI c dncc 

Cess Act. 

Mines Maternity Benefit 
Act. 

Professions Tax Limit- 
ation Act. 

Federal Court Act. 

Railways (Local Autho- 
rities Taxaticn) Act. 

Coffee Market Expan- 
sion Act. 

Weekly Holidays Act. . 

Industrial 'statistics 
Act. 

Federal Court (Supple- 
mental Powers) Act. 

Reciprocity Act . 
Central Excises and 

Salt Act. 

or otherwise 

How affected. 

Extended to Tripura, 
Vindhya Pradesh 
and Manipur States. 

Ditto. . 

Sch. am. i n  part. . 

Extended to Tripura, 
Vindhya Pradesh 
and Manipur 
States. 

Ditto. . 
Ditto. . 
Ditto. 

Ditto. . 

Ditto. .‘ 

r Ditto. . 
Ditto. . 

Ditto. . 
Ditto. . 

Ditto. . 

Ditto. . 

I Ditto. . 
First sch. am. 

in part. 
Extended to  whole 

of India except the 
State of Jammu 
and Kashrnir. 

"India" subs. for 
"the Btateu" 
throughout Act. 

& 

Ss. 1, 2, 5 and 37 
am. i n  part. 

affected. 
- 

No. and 
section of 
1 9 5 0 ~ ~ o t  
by which 
affected. 

- 
30, s. 3. . . 

Ib id .  

35,s. 3 an& 
2nd sch. . 

I 

30, s. 3. 

Ib id .  

I b i d .  

Ib id .  
.s 

Ibid.  

Ib id .  

Ibid.  

Ib id ,  

Ibid.. 

Ibid-7 

Ibid.  

Ibid.  

.P 
Ibid.  - 
b-; * 

25, s.8.: 
b? a i 

26,:s.ll. 

25, s . - l l  : 
4th sch. 



. pear 0 
Act. 

I - , 

1'8 . 
~ R T  6.--CmtraZ Acts repealed, amended or eothem5ee ,qfectealA 

,No. of 
Act. 

3 

X 
I 

XVIII 

I 

I1 . 

I I I -  

rV 

V 

VI 

VIII 

IX 

Xi- 

XIT 

I - 

Short title of Act. 

Central Excises and &It' 
Act.-contd. 

Law comwponding to 
Central Excises and 
Salt Act other than 
the Act itself in force 

: in any State other 
than Jammu and Kash- 
mir immediately be- 
fore the 1st April, 
1960. 

Coconut Committee ~ c t .  

Public Debt Act. . 
Wo~kmen's cornpens;- 

tion (Amendment.) 
Act. 

Mines (AmenGent) 
Act. 

Code of Criminal Pro- 
cedure .(Amepdment) 
Act.. 

Code of Criminal Pra- 
cedure (Second 
Amendment) Act. 

Profm'essio& Tax Limit- 
at ion (Amendment) 
Act. 

Insurance (Amendment) 
Act. 

Income-tax (Amend- 
rnent) Act. 

Oilseeds Committw Act. 

Provident Funds 
(Amendment) Act. 

Trade Marlrs ( L e n d -  
rnent) Act. 

9 

How affeoted. 

v 

Discontinuance of 
salt duty in India 
excluding the 
State of 'Jammu 
and Kashmir 
for the yem begin- 

ning from 1-4-1950. - 
- Rep. with saving . - 

Extended to Tripura, 
Vindhya Pradesh 
and Manjpur 
States. 

Ditto . 
Rep. . . 

Rep. . . 

Rep. . . 

Rep. . . 

Rep. . . 

Rep. . . 

Rep. . . 

Extended to Tripma, 
Vindhya Pradesh 
and Msnip~m 
States. 

Rep. . . 

Rep. . . 

No. and 
section of 
1950 Aot 
by which 
affected. 

25, 8. 9. 

25, 8. 13 (2). 

I# 

30, 9. 3. - 

Ibid.  

3 5 , s .  4 a n d  
1st soh. - 

Ibid.  

Ibid.  

Ibid.  . 
Ibid. 

Ibid.  

Ibid.  

30, 8. 3.' 

35, s, 2 and 
1st sch. 

Ibid.  
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. 
\ 

1 

' ,  
\ 19 

Year of 
~Aot .  

- 
1946 

1946 

I946 

1946 

1946 

1948 

1948 

1948 

1946 

1988 

1948 

1946 

1946 

amended or otherwise affected- 

--- 

How affected. 

Rep. . 

p m  I . qen t ya l  Acts repealed, 

No. and 
section of 
1950 Acb 
by which, , 
affected, 

-- 

35, s 2. an @ 
!st sch, 

No. of 
Act. 

XI11 

XV 

XM 

XVII 

XVIII 

XIX 

XX 

XXII 

XXW 

X;XY 

I . 

XES.VIIB 

XXIX 

C 

I 

Short title of Act. 

Companies (Amend- 
ment) Act. 

Goconut Committee 
(Amendment) Act. 

Protective Duties Con- 
tinuation Act. 

Protective Duties Act . 
5 

Boldiers (Litigation) 
Amendment Act. 

Hindu Married 
Women's Right to 
Separate Residence 
and Maintenance 
Act. 

Industrial Employment 
(Standing ' Orders) 
Act. 

Mica Mines Labodr Wel- 
fare Fund Act. 

Essential Supplies 
(Temporary Powers) 
Act. 

Delhi Special Police Es- 
tablishment Act. 

Bpecial Tribunals 
(Supple~mntary Pro- 
visions) Act. 

Hindu Marriage 
Disabilities Remoral 
Act. 

Tea Control (Amend- 
ment.) Act. 

Rep. . . I  
Rep. . . 

Extended toTripura, 
Vindhya Pradesh 
and Manipur 
States. 

Rep. . . 

Extended to 
Tripura, Vindhya 
Pradesh and 
Manipur States. 

Ditto . 

Ditto . 

Ditto . 

Prehmble rep. ss. 1, 
2, 3, 7A and 17 
am. as. 2A, 13A 
and 13Bins.and 
8. 7 subs. 

Extended toTripura, 
Vindhya Pradesh 
and Manipur States. 

S. 7 rop. . 

S.4 rep. . , 

Extended to 
Tripura, Vindhya 
Pradesh and 
Manipur States. 

Rep. . . 

I b d .  

Ibid. 

30, s. 3, 

35, 8.2 a n d  
1st Sch. 

30, 8.3. 

Ibid. 

Ibid. 

Ibid. 

52 and 72, 
ss, 2 t o  
10. 

30, s. 3. 

35, a. 2 andl 
1st sch. 

Ibid. 

30, 8. 3, 

35, 8.2 and Is& 
sch. 

- 



29 
! 

affected. 

No. and 
section of 
1950 Act 
by which 
affected. 

35. s. 2 and 
1st sch. 

Zbid. - 
Ibid.  

16, s.2. 
30, S. 3. 

35, s, 2and 
1st. sch. 

Ibid.  - 

Ibid.  

30, s.3. 

34, ss. 2-5. 

34, s.6. 

35, s .  2 &d 
1st sch. 

SO, s.3. 

36,  s. 2 and 13t 
sch. 

30,  s .  3.  

35, 8. 2 and 
1st sch. 

4 8 ,  s. 3 4  and 
sch. 

I 

9 -- 

Year of 
Act. 

- 
le946 

0 

1946 

1947 

. a947 

h 

1947 - i 

II  194'6 

I 

Pi97 

I 
1 8947 

I 
I 

I 
I - 
1 

i 

I 

i 

amended o r  othenu;se. 

---- 

How affected. 

--- 

Rep. . . 

S. 17 rep. . . 
Rep. . . 

S. 1 am. in part. 
Extended to Tri- 

pura, Vindhya 
Pradesh and Mani- 
pur States. 

Rep. , . 

R?p . . 

Eep. . . 

Extenlod to Tr;. 
pura, V~ndhya 
Pradeqh and 
nln~l~pur States. 

3s. 1, 2, 18 and'23 
am. ln part. 

Rep. . , 
, 

Rep. . . 

Esteilcled to Trl- 
puts, Vindhya 
Pradesh and 
Nanipur States. 

R p 
t 

Xxtonc!ed to lxipua,  
Vlndhya Ps.dd3sh 
and Manip.~r States 

S. 4U rep s. 15 sp. 
in p-rt. 
Si. 1,11,!8 and 19 
am. in part. Ss. 17A 
and 33A ins. and 
8; .  15, 33 anrl 36 
subs. 

P ~ T ,  I . -Centra l  

No. of 
Act 

'XXX 

XXXI  

I . .  . 
- 

11 ' 

111 

IV 

V I  

V I I  

- 

VII I  

XI1 

XI11 

X I V  

Acts  repealed, 

Short title of Act. 

Regktmtion of Transfer- 
red Compan'es (Amend 
ment) Act. 

Foreigliers Sc t  . . 
Criminal Tribes (Amend- 

mant) Act. 

',Prevention of Corruption 
Act. 

Extradition (Amend- 
ment) Act. - 

Coff e Market Expansion 
(Amendment) Act. 

Railways (Amendment) 
Act. 

Foreign Exchange 
Regulation Act. 

Any law correspond~ng to 
Foreign Exchn:lgn 
Reg!r!at~on Act i n  
force i n  any Part B 
State to which this 
Act exten& immedi- 
ately before its com- 
mencemqnt. 

Navy (Discipline) 
(Amendment) Act. 

Railways (Transport 
I of Goods) Act. 

D ;Lz M 13lim W -kf-; 
(ArnendBlant) Act: 

1-ldustrial Disputes Ac:. 

1, 
I 

I 
i 

1 
I 

k 

I947 

1943 

1947 

" 1947 
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ActS repealed: amended 
- 

Short  ti t le of Act. 

-4,----- 

Armed Fo'ces (Emer-  
gdncy D.lti~s) Act. 

Trading with the  E m -  
m y  (Continuance of 
E m ~ r g a n c y  Provi~ions) . 
Act. 

1rh2brts end  E x p o r t s  
(Control) Act. 

Inrorn - tax and  Excess 
P. ofi ;3 T2x (A l e n d -  
men:) Act. 

 rub':^ (Production and , 
Ms"keting) Act. 

Tariff (Am -ndm-at)  Act. 

Control of Shi2ping 
Act. 

?/iotor Vjhiclzs (Am n d -  
man%) Ac:. 

I a d i  .n Coinzge (Au.1or.d 
mont)  Ac:. 

Cdpitrzl Issuos (Conti- 
n u  \ace of Control) I o t .  

I'axltion on I n ~ & . ~ l e  
(1nv;stig.ttion Corn- 
mission) Act. 

Any l t w  iil force im-  
x e d  italy before the  
coinm6nc acnt  of Taxa-  
tion on  Ineome ( I n v s -  
tig ation C ,mmis~ion)  
Act i n a n y  P ,rt B State 
othrjr t h a n  Jammu 
and  K :&air, corres- 
pond a g  t o  t h ~ ~  Act. 

or othemise 

i 

H o w  aff- ctrd. 

Extended to 
Tripura, Vindhya 
P r a d  sh  and  Tvlani- 
pnr  States. 

Ditto. 

Ditto. ,/ 

Ss. 1,2 a n d  3 am.  i n  
part.  S ,  4 subs. 

Rep. 

Extandnd t o  T l i -  
p u r 4  V ~ n d h y a  Pra-  
dqsh a n d  i\l%nipur 
Statas. 
R p 

S. 1 am.  in  part. 

R-,p. 

R p. 

9 
* 

Extended to Tripura, 
Vidhya Pradesh and 
hlanipur States. 
$3. 1 and  2 dm. i n  
pa* 

Extended to whoG of 
h d i  : excep: t h ,  
Btato of Jalnmu and  
K >aha i r .  

S 1 a m .  i n  part.  

" ~ i f o  extended with 
modifications. 

- 

/ 

Year of 
Act. 

I947 

1947 

2947 

1947 

a947 

1947 

1947 
I= 

f 1947 

- 
1947 

I947 

1947 

t 

/ 

affeMetE. . 
No. a n d  
section o f  
1950 Act 
b y  which 
e f f j c t d .  

--_- 
30, s. 3. 

Ibid. 

I b i d .  

6, sa. 2-5. 

35, s .  2 a n d  
1st  sch. 

30, a. 3. ' - 

35, s. 2 aa 
1st sch. 

8, s. 2. 

35, s 2 and 
1s: sch. 

1 bid 

413, s. 3. 
I 

22, s . 2 & 3. 

33, s 2. 

33, s 2(2) a n d  
sch 

33, s. 3. 

I - - 

P a $  1 . 4 e n t ~ l  

No. of 
Act. 

---,-. 
XV 

XWI 

XVIIT 

X X I I  _ 

X X S V  

X X V  

X X V A  

X X V I I  

X X V l I l  

X X r X  

X X X  

i 

I 

i 
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P ~ T  -I.--Central Acts repealed; amended or htherw'ise afleected. - 

Year of 
No. of Short title of Act. 

Act. 

1 --+-.-+--4---------C- 

i 
I 1 Anti-quities (Export 
;j Control) ~ c t .  

XXXII  
II 

X X X I I I  

XXXIV 

xxxv 

XXXVI 

XjXXVIII 

XL 

r i ~ 1  

XLII 

Coal Mines Labour Wel- 
fare Fund Aot . 

1 Negoti. bleInst-uments 
(Amendment j ,  Act. 

Boilers ( h m e n ~ h e n t )  
ac t .  

Pant Piploda Laws 
(Amenc'ment) Act. 

* 
Medic 1 Council (Amend. 
ment) Act. 

Foreigners ( ~ m > n d .  
ment) Act . 

Foreign Exchange Re; 
gulation (Amenhent ,  
Act. 

Merchant Shipping 
(Amendment) Act. 

Fina,nce (Supplemon- 
tary) Act, 

United Nations (Secix. 
rity Council) Act. 

/ 

Unif ed Nations (P-;i - 
vilages and Immunitie: 
Act. 

Nursing Council A&. 

Dylhi and afmer-Mer. 
wara Rent Control 
(Atnendment) Act. , 

Cotton Cess (Arnecd. 
ment ) Act. 

Ajmor - Merwara (Ex - 
tension of Laws) Act. 

- 1  Salaries of Ministers Act: 

1 
t 
1 I948 
I 

How a,ffected. 

Ditto. 

No. and 
section of 
1950 Act 
by which - 
affect-d. - 

Exten? ed to T~ipura, 
Vindhya Pradesh 
and nlanipur States. 

! A 

I 

Rep. 

30, s. 3. 

Federal Court (En 
larg mmt  of Jurisdic. 
wan) Aot. 

- a 

Rep. . 

R: p. 

Extended to Tripura 
ViudEiya Pradevh 
acd Manipur Statos 

Ditto. 

S. 10 am. in part. 

Rep. 

R:p. with saving. 

Ibid. 

35, a. 2 and 
1st soh. 

I bid. 

I bid. 

Ibi& 

Ibitt. 

Ibid. 

Bbid. - 

Ibid. 

30, s. 3. 

1 35, s. 2 and 
1 ~ t  soh. 

Ibid. 

30, s. 4. 

Ss. 2 arid 4 am. in 59. ss. 2-4. 
part. 

8. 3 subs. I 
Extond d to Tripurn, 
Vicdhya Pradekh 
snd Manipur 
States. 

30, a. 3. 



- - - - < -  - - - - " 

.. 

I .  

23 

affected. 

No. and ' 
section of 
19BO Aot 

by whioh 
affeoted. 

35, u. 2 and 
1st sch. 

Ibid. 

Ibid. 

Ibid. 

30, s., 3. 

IGd. 

35, a. 2 and 
1st sch. 

30, s. 39 

56, ss. 2 & 3. 

l,sS.2-8. 

35, s. 2, and 
1st soh. 

30, 8 .  3. 

I bid. 

68 ,~s .  1 & 2. 
\ 

i 

/ 

I b i d , ~ ~ .  3 & 4. 

- --- - - - 

PART I.-Central 

year  of No. of Act. 
Act. 

-- 
, 1948 11 

1948 rv 

1948 

19* VI 

1948 VIII 

_ 1948 TX 

1948 x 

1948 XI 

Acts repealed, amended 

Phx-t title of Act. - 

---------A+ 

Repoaling and Amend- 
ing Act. 

Armcd Forces (Emor- 
gency Duties) Amend- 
ment Act. 

Tariff (Second Amend- 
ment) Act. 

Cod, of Civil Procedure 
(A lend nent) Act. 

Pharmacy Act. 4 

Dookworkers (Regula- 
tion of Employment) 
Act. 

Insuranca (Amencim.nt) 
Act. 

Minim lm W ~ g s s  Act. 

Rehsb:litation Finance 
Administration Act. 

- 

Railways (Transport of 
Goods) (Amxdment) 
Act. 

Industrial ' Finance 
Corporation Act. 

Dentists Act. 

- 

B 

1948 

I 

1948 
\' 

1948 

1948 

I 

or otherwise 

How affected. 

' 

" . ; 

Rep. " 

Rep. 

Rsp. 

Rop. 

Extended to Tri  - 
pura, Vindhya 
Prades h and Mani - 
pur States. 

Ditto. 

R?p. 

Extended to I r i -  
pura, Vindhya 
Pradesb and Mani- 
par SLates. 

S. 3 3m. in part with 
saving. 

Extended %o Tri- 
pura, Vindhya- 
Predesh'lnd Mani - 
pur States. 

SS. 1 ,2 ,3 ,4 ,10, l l  
and 16 am.in p u t .  

R-p. 

Extancled to T~ip~zre,  
Vindhya, Pradesh 
and Manipur St .ctos. 

Ditto. 

8.2am. inpart and 
bo effectivo when 
notifisd. 

53. 21, 46 and 49 
and soh. am. in 
part. 

XII 

XIII 

/ 

xv 

u, 

XVI 

* 
1. . . -- - --A _ - 



, .. 9 . . .  
, . -. - .. 

j . . .  4 
. >  . . ' \  . 

: . ,  ..... 

. . . . 

. . . . 

- .  24' . . 

. . .  

i 

Year of 
Act. 

. . 
7 %  . -, - 

. . 
. . . -- 
. . . .  

-1948 

<; iggg 
. . 

1948 . . 

1948 
. . . .  

HZ8 

. . . . .  

. 1948 

i ' 
.. .1948 j .  . ' . . 

. . 

, . 1948 
8 

j . * : lb48 
I .  
1 .  

1948 I 
1 .  . . .  

I 
:I . . 1948 I 
' I  
.I 
:I 1 

.. .; . .  - . . . . %  . -. , . - .  
. , .  . 

. . 
, 

P a n ~ ~ . - - ~ e n t r a l  

i - 
' ' 7 .  

. . 

F. of Act. 

.' 

XVIT 

XVIII  ' 

... 

X I X  

m 1  

,xmI 

. . .  

. . . .  x 

. . .  

XXIV 

XXV . 

XXVII 

XXVIII 

.. XXIX 

X X X  . 

XXXII ' 

.. 

.XXXIII 

XXXIV 
, . 

, 
j 
1 

I 
i 

! 
I 

. ' 1948 

1948 

1 : .  , 
- .' 

: 
1948 - 

1048 
.. 

~bts;r&pealed, 

Short title ofAct. 

. . 

A7my and Air Bsrce 
. (Am-?ndm.?nt ) Act. 

I?rnteciive Duties Con& 
ti:::W3,tion Act. . . .  

Tee Control (Amend- 
ment) Act. 

Railways (Abendment ) 
Act.. 

Powsr- Alcohol Act.. 
- 

. . 

Taxation on Income 
(Investigation Com- 

mission) (Amendment) 
Act. 

Aircraft (Amendment) 
Act. 

~rovincia l  h o l ~ e n c y  
(Amendment) Act. 

Control of. Shipping 
- (Amcndmcnt) Acb. 

Delhi A d  Ajmer- M&- 
war& Rent , Control 
(Amendment) Act. . 

. . .  ktornic Energy Act. 

, 
. 

Lac Cess (Amendment) 
Act. 

,Road 'rn Transport Car- 
* porationsIAct. 

, 

- . . 

Calcutta Port (Pilot- 
age) Act. . 

Employees' - State 
Insurance Act. 

I 

amended.:or otherwise 

. . 
' 

How 2,ffected. , 

. -. 

R3p.  

-. . 
Rep. " 

. . 
Rep., 

Rep. 

Extended  to Tri-  
pnra, Vindhya 
Pradesh and XIIahi, 
pur States: \ 

... Rep. . 
.. 

Rep. ' . 
, -. 

... Rep. - 
Rep .  - . 

Rep. - . . 

. . 

Extended to.Tri@ura, 
Vindhya Pradesh. 
and Manipur 

. '- States. 

Rep. - . 

Extended to Tripura, 
Vindliya Pradesh 
and Manipur 
Stdtes. 

Rep. . . ;. 

S. 11 rep. . 

Extended to Tripura, 
-. Vindhya Pradesh 

.and Manipur 
States. - . 

afleUed. 

No. and 
. section of 

1950 Aot 
by which 
affected. . 

35, R. 2 an$ 
1st sch. 

Ibid.' 

Ib id .  
. . 

9 

I b  id. 

' 30, 0.. 3.- 
' , 

3 5 ,  9.i-2 ~ n d  
1st sch. 

Ibid.  

. .  Ib id .  

-.- 

Ibid.' ' 

Ibdd. 

. .  . 30, s. 3. 

3 5 , s .  2 and 
1st sch. 

30, S. 3. 
.. . . 

. . 

64, 0 . g .  ' .  . 

35, 0. 2 and 
1st sch. ' 

30, s. 3. 
-- 



Short t;tle of Act. How affected. 
1950 Act 

by which 
effected. - ' - 

1948 XXXVI . Bonlhay, Calcutta and Re?. . 35, s. 2 and 
Xadras Port Trusts lst'sch. 
(Con3titution) (Amsnd- 
ment) Act. 

1948 XXXVTI . ~ e n s ~ m  Act. . 

Ss. 1 and 14 am. in 51, ss. 2-4. 
part. s. 2 ins. 

Any law corresponding Rep. wit11 saving. . Ibid,  s. 5. 
to Census Act in force A d  

the commencement of 
Gens- (Amendment) 
Act, 1950. .B 

1948 XXXIX Registration (Amend- Re,". . 35, s. 2 and 
ment) Act. 1st sch. 

1948 XL . 3latrimoniaI Census Extended to Tripura, 30, 8. 3. 
(War Marriages) Act. T7indhy a Pradesh 

Shipping Rep. . . 35, s. 2 and 

1948 

1948 

1948 

\ 

1948 
\ 

I, 

1948 

I 

.. 

1 

\ - e 

- 

XLIII . 

XLIV . 

XLV . 

XLVI . 

~ L V I I  . 

Army (Amendment) 
Act. 

Durgah Khawaja Saheb 
(Amendment) Act. 

Telegraph (Amendment) 
Act. 

Coal &3;nes provident 
. Fund and Bonus 
Schemes Act. . - . 

, 

Di~placed Pemolu (Ins- 
titutioll of Suits) Act. 

- 

Rep. - . 

Rep. . . 

Rep. - . 
I 

Extended to Tri- 
pma, Vindhya Pra- 
desh and Manipur 
States. 

Ss. 1, 2, 3 and Second 
sch. am. in part. S. 
11A ins. 

Extended to Tripura, 
Vindhya Pradesll 
and Xanipur States. 
Ss. 1 and 2 am. in 
part. S. 8 subs. 

Ib id . ,  

- 
Ibid. 

s. 

Ibid. 

30, s. 3. 

80, ss. 2-6. 

30, s. 3. 
/ 

68, ss. 2-4. 



i 
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n 

PART I.--Central Acts repealed, amended or otherwise affected. 

XLIX 

Any law corresponding 
to Displaced Persons 
(Institution of Suits) 
Act and in force in 
any of the Part B 
States. 

Taxation on Income 
(Investigation , Com- 
mission) (Second 
Amendment) Act. 

Cantonments (Amend- 
ment) Act. 

Mines and Minerds (Re- 
gulation and Develop- 
ment) Act. 

Electricity (Supplfl 
Act. 

Income-tax (+mend- 
ment) Act. 

Territorial A I & ~  Act. . 
Navy (Discipline)- Amend 

ment Act. 

Cotton Cess . (Amend- 
ment) Act. 

Central Silk Board Act. 

Reserve Bank (Transfer 
to Public Ownership) 

. ' Act. 

Factor;es Act. . 

E~verltial Supplies (Tem- 
porary Powers) (Amend 1 ment) ~ o t .  

/ 

~ a i l & s  (~eoond Amend 
rnent) Act, 

No. and 
section of 
1950 Aot 

. by which 
affected. 

Rep. with saving . 

Extendedto Tri- 
pura, Vindhya Pra- 
desh and Manipur 
States. 

, Ditto. 

Rep. . 

S. 15 rep. . 
Rep. . 

Rep. . 

Extended' to Tri- 
"ura, Vindhya Pra 

desh and Manipur 
S tatas. 

a 
S. 7 and sch. rep. . 

E 
. -  -3 % 

Extended to Tri- 
pura, Vindhya Pra- 
desh and Mrtnipur 
States. - 

---4 
S. 119 and Table 

of Enactments re- 
pealed, rep." 

Rep. , . 

35, s. 2 &d' 
1st soh. 

Ibid.  

35, s. 2 and 
1st sch. 

Ibid. 

. Ib id .  

Ib id .  
. . 

30, a. 3. 

35, .. 2 and 
1st soh. ,. 

30, 8. 3. 

35, s. 2 and 
1st sch. , b 

I 
Ib id .  

1 Did. 
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PART J . 4 e n t r a l  Acts repealed, amended or otherwise affected. 

and "outaide the 

. . 



i, 
- .  

. , 

I , . . 

....... 
. . 

- <,, . . 
. . . . 

is.-.. .... 
<.. ' . . 

. . . .  .............. 
-_~.._::.-__ .:. 2-. .- -- - -. . )  :.:~- -:-~ 

.,--. : :..:.. i.. I S L L L L ~ . ~ . ;  
. ......... -....... . . . . . . . . . . . . . . . . . .  .--.---... ... . .... . . ...... 

. . 
. . >  

, . . . 

. . .  I 
. '  1 

L . . . 
>;:; i8 

PART I.-+entraZ Acts reZ7kazed, amende8 or othe~wise. afficted. 
, .  . , . 

No. and 
'sectkin of . ' 

1950 Act 
by. which 
affected. 

30, s. 3. 

- . 

35, s. 3 and: . ' 

2nd sch. 
68, ss. 5 and 8. 

68, S. 7. 
..-- 

Yearof 
Act. , 

. 

- -  I . .  i049 

i ' ~ 

I 

j . '  
j 
! 

1 
. . 

! 

, Shortti t leofAct.  
- ' -  

~ i s ~ l ~ c e d  ' - Persqa& 
(Legal Proceedings) 

. A&, . 

Any law correspondrng 
to Displaced Persoils 

'No.of 
Act. 

. 

~ 

XXV - . . 
. . 

- . 

How affectea. 

, 
- 
Extended to Tripura, 
Vindhya Pradesh 
a.nd &Ia.nipur States. 

S. 7 am. in part . 
Ss. 1 and 8 am. - in 

.. part. 
Rep. with ec:v;:-g 

-~ 

1 
/ ,: . 
I 

. . 
, . 
j 
i . - -  1949 . 
, .  . 

, . 
, . . ,. 

. , 

~. 1949 . 
i 

. : 

. . 1960 . 

1 ~ 5 0  . 
, .. 
i 1960 . 
. - . . 

, . 

1950 . 
, 

1950 . 
: .  

. . 

(Legal ' . Proceedings) 
Act in force in any of 
the Eart B States. 

Public Companies 
... (Limitation of Divi- 

dends) Act. 

chartered ' Accountants 
Act. 

Preventive Detention 
Act. . 

. Finance Act. . . 
Adrninistr+tion of 

Evacuee Property 
Act. . . .  

Ajmer. Tenancy and 
Land Records Act. 

ReprGsentation of the 
People Act. 

. 

xxx : 

X X X p .  

- ,  
IV . 

XXV . 
: . 

, XLII . 

XLIII . 

Extended to ~ r i -  
purz, : Vindhya 
Pradesh and 
Manipur States. 

Ditto . 

S.3 am. in part and 
s. 14 rep. 

First sch. am. in part. 
. . 

8. .  55 subs. retros- 
pectively. 

Ss. 203 and 204 a m  
- in part. .- 

Long title, ss. 2, 16, 
26, 27 and 28 Am. 
in part and s. 

- 22A, part IVA . 
and fifth sch. ins. 

30, s. ' 3. ' 

Ibid..  --  
. . 

. . 

50, SS. 2 &d 
3. 

. . 

64, a. -3. 

66, 8. 2. 

63, se. 2 and 
3. 

'/73, ss; -10. 
1. . . 

- 



soction of 
1950 Act 

- qance. 

.- - -- 

hhnipur States. 

. 46, 3. 194 m'd. 
sch. 

ments) Ordinance. . . 

. b y -  (Provision for Rep. 
Dependents)- Ordinan. 

. XXXVIIl. Criminal Law Amer;l-. Extended to ~ r i -  14 and 30, 
ment Ordinmcs. . pma, Vindhya ss. 2 an&. 

1944 . 

\ 

- 1045 . 
K' 

1945 . 

1946 .: 

1946 . 

, 1946 . 
. 'ii 

p- 

. . .  
. .:: 

.+ > . . ~ , ,  . .. . ' 
. , ... . .', . .. , :. 

-.~----L, : - :. . . -'a,. , - . .., 
. . 

. .-. ~ ... .;.:.. '. ,, :. ..: - L . 5 .  . ' 3  . . 
. ... .. 

XLII  . 

. XL . 

XLVII ., 

I .  

I . 

. 
. . 

VIII '. 

1 

' Post Office National 
Savings Certificates 
Ordinance. 

Army (Forfeiture ' of 
2 Emoluments) Ordi- 

. nance. 

International Mone- 
tary Fund and Bank 
Ordinance. - 

Repealing Ordinance. . 

Criminal Law (1943 
'Amendment) Amend- 
ing Ordinance; * 

Allied. Forces (China) 
Ordinance. . ' 

Pradesh and 
Manipur States. 

. S. 9A iw. 

.Jbtended to Tri- 
pus, Vindhya 
Pradesh and 
Manipur States. 

Rep. . 

Extended to Tri- 
pura, Vindhya Pra- 
desh and. Xani- 
pur 'States. 

Rep..I. . 

Rep. . 

Rep. . ,. . . 
. 

3 retrospec-- 
-tively. 

30, s. 3. 

34 s. 2 an& 
1st sch. 

30, s. 4. 

35, 53.2 and 1st. 
sch. 

Ibid. 

IMd.  



7 - <,- . - - T  -7 - > ?. - - " "--"--s-rz . 
. - -- - - -r- - - - / 

. 

30 
WT 

Bear of 
Ordi - 
nance. 

I046 . 

1046 . . 
, , 

' a946 . 

3949 . 

If349 . 

1949 . 

~ 9 4 9  *. 

zf4Aa;. 

- 
8949 -. 

~949:. 

31950;. 
2 

3950:. 

,1950 . 

1950 . 

1950 . 

11.- Central 

No. of 
Ordi- 

nance. 

- _ _ I  

I X  . 

XlII . 

XIV . 

Xf . 

x m  . 

XXIV . ' 
\ 

X X n  - 

XXVII . 

XXIX 

XXX . 

I . 

111 . 

. 

V1 . 

. 

,Ordinances repealed, 

Short title of ordinance. 

i., - 
National Service (Tech- 

nical Personnel) 
Amendment Ordi. 
nance. 

Army (Forfeiture of 
Emol~~ments) Amend. 
ment Ordinance. 

Active Service (Amend- 
ment) Ordinance. , 

Industrial Tribunals 
Payment of Bonus 
(National S a v i q  
Certificates) Ordinance. 

B i  Companim 
(Amendment) Ordi- 
nance. 

Durgah Khawaja Saheb 
(Emergency Pro - 
visions) Ordinance. 

Drugs (Control) Ordinance 

Administration of Eva- 
cuee, Property Ordi- 
nance. 

Nhwab Salar J y g  
Bzh;~3ur (Adm~nls- 
tration of Assets) 
(3rd-nance. 

The Ajmer-Merwara Ag- 
rarian Relief (Se- 
cond) Ordinance. 

Undesirable Immi- 
grants (Expulsion 
from Assam) Ordi- 
nance. 

Griminal Law Amend- 
ment Ordinance. 

Displaced ~ersbns  
(Claims) Ordinance. 

Insurance (Amendment) 
Ordinance. 

Special Criminal Courts 
(J~~risdiction) Ordi- 

* nance. 

amended or kherwke 

How affecbed. 

Rep. . 

Rep. . 

Rep. . 
Extended to Tri- 

pura. Vindhya 
pradash and 
M d p u r  Statea. 

Rep. with saving. 

Rep. with saving. 

Rep. with saving. , 

Rep. with saving. . 

Rep. with saving. . 

Rep. . . 

Rep. wibh saving . 

Ditto . . 

Ditto . . 

Ditto , . 

Ditto . , . 

I 

affect&. 

No. and 
section of 
1950 Aot . 
by whioh 
affected, 

35, s. 2 and 
1st sch. . 

I b S .  

46, s. 194 h d  
ach. 

40. a. 3. 

20. s 12. 

17. 6.9. - 

26, s. 20. 

31. a 58. 

36, a. 11. 

42, S. 2. 

10, 8. 7. 

1 4 s . 3 .  

44, 8. 17. 

47.8. 66. 

18. s. 5. 

I 



( \ .  
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PART 11.- 0eitral Ordi;,oficcs r ~ p s d e r l ,  3 nmI3 1 3r ~tlzrahe a,PcteX 
I 

Year of No. of No. a nd 
Ordi- Ordi- Short title of Ordinance. How affected. seotion d 
na nce. nance. 1950 Act 

by which 
affected. 

- - 
1950 . X . Vindhye Pradesh Jlidi- Rep. with eaving. . 41, s. 44. 

cia1 Cornmissioner'a 
Court) Ordinance. 

1960 . XI . Bhopd (Courts) Ordi- Ditto' . . Ibid. 
nance. 

1960 . XI11 High Courts (Seals) Ditto . . 7, R. 3, . 
Ordinance. f . .  

1960 . XV . Voluntary Surrender Rep. . 61, s. 3, 
of Salaries (Exemp- 
tion from Taxation) 
Ordinance. 

1960 . XVI . Dentiste (Extension of Rep. . 58, S. 7. 
Time) Ordinance. 

1960 . XVII . Minimum Wages (Ex- Rep. . 56, s. 4. 
tension of Time) 
Ordinance. 

1960 . XVIII . Cantonment Laws (Ex- Rep. wikh savings . 63, s. 10.. 
tension and Amend- 
ment) Ordinance. 

1960 . XIX . Preventive Detention Rep. wit? saving. . 50, s. 4. 
(Amendment) Ordi- 
nance. 

1960 . X X  . Salaries of Ministers Rep, . 69, ~ . _ 6 .  

1960 . 

1960 . 

1960 . 

11960 . 

11950 . 
I 

XXI '1 

X X l I  . 

XXIII  . 

XXIV . 

XXVI . 
, 

(Aynendment) Ordi- 
nance. 

Naval Forces (Miscel- 
laneous Provisions) 
Ordinance. 

'Infiux from Pakistan 
(Control) Amend- 
ment Ordinance. 

Ajhner Tenancy and 
Land Records 
(Amendment) Ordi- 
na rice. 

Allians Und Stut.b- 
garter Life Insurance 
Bank (Trader)  Ordi- 
nance. 

Supply and Prices of 
Goods Ordinance. 

Rep. with saving. . 

Rep. with saving. . 

Dibto . . 

Rep. . 

Rep. with saving. . 

67, s. 6, 

66, a, 6- 

63, s. 4. 

62, s. 8. 

70, s. 27. 



I 
i PABT 11.-Central 0~dinc~nce.s repealed, arneyco5x-J or othernoise aficted. 

1~ea*zof\ 
Ordi- 
nance. 

-- 

8950 . 

4950 _, 

19.50 . 

'1950 . 

3950 . 

'1950 . 

a950 . 

- 

Short title of Ordinance. 

-- 

Administration of 
Evacuee . Property 
(Amendment) Ordi- 
ne nce. 

Income-Tax (Amend- 
ment) Ordinance. 

Representation of the 
People (bendment)  
Ordinance. 

Tariff (Amendment) 
Ordinance. 

Essential Supplies (Tern- 
porary Powers) 
Amendment , Ordi- 
nance. 

Teriff (Second Amend- 
ment) Ordinance. 

Preventive Detention 
(Extension of Dura- 
tion) Order. 4 

~ o . o f  
Ordi- 
nance. 

X X V I l  . 

X X V I I l  . 

- X X l X  . 

X X X  . 

X X X l  .- 

X X X l I  . 

, . 

How affected. 

- 

Rep. . 

Rep. with saving. . 

Ditto . . 

Ditto . . 

Ditto . . 

Ditto . . 

Reg. ; 

NO. an& 
section of 
1950 Aot 
by whioh 
affected. 

66, s. 3. 

71, s. 8. 

7 3 , s . l l .  

69, s. 5. 

72, s.  3. 

69, s. 5. 

4 , s . 1 6 .  



Y e ~ r  of No. of No. and 
How affected. section of 

1950 Aot 
by which 
affected. 

I818 . 111 . Bengal State Prisonera Extended to Tripura, 30, s.3. 
Reguh tion. ' Vindhya Pra- 

desh and Mani- 
pur States. 

. Ajmer Rural Boards Re- W5 am.  in part . 65, 8.2. 

1888 . f . Ajmer Uovt. Wards A landlord who habi- 42, 8.112 
Regulation. tually infzinges the 

rights of a te-  
- nant shall be 

deemed to be 
disqualzed to 
manage his own 
property within 
the meaning of 
s. 6. 

L925 . V I  



- -  

Year of No. of 
Aot. Act. 

I 
No. and 

Short title of Aot. How affected. section of 
\ 1960 Act 

by whioh 
effected. 

Railway Protection Act S. 1 a'm. . . 135. s.3 end 
2nd soh. 

Hyderabad and Mysore. I I 
Any law corresponding Rep. with saving. . 61, 6.6. 

to Census Act, 1948, . 
in force in the States 
of Hyderabad and 
Mysore. 



. . . . 

,. .. 

. . 

[18th F~b?&covv, '195kIj ' 

BE it enacted by Parliament as follows:- 

I. Short title.-This Act mag be called the Rehabilitation Fienee Admi- 
nkitration (Amendment) Act, 1950. 

8. Amendment al section 1, Act XI1 01 1948.-In section 1 of the Rehsbili- 
@tion Finance Administration Act, 1948 (hereinafter referred to as the said 
h t ) ,  for sub-fiection ( 2 )  the following sub-section shall be subutituted, namely :-- 

" ( 2 )  1t extends to the whole of India except the State of Jammu and 
Kashmir . " 

8. Amendment of eection 3, Act XII of 1948.-In section 2 of the said Aot,-- 
(1) in clause (d) , -  

(a) in sub-clause (i), for the wordr "outside India", $he wordr 
"now forming part of Pakistan" shall be substituted; and 

J 
', 

(9 to a displaced person for the purpose of any business ar 

I industry in which he is engaged or intends to ongage himeeif, or 

. .. (ii) in respect of any business or industry, a substantial par- 
tion of which is owned by displaced persons;, and'. 

4. Amendment of raection 3, Act IUI of 1948.-In sub-section (I) of slection 
CI£ the said Act, the following shall be added at theend, namely :- 

i "or to any business or industry, a ~ublatantial po~t.ion of whioh is owned by 
displaced persona' '. 

6. Amendment of aectlon 4, Act, X I I  ol 1948.-In section 4 of the mid 
Aet. in clauwe (b) and (G), for the word "threeJJ the word "four" shall be 
rubstituted. 

8. &nendment of section 10, Act XI1 oi lB48.-ln section 10 of the aaid 
Aot,-- 

r (i) the word8 "and with the prior eanction of: the Central Government" 
shall be omitted; and 

(ii) to that eection the following proviao ehaU be added, namely: - 
the fixation of ths splary, 

f the $l)lgp\itp. Chief A w .  

~ , t ,  ~. , ' . 



7. Amendment of section 11, Act X q  pf 1948.-In sub-section (2) of section 
$1 of the said Act. for the words "All m'opeys belonging to the Administraticn", 
the words "Sub~ect to any regulations. that may be made in this behalf, all 
moneys belonging to  the Administratiton which are not immediately required bg 
She Administration for any purposo" shalt be substituted. 

8. Amendment .of section 16, Act ~ 1 1 ' o f  1948.-In sub-section (I) of sectiop 
IF, of the said Act. for the w6rds and figures "section 144 of the Indian Cod- 
panies Act, 1913 (VII of 1913)". the words and figures "the Chartered Acwm- 
huts Act, 1949 (XXXVIII of 1949)" shall be substituted. 



An Act; to ~ r o v i  case of displaded *persons fbr the extension 
or' uhder' the 'Indian Patefits and Designs 
ing sf acts thereunddp. 

[18th February, 1960J - - 
1. Short title, extent be called the Patenb 

and Designs (Extension 

(2) It extends to the 

(3) It shall be in force for 
the said period section 6 of 
apply as if this Act had 

account of the setting up 
of civil disturbances or 

residing in India. 

8. Power to extend time limits in the 
ease of any displaced perscln, the Control 
under the Indian Paten 
such conditions, if any, 
by or under that Act fo 
of the act by the displa 
causes connected with 

(2) An extension u 

, 
f b )  may be granted, n~t~withstarlding that that xpired before any 

application or request for extension was made, or , by reason of thab 
act not having been done within that tlme, the rele plication, patent, 
registration or proceeding has censed or expired., ome void or in- 
valid, or been treate* as abandoned, or been refused. 

(3) Where it appears to the Controller that an order all 
a$ Mme, if made, may prejudicially affect the interest of any 
subsequenb to the date on which the original application or 
ciispltieed person should have been completed, bas applied 

Price aana I. or >l id .  . \ <  



dine to the generality of the foregoin; 

. . 



An Act further to amend the law relating to insolvency. 
[18t'h February, 191503 

BE it enacted by Parliament as follows:- 

1. SL~ort title.--This Act mag be called xhe insolvency Law (Amendment) 
Aat, 1950. 

2. Amendment of section 12, Act IU. of 1909.-To sub-section (1) of sectioxl- 
1'2 of the Presidency-towns Tneolvencg Act, 1909 (hereinafter referred to a - ~  
tha said Act), the following proviso shall be added, namely:- 

"Provided that where the said period of three months referred to ia. 
clause (G) expires on a day when the Court is closed, the insolvency peti- 
tion may he presented on the day on which the Court reopens." 

3. Amendment of section 21, Act IlI of 1909.-In sub-section (1) of seetion 
21 of the said Act, for the words "the Court nay ,  or! the application -of au3 
person interested," the words "the Court shall, on the application of any 
person interested" shall be substituted. 

4. Amendment of section 53, Act. 111 of 1909.-In sub-section (I) of section 
53 of the said Act, for the words "before the date of the order of adjudication 
and before he had notice of the presentation of any insoheney petition by or 
against the debtor", the words "before the date of the admission of the in- 
s~lvencg petition" shall be substituted. 

I 5. Insertion of now section lOlA in Act 111 of 1909.-ln Part  VII, after 
section 101 of the srticl Act, the following section shall be inserted, namely:- 

"101A. Eeclusion of time in computation of period of limitation in 
certain cases.-Where an order of adjudication has been annulled u n d e ~  
this Act, in computing the period of limitation prescribed fur arly suit or 
other legal proceeding (other than a suit or legal proceeding in respect of 
\\hi& the Leave of the Court was obtained under section 17) which might 
have been brought but for the mfiking of an order of adjpdication under this 
Act, the period from the date of the order of adjudication to tho date ot 
the order of annulment shall be excluded: 

Provided that nothing in this section shall apply to any suit or other 
legal proceeding in respect of a debt provable but not proved under this 
Act. " 

6. Amendment of section 9, Act V of 1920.-To sub-section (1) of sectioxi 
9 of the Provincial Insolvency Act, 1920, the following proviso ehall be added, 
namely :- 

"Provided that; where the said period of three months referred to ia 
clause (G) expires on a day when .the court is closed, the insolvelicy pebi- 
tion may be  presented on the day on which the Court re-opens." 



"the Court may annul the order of adjudication or make such. other 
order as it may think fit, and if  the  &djudication is so annulled, the 
provisions of sectiou 37 shall apply. " 



. . . . .  

. . .  

. . . .  . . .  ., - I .. 

, . . . . .  .. . . . . . .  . < , i  < ;  
, , , < .  . . . . .  (iii) the "maintenaktce of '&dphlies and sehices essenth.:tq the;-- . . .  . ., ..'., . . 

munity, or 
~... . . ; ,. . i- ..-(b) .i,f satisfied -with ietspect to auy person who is a' foreigner' within 

the meaning of  the Foreigners Act, 1046 (XXXI of 1946); t l iat .with 'a.vi6'~ 
regulating hip continued presence in India or. with o view. . t~  .mak.ing . * '  '"anaGgemdnts for his expulsion f r ~ m  . . India, , . , :. ., .. . , - .,,,; . . :.?; . 

f is' necessiiS so t i  'do,' hake  ah order directing that .such person- .be detainodir 
(2) Any district. magistrate or sub:divisional , magistrate,, ,or, .: in,-n prfsi- 

-.cten?y-towli; the commissioner of police, may, if satisfied' ' as providedr7in .aqk,71 
,clauses , (ii) and (iii) of . clause (a). pf sub-section . ( I ) ,  exeroise . the ,:pow!er , @on-,, 
fkirted'..by the.said sub-section. ,i ..( .;. re: : 

(.3) When tiny order is made under this section hy, a ,district ,?gistrate, 
:aubsdi*i~jiond' magistrate br commissioner of~'pdlice,, lie shall 'forthwith report 
&e i fact t o  the' Skate Government to which he is subordinate together ~ t h  '?Fie1 
..grormtls :on ,which the order has been made and suchother y&tioul.ars . . . . .  'as - i n  .. 

. . . . . .  
this: opinion have s bearing: on 'the nedgssity for the orcEor: , . ,  - 

: Q; :Power te  iegulate place :apd cdnditibns- o f  &etentjo&-~,o- JOG as, deter,.; 
-tA~ti:.order k i n  force' i n  rgspect of a n $  person,; h'e'sha1,l. 3 9  liat?le tc) .be removed, : 
to., -+d dekgined: rid; ' s ~ c h  'place and un:der' s..ucii '. &n$itions, . . . .  . i$c!uding, ,qn@i-. 

. . .  . , . . . . . ' . . . . "  r - , > . , : '  ::.; .... = . . . . .  .;.: '. ~. . ,. .; . . 
Prke annb 1 or i fd.  

. . .. ......... . . . . . . .  . . ... . . 
1L.. .....- 

&$! .. .; &x.2a, < ::.;,, ~ _,s,,i,*,mw*>d ... :. .;:; ..:... <... &<xi. .i..,i.i.. L l.l.l.l.l.l... 1. 
...... -... ...'A... "' " "  .... ,.~ .A.- 

. ...: 
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*. . ~ 

Ptau.en.tip8, ~ata%tjpn, . .. ,, :.. , .. I .. A,J, . . . ': 
. , . , ,, : . . . L ; * -~:: ? -, ; . Y b  :;* ' , j  ".! ,< , , ,. .: ..xi, ...: - .<,&.-  :.*. ... , , ,  , , ! ? , , , 2.. ; . j  L 

tions as b"m~int6hance,'disciP1ine, and punishment for breaches ot dis~ipline,~ , . . ,  

. . . >  -m.\'the Central Government oi+)i& the 'titise :-ili"ir~ be, the State Government, 
:..:;md$ fhm time'to, time b~;;~general or special order specify. 

"~ x, L. *, 
.:: .,fa-, 

gt l@&ent)on order not ,to be in*$@ by reason of place of detention.--Ne 
-debh%fi 'ord8i made bg.$&..,oflicer Ikp$i&ned in sub-section (2) of section $3 '. 

shall be deemed to be invuiid mere1.Q. tr$ reason that the place of detention 
specitied ill the orrlzr ia situate outsi@+ .ae limits of the territorial juri~dietiam 
of such oflirrer. . . .  

?;,$It P.ove~s .~%&@on ttq: @b5cqqdlPg. .pers-  th% Cen%i.al,: Qovenitit6ng 'at. 
ifie State Ooverilment q m ; ~ p  ~ f i @ r  ,s~ecifjed . . .  I.. i p  sub-%c;tion (8) of section 3; 6% 
$he case.may be,,. hatj.re+on to b;&iie+.i that a person in respect of whom a deten- 
tb&&kder-htig .'beehk:&Qde has absconded or is concealing himself so that thg, 

. . .  order cannot be executed, that Government .or officer max- : . : , . . . .r 

. .  . .; . .  . ... ..: (a) rnske a: report in, .miting '.of Bhe Baa$ a: 'presidency rnlrgistrat6 e~ 
a megistrate of the first class having jurisdict:on io the -place whe& the ~ a i &  . .  
perso9 ordinarily resides; and thereupon., the pmvisions of :.sections 87, 80 
aud 69 of the Code cf Criminal Procedure, 1898 (Act V. of .1898), shall apply 

-! ;-.&I. respect of 'the s n l ~ ' p e ~ . n ' : a n d  .his pkopekty as if the order dirwth~p @a) . . 

': i .. &t&>h& '.derr? & *h,dhnt issued b$ the - magistrate ;' . . 

( b )  'bjt, q!d& ,iqfified in t h i  Official Gazette direst the &id- person . .. .: to 
- & p y ~ r  befo!'e: sucli: oflicer, $t $uch p186e and witIiip such. perio4is.may bq 

specified in the. Ot.de2; -ah-di if ,the -said -person f&Is ' .$o c.,b.mpl~r, with such 
diWCfimt be s&~-)F:..iifiless .%e p ~ v e g  tFf& *a$ doU, 'p$s&rb for hifi 

... ,; comply therewith. and t h w t  :be had, within 'tho period specified in the firder, 
informed the oEcer mentioned in . the drd& ,'r of: the ' maion which endared 
wmplif*noe; .&qrewith, impopjible and of  hi% whereabouts, be punishable wit& 
imnrisonrierit for a term which may extend to one year or with fine. or witb 

. . . . bock. 
7. Grounds of orb? of detention tu be dilloged to pemns affected b y  the.. & - When a perso@ is -&Mined in pursudnbe of a detent:on .o$dq, the : 

autilori'iy making theorder sfia4;as-&on as may be, communiotite to liim the 
~ u B T I ~ '  6n7'(5nhicb tlhe 6r&er :ha$ Meen. made, and shall afford him the earliest 
opportunity of m:ilri~lg a representation against %lie ordsr, i n  a case where sLi& 
Q T ~ ~ F  ,bas heen made ..by the Ce.0 trd Goverritnent , . to that Government, and in s 
cnae where it ,has been made bjg za State..Government .or .an:o&er subordinab 
th&&to, to the s ta te  Government. 

i ,  $8): Nolh,i~g . . .  in.. sub-&&ion (9) shall require- the authority .b d i s o l b  faek 
which. it: .consiij&s. be. agaiyst the public inberest to disclose.. 

. .  . 
8. ~omltitiitl~n'of Advi&org d6~ds.- (1,) The Ceekral ,G?vemment &d Ah 

Stata Government shall, whenever necessa-Cyv, constitute ono or more Adfisory 
I30;aiid.g for %he purposes of  ,this Act. 

, .  ($ g ,;. very sn.?h Bd&i kh:all &nsist of two persons whb. arc, or have been, -9 
i& :jusliWed to be  sppbiiited as;Jtldg& bf High Court,.and such persons ~h.an. 
beabpoinfed by the Central' Government or the State. Government, a s  the .&sq 
may be. . . . . 

. . .  . .  . .  . . . . 

: ' 9. ~bfeie&e :to A ~ Y ~ S ~  .~(M~ds.-1n eirery mse *her@. s detentiondrde~ b& 
been made u:nder ,~ub~cleuse.(iii) .of clause (ca), or clause Cb), of sub-8scbion ( I )  i%@ 
sec t i o~  3, the Government making. th0 order, or if the order Lias.beeii made 6g 
.officer specified in subt@&ion' (29 .of ,,:geetion 3, 'the ;e.Gbvemmdnt .+J+-J *i& 
6uph officer is  sul,~@rdi~?~te, shalli. within s i p  weeks fr?m the d;lte of detention 
under the +r$er, :+&qe.befor~ ,ag.?Advisoq Bogd oon.sti,tuted b ~ !  it uqd!:r !wsti&- 8i:tfs..: ..,., :. 

, e ..g~.ouq$@': 4$ iF@phi @?:.:6r$er has, b g n  %de: and $he-..,rep~%&ntrt.ti~~, . g.:. anyc 
&ad& hy the pi;,F~cil affectea' by, &e ,and -&, ce.be where the order. has.be6a 

':.:,'.;r, .:.<; ,. 1::y. , ,;,.;.;. 

. : .A . . . .  .. - . . . . . . . , , 



. .  . 

:&ads g., ap . fiQ*y, : ,als@,:tbe !ce~o%t$ *-.r :; u$&$eri ;: : ?3kw*.. . . 

. .  - . . .' .. , , .. ,<;... ' .  3r . : . j ,  :,,:;.;,.: *:,,,. ,. : ,  .> ;.::*.t::;. >.&..:,,:..~.:~;:,!:: !; ;,; ;.:,, : . ,  ;., > . ; . ? . 7  : \ * :  ':<:.., . , .  ..,,. . ... .., . , 
. , . . 

~ . .  < . i . . i  . : , . : , ,  . , . / .  . . : ef & c & ~ . % 3 , i  ; .  : : :  ,,: :.. .. .; . .. '. 

. .> 
I 

\ . .  . .  . . . 
s , , , . , , \., ." ' .  ,; ,.; . '  6 , < .  . ; :  . ! ; , > ; , ,  ; ; :  . , . .  : .  ; .. 

. ,  &Pi Prwsd*,o(, A & ~ ~ J ~ : , @ ~ T . $ S ~ + @ ;  Tfi~,Adivisorg;.$~siM~~: tihall'attq. ...,,. t,..:.. .; 
.&~wai&Ti~s. :th$. 3 c ~ 9 ~ i + l ~ : . ~ p ? + ~ e $ .  beisre :'t, ap&, i{ @ $ n e s % c ~ ~ ~ , ,  , a h  ,~$.!;nff :bF 
PY& f erther &fodio.G from. the Centr$l lGgyrnm.g$ .?E :$b. Wtg, Go:renyn& 
QY fi~wi the .person. . e ~ q ~ e r & ,  way tl$qem .u~~esua~*r,; suI~mai.li- iQ.rg.po$t t ~ ,  \b? 
W t r a l :  Go.vera;ul.en.k, 9.r ,ttia. &ste Gaverzx@pnt,.:, as. t.b.& w e .  may be, . w,iv.ltbin. ts, 

. . we6k~ from the date of detention under,jkhe ,detentioa odgr. . :  , .. . . 

(2) The report of the Ad?vispry Rwrd 'shall specif3 ~ I I  a separaie.part thq- 
op'nkn of the Adviqory Board as to +ether ~r pot &ere is suflicieat oausre 

f& the detention of the, peram concarnbd, 

(3) Nothing in this ~ecfion shall entii1e any petson againkt whom s d'eten- 
tion w&er has been nlade .to attend in person or to appear by any legal reprq 
~entative in any matter connected with ' the  reference, to the Advisory Bmcrrd, 
h a  the  prowedings of the Advisory Holjrd and its report, excepting thatti p d  
03 the reporb in w$i& the opinion of the -4dvisary B o y d  is specified,  hall' h 
aonfiden ti al. 

hl.. ~ n f i r m 8 t i 0 ~ ~  of detention order.-$n any case where the Advisory Doarb 
has reported that there is in ' t s  opinion sufficient cause fur the detemt'lon d 
tpe Ferso.1 coxlcerned, the Central Goyerninqnt or the State Govelbnment, 
the CRse may be, may confirm the detedtion order and eontiwe the detentiar 
of the person concerned for such period as it thinks fit. 

12. Duration of detention in certain cqses.-(1) Any person detained in any 
of the following clasqes of casee or 1111der any of the foflow'ng ci.~cumstanwm 
may be detained without obtaining the opinion of an Advisory Board for a 
period Ionger than three months, but not exceeding one venr from the date of 
his detention, namely, where such llerwn has been detained with a view 
t~ prevelrting him from actillg in any manner prejudicial to- 

<$ 
# (a) the defence of India, relations of India with foreign powers or 'Pihe-- 

security of India; or .$ 
(b) the security of a State or the n~aintenance of publie order. 

(8) The ease of every person detained Wder a detention order to which the- 
! provisions of sub-section ( . I )  apply .shall, within a period of s:x months from. 

the d::te of his detention, be reviewed where: the order was made by the Cer l t .4  
Giuverl~rt~erlt or a State (;overnrnent, by 'such Government, and where tb- 
ordcr wxs made by any officer specified in 'hub-section (2) of section 3, by the 
S t ~ t e  ( ioverllrnent to which S I I C ~  otticer is isubordiilate, in coosu!tation with- r. 
person who is, or has been, or is qualified toJbe appointed as, a Judge of a High 
Court uom'nated in that behalf by the Central Government or t h e  Stat*. 
Governmt-nt, a s  the cnse may be. 

13. Revocation of detention orders.-(1) JVithout prejudice to the provisions 
of ~ectioll 21 of the Gene~nl Clauses Act, is97 (X of 1897), a detention order 
may at  ~ I I I ~ .  time be .evoked or modified- \ 

( a )  notwithstanding that the order has been made by an officer men- 
tioned in sub-section (2) of sectlon 3, by the State Government to which 
that officer is subordinate or by the ~edtral Government; 

t 
( h )  notwithstanding that the order as been made by a State Govern- 

ment, by t h e  Central Government.. 1 
(2) The revocation of a detention o&r 'hall not bar the making d s M,: 

ihtehtion ordm under section 3 against t4r!,qee: ~ W Q  , : . :.; . . . . .. : ......,<-:-.: 
. . . . 

! 



'" .'(2) it shall be ab off&nce pudishabie with.irnprisonment for a term whiqh 
< - 8 .  mdy'extend to one year, & with fine, or with both, for any person to 'disclose 
or publish without the previous authorisation of the Central Government or thb 
State Gove,prnent, as the case may be, any contents or matter purporting to 

I \ be contents of. any ,such communication or. representation as is referred to in 
i yb:section (1): , . , 1 
I i 

% .- Prov'ided that nothing ic\ thia sub-seation shall apply to a disclosure made 1 ki his legs1 adviser by a peepn who'is the-wbject of s detention order. I 

1 15. Prctection of action taken 1 under the Act.-No suit, prosecution or other 
I &gel. proceeziidg shall lib agakst any person for anythihg in good faith dona or 
I 
I Wended t o  be 'done in pursu&nce of this Act. 

i '" .16. Pipeal.-The pieventibe Datenuion (Extension -of Dqation) 0rdt$., 
\ $980; in hieby  'repeded. 3y 

5 

E 
> .  . 
; i 0 ;  , ' I '  ' . t I *. I 
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An Act furtber to amend the Indian Tariff Act, '1934. 
[24t h February, 19 50 3 

BE it enacted by Parliament as follows : - 
1. Bhort title.--This Act may be called the Indian Tariff (~mendment )  Act 

8. Amendment of the First Schedule, Act -I of 1934.-In tht: First Scheb 
dde to t h e h d i a n  Tariff Act, 1934,- 

(i) in Item No. 11(2),-- 
(a) in the third column, the word "Protective" shall be in.;erte& ; 
(b) in the fourth column, for the word 6'B'ree'7, the figures md mrda 

"20 per cent. ad valorem" shall be substituted ; and 
(c) in the last columll headed "Duration of protective rates of duty", 

the word, figures and letters c'Rlarch 31st, 1952" shall be inserted ; 
(ii) in Item No. 11(4),- 

(a) in the fourth column, for the figures and words "18 per eent. ad 
valorem", the figures and words "20 per cent. ad valorem" sball be 
substituted ; and 

(b )  in t,he last colum.~ headed "Duration of protective rate8 of duty"' 
for the word, figures and letters "March 31st, 1950", the word, figures and 
letters "March 31at, 1952" shall be substituted ; 
(iii) in Item No. 11(5),-- 

(a) in the third column, for the word "Revenue" the word 
'6Protective" shall be substituted; 

( b )  in the fourth column, for the figures and words " 18 per cent 
ad valorem ", the figures and words 20 per ccnt. ad valorem " shall be 
substituted ; and 

(c) in the last column headed 'rDuration of protective rates of duty'" 

-A*- 
bhe word, figures and letters " March 31st, 1952" shall be inserted ; 
(iv) in It,em No. 72 (I), in the second column, for the words "Tha 

following textile machinery and apparatus by  whatever power operated", 
the words "Textile machinery and apparatus by whatever power operated ( r o b  
otherwise specified)" shall be substituted; 

( v )  afber I tem No. 72(33), the following Item shall be inserted, namely:- 

Price anna 1 or l i d .  
Gk'P~--S1-1336 M of Law-6-10.50-3,500 





'.An Act further to amend the Imports and Exports (Control) Act, 
1947 

[RYth Febrzlury, 19.501 

BE it enacted by Yariiment as follows:- 
1. Short title.-This Act may be called the Imports and Exp0rt.s (Co~trol)~ 

$mendment Act, 1956. 
2. Amendment of section 1, Act XVIII of 1947.-In section 1 of the I m p o r b  

' 

wd Exports (Control) Act, 1947 (hereinafter referred to as the said Act),- 
(a) in sub-section (Z), fo r  the words and letter "Part B Statas" t h e  

words "the State of Jammu and Kashmir" shall be substituted; and 
(b) in sub-section (3), for the words "for a period of three years onlye? 

the words, figures and letters "until the 31st day of March, 1955" shall be. 
substituted. 

(a) in clause (b ) ,  for $he words "the .States" the word "India" shag; 
be substituted ; and 

(b) for clause (a), the following clause shall be subs,ti€uted, namely :- 
"(a) 'India' does not include the State of Jammu and Kashmir.",, 

4. Amendment of section 3, Act XVIII of 1947.-In section 3 of the said. 
" Patf. for the words "the 8tatea" wherever they occur, the word "India" aha.& 

be subritituted. 

E. Substitution of new section for section 4A in Act XVIII of 1947.-For 
m t ion  4A of the said Act, the following section shall be substituted, namely: - 

"4A. Fees for applicatio~zs for, and issue or renewal of, licences.-The 
Central Government may by order levy, subject to such sxceptions, if 
any, in respect of any person or class of persons as may be specified in the  
order, any fee in respect of any application for any licence, or the issue w 
renewal of any licence, undcr any order made or deemed to have beell made 
,mder -this Act ". 

Price anna 1 or l td.  





[27'th February, 19501 

name of the seat of the High Co 
be, an'd "&atyameve Jagate" in 

ner for a Part C State shall have 

JUDICIAL COMMIS.SIOWER'S CO FOR ......... ...." followed by the 
name of tha S'tate. 

ne or any action taken in 
the said Ordinance shall be  

done or action was taken. 

Price anna 1 or l l d .  \ 





An Act further to amend the Control of Shipping Act, 1947. 
[.27th February, 19.50aj 

BE it enacted by Padinrnent as follows : - 
1. Short title.-This Act may be called the Control of Shipping (Amend 

2. Amendment 6i section 1, Act XXVI of 1947.-In sub-section (3) c 
section 1 of the Control of Shipping Act, 1947 (XXVI of 1947), for the figure 

' "1950" the figurc5s "1952" shall be substituted, and the proviso to $ha$ sub 
se66ion shall be omitted. 

Price anna 1 or l t d .  





An Act ffu~thor to amend the Indian Tea Control Act, :1938. 
[27th Febrztmy, 19501 

BE it enacted by IParliarnent as follows :- ' 

1. Short title and commencement.-(1) This Act may be called the Indian 
Tea Control (Amendment) Act, 1950. 

(2) I t  shall come into force on the first day of April, 1950. 1 

2. Amendment of section 1, Act VIII uf 1938.-In sectiou 1 of the Indian 
Tea Control Act, 1938 (hereinafter referred to as the said Act),-- 

(i) in snb-section (S!, the vords and letter "except Part R Statesvp 
shall be omitted; and 

(il) in sub-section (4, for the figures "1950" the figures "1955" shall 
. be substituted. 

3. Substitution of "India" for "the States" in sections 2, 11, 15, 16 an& 
27 in Act VIII of 1938.-1n.clause (c) of section 2, in clause (a) of sec t io~  11, 
in the proviso to sub-sect.ion (I) of section 15, in the proviso to sub-section (8) 
of section 16, and in sub-section (I) of section 27 of the said Act, for the 
words "the States", wherever they ocour, the word "India" shall be substi- 

4. Amendment of section 2, Act VHIL of 1938.-In section 2 of the said 
Act, clause (gg) shall ba omitted. 

5. Amendment of section 3, Act VIII of 1938.-In clause (c) of sub-section 
(1) of sectioil 3 of the sa,id Act, for the words and letter "one to represent tea 
estates in the States and one to represent tea estates in Part B States", the 

, 
words and letters "one to represent tea, estates in Part A States and Part C 

' 

States and one to repl.esent tea estates in the States of Mysore and Tra.va,ncore- 
Cochin" shall be substituted. 

6. Amendment of section 12, Act VIIL of 1938.-In sub-section (2)  of section 
12 of the said Act, for the words and letters "a Part A State or a Part C State", 
$he words "any State'' shall be substituted. 

7. Substitation of L11950" for "1948'J in sections 14, 26, 27 and 28 in Act 
VIII of 1938.-In sub-section (1) of section 14, section 26, section 27 and in 
sub-section (I)  of section 28 of the said Act, for the figures "1948", wherever. 
they occur, the figures "1950" shall be substituted. 

8. Omission of section 25, Act VIII of 1938.-Section 25 of tshe said Aot 
 hall be omitted. 

9. Amendment of section 26, Act VIII of 1938.-In section 26 of the said 
'Ac$,- 

(i) for the figures "1946" the figures "1948" shall be substituted; and 
(ii) for the words "five per cent." the wo~;ds "two per cent." shall be 

substituted. 
10. Amendment of section 27, Act VIII of 1938.-In, sub-sections (1) and 

(2) of section 27 of the said Act, for the words "four per cent.", wherever they 
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No. ' X O F  195p 

An Act to provide for the expulsion of certain immigrants from 
Assam. 

[ l s t  March, 19503 

BE it enacted by Parliament as follows : - 
1, Short title and extent.-(1) This Act may be called the Immigmi~tts (Ex- 

pulsion fro111 Assam) Act, 1950. , 

(2) It extends t(; the whole of India. 

2, Power to order expulsion of certain immigrants.-If the Central Govern- 
ment is 01 opinion that any person or class of persons, having been ordinarily 
resident in any place outside India, has or have, whether before or after the  
eomnte~lcement of this Act, come into Assam and that the stay of such person 
or c l a ~ s  of persons in Assam is detrimental to the interests of the general public . 
of 1ndi:k or of auy section thereof or of any Scheduled Tribe ill Assam, the  
Central Goverillnent may by order- 

(a) direct such person or class of persons to remove himself or them- 
selves from India or Assam within such time and by such route as may 
be specified iu the order; and 

( b )  give sueh further directions in regard to his or their removal from 
India or Assam as i t  may consider necessary or expedient: 

I 2rovIded that nothing in this section shall apply to any person who on 
account of civil disturbances or the fear of such disturbances in any area now 
forming part of Pakistan has been displaced from or has left his place of 
residence in such area and who has been subsequently residing in Assam. 

3. Delegation of power.-The Central Government may, by notification in 
the Oflicinl Gazette, direct that the powers and duties conferred or imposed on 
it by section 2 shall, subject, to such conditions, if any, as may be specified 
in the notification, be exercised or discharged also by- 

(a) any officer subordinate to the Central Government; 
( b )  the Government of Assam or any officer subordinate to that  

Government. 

4. Power to give effect to orders, etc,-Any authority empowered by or in 
pursuance of the provisions of this Act to exercise any power may, in addition 
to any other action expressly provided for in this Act, take or cause to be 
Oaken such steps, and use or cause to be used such force, as may in its opinion 
be rensonably necessary for the effective exercise of such power. 

5. Penalties.-Any person who- 
(a) contraveneb or attempts to contravene or abets the contravention 

of any order made under section 2, or 



( c )  harboors any persou qbg,ha~.%contraveped any order made ui~der  
aectiou 2 or ha6 failed to co~~$ly'wifh a6y.&&8ction given by any such 
order, 

ahall be punishable with imprisonment $b%.3msy extend to three pars and 
shall also be liable to fine. .@&: 

0. Protection to pemns acting under,$$& Act.-No suit, prosecution or 
other legal proceeding shall lie against any .Rerson for anything which is in good 
faith done or intended to be done u ~ d e r  this Act. 

?. Repeal and 'saving.-(1) The ~ndesira6lk" Immi@ants (Expulsion I ~ o m  
Assam) Ordinance, 1950 (I of 1950) is dlietebg repealed. 

1 
! 

' < -  (4) Notwithstanding such repeal, anything done or any action taken in the 
exercise of any power conferred by or under -the said 0rdi;lanoe shall be deem- 
ed to have been done or taken in the exercise of the powers conferred by or 
under this Act, as if this Aut were in force on the day OII which s~ich tbing 
was done or actioq was taken. 

I 



An Act further to amend the Indian Railways Act, 1890: 
[ lst  Maralz, 19503 

B E it enacted by Parliament as follows :-- 

1. Short title.-This Act may be called the Indian Railways (Amendment) 

2. Insertion of new section 27A in Act I X  of 1890.-After section 27 cf the 
Indian Railways Act, 1890, the following section shall be inserted, namely : - 

"27 A. Power of Central Government to give direciions in regard t g ,  
transport, of goods by railway administration.-(1) The Central Govern- 
ment may, if in its opinion it is necessary in the public interest so to do, by 
general or special order, direct a n y  railway administration to give special 
facilities for, or preference to, the. transport of any such goods or class of 
goods consigned to the Central Government or to the Government of ally 
.State or of such other goods or class of goods a,s may be specified in the 

I 

(2) Any order made under sub-section (1) shall cease 60 have effect 
after the expiry of six months from the date thereof, but it may be 

renewed from time to time. 

# (3) Notwithstanding anything contained in this Act, every railway 
5 administration shall be bound to comply with ary direction given under 

sub-section ( I ) ,  aad any action taken by a railway administration in pur- 
suance of any such direction shall not be deemed to be a contravention of 

: section 28." 

Prias anna 1 or 14d. 





~xa~ EMBLEMS AKD U'DAP/ZE!K(PREVENTION OF 
IMPROPER USE) ACT, 1950. 

. No. &I OF 1950 

'An A d  to prevent the improper use of certain emblems and namea 
for professional and commercial purposes. 

Llst March, 19501 

B E  i t  enacted by Parliament as follows:-- 

1. Short title, extent, application and comm~~mment.--(1) This Act mag 
be oalled the Emblems and Names (Prevention of ,,1.jroper Use) Act, 1950. 

(2) It extends to the whole of India -ZL 

cmd also applies to citizens of India o 'z 
4 

(3) It shall come into force on such date :AS the Central Governmellt may, 
by notification in the Official Gazette, apyoinb. 

2. D e W t i o ~ . - I n  this Act, unless the conkxt otherwise requires,- 

(a) "emblem" means any emblem, seal, flag, insignia, coat-of-ems or 
pictorial representation specified in the Schedule; 

(b) "competent authority" means any authority competent under any 
IRW for the time being in force to register any company, firm or other body 
of persons or any t r d e  mark or deslgn or to grant a patent; *. 

t I - _LI 

name" includes any abbreviation of ;-name. 
I 

\I 
3. Prohibition of improper' use of certain emblems and names.-Notwith 

@anding anything contained in any law for the time being in force, no persog 
shall, except in such cases and under such conditions as may be prescribed by 
the Central Government, we,  or continue to use, for the purpose of any trade, 
business, calling or profession, or in the title of any patent, or in any trade 
mark or design, any name or emblem specified in the Schedule or any colour- 
able imitation thereof without the previous permission of the Central Govern- 
ment or of such officer of Government as may be authorised in this behalf by 
the Central Government, 

4. Prohibition of regilstration of certain companies, etc.-(1) Notwithstand- 
ng anything contained in any law for the time being in force, no competent 
uthority shd1,- 

(a)  register any-company, firm or other body of persons which b- 
any name, or 

(b) register a trade mark or design which bears any emblem or name, or 
i 

(c) grant a patent in respeet of an invention which bears a title aon- 
laining any emblenl ur mime, 

.3 use of such name or emblem is in contravention of section 3. 

Price anna 1 or l id .  
"-/g N*NO- ~ e o .  * * / , - $ a . ~ . ~ a , B $ <  r ~ ~ 7 f t . 4  L 3 ,  +-As/- 

'& i--L( 2 - U ) - l -  . - -  --- - & - -  ',. _-_J_._.__ _---_ . -- - -  



e . .  , . . . , . .  . '  

:'$.,:; &'?,p. ")"  '"5. :..x d..T , -. . :q- .. .,* <. ; < ? >, a, >: 

(2) If any question iaprses bfor2. a{,&&piei&Q ' ~ + ~ ~ $ i a r i t ~  '$hetLLer, any emble 
k an emblem specified in thei,$&e yfoura ble .imitation thereof, th 
eompetent authority may refef"the td the Central Government, an 
bhe decision of the Central Governm eon shall be final. 

5. Penalty.--Any person who con the provisions of section 3 shal 
be  punishable with fine which may ex o five hundred rupees. 

6. Previous sanction for prosecuti o prosecution for ally 
-punishable under this Act shall be inst , except with the previous, 
of , l i e ,  sGentral G ~ v e r ~ m p q t '  Qr g f  ;any officer autho$s.ed . . this behalf..,by 
or special order of,, th:e ,Cgntral , ; .  ..G<oye?.a~qent. . .  . .  . : . ,  ,; 

7. .;Savings,.-Nothing ..,, , .  : in this Act shall exempt any person fr 
-othei. proceedirig.which might, apart from this Act, be brought 

Government 'may, by notification 
ut the purposes of this Act. 

THE SCHEDULE 
. . 

[ S e e  :sections 2(a) and 3 'I 
or.offici& seal of the  United Nations Organization. : 



. , THE DELHI ROAD TRANSPORT AUTHORITY ACT, 1950 
i +-A No. XI11 OF 1950 ---_------- 
I 
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? 
An Act to provide for the establishment a.nd regulation of a Road 

Transport Authority for the promotion of a co-ordinate& 
I system of road transport in the 
! 

B E  it enacted by Parliament a6 follows :- 

CHAPTER I 

Preliminary 

1. Short title, extent and con~rnencement.-(1) This Acti may be called the 
Delhi Road Transport duthority Act, 1950. 

Sect, or context+ 
(1) "ancillary service" means any subsidiary service which provides 

amenities or facilities to persons making use of any road Gransport servioe 
of the Authority; 4ph7+- Lf/& 

(2) "Authority" means the Delhi Road 'Transport Authority; 

d (3) "Delhi Transport Service" means the road transport service oper 
B ted ?in the or in any extended area by the Authority an 

I includes the road transport service operated by thab na 
by the Ministry of Transport of the Government of India 

B lishment! of the Authority; 
f (4) "extended area" means any area or route to which the operation 

of any road transport service of the Authority has been extended in the 
manner provided in section 24; 

(5) "prescribed" means prescribed by rules made under this 'Act; 
(6) "road transport service" means a service carrying passengers or 

goods,or both by road in vehicles :or hire or reward; 
(7') "vehicle" means any mechanically propelled vehicle, used Qr c a p  

I able of being used for the purpose of road transport, and includes a trem- 
car, a trolley-vehicle sad a trailer; 

(8) words and expressions used but not defined in this Act and defineii 
5n %he Motor Vehicles Aot, 1939 (IV sf  1939), have the nlemi?Tgs as'sighe_dE 
b $hem in that Aot. 



CHAPTER 11 

The Delhi Road T~ansport ,Autho~ity 
sL: 3. Incorpol*ation.-(1) With effect from such date as the Central Govern-. 

ment may, by notification in the Official Gazette, appoint in this behalf, there 
shall be established an Authority by the name of the Delhi Road Transpod 
'Authority. 

(2) !Che,said Authority shall be s, body 'corporate having perpetual succesoion 
and a common seal, a,nd shall by the said name sue and be sued. 

4. Constitu.tion of the Authority.-(1) The Authority shall consist of seveq 
members as follows :- 

(a) one member to be elected by the members of the Delhi llunicipd 
Committee; 

(b) one member to be elected by the members of the Delhi D i seo i  
Board; 

(0) one non-official having experience in transport, industrial, com- 
mercial or financial matters, to be nominated by the Central Government2 

(d) three officials of whom one shall represent the Ministry of Fianoe,  
h be nominated by the Central Government; and 

(17) the Chief Commissioner of Delhi, or an official nominated by himg 
(2) The Central Governmenb shall nominate a member of the Authority :$o 

be the Chairman thereof. 
(3) Every election or nomination under this section shall take effect as soon 

ss it is notified by the Central Government in the Official Gazette. 

5. Term of office of members d the Authofity.-(1) Save as otherwise ex- 
pressly provided in this Act, the term of office of a member elected under clause 
(a) or clause (b) of sub-section (1) of kection.4, or of a member nominated under 
clwse (c) of that sub-section shall be three years commencing from the date 
on which his election or nomination, as the case may b'e, is notified. 

(2) A member nominated by the Central Government under-clause (d) 01 : 
sub-section (1) of section 4, or by the ChieE Commissioner of Delhi under clause ' 
la)  of that sub-seation, shall hold office during the pleasure of the nominating 
authority. 

(3) A member nominated ap Chairman of the Authority under sub-section 
&I??) of section 4 shall hold office as Chairman during the pleasare of t,he Centrd 
Cbvernmenb. 

(4) 'A member of the Authority shall, on the expiration of 5% term of office, 
fiie eligible for re-election or renomination. 

6. Disqualifications far being chosen as, or for being, a member ,ofsthe Autihb 
hty.-A person shall be disqualified for being chosen as, or for being, a member: 
~4 the Authority- 

(a) if he is found fo be e lunatio or a person of unsound mind; or 
(b) if he has been adjudged insolvenb; or 
(0) if he has been convicted of, an offence involving mord'turpitude; q 
(a) if he has, directly or indirectly, any interest in an$ :&bsisting oon. 

tract made with, or in any work being done for, tche Authorik except as 
a share-holder (other than a director or managing agent) in i"putj1io com- 
pany as defined in section 2 of the Indian Companies 'Act: '1913 (VII o$ 
1913), provided that where he is a share-holder, he, shall aisclose to the 
Centra) .Government the qature and, extent of shares h81d by; him in e u 9  

' ,, company; or . . J =  , J 
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ir (e)  if he has any financial interest, i4 any other road 6ransport under- 
1 taking. 
d 

@ 7.  Removal! of membere from office.-Tho Central Government may, by 
19 notification in the'official Gazette, remove from office any member of the Autho- # rity who- 

(a) is or becomes subject to any of the disqualifications mentioned in  
section 6; or 

( b )  in the opinion of the Central Government, has failed or is unable 

7 to carry outi his duties so as t o  render his removal necessary; or 
+i ( c )  without excuse sufficient in the opinion of the Central Government, 
t is absent without the leave of the Authority from more than four conse- 
U autive meetings of the Authority. 

8. Resignation of office by the Chairman or an elected or nominate8 
member.-The Chairman or an elected or nominated member of the Authority 
may resign his office by giving notice in writing to the Central Government 
and shall, on such resignation being accepted by that Goveimment, be deemed 
to have vacated his office. 

9. Temporary absence of my member.-If any member of the Authority 
is by infirmity or otherwise rendered temporarily incapable of carrying outa 
his du t id  or is absent on leave or otherwise in circuinstances not involving 
@&e vacation of his appointment, the Cent-ral Government inay appoint another 
person to act in his place. 

10. Vacancies amongst members or defect in the constitution not to invali- 
date acts or proceedings of the Authority.--No act or proceeding of the Authority 
shall be invalid by reason only d the existence of any vacancy amongst its 
mem6ers or any defect in the constitution thereof. 

11. Temporary association of persons with the Authority for particulm 
purposes.-(1) The Authority may, with the previous approval of the Central 
Government, associate with itself in such manner and for such purposes a s  

.I 
may be determined by reguiations made urder this Act any persons whose 
assistance or advice iti may desire in carrying out any of the provisions of this 1 Aob. 

4 k (2)  A person associated with it by the Authority under sub-section (I) for 
any purpose shall have a right to take part in the rlisc~issions of the Authority 

,, relevant to that purpose, but shall not h ~ v e  a light to vote at: a meeting of 
the Authority, and shall not be a member for oliy other purpose. 

12. Meetings of the Authority.-(I) 'rho Authority shall meet a t  such 
times and places and shall, subject to the provisions of sob-sections (2) and (3), 
observe such rules of procedure in reg:trd to transaction of bl~siness at its meet- \ in@ as may be provided by regulations made under this Act. 

(2)  The Chairman or, in his absence, Rny member  chose:^ by the members 
present from among themselves, shall preside a t  a rrrecting of the Autl-~ority. 

(3) All questions a t  a meeting of the .Ar~tI~otil,v shall be decided by a 
majoriby of votes of the members present, and in the cage nf rtn equality of 
votes, the Chairman or, in his absence, any other person p~.t.sicling shall have a 
second or casting vote. 

13. Authentication of orders and other insWtmeilts oi  the Aulhorilg.-All 
orders and decisions of the Authority shall he s~~thenticat~ed I)v the s ignat~~re of 

1 

A- -d. 



14. Allowancer, or fees for attendance a t  meeting6 crr for peaormance d 
other duties.-Evory member referred to in clauses (a)~, ( b )  and (c) of sub-section 
(I) of section 4 or other person associated with the Authority under section 11 
shall be entitled to receive such allowarices or fees as may be prescribed for 
attendance a t  meetings of the Authority or for performance of any duty aasignsd 
to him by the Authority for the purposes of this Act. 

15. Officqs and servants of the Authority.--(I) There shall be e General 
Manager and a Chief Accounts OfEcer of the Authority who shall be appoint- 
.cd by the Central Government. 

(2 )  The Authority may appoint such other officers and servants as it consi- 
,ders necessary for the eflicient performance of its functions. 

(3) The conditions of appointmenb and service and the scales of pay of the 
.officers and servants of the Authority shall- 

i (a) as respects the General IIanager and the Chief Accounts Officer be 
such as may be prescribed, and 

(b) as respects the other ~fficers and servants be such as may, subjeot 
to the provisions of section 39, be dekermined by regulations made under 
this Act. 

16. P u n d i m  and duties of the General Manager and the Chiefl Accounts 
Officer.-(I) The General Manager shall be the Chief Executive Officer of the 
Authority and all other of3icers and servants of the Authority shall be subordi- 
nate to him. 

(2) The General Manager shall also be the ex-oficio Secretary of the Autho- 
r i b  and shall have the right of being present at any meeting of the Authority 
and of taking part in the discussions thereat, but he shall not vote upon any 
proposition or make any motion a t  such meeting. 

(3) The Chief Accounts Officer shall have the right to record his views on 
every proposal iiivolring exptn&ture from the fund of the Authority prior to 
$be consideration of such proposal by the Authority. 

(4) The other functions and duties of the General Manager and the Chief 
Accounts Officer shall be such as may be prescribed. 

17. General disqualiAcation of a11 officers and selrvants.-No person who has 
directly or indirectly, by himself or his partner or agent, any share or interest 
in any contract, by or on behalf of the Authority, or in any other road transport 
undertaking, shall become or remain an oEcer or servant of the Authority. 

18. Appointment of Adv!isolry C'0unCil.-There shall be constituted by the 
Ceiitral Governmelit an Advisory Council consisting of not more than fifteen 
rnembers to advise the Authority, and the functions of, the procedure to be 
followed by, the number and term of office of, and the manner of filling casual 
vacancies among, members of the Advisory Council shall be such as may be 
prescribed. 

CHAPTER I11 

I &a kuJsy g*3 Powers and duties of the Authority ~f 
' I 19. General duty of the A.uth~rity.-It shall be the general duty of the Au- 

thority so to exercise its powers under this Act as progressively to provide, or 
secure or promote the provision of, an efficient, adeqmte, economical and pro- 

of road transport services for passengers and goods 
and in any extended area: 

Provided that nothiug'in this section shall be construed as imposing on 
$he Authority either directly or indirectly, any form of duty or liability enforceable 



by proceedings before any court or tribunal t o  which it mould not otherwise be 
subject. 

20. Powers ofl the  Authority.-(1) Subject to the provisions of this Act, the 
Authority shall have power- 9-3 

(a) to operate roe3 transport services in the and in 
any extended area; 

(b )  to proride for any ancillard service; 

(c) to provide for its employees suitable conditions of service includ- 
ing ths establishment of Provident Fund, living accommodation, places for 
rest and recreatiou and other amenities. 

iE 
@ B (2) Subject to the provisions of this Act, the powers conferred by sub-section 

(1) shall include power- 
(u) to manufacturs, purchase, maintain and repair rolling stock, vehi- 

clss, appliances, plant, equipment or any other thing required for the pur- 
pose of any of-the activities of the Authority referred to in sub-section (1). 

1 Ezplanatzon.--In this clause, the expression "manufacture" does n& 
include the constructioll of the complete unit of a motor vehicle except for 
purposes of experiment or research; 

(b )  to acquire and hold such property, both movable and imniovebler 
as the Authority may deem necessary for the purpose of any of the said 
actrvities, and to lease, sell or otherwise transfer any property held by it; 

(c) to prepare schames for the acquisition of, and to acquire, either 
compulsorjlg ir accordance with such procedure as may be prescribed or by 
agreement, whether absolutely or for any period, the whole or any part of 
any undertaking of any other penon to the extent to which the nctivities 
thereof consist of the operation of road transport services or ancillary eer- 
vices in the -or in any extended sres;T& ir*wtavf %& 

(d) to parchase by agreement or to take on lease any land and to ereat .. 

!, thereon such buildings as may be necessary for the purpose of carrying ob 
its undertaking ; 

$2 
rz'.~ 

( e )  to sulhorise the disposal of scrap vehicles, old tyres, used oils, or 
any other s h e s  of scrap value; 

(f) t? enter into and perform all such contracts as may be necessary 
for the performance of its duties and the exercise of its powers under t h b  
Act ; 

(g) to determine, with the previous approval of the Central Govern- 
ment and, in the case of $ road transport service operated in any extended' 

. area, also with the previous approval of the Government of the State wit hi^ 
which such extended area is situated, the fares and freights for tho carriage 
of passengers and goods in any road transport service operated by the 
Authority; 

(12) to d~spose of, without the previous sanction-of the Central Govern- 
ment, during any year any assets of which the total valuation, determinod 
in the prescribed manner, is less than fifty thousand rupees if the disposal of 
such assets is, after 3onsul'tation with the Chief Accounts Officer of the 
Authority, considered necessary by the Authority in the interesfs, of an3 
of its activities referrad to in sub-section (I); 

(i) to plirchase vehicles of such type as may be suitable for use in the 
road transport services operated by the Authority; 

I - .  , A  - .____C _ - 



, ' (k) to do e n y t h Q  for the purpose of advancing the skiU of persons 
employed by the Authority or the eEciency :of the equipment of the 
Authority or of the manner in ,which that equipment is operated, ineluding 
the provision by the Authority, and the assistance by the Authority to others 
for the provision,'of facilities for training, education and research; 

(1) to enter into and carry out agreements with any person carrying 
con business as a carrier of passengers or goods providing for the carriage of 
pnssengers or goods on behnlf of the Authority by that other person at  a 

( m )  with the prior approval of the Central Government, to do all othei 
things. to facilitate the proper carrying on of the business of the Authority, 

I 
(iii) $0 let vehicles on hire for the carriage of .passengers or goods sa.ve 

- as expressly provided by or under this Act. 



(6)' the purchase or acq~iisition of s8es and lands suitable for any of 
the purposes specified in clause (c); 

(e) the purchase of equipmenb, tools and spare parts for, and acces- 
aories to, vehicles ; 

(j) the recruitment, of additional supervisory, operational and workshop. 
staff necessary for khe operation of the scheme; and 

(g), such supplemental, inciaenti1 and consequential provisions a,s 
may appear to be necessary or expedient for any of the purposes afore- 
said. 

23. Sanction of schemes.-(1) The Authority shall, after a scheme has been. 
' prepared under section 22, obtain the advice of the Advisory Council thereon. 

(2) The Authority may, after considering the advice so obtained and making 
such modifications in the scheme as i t  may deem necessary, sanction the 
echeme: 

f Provided that no sanction shall be accorded by the Authority to any scheme 
estimated to result in a capital expenditure exceeding fifty thousand rupees 
without the previous approval of the Central Government. 

24. Extension of the operation of the road transport service of the Autho- 
15ty to areas wtthin aricther State.-(I) If the Authority considers it to be 
expedient in the public ii~terest to extend the operation of any of its road 
transport services to any route or area situaked within another State, i t  may 
with the permission of the Central Government negotiate with the Govern- 
ment of that State regarding the proposed extension. 

(8) If the Government of the other State approves the proposed extension, 
the Authority shall, after consulting the Advisory Council, prepare a scheme 
for the purpose and forward the same to that Government for its consent, and 
after such consent has been received, the Authority may, with the previous 
approval of the Central Goverilment, sanction the scheme. 

.\, (3) After the scheme has been so sal~ctioned i t  shall be competent for the  

g Authority to extend the operation of its road transport service to such route 

g. or area and when the operabion of such service is so extended the Authority 
is shall operate the service on that route or in that 'area subject to the pyovisions. 
i; d any law in force in the State within which such- route or area is situated. 
L.. 

25. Power to alter or extend schemes.-The Aukhority may from time to. 
#$me alter or extend a scheme by a srlpplementary scheme prepared and sanc- 
fioned in the manner provided in the foregoing provisions of this Chapter. 

! 26. Issue of passes,--Subject to anv regulations made under this Act, the 
authority may authorise the issue of pnsses to its employees ~ n d  other persons 
either free of cost, or at concessional rates and on such conditions as ib may ' aeem fit, to impose. 

27. Refund in respect of unused tick& and concessions.! passes.-The 
!Authority may, subject to any regulations mwle under this Act. authorise the 
grant of refund in respect of unused tickets and concessional' pgsses. 

28. Disposal of unclaimed articles and property.--(1) Whe~l  any articles or 
goods have come into the possession of the Authnritv for cnrrinae or ot,her- 
wise and are not claimed by the owner or anv other person npp~firing to the 
Kuthority to be entitled thereto, the A11tborit.g sh~I1. if s17r.h nnrnrr or other 
person is known, cause R notice to be served upon him req11;rine him to remove ,; 
@he articles or goods within seven days of the service of such notice. is. 

,i 
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(2) If such owner or other person ?P,' n6ti ' t h o ~ n  oP 'thii iioIiity6 dn&dt'  be serv- 
ed upon him or he does not comply with the requisition in %he hotice, the 
'Authority may, after the expiration 01 such period qs may be specified by 
regulations made under this Act, sell the articles or by public auction 
and shall, after deducting from the sale-proceeds expenses for holding the sale 
or any amount which may be due to the Au'thokity, credit the Surplus sale- 
proceeds, iif any, to the fund of the Authority; and the sale-proceeds sd oredited 
may be paid on demand ko any person who establishes his right thereto in a 
court of competent jurisdiction or within one year of such sale to the satie 
faation of the Authority. 

CHAPTER IV 

Central Government. for any of the purposes of this Act before the establish- 
ment of the Authority, shall be deemed to  have been incurred, entered into or 
engaged $0 be done by, with or for the Authority; and all suits or other legal. 
proceedings instituted or which might bub for the issue of the notification: 
under sub-section (1) of section 3 have been instituted by or against the Central 
.Government, may be continued or instituted by or' against the Authority. 

(3) The Central Government may., empower the  ~ u t h o r i t ~  to borrow. by 
-issue of bonds or stoclrs or otherwise an'd to make necessary arrangements 
with banks for meeting its obligations and discharging it8 functions under this 

. . 
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34. Payment of interest,.-The Authprity shqllLpt+y interest on the srnollnb oS ' qapital provlded by the cent+ Goyernment under gection 31 a t  such rate a6 Q 

' may from time to time be fixed by the Central Government and s u ~ h  interesd 
6 shall ba deemed to be part of the expenditure of the Authority. 

' 

f 35. Provision for depreciation and reserve and other funds.-(7) The Autho- 
rity shall make such provisions for depreciaQon and for reserve and other 
funds as  the Central Government may from time to time direct. 

(2) The management of these funds, the sums to be carried from time tQ 

E t m e  h the credit thereof and the application of the moneys comprised therein 

ti 
nhsll be determined in accordance with such directions as the Central Oovern- 

g ment may from time to time issue. 

36. Powem of the Authority to spend.-The Authority shall have power to 
spend such sums as i t  thll~lrs fit on objects authorised under this Act and such 

' sums shall be treated as expenditure payable out of the fund of the Authority. 

31. Budget.-(1) The Authority, in consultation with its Chief Accounts 
f Officer, shall by the 31st day of October in each year prepare and submit to the 
i Central Government for approval a budget for the next financial year showing 
"he estimated receipts and expenditure during that financial year in such form 

as h a y  be prescribed. 

(2) Subject to the provisions of sub-section (4, no sum shall be expended 
by or on beha5 of the Authority unless the expenditure of the same is covered 
by a current budget grant approved by the Central Government. 

(.3) The Authox~ty may, with the previous approval of the Central Govern- 
ment,--  

(a) sanction any re-appropriation within the grant from one head of 
the expenditure to another or from a provision made for one scheme to 
that in respect of anothsr, subject to the condition that the aggregate 
budgeti grant is not exceeded; 

( b )  incur expenditure in excess of the limit provided in the budget 
approved by the Central Government under any head of expenditure or 
b oonneotion with any parfticular scheme. 

38. Accounts and audit.--(1) The Authority shall cause to be maintained 

4 such books of account and other books in relation to its accounts in sach form 

13 and in such manner as may, in consultation with the Comptroller and ~ ~ d i t ~ ~ -  
General of Indiai, be presorilied. 

gj 
(2) The accounts of the Authority shall be audited by the Comptra1ler and 

'Buditor-Genera1 of India a t  such times and in such manner as may be 
prescribed. 

$7 

I (3) As soon as the accounts of the Authority have been audited, the Autho- 
s rity shall send a copy thereof together with a copy of the report of tahe audibr 
f thereon to the Central Government, and on receipt thereof the Central Govern- 
$ ment shall cause the audited accounts together with such report to be laid 
t before Parliament. 

CHAPTER V 

Miscellaneous 

39. Directions by the Central G~vernment.-~l) The Central Government 
may, after consultation' with the Authority, give to the Authority generd 
instructions to be followed by the AuChority, and such instructions may include. 
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directions relati 
wages ho be paid to 
-of its profits or stock 

(2) In the exercise of its powers and the perforniance of its duties under 
-this Act, the Authority shall not depart froin any general instructions issued 
under sub-section (1). 

40. Returns and reports.-(1) .The Authority shall furnish to the Cei~tral 
.Government such .returns, statistics, acconnts and other information with res- 
pect to its property or activities or in regard to any proposed seherne as the 
,Central Government may from time to time require. 

(2) Without prejudice to the provisions of sub-section (I), the Authority 
-ahall, as soon ah possible abtw the end of each financial year, submit to the 
"Central Government a report on the activities of hhe Authority under this 
Act during that year and on its policy and programme, and the Central Govern- 
,merit shall cause a copy of every such report to be laid before Parliarwnt aa 
-soon as may be after i t  is received. 

41. Power to order inquiries.--(1) The Central Government, with a view to 
satis£+y itself that the powers a.nd duties of the Authority under this Act are 
being exercised and performed properly, may at  any time institute inquiriee 
-into all or any of the activities of the Authority. 

(2) The Authority shall give all facilities for the proper conduct of such 
inquiries and shall produce before. or furnish to, the person or persoils rnakng 
-such inquiries any document, account or inforniat,ion in the possession of the 
Authority which such person or persons may demand for the purposes of the 
.inquiries. 

42. Power to control a part of the unde~taking of the Authority.-(1) If,  on 
receipt of the report of any inquiry held under section 41 or otherwise,, the 
Central Government is satisfiad that it is necessary so to 'do in the public interest, 
the Central Government may, by notification in the Official Gazette, authorise 
any person to take over from the -41ithority, and, so long as that notification ie 
in forc9, to administer in accordance with such directions as may be issued :tom 

! ti&e to time by that Government such part of the undertaking of the Authority 
as may bs specified in the notification, and any person so authorised may, for 
the purpose of administering the sa.id part of the undertaking, exercise all or 
-any of the powers of the Authority or of any officer of the Authority, issue such 
directions as he thinks fit to the officers or servants of the Authority and employ 
any outside agency. 

(2) The Central Government may by such notification direct that all charges 
and expenses incurred by the person so authorised together with such remunera- 
tion as the Central Government may allow from time to time to such person 
shall be paid within such time as may be fixed by the Central Government from. 
the fund of the Authority, and if the expenses are not so paid, the Central 
,Government may make an order directing the person having the custody of 
that fund to pay to the person so authorised such expenses in priority to any 
other charges against such fund and he shall, so far as the funds to the credit 
of the Authority admit. comply with the order of the Central Government. 

43. Power to supersede the Autho13ty.-(l) If the Central Government is 
-of opinion that the Authority is unable to perform, or has persistently marle 
default in the performance of. the duties imposed on it by or under this Act 
.or has exceeded or abused its powers, the Centrsl Government may, by notifica- 
tion in hhe Official Gazette, supersede :thetAuthority for such period as may be,, 
specified in the notification: 

Provided that before issuinp b notification urider this sub-section the Central 
-Governmenti shall give a reasonable time to the Authority to show cause why 
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Iii should not be superseded and shall consider the explanations and objections, 
I. If any, of the Authority. 
* 
f (2) Upon the publication of a notification under sub-section (1) superseding 
I: the Authority ,- 
P 
$ (a) all the members of the Authority shall, as from the date of super- 
g session, vacate their oflices as such members; 

( b )  all the powers and duties which may, by or under the provisions 
t: of this Act, be exercised or performed by or on behalf of the Authority 

4 shall, during the period of supersession, be exercised and performed by 
such person or persolls as the Central Government mag direct; and 

C 
(c) all property vested in the Authority shall, during the period of 

supersession, vest in the Central Government. 

(3) On the expiration' of the period of supersession specified in the notifica- 
hion issued under sub-section (I), the Central Government may- 

i 
(a) extend the period of supersession for such further term as it may 

consider necessary ; or 

(b) reconstitute the Authority in t-he manner provided in seetion 4. 

44. Laying d. ,repolrt before Pml iment  of aotion taken under section 42 ox 
section 43.-The Centrsl Goverliment shall cause a full report of any action 
taken under section 42 or section 43 and the circumstances leading to sucb 
action to be laid before Parliament a t  the earliest possible opportunity. 

45. Compulsolry acquisition of land for the Authority.-Any land required 
by the Authority for carrying out any of the purposes 0.f this Act shall be deemed 
&o be needed for a public purpose and such land shall be acquired for the 
aui5hority as if the provisions of Part VII  of the Land Acquisition Act, 1894 
(I of 1894) were applicable to it and the Authority were a company within the 
meaning of clause ( o )  of section 3 of the said Act. 

46. Compensation for acquisi'tion of road transport undertakings.--When- 
ever the Authority acquires under t h i$F~c t  the whole or any part of any under- 
taking, there shall be paid by the Authority conlpensation the amount of which 
shall be determined in the manner and in accordance with the principles here- 

1 inafter set out, that is to say,- 

(a) where the amount of compensation is fixed by agreezent and ie 
approved by the Central Government, it shall be paid il l  accordance mitb $ such agreement : 

k 
3 p (b) where no such agreement can be reached or the amount agreed is 

not approved by the Central Government, the amount shall, subject to rules 

\ made under this Act, be determined by an arbitral tribunal consisti~lg of 
one nominee of the Authority, one nominee of the person to be compeusated 

t and a Chairman to be ~iominated by the Chief Justice of the High Court 
exercising jurisdiction lu relntioi~ to the GLeba -' ~~ 

f~ 
(c) an appeal shall lie to the district judge against the decision of the 

tribunal and the order of the district judge on such appeal shall be final. . - - - 
47. Application of the provisions of the Motor Vehicles Act, 1939, or any 

rules made thereunder, to  vehicles and employees of the Authority.-The Mdtor 
Vehicles Act. 1939 (in this section referred to as the said Act) shall have effectr 
subject to the following provisions, namely :- 

Fi, 

(a) The Central ~ove r i rnen t  may, by notification in the dfficial 
Gazette, authorise, subject to such terms and conditions, if any, as i t  
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may think fit to impose, any person to exercise and perfrom to the ex- 
.clusioll of the Licensing Authority, Registering Authority, Xlotor Vehides 
Inspector, Trafhci Inspector, Regional Transport Authority or State Trans- 
port Authority, as the case may be, and without following the procedure 
laid down for the purpose in the said Act, all or such of the powers, func- 
tions and duties of a1-j Licensing Authority, any 1Zegistering Authority, 
any Motor Vehicles Inspector, any Traffic Inspector, any Kegio~ial Transport 
Authority or the State Transport Authority under the said Act or under 
m y  rules made thereunder in relation to the motor vehicles of the Autho- 
rity and the drivers and conductors of those vehicles, as may be specified 

1 in the notification. 

(b) The Central Government may, if it so thinks necessary, by order 
cancel, suspend or vary the conditions of, ally State carriage, contract 

so di-ects, any 
or $he State 

permit under Chapter IV of the said Act other than a private carrier's 
permit. 

( d )  The Central Government may, by order in writing, exeinpt &he 
motor vehicles of the Authority or its employees from the provisions of 

. the said Act or of any rules made thereunder relating to the carrying of 
certificates of registration and fitness and from all or any of the provisions 
of Chapter IV of the said Act. 

! 4- 
( 0 )  The Central Governnlent may, by notification in the Official 

i Gazette, exempt the motor vehicles of the Authority hcm the operation 
1 

I of the provisions of Chapter Act. 
I 48. Provision as to third party ation shall be issued under 

I clause (e) of section 47 unless a f tablished and is maintained 
by the Authority in accordance with the rules made in that behalf by the Central 
Government under this Act for meeting aay liability arising out of the use of ' any vehicle of the Authority which the Authority or any person in the employ- 
ment of the Authority may incur t o  third parties. 

49. Power of the Central Government to earempt vehicles of the Authority 
frolm the paymemt of certain charges.-The Central Government may, by order 
in w r i h g ,  exempt all or any of the vehicles of the Authority from the pay- 
ment of any toll3 or other charges leviable unde: any enactment for the use of 
the road within the "*-"-- * q f @ ' d G ~ $  

50. Power of entry.-Whenever i t  is necessary for the Authority to carry 
any of its works *or to make any survey, examination or investigation, pre- 

inarv or incidental to the exercise of powers or the performance of duties 
y the Authority under this Act, any officer or servant of the Authority generally 

or specially empowered by the Authority may, with the previous permission of 
thd district magistrate, enter upon any land or premises between sunrise 
and sunset, after giving reasonable notice of the intention to make such entry 
to tihe owner or occupier of such land or premises, and a t  any other time, 
with the consent in writin;: of the owner or occupier of such land or premises, 
for ttie purpose of the carrying out of such works or the making of such snrvey, 
exqnina%ion or investigation. 

* A 5 [ d ~ f i ~  (Ti p-;-& q.%, 22- ' k  
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the whole or any part of any undertaking; . . 

(f) the manner in which the total valuation of assets referred to in 
clause (12) of sub-section (2) of section 20 shall be determined; 

(g) the form in which the budget shall be prepared and submitted 
under sub-section (1) of section 37; 

(1%) the forms and the manner in which the accounts of the author it^ 
'. shall be maintained; 

(9 the time a t  which and the manner in which the accounts of tke 
Authority shall be audited; 

the form in which any return, statistics or repod shall be furnish- 
ed or submitted under section 40; 

(k) the procedure to be followed in determination. of compensatio~ 
8n arbitrol tribunal under section 46; 

( 2 )  the establifihment and maintenance of a fund lor m ~ t i n g  an9 
liability re.f?ferred t o  in eection 48; 

(m) the semice of notices and orders under this Act. 

(3) All rules made under this section shall be laid for not less than fouri;etrl 
before Parliament as soon as possible after they are made and shdl be 

subject t~ 6uch modifications as Parliament may ma-be during the session in 
which they are so laid. 

5 8  Power @.make regu1ati~ns.-(1) The Authority may, with the prevlow 
of the Central Government, make regulations not inconsisstenti witb 

this Aot and the rules made thereunder for the administration of the affairs of 
the Authority a n d  for carrying out its functions under this Act. 

(2) In particular, a.nd withoub prejudice to the generality of the f o r e p i q  
power, such regulations may provide for all or any of. the following matters, 
namely : - 

(a) the manner in which and the purposes for which persons may be 
associated with the Authority under section 11 ; 



(c) the oonditions of appoi~trqent  and service .and the scales of pay 
of officers and servants of the Authority other than the .General Manager 
and the Chief Accounts Ofticer: -- , , .  

(d) the' issue of passes to &he employees of the Authority and other 
~ersons  under 'section' 26 ; + 

i e )  the grant of refund in respect of unused tickets and concessional 
passes under section 27; ' 

* ' (f) the $eriod after the expiration of which unclaimed articles or goods 
may be sold by public auction under sub-section (2) of section 29; 

(g) the regulation of the carriage of passengers and goods in the road 
transport services of the Authority. 

'(3) All regulations made u ~ d e r  this sectioll shall, as saon as possible, be 
pubbhed in the Gazette of India. 

64. Penalty for breach of spy regulatiqn msqde by the Authority under 
6ection 53.-The Central Governm~nt may ,by rule provide that the breach of 
any regulation *ade by the Aut.hority under section 53 shall be punishable 
with imprisonment which may extend to three months, or with fine nrhich may 
exdiead, t o  fije hundred rupees, or with both, and when the breach is a con- 
$inuing one, with a further fine not exceeding twenty .rupees for every day 
after the da&e of the first conviction during which the offeuder is proved 
hqvh, persisted in tlie a4e;lce. 



No. XIV OF 1950 .. 

An Act further  to amend the Criminal Law Amendment 
s. + Ordinance, 1944. 

BE it enacted by Parliament as follows : - 
1. Short title.-This Act mag be called the Criminal Law Amendment Act, 

1950. 
2. Insertion of new section 9A in Ordinance XXXVLII of 1944.-After sec- 

tion 9 of the Criminal Lam Amendment Ordinance, 1944, the following section 
shall be inserted, namely : - 

"9A. Adminiatration of attacked p ~ o p e r t y  where Court ordering attach- 
ment  has ceased to exemise jurisdiction in India.-Where any properky has 
been attached under this Ordinance by order of a district judge made before 
the 15th day of August, 1947, and such district judge has after f i a t  date 
ceased to exercise juriscljction in the territories to which this Ordinance 
extends, that order of attachment shall be deemed to be an order made by 
the district judge within the local limits of whose jurisdiction the court- 
taking cognizance of the scheduled offence is situate, and all functions of 
the district judge under this Ordinance in regard to the attached property ' shall be exercised by that district judge." 

3. Repeal of Ordinance 111 of 1950.-(1) The Criminal Law Amendment 
Qrdinance, 1950 (111 of 1950) is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken in the 
exercise of any power conferred by or under the said Ordinance shall be cl3emed 
t o  have' been done or taken in the exercise of the powers conferred by or under 
+his Act, a,s if, this Act were in farce on the day on which such thing was done 
-or action was &ken. ! I , - ; , 1.7; --, gy:g , 



ION AX HIGH COURTS ACT, 1950 
No. XV OF 1950 

\ 

8 
An Act to declwe 

States to be 
Constitution. 

{loth March, 19501 
B E i t  en:,cted by Par1 

1. Short title and c 
.Commissioners' Courts ( 

3. Declaration of 
court in a Part C Stat 
the Judicial Commis 
,Commissioner's Court 
articles 132, 133 and 134. 

being of a single Jud 
provisio~s of article cree or final order of a Judicial 
Commissioner's Cour udgmant, decre~ or h a 1  order is 
that  of a sing13 Judge. 

modifications, namely: - 

P ~ i c e  anna 1 or ltd. 



No. XVI OF 1950 . 
C 

An Act to amend the Prevention of Corruption .Act, 1947- 

[ loth MWE, 19m3; 

BE it enaebd by Parliament as follows:- 

I. Short title.-This Aat may be called the Prevention of C~mu p t k  
Amendment) Act, 1950 

2. Amendment of section 1, Aot I1 of 1047.-In sub-section (3):of section I,:o S 
fhe Prevention of Corruption Aot, 1947, for the words "three years" the WGIC&IB 

4@five years" shall be substituted. 

B Price anna 1 or l4d. 





\ T ~ E  b u ' f i & ~ ~  &-gh@Bu : S ; K ' ~ $ ~ C ~  (EM'ER&J&~~Y 

PROVI~~ONS) &OF, 1950 
No. KVII OF 1950 

\ 
\ 

An Act to provids for the appointment of an interim administrator 
for the Durgah Khawajasaheb, Ajmer, pending inquiry into 
its affairs and for certaid ancillary matters. 

I 
\ [1Mh Marek, 19501 
! 

BE it enacted by Parlianient as follo' s :  P" - 
1. Short title.-This Act may d;e called the Durgah Hhawaja ~ a h e b  

(Emergency Provisiona) Act, 1950. 

2. Definitions.-In this Act, unles$ the context otherwise requi~%s,- 
(a) "the Act" mdans the ~ u r & h  Khawaja Saheb Act, 1936 (=I11 of 

1936); 1 

( b )  "Chief Commissioner" me4ns the Chief Commiesioner, Ajmer; 
(c) all words and expreesions uqed herein and defined in the Act, but 

not hereinbefore defined, shall have \ the meanings respectively ae~ligned to 
them in the Act. \ 

1 
3; &hp&tmfjnt 01 'M&t.kdtor ciadl imudequd~oeb 'th6rtjoi.-NotwithgWd- 

i$g 'anything con tahd  in the Act, the Gentral Government may, by ndtificg- 
1 tioh in the Official Ghzette, veat the addinistrbtion and control of thb Dkgah 

EnKb;binerit, which are b'y gub-section (l)!of section 4 of the Act 'vested in tEe 
mmmittee, in hhy person (hereinafter reyerred to as thk Adniinistdtdr), and 
upoa 'such n6tificdtion 'bding issued,- 

(a) the Administrsbor shall take @he plsce of, mil shall sup%m'ede, 
the Comniittee constitut2d under theiAct; 

( b )  6he (3tid~itt&e 'sBall team to\h'i%ve dr eifr0iae 'any 'poV~e6 6f G$- 
MMistbCion, 'conKrdl dr fidiidge~ent'  i# rhpdct of tKe Dtirc'ah Endib+dnlO 
under the Act; 

i 

(0) the membe're of 'dl $t id ing  snd sp~bial'coinmittees appointed by 
+he Committee under Che Act sh'all be $%eezhed to have vacated their offices 
aE such; L 

(d) the Sajjadanashin shall cease Xav& or 'exereid *ariy Hgli'ts over 

:from the said 
lWds -alter 

>, 8 < % A  I 4. ,power. :to a i ~ t  ~ t tmi i i i  .aid irpwipy ~&ittee.-~or- tha , p q m 9  
odLknpl?ling him <eff ectivelg; to, exerciae hip p w ~ r s  iof :a&qhistratiort, control or 
&&%emen t f the Durgah Eododnent , th8 bdmini~trato~ mag- 

(a) appoint, a Mutawdli and prescri his powers and functiorw,; 

-. A G - L -  &-%b-&.->.L&u- -%>~ .%a--s -- -- - , ..-- 



2 Durgnl' Khouraja Saheb Emergency Provisions) [ACT SVII OF 19491 I ( b )  determine the remuneration payable to any Mutawalli appointed 
under this section; I (c) appoint any Advis 17 Committee, consisting of such number of 
Muslims as the Administra )r may think fit, and prescribe its powers and 
functions. p. , -  

5. Procedure f a  decision of /disputes in certain c@=.-(l) Notwithstanding 
anything contained in section 1 of the Act,,where in the course of administra- 
tion, control or management , f  the Durghh Endowment, a dispute ariaeb 
between the Administrator on ! he one part and the Sajjadanashin, the Mute- 
walli, any Khndirn and any pe son claiming to be the servant of the I)urg& 
uuder some hereditary right, or any one or more of tbem, on the other part, 
and such dispute does not relate to Any religious usage or custom or to the per- 
formauce of any religious offic , the dispute shall be referred to the Chief 
Commissioner for decision. 1 

(2) If any question arises w ether a dispute is a dispute relating to any 
religious usage or custom or t ti the performarice of any religious office, the 
question shall be decided by th Chief commissioner. \ (3) Any decision of the Chi f Commissioner under this section shall be, 
final and shall not be called in question in any court, and no suit or other 
proceeding shall lie in any oour for the adjudication of any matter which is 
required by this section to be d oided by the Chief Commissioner. 

(4) Any suit or other proceedi g pending in any court a t  the commencement I of this Act, which relates to anx dispute required under the provisions of this 
section to be referred to the chief Ootnrnissioner for decision shell on such 
oommencement be deemed to h$ve abated. 

6. Parer of Administrator to blicit or receive offerha on behall of the 
Durgah.-Notwithstandi on ifisued by any court or anything 
contained in any law f g in force, it shall be lawful, and shall 
bb deemed always to h for the Administratbr or any person ap; 

narars or offerings from any 
pointed by him in this or receive on behalf of the Durgah any 

arid all such nasars or offerings shall be8 
deemed to be part of the D ndowment for the purposes of the Act. 

i , 7. Exercise of powers, e AdanistratoP.-Subject to $he contra? 
I of the Central Government istrator shall exercise all the powera and 

I 
dis~harge all the duties o ittee under the Act in conformity with 
the provisions contained ar as such provisions are not inconsistent 

I with anything contained 

8. Protection of action take4 good faith.-No suit, prosecution or other 
legal proceeding shall lie against th Administrator or any person acting under 

I 
=t 

his direction in respect of anythin is in good faith done or intended to 
be done in pursuance of thia Act. 

9. Repeal and saving.-(1)' The ah Khawaja ~ a h e b  (Emergency Pm- 
visions) Ordinance, 1949 ( X X N  of , is hereby - - -  repealgd. 

a (2) Notwithstanding such repe ing done or any action kken  (includ- 
ing any notitication issued, order made or decision given) in the - 
exeroise of any powers oonf aid Ordinance shall be deem- 
e d  to have been done or take the. powers *wnferred by' t& 
Act, as if this Act were in bn which such bhing watl done &- 
action was taken. . i - < % J  

' GI--41--1406 ZLd of Law- t 
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[ loth Maroh, 1950: 

BE it enacted by Parliament as follows: 

Jourts (Jurisdiction) Act, 1950. 

petent to try such offence under the law constitutin 

THE SCHEDULE 





THE - PARLIAMENT . (PREVENTION . - OF 
DISQUALIFICATION\ ACT. 1950 

No. X I X  OF 1950 --- 

An Act to make provision in regard to certain offices of profit; 
under article 102 of the Constitution 

[11 th  ~ l f a r c l ~ ,  19401 

BE it enacted by Parliament as follows:- 

1. Short title.-This Act may be called the Parliament (Prevention of Dis- 
qualification) Act, 1950. 

2, Prevention of disqualification for membership of Parliament.-A person 
shall not be disqualified for being chosen as: and for being, a member of Parlia- 
ment bg' reason only of the fact that hc holds any of the following offices of profit 
under the Government of India or the Government of any State, iiamely, a n  office 
of & Minister of State or a Deputy Minister or a Parliamentary Seoretary or a 
Parliamentary Under-Secretary. 

Price anna 1 or I l d .  





An Act to amend the Banking Companies Act, 1949. 
[18th March, 19501 

BE it en~cten by Parliament as fo~ows:- 
: I. Short tile.- -This Act may be called the Banking Companies (Amend- 
ment) ~ c t ,  1950. 

2. Amendment of section 1, Act X of 1969.-In the Banking Companies 
Act, 1949 (hereinafter referred to as the said Act), for sub-section (8) of section 
1, the following shall be substituted, namely :- 

"(2) It extends to the whole of India except the State of Jammu and 
Kashmh". 

3. Substitution of "outside Indiar' for "elsewhfle than in a States9, eto., fa 
certain secti~ns of Act X of 1949.-In the said Act, wherever an expression 
mentioned in the first colum~~ of the Table hereinunder printed occurs, unlese 
$hut expressio~l is expressly directed to be otherwise amended in this Act, there 
shall be substituted therefor the expression set opposite to it- in the second 
.CO~UI~ILI  of that Table 

TABLE 

in a State 

inanystab .......................... in India. 

elsewhere than in a State 7 ............ outside India. 
outside the States 

ar - 
4. Amendment of section 3, Act X of 1949.-In ileotion 3 of the said A&, 

for the word "S'tate", the words "part of India" shall be substituted. 

5. Amendment of section 5, ACk X of 1949.-In section 5 of the #aid '8'08, 
after clause (9) of sub-section ( I ) ,  the following clause shall be insertede 
namely : -- 

"(99) 'India' means tho Staks to which thia A&$ ezrt;snde;". 

6. Amendment of section 23, Act X of 1949.-In seekion 28 of the said Ad, 
for the words "NO b'anking,company shall open a new place of business or 



8. Emartion o I  new section 4QA in Act X of 1949.-After section 44 of t 
said Adi, the followiilg section shall be inserted, namely: - 

newspapers which circulate iw 'tlhe locality or locajities where,.the. regis 

, purposes. 



Banking Companies (Amendment) S 

banking companies concerned have been registered, and the registrar shall, 
on receipt of any such order, strike off the name cif the, company (herein- 
after in this section referred to as the, amalgamated banking compaq) 
which by reason of the amalgamation will cease to function. 

(6) On the sanctioning of scheme of amalgamation by the Reserve 
Bank, &he property of the amalgamated banking company shall, by virtue 4 
the order of sanctioa, be transferred to and vest in, and the liabilities of tho 
said company shall, by virtue of tha said order be transferred to, 5nd become 
the liabilities of, the b:rnkiag company which undar the scheme cif amalga- 
mation is to acquire the business of the amalgamated banking company, 
subject in all cases to the terms of the order sanctioning the soheme." 

9. SubstiPluticm of new section for section 45, Act X of 1949.-For section 
y6 of t b  said Act, the fo!lowing section shall be substituted, namely:- 

L'45. Restriction on comp~omise or arrangsment between banking 
company and creditors.-Notwithstanding anything contained in any law 
for the time being in force, no court shaJl sanction a compromise or 
arrangement between a, banking compasy and its cryditors or a2y class 
of them or bettween such company and its members or any class of them 
unless the compromise or errangemenb is certified by tbe Reserve Bank 
as nob being detrimental to the iuterests of the depositors of sueh oom- 
pany. " 

10. Insertion of new Part HIIA in Act X of 1949.-In the said Act, afbr 
Part 111, the following shall be inserted as Part ITIA, namely :- 

"PART IIIA 

~ P E C I A L  PROVISIONS FOR SPEEDY DISPOSAL O F  WIXDING U P  PEOCEEDINOS 

458. C o u ~ t  defined.--In this Part and in Part 111, "Court" means the 
High Court exercising jul-isdiction in the place where the registmed office of 
the banking company which is being wound up is situated or, in the case 
of a banking company incorporated outside India which is being wound 
np, where its pl-iucipal place of busmess is situated, aucl notwithstanding 
anything to the contrary contained in the Indian Comnp.lnies Act, 1913 (VII 
of 11313), or in any notifie:ltica, order or ri~ection issued thrreui::l~r or in any 
other ia\v for the time being in force, no other court shall have jurisdiction 
to entertain any matter relstiilg to or arising out of $be mrir!di~~g up of a 
bank i~g  co~npany . 

45B.  owe;, of Coujt to decide all claims by or against banking COWL- 

panics.-(1) Notmrithstanding anjthiag to the contrary contained in the 
Indian (Jompanies Act, 1913 (VII of 1913), or in any other law for the time 
being in force, the Court shall have full power t c  decide all claims made by 
or agzinstl m y  banking colnpany (including claims by or against any of 
its branches in India) and all questions of priorities and all other ques- 
tions whatsoever, whether of law or fa&, which way rclate to or nrise in 
the couse of the winding up of the banking compaiiy colning within the 
cof;nizance of the Court. 



4 , ; [ . . a .  . . .  
Banhitzq;. Companies,- (Ahenddent) .  

: (3) Subject fo the proybions of sub-section (2) and notwithstanding 
nything, contained in any other law for the time being in force, every suoh 

. . rder or decision shall be final and binding for all purposes as between, on 
.' 

the one hand,. the banking company and, oa the other ha,nd, all perscns 
who are paarties thereto end all persons claiming through or under them or 
any of them. 

. . 
45C. Special provisions for punishing offences in ?elation t o  companies 

being wound up.-(1) Notwithstanding anything to the contrary contained in 
*he Indian Companies Act, 1913 (VII of 1913), the Code of Criminal 

- Procedure, 1898 (Act V of 1898), or in any other law for the time being 
in force, the Colirt may, if it thinks fit, take cognizance of and try in a 
sulnlna.ry way ally offence alleged to have been, committed by a:2y person 

, . who has t,alren part ill, the fcrmation or promotion of tihe banking cornpany 
which is being wound up or any past or present director, manager or officer 
f hereof : 

Provided that the offence is one punishable under the Indian Compa- 
,n.ies Act, 1918 (VII of 1913), with imprisonmen'o for e term which does 
not exceed two years, or with h e  which does not exceed one thousand 
1 upees . 

. . (2) 111  ever,^ case tiried summarily under sub-section ( I ) ,  the C b u r ' b  

(a) need noti summon any witness, i f  it is satihfied that the 
evidence of s,uch witilcwe will not be material, 

( b )  shall not be bound to adjourn a Orial for any purpose. llnless 
such adjournment is, in the opinion of the Court, necessary in the  
iilterests of justice, 

(c) shall, before passing sentence, record judgment embodying 
the suhsta.nce of the evidence and also the particulars spec;,i-fied in 
sect.ioo 263 of the Code of Criminal Procedure, 1998 (A& of 1898), 
so far as that  section may be applicable, 

and nothing contained in sub-section (2)  of section 262 of the Code of 
kCriminal Procedure, 1898,  hall apply to any such trial. 

(3) All offences in relition $0 winding up alleged to have been GO* 

mitted by any person specified in sub-section (1) which are punishable 
under the Indian Corrllxmics Act, 1913 (VII of 1915), and which me .. + 

TJOO tried in a summary way under sub-section ( 2 )  shall, notwithstandiug : 
. ~ngthing to  the contrary contained in that Act or the Code of CriminaI 

Procedure, 1898 (Act V of 18981, or in any other law for %he time being 
in force, he taken cog:lij.,ance of a.nd tried by s Judge of the Court other 
than the Judge for the time being dealing 'with the proceedings for '@the 
winding up of the banking company. 

(4) Notwithstanding alljthing to %he contrary rfinhineil in the Code of 3 
Criminal Procedure, 1893 (Act V of 1898), the Court shall take cognizsnoe $ of ally offence under $his sect;ion without the accused belrlg committed to iti 3 

for trial and all such trials shall bo without the aid of rt jury. $ 
5,' 



45E. District magistrate to clsszst official liquidator in takitzq chnrge of 
property of banking company being wound up.-(1) For the purpose of 
enabling the oficial licluidatc,r to take into his custody or under his uonirol, 
d l  property, effects and actionable claims to which a banking company, 
which has been ordered to be wound up, is or appears to be entitled, the 
otficial liquidator may request in writing the district magistrate, within 
whose jurisdictioll any property, books of account or other docurnent of 
such ballking company mag be situate or is to be found, to tzke po~session 
thereof, and the district magistrate shall, on such request being made t c  
him, take possession of such property, hoolrs of accouilt on other document 
and forward them to the official liquidator. 

(2) For the purpose 01 securing compliance with the provisions of 
sub-section (I), the  district magistrate may take or cause to be taken 
such steps and use or cause to be used such force as may in his opinion. 
be necesswy. 

45F. Special period of limitation.-Notwithstanding anything to the 
contrary coiltailled in the Indian Limitation Act, 1909 (IX cf 19G8), or in 
any other law for the time being in force, in ~ o m ~ u t i n g  the period of 
limitaton prescribed for any suit or s-pplication by a banking company, the 
pcriod of one year iin!nc.diately preceding the date of the order for t h e  
winding up of the bai~king company shall be excluded. 

45G. Power of Court to ,)lake rules.-The Court may make rules 
cqnsistent with this Act concerning the mode-of proceedings to be hncl for 
the decision of all claims or questions a,nd a,ll other proceedings, whether 
civil or criminal, which are t o  be decided pursuaat to the provisions of 
Par t  I11 or Part, IIIA and concerning all other matters for which provision 
has to be made for enabling the Court to effectively exercise its functions- 
under t he  said provisions. 

45H. Power of Court to enforce orders.-All orders made in any civil 
proceeding by a Court exercising jurisdiction under Part. 111 or Part ITIA 
mn.y be ellforced in the same manner in which decrees of such Court made 
in a,ny suit pending therein may be enforced." 

11.. Transfer of pending proceedings in winding up to the Court exercising. 
jurisdiction under this Act.-.-Where a,ng proceeding for the winding up GI ra 
banking company or any other proceeding, whether civil or criminal, which 
has arisen out  of or in the course of such winding up, is pending in any 
court immediately before the commencement of this .4ct, it shall s t ~ n d  t.ra.nsfer- 
red on such commencement to the Court which would have had jurisdiction. 

- to enterta.in such proceeding if this Act had been in force o ~ l  the date 03 which 
- the proceeding commenced, aiad the Court to which tha p~oceeding stands s o  

transferred shall dispose of the proceeding as if this Act, and the amerldhents 
made thereby were applicable thereto. 

12. Repeal of Ordinance XXIII of 1949.-(1) The Banking . Companies 
(Amendment) Ordinance, 1949, is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken in t h e  
exercise of any  power conferred by or under the said Ordinance shall be deemed 
t o  have been done or taken in the exercise of the powers conferred by or under 
thiy Act, as if this Act were in force on the day on which such thing n7as dons 
,or c~ction was taken. 





An Act further to amend'the Indian Tariff Act, 1934. 
[ISth Mamh, 19501 

B<E it enacted by 3'~rli:imenl as fol1bwa:- 
1. Shot Vt1e.-This -4ct may be called the Indian Tariff (Second Amend- 

ment). Act, 1950. 
a. Amendment of the 'Fimt Schedule, Act X X X I I  of 1 9 3 4 , I n  the First 

Schedule to the Indian Tariff Act, 1934,- 
(i) in Items Nos. 21[8), 28(15), 28(20), 40(4), 40(5), 50(3], 63(30), 63(SB), 

63\34,, 63(35), 64, 64(3), 64(4), 85(a), 67, 67jlj, 6'i(2), 68, 68(2), 60(2), 70, 
70(1), 70(4), 70(5), 70(6), 70;9), 72(12), 73(7) and 73(1.5\, in the last column 
headed "Duration of protective rates of duty", for the word, figures acd 
letters "March 81st. 1950", the word, Ggures and letters "December 31st, 
1951" shall be substituted: 

(ii) in Items Nos. 18, 28(17), 30(9), S0(10), 70(2), 70(3) and 71(7), in 
the last column headed "Duration of pratective rates of duty", for the word, 
figures and letters "March 31st, 1950", the word, figures and  letter^ 
"December 31st, 1053" shall bo substituted; 

(iii) in Item No. 72(11], in the last column headed "Duration of pro- 
tective rates of dnty", for the word, figures and letters "March 31st, 1950", 
fhe word, figures and letters "December 31&, 1953" shall be substituted; 

(121) in Iterr~s Nos. %0(5), 20(8) and 2U(9), in the last column headed 
"Duration of protective rates of duty", the word, figures and letters 
"March 31st, 1951" shall be .inserted and shall be deemed t~ have been 
inserted from the 31st ddp of hlarch, 1949; 

(u) in I tems Nos. 20C3) and 20(4), in the entry in the seconrl colrlmn, 
for Z;ne words "canned or bottled", the words "canned, bottled or otherwise 
packed" shall be substitute'd i 

(vi) in Item No. 20(8), in the entry in the second column, for the words 
"canned fruits, the following", the words "The following fruits, cai~ued or 
otherwise packed", shall be substituted; 

(vii) in I tem No. 20(9), ,in the entry in the second column, after the 
word "canned", the words "or otherwise packed" shall be inserted; 

(viii) in Item No. 7'2(13),- 
( a )  in the third column, for the word "Protective", the word 

"Revenue"' shall be substituted; and 
( b )  the entry in the last column heatled "Duration of protective 

rates of duty" shall be omitted; 
(ig) .for .Ikm .NO. 128@6), itha ,followipg Htem shall be ~ubstituted, 

namely : --1 



The following Sodium 
compounds, namely :- 

r cent. 26 r cent. 20 er cent. 
( a )  Sodium phosphates dotem. $v&- a8vdo-  

rena. 
(b )  Sodium aulphik- 
(i) of British manufacture Pro . . 

(ii) not of British manufac- . . 
ture. ! . . 

(c )  Sodium b iu lph ik-  
(i) of -British manufacture I 

(ti.) not of British manu- 
facture. I 

( d )  Sodium thoa~lphate-- 
( i )  of 13rltish manufacture 1 
lii) not of British. manu-1 

Protective 

Protective 

ProtecLive 

Protective 

British manufacture. I 

Rs.19 per cwt. 

Rs. 21-8-0 
per cwt. 

RB. 13 per 
cwt. 

Bs. 15-9-0 
per cwt. 

December 31at r 
1951. 

December 3184 
' 

1951. 

-- 

(xi) for Item No. 45, the follotving Item shall be substituted, namely : - 

(e) .Articles made of Paper 
ant1 Papier DIache ; Sta- 
tionery not otherwise SFe- 
cilied, ~ncludin* drawing 
and copy b&ks, labels, 
advertis~nz clrculf~rs. slleet 

Revenue 37t  per cent. . . . . 
ad vnlorem. 

(xi9 for Item No. 79(14), the following Item shall be substituted, 
namely : - 

or card 'ilmanars and cal- 
endars, Chratmas, Paster 
and other cards. including 
card3 In booklet forms ; In- 
elud~ng also wate  Paper. 

( b )  Slates, all sorts 
* p i  I :i% 

Revenue 379 per rent. 
ad valorem. 

. . . . 

1 
$ 
$ 4 

. . 



No. XXII OF 1950 

An Act to amend the Capital Issues (Continuance of Control) 
Act, 1947. 

[Nth  M ~ r c h ,  10.501 

BE it enacted by Parliament as follows: - J 

1. Short title.-TE;s Act may be called the Captpital Issues (Continuance of 
Cantrol) Amendment Act, 1950. 

2. Amendment d section 1, Act XXIX of 1947.-In section 1 of the Capital 
Issues (Continuance of Control) Act, 1947 (hereinafter referred to as the said 
Act),- 

( i )  far sub-section (Z), the following sub-section shall be substituted, 
namely : - 

" (2 )  I t  extends to the whole of India except the State of Jammu 
and Kashmir, and i t  applies also to citizens of India outside India."; 

(ii) in sub-section (3), for the figures "1950", the figures "1952" shell 
. be substituted. 
3. Amendment of section 2, Act XXIX of 1947.-In section 2 of the said 

Act, for clause (G) the' following clause shall be substituted, namely:- 
' ( c )  "States" means the territories comprised within the States b 

which this Act extends'. 
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TEIE APPElrOYRIATION; (RAILWAYS) ACT, 11950 
No. XXIIZ: OF 1950 

h Act to authorise payment' and appropriation of certain -sums- 
from and out of the Consolidated Fund of India for the service- 
of the year ending on the 31st day of March, 1951 for the 
purposes of railways. 

129th- March-, 19501 

BE, it enacted b~ ~ ~ d i a r n s n t  ns follow' : - 
1. Short title.- This Act may be called the Appropriation (Railways) Act,? 

1960. 

2. brme of Bs. 2,78;6&6&000 out o! the'Coneolida6ed Fund of'lndis for tha 
lWA51.-From and out of the Consolidated Fund of India there may be paid aad- 
applied sums not exceeding those specified in column 3 of the Schedule amounting. 
fn the w e g a t e  to the ~ u m  of two hundred and seventy-eight crores, sixty-four lakhe 
and'dxty-four thousand mp& i iward~  defraying the several charges which wiU wme- 

in coaree of payment durhg the year ending on the 31st day of March, 1961, ta 
rape& of the eervices relating to milways specified in column 2 of the Schedule. 

8 .  &gropriaiion.-~he sums. anthorised to be pSd and applied from and out-. 
of &he. Cop~ol idated. .hd of-India. by -f his.-Act. ahall- bs.appropriated - for..the---mmi~-e~ 
a d  puxposw e x p d  in the Sohedule in relation to the year ending on the 21s: 
b y  of Maroh, 1951. 

8CHEDUL.E 



.- 

-Fo .of Servioas and purposes 
vote 

8 Working Expen- 
Opernt~on other thsp Eta f an I Fuel 

,O Work~ng Erpe- 
M~.wllaneous Expanses . 

dA Working Expnaes- 
Labour Welfarm 

lii.evenue) Lnbour WelA e . 
133 Open Line Works- 

J B  Construct~on nf New lines . 
16 Open tine Worka- 

Additlomu . 
17  0 en Line Wo c - 

Replac~ement,~ , 
18 Open Line Worke- 



i''.~."?:"~~x~~~PP.I:n'Kn'Kn'Kn'K"~, .. ~ . , ,  ~ > ~ : ~ > ~ ~ - ~ ~ ~ v T ~ f , j C C ~ ~ ? i b 1 1 : p ~ I 1 7 : ~  . +:"....:- :*... --r: ?,:u .,,. - - - - - -  - ..- .. - -  . -- . . . . ,  ! , . , . . > : .  , . .  , . , "' . . . 1 . . .1 . . , . . .~ ...., . .  ~ . .  , , . . , :, ' '  . . . \ . . ' .  . .  . . 
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'. . . .  , , '  . . i . . 
THE A P P R O p ~ i ~ l ' ~ ' I ~ ~  ACT, 1950 

. . . ,  
No. XY'IV' OF 195'0 

An Act to authorise payment and appropriation of certain sums 
from and out of the Consolidated Fund of India for the service 
of the year ending on the 31st day of March, 1951. 

[30th Alaroh, 19601 
BE i& enacted by Pnrlisment as follows : - 

1. Short title.-This Act may be called the Appropriation Act, 1950: 
2. Issue of Bs. 19,24,94,34,000 out of the Consolidated Fund of India for &a 

year 1950-51.-From and out of the Consolidated Fund of India there may be paid 
and applied sums not exceeding those specified in column 3 of the Schedule 
amounting in the aggregate to the sum of one thousand nine liundred and twenty- 
four crores, ninety-four lakhs and thirty-four thousand rupees towards defraying 
the several charges which will come in course of payment durinp the year ending on 
the 31st day of March, 1951, in respect of the >services specified in column 2 of 
the Schednle. 

3. Appropriation.-The sums authorised to be paid and applied from and out of 
the Consolitlated Fund of India by this Act shall be appropriated for the services 
and purposes expressed in the Schedule in relation to the year ending on the 
31st dav of March, 1951. 

SCHEDULE 

1 I 2 I 3 

No. 
of 

vote 

Servioes and purposes 

Customs 
Union Excise Dnties . 
Taxes on Income (including Corpora. 

tion Tax). . . . 
Opium 
Stamps 
Forest 
Irrigation (including Working Expen- 

ses), Navig~tion. Embankment and 
Drainage works met from Revenue . 

Inditul Posts and Teleera~hs De~art- 

10 Parliament 

------ 
Sums not, exreedine 

Voted by Charged 
Pal liarncmt 

Rs. 

on the 
Consolidated 

Fund 
Rs. 

Total 

RE 



I '  ' Suma not exceeding 1 
No. 
of 

-vote 

-- - - 

Serdoea and purposes Voted by 
Perlinment 

Rs. 

- 
Charged 
on the 

Con~olidated 
Fund 
Rs. 

Total 

Ru. 



Sums not exceeding 19----I- - 
NO. 
d 
Vote 

- 
75 
76 
77 
78 

79 
80 

Services and purposes 

- -- 
Defence Servims-Effective Army . 
Defenoe ServicesEff~otive Navy . 
Defence Services--Effeotive Air Foroe. 
Defence Servioes-Non-effeotive 
ohargw . 

U [ants-in-aid to ~tak . . 
Misosllanoous Adjustments between 

the Union and State Governments. 

Voted by 
Parliament 

Rs. -- 4 

I,41.33.37.000 
8,47.62,000 

14,91,37,000 

15.03.50.000 
11,56,00,000 

1.01,OOO 
81 i 
82 
83 
84 
86 
86 
87 
88 
89 
90 
91 
92 
93 

94 
95 

96 

97 

98 

99 
I00 

3.31.68.000 
1.37.000 

2,00,00,000 
1.95.65,OOO 

80.11.000 
41,55.000 

1,38,7?,000 , 
7,13,000 

83,96,000 
28,21,000 
4?,18,000 

1,25,76,000 
47.24.000 

. . 

. . 
20;00,000 

12,56,000 

5,97,26,000 

1,000 

9,63,00,000 
1.49.98.000 

60,00,000 

Rmttloment and Development . 
Civil Defenm . . 
Pre-Partition Payments . . 
Delhi . . 
Ajmer . 
Kutch 
~irnaohai~rrad'esh : , : . 
Bilaspur . . . . 
Bhopal . 
Mranipur . . 
Tripura . 
Andaman and ~ i c o b k  lelends : . 
Relations with States . 
Interest on Debt and other dbliqa: 
tions and Reduotion or Avoidanoe 
of Deht . 

Staff, Household and Allowanoea of the 
Pmident. . . 

Union Public service' ~omkisaion . 
Capital Outlay on Forests 
Capital Outlay on the India ~eour i t i  

Preee 
Capital outlay' on kd ian '~oa t i  and' 

Telegraplls (Not met from Revenue) 
Indian Posts and Telegraphs--Stores 

Suspense (Not met from Revenue). 
Capital Outlay on Ldustrial Develop- 

ment . . . . 
Capital Outlay on Civil Aviation . 
Capital Outlay on Broadcasting . 

Charged 
on the 

Consolidated 
Fund 

Re; 
>- 

. . . . 

. . 
4,000 

4.84.00.000 

. . 

Total 

Rs. 

1,41,33,37,000 
8,27,64,000 

14.91.37.000 

16.03,54,000 
16,40,00,000 

1.0~,000 
. , . . 
. . 
. . . . 
. , 
. . . . 
. . 
. . 
. . . . . . 

~6,fiO,07,oOO 

15.76.000 
16,53,000 
. . 
. . 
. . 
. . 
. . 
.. 
. . 

101 
102 
103 
104 
106 
106 
107 
108 

109 
110 

3,31.65,000 
1.37.000 

2.00.00.000 
1,95,55,000 

80.1 1,000 
4 1.55.000 

1,38.72,000 
7,?3,000 

83.96.000 
28.21.000 
4 3,18,000 

1,2~,76,000 
47,24,000 

36,60,07,000 

15,76,000 
16,63,000 
20,00,000 

12,56,000 

5,97,26,000 

1,000 

9.63,OO.OOO 
1,49,98,000 

60,00,000 
. . . . 
. . . . . . 
. . . . 
. . . . 

34,80,75,000 
14,50,47,0S,OOO 

1,84,000 
49,60,000 

1.75,70,000 
2,97,01,000 

42,75,000 
1,000 

2,15,00,000 

7,37,22,000 
16,90,18,000 

43,19,83,000 
14,60,47,03,000 

GRAND TOTAL , . . 

Capital Outlay on Currenoy . 
Capital Outlay on Mints . 
Delhi Capital O~ltlag . . 
Capital Outlay on Civil Works . . 
Commuted Value of Pensions . 
Payments to Retrenched Personnel . 
Defence Capital Outlay . . 
Capital Outlay on Sohemes of state 

Trading. . . . . . 
Capital Outlay on Development . 
Interest-free and Interest-bearing 

Advances . . . 
Repayment of Debt . . . 

1,92,80,01,000 15,33,14,33,003 19,24,94,34,000 

1,84.000 
49,60,000 

1,76,70,000 
2,97,OI,POO 

42.75.1.00 
1,000 

2.1400,OOO 

7,37,22,000 
16,90,18,000 

8,39,08,000 
. . 

t4IPD-S1---4 M of Law-17-10-603,600 
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THE FINANCE ACT, 1960 

No. XXV OF 1950 

An Act to give effect to the financial proposals of the Central 
Government for the year beginning on the 1st day of April 
1950. 

BE it enacted by Parliament as follows :- 

1. Short title.-This Act may be called the Finance Act, 1950. 

2. Incorne-tax agd s,~per-tax.-(1) Subject to the provisions of 
sub-sections (3), (4) and (5), for the year beginning on the 1st day of 
Apd, 1950,- 

(a) income-tax shall be charged at the rates specified in Part I 
of the Birat Schedule, and 

I 

(b)  rates of super-tax shall, for the purposes of section 55 
I 

of the Indian Income-tax Act, 1922 (hereinafter referred to as XI of 1 ~ 2 2  
" the Income-tax Act "), be those specsed in Part 11 of the Birst 
Schedule. 

(2) In  making any assessment for the year ending on the 31st day 
of March, 1951, there shall be deducted from the total income of an 
asseasee, in accordance with the provisions of section 15A of the Income- 
tax Act, an amount equal to one-fifth of the earned income, 
if my, included in his total income but not exceeding in any case four 
thousand rupees. 

(3) In making any assessment for the year ending on the 31st day 
of March, 1951,- 

(a) where the total income of an assessee, not being a com- 
pany,,includes any income chargeable under the head " Salaries" 

- as reduced by the deduction for earned income appropriate 
thereto, or any &come, chargeable under the head I' Interest on 

. . 
I .  1 Pqice a n m  R orp3d, 

\ ,  , 8 ,  . + .  



himself to have paid the income-tax imposed under that Act, 
the income-tax payable by the assessee on that part of his total 
income which consists of such inclusions shall be an amount 
bearing to the total amount of income-tax payable according to 
the rates applicable under the operation of the Indian Finance 

XIV of 1949 Act, 1949, on his total income the same proportion as the amount 
of such inclusions bears to his total income ; 

(b)  where the total income of an assessee, not being a com- 
pany, includes any income chargeable under the head " Salaries " 
on which super-tax has been or might have been deducted under 
the provisions of sub-section (2) of section 18 of the Income-tax 
Act, the super-tax payable by the assessee on that portion of his 
total income which consists of such inclusion shall be an 
amount bearing to the total amount of super-tax payable, ac- 
cording to the rates applicable under the operation of the Indian 
Finance Act, 1949, on his total income the same proportion as the 
amount of such inclusion bears to  his total income. 

(4) In making any assessment of the year eanding on the 31st day 
of March, 1951,- 

(a) where the total income of a company includes any pro- 
fibs and gains from life insurance business, the super-tax other- 
wise payable by the company on the whole of such total income 
shall be reduced by an amount which bears to that super-tax the 
same proportion as the amount of such inclusion bears to  
its total income or by an amount computed a t  the rate of two 
annas in the rupee on the amount of such inclusion, whichever 
is less ; 

(b)  where the total income of an assessee , not being a com- 
pany, includes any profita and gains from life insurance busi- 
ness, the income-tax and super-tax payable by the assessee on 
that part of his total income which consists of such inclusion shall 
be an amount bearing to the total amount of such taxes pay- 
able according to the rates applicable under the opera%ion of the 
hdian Finance Act, 1942, on his total income the same proportion XI1 Of 
as the amount of such inclusion bears to his total income, so how- 
ever that the aggrega6e of the taxes so eomputed in respecb of" such 
inclusion shall not in any cam exceed the amount d Dax payable 
on euch inclusion a t  the r8te of four and a half annaa in 
the rupee. 



he rates of tax imposed 
thereby, the expression "total income " means total inoome as de- 
% W e d  'for -the purposes of income-tax br: super-tax, as the Case may 
be, in accordance with the provisions of the Income-tax Act, and the 
earpression 'f earned inoome " has the meaning assigned to it in clauoe 
(6-AA) of section 2 of that Act. 

3. h h d m e l i t  of Act XI  of 1922.-With effect &om the 1st day 
of April, 1'950, the following amendments $hall be made in the Income- 
tax Act, namely :- 

(a) for sub-section (2) of section 1, the following sub-section 
$hall be substituted, namely :- 

" (2) It extends to the whde of India, except the State 
of Jammu and Kashmir, and applies also within that State 
to all persons in the service of the Government of India or 
tihe Government of any State other than the State of Jammu 
and Kashmir." ; 
(b) for clause (14-A) of section 2, the following clause shall 

be substituted, namely :- 
' (14-A) " taxable territories " means- 

(a) as respects any period before the 15th day of 
August, L947, the trerritories then referred to as British 
India, but including Berm, 

t b )  as respects any period after the 14th day of 
August, 1947, and before the 26th day of January, 1950, 
the territories for the time being comprised in the Pro. 
vinces of India, but excluding the merged territory of 
Cooch-Behar, 

(c) as respects any period nfier the 25th day of 
January and before the 1st day of April, 1950, the terri- 
tories comprised in Part A States, but exlcuding the merged 
territory of Cooch-Behar, and the territories comprised 
in Parti ,C States, but excluding the States of Manipur, 
Tripura and Vindhya Pradesh 

(d) as respects any period after the 31st day of 
March, 1950, and before the 13th d?y of April, 1950, 
the territory of India excluding the State of Jammu 
and Kashmir and the Paciala and East Punjab States 
Union, and 

(6) as respects any ~eziod dter  tha 12th day of April, 
1950, the ternitom of h d i a  excluding the Stake of,Jammu 
and K w W  : 

Provided tkat the t'h~abfe teri-itofies &'&ll 'Be deem. 
ed to i n c l u d e  

(aj $fie m'efgd t'Brtit'0&6$- 

(2)) a? rbspepb$ ,aD @br%di after the 31st 
day of &T&, I!$!&; A* ahp. of th6 purposes 
of this Act, and 



(b) the whole of the territory of India excluding 
the State of Jammu and K a s M -  

(i) as respects any period, for the purposes 
of sections 4-A and 4-B, 

(ii) as respects any period after the 31st 
day of March, 1950, for any of the purposes 
sf this Act, and 

(iii) as respects any period included in 
%he previous year for the purpose of making 
any assessment of the year ending on the 31st 
&day of March, 1951, or for any subsequent 
year ;'; 

(6) in Exph~tion 4 to sub-section (I) of section 4,- 

(i)?after the words " merged territories ", the words " or 
any of the Part B States other than the State of Jammu and 
Kashmir " shall be inserted, and 

(ii) after the words " merged territory ", the words " or 
State " shall be inserted ; 

(a) in clause (xii) of sub-section (3) of section 4, for the figures 
*' 1960 " the figures " 1952 " shall be substituted ; 

( e )  for sub-section (2) of section 7, the following sub-section 
:&all be substituted, namely :- 

" (2) Any income which would be chargeable under this 
head if paid in the taxable territories shall be deemed to be 
so chargeable if paid in the State of Jammu and Kashmir 
by or on behalf of the Central Government or the Government 
.of any State other than the State of Jammu and Kaahmir." 

'(f) ,in sub-clause (a) of clause (vi) of sub-section (2) of section 
10, for the figures " 1950 " the figures " 1952 " shall be substi- 
'tuted ; 

(g) in sub-section (2) of section 44-B, for the word " one-twen- 
tieth ", the word " one-sixth I' shall be substituted ; 

(h) in section 60-A, after the words " merged territories ", the 
words and letter " or to any Part B State " shall be inserted ; 

(i) in sub-clause (a) of clause (iv) of sub-section (2) of section 
(61, ctfter the words " merged territories " the words, figures and 
letter " or before the 1st day of April, 1950, in any Part B State 

. sother than the State of Jammu and Kashmir " shall be inserted ; 
sand 

(j) in sub-section (8) of section 66,- 

. . ; ,. *- (i) in, olause (a), . after the words and letter " Part A 
, . 'J t b ~  words and letter " or Part B &ate " ahall be 

inserted, ' . , 



namely :- 
" (ee) in relation to Manipur and Tripura, the Righ 

Court of Assam ;". 
4. Alteration of certain duties of cugtoms.-In theFirst Schedule 

to  the Indian Tariff Act, 1934,- XXXn 1934 od 
(a) for Items Nos. 75, 75 (I), 75 (2) and 76 (3), the following 

Items shall be substituted, namely :- 

" 76 Conveyances not otherwise spe- Revenue 30% ad . . m - 
cified and component parts and valorem. 
accessories thereof, other than 
parts and accessories of motor 
vehicles and batttorios, dso motor 
vans and motor lorries imported 
completely assembled. 

76 (1) Motor cars, including taxi cabs, Preferen- 60% ad 64% . , . 
imported completely sssembled. tial m- valorem. valorem. 

venue. 

76 (2) Motor cycles and motor scooters, Preferen- 46% ad 373% 4 ,. . . 
and articles (other than rubber tial re- valorem. valorem. 
tyres, tubes and batteries) adapted venue. 
for use as parts and aocessorie~ 
thereof, except such articles as 
are also adapted for use as parts" 
and accessories of other motor 
vehiclee. 

76 (3) Motor omnibuses imported Preferen- 30% ad 223% 
completely assembled. tial re- valorem. v&m. '" " 

venue. 

NOTE.-Motor vehicles, other than motor cycles and motor scooters, when 
. imported otherwise than in a completely assembled condition, shall be dutiable 
aa articl;: or parts of articles under Item No. 76 (Q), 76 (10) or 76 (ll),  the 
m q  be. 

(6) after Item No. 75 (8), the following Items shall be inserted, 
namely :- 

" 76 (9) The following articles, and Preferen- 60% ad 64% ad , 
parts theroof, adapted for uae as tial re- valorem. vabfm.  

I parts and aocessories of motor venue. 
I vehicles other than motor cycles 

and motor scooters : 

(i) the following engine components : 
gaskets, rubber mountings. 
hose pipes other than brake 
hose pipes, fuel pump dia- 
phragms, fan belts, rub- 
ber components, mufflers, ex- 
haust pipes and tail pipes ; and 

(G) the following frame and body 
components : carpets, cushion 
springs, door and window at- 
tings, trim materiala (leather, 
jute, canvas and leather cloth), 
bus bodios, station wagon bo- 
dies, truck bodies, steel cabs 
for lorries, piok up hodiee, and 

, > parcel van bodies. 



(6) the followhg engine oomponen6~(~ 
brake hose pipes, oraqk shafts: 

, , oam shafts, cams, conneoting 
rods, cylinder blocks and'heads, 
manifolds, valves, valve springs, 
valve tappets, fly wheel, petrol 
tank, air oleaser, radiator, oil 
filter, fan, piston assembly (viz., 
pistons, piston rings and gud- 
geon pins), fuel pump, water 

I pump, timing gears and cylinder 
liners ; 

( i i )  the following eleotrioal oomponents : 
starting motor, generator, head 
lamps and other lamps, fuses, 
switches, voltage and ourrent 
regulator, ignition ooil, oables 
and wires, and horn ; 

(;ii) the following tranamiaeion and 
susgapsion oom~onents : bell . . and roller betwings, front and 
rear springs, kipg pins, shmkle 
pins, bumper's, shock absorbers. 
spring hanger brackets, olutches, 
ahaoklea, tranamiseion gear and 
gear box, propeller shafts, uni- 

-.. versal joints, rear axle, front 
axle, front supension, brake 
&w.u ; and 

3 ,  

(h) the following frame and body com- 
ponents,; seat runners, short 
members of chasis frame, and 
brwketa. 

75 (11) (a) Articles [other than rubber Prafer- 30% ad 24% ad . . . . 
\ .  , tyres, tubeg, batterierr and such antial valorem. valorem. 

other componen6s as are specified -evenuo. 
in Items Nos. 75 (9) and 76 (10) ] 
adapted for use as parts and ac- 
cessories of motor vehiclos other 
than motor cyclos and motor 
a c o o t ~ r ~  ; and 

(b) Parts of mechanically propelled vu- profar- 30% ad 224% ad . . . . 
hicles and accessories, not othor- ential valorem. valorem. 
wise spooified : revenue. 

Provided that suoh articles as are ordina- 
rily dso used for othor purposos 
than as parts and aoaj~s3ri~js of 
motor vehicl~~s shall be duti~ble 
at the rate of duty specified for 
suoh articles." 

6. Additional duties of customs.--When any goods chargeable 
with a, duty of customs under, the Rirst Sohqdule t p  the Indian Tariff 

#XXII o# Act, 1934, or under that Schedule read; w;I..t,h,aq not&cation of the 
1984 contra1 Government for the ti'me being ilk- fdrcq are ssaefi~ed to duty, 

tihere ~ h d l ,  up to  the 31st day of Mhrch, f,p$f;, W+J'ePieS'and colleoted 



(b) a sum equal to one-half of such amount, in the case of 
goods comprised in Items Nos. 48, 48 (I), 48 (2)) 48 (4), 48 (5), 
48 (6), 48 (7)) 48 (8)) 68 (,lo) and 61 (2)) and in the case of textile 
manufactures specified in Item No. 49 when made whollv or main- 
ly of any of th i  fabrics specilied in Items Nos. 48, 48 (1)) 48 (4), 
48 (5), 48 (7)) or 68 cl.'O) ; 

(c) a sum equal to 'two-Bths of such amount, in the case 
of goods comprised in Items Nos. 47 (2), 59, (2), 58 (4), and 59 (6)  ; 
and 

(d) a sum equal t o  one-fifth of such amount, in the case of 
goods comprised 'in any Item of the sqid Schedule other than those 
specified in clause (cd), (b), or (c) of this section or in the Second 
Schedule to this! Act : 

Provided that in the aaBe of goods comprised in Items Nos. 48 to 
48 (lo), both inclusive, and in the cam of textile manufactures speci- 
fied in sub-items (a) and (b) of Wrn No. 49, if the duty-of excise for 
the time being leviable on like goods or, as the case may be, on the fab- 
rics of which such textile manufacture& are wholly or mainly made, 
exceeds the sum of- 

(i) the duty cif customs chargeaEle under the First Sche- 
dule to the Indian Toriff Act, 1934, or lunder Bhat Schedule read 
with any notificatiian ofsthe Gentral iCov&ment;tfor the time being 
in force, and 

(ii) the additional duty of customs chargeable under clause 
(b) or (d) of this' section, 

there shall, up to the 31st day of March, 1951, be leviea and collected / 
', 

#+:a further addition to, and in the same manner bas, the $duties 
of customs so chargeable an amount equal to the aforesaid 
excess. 

6. ~ubshtution of revenue auties 'for p~otect'ive du€ies.--XP : , 

the First Schedule to the Indian !kS;riff Act, 1934, in each of the I t em ,  
'No. I7 and ~0:28 (18,- 

(a) for't'he word " Pr~tedtive " in the third column, the word 
" Revenue " shall be substituted ; aria 

(b) the ehtry in the last columh shall be omitted. 
'7. Imposition a d  alteration of certain export duties.-In 

tihe Second Schedule ts the Indian Tariff Act, 1934,- 
(a) ,for Jtem No. 2, sthe following Item shall be substituted, 

namely ;- 

" 2. Jute mrsnufactures (including manufwtures 
of Bimlipatam jute or of mesta fibre), when 
not in actual use as coverings, receptdes or 
bihdings for othor goods- 

(i) Sackihg (o'loth, bags, twi& yarn, r6p8 and twine) Ton of Rs. 60. 
2,240 Ibs. 

(ii) Hessians . . . . . . Ton of Ra. 360. 
2,240 lbs. 

~(W)..,U a#hm lesbriptrions of jhte rneadtrbbures .not TOQ of Bs. 80 
0thteBWiBe 8pe~ifi0d. 2,240 lbs. 



fter Item No. 8, the following Ite 

"9. M u s t ~ d  oil . lb. 8 amas  

10. (a) Iron or ateel, other than sheets, the follo~ing : . . 46% ad 
vdorem. 

i 
ingots ; blooms ; billets ; tinbars ; sheet bars and slabs ; 

steel oastings ; heavy structurals (incIuding 
heavy sections of joists, channels and 
anglos) ; light structurds (inoluding light 
sections of joists, channels, angbs, tees 
and light raiIs of 30 lbs. and under) ; tyres, 
wheels and axles ; shell steel ingots, blooms, 
biIlets and bars ; heavy rails (over 30 lbs.) ; 

plates ; dog-spikes ; chair-spikes ; screw- 
spikes ; tinplate ; terneplate ; plates (ship- 
building) ; plates (ordinary mild steel 
and tensile) ; pIates (bullet proof) ; bare I 

(incIuding flats, squares, rounds, hexagons 
and rods) ; bolts (including fish bolts), nute 
and rivets ; black or galvanised mre, 
whether plain or barbed ; wire nails ; wlre 
(miscellaneous) ; hoops and strips ; spring 
steel in any unfabricated or d f a b r i o a t e d  
form ; tool steel in any unfabricated or serni- 
fabrioated form ; steel pressure pipes, tubes 
and fittings, coated or uncoated, ertoluding 
eleotrioal conduit pipes; cast iron pressure 
pipes and speoials ; pressure pipes made of any 
substanoe reinforced with iron and steel; 
and wire ropes. 

(6)  Iron or steel, black sheete and gdvanieed sheets 30% ad 
(plein and corrugated). V&M. 

11.Blaokpepper , . . . . 30% ad 
valorem. 

8. Alteration of certain duties of central excise.-In the First 
1 Schedule to the Central Excises and Salt A d ,  1944,- 

(a) in Item No. 2, for the entries in the last columns against 
sub-items (1) (ii), (1) (iii), (2) (2i) and (2) (iii), the following entries 
shall, respectively, be substituted :- 

" Two ~ p e e s ,  fourteen a m ~  and six pies per groas of boxes " ; 
" Two rupees and thirteen a n n ~  per gross of bo::a " ; 
" One rupee and fiftoen a n n ~  per gross of boxes ;,and " One rupoe and fourteen annw per gross of boxes ; 

( 6 )  in Item No. 12, for the entries in the last column again& 
sub-items (1) and (2), the entries " Twenty per cent. ad valorem " 
and " f ive per cent. ad valorem " shall, respectively, be sub- 
stituted. 

9. Discontinuance of salt duty.-For the year beginning on the 
l a t  day of April, 1950, no duty shall be levied on salt manufactured 
in, or imported by sea or land into, the territory of India excluding 
the  State of Jammu and Kashmir. 

10. InIand poetage rates.-With effecb from the 1st day of April, 
1950, the Schedule contained in the Third Schedule to this Act 
shall bo substituted for the First Schedule to the Indian Post Office 

d 1898 Ace, 1898. 



(i) the Sea Customs Act, 1878, VIII of 1878 

(ii) the Land Customs Act, 1924, XIX of 1924 

(iii) the Indian Tariff Act, 1934, and XXXII of 
1934 

( iv )  the Central Excises and Salt Act, 1944, I of 1944 

and all rules and orders made thereunder which are in  force imme- 
diately before the commencement of this Act, are hereby extended 
to, and shall be in force in, the whole of India except the State of Ja,mmu 
and Kashmir. 

(2) With effect from the 1st day of April, 1950, the Indian Post 
Office Act, 1898 and a11 rules and orders made thereunder which are 
in force immediately before the commencement of this Act are hereby 

. extended to, and shall be in force in, the whole of India. 

(3) With effect from the 1st day of April, 1950, the amendments 
specified in the Pourth Schedule shall be made in the Acts specified 
therein. 

12. RemovaJ of difflcu1ties.-If any di£Eculty arises in giving 
effect to the provisions of any of the Acts, rules or orders extended 
by section 3 or section 11 to any State or merged territory, the Cen- 
tral Government. may, by order, make such provision, or give 
such direction, a s  appears to i t  to be necessary for removing ' the 
difficulty. 

13. Repeals and savings.--(l) If immediately before the 1st day 
of April, 1950, there is in force in any Part  B State other than Jammu 
and Kashmir or in Manipur, Tripura or Vindhya Pradesh or in the 
merged territory of Cooch-Behar any law relating to income-tax or 
super-tax-or tax  on profits of business, that law shall cease to have 
effect except for the purposes of the levy, assessment and collection 
of income-tax and super-tax in respect of any period not included in 
the previous year for the purposes of assessment under the Indian In- 
oome-tax Act, 1922, for the year ending on the 31st day of March, ~ I a l 9 a t  
,1951, or for any subsequent year, or, as  the case may-be, the levy, assess- 
ment and collection of the tax on profits of business for any chargeable 
accounting period ending on or before the 31st day of ,March, 1949 : 

Provided tha t  any reference in any such law to an officer, authority, 
tribunal or court shall be construed as a reference to the corresponding 
officer, authority, tribunal or court appointed or constituted under 
the said Act, and if any question arises as to who such corresponding 
officer, authority, tribunal or court is, the decision of the Central Govern- 
ment thereon shall be final : 

.Provided further that  where under any such law, tax is chargeable 
on the total income including agricultura1 income, the assessment shall 

I be made by t h e  corresponding officer or authority, referred to in the 
proceding proviso only in respect of income other than agricultural 
income, and the tax payable on such income shall be an amount bearing 
to the total amount of tax which would have been-payable ,under the 
State law if a combined assessment had been made, the same propor- 
tion as such income bears to the total income including the 'agricul- 
tural income, so however that for thia purpose any reduction of tax 



( 2 )  If immediately before the 1st day of April, 1950, there is in Yorce 
in any State other than Jammu and Kashmir a law corresponding to, 
but other than an Aat referred to  in sub-section ( 1 )  or (2) of section 
11, such law ia hereby repealed with effect from the said date ; and if 
immediately before, the said date there is in force in the State of Jammu 

*VZof lWb and Kashmir a law corresponding Go the Indian Post GEce Aat, 1898, 
, , . .@uoh . law is hereby ta~ea1ed:~with effect fro@'the:said:date F 

&'~o~ided that such rrep*l'shall p o t c a ~ e i t  (@j th'e.qreviou~-sperhtion 
Olf $he coxresponding- law, or ( 5 )  'any penalty, forfeihure .or p W b m e h t  , 
aydflcgcl iu rcespeub $of * as:, vffenae coamitted. against 'anp $dbh .law, or 
(c) any investigation, legal prooeeding or remedy in respdct bf such 
penalty, forfeiture or punishment, and any, suqh inve~tigation, legal 
pPoceehg br remedy $may be ixistituted, cohtinued or enfomed, and 
any such penal%, forfeiDbre or punishment may be inipoaed, as if th.% 
&!obhad not been pmsed. 

I 

TEE 3?&RST SCHEDULE 

(Xee section 2) 

PART I 

Bates of lmome-tax 
k. In ,the Qgse of every individual, Hindu undivided family, m- 

~egistere'd Brm and other association of persons, not being a oaae 'ko 
-which paragraph B or C of this Part applies- 

1. On the first Rs. 1,500 of total income Nil. 
2. Op th? next Rs. 3,500 of toal incon19 . Nine pies in the rupee. 
3. Omthe next Rs. 5,000 of total incollle One anm and nine pies in the 

rupee. 
4. On  the next Rs. 5,000 of total incon? Three annes in the rupee. 

* : :  6.  On the belamo of total inconks . . Four annes in the rupee : 

Pro\ii€ied bhat- 
(i) no income-tax shall be payable on a t o t d  income which 

before deduction of the allowance, if any, for earned income, does 
not exceed the limit specxed below ; 

(ii) the income-tax payable shall in no case exceed half the 
.amount by which the total income (before deduction of the said 
allawance, if any, for earned income) exceeds the said limit ; 

(iii) the income-tax payable on the total income as reduced 
by the allowance for earned income shall not exceed either- 

(a)  a sum bearing to half the amount by which the total 
income (before deduction of the allowance for earned income) 
exceeds %he. said limit fihe same proporbion as such reduced 
to%al~income1bears to  the unreduced tots1 'income , or 

(b )  the income-tax payable on the income so reduced a t  
the rates herein specified,- 

whicbver 46 less. 



following conditions, namely :- A 

, h. In the case of every company- 
Rate 

On bhe whole of totel income . . Four annas in the rupee: 

I provided that in the case of a company which, in respect of its profits 
liable to tax under the Income-tax Act for 6he year ending on the 3~1stl 
day of March, 1951, has made the prescribed arraqgements fox 
the declaration and payment within the territory of India exclud- 
ing the State of Jammu and Kashmir, of the dividends payable out 
of such profits, and has deducted super-tax from the dividends in act- 
cordance with the proyhiom of sub-section (3-1)) or (3-E) of section 
18 of that Act- 

(i) where the total income, as reduced by six and a half annas 
in the rupee and by the amount, if any, exempt from income- 
tax, exceeds the amount of any dividends (including dividends 

^ paydble at s fixed rate) declared in respect of the whole or pad  
' of the previous year for the asseesmenti for the yeas endi~ig on .tlie 

31st day of March, 1951, and no order has been made under WE- 
section (1) of section 23-A of the Income-tax Act, a rebate shall 
be allowed, at the rate of one anna per rupee on the amount of 
such excess ; 

(ii) where the amount of dividends refemid to in clawe ( i) 
above exceeds the total income as reduced by six and a half annas 
in the rupee and by the amount, if any, exempt from income- 
tax, there shall be charged on the total income an additional 
income-tax equal to the sum, if any, by which the aggregate amount 
of income-tax actually borne by such excess (hereinafter referred 

' to as " the excess dividend ") falls short of the amount calculated 
' at the rate of five annas per rupee on the excess dividend. 

For the purposes of the above proviso, the expression " dividend " 
shall have the meaning assigned to it in clause (6-A) of section 2 of 
the Income-tax Act, but any distribution included in that expression, 
.made during the year ending on the 31st day of March, 1951, shall 
be deemed to  be a dividend declared in respect of the whole or part 
pf the previous year. 

For the purposes of clause (ii) of the above proviso, the aggregate 
' 

:amount of income-baix actually borne by bhe excess dividend shall be 
determined M follows :- 

(i) the excess dividend shall be deemed to be out of the whoIe 
or such portion of the undistributed profits of one or more years 
m e a a h l y  preceding the pravioua year as would be jus 



(ii) such poktion of the excess dividend as is deemed to  b e  
outt of the undikibuted profits of each of the said years shall be 
deemed to have ,'borne tax,- 

(a) If hn order has been made under sub-section 
section 23-A of the Income-tax Act, in respect of the 
distributed profits of that year, a t  the rate of five ann 
the rupee, and 

(b )  in respect of any other year, a t  the rate appli&bl'e 
to the total income of the company, for that year reduced 
by the rate a t  which rebate, if any, was allowed on the un- 
distributed profits. 

C. I n  the case of every local authority and in every case in which 
under the provisions of the Income-tax Act, income-tax is to be charged 
at the maximum rate- 

Rate 
On the whole of total incoll-e . . Four annas in the rupee. 

Rates of Super-tax 

A. In the case of every individual, Kindu undivided family, un- 
registered f3n and other association of persons, not being a case to 
which any other paragraph of this Part appliea- 

Rate 

1. On the first Rs. 25,000 of total i n c o ~ ~ e  . Nil. 
2. On the next Rs. 15,000 of total income . Three amas in the rupee. 
3. On the next Rs. 15,000 of total income . Four annas in the rupee. 
4. On the next Rs. 15,000 of total inco~m . Six annas in the rupee. 
5. On the nert  Rs. 15,000 of total income . Seven ennas in the rupee. 
6. On the next Rs. 16,000 of total incoae . Seven and a half annas in the 

rupee. 
7. On the next Rs. 50,000 of total incorn . Eight annas in the rupee. 
8. On the balance of total income . Eight and a half annas in the 

rupee. 

B. In the case of every local authority :- 
Rate 

On the whole of total income . . Two and a halfamas in the 
rupee. 

C .  In the case of an association of persons being a co-operative 
society (other than the Sanikatta Saltowners' Society in the State of 
Bombay) for the time -being registered under the Co-operative Societies 

1912 Act, 1912 or under any law of a State governing the registration of 
GO- operative societies- 



n the whole of total 

' Provided that- I 

I 
(i) a rebate a t  the rate of three annas per rupee of the total 

income shall be allowed in the case of any company which- 

(a) in respect of its profits liable to tax under the Income- 
tax Act for the. year ending on the 31st day of March, 1951, 
has made the prescribed arrangements for the declaration 
and payment in the territory of India excluding the State 
of Jammu and Kashmir of the dividend payable out of 
such profits and for the deduction of super-tax from dividends 
in accordance with the provisions of sub-section (3-0) or (3-E) 
of section 18 of that Act, and 

(b )  is a public company with total income not exceed- 
ing Rs. 25,000 ; 

(ii) a rebate a t  the rate of two annas per rupee of the total 
, income shall be allowed in the case of any company which satis- 

$es condition (a), but not condition (b) ,  of the preoeding clause ; 
a .and 

(iii) a rebate a t  the rate of one anna per rupee of the total 
income shall be allowed in the case of any company which, not 
being entitled to a rebate under either of the preceding clauses, 
is- \ 

I 

I (a) a public company whose shares were offered for sale 
I 
I in a recopised stock exchange a t  any time during the previous 

year, or 

(b)  a company all of whose shares were held a t  t h e  end 
of the previous year by one or more such publio companies 
as aforesaid : 

Provided further that the super-tax payable by a company the 
total income of which exceeds Rs. 25,000  hall not exceed the agpe- I 

gatezof- I 

(a) the super-tax which would have been payable by the corn. 
pBny if its total income had beeen Rs. 25,000, and 

(b)  half the amount by which its totalJincome exceeds 
Rs. 25,000. 

, 2~pbnation.-For the purposes of this paragraph of this  pa^, a 
company shall be deemed t 0 . h  a public company ody  if it is neither 
a private company within the meaning of the Indian Companies ~ ~ 6 ,  
1913, nor a company in which shares c & i P g  more than m y  per cent. 
of the tots1 voting power were, ah any. tlme during tho preiriou9 ymr VH of 1913 
held,or",c.op@OllOd by less .than six persans. 



(See section 6) 

G o o h  on whioh additional duty of customs is not leviable - 

XgXIIof A. Good8 comprised in the following Items of the F&t Schedule 
to the Indim Tariff Act, 1934, namely :- 

2, 4 ,  4(1),  4(3),  4(4),  4(5),  7(1) ,  8(1), 8(2), 8(3), 8(4), 8(5), 
9 (31, 9(5), 9(6), 9(7), 11(4), 11(5), 12(6), 13(4), 13(8), 13(9), 
15, 15(5), 15(9), 15(10), 15(11), 1512) ,  16, l ( l ) ,  16(3), 
20(1), 20(2), 20(3), 20(4), 20(5), 20(6), 20(7), 20(8), 20(9),. 
21(3), 21(4), 21(5), 21(6), 21(7), 21(8), 21(9), 22(3), 22(5), 24, 
24(1), 24(2), 24(3)9 25(1), 27(1)9 27(2), 27(3), 27(4), 27(5), 27(6), 
27(9), 28, 28(8), 28(14), 28(15), 28(16), 28(17), 28(18), 28(19), 
28(20), 28(21), 28(22), 28(23), 28(24), 28(25), 28(26), 28(27), 
28(28), 28(29), 28(30), 29, 29(1), 30, 30(1), 30(2), 30(9), 30(10); 
30(11), 30(12), 30(13), 31(4), 34(3), 40(4), 40(5), 40(6), 40(7), 
43, 4, 44(1), 45, 45(3), 46(3), 49(c), 496% 51, 52(4), 53(2), 6 6 ,  
65(1), 55(2), 55(3), 60, 60(2), 60(3), 60(4), 60(5), 60(6), 61(2); 
61(3), 61(8), 6U9), 61(11), 62(1), 62(2), 63(14), 63(30), 63(31), 
03(32), 63(33), 63(34), 63(35), 64, 64(3), 64(4), 65, 66, 66(1), 
67,67(1), 07(2), 68, 68(2), 69(2), 70, 70(1), 70(2), 70(3), 70(4), 70(5), 
70(6), 70(9), 71(2), 71(3), 71(7), 71(8), 71(9), 71(10), 72, 72(1),  
72(2), 72(3), 72(4), 72(5), 72(11), 72(12), 72(13), 72(14), 72(15), 
72(16), 72(17), 72(18), 72(19), 72(20), 72(21), 72(22), 72(23)' 
72(24), 72(25), 72(26), 72(27), 72(28), 72(33), 73(2), 73(4), 73(7), 
73(8), 73(9), 73(10), 73(11), 73(12), 73(13), 73(14), 73(15), 74(2), 
74(4), 75, 75(1), 75(2), 75(3), 75(5), 75(6), 75(7), 75(8), 75(9), 
75001, 75(11), 77(2), 77(4), 77(5), 78, 78(1), 79, 82(1), 84, 84(1), 
85(1). 

B. Goods compriseh in the following Items of the First Schedule 
I to the Indian Tariff Act, 1934, when the Customs Collector is satis- XE Of fied that such goods are the produce or manufacture of Burma, namely :- 

No. 7 (potatoes and onions only) and Nos. 9, 9(3), 13(2), 17 and 
34(4) (4- 

THE THIRD SCHEDULE 

(See section 10) 

&ch&$Je to be subtit&d for the, Pirst SC-le tu the Tkd&m 
VI of 1898 Post Om Act, 1898 

Letters 

porieiweightJfi~t'b@b@f@ oneitblti . Tw'o'&n~i~& 
FOP ~ q i y  %&, o.r~freo.kbt4 thersoC exceed- < 

+<OQ~ t~k  . . . . Qdln*:, 

1 . 1 Bhsq& , ., .- . . . ' .' ' 
I% wp1y . . . . .. . . bn~&gdd&Ji~~&. 

I 



Registered Newspapers 

For a weight not ten tolas . . Three pies. 

For a weight exceeding ten tolas and not exceeding 
twenty tolas . . Six pies. 

For every twenty tolas, or fraction thereof, exceeding 
twenty tolas . . . . . . . Six pies 

h the case of more-than one copy of the same issue of 
a, registered newspaper being carried in the same 
packet- 
For a weight not exceeding ten tolw . . Six pies. 

For every additional five tolas, or fraotion thereof, in 
excess of ten t o l a  . . T h r e e p h :  

Provided that such packet shall not be delivered at 
any addressee's residence but shall be given to a, recog- 
nised agent at the post office. 

Parcels 

For a weight not exceeding forty tolas . Six annas. 
For every forty tolas, or fraction thereof exceeding 

forty tolas . Six annas." 

THE POURTH SCHEDULE 

(See section 11) 
Amendments of Central Acts 

I. The Sea Customs Act, 1878 (VI I I  of 1878). 

(1) Throughont the Act, for the words "the States " wherever 
they occur, the word "India " shall be substituted. 

(2) I n  section 1, for the words and letter " Part B States ", the 
worde "the State of Jammu and Kashmir " shall be substituted. 

(3) I n  section 3,- 
(a) for clause ( e ) ,  the following olause~ shall be substituted, 

namely :- 
" Ce) ' fore@ port ' mean& any place not withh the temi- 

tory of India ; 

(ee) ' Im@a " means the territory of India excluding 
the State of Jammu and Ksshmir ; " and 
( 6 )  clause (h) shall be omitted. 

(4) Aften sectian(3, the~fallowing~sedion~sliall belinserbed, namely :- 
"'3iAi. Pmer7 to  de$he c u s b m  Qi.ontiers.-The CeGral' Ggb,&- 

ment may, by  notscation in the Official Gazette, defme *he c&- 
tows frontiers of bdia." 

(@ 1 1 ~ s  fl~t'i'038~~~ a;;- 
(a) for the word4'"+&ee' "*erever it occurs, t ~ e w o r d  'e&dihbss 

shall be substituted; and 



are ordinarily sold by length or by the piece, if each piece has 
not' been consyicuously marked -- 

(i) with the name of the manufacturer, exporter 
- or wholesa?e purchaser in India, of the goods, and 

( i i )  with the real length of the piece in standard 
yards, inscribed in the internat.iona1 form of numerals ;" 

" ( i )  cotston yarn manufactured outside India, such as 
is ordinarily importcd in bundles, if each bundle containing 
such yarn has not been conspicuously marked- 

( i )  with the name of the manufacturer, exporter, 
or wholcm~e purchaser in India,, of the goods, and 

( i i )  with an indication of the weight and the count 
of the yarn contained in it ,  in accordance wit,h thc rules 
made under section 20 of the Indian Merchandise Marks 
Act, 1889 ; " 

" (j) cotton sewing, darning, crochet or handicraft 
thread manufactured outside India, if each of the units in 
which the thread is supplied has not been conspicuously 
marked- 

( i )  with the name of the manufacturer, exporter, 
or wholesale pxchaser in .India, of the goods, and 

( i i )  with the length or weight of the t h e a d  con- 
tained in it. and in such other manner as is lequired by 
the rules made under section 20 of the Indian Merchandi~e 
Marks Act, 1889." 

U. The Land Gustonzs Act, 1924 (XIX of 1924). 

(1) I n  sub-section ( 2 )  of section 1, fol the words and letter Part  
B States " the words " the State of Jammu and Kashmir " shall be 
substituted. 

(2 )  I n  clause (e) of section 2 ,  for the words and letter@ "the terri. 
tories oomprixed within Part A States and Part  C Statee '' the word 
" India " shall be substituted. 

(3) In sub-section (2)  of section 7, for the words and letter? " Part  
A States and Part C States ", the word " India " shall be substituted. 

(4) I n  the Schedule, for the word and figuie "Sections 4",  Ihe 
word,  figure^ and letter " Secti~ns 3-A, 4 " shall be substituted. 

I I I .  The Indian Tarifl Act, 1934 ( X X X I I  qf 1934). 

,(I) I n  sub-section (2)  of section 1, for the words and letter " Part  
B, States " the words " the State of Jammu and Ksshmir " shd! be 
substituted. 

(2 )  I n  sub-section ( 4 )  of section 2, section 6 snd section 6, for the 
words and letter: " a Part A State or a Palt  C State " wherever they 

-QGCUr, the word . India . " @ball be substituted,. 



shall be substituted. 
(5)  I n  the Pirst Schedule, Item No. 12 (1) shall be omitted. 

IV.  The Central Excises and Salt Act, 1944 ( I .  of 1944). 
(tj Throughout the Act, for thc words " the States " wherever 

they occur, the word " India " shall be substituted. 
(2) In  sub-section (2)  of section 1 ,  for the words and letter "Part 

B States " the wolds "the State of Jammil and Kashmir" shall be 
substibuted. 

(3) In section 2, - 
(a)  after clause (e),  the following ' clquse shall be inserted, 

namely : - 
" (ee) ' India ' means . the territory of India excluding 

the State of Jammu and Kashmir ; " and 
(b)  clause ( j j )  shall be omitted. 

(4) In sectioc 5, for the words and letter "the territory of a Part 
B State " the worda "the State of Jammu and Kashmir " shall be 
substituted. 

(5 )  In clause ( i i i )  - of sub-section (2) of section 37, for the words 
and letter " any specified Part B State " the words " the State of Jammu 
and Kashmir " s h d l  be substituted. 
V .  The Indian Post Ofice Act, 1898 (VI of 1898). 

(1)  Throughout the Act, for the words "the States" wherevcr 
they occur, the word, " India " shal! be substituted. 

(2). The following shall. be-omitted, namely : - 
(a )  in sub-section (2)  of section 1 ,  the words and letter "ex- 

cept Part B States " ; 
( b )  clause (1)  of section 2 ;  
(c)  in sub-section ( 1 )  of section 36 and in sub-section ( I )  of 

section 46, the words " Indian State corresponding to ti" and the 
words and letker " Part B State " ; and 

(d) section 67. 
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Drugs ( Control j Act, 1950 

An Act to provide for the control of the sale, supply and 
distribution of drugs. 

b7& April, 1950J 

BE ~i$ enaciied b ~ !  Pargamegt ag f o g o w ~ q  

1, Short Utle a d  extenh-(l) This Acb may be called the Drugs (Control) 
a&, 19502 

(2) I b  extends to all Pad U States. 

2. Interpretation.-(1) In this A&, unless the cont'ext otherwise reguire~,-- 

(a) "dealer" means a person carrying on, either personally or' through 
any other person, the business of selling any drugs, whether wholesale or 
retail J 

(Ib) "drug" means any drug as defined in clause ( b )  of section 3 of the 
Drugs Act, 1940 (XVII of,1940), in resp,ecb d which a declaration has been 
made under section 3; 

(c) "offer for' sa.le" includea a reference to an intimation by a person 
of the price proposed by him for a sale of any drug, made by the publication 
of a price list, by exposing the drug for sale in association with a mark 
indicating price, by the furnishing of a quotation or otherwise howsoever; 

(a) "producer" includes a manufacturer. 

* (2) A drug shall be deemed to be in $he possession of a person- 
(i) when i t  is held on behalf of that person by another persoil or when 

held by that person on behalf of another person; 
Cii) notwikhstanding that ib is mortgaged to another person. 

ch this Act applies.-The Central Government may, by noM- 
ial Gazett;e, declare any drug to be a drug to  which ijhis AcB 

4, Fixing of magimum prices and maximum quantities which &ay be held 
or sold.-(1) The Chief Commissioner may, by notification in the Offieial Gazette, 
6x in respe,ct ~f any drug- 

(aj thd haxirn& price or rate whieh may be charged by a dealer or. 

: ,.(b). the. m a i n  
bg, a derile~ or produgerg 

, . ' i .  -' - * -  
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(c), the maximum quantity which may in any one transaotion be sold 
to any person. 

(2) The prices or rates and the quantities fixed in respect of my drug u n d e ~  
$his section max be diBerent in differenb localities or for different olasses of 
dealers or producers. 

5. Restrictions on sale, etc., where mmimum is fixed under e c - m  4 . ~ 8 0  
dealer or producer shall- 

(a) sell, agree to sell, offer for sale or otherwise dispose of, to any per- 
son a*ny drug for a price or at  a rate exceeding the maximum fixed by no& 
fication under clause (a) of sub-section (1) of section 4; 

('b) have in his possession a t  any one time a quantity of any drug 
exceeding the maximum fixed by notification under olause Qb), of sub-seotion 
(I) of section 4; or 

{c) sell, agree to sell or offer for sale to any person &I any one ~~ 
$ion a quantity of any drug exceeding the maximum fixed by, nofiiioatjcm 
under clause (c) of sub-section (1) of section 4. 

6. General limitation on quantity which may be pmsss9d at asy one tlmg.- 
(1) No person shall have in his possession at any one time e greater quan$iQ 
of any drug to which this section applies than the quantity, necessary for, 
reasonable needs. 

(2) This section shall apply only to ~ u c h  drugs as the Chief Commissioner 
may, by order published in the Ofticid Gazette, specify for the purpose: 

Provided that nothing contained in this section shall apply to a dealer or 
producer in respect of any drug sold or produced by him. 

7. Duty to declare possession of excess stocks.-Auy person having in hie . 
possession a quantity of any drug exceeding thab permitted by or under this 
Aot shall forthwith report the fact to the Chief commissioner or other officer 
empowered in this behalf by the Chief Commissioner, and s h d  take suoh 
act~on as to the storage, distribution or disposal of the excess quantity a s  the 
Ghief Colnmissioner rnay direct. 

8. Reiustal to sell.-No dealer or producer shall, unless previously authorised 
.@ do so by the Chief Commissioner, without sufficient cause refuse to sell to 
any person any drug within the Limits as to quantity, if any, imposed by ti@ 

bob. 

Bzp2anation.-The posdbility or expectation of obtaining a higher prioe for 8 
drug at  a later date shall not be deemed tie 'be a sufficient, muse for the pur- 
pose of this section. 

9, Gash maanorandurn to be given of certain Wee.--(I) Every dealer or pro- 
ducer when selling m y  drug for cash shall, if the amount of .$he purchase C 
five rupees or more, in all cases, and, if the amount of the purohase is less than 
five rupees, when so requested by the purchaser, give the purohaser a m h  
memcrucdum containing particulars of the transaction. 

(2) The Chief Commissioner may, by notifioation in the Official Gaze.&, 
prescribe the particulars $0 be oontained in any such caah memormdq.  
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. . ,  , - lo .  Earking of prices and exhibitlhg list, of piices a'nd atoolssl.-(1) The Chief 
: Commissioner niay' direct dealers or producers in generd, or any dealer or pro- 

ducer in particular, tomark  any drug exposed or intendvil for sale with the saIe 
prices or to exhibit on the  premisee'a price list of drugs held for sale and the 
quantities of such drugs in his possession, and may further give directions las 

to the manner in which any such direction as aforesaid i s  to be carrie'd out. 

(2) No dealer shall destroy, efface or alter or cause to bedestroyed, effaced 
or ,altered .any label or mark affixed to a drug and indicating the price marked 
b y  $ producer. 

11. Obligation to sstate price separately on cornpasite ofler.-Where s dealer 
or ~roducer  makes an offer to enter i n k .  a transaction for a, consideration to be 
given as a whole in respect both of a sale of any drug and of some other matter, 
the dealer or producer making the offer shall state in writlug the price which 
ha assigns to that drug, if he  is required to do so by any person To whom the 
offer is made, and the offer shall be deemed for the purposes of this 'Ad 
to ba a.n offer to sell that drug a t  the price so stated. 

12. F'rohibition or regula%ion of the diqds l  of drug.-If tn tlie opinion of 
the Cbief Commissioner iti is necessary or expedient' so to do, he  may, by order 

, in writing- 

(a) prohibit the disposal of any drug excecll in such oircumsfiances and 
under such conditions as may be specified in %he order; 

'(b) direct the sale of any drug to any such dealer or class of dealers 
and in. such quantities as may be specified in the order; 

and make such further orders as appear to him to be nemssary or expedienf in 
connectTon with' any order issued under this sectton. 

13. Penalties.-(I) Whoever contravenes any of the provisions of this X6t 
or fails to comply with any direction madma under authority' conferred by th i~  
A o j  sha.11 be punishable with imprisonment for a Serm which' may extend 
to three years, or with fine, or with G t h .  

(2) A Court oonvicting any person of an offenoe punisliable under %his Xot; 
mag order +ha% the whole or any part of the stbck of drugs in respect of whioh 
the offence was committed shall 'be forfeited to the Government. 

i (3) It shall be a defence for a person charged witrh a contravention d any of 
the prcvjsions of this secfiion to prove that, in relation to tlie rntatger in respeot: .. 
of which he is charged, he acted in the oourse of his 'employment; as a servanfi 
or a g m t  of andther person on the instructions of his employer or of some other 
specified person. 

14. Offences by colrporations.-Where a person commi6ting an offence pvnish- 
nhlg under this Act i~ a company or an associa%ion or a body of persons, wbether 
incorporated or not, e v e v  direotor, manager, seorekry, agent; or other offiaer 
or person concerned with the managenlent thereof, shall, unless he proves 'thati 
the offence was committed withou* his knowledge or %hat he  has exercised all 
due diligence to  prevent its commission, be deemed to be guilty of suoh offence. 

15. E'r0cedure.-(1) No person other than a police officer of or above the rank 
of an Tnspecto:. of Police or an officer not below the rank of an Tnspeofor of Police 
a~~thorised. in this behalf by .%he Central Government 6 y  notification in the 
Officinl Gazette, shall investigate any offence under +his A&. 

1 
I 



that an offence under this Act has Ij'ekh, .di. iix!b6iAg committed, and take'$a';bei-' 
sion of any s tcclr of, drugs, in 1 e.spect . of w$iih.$he gSfencet;htaq,been.pr.is kgin!i"s \ 
committed and the provisions of'the Cod;: .of Cgimina Proqgdpre, $Q,98. .,f+$ct, V 
of 18981, shall, so far as may be applic'able, a~pl j r  to  an^, s8arohj or-s,eiz,pre unqer 
this Act as they apply to any search or ~e izure~~made uqder ,the authority of 
a warrant issued under section 98 of that Cqde. 

17. Bower to make rules.-(1) The Central Government may make rules to 
earrg out th,: pu poses of this Act. 

(2) I n  particular, and without. prejudice to the generality of the foregoing 
power, sudl rules may provide for all or any of the following matters, namely,- 

(a) the maintenance by dealers and producers generally, or by any dealer 
or producer in particular, of records' 6f d l  sale ahd purchase transactibns 
made 57 them; 

( h )  the furnishing of any such information as may be r*eq+red ~ i t h  
respeet to the business carried on by any dealer or produper; 

(c) the inspection of any books of account or other documellts bclopg- 
ing to or under the control of any dealer 'or producer. 

18. Protection of action taken/ in good faith.-No suit, prosecution , o r . ~ t h e r  
legal proceeding shall lie against any persor! for anything in good faith~done or 
intended to be done under this Act. 

19. Saving of atJhe~ laws.-The provisions of this Act shall be in addition to, 
and not in de:egation of,'any other law- for the- time being in force' regulating 
any of the ri~atters dealt with in thYs Act. 

20. Repeal of Ordinance WVI orE 1949.-(1) The Drugs (Control) Ordi- 
> .  ,, , c s  

nance, 1949 (XXVI of 1949) i5' Bdreby 'rep'ealed. ' n L 
r 

(2) ?Jotwithstinding such repeal, anything done or any pction taken in &;'. 
exercise of any5 power conferred by or under the spid ,Ordinance shall be deeqep 
to have been done or taken in the exercise of the powers ,cqnferred by or unde; 
this Ach, as if this Act were in force on the day on which such thing was done 
or action was taken. 
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, & li)cct to provide for the evictit 11 bf 
' - 

$ * .A, 

' I \ *  I 

[IOtR April 19501 
C -  

BE enacted by Parliament as follows :- 

: I. Short title and extent'.-(1) 'Z'his; A 
-,,(Evictibn) Act'; 1950. . , 

. . i.'..:..C. .. 
(2j"1t to the of i n d i n  

.. , . , . . .  

" %. Deflniti0ns.-In this Act. unless the context otherwise require!<,-- 

(a) "competent authority" means any person authorised by the  
' 1  Central Government, by notificatior~ in the O&cial Gazette, to  perfor~r) 
' the functions of the oonipetent s11thorit~'under this Act for such area g;s' 

a;,,. - may be specified in the notification; 

(i) the garden, pounds  and outhouses, if any, appertaining 
such building or part of a building, and 

(ii) any. filtinvs asfixed to E I J C ~ I  I ~ n i l d i n g  or part of a building 
the more beneficial enjoyment thereof; 

---8P 

and 

to: 

- I 

for 

(d) "prescribed" means prescribed by rules made under this hot, . ;.: 

(a) tha t  t.he person authorised to occupy nny 

(ii) otherwise actad in contravention of any .af the terms, express or.. 
implied, under whjcb. he is- authorised . to o:ccupy sucli prejnises, or . . .  .. 

( b )  that ally person is in unauthorised occupation of any G Q ~ ~  
~ u c  Jpr~v,-4.&'3r, 

t the con~petent authoritv map. by notice served bv post or otherwise, o:.d~,;'~ 
that person as well as anv other person who mag be in occ~ipation of the' '  

i wbols or sqy- part of , shall vacate them within fifteen days of 
&b0 date d , the servie-c. \ . , j t  

, <? 

t ' > - 
-, 

$% 3 ;+ . 
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(2) If any person refuses or 'fail6 to comply with an~order made under seb- 4 section ( I ) ,  the' competent authority ,m.ayx.evict that ~e r son  from, a i d  take. ?$ is  

possession .of, *, . . , . and mayfor  that  purpose use such force as may :g 
he necessary: *. W f - ~ c i ,  > . a  p-3 a- it 

. . 
. . :  

.- . .  .8. ~ ~ ~ e d . - ( l )  Any person aggrieved by an order of the competent autho- .-'.* ,+\ 
J 

rity ur~Jer ~ e c t i ~ n , 3  or ~ e ~ $ ~ o ~ ~ $ & r ; l ~ y : ~  within ten days of the date of the.;ses.vim: ;y ,,,,i..f-, th.&, ?'ti&~j?e7.*iiijtd"1: $${f&":. '3. ,or "section 4, as the case may be, prefer an 
%""the,.. Genbal aovernmeat"'. " $$ 

<,;) . ::: 

Frevided that the Central Government may entertain the' appeal after the . .  tr :i' 

expiry of the said period of ten days, if it  is satisfied that the appellant was 3 
prevented by sufficient cause from filing the appeal in time. .B 

6 
, , :  (2) 0.n receipt of an appeal under sub-section (I), the Central Governmen& .,;Y '.A 

@ay, after calling for s report from the competent authority, and after maliing :d 
such ' f~r ther  inquiry, if any, as may be necessary, pass such orders as it thinks :$ fit, and the order of the Central Government shall be final. g.3 .g 

, ' . . , . , .<. , . . . . . . , . , . . . .  . . , 
. , . - . . . . . . ......,x .,. ... . .. . . ,. 

(3)' Wheare~~a.p appeal is preferre!, ynder ~._.epp:se&i,g.r ,h. (11, . . ~ ~ . q . . . , . .  Oenb 
Government may ,qtay the. enf6kcement f, tjbeqoider,s;~f. the competent authori 
br such period and on such condiatiens-as-'~?h.~thinks ,.fit." .. 

8. Bar Of lurisdictim of civil courts.-No order made by the Central Gove 
ment or the competent autthority in the exercise of any power conferred by 

nder this Act shall be called in question in any court and no injunction sh 
e grahted by any court or other authority in respect of any action taken or 
k taken In pursuance of any power mnfefred by or under this Act. 

I 

i 7. Protection of action taken in good, faith.-No suit, prosecution or othw 
lega, proceeding shdl lie against the Central Government :or the competent . / , nuthority in ng which is inXgiiod fd7tb 'bCwe-~or.'intem8,ed -.to 'be , / done in purs 

>:..&jr<<. or ,of:::apy : ~. . , 
rules or orders made. thereunder. 

. . .. 

10. Power to make rules.-(1) 
Won in the- Official Gazette., make 



(o) the manner in which damages for Gauthorised occ~~pation may 
be a s s e ~ s e ~ ~ ~ ~ ~ ~  z-z% +--%7 

(a) the manner id which appealls may be preferred and the prooedu~@ 
to be followed in appeals; 

1 fa) any other mlatter which has t o  be, or may be, prescribed. 
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COMPANY- ----- - - 

(EMERGENCY PROVISIONS) 'ACT, 1950 
* 

NO. XXVIII OF i950 

'2k.n Act to make special provision for the proper management an& 
-administration of the  Sholapur Spinning and . Weaving , , . corn- . a ?  

pany, Limited. 
I .  , . : .. 

[IoEh April, 1950] 

BB . _  ib I _  enhcted ; ' i t !  , by . ~ a i l i a m e n t  , . ae follows :- 
r . ,~ .. : 

1. Short titb.- his Act may be c a l l 4  the Sholapur Spinning and Weaving- 
Campany - ,  pvl ? (Emergency . . . . .  Provisions) Act, 1950. 

. / ,  ' . . . . 

2. Definitions.-In this Act, unless the context otherwise requires,- ' (a). "Company" means the Sholapur Spinnhg and Weaving r..giL- Corn-- 
paily, Zirnitea,' registered under ttie Companies' . . Act 'aria having : its 

. , .  '. : , . , ' . '  . i.. ?- 'EiCed office in B o m b ~ ~ ;  , ' .  

(h )  "Compani2s Act" means the Indian Companies Act, 1913 (m;~ 
of 1013); ; . ;..; 

.:- ' ( c )  "directors" means the dhectors appointed under section 8 ; 
, . , . , ., 

'$) "ndtifi'ed order" means an oider:,n'otified in the . . .  official . . .  Gazette. 
. . . .  . . ,  

a. .power of .Central Government to appoint mrectqrs of the Company.-The- 
Cnntml Govarnlnent may, at  'my time, by notified ord,er, appoint as many pcr- 
sons as i t  thinks fit to be directors of the Company for the purpose of taking .. 
5ver its ruanagement and administration pnd may appoinft 01% of suoh' direct&-- 

.. & be:' the chiirman. .. . % . . r  , . , . '  

. + ! ,  . . , . , . .  

4 .  ,E@c.t of notified order appointing directom.-On the issue of ir notked 
order under section 3,- 

.(a), pll persons holding office as directors of ,the .Company imm2dia- 
@iy bee re  the issue of .the notified order shall ,be deemed to. have vacated, 
fheir offices as such; 

,(b) any contrakt of .management between the Company and i q  

managiug agent thereof holding offi.ce as such immediately before the issue- 
0% the notified ordzr shall be deemed 40 have terminated; 

(c) tho directors shall take such steps ES may.  be necessary ,to take 
into their' custody o r  under their conttol a l l  the property, effects aii8. 
actionable claims to which the Conipany is w appears* t;o be entitled; dn'a' 
.@Q the p,roperty and effects of ,the Company shall he cleemed to be- in t b  
@ ~ h d y  of the directors as from the date of the notified order; 



; .purpose of efficiently managing the business of the Company, and, in pmficulq 
-$he directors shall have power notwithstanil.ing anything contained in the Cum- 

: ' ,panics Act or in the memorandum or &ticles of association of the Company,-- 
(a) to choose one of their number to be the chairman and to  delegsite 

to him or to any oim or more of the directors all or any of their powers; 
(b )  to appoint any individual or firpn to be the mxuaging agent. ~f $he 

Company and to delermiile the terms aud couditions of service of such 
managing agent ; 

( c )  to raise funds in such manner and offer such security therefor as 
they think f i t ;  

(d) to carry out such repairs as msy be necessary in respect of m y  
machinery or other property in their custody; 

( e )  to employ such persons as may be necessary for enabling khem ta 
efficiently discharge their duties, and define the conditions of service of 

. such employees. 

(2) The directors may, with the previous sanction of the Central Gayern- 
-anent, cancel or vary, either unoonditionaljy or subject to such conditims fie 
-they think fit to impose, any contract or agreament, entered into between $he 
Company and any other person a t  ally time before tlie issue of the notified 
order under section 3, if the directors are satisfiad that  such contract or agree- 
ment is detrimental to the  interests of tlie Con~pany. 

6. Statement of affairs to be made to directors.-(1) On the issue of a 
notified order under -section 3, there shall be made out and submitted to f i e  
directors a statement as to the affairs of the Company, verified by affidavit and 

.containing the following particulars, namely,- - - 

!.: (a) the assets of the Cbrnpa,ny, stating sepbrately the cash. bal&~.~ce in 
: ' ,  ': hand and at  the bank, if any; 

. . . . 

(B)' the debts and liabilities; 
i . . ,  

( G )  the names, .rasideaces and occupations of. the creditors, stating,;: 
separ~~te ly  the amount of secured debts and unsecured debts and in %be 
case of secnred debts, the pa,rticulnrs of the sacuritiies, their s a l w  a.nd ., 

. %be ,. 
dates when they  were given; 

. . (d). the debts dug to the Compaiiy and the names, ~+sidences and 
'. : occupations of the persons from mdlorn they are due and the amount Tikely 

. , 
Go be realised therefrom. 

('.(2) .The ststerne6t shall be,  submitted and verified b y  one or more of the 
-fliiectors holding office as such irrlrrlediately before the issue of the notified 
.order under section 3 or by the: secfetary, manager or other chief  office^ of %he 
Qo,mp~ny holding office as such before the issue of the notified..:order RE the 

-%rectors may specify, and the statement shall be submitted within 'fiu.~h time 
@S may be so specified. 

(3) If any :person, -without any. re%sonable excuse knowingly and wilf~lIy9 
makes default in complying with the requirements- of this section,' be 'phaU --e+ punisha.b;bls, with i.mprisonme~t which may- extend to -three months, rjr with 
fine which may extend to five hundred rupees, or wi€h.both.. 



(Ernerget8:y Provisions) 

make a declaration in such form as may be prescribed (which shall be counter- 
.signed by the person in whose name the share is registered) to the Company 
declaring his interest in sucl: share, and notwithstanding anything ccutained 
9, any other law or in an contract to the contrary, a person who fails to make 
8 declaration as a.foresai2 in respect of any sha.re shall be deemed to hare no 
right or title whatsoever in that .share: 

Provided that nobhing in this section shall affect the right of any person who 
bas an interest in any such share to establish in a Court his right thereto, if hhe 
person, in whose name the share is registered, reluses to sign the declaration 
as required by this section. 

8. Power of directors to institute proceedings &gainst past directon, etc*, 
$Or d2~ag@S.-(Z1 The directors may, lf they are satisfied that  it is ne*cessarg 
fn the interest of the Company or in the public interest so to do, institute in the 

I name of the Company such proceedings as they think fit for the recovery of 
c damages for any fraud, misfeasance or other misconduct, in connection with +he 

management of the amffairs of the Compauy, committed by any person before the 
issue of the notified order under section 3, or for the recovery of any property 
of the Cornpa i~~  which has been miseppliecl or ~wongf~llly retained by nn;F 
person. 

(2) No director shall be persondly liable for any costs or expense8 incurred 
i* n'co~nection with any proceedings instihuted by virtue of this section. 

9. Penalties.-If any person wilfully destroys or fails to deliver to tihe 
dlkectors when required ally books of account, registers or any other documents 
in his custody relating to the business of the Company, or retains any property 
of the Company, he shall be l~uilishable with imprisonment which may extend 
lea six months, or with fine which rnay extend to one thousand rupees, or with 
both. 

10. Filling up of casual vacancies among directoss.--(1) Casual vacancies 
2 occurring in the body of directors, whether caused by death, resignation or ' otherwise, shall be filled by nomination by the Central Government. 

(2) No act of the directors shall be called in question on the ground merely 
of-the existence of any vacancy arnong the directors or of any defect in the 

; appointment of any of them. 

11. no right to compensation for termination of contract of managing agent 
alP' any other ~c?n%ract.-(l) Nohithstanding anything contained in any law for 
the time 'being in force, no managing agent shall be entitled to any compensation 
for  the premature termination under this Act of any contract of managemen) 
entered into by him with the Company, and no person shall be entitled Go 
cqpensation in respect of the cancellation or variation under this Act of any 
contract or agreement entered into between him and the Company. 

. (2) Nothing contained in sub.section (1) shall affect the right of any such 
marraging agent or  person to recover from the Company moneys recoverable 
otherwise than by way of such compensation. 

12. Cancellation of appointment, of directors.-(1) If a t  any time i t  appears 
the Central Government tha.t the purpose of the order appointing the directore 

has been -fulfilled or thab for any other reason it is unnecessary that the order 
should remain in force, i t  may direct the directors to call a meeting of the, 
shareholders of the  Company for the purpose of nominating a new body of ' iJ,hectors and, on the nomination of a.new body, the Central Government may, 

3 by notified ostler, ckncel tlie appointment of directors made under this Ac6. , 
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@) On the cancellation of any such aphointment, the director; ahall be 
dives8ed of the manage-merit and administration of the Company, and such 
mafdi~ement and administration shall vest in the new body of directots. - 

13. Application of the Companies Act.-(1) Notwithstanding anything con- 
tained in the Companies Act or in the mernorsnduh' or articles 'of assoeiatibn 
of bhe Company,-- 

(a) it shall not be lawful for the shareholders of the Company or any 
other person to nominate or appoint any person ta be e director of the 
Company ; 

( b )  no resolution passed at any meeting of the shareholders of t h e  
Gunpany shall be given effecb to unless approved by the Central Govern- 
.nant; 

(G) 110 proceeding for the windigg up of the Company or for t h e  
appoiutnlent of a receiver in respect. thereof shall lie in any court unless by 
or with the sanction of the Central Government. 

(2) Subject to the provisions contained in sub-section (I) and to the other 
provisions in this Act, and subject to such exceptions, restrictiolls and 
limitation8 as the Central Government may, by notified order, specify, thg 
Companies Act shall continue to apply to the Company in the same manner as 
iB applied thereto before the issue of the notified order under section 8. 

14. Effect of Act on other laws;.-The provisions of this Act shall have effeob 
aoimithstanding anything inconsistent therewith contained in any other law or 

, in any infitrument having effeqt by virtue of any law other than thie Act. 

15. Directors to be pub1ic'servants.-Every director appointed under sectiom 
8 shall be deemed to be' a public servallt within the meaning of section 21 of the 
Indian Penal Code (Act XLV of 1860). 

I 16. Delegation of powers.-The Central Government may, by notified order, 
\ direct that all or any of the powers exercisable by ib under this Act may <b 

exercised by the Government of Bombay and where any powers are so delegated 'I 
i 

&&y shall be exercisable subject to such directions ae the Central Governhen5 
m y  issue from time to time. 

17. Protection of action taken under Act.-41) No suit, prosecution or otper 
legal' proceeding shall lie against any director in respect of anything which is ip 
good faith done or intended to be done in pursuance of this Act. 

(2) No suit or other legal proceeding shall lie against the Central Govern- 
ment, the Government of Bombay or any director for any damage ~nused  a 
likely ~ f o  be caused by anything which is in good faith done or intended to be- 
done in pursuance of this Aot. 

18. Power to make rule$.--(1) The Central Government may make 
b carry out the purposes' of this Act. 

(2) In particular, and without prejudice to the generality of the foregoing 
power, any rules made under sub-section (1) may provide for- \ .  

I 
i (a)  the  manner in which the directors may exercise their powers under 

#is Act; , ( Y  * I ,  

1 
I ( b )  t h e  manner in whioh books of account shall be maintained by ehg 
i q eo tors  and audited; 

'(c) %he spbmission of specified or pefiodical returns. and report? by 
.to iib?jr .$@#$&,a &G&bori*y .*% ? @fiIfi$coi&"$f. '&iih Cg;6 &&&< ;$ : th,k hsfia5yf! :,. :-.. ~8 ;,. ? a g ~ t , ,  ,:\<A,-. ;: ,i,.:. ;'q:: ::,, - ' ; [ ( T ; ? ~ T <  <r;L-; ,(;:..<7.5)' ! : . '> . : { t  .,:: ,.$ , , 
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19. Bepeal and Savings.-The Sholnpur Spinning and Weaving Cornpamy 
emergency P'rovisions) Ordiualice, 1950 (I1 of 1050), is hereby repealed:. 

Provided that the repeal shall not affect- 

(a) the previous operation of the said Ordinance, or 

(b) any penalty, forfeiture OP punisl~rnent incurred in respecs of any 
aftlenoe committed against the said Ordinance, or  

(c) any investigation, legal proceedirig or rernedeY in respeeffi 0%: any 
such penalty, forfeiture or puliishment, 

and any such investigation, legal proceeding or remedy may be instituted, 
oontinued or ent'orced, alld ally such penalty, forfeiture or pu~lishmeut may be 
imposed as  if this Act had not been passed: 

Provided further that, subject to the 1)reced;ng proviso, anything done or 
my action talren, inclucling any notifitld order issued, appointment trlnde or 
direction given under the said 01-dinalice, shall be deemed to hare been done 
or tnken under the correspond ng provjsion of illis Act  and sholl continue in force, 
accortlinelg, ~lnless and until superseded by anything done or any action takew 
miler this Act, 





An Act to pr.ovide for the removal from one State to another of 
persons confined in a prison 

[IBth A p ~ i l ,  19501 

B E  it s n ~ c t e d  by Parliament as follows:- 

I. Short title and extent.-(13 This Act may be . called the Transfer of 
Brisoi~ers Act, 1950. 

(2) I t  extends to the whole of India except the State of Jammu and 
Mashmir . 

2. Definitions.-In this Act,-- 
(nj "court" includes any officer lawfully exercising civil, criminal or 

relenue jurisdiction; 

(c) "prison" includes any place which has been declared by a State 
Government, by general or special order, to be a subsidiary jail. 

g 
3 3. Removal of prisoners horn one State to anather.-(1) Where any person 
'S is collfined in a prison in a State,-- 
$ 
'I (a) under sentence of death, or 
1 ( b )  under, or in lieu of, a sentence of imprisonment or transportation, 
, or 
I *̂ . 

t ,  (G) in default of payment of a fine, or 

t (d) in default of giving security for keeping the peace or for maintaining 
good behaviour ; 

the Government of that State may, with the consent of the Government of any 
i other State, b y  oider, provide for the removal of the prisoner from that prison 

to ally prison in the other State. 

(2) Tile officer in charge of tho prison to which any person is removed under 
sub-section ( 1 )  shall receive and detain him, so far as may be, according to the 
exigency of any  writ, warrant or order of the court by which such person has 
been committed, or until such person is discharged or removed in due course 
of law. 





An Act to provide fo he extension of laws to certain Part  C States 

Sfates (Laws) Act, 1950. 

time being applicable to that 

Provided that  the ' ~nd i an  Penal (Act XLV of 1860) in its application 
to the State of Ma.nipur shall have 



i 

a). the rpp$ioucF&ption of &y such law, Or 
*<">. ,. . 

(b) any penalty, forfeiture punishmenti inourred. in respect of any 
I offence committea against any s 

(0) any investigation, legal proceeding or remedy in respect of any 
such penalt;y, forfeiture or pun shment, i 

and any such inrestigation, legal pr ceeding or remedy may be instituted, con- 
tinrled or enforced, and any such p nalty, forfeiture or punishment may be im- 
posed, as if this Act had not been assea: I 

Provided further that, subject to the preceding proviso, anything done or 
any laction taken, including any or delegat,ion made, notification, 
order, instruction or direction i e, regulation, form, bye-latw or scheme 
framed, certificate, patent, pe ence granted or registration effected, 
under such law shall be deem een done or taken under section 2 or, 
as the case may be, under the ng provision of the Act or Ordinance 
as now extended to the State b 3, and shall contiuue in force according- 
ly, unless and until superseded ing done or any action tarken imder the 
said section 2 or, as the case er the said Act or Ordinance. 

I 
I 

ee section 3(2)] 

d Acts not extende to Manipur by section 3 of this Act. 
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8 E ~ i t  enmted by :Parliament as  follows:-. . .  . , . 
. .  . 

I .  

'CHAPTER I , ' , 

. , . : .  
. .  .., . , , . .  , .  , . . 

. . . . 
, P R E L I ~ N A W  . . 

. . 

' (a) "allotment" me 
. : ! .  :behalf of. a right .of use 
. . :!h. 'any other person, but . . 

ns the Cuktodi?n-General .'of Evsouea 





revisions of this Belt and of $66 rulee 
rrnd orders made thereundez shall ha cb notwithstanding . anything in- 
donsistent therewith contained in any law for the time being in force 
or in any instrument having effect by 

' under this Act. 





the business of the evaouee; 



- (2) In respect of any Wakf-alal-aulad,- 



(2) b y .  paymep$ made othetwise than ia(,fbcoordance with sub-section (1) 
ahall not drscharge the person aying it from his obligakion to pay the amounb 
due, and shall not. affect the of the Custodian ,to enforce such obligation- 
against any such perkon. 

a 
h 14. Recouping of e Custodian.-Any expenditure incurred by 

.the Custodian in the power conferred by or under this AcB 
shall, in relation to a rty in respect of which it has been I 

' incurred, be a charge and shall, subjeat to the provisions of I ~ectioo 61, have prio r charges on the property, and sucbx 
b, 

expenditure may be met or r by the Custodian out of the income- 
aocruing from such property or + e proceeds thereof. 

la.  Maintenance of accounts by btmstodian.-(1)  he Cuatdisn s h a ~  main- 
tain a separate account of the proper of each evacuee possession whereof hara- 
been taken by him, and shall cabse be made therein entries of all receipts- 
and expenditure in respect thereat , \ 

3 



' * (4) Fh0 OusuodiW ghdll, \ onkcdemand; furnbh. to. the evaouee. or tn the -'heir, 
&s *th;B,.csse may be, a, stabemellt 'containing abstkaat of the sccoun% of th 
'heerne reeeived and expenditare incurred in srespeot of the prbpsrty. 

CHAPTER IIL 
$ ~ R T A I N  CONSEQUENOES OF PROPERTY VESTINO. IN CUSTO~IAN 

in this .,A@,: any 
eommenc of. this Act . in r 

: , . :  '. - . . 



oks of account or other d ouments maintained by 

- 9 
(o) pass such orders or direct such action to be &ken in relabion to any 

such pr~perty as may be considered by him to be ecessary; \ . ' ?  
writing, prohibit the tzansfer to 
to any such person or 

and restrictions as the 
impose. 

22. Dedaration of of intending evacuee asJ qvaciuee property im 
certain cases.-~f the \ 

(a) that, any in respect of whom a has been mads 

d 

under section 19 
any propel-ty in 
any order made 

been s o  made- 



=security for t h 4  recovery of th4 amiuni\in the ease of im+oveble property. 

24. App3als fro= 
I :aggrieved by an order 
I 

I may prefer an appe ime as may be pres- 
mibed,- a 

I 
i (a) to hhe Custodian, wher he original order has been passed by a . 

1 Deputy or Assistant Custodian ; 

(2) The Custodian to whom an appeal nder clause (a) of sub- 
4e~tion ( I )  may dispose of it himself or ake it over for disposal to an 
Additional Custodian or to a Deputy Cus authorised., bj the Custodian 
in writing in this behalf (in this Chapter r to as ttie Authorised Deputy 
Gustodian) : 

" Provided that no appeal from an order ustodian shall be made 
$over for disposal to the Authorised Dep 
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12, A h i ~ i s t r a t i o n  of Evacuee P T O P ~ ~ ~  [AOP rnw 
Wf BihaUQ &:.-orders under this;, ;tJhapte~~-,S~).Pe, :yk. otherwise t3&p~8dy 

p~ovided 'in biis Cliaptw, every order made by the ~wto&ian-General, distriob~ 
judge, Custodian, Additional Custodian, Authorised Depu%y + Qu~bdian ,  Deputy 
Gustodim or Assistant Custodian shall be final and shali noti be called in questiol~ 

I 
id ahy bufb by way of Appea or revision or in any originkl huit; application or- 
taxw'ui%on proceeding. \ 

4 

f evacuee pr~]p$ty.-Any 
nd by or on behalf of the 
render possession of any 
nt  for a term which may 

38. Penalty for w S, etc.-Any person whct. 
pays to or receives money in respect of any 
property which he e evacuee property shall 

y extend to six months,"t 
-?% 

apply to render punish- 

false, or does not believe to be true, 



36. Penalty for 8betihelit.-bny persop who abets any of the offences punigh- 
, able under this Act shall be 'hnishable with the punishment provided for the 
I offence. 9 1 

: 37. Offemues t o 8  be eogniza 1e.-Notwithstanding anything contained' in the 
code of Criminal Procedure, 1898 (Act V of 18981, all offences under this 
Act shall be cognimble. 1 

38. Proaedure fop pmsecu No prosecutibn for any offenoe punishable 
wdec this Act ~&ll.,~be inst except wibh the previous sanction of +he 
State Govern&it or sf an authorised in this behalf, by general or 
special order, by ,the Stata 



42. Submission-of info on to Custodian in respect of evacuee property.- 
As soon as may be but ter than sixty days from the commenceme~lt a 
this Act, every person occupying, supervising or managing any pro. 
perty without the appro he Custodian which he lrnotvs or has reason tc 
believe to be evacuee p shall submit to the Custodian or to any persor 
authorlsed by him in alf full inforination relating to such prope~ty, 
including the date froq the period during 
supervising or rnailagi a detailed 
or other benefits rece the said property from the date 
for the period during has been occupying, 
it. 

43. Vesting of property an not affected by death of evacdae, etc.-- 
Where in pursuance of the of this Act any property has vested in the 
Custotlian, neither the dea i 'z~nee tit any time thereafter nor the fac$ 
that the evacuee who had interest in that property had ceased to b e  
an evacuee a t  any materi 1 affect the vesting or render invalid any- 
thing done in consequence th i red.  

1 
B 44. Certain officers to servants.-The Custodian-General,  ha 
i Custoclian and every other appointed to discharge any duties impose,Cj 

on them by this Act or the r orders made thereunder shall be deemed 
to be pilblic servants within ing d section 21 of the Indian Penal Codq 
(Acb XLV of 1860). 

45. Powers of the @ustodl hile holding inquiry.-For the purposes of 
holdi~g any inquiry under thi the Custodian shall have the same powers 
as are vested in a civil court the Code of Civil Procedure, 1908 (Act V 
of 1908), when trying a suit, ect of the following matters, namely:- 

(a) enforcing the attends f any, person and .examining him. on oath ; . ,  . . . ,  . .  

( b )  compelling the disc product.ion of dbcuments.; : 

. . . . . .  ..,.. : < . .  . . :. . . .  . . . . .  
: : .  

. . . . . . . .  , . . . . :  :. . . . .  . .  (c)' an i2  pre&ibed - m .,. . . .  
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Act further LO amend the Indian Patents and Designs Act, 191.f+ 

[18th April, 19501 

@$C it enwted by Parliament a6 follows:- 
- 1. Shad tAtle.-This Act may be adled the Indian Pahnte and Desigae 

(Amenhe&) Act, 1950. 

2. ,b@~da?zk%lt of Act I1 of 1911.-In the Ipdian Patents and Designs 
Aat, 1911 (hereinafter referred to as the gait3 Act), ~ Q T  the words "the States", 
whereym they occur, the word "1udia" shall be substituted. 

3. Amendment af section 1, Act I1 ,of 1911.-In section 1 of the said Actl, 
fo$ . b.qk;&ecti~,~ . .  (23, tbg Eolloving lsub-se,c$on shall b,e substituted, namely:- 
' 

' : "(9) It extends to the whole of Zndia except the 'State of Jammu an& 
~E&$bir.'~' 

4. Bpqendq~nt of seqticp 2, Act .I1 q$ 1911.-In section 2 of the said Act,-- 

.(&) 'for clause (7), ~th"e following clause shall be substituted, namely:- 

"(7) 'High Court' means, with reference to any area,- 

(a) in relation to a Part  A State or a Part B State, ths  Aigh 
Court for that State; 

( b )  in relation to Ajmer, the High Court at  Allahabad; 

(o) in relation to Qhopal and Vindhya Pradesh, the High 
Court at  Nagpur; , 

(dl in relation to Rilaspur, Delhi and Himachal Pradesh, t h e  
High Court of Punjab; 

i (e) in relation to Coorg, the High Court at  Madras; 

I ( p )  in relation to Kutch, the High Court a t  Bombay; 

(8) jn ,relqtion<Jp Manipqr and Tripura, the High Court of 
Assam; 

, (h) in relation +o the Andaman and Nicobar &lands, the High 
  court a t  ,Calcukta : "; 

, . 
I I ( b )  b t e r  clause (7),-?he following clkuie shall bk inserted, namqly :- 



in force in that Part B Stete &all be construed as referenoes to the 
corresponding law, if any, in-for$& ... . . . in that State; 

;" , ; :: .' 
*.I. .. z :. : . . .  ,, . (,b) iefererices .to, a eogrt or authorjty: & existence in {Park A 

but not in existence in that Part B State shall be construed as refer- 
. - .  ences - to the corresponding court or authority, if any, in that State." '.~ .. 7 .  i . . , . . . e. subhtu~on of new sections for sections %2, 23 8nd 238 in Act I1 O 

1911.--rFor sections 22, 23 and 23A of the said Act, the following secti6ns sh&U 
be substituted,,, namely :-. : . . . . .  .. : 

"22. A ~ j p l i c a t i o n  for licence.-(1) At any time: after, the expiratio~l.. of 
three yeass from the date of the sealing of. fa patent any penion ipterested 
mey apply to the Control~eri upon any one or more of thegrounds .specified 

: . -in sub-section (2) for a . licence . .  under bhe patent.' . . 

(2) The grounds upon which an application under'  sub-section (i) .. m a y  .. 

:be made are as follows, that is to say;- , 
< .. 

. . (a) that the Patented invention, being capable of bekg ' od&&&; 
- . cially worked in India, has not been commercially worked ,therein or: 

is not being so worked to the fullest extent that is - rea,w.nably 
practicable; 

( b )  that a demand for the pat6&ed articl6 in 1Adia ie nofj being 
. . . ' met do a n  adequate extent .or on reasonable terms, or is being me4 

to a substantial extent by imporjhtion of the patented article from 
other countries; . . 

, .  . 
, _ .  (o) that the  commercial^ warking of the invention in India is being 

prevented or hindered by the importation of the patentied article 'from 
other counties; , . 

i .  (d) that by reason of the' refusal of the patentee to grant a 
I licence or licences on reasonable terms- 

(9 a, market for the export of the patented article manufaa- 
. . . . tured in India is not: being supplied, or 

(ii) the working or efficient 'kdiking in India bf a q  other 
patented invention which makes a substantial contribution to 'the 
establishment, or .development of commerci+l . . or industrial activi- 
t ies in India is unfairly prejudiced; 

( 6 )  that by reason of conditiions irnfised by the'patenhe upon the 
;grant of licences under the patenb, or upon the purchase, hire or use 
,of the patented article or process, the manufacture, use or sale of 
materials not protectled by the  patent or the establishment or 'develop- 
ment of commercial or hidustrial . . activities in India is unfairly' pre- 

.. . . . .  judiced. 
h (3) An a~j~licatibn under this sectidli" may be made by .en person 

.nobaithsbanding thab he is already the holder of a licence under ' t d  ptitenb; 
:md no person shall be estopped from alleging :any, of $he..,mat$e~:speoXed 
.in sub-section (2) b y  reason of any admission made by him, whether in 
slich e lineme or othwwise; . _ .  or,,by ..., . reason ..... $, . .obc.;his 7 having accepted h o b  8 

' YEcence. 



,. , / < .  . . . - <-, :. ,; : .  .: ., i 
<.. :!,: .,, ...jjhade . I (4) b y  Ih .,,a tbi$.s'ectibn tli6expiesiion 'paiented a,i.ticle, includes any article 

1 . . : : :  : 
. ., 

.: A.i. ,\ ,::. . : ,  .: . . patented . . , .  prdces!: , ' ' 
. . , . .  

s :, , :: . .  : . . .  . . . .  . 
. . .  . . ,  . . . ., 

, , 
.-r . < . .. ;, . : , - 2 :  .. .. 

$I. r.; ! - 23. Rkliif in r6speit o f  ait applicatiori under section 22:-{l).'vhere , . 
ah- 'application is made under skction 22 the Controller may make @.%rder 

. . 
.granting any of the following reliefs, that is to say, the Controllermhy- 

. . , .  . 

(a) grant a licence to the applicant upon such terms as the Con- 
. .; . ;'., .;;: .troller thinks fit; and may also where the circurnshces so require 
. . . :direct that all other existing licences in respect of the patent., shall 

.. . . . . , . . . . . . : be revoked, or that the  patelltee shall forfeit. eny right which he :may 

.. . . i: .. have as a patientee, to make, use, exercise or vend the invention or 
to grant licenoes under the patent; . . . . ..xi. , . .  

(b)  revoke any existing liconce held by the applicant and ,grant 
a new licence upon such terms as the Controller thinks fit, or amend 
any licence held by the applicant in such manner as the Coutroller 

' ' -  
may bhink fit; 

T 
t (c) grant a licence under the patent to such customers of the 

, applicant and on such terms as the Controller thinks fit, if the Con- 
-troller is satisfied that the manufacture, use or sale of materials no4 

! protected by the patent is unfairly prejudiced by reason of mnditionu 

r . .  imposed by the patentee upon the gan t  of licences under the paten4 
I or upon +he purchase, hire or use of the patented a'rticle or process : 

Provided that where the application is made on the ground thaf 
- . $  the patented invention is not being commercially worked &I India or 

I i, 
is not being worked to the fullest extent that is reasonably praoticable 
and it appeara to the Controller thaC the time which has elrrpeed einae 
the granting of the paten6 has for any reason baen insuflicient to 
enable i t  to be so worked, he may, by order, adjourn the application 
for euch period as will, in his opinion, give sufficientl time for the 

'Y 
invention to be so worked. 

(2) Except in cwes where the terms of a licence have been eettled 
by mutual agreement and such terms otherwise provide, any person k 
whom a licence has been granted under sub-section (I) shall be entitled 
io call upon bhe patentee to take proceedings to prevenb any infringemenb 
of the patent and if the patentee refuses or neglects to do so within two 
months after being so called upon, the licensee, may institute prooedinp 
for the infringement in his own name as though he were the patentee, 
making the patenhe a defendant and a patentee so added as defendant 
$dl not be liable for any costs unless he enters an appearance and bkee 
pax% in the prooeedings. 

23A. Endot~srne?~t of patent on application by ~0vernment.-11) At 
i any time after the expiration of t h e e  years from the date of the ceding 

.of e patent, the Cenkal Government may apply to the Controller upon 
a any one or more of the grounds specified in sub-section (2) of seckion 
E .for the endorsement of the patenti with the words 'Licenoes of Right'. 

t? . 8 

j (9) An application under this section may also be made on the ground 
%b by the refusal cif the patentee to grant a licence or licences on rsaaon- 

{ able terms the establishment or development of oommercial or .induetriaT. 
' 

,, ,,y#yitiiers @,.In& is qnfairly prejudiced or the dqvelqment of as indwb,  
-,,: o ~ 2 1  qn@~I of- q h i p h  by the Unbn is declared by Parliament bg law @ b 

i' - .expedierib fn the publio interest, is being previinted' or hind$r&: 



4 Iqdian  P g f e n i s ; a n d  Pes igns  , (A~en&:ent)  [ A ~ T  x p p ;  
(3j Where a patent of addition is in force, any fipplication under sub-- 

secflon (I) either for the endorsement of the original patent or the patent. 
of addition shall be deemed to be an application for the endorsement of 
both the patents and where any such application is granted or refused it 
shah be deemed to have been granted or refused in respect of both the- 
patents. 

(4) All endorsements of patents made under this section shall be ea- 
tered in O-he Register of Patents maintained under section 20. 

(h)  For the renloval of doubts i t  is herebj declared that nothing in, 
thie k&otioa shall affect the right of t-he Central Governnlent or any Btate- 
Government to make an application for the grant of a licence in respect. 
of any industrial undertaking or trading ao t i r i t~  owned or carried on lay 
suoh Government. 

23B. Provision as  t o  patents  endorsed 'L i cences  of Right'.-(1). 
~lCenCe&. w e r e  the Controller has made an endorsement upon a patent 'I' 

of Right'- 
(a) any person shall a t  any time after such endorsement be en-- 

titled as of right to a licence under the patent upon such terms as. 
in defa~il t  of agreement may be settled by thle Contraller on the appli- 
'cd'icm 'ei'ther of the patentee or of the person applying for a :licence; 

j I  (b;) the Controller may, on the application of a person holding: 
$8 lieebee granted under the patent before the endorsement, order the. 
licence )to be revoked, and grant a new licence by virtue of the endorse- 
ment upon terms to be settled in the aforesaid manner; 

\ 
' 1  

(c) :")'if in proceedihgs 'for ~ h t :  infringement of the patent (other- 
wise,%lian by the impo'rtation of the patented amticle irvm other 

! , .. , coudtries) the infringing defenrlant is ready 'and <willing to take a. 
. liL%nce"upbn terms to be settled by the Controller, no injunotion. 

I . aga'ilibt him &all be awarded, and the amount recoverable against him 
I 

I -by fa3 'of ddmages, if any, shall not excp,ed double 'the amount which. 
would 'have been recoverable against him as licensee if the licence had. 

i been dated prior to the earliest infringement; 
I 
I (d) the renewal f ~ e s  payable in respect of a patent so endorsed 

I 
t s ,shall, as from the date of the endorsement, be one moiety only of 

I She hges which would otherwise have been payable. 

. ((2) &he provisions of sob-section (2) of section 23 shall apply to any 
licence granted under sub-section (7) a s  they apply to a licence granted 
41nd1.r -the said section 23. 

.B3C. 'Ederc ise  of powers on application under  sect ion 22 or seqtiotz 
'y3h --(.I) 'J?he pomrers of the Controller upon an applioakion under $section- 
22 or section 23A &all be exercised with a vicw .to .sectiring the foaowing -- 

;gent\r:~l purposes, that is to say,- 

@) that irjver;lbidne which can be,mrorbed on a carnrnercial sca,le i n  
! lfidia and which should in ,the 'public irjterest be so worked shall be 

'.''yo@ed ' thekeia awithont undue delay and to .the fullest extentl th@t is 
r ,  , 

~'Y&sdh&bly 'pbQhtidable;. > - <  --. is 

=Q-. . ' , (rb) )+hat nthe - Fnventor dl' other' ? p,el?son ,benefpialb, -entitled to a- 
1-8: 5 , I f p & tf e- rUt asHall receiv'i, s&asonable8 remuneration. havi~g rergi~d +,4p,; the 

:q,2:La: :$ati~lf e:.'df 1Bh.e : in~efitibn: J I I , . , . - -  :,:.:ji 

,-j$>TtJ;,,-? :s:; c . ,  ;< - < > a !  > ,. :j k 3 .  . ' C  a , -  < > < :  0 .  

.; .? ?.. ,+, r(4, Q$eiqs$~:Jqf: sn4.,4e~<~o&;Sbr~ j&$,~ikg~~~t,"f: {wP;;$)% or 
~ q q a l ~ g i ~ s  ll,~n~i&i:$ki& gpf&dip ~ $ 9 .  j i p ~ $ e ~ t i ~ ~ j  ,?fit :P$!e i@ 
not unfairly prelud~c::(i. 

* 
i*k , , - ,>a  A " - ..A. &~-.*3"~i&L~>~-~*s'm~,a,~-~ -- "+ > + > 



(a )  -the_ nature of thf: invention, hht? ti& which has elapsed since 
the sealing of the patent and the rnoasrires already taken by the 
patentee or any licensea to make full use of the invention; 

i 
\ 

( b )  the ability of any person to whom a !icence is to be granted 
under the order to work tha invention to the public advantage; and 

(c )  the risks to be undertaken by that person in providing capital 

:\ and. working the invention if the application is granted; 
' I  but shall not take account ol matters subsequent to the making of'tlie 

application. 

1 23D. Procedure o n  application under section 22 or section 23A.- 
(1)  Every application under section 22 or section 23A shall specify the 

, nature of the order sought by the applicant and shall contain a statemeut 
setting out the nature of the 'applicant's interest, if any, and the facts upon 

B which the applica.tion is based. 

(2 )  Where the Controller is satisfied, upon consideration of any such 
application, that a prima facie case has been made out for the making of an 
lwder, he shall direct the applicant to serve copies of the application upon 
the patentee and any other persons appearing from the Register of Patents 
to be interested in the patent in respect of which the application is made. 

(3) The patentee or any other person desiring to oppose the application - 

may, within such time as may be prescribed 01. within such further time 
as the Controller may on application made either before or aftar the ex- , 

piration of the prescribed time allow, give to the Controller notice of 
opposition. 

(4) Any such notice of opposition shall contain a statement setting 
out the grounds on which the application is opposed. 

1 
! (5) Where any such notice of opposition is duly given the Controller 

shall notify the applicant, and shall give to the applicant and the opponent 
an opportunity to be heard before deciding the case. 

23E. S u p p b m e n t a r y  provisions w i t h  respect to  orders under  sectiolz 
23 or recotion 23B.-(1) Any order made by the Controller under section 23 

{ - or section 23B for the grant of a licence shall, without prejudice to  any 

i other mode of enforcement have e h c t  as if it were a deed,, executed by the , 
4 patentee and all other necessary parties, granting s licence in accordance 
% 
3 with the order. 

(2) Notwithstanding anything contained in this Act no order shall be 
made in pursuance of an application under section 23 or section 23A or sec- 
tion 2313 which would be a t  variance with any treaty, convention, arrange- 
ment or. engagement applying to India and any other country.. 





tension of Application) Act, 1950. 

( I )  The following Acts, namely,- 

. . 

and all rules and orders made thereunder, 
the commoncement of this Act in cert,ain p 
and shall be in force in, the rest of India exce 





1 
kt 

Opium and 'Revenue' Laws (Extension of App1imtio.h) 3 

THE ' SCHEDU~E 
[See section 2 (2 ) ]  

-Enactments amended 

- 
s ~ o r &  title , Amendments 

I . :  , . 
i :1 ?.e: (3. , 

.. , 
4 

: - -  " - - -  ., . : . .  
:' . .- -i'- : ----- 

. , 

1867 '>X.UI . '~The.Opium.Act,'P857 . (1) I n  the preamble, omit the words "in the 
P~esideapy ofi,Fort :TYi&rsni in Benga;l". 
,,(2) I-Ipsert. . the.  :lfollowing as section 1 

ndmely :- 
''1. Short :t ;title ~and ~~tent.-;-($). :This .-A& 

may.be celled.,the Opium Act, 1857. 
(2) It extends to.the whole of India except 

the State of Jammu and Kashmir". 
. The Opi-dm. ~ c t ,  1-878 ' . (1) I n  section 1, for the words beginnkg with 1878 I ' ' 

"It shall extend toUand ending with the morde 
"di6ects in this behalf", substitute the following 
namely :- 

"It extends to the whole of India except :the 
State of Jammu and Kashmb". 

(2) I n  section 3, for the dekit ions of 
"import", L ' e ~ p ~ r t " ,  "transport,', "sale" and 
"sell", substitute the following, namely :- 

6 "customs frontiers" means any of the ~ U S -  

t-s frontiers of India as d e k e d  by the Cen- 
tral Government under section 3A of the 
Sea Customs Act, 1878 (VIII of 1878) ; 

"import" and "export" niean respective& 
t o  bring into, or take out of, a State otherwise 

than across any customs frontiers ; 
"transport" means to remove  fro^ one place 

to another within the saue  State ; 
"sde" does not include sale for export acrose 

customs frontiers, and "sell" shall be con-' .. 

strued accordingly'. 

1890 I The ~ e v & ~ e  Recovery (1) I n  sub-section (2). of section 1, for the 
Act, 1890. words and letter "Part B States" substitute 

the words "the State of J a r n u  and Kashmir". 
(2) I n  sub-section (4) of section 4, for the 

words and letters "a Part A State or a Part  @ 
State" substitute the words "any State to  
which this Act extends". 

1926 111 ,  he Gove-ent Trad- (1) In  the premible, omit the words "or the 
ing TaxationAct, 1926. Governrrient of any Acceding State or othep 

Indian State". 
(2) I n  section 2,- 
(a) in sub-section (I), for the words, "i 

Part A States and Pert  C States" substitute 
the word "India"; 

. ( 6 )  ordit sub-section (IA) ; 
(c) in sub-section (3), ' add the .  following 

words a t  the end, namely :- 
'and "India" means the territory of 

India excluding the State of Jammu and 
Kashmir'. 



Year No. 

-.---- 

words "or, gn Act of any .St& Legislature". A; 

1947 XXZ' . The Taxation on Income In sub-section (2) of sectibn 1, for the words i: 
(Investigation Cordniis- and letter "Part B State" substitute the words ,? 
sion) Act, 1947. "the State of J a m u  and Kashdr". ,$ 3 

1949 XXII . The Paymmt of Taxes (1) In  sub-section (2) of section 1, for the y 
(Transfer of Property) words and letter "Part B States" substitute .:' 

Act, 1949. the words "the State of Ja-u and Kashair". ): 
(2) I n  the Explanation to section 2, for the $( 

words and letter "Part R States" substitute the 4 
words "the State of J a m u  and Kashmir". $! 

* 

, ,+ 
i'% 

%. 



A.n Act fnr the~ to mead the Fo;i.eigfi E~rhahge &ighlhtion 
Act, 1947. 

, > 1 i 13 i t  enacted by Parliament as follows :- 

1. Short title.-This Act mag be called the Foreign Exchange Regulation 
': fArnendment) Act, 1950: 

2, Amendment of section 1, Act VII of 1947.-In sub-section (2) of section 
I. of the Foreign Exchange Regulation Act, 1947 (hereinafter referred to as the 
said Act), for the words and letter "Bart B States", the worde "bhe State 
5f Jammu an? I~rrshrnir" s1:all be substituted. 

8, Amendment d section 2, Act VXI d 1947.-In section 2 of the mid A&,-- 
( i)  in clause (k),  for the words and figures "Indian Securities Act4 

1920" the words and figures "Pnblic Debt Act 1944" shall be substituted; 
(ii) for clause ( l l ) ,  the following clause shall be substituted, namely :- 

' ( m )  "the States" means the territories comprised within the 
States to which this Act extends;'; 
(iii) the existing clause (m) shall be relettered as clause (n) ; and 
(iv) after clause (n ) ,  RB so relettered, the following clause shall be 

added, namely : - 
:i 

" (0 )  any reference to an enactment which does not extend to a 
Part B State shall be construed as e reference to the corresponding 
enactment, if any, for the time being in force in that State.". 

4. Amendment of section 18, Act VII of 1947.-In section 18 of the a d d  
&t,- 

(i) in sub-section (I), the words "or the United Kingdom" shall be 
omitted; and 

(ii) in sub-seotion (Z), the words "United Kingdom or" shall be 
omitted. 

6. Amendment of sectim 23, Act VII of 1947.-In section 23 of the saZb 
ht ,- 

(i) after sub-section (I), the following sub-section shall he inserted, 
namely :- 

"(2) N~twit~hstanding anything oont~ined in eection 82 of the GoiXB 
of Criminal Procedure, 1898 (Act V of 1898), i t  shall be lawful for 
any magistrate of the first olass, specially empowered in this behall 
by the State Government, and for any presidency magistrate to pass 
B sentence of fine exceeding one thousand rupees on any person eon- 
victed of an offence punishable under this section."; 

;atad 



(ii) the existing sub-se~tib'n?!' (2)Zr'pa&3;.(3) shall ba renumbered a s  su6- 
sections (3) and (41, respeq$iyely; , . + 7 , -  , ,.:- i, % F  , 

6. Repeals and savings.-(1) If immsgiately before the commencemenb of 
&is Act, there is in force, in any Parf Bk%tate to  which this Act extends, 8% 
W corresponding to tha Foreign J3xchadgq:Regulation Act, 1947 (VII of 1947), 
such lrtw shall, upon the commencemoQe qf this Act, sland repealed. 

C , 
(2) Notwithstanding such repeal, aliything done or any action taken in the 

exeraise of any pomler conferred by or urid6r the repealed law shall be deemed 
Eo have been done or taken in the exercise of the powers conferred by or under 
fihe Foreign Exchange Regulation Aot, 1947, as mended by this Act, as 3- 

' that Act as so amended wera in force on the date on which such thing wae 
done* or. actibn was taken. 



. P 

enactments. 
. . 

I .  [1%lz Aprili 19501 
B E  eiia$t8d bg ‘ r I ~ n ~ e r ~ f  ti6 ~OUOWW ;- . .  f 

r .., 

I. Short title.-This Act may be called the Repealing and Amendirg A&, 
1950. ' _  I 

2.. EeepeaP 01 cert~lin ena?tmxts.--'me enactments specified in the Pirs: S c b -  
d u b  are hereby repcsled to tho oxtent mntior1r:d in the fourth C O ~ U M L ?  thckeof. 

3. ~nkndnnmt of ceZtain enactmonks.-The eria,ctnients specified in the &eon4 
Schedule are hereby amended to  the extent and in the manner mentioned in the 
fourth' c~Iirmd ti~oroof. . . ,  

' . 
. ~ 

4.. $%yinga--Tho rcpoal by this Act of any,enactmcnt shall not affect any 0 t h  
enactment in. which tho rc@c&d 6il;~~tlZient has bcon applied, incorporated or 
ref~rred to; 

an'd tGis Act shill. fidt affLxt the' vkiidity, irivalidity, offact or consequences df 
< 

an.ything already done or snffered, or any right, title, obligation or liability already 
acquired, a;oofriotl oc incwccd, or any.rem~cly or proceeding in rcsp~ct thereof, or 
any release or discharge of or from any debt, penalty, obligation, liability, claim or 
demand, or any indemnity . . a l rcdy  ,. granted, or the proof of any past act or t h i n s  

nor shall this ~ c t  i f fkt  any principle or rub of law, or established jurisdiction, 
form or. course of pleading,, prsc'cice or procedure. or existing usage, custom, prb 
vifege, restriction, orcmpt;ioti, dfiim or Spp6iritment., notwithstsnding thiit : t h ~  
same resppcctivcly may havo been in any manner aflirmed, or racognisod or derived 

$ by, in ~ i ' f f i r n - any  dil:Mmeriit h~rebg.rspealcd ;. .. . , 

nor shall tho rcpoel by this Act: of sriy enactmen% $evive or restore any juris- 
diotionj oi33d@,~dustorn, liability, right, W e ,  yri.vilcge, r?sl;riction, oxcmption, wage, ., . ... 
praotioe, procedure or other matter or thing not now oxisting or in foroe; 

. . . .  i . , .  

B 



Yeap No. 

1940 IV The Code of ~ri&i~lril Procedure (Second Amend- The whole 
ment) Act, 2046. 

') A848 V The Professions TL-- Lkitation (Amendment) The who16' . . .  , 

Act, 1946. : . .  

r 1846. VI The Insurance (Amel~clment) Act, 1946 . . The whole 

1948 VIU The Indian Income-tax (Amendment) Act, The whole , i t s  

1946. 
@? 3s 4. 

1940 X3 The Provident Funds (Amendment) Act, The whole @ 
1946. 8 gp 

1940 XII The Trade Marks (Amendment) Act, 1940 . The whole 3 
-5 
"a 

; 1940 XIXI The Indian Companiep (Amendment) Act, The whob .:' rx" 
1946. 

1946 XV The Indian Coconuk Committee (Amendment) The wholw 
Act, 1946. "3 ?* 

1940 XVI l'he Protective Duties Continuation Act, The wb01e 
1946. a i; 

$i 
I 

1846 XVIII The Indian Soldiers (Litigation) Amendment The whole z, 
Act, 1946. 3 

,> 194~6 XXV The Delhi Special. Police Establishment Act, Gection 7 
1946. 

d 
j t  4 

1846 XXVI The Special Tribunals (Suppleientary Provi- Section C 
sions) Act, 1946. 

/ 
>i 

,<; 

a '1948 XXIX The Indian Tea Control (Amendment) Act, The whole. 
1946. Y 

1948 XXX The Registration of Transferred @mpaniee The wh& 
(Amendment) Act, 1946. 

i 23 

"946 XXXI The Foreigners Act, 1946 . . Gsetion lV' 

The Criminal Tribes (Amendment) Act, The whok ' 

1947. 

The In&an Extradition (Amendment) Act, The wbb. 
1947. 

1047 I V  The C~ffee Market Expaneion (Amendment) Tho 9fi& 
Act, 1947. ,', _ 

1847 VI The Indian RaiAways (Amendment) Act, The whh 
1947. 

, - 
1941 VLII The Indian Navy (Discipline) (Amendment) The vhdw 

Act, 1947. 

1947 XIII The Delhi Muslim Wakfs (Amendment) Act. The WW 



I 1947 XXVII The Motor Vehicbs (Amendment) Act, The whole 
1947. 

1947 XXVIII The Indian Coinage (Amendment) Act, 1947 . The whole 
I 
I 

1947 XXXIU The Negotiable Instruments' (Amendment) The whole, 
i Act, 1947. 

i 1947 XXXIV The Indian Boilers (Amendment) Act, 1947 . The whole 

1947 X X x v  Thy Pdnth Piploda Laws (Amendment) rlct, The whole- 
1947 

1947 XXXVI The Indian Aledied Council (Amendment) Act, The whob 
1947. 

1947 XXXVIII The Foreigners (12Inelldmellt) Act, 1947 . Tho whole 

. 1947 XL The Foreign Exchange ltegulatiorl (Amendment) The wIlolt? 
Act, 1947. 

1947 X U  The Indian Merchant Shipping (Amendment) The whole 
Act, 1947. 

1947- XLIL The Indim Finance (Supplementary) Act, The wholo 
1947. 

1047 L The Dclhi and Ajmer-Merwara Rent Control The whab- 
(Amendment) Act, 1947 

1947 LI The Indian Cotton Cess (hnendment) Act, Ths whob- 
1947. 

p 4 e  II The Repealing and Amending Act, 1947 .  the^ whole 

1948 IV The Armed Porces (Emergency Duties) Amend- The wlaob 
ment Act, 1947. 

1848 V The Tndian Tariff (Second Amendment) Act, The ahole . 
1947. 

1948 YI The Code of Civil Procedure (Amendment) Act, The whob 
1948. 

1948 X The Ins'urance (Amendment) Acti 19,48. . The whole 

b 1948 XIII The Railways (Transport of Goods) (Amendment) The wlt;de - 
Act, 1945. 

f 1948 XVII The Indian Army en'd the 'Indian 'Air Powe ' h e  wbde. 
(Amendment) Act, 1948. 

;848 XVLXI The Protective Duties Continuation k t ,  The w k ~ b  
1948, 

. 
1848 XIX The Indim Tea &n&l (Amendment) Aot, The whole 

1948. 

1948 XXI The Indian Railways (Amendment) Act, 1948 The whole - 8 

The Taiation on Incbme (Investigation cam- The wbb 
mission) (Amendment) Act, 1948. 



Year No. 
1 ..2 2 

Short t i t u  
3 

1948 XXV The Provincial Imolvoncy (Amendment) Act, The who$ 
, 1945. 

1948 XXVI: .The Control of Shipping (Amendment) Act. The wholei $ 
1948. i& . . 

< : . . . .  
4848 SXVIII The Delhi and Ajrnel.-3Ierware Rect Control The whole 

(Amendment) Act, 194s. 
' <  

-1948 XXX The Indian Lac Cess (Ameudment) Act, 1948 . The whole 
. 

1945 XXXIII Tho Calcutta Port (Pi!otage) Act,'1948 . Section 11 *at 

4 
11988 XXXVI 'The Bornhay, Calcutts anrl ItatIraq Port Trusts The whole 2 T 

(Constitution) (Xnienctmont) Act, 1943. & 
4 

194 8 XXXIX The Indian Registration (Amendment) Act, The whole 
1945. 

,1945 XLII The Tndian Merchant Shipping (Amendment) The whole 
Act, 1948. 

(1945 XLIII The Indian Army ( - h n d m e n t )  Act, 1048 . The whole 

(1948 XLIV 1x8 Duwgali K l t ~ w x j n  Saf~eb (Amendment) Act, The whole 
1948. 

,1948 XLV The hidisn Telegraph ( - h e n b e n t )  Act, 1945. . The whole 

a948 XLIX The Taxation on Tncome (1 nvestigation Corn- The whob' 
mission) (Secontf -4meiidmexit) Act, 1945. 

4948 The Cantonments (,hendment) Act, 1948 . ' h e  whdw - 

:9%8 LV 'The Indicatl h o m e - t a x  (Amendment) Act, The who& 
1948. 

496% LVI . The 9?6hit6ria3 h y  Act, 1948 . &tion P $a" 

A948 LVII The Indian Navy (Discipline) Amendment Act, The whole 
%; W48. 

1916 LIX The Indian Cotton Cese (Amendment) Act, The whole 
194& 

1948 ,AIXII T&B R e w e  Bnnt (.Tnrsnrrfer'to Bublio Oxher- i h t i o n  7 And 
d i p )  Act, 1945. Schedule 

1 . L X  <.  :,'J%e Fw- Act, 1.948 -. : + ., . ': '.&tion llB-and 
. . . . . . the Table of 

. . . .  . . . .  
Entactrncqts 

. . . . . . . .  
!..li',, .; . .  . < .  . . ,  . .  . . , .: i: repea@ 

a948 LXW The Emntial  Supplies (Temporary Powers) - The whob 

. . . . .  . . .  . . . . . . . . . .  ( . '  ..; t,.:'. : . . ... . ,. . , . . 

$949 L7.V ond ~mek&6at) Act, The whole. ' ' 

1948. 



I 
I Orolin&lacee mad6  by the Govsrmor-General-contd. 
I 

1946 XI+ The Army (Forfeiture of Emoluments) Ordi- The whole 
'nance, 1945. 

1946 I s  The Repealing Ordinance, 1946 . The whole 

2946 M1: The Criminal Law (1943 Amendment) Amend. The whole. ; 
ing Ordinance, 1946. 

1946 VLliI The Allied Forces (China) Ordinance, 1946 . The whole 

3946 IX The Nat:onal Service (Technical Personnel) The whole i . 
Amendment Ordinance, 1946. - 

I946 XPII The Army (Forfeiture of Emoluments) Amend- The whole 
rnont Ordinance, 1946. 

THE SECOND SCHEDULE 

Bmltdmeltts ir ( 

(See section 3) 
- 

YesS NO. Short title Amendments 
1 2 3 4 

Ada of the Gstatral Legislature 

1860 XLTT The Indian Penal Code In  the Explanation to section 4898 
for the figures, letters and word "4 9C 
and 489D1' the figures, letters and word 
"4890, 489D and 489E" shall be sub- 
stituted. 

:a867 XXV The Press and Registra- In the preamble, for the worh  "perio- 
tion of Boob Act, dicals containing news", the word "news- 
1867. papers" shall be substituted. 

3878 XI The .Indian Arms Aot, In clause (i) of section 19, the words 
1678 and figures "section 14 or" shall be omitted. 

,4897 I' The Amending Act, In the third Schedule, the entry relet- 
1897. ing to Aot XI1 of 1874 shell be omitted.1 

The Code of Criminal In Schedule TI, in the second column, 
Procedure, 1898. in the entry relmting to sectiou 222. for 

the wonls '%ransportat,ion or trampor- 
tation" the words "transportation or" 
shall be eub&ituted. 

The Fndisn Port,; 8.41, I n  clatlse (.a) of section 48. f i r  the word6 
1W8. "any port d th in  the te~aritories admink- 

tered by the Gover~lor of Port Saint George 
iri Council", the words "any port in the 
Btate of Madras or the port of Gopctlpur 
in the State of Orissa" shall be subeti- 
tuted. 



t-4'. l&f . me ' Cdlxim%r'Oial Docu- Iq idin 7, of Part I of'the ~dhedule, 
ments Evidence Act, for the ' words' "British India Load Line 
1939. Certific+e", the words "Indim Lad 

Lhe'  CfertiG6ate" shall be sub~titubd. 

1841 XZI"' The Industrial D;&' In' th'8" proaiso to sub2section (2)' of 
pubs Aot, 1947. sectidti' 15, after the words "the Houw 

of the People", where they occur last, t b  
word "may" shall be ide2td.  

A& of the Mdraa'Lt?g&Zuturd 8 
f&M lV ' The Railway Protaotion Ln section 1, for the words "It exten& 

Act. 1886. to the territories administered by thw y 
Govel'ndr in Council' of Fort St. George" 
the words "It extend. to the whole of td- c: S%i%t- of Madrd" am1 -be-^siibZfiKii6a,-g j 3 

1 rbrr t  I $ . . 



No. XXXVI OF 1950 
..% 

An Act to pmvide for the administration of the assets of the late 
Na~vab  8slar Jung Bahadur of Hyderabad and for matters 

? * "  * 

, . connected thc-rewihh. 
I , .  

i [19th April, 19501 

a "  B>E it enacted by Pnrlidment as follows: - 
1. Short title and extent.-(1) This Act may be called the Nawab Salar 

Jung Bahadur (Administration of Assets) Act, 1950. 

(8) It extends to the whole of India except the State of Jammu and Kashmir. 

2. Definitions.-In this Act, unless the context otherwise requires,- 

(a) "assets" means #all the items of property of the Nawab specified! 
in the Schedule, and includes any  other item of property added to the 
Schedule by notifica tiou under section 7 ; 

(b) "Conlmittee" means the Salar Jung Estate Committne e,ppoiuted! 
for the purpose of administering the estate of the Nawab under bhe Salar 
Jung Estate (Administration) Regulation (No. XXXIV of 1358F) of 
Hyderabad ; 

(c )  "the Navrab" means Nawab Salar Jung Bahadur of Hyderabad who 
died on the 2nd day of March, 1949; and 

A 

(d )  "Schedule" means the Schedule to this Act. 

3. Vesting of assets in Committee.-All the assets of the Nawab shall vest  
in the Committee and shall be administered by the Committee subject to the 
wntrol of the Central Government. 

Ike such measures as. it considers. necessary 



have vested ir. it  and may for any such purpose do all acts and incur ~ l l  
expendibure secessary or incidental thereto. 

I (2) Kithout prejudice to the generality of the powers given to it by sub- 
section (I), the Committee may, for any of the purposes aforesaid,L 

! 

( a )  operate on any account standing in the name of the Nawab in any 
banking company; 

( b )  take such action as may be necessary f ~ r  the recovery of any deb6 
due to the Nawab; 

\ {c )  traiisfer in any manner whatsoever the assets or any part thereof; 
! 

(d )  invest. or re-invest any:-assets in such security s s  the C o m m i t t . ~  
,. . may think fit. 

. . 

(3) The Committee may, for the more convenient exercige of any cf it$;::,;: 
<.,;:-, '"' 

.powers, authorise, by resolution, any of its members to act on behalf ~ f ,~~&o:~~~: .  
\ .. 1 . , . .? ., . :-,..:+A,, 

Committee in respect of such matters as may be specified. , . i 

j \LL,.,;:T. -' & 
.',:,,. <,. :; :,:. 

5. Payment to Committee to be valid discharge.-(1) Any ma;dQi& 
tc  the Committee in the discharge of any obligation in relation to any &ss;fl% 

1 

i shall be a full and valid discharge to the person ma.king the payment from qlC';,:( 

1 .:liability in respect thereof. 
. , .. .,. 

( 2 j  Any payment made otherwise than in accordance with sub-section' 
(1) shall not  be deemed to discharge the person paying it from his obligation to 
make the payment and shall not affect the right of the Committee to enforce 
such obligation against that person. 

6. Transfers otherwise than by Committee or without its consent void.- 
, ( I )  Any transfer ar other disposition of any asset made by any person after the 

'2nd day of March, 1949, and belore the 12th day of November, 1949, shall 
be void and shall be deemed always to have been void unless confirmed by the 
Committee. 

(2)  Any transfer or other disposition of any asset purporting to be made 
'by ally person other than the Committee after the 12th day of November, 
1949, shall b e  void and of no effect, and, notwithstanding anything contained 
in any 1a.w for the time being in force, the asset shall be deemed to be and 
always tc have been vested in the Committee. 

7. Power to add to Schedule,-Tbe Central Government map, by notification 
in the Official Gazette, add to iha items of property in the Sohedule any other 
item which i n  its opinion represents property belonging to the Nawab, stat on 
the  issue of such notification, any property so added, shall be doenled always 
!to have been >zcluied in the Schedule for the purposes of this Act. 
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'9. Protection of action taken in good f%:th.-.No suit, prosecution or other 

j: legal proceeding shall lie against the Committee for anything which is in good 
i faith done or intended to be done in pursuance of this Act. 
i 

10. I;ower to fnake. rules.-~he Central Government may, .by no.tification 
I in the Qfficial .Gazette, make rules to carry out the purposes ,of this AcC 
5 
ti , 

. . ard, in particular, for the effective exercise of the powers vested in the Com- 
-.rnjt tee: under this A.ct. 

. . 

SCHEDULE . . 

. . ... , ,!.,.. 
1,.,-: ... .. (See  section 2) 

.. . 
: 
.; . ASSETS OF TBE LATE NAWAB SALAR JUNG BAHADUR 

SHARES 



2 3 4 6 6 

Rs. < ,  

"d 
Ltd. 

8 r1500 
Ordinary. 

The Indian .Iron 
Steel Co., 
(Calcutta). 

15;,OQO .Imperial Bank, 
ctf lndiaii ' 

derabad (Deccan). h I I 
The Associated Cement 

Companies, Ltd. 
(Bombay). 

19,209 
Ordinary. 

. . 

10,067 
Ordinary. 

Do. . 

19,20,900 

626 shares in 
tbe oustody 
of tbe Impe- 
rial Bank of 
India, Hydera- 
bad (Deccan). 

Imperial ,Bank 
of India,, ay. 
derabad 
(Deccan). 

Do. 

18,583 shares 
in the cqstod~,  
of the Central 
@&c of India, 

<Ltd. (Bombay). 

The British India Cor- 
poration, Ltd. (Cal- 
cutta). 

Pledged as e-ecu- 
: : ri$y ? g a W  

overdraft. 
. . --- , 

12 Spencer & Co., Ltd. I (Madras). I 0rdinar;;O I 
10,012, 

6& per cent. 
'A' 

Preference. 

13 Do. Spencer & Co., Ltd. 

Imperial Bank 
of India, 
HyderabaC 

I 
(Deccan). I 

4,248 
8 per cent. 

IB' 
Preference. 

14 Spencer & CO., Ltd. 
(Madras ) . 

6 per cent. 
Preference. 

250 I 16 P. Om & Sons, Ltd. 
(Madras). 

5,000 I Do. I 
25,000 

16 Poaslls, Ltd. ( ~ o m b @ ~ ) I  I 200 I 

Do. 

Ordinary. 

650 l 17 Do. The Buckingham end 
Cnrnatic eo., Ltd. 
gKradr&3). 

Young India Cottbn 
Mills, Ltd. (Calcutta). Ordinary. I 200 I 

Fully paid. 

lm I 19 Imperial Bank of India 
(Bombay Reg.). 

Do. IContributory. 

77,500 

I 

I Imperial Bank of India 7 I 

(Cdcutta Reg.). I Fully paid. 1 
I - . 

Contributory. 

Central Bank uf 
India, Ltd., 
Bombay. 

Pledged as aec* 
rity again& 
overdraft. 



2 
7 - 

Jupiter General Insu- 
rance Go., dtd. 
(Bombay). 

Do. . 
27 The Madras Swadeshi I I Emporium ,Ltd. 

(Madras.) , 

The Vulcm Insurance 
GO., Ltd. (Bombay). 

L I The Bombay Electric 
Supply and Tram- 
ways CO., Ltd. (In 
voluntary liq4da- 
tion.) 

The Industrial and 
Prudential Assur. 
trnce Co., Ltd. (Bom- 
bay). 

Works, Ltd. (Poona). 

760 
6 i  per cent.. 
Preference. 

100 
Ordinary. 

7,600 ~mperial Bank 
of India 

Hyderadad 
(Deccan). 

1,600, Do. 

\ - 
1,600 16,000 Do. 

265 13,260 Do. 
Ordinary. 

300 1,800 Do. 
Ordinsry. 

200 8,000 Do. 
Ordinary. 

1 

The Prudential Aa- 
surance Co., Ltd. 

1 " Y  4 1  0 
ps a % ?& ,P\t**.:. > ,- *\ i * '  a , - &  > "..%% 

- 

The Gresham Life 
Assurance Society, Ltd. 

The Bombay Life As- 
surance Co., LM. 

TheLNorth British and 
Mercantile Insurance 
GO., Ltd. (Calcutta). 

gg!y 
6 

I 

. *.- x*mi ; 1. - , ' . r .'a<> 

The Hindusttmx Go- 
operative Insurance 
Society, Ltd. - * 

3. <@ Q .a3 
AlLianz und Stuttgar- 
ter Life Insurance 
Bank, Ltd. (New 
Delhi). 

Remarks 

6 

\ %  + -  

~blicy' 'No. 

3 

NO. 

1 

Amount 

4 

Nam6 of company 

2 



Description+oEpfoperty 1 Amount I . Remarbe 

I Re. A. P. 

1 I 38 Current Account with Imperial 
Bank of India (Bombay). 

BUILDINGS 

U IPD-SI -94 RI of Law-31-LO-50-3.500 
,, ;;,,.; , ,,% ,. i>2;y, ., , . . 5 . . , . ~ v + ~ > -  :i; r.;. . . , + , . <  , ,  ., . ~ 6 4 . , .  . . , i.,+-. . A 'i". '. ?:.& . id,:+&% . .jji 

13 , +<. .;. ~ ,.+i $ ' .,$.7L* ..-a :,:, " ,;.t.t, ' s. 

. . % 5 "3 . ,' ...* 
.. ,. ...... :... ,.. .. . . . . , _ ,  : ~ '.. . .  

-,: .,.-.-&.,-.---..-. -L-..AL ...b-.-,..-........... -- 

Desc~iption of propwtsy In whose custody 

3 

39 

40 

=w.---4 I I - -  B 1 
95,625 2 8 

Remarks 
I 

4 
i 

--- $ 

t 

(as s t  30-4-1949). \ 

>.... . 

House in Ootacsmund "Wood- 
cock Hall". 

House in Poona t"G1adhurst" . 

Salar Jung Estate Gom- [ 
mittw. 

Do. I 



No. XXXVII OF 1950 
I " - - - - - - -  

An Act furthei to amend the Indian Tariff Act, 1934 

E it snticted by Parliament as follows :- 

1. Short title.-This Act may be c a l l e d ~ t ~ f  Indian ~ a r i d  (Third Amend- 
* ment) Act, 1950. 

2. Amendment of the First Schedule, Act XXXII of 19k.-1n ohe First 
Schedule to the Indian Tariff Act, 1934,- 

(i) for Item No. 28(4), the following Item shall be substitut'c;il, namely :- 

(iii) after Item No. 60(6), the following Item shall be inserted, namely :- 

I '"00(7) Sheet glass . . Protective 45 per cent. December 3135, ) ad flalorem. / ' ' I .; 1 1952'' ; 

"28(4) 

(iv) after Item No. 73(15), the following Item shall be inserted, namely:- 

I 
.. 

Soda ash includ~ng calcined 
natural soda and manu- 
factured sesqul-carbon- i I 
ates- 

(a) manufactured in a Bri- Protective 40 per cent. December 31sta 

J (v) after Item No. 82(2), the following Item shall be inserted, namely :- 
k 

1952. 

beeember 31st' 
1952" ; 

,I 

moul- Protective 30 per cent. December 31st, / ad ualoTm.l '' / ' ' 1 1962'': 

'ce mztza 1 or l t d .  

..- - -- - 
(ii) in Item No. 60(6), in the second column, for the words. "Shee J and plate 

glass", the words "Plate glass" shall be substituted ; 

adrahem.  , 
50 er cent. . . 

afvalorem 

tish Colony. 

not mannfactnred In a 
(b)Brit~sh Colony. 

Protective 

. . 

. . 

I "*73(16) : EIectricai accemriee made of I 
plastics, such as aa l I  plugs, 1 

December 31at, 
1952. 

Deceqber 3 1 3 t .  
1052' . 

I 
awltchea, ceiling roses and 
lamp holder* 

(a) of British manufacture 

( b )  not of British manufac- 
ture. 

30 per cent. 
ad valorem. 

40 per cent. 
ad valorem. 
- -  

Protective 

Protective 

. . 

. . 





-'h Act further to amend the Inland Steam-vessels Act, 191'7. 
[24th Apn'l, 19501 

's 33 enacted by Parliament as follows : - 
3. Woah We.--This Act may be called the Inland Steam-vessels (Amendment) 

A&, 1950. 

2. h~ndmmt of section 70, Act I of 1917.-In dection 70 of the Inland Steam 
'.mwsels Acts E917,- 

(2") for t he  words "Stat3 Goverament", the words "Central GovernmentsD 
:l~ball be substituted; and 

, 4.G) the ,proviw shall. be.omitted. 





No. X X X n  oa 1960 . 

E 
I Aq .. A& ,a . . to autborise pgyment and appropriation Q& qgrt;sip furfh* 

sums from and out of the Consolidated Fund of India fop 
the service of tbe year ending on the 31it 'dtiy'of Mwch, 19'51. 

[Zsth ApdZ, 0 5 0 1  

% B ii enacted by Parlismenb as  follow^ : - 
I. Short title.-This A& may be aalled the Ap~ropriation (No. 2) Act,, 

,950, 
2. Issue of Rs. 4,38,36,000 out 01 the Consolidated Fund of India for the 

year 1950-51.-From and out of the Consolidated Fund of India there mag 
Be paid and applied sums not exceeding those specified in column 3 of the 
Bchedule amounting in the aggregate to the sum of four mores, thirty-eighb 
lakhs and thirty-six thousand rupees towards defraying the several charges 
which mill come in course of payment during the year ending on the 31st day 
of bImh, 1951, io respect of the services specifled in column 2 of the Schedule. 

8. Appropriation.-The sums authorised to be paid and applied from and 
out of the Consolidated Fund of India by this Act shall be appropriated for the 
services alld purposes expressed in the Schedule in relation to tho year ending 
on the 31st day of March, 1951. 

SCHEDULE 

Irrigation (including Working Expenses), 
'Navigation, Embankment and Drainage 
Worlie met from Revenue . . . 1 12,OOO ( . . 

Communications (including National 
Highways) . . 27.39,OOO . . 27,89,00@ 

Other Civil Worke . . 16,66,000 . . 16,65.W 

Territorial and Political Pensione 6,18,000 . . 6,18,000 

Buperannuation Allowanoea and Pensfom 4,60,000 . . 4,60,MH) 

Btationery and Printing . 1,68,000 . . 1,6A,000 

Expenditure on Displsced P e m m  . 49,000 . . 40,000 

ftnms not exceeding - 

Re. 

? 

No. 
of 

Vote 
fhrvicm and pnrpcwea 

, 



No. 
of 

Vote 

- 
89A 

104 
< ,  

110 
11 ' 

" ..XI$ Sums not exaeediug 

Servioes and purposes 

.a Ra. 

Interest-free and Intereat-bearing Ad- 
, ' vaqces ' < L. . 1 1,83,33,000 1 1,83,33,000 

Vindhya Pradesh . . 
Capital outlay on Civil Worh . , 

A i 

1;77,76,000 

20;89,000 

. . 

. . 
1,77,71,000- 

20,8@,00@ 



[ An Act to provide for disposal of the private property of 
persons subject t Army Act, 1950 or the Air Force 
Act, 1950, who desert or are ascertained to be of 
unsound mind or \while on active service are officially 
reported to be misskg. 

\ [28th April, 19501 

E it enacted by Farliament as follows : - 
t 

1. Short title, extant and oo4rnenoement.-(1) This Act may be called 
the Army and Air Force (Dispo a1 of Private Property) Act, 1950. 

(2) 1% extends to the whole ! f India, and applies to citizens of India and 
persons subject to the Army Ac 1950, or the Air Force Act, 1950, where- 
ver they may be. t 

(3) It shall come into force od  such dat&as the Central Government may, 
by notEcation in the Official ~ a r e k t e ,  appoint in this behalf. 

2. Definitions.--In this Act, u less the context otherwise requires,- 
(1) "Committee" means t e Committee of Adjustment constituted 

under scctioil 4; 
i 
i 

(2 )  "prescribed" means pr' scribed by rules q a d e  under this Act; 
(3) "regiulcntal mil other 1 ,debts ill camp or quarters" includes- 

( i )  in relation to an3 person subject to the Army Act, 1950, \ moneys due as  military de ts, namely, sums due in respect of or of 9 any advance in respect of- 
(a1 quarters; 

1 
i 

( b )  mess, bimd an4 other regiment a1 accounts;. 
(c) military clothin&, appointmentt; and equipments, not 

exceeding 11 surn equal Oo Wroe months' pa.y of the deceased and 
having become due with& eighteen months before the date of hit3 

I death; and 
! (ii) in relation to any pe. son subject to the Air Force Act, 1950, 

any advance in respect of- 

\ 
moneys due as ai:. force debt , namely, sums due in respect of or of 

(a) quarters; 
B 

(b) mess, band and 4 ther service accounts; 
(4 air force c l o t h i n t  appointments andequipments, n& 

exceeding a sum equal to three months' pay of the deceased and 
having become due within eighteen months before the date of h i s  
death ; 



9 A r m y  and Air Force. (!~isposal of Private Propsrty) 
": 

[ACT XL 

(4) "representation" includep probate, letters of administration, with 
or without the will annexed a4d a succession certificate, constituting a 
person executor or administrat04 of the estate of a deceased person or 
authorising him to receive or res!ise the assets of a deceased person; 

1 

(5) "representative" means ;any person who has taken out represen-, 
tation, but does not include an Administrator General; 

i 

(6)  all words and expressions/ used herein and defined in the Army Aot. 
1950, or the Air Force Act, 1950,jand not in this Act defined shall be duem- 
ed to have the meanings respectively attributed to them by those Acts. 

I 
3. Property of deceased persons land deserters other than oficess.-(1) On 

$he death or desertion of 'any personi not being an officer, subject to the Army 
Act, 1950, or the Air Force Act, 1960, as the case may be, the commanding 
offiser of the corps, department, detachment or unit to which the deceased or 
deserter belonged, shall, as soon as may be and subject to any rules that may 

, be made in this behalf- I I 

(a) se.cure all the m o ~ a b l e ' ~ ~ r o ~ e r t ~  belonging to the deceased or 
deserter that is in camp or qua$ters, and cause .an inventory thereof to be 
made, 

( b )  draw the pay and allo+anees due to such person, 

(o) make due provision f 4  the payment of regimental and other 
debts in camp or quarters, if laqy, of such persons. 

(2) In the case of a deceased p'erson, the commanding officer,- 
f 

I 

, (a )  i f  in any case not othdrwise provided for by rules made under this 
Act i t  appears to him to be necessary to make provision for the payment 

I 
of regimental and other debts :in camp or quarters, the funeral expensers 
of the deceased and the expensgs, if my,  incurred by the commanding offi- 
cer in respect of the estate of tpe deceased, shall, and- 

i 

1 ' ( b )  in any other case, may,+ 

(3) Where #any money has been company, society or 
other institution in compliance with made under sub-section (S),  
no person shall have any claim company, society or other 
institution in respect of such money. 

i i 

has g i ~ e n  security to the vatis- 

, 

oollect all moneys left by the deceas@d in any banking company (including Any 
post. office savings bank, co-operativb bank or society or any other institution 
receiving deposits in money however! named) and for that purpose may require 
the agent, manager or other proper 4fficer of such banking company, society or 
sther institution to pay the moneys !to the commanding officer forthwith, not- 
withstanding anything in the rules f the banking company, society or other 

with the requisition. 
4 hsbitution, and such agent, manager \or other officer shall be bound to comply 
; 
i 
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3 (5) In the case of a deceased whose eshate has not been dealt with under 

rub-section (P), or under secti$n 10, and in the case of a deserker, the command- ( ing otticer,- 
F 
t (i)'if in any case i t  is necessary in his.opinion so to do for the purpose 
I of securing the payment of the regiinental and other debts in camp or 

quarters of the deceased !or deserter, the funeral expenses of the deceased, i if any, and the nxpenses, if any, incurred by the commanding officer in* 
respect of the e s t ~ t e  of the deceased or deserter, shall, and 

I I 

i (ii) in any other c a s ,  may 

aause the movable property 09 the deceased or deserter, as the case may bo, to 
be sold or converted into m$ney. 

I 
(6) The comman'ding offickr shall, out of the moneys received, collected oe: 

realised under sub-sections ( I ) ,  (2) and (5 ) ,  pay the regimental and other debts 
in camp or quarters, if any, 'of the deceased or deserter, as the case may be, 
!&e expenses, if any, i n ~ u r r ~ d  k by the commanding officer in respect of the  
s8ttite of the deceased or deherter, and in the case of a deceased his funeral 
expenses in cases where no iprovision for the payment of such expenses has  
beer made otherwise. f f 

4 

(7) The surplus, if any, Qfter payment of the debts and expenses specifieb 
tn 'nub-section (6) ,  shall,-- 

(a) in the case of aldeceased, be paid to his representative, if any, o r  
in the event of no claixh to such surplus being established within twelve 
months after the death1 to the prescribed person; and 

(b) in the case of] a deserter, be forthwith paid to the prescribe& 
person, and shall, on th- expiry of three years from the date of desertion, 
be forfeited to the ~ e $ t r a l  Government, unless the deserter shall have. 
surrendered or been apprehended in the meantime: 

Provided that  the pre bed person may, if the deserter has noi surren- 
dered or been apprehend n the meantime, pay the whole or any pa& of 
bhe surplus received by under clause (b) to the wife or children or any 
other dependant of the ter a t  any time during the said period of ihrea 
years. 

Explanation.-In this ction and in section 4, the word "officer" with 
reference to persons the Air Force Act, 1950, includes a warranb 
~fficer who has died 

4. pmpefiy of officers o die or desert.-The provisions of section 3 shall 
also apply to the  the property of any officer subjec's; to the Army 
'Act, 1950 or the  1950, who dies or deserts, but with the follow- 
k g  modifications, namely : .;- 

I (1) the functions df the commanding officer under section 3 shall be 
performed by a Commfttee of Adjustment constituted in this behalf in the  
prescribed manner; 6 

(ii) t h e  surplus, if any, after payment of the debt~l and expenses 
specified i n  sub-section' (6) of section 8, shall in the case of a deceased of%- 
cer, be paid to the peskribed person. 
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6. Bep~esen%ative powers of aomrnz&iing offlcer or Committee.-For the 
pmpose of the exercise of his or its dubies under section 3 or section 4, the 
commanding officer or the Committee, 4s the case may be, shall, 40 the ex- 
clusion of all other persons and authorities whomsoever or whatgoever have 
the same rights and powers as if he or lit had taken out representation _to the 
estate of the deceased, and any receipt given by the commanding officer or the 
Committee, as the case may be, shall have effect accordingly. 

7. l?ow?r of central Government to dand over.estate of deceased person to 
the Administrator General.--(I) Notwithstanding anything contained in the Ad- 
ministrator General's Act, 1913 (111 of; 1913), an Administrator General shall 
not interpose ~n any manner in relatiod to any pro~er ty  of a deceased which 
has been dealt with under the  provision^ of section 3 or section 4, except in so 
far as he is expressly required or permitFed to do so by or under the provisions 
of Bhis Act. I 

i (2)  The Central Government may, qt any time and in such circumstances 
as it thinks fit, direct that the estate f a deceased shall be handed over by 
$he commanding officer or the Committ cr e, as the case may be, to the Adminis- 
tra.tor General of a State for administrtation, and thereupon the commanding 
officer or the Committee, as the case $nay be, shall make over the estate to 
such Administrator General. i 

L 

(3) Where under this section any e tate is handed over to the Adminis- 
trator General, the Administrator shall administer such estate in 
accordance with the provisions of the P hministrator General's Ach, 1913 (111 
of 1Q13), or, if that Act is not in force kn any State, of the ~~"rresponding law 
i i ~  force in that  State: I 

(a) if he knows of a representati4e of the deceased, pay the surplus 
to that representative; ! 

Provided that  the regimental and oB er debts in camp or qiiarters of the 
deceased, if any, shall be paid by the A, ministrator General in priority to any 
other debts due by the deceased. 

'i; 
i 

(4) The Administrator General shell ay the surplus, if any, remaining in 
his hands after discharging all debts and charges, to the heirs of the deceased, k and, if no heir is traceable, shall make over the surplus in the prescribed 
manner to the prescribed person. 1 

(5) The Administrator General shall ,not charge in respect of his duties 
under this section any fee exceeding thre& per cent. of the gross amount corn- 
ing to or remaining in his hands after $<ayment of the regimental and otjher 
debts in camp or quarters. i 

! 
8. D1isposal of Surplus by prescribed ' ~ W S O ~ S . - - O I ~  receipt of the surplus 

refeved to in sub-section (7) of section 3 oriclause (ii) of section 4 or sub-section 
(4) of section 7, the prescribed person sh?ll,- 

( b )  if he does not know of any duch representative and the surplus 
has not been disposed of under section/ 10, publish every year a notice in 
the  prescribed form and manner for s q  consecutive years and if no claim 
to the surplus is made by a represec ative of the deceased within six 
months even after the publication of t , e  k last of such notices, the pres- 
w+bed person shall deposit the surp!:s \ together with any income or 
accumulation of income accrued therefrbm to the credit of the Central 
Qovernment : \ 



par4 of' !he astilte of a 

p ~ t y :  ~deliverabl~i and 
eeotion $ 3  :or section 

t place. 
i 

13. Saving of rights of ihpresentative.-~fter the cornmanding officer, or 
the Committee has paid to Ithe prescribed person the surplus of &he property 

..of any deceased under sub-dection (7) of section 3 or clause (ii) of section 4, 
any representative of the deceased or any Administrator General, shall, as 
regards any property of the /deceased not collected by the commanding officer 
or the Committee, as the case may be, and not forming part of the aforesaid 
surplus, have the same righb and duties as if sections 3 and 4 had not been 
.enacted. 1 

, . 
t 14. Application of 'sections 3 to 13 to persons of unsound mind or to persons 

. reported missing on active $orvice.-  he provisions of sections 3 to 13 sha,ll, 
i .I:.' : .so far as they can be made (applicable, also apply in the case of a person sub- 
! 'ject to the Army Act, 19506 or the Air Force Act, 1950,. as the case may be, 
! who, notwithstanding anythpg contained in the Indian Lunacy Act, 1912 (N 

of 1912), is ascertained in $he prescribed manner to be of unsound mind, or 
who, while o n  active service; is officially reported missing, as if he had died on 



1 6 Army and Air Forcs (Disposal of ,Pn'*pate Property) [AUT XL OF 1950 
t 

15. Appointment of Standing Committee lof Adjustment in certain cases.- 
When an officer dies or deserts or is ascertkined in the prescribed manner 
BPe of unsound mind or while on active servide is officially reported missing, the 
references in the foregoing provisions of thfs Act to the Committee shall be 
aonstrued as references to the Standing Co mitiee of Adjustment, if any, 
sonstituted in this behall in the prescribe rmanner and such Standing Com- 
mittee shall alone be entitled to perform 11 the functions of the Committee 
under this Act. 

2 
J 

16. Power to make ru!es.-(1) T 1 Government may, by ci>tifico- 
Bion in the Official Gazette, make ru e purpose of carrying into effect 
h purposes of this Act. 

(2) I n  particular, and without prejud to the generality of the fcregoing 
power, such rules may- 

(a) prescribe the manner in w any property belonging to a 
deceased or deserter may be secur collected and his regimental and 
other debts in camp or quarters pai 

( B )  provide for the payment o funeral expenses of any deceased; 
(o) provide for the constitution f the Committee of Adjustment or 

my Standing Committee of ~ d ~ u s t m h t  under *his Act; 
(4 specify the person who shall'be regarded as the prescribed person d for the purposes of this Act; 

/, (e )  prescribe the circumstances m which the estate of any deceased 
shall be handed over to the ~dminiitrator General; 

(fl prescribe the form and man in which a notice under section 8 
shall be published ; 

@) prescribe the procedure by ch any person may be ascertained 
to be of unsound mind. 

17. Repeals.-Chapter XI1 of the 14dian Army Act, 1911 (VIII of 1911), 
and sections 126 to 128 inclusive, and s ctions 128A to 128L inclusive, of the 
Indian Air Force Act, 1932 (XIV of 19321, are hereby repealed. 

$ 
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a An Aot to provide for the es lishment of Judicial Commissioner$ 
i & ~ r t s  and o6her court Bhopal and Vindh ya Prade~h. 
a 

B~[it  enacted by Parliame 

CHAPTER I 

1. Short title and extent.- This Act may be oalled the Bhopal and Vindhp 
lhdesh (Courts) Act, 1950. 

(2) It extends to  the Stat f Bhopal and Vindhya Pradesh. 

ss the context otherwise requires,- 
eans the CEef Commissioner of the State ; 

ds ioner  " means the Court of the Judicial 
d includes the Cour't of the Additional Judicial 

Qommissioner, if any 
e court of the district judge and includes 

s a suit for the establishment of title to land or fcr 
ch any right or interest in land k claimed ; 

f the nature cognizable by a court_sf 
a1 Small Cause Courts Act, 1887 (IX of 1887); 

a1 or the State of Vindhya Pradesh, - 
ras the case may be 

ich is neither a land suit nor a small 

CHAPTER I1 



4. Qualifications for appointment as Judicial Co rs or Additional Judicial 
C0dsiomers.-A person shall not be qualified intment as a Judioisl 
Commissioner or an Additional Judicial Commissio 

of article 217 of the Constitution ; or 

judge in the State ; or 

Vindhya Pradesh, as the case may be, 
of those Courts of any court exercising the 
in the State. 

5. Casual vaemcs in the oBce of Judicial Cornpp1issiorper.-On the 

Sudicial alommissioner.-The 

by the Judicial Commissioner or 



missioner may record evidence and 

courts subordinate thereto. 

CHAPTER 111 

14. OIasses of court addition to the Court of the Judicial Commissioner 
mid the Courts of SmaIl established under the Provincial Small Cause Courts 
Act, 1887 (IX of 1887), ndsr any other law for %he 
h e  being in force, the of civil courts, namely :- 

hya Pradesh, courts of subordinate 
ch date as the State Government 

I 15. Civil districts agd district judges.-----(I) For the purposes of this Chapter 
the Chief Commissioneq? may, by notification in the oacial Gazette, divide the 
,State into civil district$ and may alter the limita.or the number of such distriots 
?nd may determine- t$ headquarters of each such district. 

(2)  The Chief Commissioner shall, after consultation with the Judicial Commia- 
doner, appoint as many persons as he thinks necessary to be district judges and 
shall post one such ~&rson to each district as district judge of that district : 

Provided that tlk same person may, if the Chief Commissioner thinks fit, bo 
appointed to be thedistrict judge of two or more districts. 



(2) An additional district judge so appointed s arge any of the func- 
Ofom of a district judge which the district judge n to him, and in the  
dbcharge of his functions he shall exercise the Sam the distr~ct judge. 

17. Nwiffs and subordinate judges,--(1) The mmissioner may, after 
m d t a t i o n  with the Judicial Commissioner, fix the of subordinate judges 
and munsiffs to be appointed and, if there is a vac hat number, may, sub- 
ject to the rules, if any, made under sub-section (2) such person as is nomi- 
nated by the Judicial Commissioner to the vacancy. 

(2) The Chief Commissioner may, after c with the Judicial Commis- 
eioner, make rules as to the qualifications of e appointed as subordinate 
judges and munsiffs. 

18. Dbhict court to be nrhcipal civil of original jurisdiction.- 
!Che court of the district judge shall be the prin il court of original jurisdiction 
in the district. 

19. 0- jurisdiction of dis as otherwise provided by any 
other law for the time being in force, dge shall have origi- 
nd jurisdiction in civil suits without 

20. Qriginal jurisdiction a mnsiffs.-l'he jurisdiction t~ 
be exercised in original civil alue by any person appointed to 
be a subordinate judge or a mined by the Chief Commissioner, 
bfter consultation with the J , in such manner as he thinks fit. 

21. Emits of jurisdiction of and subordinate judges.-(I) 
hcal limits of the jurisdiction of a sub e judge or a m~msiff shall be such a s  
tlie Chief Commissioner may, by notifi in the OEcial Gazette, dehe.  

(2) When the Chief Commissioner a subordinate judge to a district, t h e  
local limits of the district shall, in the e of any directions to the contrary, be 
the local limits of his jurisdiction. 

22. Powers of the Chief C er to regulate the institution of particular 
alsse of suit&-Notwithstand contained in sections 18, 19, 20 and 21, 
the Chief Commissioner may, lished in the Official Gazette, direct thak 
ang particular class or clmre only be instituted in any particular c o d  
or courts. 

'83. Honorary subordinate j s.-(1) The Chief Commissioner 
may, after consultation with the Commissioner, appoint any person to be 
an honorary subordinate judge ary munsi£F and may confer on such judge 
OB m~118if-T all or any of the p le under this Act on a subordinate judge 
or a munsiff, as the case m ct to any class of suits or withdraw or 
euspend the exercise of 

(2)  Any person' on whom po are conferred under sub-section (I) shall be 
deemed for the purposes of this A be a subordinate judge or a munsi£€, as the 
w e  may be. 

of subordiplate judge or mumB.-The Chief ;, 

in the Official Gazette, confer within such local ' 

ate judge or a mumiff the jurisdiction of a judge 



ceding, specified in such order, under- 

: (3) Proceedings taken cognizance G! by, or transferred to, a subordinate judge 
1 under this sectiorl shall be disposed of 6y him, subject to the rules applicable to like 
' , . proaeedings in the court of the districf judge. 

26. Place of sitting of courts.-(s) The Chief Commissioner may by o r d e ~  
fix the place or places at which any c$urt constituted under this Chapter is  to  be 
held. g 

2 

(2) The place or places so fided may be beyond the local limits of the 
jurisdiction of the court. ; 

this section, a court constituted 
under this Chapter may place within the local limits of its jurisdiction. 

desce and control of th  
over all the civil court 

28. Ministerial o (1). The ministerittl officers of the distriot 
court shall be sppoi 

der the control of the district judgo . . 

hall be subject to such rules as the 
Chief Coamissioner, may make in 

andl district 4:0~rt.-The distriot 
dicial Commissioner, delegate to 

of the powers corderred on the 

.!2 
30. Appeals from ori@al decrees.-Save as otherwise provided by any law 

for the time being in force:' appeals from decrees of courts exercising original jucis- 
diction shall lie as fo l l od  :- 

(a) from a deer09 of a, munsiff in ally suit and of a subordinato judge in a 
suit the value of whi$h does not exceed five thousand rupees, to the oourt of the 
district judge, and , 

-- -- --- - - 4 ~ > '  .b.- -A- &A". - --A . - . . d - 



(b)  h all other cases, to the Court of the 

Provided that the Judiclal .Commissioner, with 
Chief Commissioner may, by notificaticn in the Offici 
lying to  the court of the district jnclge from all 
munsiff in any unclassed suit the value of which 

I 

rupees shall be preferred to such subordh~hte jnd 
notification, arid the appeals shnll thereqpon b 
comt of such subordinate judge shsll be deemed to  
for the purposes of all apy,eds so pieferrecl. 

81. Appeals from appellate decrees.-(I) as otherwise provided by any 
law for the time being in force a second appe lie to the Court of the Judieid 
Gommissioner in any of the following cases appellate decree of a district 
court on any ground which would be a go d of appeal if the decree had' ' 
been passed in an  original suit,, namely :- 

(a) in a small cause suit or unclssse 
( i )  if the value of the su r upwards, or the 

decree involves directly some cl specting property 
of like value and the decree o f t  r reverses, other-. 
wise than as to costs, the decree 

( i i )  if the valxe of the s h u n d r ~ d  rupees or 
upwards, or the dccree of th dircctly some claim 
to, or question respecting, pr 

(b) in a land s u i t  
(i) if the vahe of the s wo h~ndred  and fifty rupees or upward8 

or the decree involves dire e claim to, or qu-estion respecting, pro- 
perty of like value, and of the district court varies or reverses, i 
otherwise than as to  cos e of tlie court below, or . 

( i i )  if the value of is one thousand rupees or upwards, or the I 
decree of the district c lves d-irectly some claim to, or. question res- 
pecting, property of li 

(2) The provisiol~s of Brdcr the Code of Civil Procedure, 1908 (Act V 
of 1908) other than rule 34 of t Order, shall apply, so far as may be, to  B 

~econd appeal ~ d e r  this section the execution of a decree passed on any 
rsuch appeal. 

32. Finallies of appellate di? ee of district court.--Subject to the pro~sioroe $. of~ections 31 and 34 an appellate,decrcc of a district court shall be h l .  
# 1; 

33. Period of Bimiistio~. ) The period of limitation for ra second appeal 
under section. 31 shall be n.ii~e gs from the date of the decree a,ppealed against. 

(2) I n  computing such and in sll other respects not herein specified . 
%be period of limitation of shall bc governed by the provisio~s of the 
Indian Limitatkn Act, 

84. E'Cevisiozd powe kh Court of th0 &x&ciaSbl @om&8i~ner.-(I) The 
Court of the Judicial Co i~cr  may c d l  for the record of any caw which bas been 
decided by a civil cou dinate to it and ia which no appeal lies to it, and 

by which the case was decided appears to have 
vested in it by law, or to have failed to exercise 

to have acted in the exercise of its jurisdiction with * 

made lo it tho Coust of tho Judicial Cornmi~sioner 
important question of law or custom involved and 
further oonsideratioa, 

a * -  - "  . . . *, " - 



(i) no application under clause (b )  be entertained after the expiration 
of ~ i n e t y  days fronl the date of the in respect of which the application 
is made unless the applica~t satisfies of the Judioial Commis~cioner 
that he had suflticient c the 8pplication within that period, 

ed in a small cause suit under the 
classed suit under the value of 

t of the Judicial Commissioner 
elow except in so far ss suoh 
m in respect of which the spplioa- 

question of law or custom within 

o (i) to sub-section 
itation of the appli- 

dian Limitation Act, 1908 (IX 

1908 (Act V of 1908), shall not 

urt-fees payable on applioa- 
the exercise of its jurisdiction 
e being payable on like appli- 

an application in respect of 
aid, sets aside or modXes a, 

decree or order of the court r a fresh decision, the Court 

the Judicial Commission- 

CHAPTER V 



38. Temporary vacancy in office 
death, suspension or temporary absenc ordinate judge or a munsig, 
$he districk judge may empower the ju subordinate court or the court 
of a rnunsiff of the same civil district to  p uties of the judge of the vacated 
~ubordinate court or the court of the mu case may be, either a t  the place 
~f such court or of his own court ; hpt ase the registers and records of 
$he two courts shall be kept distinct. 

I 39. Continuance of powers of s any person holding an  office in 
1 ihe service of the State Government invested with any powers under 
1 

! 
this Act throughout any local area or posted to an equal or higher 

I unless the Chief Commission- 

j . the same powers in the local 

, 
40. Vacations.--(I) Subjec approval of the Chief Commissioner, the 

Judicial Commissiofier shall pr st  of days to be observed in each year ae 
Joeed holidays in the Court o ial Commissioner and the civil courts sub- 
ordinate to that  Court. 

(2) The list shall be pnb Official Gazette. 
(8) Any judicial act don urt on a day specified in the list shall noti 

be invalid by reason only of its g been done on that day. 

41. Power to make mules. Court of the Judicial Commissioner may, 
$om time to time, make rules tent with this Act and any other law for the 
% h e  being in force- 

courts subordinate to the Court of the Judicial 

any papers filed in the Court of the Judicial Com- 
paper books for the hearing of 
printing of any such papers or 

the persons a t  whose instance or 
the expenses thereby incurred ; 

ed. for processes issued by ci57l:l conris, or by any 
court and the fee pctya.,ble in any suit or proceeding 

by any party to such suit of proceeding in respect of 
ader of any other party to  such suit or p~:nceediiigs ; 

proceedings of civil courts shall be kept and record- 
which paper books for the hearing of appeals shall 

the grz,nting of copies ; 
(e)  all matters reld~ink to officers of court : 



an the Court of the 

43. Existing rights no abolition of any existing civil oourb 
under section 42 shall not the continued operation of any not iw 
served, injunction issued, roceeding taken before the commence- 
ment of this Act by such powers then conferred upon it. 

(2) Every appeal, suit o e any of the existing 
eivil courts immediately b t shall, on such com- 
mencement, stand transferred jurisdiction under this Ac* 
which corresponds, no far of the court in which t h s  
proceeding was pending, proceeding so stands tram, 
ferred shall proceed to try as if it had been pending 
fn that court. 

(3) Every decree or order ma r senten e passed by any of the e x i ~ t h g  civil 
oourts shall be deemed for the p s of exe ! ution to  have been made or passed 
by the corresponding court est d under \this Act. 

Ezplanat,ion.-In this sub- e exp&ssion " corresponding court" me& 
the court in which the case or in w&ch the decree or order was made or 
sentence was passed he cay  or proceeding had been instituted 
after the commenc t (4) Where any existing c s by reason of its abolition under section 
42 ceased to have jurisciictio to +ny suit or proceeding, any proced- 

:. 
' 

h g  in relation to  that suit o ch !if that court had not ceased to have 
jurisdiction might have bee ha had in the court to which the bwi- h ness of the former under this section. 

@ 

!i 44. Repeals and savings.-The indhya i Pradesh (Judicial Comrnissioner'rs 
Gourt) Ordinance, 1950 (X of 1950) d the $hopnl (Courts) Ordinance, 1950 (XI 
of 1950) are hereby2 repealed : 

Provided that the repeal by ct of a n y  of the Ordinances aforesaid ahall 
- no% affect- 

(a) the previous operation th4eof;  or 
(b) any penalty, forfeiture or incurred in respect of any offenoltl 

committed against any so repealed ; or 
( c )  any invesbigatioii, legal p ceeding or remedy in fespect of any such 

punishment, 

and any such in~est ig~t ion,  legal prac cling or remedy may be insti'bated, continued 
or enforced, and any such penalby, feiture or punishment may be imposed 
% this Act had not been passed : 

Provided further tha,t, subjed t e provisions of the preceding proviso, any.. 
thing done or a r ~ y  action taken, i ing any appointmen6 or dolegation made* 
notification, instruction or directio d, or any n~le, regulation or fo:orrra issued 
or framed under any Ordinance h ealed shall be deemed to have been done 
or taken under the correspondin 
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62. Lag, neg and cess. 
, s 

CHAPTER VII i  

%NT AND ITS RECOVERY 

PART I-Basic rent of tenants. 

63. Liability for paybent of rent. 

64. Scale ,of *rent for different classes of tenants. 



, Tp,,w rP&4cjs.CP ?..<-, .. , r c , y r . . r , -  yi-\---3-- y"rral,N19"mT""--y'li- ..-. -----v+ 
" .< -. '-"-,<'F-"i"i*lu - F , - >, <-> >, .+ , <~,.,:~,+'2 -< (,, . 

A 
' y. ,'. 

,$+ &f&r b1kipn?;:9 % t ~ & -  p,&?? xw 
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66. Hypothecation af produce towards payment of sent. 

67. Procedure when produpe ,is attached by civil or revenue court. 

68. Right of landlord to colleof; rent from cultivatpr. 

69. No caztgge allowed. 

70. Presumption as to payment by tenant and appliaation d such paymen@, 

71. Nodes of making payment of money rent. 

72. Bight to get reseipf. 

73. Penalty for not issuing proper receipt. 

74. Obligation of Chief Co~nmissioner 'to print and supply banks ~f 1ebeipk. 

75. Penalty for non-production of receipt book with counte&foils. 

produce rents 

76. Rights and liabilities in respect of produce. 

77. Application for otlicer to make division. 

78. Application for kuta.  

79. Procedure on application. 

80. Collector to publish rEturi1 of cui'rent prices. 

82. Assessment of bigkori by court. 

82. Ccmmutation of bafai rent i h o  bighori in cerkain oaeeb. 

82. Payment bf e6mhlutetl rent. 

Arrears 

84. Rerit when and how payable. 

85. Claim for arrears of r,eqt. '"s 
:* '$ 

86. I n t e r e ~ t  in cases of arrears of rent. I<:- * ,. .* 

87. Landlord's power to charge irrigation dues. 

88. Method of recovering sayar. 

89. Realisation of sayar as 'a?r'eafs of revenile. 

PART 111-Emergency provision 

90. Itecovety of arrears in 'the. eve~'t of gei18Yal fefusal to' pay. 
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. . 

93. Decree for XTqgrs, hoy e,xeput+e$. 

,94. Adjustment of arrears and qqmgengation on ejectm-ent. 

95. Entry af, laqlholcle~ on land from whioh t ~ a g s t  is ord,eqd to? be ejeoBeB 

Grounds of ejectments 

96. Grounds of ejectment. 

L 97. SpeciaI grounds of ejectment of non-occupancy tenants. 
. ' 6  , .  
; 

~ r o c e d t t r ~  for eje.ctment 
. . i i .  . . 

. . .  , . .. . ,.. - . . . 

e in - ejec trqe~b;'kfom ,cL,e.qree,dt ty~qars. . 

99. Procedure for ejectmetit on cither groynde., . 

100. Application for ejectment of non-occupancy tenants. 

101. Procedure on applioation. 

! Remedies for wrongful s jeotpqn? 

102. Remedies for wrongful ejectment. 

103. Procedure on applicatioki. 1 
, . . , .  

B E jscfm en,t of perso.~,:.~q.du.pgingl !.qn& .&t &QUB .i:it!-eQi . . 

104. Ejectment of persm ckbuflying l'slad. wlthafi tit&. 
i 

105. Procedure on application. 

199: Cons,eqqe,nceq of failure to file application under section 102 or 104, 

107. No separate relief claimable, if not claimed in revenue cowt. 

CHAPTER X 

COMPENSATION AND PENALTI&@ 

108. Tenant's right to claim inquiry for illegal exactioa- a;nd othcrr mat&a 

109. Power to  award compensation in proceediilgs for arrears of rent,. 

110. Prosecution of landholder for illegal exaction. , 
... 

. .* , .  .: , 
XlP.Coinpbnka;tioni6r eiaction by ladholder and for false complain$ ti3:', 

tenant. 
.';... . 

ij ;I?e~&lty, $or. .w,itu&l.  iufringem~nt of. rights- of- tenant-;,. - .  
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f 16. Interpretation. 
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118. Grounds on which certain grants may be resumed. 

119. How to deal with resumable grant. 

120. Application of certain Chapters and sections to grantees. 

121. Grants, how far transferable. 
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CRAPTER XII 
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RENT AND RENT-RATES a ,  

124. Applicability of Part 111. 

PART I-Prepa~ation and maintenance of maps and recordtt 
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129. Girdawars and patwa~is to be public servants. 
130. Maintenance-of maps and fieldbooks. 
131. Obligation of owners, as $0 boundary marks. 
132. Itecord-of-rights. . , 
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141. Appointment and punishment of lamba7dar.s and patela. 

PABT 11-Record and ~ent-  ate ope~ations and the appoiatment of .ofice& 
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1-$3. Powers of the record officer, assistant record officer and rent-rate 

cer. 
144. Sanctioned rates. 



146. Circle and soil classification. 

147. Basis of rates for hereditary tenants. 

648. Yrovkion for rates in special cases. 

140 Procedure in publishing and sanctioning pates. 
'\ 160. Civil suit relating to record-of-rights and certain other matters ba r rd ,  

1 P ~ T  HI-Commutation, abatement, enhancement, and determination of ratat 
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i 161. Commutation of rent from kind to cash. 
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d 152. Commutation of rent from cash to kind. 

f 158. Grounds of abatement of fixed money rent. 

154. (3rounds of enhmcement of fixed money rent. 
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{ CHAPTER XI11 I 

EXTRAORDINARY AND EMERGENCY PROVISIONS 1 163. IZevision of rent and revenue in an emergency. 
% 
6 164. Remission or suspension of rent in agricultural calamities. 
i 

165. Bar to collection of rent remitted or suspended. 

160. period of suspension to be excluded in computing period of l ~ m i t a t i o ~ ~  

167. Remission for calamity by court decreeing claim for arrears. 

165. Jurisdiction of certain courts excluded in cases of remission and 
pension of rent or revenue. 

CHAPTER XIV 
PROCEDURE AND JURISDICTION OF COURTS 

Gene~al provisions 

1G9. Cases cognizable by revenue courts. 

f 'lo. Procedure. of revenue courts. 

1x1. Application of Indian .Limitation Acti, 1908 (IX of 1908). 

17'2. Limitation in cases under this Act. 

7 3 .  Payment of court-fees under this Act. 



&mdinat;ion of courts. 
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G~n;firitia$iwa of orders 
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-%32.. Submission to conhrming court. 
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rB&: %%boedu.re for confirmation. 

Review 

i:m- &view by the Chief Commissioner. 

@eview by other courta. 

i 
I ~B@%.  pow,^ 6ransfer case%. 
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I 

, - gab-&visional oftioer's power to transfer cases, 

~~- CWBB of* geo~rd officer to transfer and wiithdraw cages. 

~~~ y w n ~ h r  of cases by the district judge. 

Question of proprietary rijht in revenue court 

~~. Dispute as regards ownership o'f l-aud. 
I -?EM Procedure when plea of proprietary riihti raised in revenue court. 

Question of tenanc,y right in civil c.o@~ts,, 

GSS. Prxxedure when plea of tenancy r@sed in ciuF wur$, p. 
I C'bnfliat of fztri~dktion 

ZB@- Bef erence to Judicial Cornm~ifiaio~Qr. 



198. Cases in which legal practitiouers may appear. 

199. Persons who may appear before a revenue court. 

200. Costs in revenue' courts. 

201. Power of revenue court to summon persons. 

202. &lode of service of summons or notice. 

F CHAPTER XVI 
b POWER TO MAKE RULES 

203. Power to make rules. 

CHAPTER XVII 

TRANSITIONAL PROVISIONS 

204. Reinstatement ot tenant ejected before commencement of this && 
205 Provision for pending and other cases. 

THE FIRST SCl3EDULE.-General. 
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. dn Act to  declare .and amend , the l a y  relating .to agricdfura )>. 
tenancies, record-of-righ ts . ana cer &in. o thex k . .  matters in A jm.er.' 

. . . . . . . .  , ,  , .  . 

. . .  , , .  [loth ' ~ a ~ ,  195@~ 
, .  . . . 

I 

$- BE it enacted by Parliament as follows: - . . 

. .  . : ,  

!I . . .  CHAPTER'I ' . 

$ . . 
. . .. F?RELI.MINAR,Y 1. 

4 9. Short title, extect and commencement.-(2) This ,Act msg be called: tb 
::. ijmer Tenancy and Land Records Act, 1950. - - 

. . . . - .  . . 

( 4 )  . I t  extesds to the &.bole of the s t a t e  .of A$&. 

fa) gt -shall come into:force at once,-except Part III of Chapter XLH w h i o .  
.%me ..&to :force o.q :6uc~h ,date as the Chief Coqnnissioner mgy, by notLbm. 

I+n in : the O.fficia1 .Gazette, 4ppoint ;in this behalf. 

i. BCep~al.--(1) The Ajmer-Merwara, Agrarian Belief (second) ~rdiian-: 
6949 (XXX of 19.49), is hereby cepea!ed. 

':,(2) WQ,en. thjs Act :@r7 >6,Gy pbrtion thereof' comes into -force' in Ajmer, so 
much of any. Act,,, Reg:ylati+ or notification in. force therein, or any condition 
3f a jagir or,.z;~z;ijiim~ari ,sqqa$, as is inconsistent with this Act or with such 
portion, shall be deem~d to .have been repealedor supeqseded by this Act or by 
buch portion, as t h e  case may be. . . 



of suoh person; 
(2) "agricultural year" means the year commencing on the first day o! 

June and ending on the thirty-first day of May next following; 

(3) "agriculturist" means a person who earns his livelihood wholly 01 
principally- 

(u) by the cultivation of land personally, or through servants or b; 
hired labour, or 

( b )  as artisan or field-labourer, paid in cash or kind for work ODD 
~ s c t e d  with agriculture, and includes- 

(i) a landlord whose inierest, in the stable land of tho rillage 
does not exceed 120 acpes, and 

(ii) a tenant who sub-lets hb land in aocordanoe with &e 
provisiocs of this Act ; 

Ezplanation.-An agricdturist who, wiiihout any intention of changixq 
&is pk~&ssion a$ s~toh, tempurarily ,ceases so earn hie l$vslihoo&, or who, it 

vente, @am, i~ e~rninq his livelihood b s  agp cy bodily infirmity, or bj 
" & m e  $ue to senice hi the military, naval or a& fbYoea of India, C b: 

wnfisement in prison, does not thereby cease to be an agriculturist; 

(4) "assistant commissioner" includes an additional assistant commb 
sioner and an extra assistant c~rnrnis~iqpeq,; 

(5)  "batai" means division of t k  pro,duce on the threshing-floor; 

(6) "bigh0.n'" means moneg rentr per bigha of land; 

(a) any person who is recorded as plot-proprietor in the settleman! 
khewat of 1874 and is continuously so recorded since, or who, bdt fa= 
tbn FQII or ogission, would have been\sa cont~uously recorded; or 

(b)  any meinber of hhe proprietary Body who becotnes sn owrler &I 
land under section 7 of the Ajiher Land' aha, W'evedua Begulation, 'LBTI 
($1 oft18?R, qr 

(c) any person who becomes; or 19. clecl'a~ed, a Btgbadalt under ti, 
provisions of this Act, and includes a person admitted $q the qccupqtia 
of land under a lease guaranteeing herect'ibh~ of ownefsbip md 
.enjbjment on condition of his perinanen%!? dbveibping such land & 
sinking a well or otherwise, and wfio accordihgly &e+&loped w c h  lanc 
arid WAS, before the commellceinent of this kit, recorded as $lob 
proprietor thereof in the khewat; 

(9) "coll'ectoi-'' heaps $he collector of Aim? or a any other o@cs 
ap 'Pintgd by the Chief Commissione'r to d i q q h ~ & ~  tJe? functions c& 8 R eo  actor under this Act, and illcludes sn additibnkl' eolbctor; 



-.- $ any decree or order passed therein; 

(11) "decree" mGans an order which ?fi drhwn UP in the Y i  of a decree 
i, ~r,f:soribed; 

5 (12) "holding" means a parcel or parcels of land held under one lease, 
mgagbmcnt or grank or, in the ,absenoe of suoh !ease, ellgagement cr grant,? 
under one tenure, and in section 26 includes a well oh a holding; 

(53) "'improoement" means, with reference to a tenant's holding,-- 

({} a qwelling hause erecbed on tha holding by the tiellant for h i s  
own occupation, or a cat,tle.sh&i, or a &me-house or Bny other con- 
struction for agricultural purposes, erected or set up by him on hie 
hblWiug, and t 

i 
(iiJ any work vhiub adds matrerially to the value of the holding an& 

j$ consistent with the purpuse for which it was le6, and which, if no$ 
e~eou ted  on the h~lding,  is either e x e ~ u t e J  directly for its benefit or is, 
after execution, made directly beneficial to it, and, subject to the fore- 
gbing provisiohs of bhis clause, inehd'es- 

(a) the coastruetion of a well, water channel, and okher wcrh 
for the supp!y or distribution of water for agricultural purposes, 

( b )  the construction of any work for the drainage of land; OF for 
thi! protection of land from £foods, or from erosion or other damage 
by vater ,  

{c) the reclaiming, clearing, enclosing, levelling, or terrachff 
I .  of 'land, - 
5 

(d) the erection in the immediate vicinity of the holdbg, 
7 otherwise than on the village site, of a building required for fie 
I conveniant or profitable use or occupation of the hblding, 

, (e) the construction of a tanlr or other worir for the storage of 
b water for agricultural purposes, and I 

r - (f) the renewal 'or reot;ustruction of any of the foregoing w o r h  
or such alterations therein, or additions thereto, as nre !lot of the, 

. nature of mere repairfi: 

Provided that  such clearance, water channel, levelliua, em- 
bankment, enclosure, temporary well or other work as is made 
in the  ordinary 'course of cultivation and without incurring any 
special expehditure shall not be deemed to be an improvement; 

%xplanqzion.-A vork which benefits several holdings may be 
aeemed to b-e an improvement with respect to each of suah holdings; 

(14) "istimrari estate" means an estate in respect of which an istimrari 
aaaad has been granted by the Chief Cbmhissioner before the commence- 
ment of the Ajmere Land and Revenue Regulation, 1877 (I1 of 1377); and 

"isf iwrarda~" means the person to whom s~xsh sanad has been granted, 
oi. an+ other person who becomes entitled to the ietimrari estste in suocession 
tb h i h  in ~ccoriaanc-e with the pl-ovisions of the said Regulation; \ 

(15) "ingirdor" means a person to whom the revenue of any land ham \ 
been as~ignad under a aafrad issued by the Chief Oornmissioner before the 
po,mmeneement of the d5ijmel.e Laad ~ n d  A'evenub Regulat^lon, 1877; 

(16) "khudkasht" means land cultivated by a as such, either 
himself, cr b y  servants or by hired labour; 



. (a)  a levy in pash. imposed on1 a , , t e n a n t  

(i) on the occasion of a ceremony in the family of th'e landlord 
or the tenant, or 

(ii)  by way of tax on a well or plough or as fee for settle, 
ment of rent accounts; or 
(b) any other levy in cash over and above the rent payable by 6 

tenant, but does not include a fee specified in the First Schedule clr 

an assessment leviable, or a local rate payable under any.law for the 
time being in force in the S tab ;  - 

, (19) "land" means land which is let or held for the raising of crops or 
.garden produce, or for purposes subservient thereto, and includes land 
corered by mabar used for the purpose of growing singhara or other prduael 
-.but does not include land for the time being occupied by a building or 
bppurteoant thereto, other than a building w&oh is an improvement; 

(20) "landholder" means the person to whom rent is, or, but for r 
contract, express or implied, would be, payable, and includes shamlat 
-eommiCtee created or recognised under the provisions of section 180; 

(22)  "landlord" means the proprietor of a village, or of a share or 
epkc3ed. plot therein, and includes- 

( i )  in case of land in respect of which an istimran' sanad has been 
granted, any persoil by whom an estate, a village, or a portion of 
estate or village js held, whether under a separate engagement to pa3 
revenue or otherwise; 

(ii) a jngirdar; and 
(iii) a trustee, a manager, a superintendent, a mutawallz, or a body 

of persons appointed to administer a religious endowment, a trust, or 
waqf  property, or the shamlat deh land of a village; 
Explanation.--In clauses (20) and (21)) the word "landholder" or 

?'Landlord" shall include- 

(i) a mortgagee with possession, 

(ii) a, lessee of proprietary right, and 

(iii) in case of property of which superintendence has been assum- 
.ed by the Court of Wards under section 6 of the Ajmere Government 
'Wards Hegulation, 1885 ( I  of 1888) or which has beer_ attached under 
sectioii 82 of the Ajmere Land and Bevenue Regulation, 1877 (I1 of 
18771, the collector ; * 

(22)  "lease" inclv,des the counterpart of a lease; 

(23)  "legal practitioner" means any person who is, for the time being 
*enrolled as an advocate or pleader by the Judicial Commissioner of Ajmer; 

(?a) "minor1' means a person who, under section 3 of the l n d i a ~  
%Iajority Act, 1875 ( IX  of 1875), has not attained majority; 

(25 )  "muafi" means a definite portion of lsnd held revenue-free under 
-a  snstud. issued by the Chief Cornmissloner, an-d a "muafidar" means the 
%bolder of such muafi;  
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(861 "neg': m'eans- ;f#Fy":. , j 

(a) e levy1 in U d  ,imposed on 8 tenan€' as- 

i 
(i) sari, sawai-batti or any other kidd' of levy made on b e *  

z divlgion of 'thd pi.dduceit of' a li'oldihg, or 
! 

(iq kasas (diskies) of food'or sweetmeats given on the o m d t ~  
d marriage 0:. any other ceremony or the money equivalent $hem 
of; or 

( b )  any other levy in kind ovtr and above the rent payable by 8 
tenant; 

(27) "order" means the formal expression sf a decision of any su*e 
pi€! under this Act; 
< 

(28) "parabund-barani" means enclosed low lying land, the oultivation + 

of which depends on the rainfall and the silt deposited thereon by &b$ 
inflow of water from the catchment area; 

(29) "pay", "payable" and "payment", when used with teferensr. $it 

tent, include "de@vex~", ."deliverable" and ttdelivery";; 

(30) "prescribed" means prescribed by rules made under this Aot, 

(31) "produce of a holding" means a crop or m y  o'aer p d m  of ibe 
land standing on the holding, or which has been g r o p  on the holding and. 
has been reaped or gathered, and is deposited on the holding or on o threab . * ' k g  floor ; 

?; 

i (32) "State" means the State of Ajmer; 
f (33) "rent" means whatever is paid or payable in money or Lirad, m+ .! $ partly in money and partly in kind, by a tenant oc account of the use or 

occupation of land held by him; 
3 

6 (34) "registered" means registered under any law for the h e  beirqs- 

7 Cn force for the regictratiou. of documents; 

(35) "revenue court" means all or any of the following authoriHa 
when acting under this Act or any rule made thereunder, namely,-- 

( i )  the Chief Commissioner, 

(ii) the collector, 

(iii) a record officer, an assistant record officer and a rent-rab, 
officer, 

(iv) a sub-divisional officer; 

(v) an assistant commissioner, 

(ci) a tahsildar, 

(vii) a naib-luhsildar empowered by the collector under olause ( b )  
~f section 178, and 

(vizi) a person or a body of persons invested with powers to h e w  
and dispose of cases under clause (a) or (b) of section ,180; 

a , revenue" means land revenue; 
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(37) "sayar" means whatever is payable by.'4, less'eg ,pr Eicensee ozb 
m o u n t  of the right of gathering produce, forest rights, fisheries or the uae 
of water for irrigation~frb~.astAcicial fmU1:oes;:azid includes ts fee specified 

, . ln the First schedule; 

eaqg lqgd wbcb, becquse+<of fG4i1iti& of irrigationg 
r advantages, is capable of being iegularly culti.+ 

mhd,  band is  dsm3ltgated. .a,s stable land by the r ~ ~ t z r a , $ e  bfficer, or anx 
athex an&hogityi ap(pigted fox tba purpose, and, subject t ~ l  the foregoing 
provisions, includes- 

T (i) land in the bed of a tank or nadi which dries yp in time for 
the rabi sowing, and I 

i 

(ii) mpl, gormia or garabund-barani : 

Provided that, until such time as demarcation is made, the provi- 
sions regarding demarcation shal) not be deemed to be a part of this 
blause ; c ., 

Ezp1anatzon.-A land whiob is ,=*iS:of beipg regularly cu$tiipabed 
shall not cease to be so qegarded if, ia any year, it has been left fallow, 
w :&u& ndt I>es~ottlitig&&I 6%" maaunt '05 faildre ot  rainfall or fos any 0th- 
reason ; 

(39) "sub-tenant" mkans a pBl'son who holds l a ~ d  fi-om hhe tenan4 
$&ewf, qr from a rent-free grantee, or from a grantee a t  a favourable ratm 
ot &$, and bg ~ % 6 m  reht is, or, 'bot for a contfacb express *or implied, 
*&lit 'Be, 'pasable; 

(40) "tenant" means a person who holds land of another pepson and is, 
or, but for a contract express or implied, would be, liable to pay rent foe 
suah land to such other person an'd, except when a contrary intention 
eppertrs, inoludeo a sub-tenant, but does not include-- 

\ (a) a person to whom a tenancy holding is trahsferred dtherwisa 
than urider the provisions of this Act, 

( b )  e:icapt as otherwis,e provided, a rent-free grhntee, n grantee a6 
a favourable rate of reilt or a holder of village servicsa grhat, and 

I 
1 .  

be> a penion to who111 only the right to cu! grass or to graze, ca€tle 
is granted, whether with or without consideration; and 

(41) "year of settlement" means, with reference to any area of the 
State, any year or period between November 1940 and June 1947 during 
whioh the recoltdb or settlement oyeretions were in force in sueh area. 

..:2 3 

8. Poww od landlord and tenant to act through agent.-~nflhtn"gwhich 
in by this Act required or permitted to be done by a landlord or a t e n a n t  may 
be done 6y his authorised agent, and, in the absence of evidence of a cwltrary 
htention, in dealings between a lan'dlord and a tenant such agent shall be 
deemed to be acting under the authority of his prinaipat : 
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i (i) subject, in the case of clause (a), or (b), to the provisions of the 
t :First Schedule and to the gagment of fee, if any, specified therein- 

. . ... . . , ,:. 

, . .  - (ax t~. .posaes.~,  ii the village in which his holding is situtrted, r, 
' 

' .  .si:+' o n  which' h e ' q a y  ,build, one ,res:identi$l byus$ for' himself .and bis . . .. . . f i e , . .  ,,";, , ' : $ a s . : .  <;5 '.. , .  famllv and; when n-e'&e&arj7h i;epak"Lnd f&\iila '.it; to s&lr the S&tbriale; 
-of such house and, with the written- consent of the landlord, to Grklisfer 

;-:: : . : .$heieight.tt of:.;~esidende any.itenant-:iof,ssuch village ; 
. - -. . . . . .  ,? :, , ' . . ,. . , . : ? ' . ' . . . >  : :  x) ,,.; , - .  . .  ,.. , 

. &plb+$iotr:-In this $lppse. '?eiid+nii&f'hd~&' shall' "include a 
cathieshed, and a store-house for s tocking~fod~er ,  manure and 'a&- 

. . 

,,. . . :cultural . . -  implements. . , ,  . . .  . 
. . . . . . . . . . . .  i . .  - : . . . . . . . .  I . ? . : . . :  . i..> ,<.:: . . : . :  ,., r . .  . . . .  "" 

1 .  r i. j . :,# 

. . , :.. , 
(6) ;to:use the w.as'+e-land of the village for:.gra.zing and. p a ~ t u & ~  

. . . .  ,. ;:.-.''; . his  aatde: and ..other .dop.estic- $animals i and. for ,threshing -corn I..;: :.. 
2. . . . . .  

(ii) when rent is paid by batai 'or biglioii, 'to 'allow only prescribed 
weights and measures to be .iusg$ :for. . . . . .  determining such rent; and 

(iii) where in any area bigh$ri ,i<s< charged at customary rate, to grow 
~ o t t o n  at such rate on not more than one-fourth of the irrigable area of 
his holding. 

7.  Prohibition of certain acts.-(1) A tenant shall not be- 
. , . . 

. I.. . . ! $.ej$&t ed .  f$&t:,Eis ..gelding. othemi&j ljth&&: ih .aooord&nOe..i&tg th.e . . .  ... . 
. . . . . . . .  . . . . .  a : ~.~lt#r8$$ii~2gy~62~,i5Ti~ jh2ej8?; ;i .!: ,,( ,>:-.C., ~ . .:.:, . ,: . : . . .  , . . . .  . r , . . .  .:. ..;"'. . , c.. 

g ..  ,, . . . . . . . . . .  . :  . . . . . . . :  . . 

B (ii): evicted  from his -residen&i,al hnusc, other than a h u s g  is.,& g .improvement, merely because he has surrendered, or has been ejkcted; from; . . .  

. . .  8 I; . .:. . , ) m ~ ~ i n g , j ~  :th.? ,:,, village . . . . . . . . .  ; q l  , . ,. . . , . .  ~. < 

a @' 
. . . . . . .  (iii) ;a~mpelled .to rkmcle~ . any e, or to . allow. the use- of. .his c s t t k  

;$% 
4 

or agricultii~rrtl implements, to hib .la~id~b.older, with or without : r , e au ,~e&$~~ . .  

8 ......... : (2) The p~?,visio.ns of se,ci;$on, ~d~:of~peqkipns  ,6 : * ~ d ,  p2. <t&a11, , ~ o . f ~  they 
-I we ~pplicab\e, I,apply: .to a , req!:%ep g~a:an$epi.~,$; @,@&tee. %6 ,:.a 'f?iio,@$l$, . d 4 rent,,  ac$$ol$r ;c$ yill$gs f,~,vi$e, lgrent,:, e d ;  a p  67tisap 93. :,a ' ~ i j l a g 6 - ~ 0 ~ i k m ~  

paid in cash or kind, for work cbihektkd with agriq$tugiij.,:" . . . . .  $II$ $p@)-$:, . . . . . . . .  I&:.; .......... 

'.$e.re.ditary, ~. . tg,nant. . . . . . . .  .. I . p  A .  . . . . .  . 

' . ; 8. ~r~hi$i$%.  lg@iest _ ~ 6 ~ $ ~ & t i o ~ : $ f  ,fq9,rt5in .*lghts.-(l) . . . . .  ~ 6 t + i t h s @ d b ~  ,&q 
.cdatom : or 'abntr.a~t: ,tq, t h e  ,.90q$&,qf, ~ v e a  lpase, ;?r, agr.Peiemeeqt .b,eiween a $8 .%, & 
.bolder n.4. ;$:i ten,adj, . pl.he+~r. made,,: beSqre: or,, gftyr &he . c6mp$ncemen$ :of ... t,;;T:l 
Act ,- which. ......... pu.qoptp, ~ p u l d .  >\bpCera$ to. ipr6$& ' or regtfigt . B .$eoii@t- .if$$ 
acqujring, exerGsing oq enfqrcirig '9ny :..ri@t. 9onfeee<'on, : o ~ $ ~ c u f e d  F, ' hun 

t:y;$Qg ,A34 ahdl be, . . . . . . . . . . . . . . . . . . . . . . . . . . . _ . . . . .  v,oiA to $he 7e~tenj"of such' prbhifiitibn or restriction: 
! '  '"' 

. . . . . .  " .  ^>.. . . . . > . .  

. . (2) -;when 'lip$,:, not: , ~ ~ i + v j o ~ s l ~  '&lti~;?,t$d,,: h;!' beern ,f+lai@~d. by, "br kt the 
expense of, the landholder ' a n r  let 'ti>' a' 'ten&nt',! 'or bas been 1'4G ' to's tenant"'jii 

at his .%&~p:&&e,.! bEeg for .p6i.i& wder @at \t.should bg reclaimeq by him or 
2-E. twe'l't'~*, y$irs'; $ff,d$'< S&& .h.pgi;d ?**&iiy&t; ! ' , n o t ~ g ~ - i n ~ i s ~ ~ : ; g e ~ t ~  (1) <:,s&aJl be 

r. .>.; . .yy . v z  .,',.!.,17,* ;,,{ 

&&&.u&d a&ehf.ng dj$&tig@: of!: 6. cdn~f&cfi ::whjch. . relat&s8 . to, paFmedf 
sf -rent or t o  enhancement, abatement or variation of rent of such .-;la,nd, .or  . ' 

lwliich provides; tha;;t,,., &l;lngjl?,px p@o$:,lfo$J ghi& . $uchri?a.n4 .;is: @+ be., hela::..free 
,,.of irenta~~~..~~';f,?v~~r~~le, .&qps,.: A5.e; . . . . . . . . . . . . . . . . . . . . . . . . .  .@qaqt 1s &able to . . . .  ,e~ect~ent! . . for  . . . . . .  . . .  brkbh  . . . . .  ,,of 

. . .  any su$h. cwdition.;.. ;,;;::,; ij ::. :,.:! :2.::i,cr23L:; ; c , , i y : , :  ,; . . . :. . . . . .  . . .  
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$; 9. Oertain rights QP Illlldl0rd:-Slibject, in cage of clabse' fiii), twthe cdndi. 
tiions of an istimrari sanad and to the provisions of any law for the time being 
in force, a landlord shall have a right- 

(i) where in an area bighori is charged at customary rate and co tba  
is grown on more t I an one-fourth of the irrigable area of the holding of a 
tenant, to charge rent on the land in excess of the one-fourth ar,, -a on 
which cotton is grown ab a rate specified in the second proviso to seotion 

. 84; 
(ii) at all reasonable times, to enter, or depute his servant, agent or 

surveyor to enter, upon any land comprised in his estate for the purpose 
of surveying and measuring such land or for any other lawful purpose; 
and 

(%) if he hsrs a proprietary interest in an iatimrcan' estate, to open or 
work a mine or grant a lease for the purpose, or to undertake, or to issue 
a lioence $0 any other person to undertake, prospecdjng work for discovarlng 
new sources of supply of minerals. 

CHAPTER III 

Niji jd 

10. Delbftbn.- Niji jot means khudkasht demarcated under the provisiom 
of this Chapter. 

11, Application for demarcation.-(1) If, at  the commencement of this Ac4 
lb proprietor of a village or a part, thereof or a speoifio area therein, wlrs oulQi- 
rating any land as khudkasht, he may, within six months of sucb commence- 
-*, apply .to the sub-divisional officer for demarcation of such I,hudkasht as 
*I jot. 

(2) With his application, the applicant shall file a list, giving the area and 
survey number or other description of the,khudkaaht to be so demarcated and 
sdbh other particulars as may be prescribed. 

12. Order of demarcation of niji jot.-(I) On the receipt of such application, 
tihe sub-divisional o5cer shall issue a proclamation calling upon all persons 
who claim an interest in such land to file objections, if any, within the per id  
specifled in such proclamation. 

(9) If,  after hearing the objections, if any, and making such further inquiry 
a$ he deems 65, the sub-divisional officer is satisfied th& the land to be demar- 
bated as niji jot has been held by the applicant as his khudkasht since the  
igricu1tura.l year beginning on the first day of June, 1948, he shall pass a12 
order for the demarcation of such land as qiji jot and submit the record of t he  
case for confirmation of the order passed by him to the collector. 

13. Demarcation.-The sub-diviszonal officer shall have $he demarwtim 
made on the spot and shall prepare and place on record a map, indicating tihe 
plots demarcated as nijS job. 

14. Stab of tenant of nija' jot.-A landlord may let his nvi  jot subjeot to 
the same restrictions as apply to sub-letting by a hereditary tenant under 
section 27: t 

Provided that if such landlord Jets his l&d which is niji jot in contra.vention7 
of the provisions of this section, such land'shall celase Go be niji iot and the 
person to who111 tho land is so let shall become here tenant thereof. 



16. Oollector'a powers to let to tenant&-If the collector is satisfied tha t  
the landlord of an estate or village, without good reason, keeps large mew of 
his niji jot and other culturable land unculbivated, or that an emergency hae 
arisen for bringing under cultivation land which has not been previously, oulti- 
vabd or, if previously cultivated. has remained uncultivated for more than 
h e  years, he may, 

(9 with the previous sanction of the Chief Commissioner, take possee- 
sion of such land, and 

(iq notwithstanding anything to the contrary contained in this Aot,, 
allot it for cultivation on such terms and conditions as may be prescribed, 
and 

Dhe person to whom the land is so allotted shall, unless he is the landlord of suoh 
land, be deemed to have been admitted as tenant within the meaning of  lau use 
(b) of section 22: 

Provided that, while giving his sazttion under clause (i), the Chief Com- 
missioner may exempt from its operation any land which is used as pasture 
h d  or threshing-floor, or for some other purpose for the benefit of the publio. 

CBBPIL'ER IT 

CLASSES O F  TENANTS 

17. W s  of tenants.--There shall be, for the purposes of this Ac6, &Q 

bUowing classes of tenants, namely,- . 

(a) occupancy tenants ; 
( b )  exproprietary tenants ; 
(6) hereditary tenants; and 
(d) non-mcupaney tenants. 

18, Occupancy tenants.-Every person-+ 

(a) other than a person to whom the provisions of section 7 cf the 
Ajmere Land and Revenue Regulation, 1877 (I1 of 1877) apply, who, 
before the commencement of this Act, was admitted to the occupation of 
land and who has, before such commencement, sunk a well, reclaimed or 
otherwise developed such land, or 

( b )  who was recorded in the year of settlement as tenant with a perms- 
nent right of tenancy (masara-i-mustaqil) and has continued- in possession 
since. 

shall be called an occupancy tenant. 

19. Exprroprietarg tenants.-Every person vho- , . 

(a) is, a t  the commencement of this Act, an exproprietary tenant in 
aceordance with the proesions of the Ajtware >and and Revenue Reguls- 
tion, 1877, or 



transfer,rel?,_tes to the whole-or p.art ;of the. proprietarg, igterest qf, spme ,.of them, 
e . ~ ~ r ~ ~ ? @ t ~ q . . ;  rights. ... shaZ1: %$we. 14, s.0 much . of kkua@asht : SO cultivat.qW as 
appertains' or cokesponds to the part of the interest so transferred and, unleaa 
by mutual agreement the transferor and the transferee have demarcated the 
area in &$roop-3&t.ary;> iq&hts :ukv$ : 'bd~ued,  adtl fiy$a; twe :iesq ndtc ,hi'gher 
fhan thCi. reh& gp&ifi&d fi-:&bc'ii6ii&8" 6$ 64,. :tEb sQ~di+j'sibli:$~l ,3gakk shall, :.s$ . . 
the course of mutation proceedings or, if more convenient, in :%::separ&e~,pidL~ 
ceeding,:.dttarteil' on ;hisi:8Wn nl'oti6n;: or-on the application of the exproprietary 
tenapt' or the landlord, or on the report of the patwan', demarcate such area 
arid declare the rent in acccrdance Wth; tE;e'provisicns of sub'-section. ( I : ) . .  . .:. 

(3) A mortgage shall be deemed to be , a voluntary alienation within the 
meaning of sub-section (I), if it ,has 'the : 'effect of transferring proprietary 
possession of the land mortgaged from the mortgagor to the mortgagee but not 

(5) After disposing of the case for demarcation of .the exproprietary area 
and declaration of rent thereon under sub-yction (2), the sub-divi~ional officer 

! shall submit the record of the case for con£irmati& .'< . 6f bhe order passed by him 
1 b the collector. 
I 

; ;; :,i1. - ...< 
21. Relinquishment of expmrietary 'kighki- avii ag. 6tb*iBe i:prb+id- 

ed !i& sub-&&iofi (21, .aa'ggre&nenb .for $h,3 re ldukhment  .sf - exproprietarg 
fi&fs &hdIl..b~':~&d, "whe&ef.'~uch ., . . agreement was entered into before o r  after 
suc~"&':~s :.acbfjjedi: .' . I". -< . . 

.. 

:.;, . , i; ' ~ \  '. ... ,~~ ... . : ,;:; .., , ~. .;, . , :  , .  

(2) ~ ~ t ~ i t h ~ t ~ ~ & ~ ~ . " ~ ~ ~ t h i n g  contsdo,$d $< $he, fif& ~I%&o to .ko6ion 67, 
where the land transferred by mortgage of the kina sp+i ied ' in  sub-section (3) 
of ;section 80: consids .wholly, of;.,a.+sp.eeific, area of khudfcclsh>i,of thrp.e; or more 
yeafs, the mortgagor may ,: by . sim$haneous+ .qgreeme,nfi. :@ting, . wgye his 
@qrilprietary rights, and in thatj case the mortgaged land ,shall, if the mort- 
gagor redeems the mortgage within tkn years of the date of the tramfer, be 
restored to him unencumbered with any tena%cy'iights.!' "-' ' ' 

. . . . .:,., 

22. Hereditary tenants.--Subject to the provisions of seetion 23, everg 
person:whw , , 

I" 1:. ' - -  (a) is, at, the commencement of this Act, a tenant of land, not being 
an ssproprie%ary tenant, an occupancy tenant or a sub-tenant, or 

1 

(b) is, &her %he :heommencement of this AcC, admitted a$ a tenant 
otherwise than as a sub-tenant, or otherwise than as a tenant to whom 
niji IO$ is let ill accordance with the proviaions of section 14, or 



Explanation.-For th he word "sub-tenant". 
shall not include a person who holds land from a relation, dependant or ser- 
vant of the landholder or, in an estate mentioned in the Second Echedule, from a 
transferee of 'an interest in a holding or part thereof, whether the transfer 
was made before or after the commencement of this Act, unless such relation, 
dependant, servant or transferee proves to the satisfaction of the court that  
he is a genuine tenant of s,uch land or such holding or part thereof. 

i 

23. Land in which hereditary rights shall not accrue.--Notwithstanding any- 
&ing in this Act, hereditary rights shall not accrue in- 

(9 unstable lahd,' or 

(ii) grove-land, paside-land, b i ~ ,  or land, covered by water, used for 
" the purpose of growing singhara or other produce, or 

, (ili) land used for casual or occasional cultivation in the bed of a 
river or a stream, or 

( iv)  land acquired or held for s publio purpose or for a work of publio 
utility, or 2 

(a) th9 khudkasha of s landlord who is serving in the military, navd  
or air forces of India, so long as he remains in such service and for two 
years after the cessation of such servlce: 

1 Provided that where there are several co-sharers in such !:hudkasht and 
. 

; :g6t all of ; tli$fn;78;re :6~uk).::sgsic2; . t ~ e e  .Pio+i$iba.; :df t ~ $ ~  , 6hall apply k only when the co~kharers who are not in such service belong to one ot. 
I more of the.  following .da.sses, namely,. females, minors, lunatics, idiots or 

1 persons incapable of cultivating by reason of blindness or physical 
4 

1 < ,, ,..;. ..: : :, :, . i ,,,. $ . . 
W :t. nts other ' than occupanr.y tenants, 
z e-xppprietary tenmts and hereditary tenants shall be non-occupanoy tenants. 
$ . .,. . ,'< , . . .  . s .  . : 

- 3 
.,. . 

Devolution and trapsfe~ ;of tenancies ., 
< y  ) . t,:4!.:.,:A:..'> ., .+% '< ; .i.$ , I < %  : .; . i .  . ., .,.. . . .,  

25. Interest of a tenant, i f ' b e ~ c ~ b l e  and tr~sferable.4~b&~~in~ei.est bf ssn 
oe~ypanc~,:tepant,nt an , pgproprietary. hepant, a hereditary tenan+ and a non- 
qccupapcy tenant. is h,eri$able, . birt is not, tfansferable; othe'misi5 ' than' by sub. 
k ~ 6 ' , , ~ s  h&f+hi?ftei, . l~,pi+ed, : . , ~  . : . . %  or+ by . .  tradqfer: . or surrender r :  'to o, do-ihnant. ' ,  

26. Prohibition afainsti certain lrind of? transfer or sub-lease.--(1) No tenant 
shkh s~b - l e t ,  :ir othe'rbifi'e transfer, the whole or any portion of his hclding in 
&nsideration of a' debt, 'whetlier reseiVilig or not resewing rent lo be pai& 
periodically. 

. .-~~;(2),:.*No~s~b-t~ns;fi%. shdl..anb~le$~$hebe~;whde::or any--poeign :of: :hisL holding...;, 
,., :.: , ..- &;.,:ii"." .:.\., 1.; :*i- c r ;  n. . : ,.. . :..;< ; ' ". : . , 7 .  - , . .  .. 

, 
ighti@:'syl+~e@+~) .S$b~e.qt, 66.. t@$' $icj6si@?. o f  ,8&2ti@i 26 and 'sdb- 

&&ions ( 2 )  t o  (4) '6f'tEii s&ti$n, ,. d'ten$g$ r , :  ..,.. mag sub-lett+whol< or any.port!;bn 
. - .  ., . . . . .. .! .,::;' . .  . . . 

of his holding. 
. ..! . I '  



(a) to a person other than an agriculturist, or 

( b )  for a term exceeding three years: 

Provided that a period of not less than three years shall intervene 
betweell the expiry of one sub-lease and the beginning of the next sub-lease. 

(3) No non-occupa.ncy tenant, other than a sub-tenant, shall sub-let &he 
whole or a.ny portion of his holding for a term exceeding one year. 

(4) Tlle rept. paxable by a sub-tenant to an occupancy, an exproprie-hry, 
s hereditary or a non-occupancy tenant shall be an amount not exceeding one 
and one-fifth of rent payable by such tenant to his land-holder: 

Provided that the restrictions imposed by clause ( b )  of sub-section (2) o i  
sub-letting of a holding or portion thereof shall not apply when the lessor is s 
female, a minor, a lunatic, an idiot, or a person incpabale of cultivating by 
reason of blindness, or any physical infirmity, or service in the military, naval 
or air forces of India, or confinement in prison: 

Provided further that, in the case of a holding held jointly by more persons 
than one, the provisions of the first proviso shall not apply unless all suoh 
persons belong t.o one or more of the categories specified therein. 

Extinction of tenancies 
t 
I 28. Tenancy, when extinguished.-The interest of a tenant in his holding 
1 . or part thereof, as the case may be, shall be extinguished- 
I 

1 (a) when he dies, leaving no heir entitled to inherit; or 
! 
i ( b )  when his ejectment is ordered; or 

(c) subject to the provisions of sections 57 and 68, when he s u r r e n b  
I or abandons the holding; or , 

(a) when his land is acquired under the Land Acquisition Act, 1804 
(I of 1894) ; or 

(2 when he is deprived of possession of his holding otherwise than in 
accor ance with the provisions of this Act and has not applZCfor recovery 
of possession within the period of limitation specsed in section 102 or 
104, as the  case may be; or 

(f) when the mortgage referred to in section 21 has been redeemed by 
dhe mortgagor as provided in that section; or 

(g) when he acquires, or succeeds to, the entire proprietary righb 
in his holding, or where the holder of the entire proprietary right over a 
holding inherits or otherwise acquires the tenancy rights in such holding: 

Provided that  no order of ejectment which is submitted for confirmation 
under the provisions of this Aot shall extinguish the tenancy, until such order 
has become final. 

I 29. Life tenancy of female, when extinguished.-Notwithstanding anything 
contained in section 28, the surrender of her holding by a female tenant with 
life interest shall not extinguish her tenancy, unless such surrender is made 
with the written consent of nearest reversioner. 



(8) When the right of a tenant in any land is extinguished under the pro- 
I., 
t a i o n s  of clause (g) of section 28 the sub-tenant, if any, of such land s h 4  
; become *a hereditary tenant. 

j 31. Vacating of holding on extinction of right.-Except as otherwise pro- 
* vided in t.his Act,. when the interest of a tenant or sub-tenant is extinguished, 
I 

he shall vacate his holding, but shall have, in respect of the removal of any 
-crop the same rights as a tenant would have upon ejectment in accordance with 

\ the provisions of this Act. 

: 32. Possession of land not vacated.-(1) If a sub-tenant, to whom 
$he prorieions of section 31 apply, does not vacate the holding, the 
person entitled to possession of such holding shall, on application to the 
tahsildar be put in possession thereof. - 

(2) The talzsildar shall, after deciding the dispute, if any, arising between 
Lhe parties, submit the record of the case for confirmation of the order passed 
by him to the sub-divisional officer. 

Divieion! exchange and acqui8ition of holdinge 

83. Division of holdings.-(1) A division of s, holding shall be effected* 
(a) by agreement between the co-tenants; or 
( b )  by the order of tho tahsildar, passed on an application under thir 

section by a co-tenant against ths others and the landholder: 

Provided that no sueh agreement shall be binding on the landholder, @em 
'be agrees thm~dio in writing: 

Provided further that no such application shall be entertained if, as a read6 
of division, the area of fie share of a co-tenant is reduced to less than baa 
acres. 

(8) If the holding to be divided is assessed to fixed money rent, the division 
shall be accompanied by the distribution of rent payable in respect of each 
gortion of the holding so divided. 

(3) After deciding the case, the tahsildar shall submit the record of the cam 
for confirmation of the order passed by him to the sub-divisional oficer. 

84. Co-tenant's right to claim division of produce.-(1) In case of a holding 
to whicb the second proviso to sub-section (1) of section 38 applies, the tahacp 
dar may, .on the application of a co-tenant, specify the share of such co-tenmll 
in the produce of such holding and depute an officer to divide the produce in 
sccordallce with the provisions of sub-sections (1) to (3) of section 7'7 wbich 
shall, mutatis mutunais, apply to such proceedings. 

(2) The order of the ta,ksildar. under sub-section (1) shall not affect the  
right of a co-.tenant to obtain a declaration in respect of his share in suoh 
holding under clause (ii) of sub-section (1) of section 43. 

35. Right of tenant in land received in exchange.--A landlord may, with 
%he consent of a tenant, give i'n exchange land which is not let, for any l a d  
held by such tenant, and such tenant shall have the same right in the land so 
eecei~ed #by 'him i.n exchange as he had in the land given in exchange. 



ouitivated by another . a 

(2) If, on receipt of an application under s~b-section (I), the sub-divisional. 
officer is satisfied that reasonable grounds exist, he shall grant such appliea- 
;tion, either in whole or ~ I L  part, and shall allot to suqh other person land which 
is cultivated by the applicant and which is approximately equal in value to, 
and of the same quality as, the land received by the applicant: 

Provided that, to such extent as any land to be exchanged is not approxi- 
mately equal in value and of the same quality, the sub-divisional officer shaJJ 
award monetary compensation to balance the advantages and disadvantsgea, 
oollect such compensation as arrears of revenue, and pay it to the persow 
entitled. 

(3) After the order passed under sub-section (2) is complied with, each person 
shall have, in respect of the land which he receives in exchange, Qhe same right 
as he bad in the land which he gives in exchange. 

t(4j No order of exchange shall be passed under this section-- 

(a) in respect of land (which is cultivatedrby a non-occupancy tenanti, 
or is burdened with any l'ease, mortgage or other encumbranee; or 

(b.) between-persohs who are not landlords, oY tenants of the same land* 
lord, or who do not stand to one another in the relation of landlord aniE 
tenant. 

- 1  

(5) After desiding. the csse, the sub-divisional officer shall submit the record 
for confirmatio~l of the order. passed by him to the collector: 
- 1  

provided that, if an3 area is under recoid operations, all applications 
under this section relating to such area shall be filed în the court of the r e c o d  
, oi308r. 

(6) If the a$plic$ti~n is d'gcided by the record officer, the record shall be 
submitted for confirmation of the order passed by him to the Chief Commis- 
sion er,. , ~, 

' 32. Acquisition of land by the landlord for c e h a h  $urposes.-(1) A land- 
b r d  may apply to the collector to acquire for him land held Ey a tenant for any  

allowing purposes, namely,- . '  
(aj for faB*ing on improved iineh;, Gr ' <, . I 

( b )  for making any water-course, reservoir or t iga tiom 
pnrposes ; or ,  . - . r , -  

( c )  for opening 'or ~ worlritig'a lime-stone, kanka~ or other mineral 
? .' ' qagrqr; ,:br * 

(a) for undertaking, or allowing anp other person to undertake,, p r o s  
pecting work to discover new sources of supply of mines and minerals; or 

(e) for the proper working or developing of a mine or mining i ~ d u s t q .  
(9) The landlord shall, in case of nn applioztion under clause (a), a n d  may, 

in case of a n  application under any other clause, file a list of his plots availpbler 
5n the same or in a neighbouriing village, out of whfch the tenant may make a 
selection in exchange for the land applied for. 

A,L.* - (3,) 011 getting such application, the collector shall issue a praclmat im 
@)ing upon persons who claim any interest in  such land, either as proprietor 
or otherwh, to file 'objections, if m y ,  within ' the period speciiied in the prm 
oiamation. 



e-~tio;2s (5) and ( 1 ) .  a n d  order the ejectment of the . tenant 5om the land 
equQed.. , , . . ,  . 

(5)  The collector, before passing an order of ejectment under sub-section, 
(4), ~h:lll proceed as follows: - 

(i) if an agreement, which in the opinion of t.he collector is s o t  unfair, 
is arrived at, he shall give e'fect to i t ;  and 

(ii) failing such agreemeut he shall- 

(a) in case of an application under clause (a) of sub-seetion, 
(I), give to tho tenant an option to select plots included in tlie list and.. 
allot to him, out of the plot6 so selected, an area of land approximate- 
ly equal in value to, and of the same quality as, the land acquired; 
and 

@)_in case of an application under cZause (b), (c), ( a )  or (6) 

of sub-section (I), give to the tenant an option to select plots in- 
cluded in the list, if one is filed under sub-section (21, and allot k 
him, out of the plots so selected, an area of land approximately equal? 

. , in value to, and of th,e same quality as, the land acquired, but if the 
tenant claims monetary compensation only, gr< if no list is filed under- 
sub-section (2), the collector shall award 'to the tenant monetary com- 
pensation for his interest in such land; and 

( e )  to such extent as the land given in exchange under rnb-clause 
(a) or (b) is ~ o t  approximately equal in value ,and of the same quality, 
award monetaxy compensation to balance, the advantages and dis- 
advantages. 

b - .  , { ,  ,; 
(6) If a is allotted t; the tenant under sub-section (5), he sha1E 

have the same right in such land as he had in the land from which he 1s order- 
,qd.,to rbe ejected.- ,' ,,, , * , *. 

, d 4  If, a@ 's ~eg$,it~ bf an o r d e ~  of hqujsition,:.thi interest of a n g  pertion, 
t5. ot&i than the teaant of'the 1*pd $4 be;?cqui~ed, adversely affected, the col- + 3n 

le$or shall' Lwa'rd $ ~ ~ ~ % ~ , ~ ~ r ~ o d ' , n i o n e t a ~  eomiensation for tGe loss suffkred) 
Wy d~i%?h person in, eo&bemquenrie of" kubh eider. , . . .  ., , < L! 

CF (8) After deciding the case, the collector shall submit the record for con- ' e firmation of the order passed by him to the Chief Commissioner. 
I , .  " .  

' " (9)' The am'ouCtof m ~ ~ e t ~ ~ ~ ~ o t h ~ e n s a t i o n  awarded undei this section shall 
be recovered as asehrs of reveii'ue grid paid tb  the pe'rson entitled. 

,38. Decision of cerjain dispute>s qising out of qcqufsition. proceedings.-(1) 
9, ,@ :the course of droceedingi under bection 37, a question of proprietary 2gh$ q~jses, tk ~ ~ l l e c t o r  . L - \ ~ t ) - ~ \  - shall ,ahhide the $ispute and submit the record of t h e  - 
ease fo+ confirinatlon of the ljassea Id9 d m  'to the Chief 'Cornm'issioner': 

!< Provides that bhe colleo-tor may, if he deem& fit, instead of deciding such, 
dispute, grant to any party a certificate declaring that 'the matter is fit to be 
:determined by a civil court and5 dismim t6e application for acquisition of land. 

r < . ,  , . t 3 3 <; 
I I 

(2) Yhe. person 'tp~+$emiau~hh,"5:qrtifi~a,te is grrfqted may, within thre,e rnoqths . 
,&.the -grant there&, @sbi;tu+ a ,sul;t tg,establish< ldis right in a court of q%$jBe'- 
Den$: j~risdictimn,,~an,ddS~ch~ cou@i 'qay, . u ~ m  $he produc$ion of such oertifipafie, 

entertain such suit. 



I ( 4 )  The dismissal of an application under the proviso to sub-section (1) 
ishall be no bar to the entertainment of a second application for acquisition fled 
-by the landlord, if- 

(i) in the civil suit, iastituted under the provision8 of the said proviso, 
the question of proprietary right is determined in his favour; or 

(ii) in case a certificate to file a suit has been granted to a person 
other than the landlord, no such suit has been filed within the period allow- 
ed under sub-section (2). 

39. Reinstatement of tenant ejected under section 37.-(1) When a tenanti 
2s ejected under section 57, he shall, on application made to the sub- 
~b3ivisional officer, be entitled $0 be reinstated in the land acquired on the condS* 
14ions specified in sub-section (3), if the person for whom the land was acquired- 

(a) does not, within two years from the date of such ejectment, use i+j 
for the purpose for which it was acquired; or 

( b )  uses it for any other purpose within a period of five years from $he 
date of suoh ejectment. 

%.(2) Such application shall be made- 

, : + in case of clause (a) of sub-section (I), within six months of the expiry 
of the period of two yea.rs; and 

in case of clause (b) of sub-section ( I ) ,  within six months of the land 
being used for any other purpose. 

(3) The sub-divisional officer, on receiving such appliwtion, ehall, i f  &e oba- 
a t i o n s  specified in clause (a) or (b) of sub-seetion (1) are estisfied, reindab 
'&hb ejected tenant in ' the land acquired with the same rights and liabiqtim 
#and a t  the same rate of rent as at  the date of ejectment on conditipn ,w 

! 

I 
such tenant, before his reinstatement, restores to the person from who,m ths 

I land was acquired the land or money or both awarded to him by 
pensation under section 37. 

1 . (4) After the decision of the case, the sub-divisional officer sh 

1 eecord for confirmation of the order passed by him to the collector. 

40. Acquisi- of poprietary right by tenant.-(1) If a tenaxit, other than 
,s non-occupancy tenant, desires to acquire proprietary right in his holding, & 
may apply, in the prescribed form, to the collector for acquisition of such rigbe4 

I Provided that no such application shall lie in respect of 9 part of a holding. :{ 
4 

(2) On receipt of application under sub-section (I), a notice shall be serve$ 
-on the landlord and a copy thereof shall be affixed in a prominent place in the 
-~ l l age ,  stating that the tenant of such holding has applied for all order of 
guisition, and that the lai~dlord or any other person in'terested in suoh pmied- 
Gng may file any ob'jeotions'within onc? month of the afExation of such' notic&.' , 



. . 

. . . .  . ,  

(7) ?f t h i  lease . is  d$ive~.ed;.to tbe tenant under sub-section (5) or (61, 8 hue 
copy thereof' shall be. urnislied; to 'the landholder 'and a copy of such l&se rihall 
be placed' on the record of the "case.' ., 

. . .  . , 
. . 

, (8). The, tahsildar shall submit; the record of thg;oase. for 'cpnfi,pation of the 
order :$Geed, by him under' gub-gedtion (6)" to t~e"&&-di+iii~nd; bfficer ' 

. .  , 
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42. Registration of leases.-(1) A lease for a period exceeding one year, or 
from year to year, or for reclaiming any land shall be made by a registered in- 
strument only. 

- 

(2) Notwithstanding anything contailled in sub-section (11, the  parties to. 
such lease may, in lieu of registering the 'same, obtain the attestation thereto= 
of a girda,war, a naib-tahsildar, or a tahsildar, within whose luriadiction the land 
leased is situated in accordance with the provisions of sub-section (4). 

(3) Such instrument shall be p~esented for attestation ill duplicate. 

(4) The attesting officer shall, after satisfying himself as to the identity of 
;the parties and the execution of the instrument, make, sign and , dat,e an< 
endorsement thereon to the effect that he has so satisfied himself, and',shall 
deliver one copy to the lessor and the other to the lessee: 

,,Provided that no such instrument shall be accepted for attestation, unless, 
iti is presented within four months of its execution. 

(5) An instniment so attested shall be deemed to be registered within. the- 
meaning of the Indian Registration Act, 1908 (XVI of 1908). 

Declaration of riglitk' ' 

43. Declaration of rights in certaid c3seb.-(1) I n  case of doubt or dispute, 
+he landholder or the tenant may apply for a declaration as to -anyk of %the follow- 
Eng matters : - 

." 
( i )  the rent payable or any other particulars pkhscribed for the lease; 

(ii) the right of a person claiming to be a tenant or a joint tenant 
of a holdhg, or the sp'ec%catidn of his share in 'such holdbig; r. , , > ,  

I *  7 - 
(iii) question of status of a tenant; 

(b) stable or unstable land. I-; cl ,. ::t 

'(2) Such application sliall be filed 'in the cow+ of t$e sub-divi'sional &Beer 
+l&d shall "decide' the *dispute in adcordande with tlie provisio+$ of' dEis "AFq bd$ 
submit the record of the case for co~ifirmation of th%'"dir&r' pXs'sd& &-'hi& "to 
the collector. T f  

I t >  . I  _ L 

.44. ,Right of ceflain tenants tp m.@e @p,mvem~~ts.-fpn. occupancy, an 
&proprielmy or a hered@&y tbnant; mey make any improvement, buf he sh& 
not construct a tank unless he has obtained the written consent of - the  
landholder. 

C 

a k h t  ot non~cupancp tenants to trike ip.f,l:Pvemihta.-~p *on- f 
;icy tenant shall make any improvement except with the written consenB 3 

of his landholder: d 
,* 

2 
Provided thaf, if auch tenant is a stub-tenan?, e , he  dhaU not; make ,i;n- 

provement unless- t 

- 7  

1 z . i r ,  ,, * c ,<;<, 

it is a ~ - ; h p r ~ v e t ,  w $is landhoider f.,ctould:, 6ipikeG , have ? 
a&i . .A , , ?  , 4 I > ' ,  : i id".e l - , ,  ,*% * . $ . .  - 

(b) he has obtained the written consent of his landholder. i -. "7 

< 
3 



- -3" .--T. "7.v. - , ,", - -- - . --.-.- - . - - -.- . -  - - - 

4~ 195Q] A.jqer Tenancy ancl Land Recards 19 

4 5  , Wght of, JqgorQ ; to pa$?. iqproveqe~t.-(1) L$ lgndlord mgy, with 
$he sanction of the sub-divisional oacer, make an improvement OQ, or affecting, 
the holding of a teqant: , 3 

L 

i 
Provided that no such.'sanction shall be :equiied if the tenant of such hold- 

ing is a non-occupancy tenant, or the improvement which the laudlord desires 
40 make is a well. . " 

(2) If 'the sub-divisional officer refuses to give sanction, he shall submit the 
.record of the case for confirmation of the order passed by him to the collector. 

~,. ,~~Q7,,~Rpp~;viIsi~~ yvhen b@th l.ancUQd and tenant want to mm&ke. the same .lm- 
@~~ggen$, . - . ( l ) . I f ,  both the laddlord and bhe tenant want to make the'same 
-isprove~pn$; whi& they are' .entitled to make under;this,Act,:~Dhe<'sub-'dtivi~ion.d 
.+fficer shq1:l;. 01% application; allow the. tenant to' ' execute the-.work dbkn 
fipegjfiea,.perio& and niay., :OD reasonable .cause being shown, .exteifd :$uc~-period 
from time to t.irne: ? ,:.:; i : . . t .  

Provided that the total period of such extensions shall not exeeed six 
+. " 

months. 
0 .  

t .  2 , , ' , I 1 , I \ 
' ,! 

t (2) If, .the tenanh .fails to execuhe the w ~ r k  within, such period or extendedi 
period, the,landlord shal1,thave the right to make such improvement. 

48. Restrictions on making improvement.-Nothing in this chFpter shall 
entitle a tenant or a landholder to malieid& hpr6verhefit 6n, 'or detkidenth1' to, 
a n y  land, not included iu the holding to be benefited by.'such improvement, 
unless he is in possession of such land as owner, or has obtained the written 
donsenti of ,the landlord and of $he tenant, if any, af such land. 

49. Comppnsatim far inpovemeW, -when permissible.-A tenan6 who has 

i made a work of the kind to which the provisions of clause (13) of seobion 4 
;c apply, whether such work was niade before or after the commencement of 
$ 4hio Act, shall be enbitled to elaim cbmpen'sation- 
1 , - 

I (a) if an order of ejectment ia passed against him; or 

( h )  if he has been wrdngfully ejected from his land and has no6 re- 
5 
I covered possession thereof : 
'3 

Provided that in case of a dwelling house mentioned in sub-clauqe (i) of, clause f ,(la) of section 4, the tenant may, instead of claiming compensation, sell or 
.remove the materials thereof or, with the written consent of the landlord and 
within such period as the court deciding the claim for compensation may 
.sp,ecify; trhnsfer the right- of residence therein to any tenant of the village : 

Provided further that except in case of such dwelling house, compensation 
shall not be payable for any work made more than thirty years prior to the date 
.on which the order of ejectmen6 was passed 'or the tenant was wrongfully 

50. Determination of compensation.-When, under any provision of thiS 
Act,-& court has to determine the amount of compensation due on account of q 
hprovement, it shalI hare regard- 

(a) Qo the amount by which bhe value or the produce of the holding, or 
the value of that produce, is increased by the work, 

( b )  . to the condition of such work' and the probable duration of ifs 
eff wt, 

,(c) *toT the 'or benefit & which the landholder or the tenank may 
be entitled ullder section 51, and 



. . (i i)  ally assistance. given t o  :the tenant by the landinolder in money,, 
m,aterial or labour, and 

(iit) in the case of reclamation or of conversion of unirrigated ts 
irrigated lmd, the length of time during which the party claimiug, 
compensation has had the benefit of the impr~vement. 

51. Works benefiting other land.-(1) If a tenant has made an improvemen% 
on land from which he is ejected, the landholder shall, on payrnenb of compen- 
oation, if awarded, become the owner of the work, buti the tenanC shall 
'be entitled to the benefit of the work in respect of the land remaining in h i s  
possession to the same extent and in the same manner as i t  was hitherto benefib- 
ed thereby. 

(2) If a tenant has made an improvement on land which remains in his 
possession after ha is ejected from the other portion of his ho1din.g. the land- 
holder shall, in accordance with the conditions laid down by the court, b e  
entitled to the benefit of such work in respech of the land from which t h e  
tanant has been ejeotied to the sBma extent and in the same manner as it w m  
hitherto benefited thereby. 

52. Disputes as regards imprWements.-If a question arises between o 
+nard and his landholder- 

(a) es  to t$he righfi to make an improvement; or 
( b )  as to whether a work contravenes the provisions of section 48; or* 
(c) as  to whether a particular work is an improvemeht; or 
(d) a$ to the right to the benefit of tm improvement under section 51, 

the sub-divisional officer shall, on the application of either party, decide t h e  
question and submiC the reoord of the case far confirmation of the order passe& 
by him to the collector. 

Trees 
53. Right of tenant paying fixed money rent to plant tree.-A tenant, o;bher 

than a non-occupancy tenant, who pays fixed money rent may plant OD. hie 
holding any tree : 

Provided that- 

(a) he shall not planb any tree in such a way as to diminish the vatus: 
of any land, not iilcluded in his holding; and 

( b )  he shall, in the absence of a written agreement to the contrary, 
oontinfie to be liable to pay the full rent of the holding. 

54. Right of a tenant paying batai or bighori to plant tree.-A tenant, 
other than a  on-occupancy tenant, who pays rent by batai, or bighori or partly 
by batai and partly by bighori, may plant any tree with the written consene oft 
his landlord on such terms as may be settled between them: 

Provided that he .;hall not plant any tree in such a way as to diminish the 
value of any land, not included in his holding. 

55. Temant's righis in tree exmllg at the commencement of the Act.-Cl), , 

Any tree standing a t  the commencement of this Act on the holding of a tenant, 
not being a sub-tenant, shall vest in such tenant, if he has continuously beem 
.in possession of such holding for not less than twelve years iinrnediatel~ be-- 
fore such commencement. 
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'(2) If a &ee does'not vest in such tenant under sub-section ( I ) ,  he may-- 

(i) if such tree hinders the cultivation of the holding, fell it with t h e  
previous sanction of the tahsildar and after notice in writing to the land-- 
lord or his agent; and deliver the timber thereof to such landlord or agent;. 
or 

(ii) appropriate such tree and pay to the landholder suoh price as the: 
tahxtzda~ may, on the application of the tenant, fur. 

(3) The tahsilda~ shag, if the order giving or refusing sanction for felling, 
such tree or fixing the price thereof is passed in a contested case, bubmit the? 
record of the case for confirmation of the order passed by him to the sub-- 
divisional officer. 

56. Decision of disputes regarding trees.--If a dispute arises between a land- 
lord and a $enant as to the right to p l a ~ t  any tree, or the mawer of planting it,. 
or regarding the ownership of any tree, the dispute shall, on the application of. 
either ptrrty, be decided by the sub-divisional officer who shall ~ubmit the recordr 
of the case for confirmation of the order passed by him to the collector. 

Surrender and abandonment 
57, Surrendem by tenant.--Subject to the provisions of section 29, a tenant,. 

not bound by a lease or other agreement to continue to occupy any holding 
i in the following year, may- 

4 (i) by means of a registered letter, sent to his landholder before the  
4 first day of March in any year, notify his intention to surrender his holding, 
$ 
$ 

at the end of the agricultural year, whether such holding is or is not held. 

! by a sub-tenant; and 
1 (it? surrender his holding by giving up possession thereof accordingly :: 

Provldad that an exproprietary tenant shall not surrender his holding c;r any: 
i parb thereof except to his own landholder, and unles (a) rt period of two yeam- 

bas elapsed horn the date of accrual of the exproprietary rights, snd ( b )  such, 
tanant hay obtained the previous sanction of the collector: 

Provided further that nothing in this section shall affect any arrangemenb: 
by which a tenant, other than an expmpriebary tenant, and the landholder maF 
agree to the surrender of the whole or any portion of the holding. 

58. Abandonment.-@) Subject to thi provisions of sub-sections (2 )  and (a) ,  
a hnanb, who ceases to cultivate his holding and leaves the neighbourhood, shalr 
not lose his interest in such holding, if he leaves in charge thereof a person1 
responsible for payment of the rent as it falls due and gives written ~o t i ce  te. 

1 

1 the landholder of such arrangement. 
> 
s (9) If :the person so left in charge is a person- 

(a) on whom, in the event of the tenant's death, the tenant's interest. 
would devolve, or 

(b) who is to manage the holding for the benefit of the person on whom,,. 
in €he evsnt of the tenant's death, the tenant's interest would devolve, 

*he tenant shall, on the expirj of a period of seven years, lose his interest in his 
holding unless he, within such period, resumes cultivntion thereof, and such, 
interest shall devolve on the person on whom the interest of the tenant would.( 
devolve in the event of his death. 

(3) I f  the person so left in charge is not a person mentioned in sub-section 
(2), the tenant shall, on the expiry of a period of tikee gem, be deemed to h a v e  
abandoned his holding, unless within such period he resumes cultivation theroof. 

f (4) A tenant who ceases to cultiva.te and leaves the neighbourhood, other- 
wise than in accordance with the provisions of sub-section ( I ) ,  shall be deemea 
b have abandoned his holding. 

3 



61. Acceptance of premium ; how far permissible.-& ' 'landholder shall 

. . . ,. 

- - $4 
33. Liability fm' payment .t ' rent.-Every occupancy, exprofietory , heredi- 

@ t Oary OP! n02i~ocnup*n@j~~tenan6S6all~.be . ,  !inble t0 pay rent . in - aqqordance with the 
l~rovisions of 'section 64 t ' i .  - ,  0 

I I '> 
> s l  

1 provided that if ,  aii tibe ,csmmenqpqenti of this Act, a lower rent is payable 1 
by a tenant, or, after such commencement, e lower r~hltl is ageed upon bqty+ear+ 3 
%im and his landholder, he shall be liable to pay such rent only. 

3) 
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64. Scale of rent for different classes of tenants.-Subject to the provisionsof 

section 63, a tenant shall be liable to pay rent in accordance with the follow- 
ing ~ca1e:- 

(q) a hereditary or a non-occupancy one-fifth of the produce of his 
tonant, other than a sub-tennnt holding ; 

( b )  an occupancy tenant . one-sixth of the produce of his 
holding ; 

e(3) ran exproprietary tenant . one-eighth of che produce of hie 
holding : 

Prcvided that if in any area b i y h o ~ i  a t  customary rate is payable for any crop, 
a tenant map elect. to pay such rate for such crop: 

Provided further that if a tenant grows cotton, or a crop in which cotton 
predominates, on more than one fourth of the irrigable area of his holding, the  
rent of such excess area shall be payable a t  double the bigh0l.i at  customarg 
rates. 
' Esp1anation.-In this section the expression "produc_e of his holding" ehaa 

not iuclude the straw chaff (bhusa)  of the ~ a b i  or thk d r j  stalks of khu-rif crop. 

65. Status and liability of person permitted to-retain possession.-Notwit& 
t standing anything contained in section 106, a person occupying any vacant land 
, in contravention of the pro~isions of this Act shall, if permitted in writing by 

the landlord $0 retain possession of such land, becomie a hereditary tenant thereof 
and shall be liable to pay rent in accordance with the provisions cf sections 63 

'j and 64. 
1 ,  

PART 11--Payment and Tecovepy of rent 
Genera.1 provisions 

66. Hypkhecation of produce towards payment of rent.-The produce ~k 
: every holding, whether sub-let or not, shall be deemecl to be hypothecated tg 

bhe landlord for the rent payable in respect of such holding and, until the 
i 

demalrd for such rent has been satisfied, no other claim on such produce shall 
. b e  enforoed by sale in execution of a decree of a civil or revenue court, 02 
otherwise. 

67. nocedure when produce is  attached by civil or revenue court.-(1) I f ,  thq. 
produce of any holding is altached by *an cjrdw of a civil or revenue cow$, 
such court shall give notice of such attachment to the laadlord who may apply. 
to such court to rsell the produce and pay to him, out of the proceeds of the sail@ 
thereof, ally arrears of rent due in respect of such holding up tc the date of t k ~  
attachment. 

(2) If such court, on inquiry, finds the landlord's claim to the whole or any 
part of the rent to be proved, it shall sell the produce or such portion thereof 
it rnay de.ern fit, and apply the proceeds of the sale, in the first instance, tb 
satisfy such c. l~&?.  

68. Eight of landlord to coliacf rent from cp1tivator.-(1) If the reul uE 4 
holding which is sub-let, or is left in charge of another person under section 59, 
is payable to the landlord by batai, he may collect such rent ircm the subr 
teuant or such person: 

Provided that if any ront is so collected by the la~dlord ,  the sub-tenant 
deduct such ?ant from any rent payable-by him to his lahdholder. Q , A 

'3 (12) I f  any conflict arises between the claims of the landlord and the tenant 
$ kip 

of such holding to collect y p t  frqrn, t,hp sub:t~nunt~i+s clyim o f t h e  l u n c l l ~ d .  
, ., , 2 ,  

- shall prevail. , 4. %A . LL& - 5 1  



70. Presumption as .ID payment by renant i d  application ot such payment.- 
If a tenant makes ,a payqent t o  his landholder,.. the payment shall, in the 
absence of a direction to the contrary, be deemed to have been~made on account 
of rent, and shall be credited to any year, instalment or holding, specified by 
the tenant: 

Provided that no such payment shall be applied to the discharge of an , 
arrear of rent which has been outstanding for more than two years at the date *; 
of such payment. t 

I 

71. Modes of making payment of money rent.-(1) A payment of a money 
regt ,may be made by a tenant to his landholder, either direct or by money B 
order: 9 

77 

- . '  pl;d&&J t h a t  t& accebtj>tanc& by a land&ld& af a sug' by &&iey-9rd& : 

shall not, by itself or by virtue of any thing written on tbe rnonq--&Ier f56-,', 
bii:,deemed tb constifute an &Imissibn' b$ hidl as tb'tli" $Idrl!ounti of"i;e'& p&Ya;ble 
or due on accoui~t- of sny -particular year,' instalment or holding, or an admis-' 
sion thaf the payer is a tenant. 

. . . . . . .  . : ,  .. , . . . . . .  

(2) ,When such rent is sent by monez-order, in the case of acceptance, the 
payee's receipt and in the case of refusal, the endorsement of such refusd 
oh the money-order form, duly stamped by the post office, shall be admissible in 
evirlence without formal proof and shall, until the contrarv is proved, be pre- 
stlmed to be a correct record of such acceptance or refusal. 

72. Eight to get receiIjt.--(1) Every tenant, lessee or licensee who makes >a 
payment on account of rent. savar or memiurn shall be entitled to obtain 8 
forthwith from the landholder a written receipt signed by the landholder or his 3 
&en t. d 

12, The landholder shall, from a book printed under seetion 74, give ,a $ 
separate reoeipt for each sum paid on account of rent, sayar or premium, and 
shrbll prepare and retain a counterfoil of each receipt given by him. $j 

3 
9% 

73. Penalty. for not issuiq pmpar re:c?Ipt.&f g : receipb i s  not ,issued in bhs 8 p15'sc~bed from,' or does  not c ~ n t a i r i ' e u ~ ~ t ~ h t i ' a l l ~  @I;? plrtihi~lari &QU;;.ed to':.be 3 
stated thbreid, or if a ,dint, r,e,csipt for .req$,. ,sq&at 6k p ~ 6 ~ i u i - n  h i s  bee4 given i$ # ckintravenCiori of t hk ' ' p i s~~ ig i~n$  bf' sub{$&fidn (2) ox sb:c$ii;Q 78,,i& shall be .* 

slimed, until the contr.ryz is proved, to be .an acquittance is fu.U pf slI dernana?. 9 
tck i e u t ,  sayar, or premiuni,' as the case may be,  up to' the date on which the $c? J 
receipt was given. .:% :XB 

. . ::C :ih! -IS 
. L. 

. -  - , 74 .. 1 ,Qblig&tion of Chief C~mmisioner to print and supply books of re'ceipti.- :'j 
Tb:s ChieE C:oqmissi.oner shall C ~ I I S ~  to be printed a id  k e ~ t  for. sald to  landholders, '$$ 
at all tahsil headquarters, books of receipts with counterfoils in the. prescrib'ed @! 
fm.n 1 s t  a rat?, qot exceeai;~g: the astu.al cost o f ~ p x o ~ u p t i ~ ~ , ~ ~ p l u ~  . . .fi~e.ppr .%no. @ 
thbreaxll; Cb c&ie:er' 'incident% 'charges".: ' ' ' ,  

. I.Fst .b. 

>:., , : ~ .  ;.: : ; . . , . .  , .  
: 

.,@> . : .  . . . . .  . ':a .,,". . .:ta 
76. BnaXty for non-production df receipt bbok with ~ o u n ~ ~ r f o i l s . - ~ ,  in any $j 

proceeding under this Act between a landholder and a tenant -in which the'pay- :a 
"nly o f  rent, s.uya,? o r  premium. i s  i n  dispute; t h e  landholder, .when ordered by '$8 
the court to prod.vqe$hlh.e. book .of ~ e ~ e i p t s  with coun.terfoils fwh;ich he ?srequir&d. 3% 1 t o  ret~rin under sem*;on 72, fails to prodnpe it, the court may accept, the, plea :&I 
-09:Oh'e .tenant liee~rdihg s~lcli 'payniknt as oorfect 'b'psJy make aliy pfgump$+q :@ 

,, . . . . .  ~g&i6st +.he kandholder which ' it - aoni i :er  'rei&hatjle. ' ' " ' ' .. ' . . . . . . ,;,q 
. .$$ 

. ' !  .: 
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16. Rights and liabil;ities in respect of produce.--(1) When rent is payhble by 
batai,,the tenant shall have a right tq,the exclusive posse6sion of the crop and t o  
ciit and harvest it in due course of husbandly witllout tuiy ~ntoricre~lce O L ~  the  
part of the landholder, but shall ]lot be entitled to c ~ ~ t  any partion of the  YO- 
duce of his holding or !to rernove it from the threshCng,flmr at such time or In 
such manner as to prevent the due division thereof a t  the proper time. 

(2) If a landholder prevents a t tnant  from tending, cutting, gathering or 
storing the crop, or otherwist: iriterferes with llprvestiilg operations, he shall 
b& liable, on'khe eomp!aint of the t'enant, to pay to him such sum,, not exceeding 
one hundred rupees, as may be awarded as compensatioq and such sum shall 

' be recovered as arrears of revelme and paid to erle tenant. 

(3) Such complaint shall be made in writing to the sub-divisional officer who 
shall inquire into, and decide, the case and submit the record for tconfirmation 
of the order pasked by him to the collector. 

(4) If the tenant cuts or removes any portion of the produce of his holding, 
contrarv to the provisions of sub-section ( I ) ,  such produce shall, for the purpose 
of determining the share of the landholder, be deemed to be equaI to that  of 
the best crop of the same kind grown a t  that ,harvest on similar land in the 
neighbourhood.' 

I 
77. Application for aWcer to mdke division.-(I) When the rent of any land 

r is payable by batai. the tellant map. when the crop is ripe, zppl:, to tb-e 
tahsildn~, requesting that a,n oficer be deputed to make the division and, subject 

1 to the payment of the prescribed fee, the tahsiiLa~ shall, within ten days of 
such payment, depute an offiuer tor-the purpose, 

(2) The officer so  deputeti sliall proceed to the spot on a day of which 
rrotice shall be given to the lantlholder and the tenant, cause the crop to be 
cut or gathered, and stored, and, after such inquiry as he deems fit, get the 

' 

produce divided in accordance with the shares to which the parties may be 
respectively entitled. 

(3) The aeighment chargzs or other expenses, if any, incurred in makii~g 
! the  division, shall be bcrue by the parties in proportion to their shares in the 

produce. 

( 4 )  I n  making tha division, sllcb officer shall, take the asaistmce of asses& 
j eors to be appointed,, ae nearly as may be, in pccordggce. with the provision@ 

3 of ~ub-sections (2) and (3) of section 79, draw up a note specifying the shore 
n of produce deIivered to eanh party and other necessary particulars, evplairl 

such note to the parties and assessors, get it signed by them and submit i t  
; with his report to the tah:iild~r. 

(5) Such officar shr~ll not allow any levy prohibited by sub-section (I) cf 
section 62 to be charged a t  the time of batai, and in his report to the tahsilda~ 
he shall state that  no such levy was charged. 

(6) If either tlie landholder or the tenant is dissatisfied with the division 
be mag, within fifheq days of slmh division, complaia' in writing to tho 
tahsi1da.r who shall inquire into the matter and, if necessary, pass a decree 
for money in favour of the party entitled, and s~rbmit the record of t,he cme 
for confirmation of the  decree or order passed by him Co Ohe sub-divisional officer. 

I I f  no such complaint is lfiade, the tahsil'dai shall conlim' the note of the otiicer 
depu te.1. 1 *a, 

(1) The sub-divisional officer may confirm, amend or set' aside the dkcree or % orden or pars such o t h e ~  order as  he deems-  fit^, 
&"LA 
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(8) A decree for money passed under sub-section (6) or (7) shall, if against 
the tenant, be deemed to be a decree for arrears of rent and, if againsb tho 
$landholder, be re&l~sed in accordance with the provisions r ~ f  scctions 88 hnd 
-89. 

78. Application for kuta.--If, by an agreement between a landholder and 
his tenant, the batai reut of s holding is payable in cash by kuta, either party 
may apply in the prescribed lo1.1~ to the tahsildar tb deputbe fin o.%cer to make 
the liuta. 

79. Procedure on application.--(l) On receipt of an application under sea- 
tion 78, and on payment of the prescribed fee, the talzsildnr shall, within ten 
days of such payment, issue a written notice to the landholder and the tenant 
to attend on such date and at such time and place as may be specified in the  
notice, m d  shdl  depute an officer by whom the kutn shall be made. 

'- q!?) On the day, and at the time and place, so fixed, such officer shall attena 
.and call upon each party to appoint a resident of the neighloourhood as an 
.assessor to as:sist~him. .:. - . , 

. . . .  . . . 

(3) .If any p r t y  'fails to attend; or refuses to appoint &I assess>r, such 
officer shall appoint an afisessor on his behalf arid shall, with the assistance 31 

fhe assessors so appointed, make the kuta and deliver an award in the pres.. 
oribed form and submit the same with a report of the proceedings to the  
4ahsibdnr. 

(4) The tahsildar shall issue notice to the parties to file objections, if any, fa 
the  sward within fifteen days of the date of service of such notice and shall, 
after henring such objections and making such inquiry, as he considers necessary, 
accept or modify such award and s ~ b i n i t  the record of the case for confirmatio*~ 
d the order passed by hirn to the sub-divisional officer. 

,(5) The sub-divisional officer may, after further inquiry, if recessary; confirr~, 
a r  modify the award. 

(6) After the award has become final, t.he tahsildar shall assess the mmey 
value of tha rent payable to the landholder and pass a decree for vrrears of 
rent against the tenant. 

80. Collector to publish return of current prices.-Within one m0nt.h of $3 
the end of harvesting operatious in a tahsil, or as  soon thereaiter as .map be, 
ithe collector shall prepare, in the pcescribed manner, a return of market prices 
current a t  the barvest time of all food an4 non-food c l ~ p s  grown in such tahsil 

the produce of a holding in cases triable under this Act: 

I 
and the return so prepared shall be accepted for assessing the money value of 1 

Provided that if, in any area, the CerLtral Governrnant has fixed an) price for 
any agricultural produce such price shell be accepted for making such assess- 
meut. 

.Q 
81. Assessment of bighori by court.-(1) Tn case of bighori- -4 & 

%L' 

(a) if the landholder or the tenant neglects to  measure the area sown; 
at the proper t.ime, or 

(b) if there is a dispute about the extent of the area sown, the length 
of the measuring chain, or the manner of measurement of such area, 

either party may rnalre an application 60 the tahsildar, requesting that a?$ 
msasurer be appointed to measure such area. 

With the application, the applicant shall deposit such fee as may be pres-. 
cribed. 



rent found due;  and submit the record of the case for confirmation of the decree 
passed by him to the sub-divisiunal officer. 

82. Commutation of batai rent into bighOri in certain cabteS.-(1) Where s 
tenant, other than a non-occupancy tenant, %as heretofore paid his rent by batui, 
or partly by bighon' and partly by batai, he may apply to the sub-divisional 
officer to c o m u t e  his rent paid by ba$ai into bighori. 

(2j The sub-divisional officer sliall, in accordance wit11 the table of rates yre- 
pared in the prescribed manner, declare the bighori which such tenant shall be 
liable to pay. 

83. Payment of commuted rent.-The rent commuted under the provisions 
of section 82 shall become payable frorn June next follbwing the date of the  
order and shall remain in force for three agricultural years ~mless, at  the  end 

, of such period, the landlord and the tenant, by a p in t  application made to the 
sub-divisional officer, get the period extended for any term agreed upon between 

1 them. 
Arrears 

84. Rent when and how payable.-(1) Subject to the provisions of this 
Act, the rent of a tenaat shall be payable as follows:- 

(9 in case of batai or bighori- 
(a) a s  agr'eedp upon between the tenant and the landholder, 
(1)) in the absence of any such agreement, according to local 

1. c i ~ ~ t o m ,  and 
(ii) 'in case or tixed money rent, in instalments proportionate to the  

i 4 revenue instalments payable one month before t,hha dates appointed for th$ 
?3 
at payment of t h e  revenue instalments. 

(2) Rent, or any irlstalment thereof, not paid by due date, shall be deemed 
to be in arrears. 

85. Claim for arrears of rent.-(1) If rent, which is payable by batai or 
Sighon', is in arrears, or if the tenant has, without sufficient cause, failed b 
cultivab his holding, the landholder may, within two years of the date on which 
rent became payable, apply to the taheildar for the recovery of nrrears of rent. 

(2) An application for the recovery of fixed money-rent shall be made to the  
!afiezldar within two years of the date on which such rent became payable. 

(3) For purposes of the assessment of the rent recoverable under sub-section 
(1)- 

(i) in case of batai, the provisions of sub-section (4) of section 76 shall 
apply, and 

(ii) in case of batai or bighori, the entire area of the holding of the-.. 

. . . : . . .  



87. Landlwd!~ power to charge irrigptipn dues.-If a landlord 'his' constru~t-  
ed a tank, whether before or after the corr;lmencemept of this Act, he shall, qub- 
ject to the rules made by the Chief Commissioner, be entitled to charge irriga- 

' tion dues from personsrirrigating l ~ d  from such tank, at such fates a s  may be 
i>rescrfbed. ' ' 
. ,.*F4, L 

88. Method of recovering sayar.-(1) A landlqsd to . v h o p  %nyz s y p  is dpe,.gn 
a\ccount oi saqar may, ou an application to the lahslldar, recover tlie same 
b <,y attachment-and saIe of the pyoperty'of the defaulter wlth the exceptioh of . , * t *  I . - 1  

the fd~~owiK~t-'  - 
(a) the necessary wearing apparel, cooking utensils, beds and bedding 

of $he defaulte~, and of his wife and childrerl and such personal ornaments 
as, in accordance with religious usage, cannot be parted' with by any 
woman, 

( b )  his implements of husbandry and such cattle and seed grain as 
may, in the oplnion of the court, be necessary to enable him to earn his 
livelihood as an agriculturist; and 

(o) houses and other buildings belonging to the defaulter and ttctually 
occupied by him or used by him as 8 catfile,-sped. 

(2) I f ,  in the course of any proceeding under sub-section ( I ) ,  m y  claim is 
preferred to, or any objection is made to9 the  attachment of, ang: property by 
any perssn, whether a party to such proceeding on not, thg tahsildar shall decide 
$he dispute and submit the record of the cqsa for c o n f i ~ a t i o n  of the order 
passed by him to 6he sub-aivisiollal officer. 

89. Realisation. al sayar as arrears of revmue.-(I) Jf, in the opinion of 
6hs taheddar the arrears of: sayar cannot be recovered under section €93, he may 
move the sub-divisional oficer to sanction the collection of such arrears cce 
arrears of revenue. 

(2) The sub-divisional officer may, if he is satisfied that such arrears cannot 
be recovered under section 88, direct the tahsildar to rscover ~ u c l l  arrears ae 
arrears of revenue. . I ? P  ' , > I  I $ 

I f  j ,  L 1 

.,(3) Any .arrears ,of sayar recovered under, see6ion 88, lor ppaaq 'this seetipn 
shall be paid by theatahssdar to ,the !,p,erson en,titled. -, ' I .  r .  1 

' > , I  1 , r  , ' 
I , RART 7JII.-Eme~gency provisi~n , % : S  

90. Recovery of arrears in ths l event of general refusal to pay.-(1) In case d 
any general refusal to pay rent or any demand on account of sayar to persons 
e ~ t l t l e d  to callect, the same in any area, the Chief Commissioner may, by ncti- 
fication in the  Official Gaze,tte, declare th2t such rent or demand may be re- 
covered in accordance with the provisions of sub-section (2). 

(2) In any area to which a notifiiation made under sib-section (I) applies, 
a landholder entitled to collect sqch rent ,or demand may, notwithstailding 
anything to  the contrary contained in this Act or any, other law for the 5ime 
being in force, apply in writing to the tahsildar to recover the sazhe;! b d , t l w  
tnheildar shall, after sat;isf@ng hibYdblf,th'at bhb 'amount blaimbd Bs :duei;:re.d6~w 
the same with costs as arrears of revenue and submit the record of the m e  



-. . ~ ~ ~ ~ .  . . 
, , , , : . , : ; i .  1 J :  ! ; i 

e cobtof miaft. af ter e x a m W g  the y e w ,  o*rthet, effer dedwthg 
&my a6 &cbhf&' the &1rgbtl6b eb&$=g *rice. .'&& d& odinafi, 
eixceed seven per cent. of the amount so recovered, the balance h a l l  be made 
ever to the person entitled : 

Provided that the total amount deducted as court-fee under section 173 
and co'llection charges shall not, in the aggregate, escekd fourteen and o, half 

. . . . .  
per cent. of the amount so recovered. 

(4) No order passed under this section shall debar a landholder from ricover- 
ing,; under-;the pfavisioris b'f this' Acf, "any- amouii%.:due to him '$$ich' ha$' dot . . . : . . .  . . . .  ::been : recove&,j under:t;his: sect'ioa;,:' . :: . . ,  . . . . . . .  ., 

... <;._ . . . .  ., ,/: . .  ..., ;, , <  - r . . >;.:.-' . , , . - . 

PART 1V.-Payrnetlf qf revenue by biswada,rs to jagirders and muafidars. 
6.; . . :  

91. ,.Application of certain sections to biswadars. -(l) The provisions of 
sections:62, 66, 67, 69 to 77, 81, 87 to 90 and 108 k0'112 shall apply to  g-i@wada? 
.in relation to a jagirdar or a muafidar, as :if i n .  such sections for the.- word 
' t e n i v , '  the word 'biswudar' and for the word 'landlord' or 'landholder' t h ~  . . 
word 'jaairda~' or 'muafida~', as the case may be, and for the word "rent" the 
words "revenue payable by a biswadar", were substituted. 

(2) The amount of a decree for arrears of revenue passed against a bi&a-d&, 
,if not satisfied within thirty days of the date when such decree becomes, final 
; eh@, on the, application of the decree-holder, ,be recovered by the fahsilda~ a~ 
:arrears of. revenue and paid to the person entitled . . 

CHAPTER r~ 
EJECTMENT OF TENANTS 

,: . . . .  
GTsneral 

. . 1 . . 

92. Arresm deemed sa t i sk~~wh'eo  t&t is . ejected.-Subject t o  the! . rg. ' 

risi~ns of sub-section (8) of section 84, when a tenant is ejected from his hol%iap .a fbi fiofiipaymeht 6f' 2&earg:: 6f: 'd,ll grr'&&jc$ 
$# , w-ieth@.degreed or..noh, and 

irrigation dues due in respect of such holdiiig ohF.'the dab of ejectment shall 
. . .  $ be ,deemed s to have, been satisfied. . : . . -  - '  ..: . . n .  

% 

2 
3: 

93. Decree for arrears,how executed.-No decree for arrears of r en t  shall b$ 
g uxeci.lted against a tenant otherwise than in the manner provided- by sectioa ..q; ,g8* : . . .  .: . . . .  . . . . . . . . .  

. .  : . a 7 :  . . .  . . 
. . 

. . . . .  r 94.. ~dlustment  of, &ears and cqqpensatioq o n  ej,estment.-(1) A noud, 
.'de6iding dlly. pfo&kdifig!; :$his ; ~ ; & t  .by %Kick $. tenant; is &ject+d: f,:qm his 

i 
-lioldhg~.'l6$ pait tfiere'of ib611, $6fore paseiGj 9n ordeh o f ;  eje,ct,ma.t,:, award the 
amount of compensation due'to' hi& bn"6ccount of 'an impr6vement, a tree or 
a:.crop bplonging, to, him and existing on.,:such :holding: . . . . . .  . , 

provided that i f ,  on the;date of such. ordei., nb arrears of rent, deckeed or 
undecreed, or irrigation dues are outstanding against him .on: ttccount; of 'such 

:,&ld'ing. and,. there. is. a tree or crop up& :the land, h e  may cut land remove sue4 
tree' and, s;~bje&t t o  kuch payment and such other tmms as the' court pasgifig 
the order may specify, use ~ n c h  land for tellcling; gathering and;-removing suab 
crop. . . s 

. . 
... 



95. Entry of landholder on land from which tenant is ordered t~ be ejected.- 
(1) A landholder may enter upon possession of a holding or part thereof from 

-' < ,;lWhibh ~a ' t edan t  is or'dered ' to be ejeoted: 
. >; -33 <+.2\.~ 

Provided that  h e  shall not enter upon" such holding or p ~ r t  ynless- . . . 
yd6 !,$ cvq,J ZF& .,.. ;$@ , .?fii$~ T!;;,.::.3 ; .-.:,$$ gfi;:crl>$.ijxej ..,-, .?.!r! ?:LC: 'c<j;;Ab$r;,,:il ?-: .: , ': 
& . - I  

;. 3 . i  ;: , ztgg8 $ , " ~ ~ ~ ~ ; ~ 6 ~ ~ 2 & ~ ~ ~ $ ~ ~ ; , " ~ ~ ~ d  f ~~,k?;,"~p"~~~~ , " , " , ; % ? ~ ~ ~ ~ ~ f , " ~ ;  

' and " 

(b) the amount of compensation, if any, awarded by the  court has 
' 

been paid into court or adjusted in accordance with the provisions of 
sub-section (2)  oE section 04. 

(2) If the amount of compensation awarded under sub-section (1) of section 
94 has not been paid into court or adjusted in accordance with sub-section (2)  
of that section, the order of ejectment shall be cancelled, and the landholder 
shall be liable to pay to the tenant the ,cost of the proceedings which shall 
be collectad as arrears of revenue and paid to the tenarit. 

(3) If the  tenant offers any resistance or obstruction to eutry 011 land on which 
ti landholder has become entitled to enter under sub-section ( I ) ,  the court passing 
the order of ejectment shall,- on the application of the lrmdholder, direct tha t  
auch landhulder be put into possession of such land and where he is still resis- 
ted or obstructed in obtaining possession, the court may, at  his instance, order 
the tenant to  be detained in the civil prison under rule 98 of Order XXI nf 
the Code of Civd Procedure, 1905 (V of 1908). 

(4) The court hearing a.ny proceeding by which a tenant is ejected from his 
holding or part thereof shall decide all disputes arising under section 9-1 Qr 
this section and such decision shall be subject to confirmation by the court t o  
which the record of such proceeding is submitted for confirmation. 

Grounds oi ejectment 

96. Grounds 01 ejectment.-A tenant shall be liable to ejectment from his 
<holding on one or more of the following grounds: - 

(a) that a final decree agairist him for arrears of rent in respect of tha t  
holdin3 has rerr~ained unsatisfied; or 

(b) that  he is guilty of any act detrimental to the land in that holding, 
or inconsistent with the purpose for which i t  was let;  or 

f2) where rent is payable by batai, that for three successive ?cars h e  
has, without sufficient cause, failed to cultivate his holding; or 

(d) that  he or any person holding from him has broken a condition on 
breach of which he is, by special contract which is not contrary to t he  
provisions of section 8, liable to be ejected; or 



of the notice, to pay such amount into court. 
I . . ,  , , ,.-* ,;:.,iaa:(qs:.$+ :'?2!- - . (8) .I the .amoun.K i s  so p&id, Chg tdhsil(j@,'dh&l1. recokd satisfaction on the 

: : 

decrge an6 grant a receipt therefor which shall operate a s  an ncqu*ttance f o ~  
the amount deposited as if: such amourli had been received by the decree holder. 
and pay such amount to the person entitled to receive it. 

(5) If the amount is not so paid by the tenant the t a h s i l d a ~  shall order his. 
ejectment from his holding or part thereof as prescribed and submit the record 
of the case for confirmation of the order passed by him to the sub-divisional 
officer. 

(g.) The sub-divisional officer may- 
!! (a) on the application of the tenar~t, extend the time for the pay- 

B msnt of the decretal amount for a period, not exceeding two months from, 
the date of suall order; or 

(b)  allow payment into court of such amount by instalnents anct 
. - ; .  . ~pecify the time for.. payment thereof; or 

(G) confirm the order of ejeotment. 
' 

'(5) I f  the sub-divisional officer by order extends the time for the paymen& 
of  the decretal amount or allows payment by instalments and such order is duIy 
complied with, the order of ejectmevt shall be set aside. 

Q '  

E . , (6) If the decretal amount orang;. instalment is not paid ' i n t ~  c:ourt within, 
,>.t 

; 

the period allowed under clause (u) or (b) of sub-section (P), the sub-divisionali ... 
officer shall confirm th,e order. of ejectment. 

2 
. . 

, , 94, Procedure for ejectment on other grounds.- (1 j Vhen . a ' landholder. 
dksires Lo. eje,ct, a tenant on one or mqe ,  of the grounds specified in clauses ( b ) ,  

, . - .  i 
' t b  (F) .of"section 9'6, he shall file an application i n  the court ' ~ f  tkie'sub-divisional 

odioer containing such particulars as may be p%scribed. 

$:. (2) If the sub-divisiond .officer"findi that. the tenant is liable to  ejectment, 
he'shall pass a conditional order for :%is ejectment eiiher'from the entire hold- 
ing or from such portion thereof, as, having regard to all the circu.n~sfances of- 
the case, he considers dwirable and shell also direct t h a t  

(i) in the  case of an order under clause (b), jc) or ( d )  of section 96, the. 
tenant shall repair the damage, or pay such compensbtion a s  the- 
court may direct within two months from theda te  of the order, OE 
such further time ss  the court may, for reasons to be r s c ~ r d e d , ~ ,  
allow; and . . 

.. . 

(ii) i n  the  case of an order under clause ( B )  of that section, the tenmtt  
shall obtain surrender of, or eject the sub-lessee or other transferee 
from, the holding or part thereof which is sub-let or otherwise. 
transferred in coiltravention of the provisions of this Act and re- 
sume possession of such holding or part, a's the case mag be, within. 
such time as the court may specify. 

. , (3) H f -  the sub-divisional officer is satisfied that the tenant has complied with, 
the order passed under sub-section ( 2 ) ,  he shall cancel the order of ejectment, 
but if he is not  so satisfied, he shall make the order of ejectment absolute and 
shall, i n ,  either. case, submit the.  record for collfirmcltion of the order passed by 
hihi to ' the' gol!eptlqr ; , , .  . . . . . ,< , .. 

, .  . . , 



(a) the nnme, description and place, of residence of the landholder; 
. . :...,.. - ( b l .  t$e ..$a:ge, jdescdption and place of residence o f  the,. tenant; :. . > .. , . . . . . . . .  , .. ,: .. *.. . .;> .,, ..' 

: (F) a .desdription of the holdihi; specifying the &ai*e of the uillnga, 
the rent ~ayab le ,  and, unless the holding can be otherwise, adequately 
described, the khasra number and area o f  each field; and . ' 

(4 the, ground on ,which ejectment is applied for. 
101. I)rocedure on.app$cation.-(1) The tahsildar shall send m e  copy of the  

-application t,o t h e  tenant and inform him that he m i y  fiie.objectidn~,if any3 
'within thirty days of the receipt of such application. 

(2) If the tenant admits his liability to ejectment, or has no6 appeared within 
such period, the tahsildar shall pass an order for his ejectme~.t. 

(3) 'I£ the tenant contests his 1ia.bility to ejectment an the ground that  he 
,$a ,  npt a tenant, or claims occupancy, exproprietary or hereditary rights,. or 
. denre$ the Light of the landholder t o  eject, the tahsildar shall forwar6 the record 
-60 the sub-divisional officsr for, trial of the case. 

I :, (8 ) .  Or?. receipt of the record, the sub-divisional officer shall hetar and degige , *$be., case .and submit the record for confirmation of the order passed hy him 
fo the co1Iector. 

. .  ~ 

: . (@. 3 the liskfl,ity eo ej6cithent is &ontestid on ady other grbudd,, :the 
.., ?dli;q'ildar shall. decide the  atase and aubmit the record for cor&rm,ation .. .. , of €he 

. . .  :.ibraer passed by him, to the sub-di~iisilaal offib&. '. , . . . ' 
;j:.. .?,i'' : ,,: ., . . 

. . . . , . :  . : 

Remedies., for, wrongfv?. qjectme~t. . . -... .,: I , , , . I '  :.:. . , 

. lO?.,.Ibm~di?s $or ,prrpngful: ej8ctrnept.-A. tenaHt ejected by hia landholder. 
'~t$~&@i..' thxh in' &c&rddnce with the provisions of this. Act my,. within ope 

'>, 
~ e h  of such ejectment, apply, t o  the sub-divisional officer- ' . .  , , 

(c)  for possession of the holding: . .  . 

,,.'ij.b):,£or,compensation for wrongful disposselsijion: and 
. ,.. . : .  , 

, . .(c) for cokp6nshtion ,for. any . . .  imp~~vbnie~t .  . mi$$' cafe :'rna.de, or for a 
! 

, .i.,.tree belofiging : b - h i ~ :  '.' . " . . 

103. Procedure on 8pplioation.-(1) If the, cqu* finds, tha t  . ,  tbe . tenant has 
:Qeen wr&gf;fuIYy eje&$$ 'it &hall.probeed $< ~ O ~ ~ O W S  : - , 
. . ?  . . . . caj'if the hiant ,ii a& ei$tlld, to i 'ka i l i ' ik  possession cfter the expiry 
: ;: ,of' the agricdlKural ykar in which' the, orderis passed, the order shall H O ~  be 

, 
, ,  -for recovery .of possession, but for' costs only, or, if compensation has b e ~ n  

:blaimod and' found due, for compensation and casts only; 
( b )  when the order i s  for recovery of possefinion, corrlpellsati~n, if 

-claimed and, found due, may be awarded for wrongful dispossessioli , .  . hut not 
. . . *  ; .; 

:for an improvement or a tree; . . 

(c} where an order is, for compensatiotl for wrongful disposseesi.??. 
.but; llot .for posfiP;gsion, the ~~mponsa t ion  shall . be f?ti,the '~:.ole .period 
during which the tenant was enBit,led to remain in ~ o s 8 e ~ ~ i o ~ .  
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4 (3) After ' the 'dki~ion of ihe 'chse,' the i&-division81 ofider'shill s~il$mit the 
r w r d  for oonfirmetim of the order p w d  by to fhe mU~otor. - ,J , ,* .. * z . , + >,,,a : . 2 . , , . ,  . 
1 -Tfw ,I# '$hk"i&j,v4 t+ ;,p.o'pp~raticm eb.11 'B -'~emt~ M '- d 

.m99nuq a d  pifa b the pew11 entitled. 

Ejectment of peTson 'occupying !and without title 

, 104. Ejectment of person occupying land without title.-(1) A person, other 
.than a landholder mentioned in section 102, taking or retaining possession of a 
plot of land otherwise than in accordance with the provisions of this Act shall, 
on the application made to  the sub-divisional officer, be liable to  ejectment and 

. ialsq to pay damages. 

42) Such ap~~licatioa shall be rnade- 

(a) if the unarithorised occupation, has existed from a date prior to the  
aommencement of this Act, within two years of the commencement 'Of 
this Act; 

i ( b 1 . h  any other case, within three years from the date when the un- 
authoriecd occupation first began. 

105. ,Procedure on application.-(1) I f ,  on application under section 104, the . : - -  
pup-'divisional officer is satisfied that any person taking or retaining possession d 
s plot of land ia liable to ejectment, he shall order the ejectment of such person 
and award damages which may extend to four times the annual rental value of 

'such plot, calculated in accordarlce with the sanctioned rates applicable ta 
hereditary tenauta. 

(8 If, on the date of the order of 'ejectment, there is any ungathered app 
I or o t ~ d r  produCe belo'ngipg to the person orderkd to be. ejected, the applicant 

shall become bwner'&ereo?. 
I 

(3) The sub-divisional officer shall submit the record of the case for confirm& 
t i~i l  of the order passed by him to the co!lector. 

(4) Any damages awarded under this section shall be recovered as arreqm 
x of revenus and paid to the per~on entitled. 

1M, v e n c e s  of failure to Me application under section 102 or 104.--.q 
no applioation under section 102 or 104 is made within the period of 1imitirtPon 
pracribed therefor, and the person ejecting the tenant from, or ' taking or 
retaining possession of, land, otherwise than. in accordance d i th  the provisibcr 
of this Act, cultivates such land, such person shall become- 

(i) if h e  possesses proprietary interest in such land, khudkasht-holder ; 
a... 
UL 

(it? if he does not,p&sess proprietary or tenancy interest $ duch hnd, 
i heredit@ 'teii&t;. * 

107. No separate relief claimable, if not claimed in revenu.e court.-A p,c?rson 
'who has made an application under section 102 or 104, &hall not be entitled to 
institute a separate suit or proceeding in a civil court for any relief which he 
might and ought to have claimed and has not claimed. 

CIIAPTRR X 
COMPENSATION AND PENALTIES 

108. Teaantpa right to 'haim inquiry for illegal exactioln and other matters,- 
If any landholder or his a g e n t  



. . 
. . i i- ;:. . . . - . .. 

(ii) charges -iLnbr&t al,:.: : &,,. : a ~ l s a r  .. . bf"{eht', "' hot expressly ol!c:i< Sy .: 
. .  .; . . .  . , .  \ ,  this ; ,~:.! - ,,! Act , ..>, . , . , ,or .!>. . ;,&t . . a, , . rste . ,  exceeding : . . . that . . : .  . , .ctI&wg$ by  ;t.&s ;.Act.,. :,or .: . :. :, ,. 

, ' ,  

i 

( iv)  habitually refuses or neglects to deliver to the tenant a receipti, 
or does not prepare and retain a counterfoil rrf the receipt in the manner 
prescribed by this Act, or 

(v) without reasonable ceuse, credits or applies a pay~uent made to- 
mrard:s rent otherwise than in accordance, with the provisions of this Act, 

the fiub-divisional officer shall, on the application of the tenant, if made within 
six nlonths of the contravent~nn of the provision of this -4ct to which the cr -1. 

plaint relates, institute an ii~quiry and, if he is satisfied that the chsrge is 
established, shd l  a-mrard to the tenant monetary compensation not excezdiag 

I two hundred rupees and submit the record of the case for confii-mation ot tthe 
order passed by him to the collector. 

1U9. Bower to award compensation in proceedings for arrears of rent.-(1) 
..If, in the course of proceedings for the realisation of arrears of rent, the t r i d  

or the confirming court finds that the landholder hos k:ommitted anv of the 
. acts enumerated in clauses (i) to (v) of section 108, it may awad  to the tenant 
compensation, not exceeding one hundred rupees. 

I 
I 

I (2) Tf\ such compensation is awarded by the trial court, the record of 556 
cafie sha!! be submitted for confirmation of the order passed by it to the sub- 

I divisional officer, and if by the confirming court, to the colleotor, . 
, 110. Prosecution of landholder for illegal exaction.-If a landholder or his 
agent collects from a tenant any lag or neg, he shall be deemed to Eave com- 
mitted an offence of extortion within the meaning of the Indian Penal Code (Act 
XLV of 1860). 

- . 111. Compensation for exaction by landhoIder and for false compIaint by 
tenant.--(1) If  a landholder compe's his tenant to render any swvice, or makes 
llse of any cattle or any agricultural implement of his tenant against the will of 
euch tenant, whether for remuneration or not, the sub-divisional officer shall, on 
the application of the tenant made, within one moilth of such service or nse and 
on tl~.! charge being established, award to the tenant a sum, not exceeding one 
hundred rupees, as compensation. 

(2) If ,  RS a result of inquiry, the sub-divisional offioer fiqds that the corn- 
'plaint is false, and either vexatious or frivolous, he shall award to the landholder 
a sum, not exceeding one hundred rupees, as compensation. 

(3) After desiding the case, the sub-divisional officer shall submit the record 
for confirmati~n of the order passed by him to the collector. 

112. Penalty for habitual infringement of rights elf tenant.-If a land- 
Iord habitually infringes the rights of a te.nant under this Act, he shdl, 



' .trespass withi11 the meaning of the Indian Pena.1 Code (Act XLV of 1860). 

(23. If a landholder enters upon a holding in the possession of a tenant d h  
%he object of dispossessing him of such holding, otherwise than under the pro- 
visions of this Act, such landholder shall be deemed to have committed an 
offence of criminal trespass within the m e a n i ~ g  of the Indian Penal Code. 

(3) Where a person is convicted of such offence and i t  appears to the court 
convicting him that the tenant or the landholder has, by reason of onythiug 
done in the course of the commission o f  the offence, been dispossessed of any 
land, the court shall crder such tenant or landholder to be reinstated in such 
land, . 

114. Compensation, how realisable.-Any compensation awarded uuder this 
Chapter shall be recovered as arrears of revenue and paid to the person entitled. 

CHAPTER XI 
GRAKTS 

115, Exemption of mu&jar--The provisions of this Chapter shall uat 
apply to c rnuaj,dar. 

116. Interpretation.-(1) h rent-free grant means a grant by 3 landlord of 
c e t  right to h ~ l d  land rent-free with or without considcration. 

(2) A gran'; of l a id  at  a favourable rate of rent ineans a grant held at a 
rent which, a t  the time when such grant was made, was below the rent  
generally p a ~ r b k  by a tenant-at-will for land of the same class in tht, neigh- 
bourhood. 

(3) A village service grant means a grant made rent-free or a t  a favour- 
able rate of rent on condition of rendering any service to the village community. 

117. Grant which cannot be resumed.-(1) No claim shall be entertained for 
the resumption of a g r a n t  

( a )  in khalsa area, if such grant has been held from a date prior to 
1818; or 

(b) in any other part of the State, if such grant. has been held from 
a date p r i ~ r  to  1874; or 

(c) which is hereditary and mas made o ~ t  of personal regard for the 
grantee or i n  lieu of his past services and loyalty to the grantor and his 
family ; or 

<s (d) ~ h i c h  is held unconditionally; or 
( e )  which is not resumable under the terms of the grant; or 
(f' to a charitable insfitution or for thc maintenance of a sacred building 

so long as sudh-'institution or building exists. 
(2 )  A'holder of a grant to which clausa (a), (b), (c), (a) or (ej  of sub-section 

(1) applies and who has continuously been in possesshn thercof for twenty- 
6ve years immediately befora the commencement of this Act, ;nay, on an appli- 
caljion made within one year of such commencement and on payment of 
compensation adjudged uuder sub-section (3), be declarad a biswuJo,r of such 
grant and shall, u!t such ilec!lrlaraLiun, be liable tdt)'pay gueh reventie a3 Wav t o  
fixed thereon. 



(4)' On a declaration 'being made under, sub-se~tioii,'(8): the sub-tenant, if 
I any; of such grant 'shall become a hereditary 'tenant thereof. 

(5) When land revenue is fixed on a grant in respect of wliich a declaration 
is made, the proprietor of such grant shall as prescribed be entitled to claim - 
reduction in the revenue ~ayable  by him by an amount equal to the arnolint of 
revenue fixed under sub-section (2) .  

118, Grounds on which certain grants may be 'resumed.-Subject to the p ~ o -  
visions of .section 117, er landlord may apply for the resumption of- a grant-- 

(i) in case of a grant held for the performance of religious service, oq, 
tlie ground-- 

(a) that the object for which the grant was made has cease&,'kb 
exist; . . ,or . . . . 

. ,  , .  

(b) tha t  the grantee has died, ;les;ving no- heir entitled to sfico6eecf- 
him under the law applicable, , .  to the ~ deceased ; or 

, :;,, , 
(c )  that the granteehai,aesged ' .  . t,o render the service which ha IN 

bound to render; 
I :, : 

(ii) in case of a grant for the of 'secular .service, on - the  
groun4 that the landlord no longer requires duch service o r ,  the grantee 
has ceased to render -such .ser+ice'; 

(iti) in case of a vilIage service grant, on the ground that the grantee j 
has ceased to render the service; -4 

(iv) in  case of :I grant held for the life-time of the pant-ee or for a i 
term, on the ground that the grantee has died or the term has expired, as 2 
the case may be; 1 

, . 
(v) in case t h e  grant. is held at the pleosu~e of the grantor, o n  t he  

ground that  it is'so 'held; 
. . , .  

(vi) in case of a grant. to which the provisions of clause (0.. of seotion 
117 apply, on the ground that the institution or the ljuiIding has ceased t o  

, . . . >  

exist. 

119. How to deal with resumable grant.-If t h e  trial courj , . finds n, 
bquiry; that the grjat'isreshmable under sehtion 118, it., shall- 

(Z) in a case to,  which the prpvi~ioi~s of sub-clause (a) or, (b);of clause 
(Q,,oC ++se '(ii), (iti), (v) or. (vo of section 118 apply, declare. the. person in 
pos$ession-: 

(a) a hereditary tenant if,, on the date of the ~ppljcation for 
resumption, such person has been in continuous occupation of suoh 
grant for twelve yearb or 'more; or 

( b )  as holding without title, if the period of his occupation on auch 
data is less than twelve years, and order his ejectment Bars suoh 
p a n t ;  and 

I 

(ii) in a. case to which the provisions df sub-clause (o) of clause 
('0 or clause (iii). qf sec t io~  118 apply, order the ejectmen# of the grantee 
and appoint R suitable silccessny in-office with or without the consenb of the 
bodlord, as. t+q c o p $  P e g w  fitt 



d claim corn 

(ie) claim- reinstatement in his holding, if wrongfully disposs~ssed; . . .  and 
(v) eject a persbil taking or retaining possession of his Itlnc? in can-- 

travention of the provisibns of this Act and claim d a m a g e s -  
~ n d  the respective provisioiis of the Act relating 1.0 such matters shall, mzltatig, 
mjita?zdis, apply to him as they apply to a hereditary tenant. 

(2) The provisions of Parts I1 and III of Chapter VIII  and of section 62 
and sections 108 to 110 and sections 164 to 168 shall, m u t a t i s  mu tand i s .  apply 
to a grantee at a favourable rate of rent as they apply to a hereditary tenant. 

(3) The p-mvisions of sections 88, 89 and 111 and of Ch~pte"rs XTV arid XV, 9~ 
far as they are applicable, shall apply to a grantee as they apply to' a here-- 
ditcry tenant. 

( d )  The amount of a decree for arrears of rent passed against n grantee at - 
a favourable rate of rent, if not satisfied within four monbhs of the date OR 
which such decree becomes final, shall, on an application to the tahrildar, bti 
recovered under sections 88 and 89 as if it were a sum due ou account of sayar 
and paid to the person entitled. 

I 
I 121. Grants, how far transferable.--(1) Except as otherwise provided in sub- 
: section (2)) no grantee shall transfer by sale, mortgage, gift or otherwise his. 

interest ir: a grant which is liable to  resuniption under the provisions of this Act. 

i (2) No grantee shall let the wholo or any portion of his holding for a term 
' exceeding three years, or within three years of ally portion of such holding 

being held by a sub-tenant. 
6 

1 122. Void transactions.-A transaction by which a grantee transfers or lets 
' his holding or a portion thereof in contravention of the provisions of section 121 3 
.j shall be void. 
it. 
g; 123. Power to hear cases of grantees.-An application under section 117, 318 

or 120, &all be ent&.tained, heard and decided by the sub-divisional officer wha 
shall; submit the re,c.ord of the case fw confirmation of the order or the decri$ ' .  

. . Z qs pabsed by him 'to the co!lect~r. . . 

W 
4 2 PREPARATION OF RECORD-OF-RIGHTS AND DETERMINATION AND MODIFIGATIOS OP 

t RENT AND RENT-RATES 
k j  1d4. Applic%ility of Patt' 111.-No notification under sub-section (3) of " 

section 1 shall be made in respect of Part 111 of this ahapter, unless, in the, 
area to which such part is applied, rent-rates have been determined and the 
record-of-rights has  been framed in accordance with the proyisions of thie 
Chapter : 

Provided that if the Chief Commissioner is satisfied that in such area the 
rent-rates determined in the year of Bettlcment an4 the record-of-rig1it8s framed 
in 9uoh year nnd mdntained sine2 are reliable, he may accept firlah rezt r ~ t e s ,  
with or without modification, and such record-of-righh, as framed and detor. 
h n e d  in accordance with the provisions of this Chapter. a: g 

t~! 
:?ART: : I,--~rspar+tton (ziz.d 2 . ,  maintenenoi . , ~ . ,  .. . . >  ... ., of. . maps . .  . . . ,  . hnd' . . , ;  qoords 

&$ 125. Power to fern! and. ~ & ~ ~ ~ i ~ , ~ , ~ ~ ~ l ~ s ~ . - ~ - h ~  : ~ .  c911,e.:tor; msy, d:b p . #;.-! :, .:; ?.,> -c.7 f..76;/,. .p,c!I;t,s5.. :,'- ,. -. le pi.;~~cw saactlon of' thti.' ~ h d f  ~$minissloner. th;, pr9.ko.t. *a. S C I ~  3% , 8 

$$ g 
,,y 



no such divisi 

126. Appointment of w t ~ a r c ~ . - T h e  collector slyall appoint a patwari to 
each circle for preparing and maintaining the record-of-rights and regkters L' 

specified in this Act and for performii~g such other duties as the Chief Corn- 
missioner may prescribe. 

127. A.ppintment of girdamars.-'Phe collector shall appoint one or more 
>\ 

girdawars in each tahsil for the proper supervision, maintenance and correc- 'i 
&tion of the annual registers and records, and for such other duties as the Chief 
%cmmissioner may prescribe. 

188, Cadre and pay of g i rduwars  a d  patwaris.-The Chief Corn nissioner 
may fix the cadre, grades and pay of girdawars and patwaris and other staff 
required for the preparation and maintenance of the record-of-rights. 

189. G~riiawars and pa twar i s  to be public servants.-Every girdawar and 
patwan' shall be deemed to be a ptlhli~: servant within the meaning of the Indian &* 
'Penal Code (Act XLV of 1860). >$ 8 

, ' & &  
'130. Maintenance of maps and fie1dtmoks.-The collector shall' maintain a .$h, 

map and a fieldbook of each village in the State and shall cause annually, or a t  3 such longer intervals as map be prescribed, to be recorded therein a l l  changes $$ 
in the boundaries of each village, mahal or field, and shall correct any error . <!q 
-in such map or fieldbook. >,& 

.>* '2% 
?& 

131. Obligation of owners as to boundary marks.-(1) Every landlord of a $ 
village, mahal a- field is bound to maintain and keep in repair the permanent $ 
boundary marks and the collector may at any time order such landlord- 4 

:?' 

(a) to  erect proper boundary marks on such village, mahal or field; ur 
4 
R 
%3 

(b) to repair or renew, in such form and with such material as he may 
order all such boundary marks. 

(-2) If such order is not complied with within thirty days from the corn- 
municatio,n thereof, or such longer period as the collector may allow, he shall 
cause such boundary marks to be erecled, repaired or renewed, and shail rpccver 
%he charges incurred from the landlord concerned as arrears of revenue. 

;3) Survey marks shall, as prescribed, be maintained and kept in repair by 
%he collector. 

132. Record-of-rights.-(1) There shall be a record-of-rights for each village, 
or if a mahal or other unit formed under section 125 consists of two or more 
villages or portions of vjlixges, the record mag be prepared for each such village 
s r  portion separately. 

- (2) The record-of-rights shall include t6he following documents - 
(i) a khewat which shall comprise- , 

(a) a register of all the proprietors in the village, including the 
proprietors of specific areas, and, in estates mentioned in the Secor~d 
Schedule, maintenance-holders ; and 

(b) a register of jayirdars and muafidars. 
(id a khatauni which shall be a register of persons cultivating or 

occupying land as tenants or otherwise; and 
(iiq a wajib:ul-ar~ which shall be a record of customs .obtaining in the 

i18tate .or tahy5/p&rt' tbereof. ' 
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: --Ex@unat~ont-Inrithisis section the, word.','propSietor'I qhali,imlude a person in 
posseision 6f proprietary rights under a mortgage *or lease. 

133. Contents of certain registers.-The registers specified in clauses (i) an& 
(iq 01 sub-section (2) of section 132 shall specify the nature m d  extent of t h e  
interest of each person recorded therein and shall be prepared in the prescribed, 
fcmn. 

134. Registers of revenuepayhg, revenue-assignd and revenue-free villages.--' 
The collector shall prepare and mainbin- 

(a) a register of all revenue-paying viliages, muhals, thoks or other units, 
specifying the revenue assessed on each and the person by, or through., 
whom itr is payable; and 

( b )  a registor of all revenue-free and revenue-assigned villages and 
areas, specifying the authority and conditions for axemption or assignmenty 

t as tbs case may be. 

155. The annual registex%-(1) The collector shall be responsible for main; 
hining the record-of-rights specified in clauses (i) and (ii) of ~ub-section (2) of 
section 182, arid, for that purpose, shall annually, or at  such longer intervals as 

f may be prescribed, cause to be prepared an amended set of such registers, and 

4 &he registers so prepared shall be called annual regishers* 
4 

'(2) The collec€or shall cause to be recorded in the a ~ u a l  r e g i i k  aU 
ehanges thab may take place as a result of succession or transfer or otherwise$ 
4 shali correct any error in such registers. 

(3) No entry in the wajib-ul-am shall be altered except as a result of inp 
quiry in any settlementr or record operations in the State. 

136. Obligation to furnish information necessary far compilation of cerbim 
remrdoi-rights.-(1) Every person, obtaining possession by mccession or trans- 
fer of any proprietary or other right which is required by this Act or any rule 
made thereunder to be recorded in any register prescribed by clause (i) or 
alauae ( i i)  of sub-section (2) of section 132, shall reporb such succession or 
kansfer to the prescribed authority. I f  such person is a minor or otherwise 
disqualified, $he guardian in charge of his property shall make such report. 

(8) Every such person, or, if he is a mlnor or otherwise disqualified, hip 
guardian, shall furnish, on the requisition of the patwari, gi~duwar or say other 
officer or employee of the revenue departmentr, engaged in compiling such 
register, sll information necessary for the correct compilation %hereof. 

(3) wa revenue court shall entertain any application under this Act by the  
person so succeeding or otherwise obtaining posset;sion, until suoh person, or, if 
he is a minor or otherwise disqualihd, his guardian, has made a reporb require& 
by this sectian. " Explanation,-In this section, the word "transfer" shall include a family 
sewementr. 

137. Decision of dlspultar.-All disputes affecting the entrim in the an~ua.1 
mgiete-.~ shall be decided in the following manner:- 

8 (9 those relating b entries to be made in the khewat, an the basis of 
possession or, if possession is doubtful, on the basis of summary inquiry 
into the question of title; 

(ii) those relating to class or tenure of any tenant, the rent payable by 
him or any other matter to be recorded in bhe khatauni, in accordance with 
bhe provisions of Wis Act and the kms of the lease, if any, so far as the3 
are consistent with such provisions; and 



the order pmsed by him ta the collec,hr. 
(2J uncontested c&s shall be dlspos& by tihe tcahsildar; 

(ii) to bord33dte, abgte, enhance ariid aetermine rents in hccordiince .y 
the provisions of Part I11 of fhis Chapter in any area t o  which sii;eE I? 

- . has Eeed applied. 



"am$,eopsiQ@ina thb reeb $cper&UF papble  b!$ Iyipan:$s~~& Bhe: aaane dm for l d  
of the sa.me class in the vicinity, and the rates so, wogked. eu6 gPiLUf be d e e d  
$0 , ,be .~ the qanotioned rates. , , , , . ! I  I ,  i 1 

145. Dur&ion of rent-rates.-When rent-rates arZ! t3etdM!ntd fbr & ~ $  
Oey shall not, unlak the O~rrfral Government otherwish dir6cthr be determiad 
again until a period of not less hhan twenty years has elapsed. 

Proasdum in determifi i~g cash rent-rates 

146. eircde and so8 clwBcati0n.-(1) If, any estate or group, of estrrtier m 
any other area for whioh rent-rate6 in money are to be ~etermined, has not beam 
&$ded inti0 assessment cirales, or, if olassification o$ the soil thereof has ao4 
bmn made, or if the Central @vernment orders a revisioli of the existing cir- 
eu soil clasfiification or both, the rent-rate officer shdl  make ciroles and class& 
the soils, and shall propose rent-rates for each class of soil in each cirole, 

: : (6 :If kuch esthti; gmup of erjtaiies. or area has,. prevtbusly been divide4 
i --w[il~&&t;i cirbleg;,, the. gefi&-&& 6ffiGbr. shall pyop(jee .gepg*Ef& pg&$ fsp h)&& i!. 

aircle, a ~ i i  for each separate class of soil previously derntirm@id: therein, uiil&#A, F the circles or the classification of s&, 
.. . . . 

-/ , f! . ; :  , ' :. . . 

& 
.$: $! .&37C'.B&&$ 6s ~ & ) g  f@F mr@a$dry @~n~fit&-;..($): The ,pades: by 
F ,rent-rate f~~ b&y&d{&g tdnafi& shall be :.bage& cjfi n dehuifi~ a;ed. st.&& . 

-rfin,tsp-aid . .. by such; tenants, . .... , . . . . ., ' . .  

. . 
: ; fj3)?.1yj ptop6siJi8g , . ~ ~ ~ g .  i3:- jaceoi,dkok with gfib-sp$iofi. (f')., t;lie liint;&&, 
$&&&: ;s&ll :b8qg! ?&gar& tfb Jh& : pl;o+igidfiS df sectimg 63; .dfid$ 64. afid. ghell, b& 

'.,&&wfig '&Ji&. pNp&ga;lg, . take;. $j&; ~ ~ f i s i d a ~ ~ ~ i ~ ~  
- - 

(a) the value of the produce with a view to seeing t.hat the valua& 
of the holdings of hereditary tenants at the proposed rates does not exceed 
&&--fifth of seii3h f S h e  ; 

( b )  the prices of agricultural produce prevailin&! in the mdn madah 
oj?' tbs nei@ibou&ood ; 

(c )  the chsnges in the crops grown and in the amount of the p r o d m  

c (a) the rotation of crops and periods' of test which tenmi@ uau%&y 
f allow fo land; 

(e). $he average siae of koldings in tihe cirdle and methuds crf aaSZv& 
tion ; 

: . , . .  (!yj .& : ' , : , :,, : 
. . .  . . e result'$: bf ~lfopGcubi,qg. experiments -@,, the kct i1 @& fo? 

. rstks ark ptdpoged and i n  the diff@teht perts o f  tbe State gdnev&llg; 
. . . .  . 

(g) the level of bighori rates, if payable in any particular area in -wa- 
' peet af ceftnid crt3ps ; and 

(h)  such other matters as generally affect rents payable by tenants. 

1" * s  e ,  

0 8 @),$he rent-rate o&er shall also record for each village whether ehs mte~o 
propmed, by him are applicable without modifioation to the village as s wh& 8 or to a specified area or class of soil therein, and in case they require mod- & tion, the extent, of such modification; and, in their npplication to such v b P  
6&FH% fili tild&klq fjfg 'r&trdd shall bB deemdd to- bd madified acc~fdingly. 

' L I  . 1. , i 



'"2 148.- Brovisitsfi-gor. :nates% speeiai ch.kw.--~he re&-rate offi&p: iha1 p r o m s  
i&es for the'&m&utittion of- r ( .  

(a) rent paid by batai, or partly by batai and p d ~ l y  bly. bighord, intm 
I fixed monex rent; and 

(b) rent psid by batai into bighori a t  ourrent rates.. 

149. ~roced&e in publishimg and sanctioning rates.-(1) The rentt-rate 
&cer shall publish, in such manner as may be prescribed, the proposals an& 
arecords made by him under sections 147 and 148 and shall receive and consider 
h y  objection which may be made to him. 
ii 

( 2 )  When such objections, if any, have been considered and disposed of, the 
mmt-rate offiaer shall submit the proposals and records made by him after suob 
modifiqation, 3 my, as he may deem fit, to the Chief Commissioner. 

(3)'On receipt of the proposals, the Chief Commissioner may dieob further 
kqui ry  into m y  of the matters contained therein and shall, if satisfied tha& 
egch proposals have been rightly framed, submit them to the Central Govern* 
ment for acceptance. 

(4)   he Central Government shall either sanction the proposed circles, soil , 

dmsification,  rate^ and other matters recorded under section0 147 and 148, op 
m y ,  for reasons to be recorded, sanction them with such modification as iil 
&ems fit, and the rates so sanctioned shall be sanctioned rates. 

150. Civil suit relating to record-of-rights and certain other mattem 
-.-Subject to the provisions of seetion 139, no suit shall be brought in , 
~y civil oourt in respect of any matter concerning the entries in, or prepara- ' 

#ion of, a record-of-rights, the framing, publication, signing or attestation of , 
much record or  of any parti of ib, or the determination of rent-rates under the 
svovisions of this Chapter. 

i P~rrr m.-Commutation, abatement, enhancement, and determination of rsn8 
{; 

151. Commutation of rent from kind to cash.-(4) Where an occupanq, m 
exproprietary or a hereditary tenant has heretofore paid his rent by bighoti oft 

;&tai, or partly by bighori and partly by batai, he may apply for the cornmufa- 
,Qian of suoh rent tb a, fixed money rent: 

I'rovided that in an area where rents are paid by bigkori for some cropo 
mid by batai for others, the tenant may elect to have that portion of the renk 
which is payable by batai alone commuted into bighori on the basis of stmction- 
d rates appropriate to him, and in such case the court uhall commute thaOl 
portion which is payable by batai by fixing a rate of rent per bigha for batat% 
m p s  &own on the holding. 

152. ~ m m u b t i s a  of rent from cash to kind.-Where the rent of an oocu- 
pancy, an exproprietary or a hereditary tenanti has been commuted under 
mt ion  151, h e  may, subject to the provisions of clause (ii) of seation ' 
t61, apply thae the rent of such holdlng be deolared as payable by batai inil 
pzcordance with the provisions of sections 63 and 64, or, if before commutatio~~ 
,% was,payable, partly by bighori and partly by batai, in the manner i t  was pay- 
+le before such commutation, and the oourt shall make such declaration. , / 

153. Groan& of abatement of flxed money mt.-The fixed money rent' or- 
'+he bighon', determined under section 151, of an ocoupanoy, an expropriefw 
'ni. a, h'ereditaxy tenant shall be liable to abatement on one or more of the follow- 
B g  grounds :- 

/* ' 

,(a) tha t  the rent payable by the h n m t  is substantially greater &ant 
the red mloulated at the smotioned rates appropriate fo him; or 



G+Y>;; ; * db,) th& .$he produgtivq, powpr , ~ f  f, thg- lq.ndA..bqiId the tenant b 
.. ,depr~aped Iby~ gn3 cwpe bsyond .the, control of $he $enaqh,during the q w e n c y  

,of the pre~ent rent; or- . I . I  , . , . k t  , .,. ; 

(c) in case of fixed money rent;' the3 the area'of, h h  holding has beem 
ecreased by diluvion, or by the taking up of land* far a publio purpoea, 

or for a work of $ubBo utility. 

' , 154. Grounq of .enlnandement of flxed money rent.-The ,fixed money r e d  
&)$he bighori, determined under section 151, of an ocqupancy, an e x p q  
prie_tary or a hereditary tenant, shall be liable to enhancement on one or mow 
of the following grounds:- 

(a) th'at the rent payable by the tenant is substantially less than .* " ~enC calculated at the sanctioned rates appropriate to him; or 
(b)  that the productive power of the land held by' the tenant has 

increased by an improvement effected by, or at  the expense of, the lsDb 
holder, other than a work in respect of which irrigation dues are payabb 
wider section 87 or which is carried out under the scheme sanctior~ed &. 
&he Central Government under section 5 of the Delhi and Ajmer-Merwam 
Land Development Act, 1948 (LXVI of 1948); or 

(c) in case of fixed money rent, that the area of the holding has b a a  
< bincreased by alluvion. 

5, 
155. Order for determination, commutation m variation of rent, when B 

2 me eflect.-Except as otherwise provided in sub-section (3) of section 168, 
3 every order for abatement, enhancement, corrmlvutution or determination d 
g 
-? -6 shall take effect from the can~mencement of the agricultural year, n& 
F 8 following the date of such order. 

8 156. Joinder of parties in cases relating to variation d rent.--(I) Bn appP 
eation for commutation, abatement or enhancement of rent may be made 

4 against, or by, any number of tenants collectively : 
P Provided that all such tenants are tenants of the same ls,ndholder, and aB 6 %he holdings in respect of which the application is made are situated in tkw 
$ asme village. 

3 66 (2)  N N ~  order shaU be passed in any such proceeding affmeing %he inter* 
$ of any person, unless the court is satisfied that he has had aa opportunity d 
2 *r being heard. 

3 (3) The order shall specify the extent to which each of the holdings is a f f d  
ed thereby. 

8 
8 15% Determinatton OS rent on partial ejectment.--V&en e t e n e ~ t  is s j e o u  

under an order of a court from a part ~ a l y  of his holdir~g which is assessed b 
Bxed money rent, or being entitled to surrender a part of such holding legnth 
surrenders such part, either he or his landholder may apply for t'rx ileterminatiois 
of $he lent of the remainder. 

158. Rent, how calculated for ceammatatfon, varb&im 'or d e % e d n a m e  
-8ubjeob to the provisions of sections 160 and 103, when rend is to be de- 
m5ned or commuted into fixed money rent, or the fixed money renC or tb 
6ighori determined under section 151 is to be abated or enhanced, the c o d  

i shall ,cslcu!a.te the rent- 
f 
$: 

(a)  in the case of hereditary tenants, in accordance with the nta, 
f ae;anotioned for hereditary tenants ; and i 

a (b )  in case of occupancy and exproprietary tenants, in aceordanae ' bates which &all conform to the scale prescribed for such tenants in pBBPl 
&ion tb %ereditary tenants und'er the provisions of sections 63 and ME. ', 

' >  



*h:dde@ *Bat, for -specikl">~ea~lqis 4~ be reco~ded~, thhB w6W iq&y &@dify tihe 
~ t I o h e d : ~ ~ ~ & e ~  .r&ppUor&i$e 46 ?an> @&ieul*, sess;  and^ i$ 1sb.ll mo'dffg. such 

if iB finds that, as a result of their application, the as& 8ipdve$,aB Qn*com- 
m&@binn. Fsla@te.mmh, ,e l i !bwoa~e~t  ,oy Reteml~at iw,  4 t s ,~  sase .may be, 
b.mh~48ntiAlr di@mnt ,thg momg vdue ~f &be w& !p+jsMe by $ h ~  Bame 

of tenants under the provisions of sec t i~m 83 @M w., 
" 159. Ye- d ~ ~ a u k ~ t & ~ ~ ~  in 8eW8na.~For $he p q o s e e  ofi 
ssakions 163, 154 and 158 a difference of ten 3ep oent. or more shall bs deem& 
ti be substantial. 

... BiMQ Q! vi)r,bt&q of rent! IQ c-8Ftah c~m$,.-(l) I n  ~ $ y  groqssdi.nga for 
abatement of fixed <wp,ney :x.ent 0.n th grollqd tb,a,t the itrep :Q$ $he Sr~ldgg has  
&pxwed by diluvi~n 'g? by tbe takbg up of lwd ~QW,  pchlio purpose or far 
e, a ~ r k  Clf pvblig utjity,, or under the prov4ions of sec$iop 37, pr fqr enhgnm- 
smt .on $.he .r~uad $h t  ttks ares of $be hd&r!g has inngeas0.d l ~ y  @U~vion, lf .&he a w ~ 4  &a '' shahs or e&@nce the re.n$ ~ i t b  reSa~eg~e to thg qxisti~g rent?+ 
.d .$b d n ~ w s e  ~r ,iwrew~se , i ~  khq area o£ the holding.. . ; 

(2) any proceedings for enhancement of fixed money rent or tho bigh.0~ 
&kwwed ~urrder .saotios: 15l.,gn $.he gr~un4 tbgt &@. pr~d~g t iye  $ever of @* 
MIding has inereatred by an improvement effected by, . o ~  ,@t the p q q y w  o& 
@ie' la_adholder or for abatement of rent on the ground . that such power b 
bbcreased by any cause beyond the control of the tena.nt, the court- shall en- 
: h c e  or @bate $he rent .with reference d~ the exisbing rent ,&nil the ine1:ea~::a 
.b'csease .. . . of the pro duo ti^^ power. 
. .  . . . 

(3) In an application for the determination of the fixgg qqne r ~ n b  of Q- h pdion  of a holding under section 157, the courk shall determine t e rent with 
Wepeaae to the rent payable bdom gjectment or surrender pnd $he bes sf .me&- 
&& to such ejectment .or sumender. 

461. Period for which rent i3 not Ii8b.le to modiflcati0n.-Save as provide&. 
k section 163, when the renb of an occupancy, an exproprietary or a hereditary 
j9enant has been commuted, abated or enhanoed in, accordanae with $he 
pvisions of this Act, I t  shall not be liable to be commuted, abated or e n h a n d  
dsw 

(9 in case of abatlernent or enhancement of rent-- 

(@) the revenue payable by the landlord has been revised; or 

( b )  there has occurred a decrease or increase in the pro$uptiy& 
, power or the area of the land held by the tenant, as provides h 

clauses ( b )  and ( c )  of sections 153 and 154; or 
(c) the sanctioned rates have besn 31tlt'9.r9d; rrnd 

(ii) in case of cqmmutation of rent, a period of three years, or suc8hi 
longer period as may have been extended under section 83, has elapse& 

, :~i:gla~o t b  :dic4 of the Zss# cnrr;l~pt~1.ti~,sr? or,der.. 
162, Applio,ati~ns for variatofl oi rent, By .wD~rn to be .e~M#t,@ed;..+J) f&w: 

aa provided in sub-sections $2) and (33, %ll appli~abions for pomwntatiop, ab@@- 
men$, enha.ncemeng or .determination of renf shall be ,made f ~ ,  an& hea& 
decided by, the  sub-divisional officer who shall submit ths r e ~ ~ ~ d .  of the ( t ~ , e .  
&r ~onfirmasioe 4 the order passed by him tr, tka c9lleci;~r. 

(2) When an$ area is under rent-rate ~per%tiona, .QZ .wbe~!  ~enf-rges have 
detey~pfped uncier. hbis Acf for fin C I ~  9c .o~  tea w$ex ;trh proviso to- B ~ % 1 o n  1.24. arrd a u ~ b  ?F; :phae,$ 4n,.er ~ , W r d  4~4% I .WPS, ..ff'8~9h 8.ppliq.etione 

d t i i : g  $9 s w t  gr.~.@ B ~ B M  l e a  in fib ~ w - 6  $F rss$t~~ah P@O& QJ- @he 
==rd 'officer, rag the case may be. 



(8) X.f $udh a p p k e b i  aie:beard~ad, de&M bp 'the .r&crate ,ofher QE the 
record oflicer, the record &.&he wwe shall sbhraiqd .far *ha h o e a h i n n  -srf 
#JF pans4 !y WP h Chief C o w i s s b w r .  

GWWB m 
EXTBAOBDINAEY AND EMERGENCY PROVISIOIYS 

A&&. D e y M ~ n  a9 reat md rmenue ;in tg smergmcy.-(P') Notidthetpsding 
bilybhing ip t4is Bet or in any other law iZor .the time being in forw, &when. &hi3 
.Dsat@ O u ~ m n t  is satishd $hat an emergemy has misen in any mea, 44 
may appoint to such area an officer of the grade of an assistanb oommissioner 
WP i ~ ~ s t !  k i a  vitb 4 1  or q y  of $be follgwi~g RPWC)P;- 

[a) the Bqwers rof a xent-r&e offiper %q(! b raco~d gffi~erj 
(b) if sanctioned rahs have not been deterpined or have nob been 

nmepted under the proviso to secttion 124 for suoh azee, powers to wm- 
mute, abate, enhance or determine rents summarily otherwise than in 
acmrdanze with such rates; and 

(o) powers to repiee reveque assesged on qny es$thte, mahal, village or 
thok in which rent8 have been oommuted, @bated, enhanced or determined 
under this Chapter. 

9 (2) If, as a rgsulb of any order passed by the o6cer gppointed under sub. i e t i o n  (I), the assets of gny estqte or area are increas'ed or decreased, s q ~ b  4 a c e r  shall increase or decrease, as the case may be, the revenue of sqqh esta$gl 
w e ,  nzahal or thok in the proportion which such increqsed or deweased ass& 

[ bear to the assets before such iqcreaae or decrease. 
>$ (3) Every order passed by such officer in exercise af the powers oonferred 

gn him under sub-section (1) shall be submitted for confirmation ta the a~llector 1 qr such other oficer as the Chief Commissioner may, by order, specify and 
shall take effect from such date as the officer passing it qr the  onf firming ccourd 

9 may direct. 3 
1%. Remission or fluspension d rent ia. ~griculturatl calamities.-(1) On 

Wouncence of an agricultural calamity, affecting the crops of any village or 
$ area, the Central Government or any authority empowered by it in this behalf, 

4 may remit or suspend for any period the whole or any portion of the rent pagabla 
by a tenant in respect of any holding affected by such cnlsmity. 

3 (2) When the Central Goyerpment or such authority retqits or suspends renf, 
Ilt; shsll remit or suspend for a like period the whole or portion of the reveqqe 

3 ~ s e s s e d  on such village or area. 
3 
B 165. Bar to collection of rent remitted or suspended.-No landholder shaU 

wllect, under the provisions of this Act or otherwise, any rent the payment of 
which has been remitted or, during the period of suspension, any rent t h e  

& payment of whioh has been suspended under section 164. 

166. Period of suspension to be excluded in computing period of D i ta t ion .9  
When the payment of rent has been suspended in accordance with the provi- 
oions of seotion 164, the period during which the suspension continues shall be 
excluded in computing the period of limitation under this Act for the recovery 
ot such ~ e n t .  

167. Remission for calamity by court decreeing claim fm arrears.-(1) If i$ 
slppests to a court passing a decree for arrears of rent that the area of the holding 
vas so decreased by diluvion or otherwise, or that the produce thereof wa.8 sg 
diminished by drought, hail, pests, deposit of sand or other like calamity during 
bb period for which the arrears are claimed, or &hat the full amount of renil 
pw&le by +be tenaqt for thajj period cannot bs equitably decreed, i t  may, 
qfiih tirl~eti~n of &he pnllfifijw, allnw nloh rflmi~sinn frnm the rent pnydab 
bg &hg tenant ~ Q T  +&t .t~fiod ,as St d ~ e ~ a  fi4. 
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% ; (2) The court allowing such' ierciissio& shall~suljmitl thet recprd df:%the .case for 
 atio ion of the order passed by: it to the wllector: % , I  a I '  

(3) No remission made under this section shah be debdeaatd uaky the ;en* 
payable by the tenant otherwise than for the period in respect of whieh euch 
m i s s i o n  was made. 

(4) When remission of rent is granted in accordance with the provisions of 
$his section, the collector r hell, on the application of the landlord, grant a re- 
mission of revenue in proportion to the rent remitted for the corresponding are8 4% 
belonging to the same landlord. $3 

tLS 

168. Jurisdfction of certain courts exclluded in cases of remission and sue- 
pnsiozl of rent or revenue.-Except as provided in this Act, an order for $ 
:reviaion, remiseion or suepension of rent or revenue passed under this Chapter 1 

-shall nob be called in question in any court. 
r 

CHBPTER XIV 

169, Cases cognizable by revenue courts.-A case which is 9ognizeble 
'by a revenue court unher this Act sh'all be heard and decided by such court, 
end no court other than a remnue court shall, except ae provided in this As*, 
hear or decide any such case, or any suit or application based on a cause of 
action in respect: of which relief! could be obtained in a revenue conrt. 

li;zpla~aation.--If &he cause of action is one in respect of which relief m f g h ~  
be granted by the revenue courb, i t  is immaterial that the relief asked for from 
Ehe civil court is different from, greater than, or additional to, thae which the 
revenue court could have panted. 

1'74). Procedure of revenue courts.--The Chief Commissiorier may frame rule8 
for reg~llating the procedure of revenue courts and may, in doing so, extend 
or apply a r g  provisions of the Code of Civil Procedure, 1908 ('6-T of 1908), with 
or without modification : 

Provided that until such rules %re framed and, subject to them when framed, 
%he provisions of the Code of Civil Procedure, 1908 (Act V of 1908), shall, 
except when they are inconsistent with anything in this Act, or relate to speeiscI 

' ~ u i t s  or proceedings outside the scope of this Act, apply, in so far as they are 
applicable,, to proceedings under this Act. 

3.71. Application of Indian Limitation Act, 1908 (IX of 1908).-Sections 4,,B 
, and 12, sub-section (2) of section 14 and sub-sections (1 )  and (k?) of section 17 
of the Indian Limitation Act, 1008 (IX of 1908), shall apply, ?nutatis mutandie ,  
$o applications and other proceedings under this Act. 

172. Limitation in cases under this Act.-Except as provided in section 171, 
. ano application under this Act shall, if the period for filing it is specified therein, 
Wse filed after the expiry of such period. 

173. Payment sf court-fees under this Act.-(1) No court-fee shall be pay- 
able when t h e  first application is filed by a party ko any proceeding under this 
:&lot. 

, (2)  Any second or subsequent spptication made in the course of the snms 
proceeding shall bear a court-fee stamp of four annas only: 

Prtxided t h t  when, under this Act, any sum is collected by a revenue courb 
.as arrears of rewnue or as sayar on behalf of an applicant or a party to a pro- 
"meding, or when the amount of sc decree is paid into court under seetion' 
~suoh court shall. notwithstanding anything in this A&, before making p a y m a  
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- b,*tbe6gsmc~r, mt3itlee&,;.~dedup@ smea &nab a "half2:perb ceng.*;of* : the ~mounh~ so 
ceoll&hd or paid* iato courtj, as court-fee a d  pagisthe.bdance to such person: " 

Provided further that if in any case, after issues have been framed and lrry 
egyiqence has been recorded, the first apglication. 4s dislqissed or withdrawn, 
-&he trial courb'or tlie confirming court:*as the ease may be, shall assess the. 
amount of the court-fee which, but for the provisions of sub-sections (1) and 
# ) ,  the applicant would have been liable to pay under the Court-Fees A d ,  
*I870 (VI of 1870), as applied to  the State, deduct the mount ,  if any, paid 
*ae court-fee under sub-section (2) and recover 'the balance as arreare of revenue. 

Subo~dination of c o u ~ t s  

174. Subordination of courts.-(1) All revenue courts in the $kt0 shall 
%e subordinate to the Chief Commissioner. 

(2) All revenue courts specified in s~b-clauseu (iu) to (7~ir'i) of olause (3.5) oi 
-~eotion 4 shall be subordinate to the collector, and the revenue courts specified 

i 
4n sub-clauses (vi) to (uiiz? of the said clause shall be subordinate to the gub- 

t , divisioaal officer of the area within which they exercise jurisdiction. 
I 

5 '  , (3) An assistant record officer shall be subordinate to thc rooord oecer. .  

1 Powers of courts and place8 for holding courts 
' 

175. Place of sitting of revenue courts.--(1) A revenue court mentioned h 
sub-elaubc (a), (ii) or (iii) of clause (35) of section 4 and, sgbject to the orders af 
the collector, a revenue court mentioned in sub-clause (v) of the said clause may 

1 & $ear and dispose of cases a t  any place within the State., 

f (2) A sub-divisional a c e r  may hold his oourti at any place within his rub, 

B --klivision or, with the sanction of the oollector, in any other part of the Skate;, 

4 (3) A tahsildar OY a naib-tahsildar may hold his courb at a q  place within 
4 hie tachsil. :*' 
$ d 
L$ 

(4) A revenue court, mentioned in clause (a)  or (b )  of section 180, mag: 
.-&it in any pa.rt of the State specified by the collector. 8 ,  

9 
4 176. Chief ,Commissimr9s power to confer powe?s.-The Chief Corn& 
g 

i i  -.sioner may,  by notification in the Official Gazette, confer on an assista,nt corn- 
i missioner or s sub-divisional officer all or any of the powers of a 'collector under 
t 
3 -%his Act to be exercised in respect of such cases or class of cases or such' other 

matters as may be specified in such notification. B 
177. Oollectsr's power to place assistant commissioner !n charge sf smub 

"; - @vision.-(I) Tho collector rnay pIace any assistant comlnissioner in aharge d 
la sub-division and may remove him therefrom. 

, . (2) The assistant commissioner so placed in charge  hall be ~a l l ed  ri  sub- 
divisional officer and shall, subject to the control of the collector, exercise all 

.&he powers conferred, and discharge all the duties imposed, upon the s u b  
divisional officer by this Act, or any rules made thereunder. 

178. Colllector9s powers to autplorise certain courts to entertain md dispam 
s l d  applications.-The collector may, by order in writing, empower- 

(a)  a n  assistant commissioner to entertain and decide applications, md 
to receive and dispose of cases submitted for confirmation of a decree or a n  

1 order passed by a, taheildar, which a sub-divisional officer is empowered 
6 under this Act to entertain, decide, receive or dispose of; and 
6 !! (b)  a naib-tahsildar of not less than three years standing, to entertain 

1 and dispose of such applications as a tahsildar is empowered under, thh 
k :: Aot to entertain and dispose of. 
f 
t 
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199. 3b~w*af *revenue equrts +to refer oases h a  imesti&stion and ~PO&-  
'by revenue ~3mrt may r ~ e f e ~  :any ease which it is empowered to dispose of C 
W ? ,  r e ~ s w  eswt -sllkos4irra@ it t g  hmptig~Bion qpc! ~ ~ p q ~ t ,  - 

- 

'$80. Powlers of QBiBf "ommi@ioner to create , i I jmXgt cqpgittep 
-tea-The Chief C~mmissi~ner may- 

(a) eneate WP banorawy {caurt and inaest it wi4h powers h hear a@ 
diepnse of oafiesl which a tahsi lda~ may hear and dispose of undar the p 
vieions of this AcCs 

(6) establish a punckgyqt in gaqy villsrgp .@r group of villages of the-. 
State, and invest such punchu;yat with powers to hear and dispose of case,-- , 

which a. tahsfldcar -,may hear and &ispose cif un;der the ~profiisione of &hi@.-.. 
Act, and to perform such other duties es rnay,be prescribed,; j 

(G) sanotion the creation of a sltamlat committee in sny village or - 
tcwn which has at least three hundred acres of stable land as shamZurk-- 
deh; and 

(Q define the jurisdiction of the courts crested or established mda~ - 
elause (a) or ( b )  of this section and provide for submission of the owes 
decided by thew for wnfirmation to courts specified by him: 

&owid,ed @a& no comb so created or e~tablished under nl.ltause (a)  or ( b )  
b w ~  ar deaide a case if such court or a member theawf is interesaed in %he xesW 
a# ~meh awe : 

Provided further that if, at  the co&mencement of this Act, there exists a,-- 
rbamlst camwittee in any village or town to ;which the pr.oviai~ns of clause (01 
wplg, the Chief Cammi.ssioner may recognine such cs~mmitt.ee as one creaM:r 
under this gection. 

Confirmation of orders 

,181. Decrec or order to be flnN ip certpg q @ g u ~ ~ & w 0 a ~ . 4 u b j e g t  fro 't&," 
' prpvisions of sections 185, 186 and 187, a decree or an order which is not re- 

quired. by this Act to be s~ibmitted to a confiming c o d  shall be final. 
. . 

1 $82. B~bmifSlon t~ aon9lping c?~~t.-When, under -$be pppiaioas af W 
a98, a revenue court is required to submit the record of a 9,ase $0 .a cpndrmiw -,. 

: court, it shall not comply with SU& ?.. pr,pviS:ioqs- 
(i) wlesg .any OX $be. parties to such ,ase has, within sevep dqzs 08'" 

@a desree o the ..order passed therein, m,ada 3s .appl-ip.ation bea&g +- .- 
court-fee s t m p  of the value ~f t p a  -pees apd ejgbt annaa t,o such .~evei?ue:~.+. 
court, requesting that the record be submitted for confirmation; or 

(ib) if such decree pr order is passed on the admission of a party to the*-- 
case, or in terms of a compromise; or is based on the aw,ard -of tan arbi- 
trator appointed by the parties; or 

(iii) if the parties to the case apply in writing that they accept the: .. 
decree or o~der  as h a t :  
Provided tha% if a~ny party challenges a decree or a n  order mentioned Pa.?. 

: @lt%uss (ii) on the ground that it does not conform to the compromise or th&ra. 
eward, or that it. goes beyond it, such court shall, on the application of SUO~. . ; .  / party, submit therecord .to the confirming court. 

383. Form of decree or order to be subdtteq for c~~l'pation.-(I) b .. 
or@r submitted for confirrna$ion shall contain a concise statement of the caeie, 
ifZIe poEnts for determ'ination. *he decision $hereon, and the rgasons for srac&k 
deobion. 



184. Praedur~ $or q@rmatiop.-When the record of 8 cape is t e p i ~ ~ d  b j 
n eonfirming oourt and 'the provT4ions df tihe section mder  whioh sueh .record 
!a .e&mitted do ,not specify the manner of aorufi~mation, lsueh shall- 
! :. , . . 

(9 call upon each of t h e  parties to file, if he 'wi~hes .@' kl.0 69, ..% .writtea 
, , . , & ~ k w n t  slettigg . fqrth?, , po.naise$y .and,. v.nder distiwct 4-md8, the ,@roun-ds 04 

objection to the decree or order, numbered consecntively wj$h$out tny .mgu- 
me?t or narrative ; 

[(ii) freat the wri,tten stahernent of tihe :psl?.Dy .agaks+ wbam hhe cdeoi- 
6 :.@iop lwas gken :by $he hrial c ~ u ~ t  as 5 m e m ~ r a ~ d ~ p z .  c+f :appeal, .-ad that 

presented by the other party as memorandum of cross-objection; aip,d: 

(iiii) after hearing the parties or such of them as appear before him, 
pass an order which a court of appeal may pass under the y~rovisions d 

B Order 41 of the Code of Civil Procedure, 9908 (V of 1908): 
Provided that no such wri+ten statement shall ba en+el.tained on be'balf of 

party who has noB applied for submission of tihe record under clause ji) ot 
motion 182, unless it bears a court-fee stamp of the value of rupees two a d  . 
mnas eight. 

Review 

U S t  & . @ Y ~ W  by .%.he Qbici O~mmi~&er..-Tbg Chief Commiesi~lrer m%s, .PP 
.:&a own moljio.~, .or on +he ~pplic.~$ion ~f a party, review ~ p y  .deq~ee .or o r . 4 ~ .  
passed -by him and may rescind, vary or ooptirm it. 

2 c 18q.. Review by other epurts.-Every other revenue court may review i b  
tud&ent, order or decree to correct clerical or arithmetical errors, or errors 

; arising therein from any accidental slip or omission: 

ProviBed that no application for review &all be enterkained- 1 
i: 
5 (a) after the record hcas been submitted k a confirming court; or 
1 (b )  if such application cannot be disposed of wi6bouC recording furthear 

i evidenoe. 

Revision 
i 

4 lsl. R ~ ~ Q P , - ( ~ ~  The Chief Cammis.sioaer .or, i~ -raagect of a ,&?re@ r 

j gyd9.r paesed by a bivil coop&, .the Judicial Commiesi,oner .may, on appliofi- 
.$p~ of ,@ party, call for the record of any case which is de~ided by a' Ppu& 
mbordipate to him and if such wbordipate court a~pew-g- . . 

(a) to have exercised a jurisdiction not vested in it by law, or 
I 

fb )  to have failed to  exercise a jurisdiction so vested, or 
(o) to have acted in the exercise of its jurisdi~$ipn ?Uegally .lor pith 

material i r r e g d a r i ~ ~ ,  
m@:y make ,sueti oxder as he thinks -fit. 
(8) An ilpplieatiop for nevision shdl bs wade withip t h e e  rpopthp of 4I.w 

~ . h . g  d n . ~ r d ~ r  OF g daprw pyght to be re~ised. 

i{ 
I Transfer of cusps 

188. Power to tsapsfer cap+-The collector mtjy, on the application of a 
I m, tiransfer a q  ~ppIiqa5ion pending before ,a subordinate revenue courti or 
i c owe submithed t o  such court for &firmation of a decree or an o d e r  
1 much court to any other court of competent jurisdiction: 



(c) withdraw from any court subordinate to him any caseother than 
': ::a ckse which is submitted to such court for confirmation, and try'suah oase 
; - ' himself -or transfer itr to any other subordinate court of competent j u r i sh -  

tion : 
:.- Provide& thab if the collector himself hears and decides any case, withdrawn 

&under clause (c.) he shall submit the record for confirmation of the ord'er passed 
!by him in such case to tho Chief Commissioner. 

190. Sub-divisional officer's power to transfer casers.-A sub-divisional 
~(oflloer may. with the previous sanction of the collector, transfer m y  case , q 

. $lass of cases pending before him to ally assistant commjssioner competed 
:bo by such ease or olass of asses. 

191. Power? oi zecord oEBcar to Zxanafer and wiehdlretw cases.-A record offioer 
may transfer any aase or olass of eases pending before him to any a~sistantr 
.=cord officer, and may. withdraw any case or class of cases from an assist& 
.record officer and try such case or olass of cases himself or transfer the same 4;0 
any other assistant record officer: 

, Provided thslt if the record oEcer himself tries any case so withdrawn, bra 
L~shall submit the record for confirmation of the order passed by him in su* 
case to the Chief Clcmmissioner. 

192. '11.ansfer of cams by the district judge.-A district judge may, with the 
previous sanction of the Jndicial Commissioner, transfer any case submitted 
t o  him for confirmation of an order or a decree to an additional districQ 
.judge cr to a subordinate judge, and such additional district judge or eubordinate 
judge shall dispose of such case as if he had the powers of a district. judge pnder 
-this Act. 

Question of proprietary right in revenue c o u ~ t  

193. Dispute as regards omerahip of land.-(1) If, in connection with any 
action taken by a landlord under clmiuse (iii) of section 9, a dispute arjsee 
'betwoe11 hirn and any other person who claims to have :i proprietnry interesB h 
%he land in respect of which such action is taken, either party may apply to the 
oollector for the decision of such dispute. 

(2) On the  receipt of such application, the collector shall follow the pro- 
oedwe specified in section 38 and the provisions of that section shall, mutali8 
mutandis, apply to the case. 

(3) I f ,  in consequence of Bhe order passed by the collector, any loss res~die 
+o aa tenanb or to any other person having an interest in the land to which such 
order relates, the collector shalt, before submitting the record of the case to the 
oonfirming courb, award monetary compensation to such tenant or other person. 

(4 )  Any compensation awarded under this section shall be recovered am 
arrears of revenue and paid to the person entitled. 

194. Procedure when plea of proprietary right raised in revenue court,- 
@ Except as  otherwise provided in sections 38 and 193, if in any proceeding,; h at er than n procaeding under section 137, a question of proprietary right 5q 



Explaltaiion I.-A plea of proprietary right which is olearly lintenable an& 
Mended to oust, the jurisdiction of the revenue court shall not be deemed h 
raise a question of proprietaq right within the meaning of this section. 

Eqlanatiotr II.--A question e€ proprietary right 'does not include Ithe- 
question whether land is lchudkasht or niji jot. 

S, (2) The civil court, after reframing the issue, if necessary, shall deoide suck 
h u e  and return the record together with its finding thereon to the revenue 
eourt which submitted it. 

I 

(3) The revenue court shall then proceed to deoide the case, accepting 
such finding and shall, notwithstanding anything in this Act, submit; the record 
to the district judge for conOrmation of the order or the decree passed by it. :" 

Question of tenancy right in civil courts 
1 
7 195. Procedure when plea d tenancy raised in civil court.-(1) If in m y  " suit relating ti, agricultural land instituted in a civil court, any question regard- 
: b g  tenancy right arise8 and such question has not been previously determined- 

by a oourt of competent jurisdiction, the civil court shall frame an issue on- 
&he plea af tenancy and submit the record to hhhe sub-divisional officer for ' decision of that issue only. f 

3 Ezplunation.-A plea of tenancy which is clearly untenable and intendid. 
$ only to oust the jurisdiction of the civil court shall not be deemad to raise a plea. 

of tennnoy. 
1: (2) The sub-divisional officer, after reframing the issue, if necesssry, shall 
2 aeoide such issue and return the record together with his finding thereon to tke- 
; oivil our6  whioh submitted it. 
i 
4 (3) The civil court shall then proceed to decide the suit, aorepting the 
? drsding of the revenue oourti on the issue referred to it. 
a 
ii (4) The finding of the revenue court on such issue shall, for the purposes 

appeal, be deemed to be psrt of the finding of the dvil oourt. 
i[ Conflict of jurisdiction 
-t 
d 
d 
7 196. Reference to Judicial Commissioner.-~(l~ Where either a civil or a -  
; revenue court is in doubt whether i t  is competent, to try any case, the oourb 

may refer such case with a statement of the reasons therefor to the Judicial 
 missioner : - 

Provided thab if the court is a revenue cour6 subordinate. to the collector, no - 
mierence shall be made except, with the previous sanction of the collector. 

(2) On any such reference being made, the Judicial Commissioner may order- 
&he cour6 either to proceed with the case or transfer such case to such other- 
gourt as may be declared by him to be competent to try it. 

MISCELLANEOUS PROVISIONS 
197. PKIWim for injunction and appolntmm6 of receiver.-(I) If, in the- 

-@ of any proceeding under thia Act, it is proved by ~~ffidnvit or otherwise-- 
I (a) thab any property, tree or crop standing on the land to which suoh- 

proceeding relates is in danger of being wasted, damaged or alienated by. 
my p& tie 8wh prooeeding, or 



(b) that VELJ! aart to, ~ u c h  proceqding thredjeng, or intends, to remove 
or disp%e of t%q st$' d prd$er$;ji', $he dr ~r*b$ '@I Befeat &fie 'e'fidd of juMk, 

(Itb rdvi%sug d h r t  b & ~ .  whiah sky such. B&oaeed.ipe, is, ,pending nisy ; a 
hrnp0ra.q injunction and, if necessary, appoint a receiver. 

, + i  

: (2). &.ffg pemfi,, &g&inie.. '*&OM g.n . ihjuaabion has. heed. gr&nte& . . ~ ~ d ~ . '  sub. 
.&bct;i~fi (9) .'&,a;? o&p to. give esgh s ~ c u i f t ~  of: an;. mun+, :  ; detemibed: by; thb 
aou& to. db%~efig&teitb@~: p&Ptg ;h caa& the matter. in di~pute is? decided 
,@BinsC. sh.ab p e ~ s o n ~  mid the court: m@y withdraw hhe: injunction o n .  his deposit 

. . .  k g  R U C ~  security. . . . . . .  . 

. 1% dbes in whidi li~gb.1 p~a.ct&tia;nerg m y  appear.-A legal prdctiti'oner 
&all' be entitled to appear in any proceedirig on Behalf' of a p.arGy b 6 f b  
a revenue court under the provisions of this Act in the follo*ing c&?es on13 

iri no o?Ber+ 

(i], to file s @ritten statement., and to argue a case. before a confirming 
,wm, 

(ii) to prosecute and defend cases undk  Chapters IX and X and Part  
%I;I at Chapter XIJ, md 

(iii) ta hle an appliecition for revision under section 187 and to  ar@e 
%he case before the court hearing such application. 

199: p & & ~ g  tKh@ agy appeaf: b6fbre a j$v&alle ' -. &ufi,-A. P a f ~ ~ .  -t@, :fa 
proceeding or his nuthorised agent may appear, plea&! or  act beford a feV8Ztbe 
; &jw.:. . . . .  . x ,  . . . 

200. Oosts in revenue courts.-A revenue court may allow and appo&on 
+be costs of. any proceeding under this Acb in any manner it< thinks fiti, butr if 
.iti orders that  oosts, shall not follow the event, i t  shall record its reasons for, the 
order. 

. , . .  ;,: ' C  . . ;  . . ,  ,. ' , ,  . : 

(2) Unless exempt perbonaf appealiance..';n 'doui,t;' iiilder gulbilsisti;bfi 'ti) 
of section 133 of the Code of Civil Procedu~e.,. 1908 (Act V of 19003, a person SO 
eummoned shall appear p t t h e  time and place mentioned. in the s~.unmons in 

' ;p,e&soni,d*, if' ,.He. kilnirh6* sw\ &llb+&,, by HT.& .,,& ilth6fiE';e& ag$nt. . . . . . > :, . 
. . .  

. . . . .  . :  / :  . . . .  . . . . . . .  

I; . (31 ylb e : Pbrgbft &it8udiijg ifi obbd.?enCe Go, thei surrifnons shall & bound,: to 
.&ate the truth upon any matter respecting which he is exa.m.ind!:o?: ma&e$..:a 

, statement;! and to,  pwduae s w h  document and other ,thing relatin,g to any 
,matter which. ma3 b.e . within ... . his power or go~setss,io&a~, the court niaj %quire.< 

' i  . . , . .  . . .  > .  ' . . : . ' .  . : ,  . 

. : 20%. M@fl@~ &f! YBNi'e. 61. stm:iM&l@ 6p notice.-p) : A summons isg$e& by a 

. , .  
"' cWr& dctjhg hliiie? %his Aet. ~liall, Pf . practiic#ble., be sewed, (a).person@i13: :on 

the  person to who& it ?s .%d&fes9edi, e. fhiling. him on.: (h), his authorised, agenii 
.Dr ( c )  an adult male member of his family who is residirlg -4th him. 

. . . . .  
. . ' . ,  

L c2) I f  service cannot b e  so made, or if any person mentioned in sub-section 
(I) refuses to aczept $eftrik~, .t%e s ~ r h i a o r i d ~ ' i B a ~  be served by posting a copy 

$ .!. - there of^ s t  : the. usual. or.. Is& k!nown pla.~e qfli~.esi&pcgi,of :t3e:.person..to whom it is 
addressed, or, if. that person. does nofi reside in the t g h ~ i l ,  in ,whicfi' Puch courb is 

i - held, *. a.nd the. case to which. :.the; su.gmons relates his  '~efe!:ence tb 'Tad in $Bat; 
... i" .: .gsec6F .: tqsiT;;' kxe 'then, b;y ,gosi,inlS: +pdii"i tk;wy.;id &$y ' ~ f  ': iii:-gBdgfdB?;;././ tfig' ~ & & ' m ~ ~ &  .dri'&&@ ii; ..: : &rispMd6<1$ . . . . . . .  i i .  3 -. . .  . , place . . l ) j  . . ,. . : jn or 

. - 
... . . . . . . . . . . . .  .".: ,!?,, ~:>,,;.<:.:::~.,.~.: $:?!,:rr\ *.$ . .: ., , .: ,,..>< : .* [ j ; ?  



. @b9E, Qhe .r~mmohsi rel'atjerr. to  a case im tu-hieht p&qn~v h8ang. the same 
$nterest are so numerous that personal service on dl of them is noti rerag~nably , 

racticabla,, it* may,. if the court so *directs, be served by q,delivery of a copy 
- f l o ~  tti iclcFi bf +lid$& p&r&qis ' &s tEe oou$t a6%iaiiratdr iq. $%is ,behhIf and by 

@bhkrifh$;Gi6ii i.lf bi.IBlia$tibh h a '  l&al $&ijei. 6f k&i b~n$bktb tfia~edf' fbr the 
information of the other persons intarested in PU& dab .  

C;tj A smfhong f i a y ,  if the court so directs, be served on the person nalnd 
- 'khbtbin, eithe? in addition to, or in substitutioh fbi aiiy othbf made of sei-viw, 
-.by forwarding the summons by post in a letter addressed to suhh pebm undw 
e terti6eate of posting: 

1 (5) When a summons is served in accordance with the provisions of thie 
%aw#ion, it shall be ddemed to have been duly served. 

I 
k (6) &'or the purposes of this section "summons" shall include a "notice" 

[ .which a court may issue under this Act. 
I I 

i e 
CRAP,TER XVI i 

! " 
20d. BOWm ta hake rules.-(l) The Chief Cbzhr~iissioner may make r d e r  

g ?.&or the purpose of giving effect to the provisions of tbip?,Act. L 
. . .  

f t ~  parti.cular e d  withbut prejudice to the generality 6f tfie foliegoinp 
buch i.uIei may provide for all or any of the ' follo&ng matters, 
: -- . .  . , .  . , . 

. '.@) &mard&tio~ .6f fipssture I8;M hn,nd &t'. , . .  . 

1 (b) for the attestation of lea.ses and agreements; 

L (e) for tbe collect3orl B;nd ?ffsb'urd&fnent of cesses, or assessment; and 
4 

,recovery of irrigafiion dues, and for decision 02 disputes in respecb of them; 
1 

F ( d )  for bhs. Braining of patwaris. m d  girdaura?&; 

4 (e) regulating the appointment and transfer of gkdawars and p a t w a h ,  Z 
1 and other staff required for the maintenance of the reoordof-r5th6sy their 
i .  . . ,  salaries, qudificagons, duties, leave, removal; dismiwd or any other 

e punishment; 

1 i 

"'"(f) prescribing the forin, contents, method bf pr'epardtion, atteBfation 
and maintenance of the record-of-rights, annual registers, maps, field- 
books, and other records to be kept under this Act; 

, , (gj for the erection of bouiidary and survey marks, and for their 
' . repairs and renemds, and for the recovery of costs in respecb of suob 

erectioq, repairs a~ renawals~j 

(h) for provitdiflg the prihciples on which tlie pafb of +&e holding from 
i which a tenant is to be ejected be determined and for tho demarcation d 

' '  snck p8rtif . 
t 

i f o r ,  reoorfiing transfers >and changes aff ecting interest in land, 
r pitoprietmy or ot%er%jse; , ., , , , I 



7 
(I) for appeals or other modes of obtaining redress in cases of punish- 

mente inflicted on girdawars, patwaris, and other employees of lend recordp 
. establishment, and on larnba~dars and patels; 

(m) for the guidance of officers in cases for the determination, i : emhancement, abatement, and aommutation of rent; 32 
&$ - ,. 

I (n) for fie guidance of record o0icers rand reut-rate officers; 0 $4 
(0) for the remission and suspenion of rent and revevue in agricultural @ calamities ; +.. . 2 

.!f'T' 

(p )  de&ing the powers of vmious classes of officers and revenue murk :@ 
2 $o hear and dispose of cases; .$$! 

. '> ? :,% 
4 

(q) for the establishment of honorary oourts ancE village punckayoto I ; snd for regulating their work; and 
i i (it%. 

(7) for collection of Snes, compensation, damagiis or other sums i m p &  .+g- 
I , ed, awarded or o r d e d  ,to be. paid under the provisions. of this Act fillrl tb .& i rules msde thereunder. ,?,F- 

- - 
(3) In making any rule the Chief Coess ione r  may provide that any con 

.+~n@nof such rule shill be punishable with: fine not exceedig fifty r u p ~ ~ ~ ) .  
I 

i 
(4) All rules made under this Act shdl  be published, in the Oi5cial G)&ettb 

snd shall also be laid before Parliament, as soon ~ss may be, aft 
publioa tion. ! 

:>@, 
.$& 

CHAPTER XVlX 

!hmarmoxfi Paovxa~oxs 

204. Reiatrtatement sf tenant ejected before commmcement of thb Act.- 
(1) I f ,  between the first day of June, 1942 and the commencement of this boti, 

t & lendlord of an estate mentioned in the Second Schedule had ejected a tenank 
from his holding, othemise than in accordance with the Ajmere Land an& 
Sievenue Regulation, 1877 (I1 of 1877), such tenant may, witbin 
of smh  commencement, apply to the taksildar to be reinstated in such h 

@) &I application under this seotion shdl state-- 

(i) the khasra number an! area or other description of such holiii~lg en& 
bhe name and address of the person who is in possession thereof; 

(ii) if such holding is held by a tenant, the khasra number ~ n d  ares of 
other land in the possession of the landlord which mag be given to the- 
epp!icwnt in lieu of the holding from which he was so ejected; and - 

I . .- . (iii) such other particulars as may be prescribed. 
Li r r  

! (3). The tahsildaT -shall, tdt& hearing the parties and maJ!ing such other 
,.3$s :g& inquiry asp he deems .fit, order- 
. :@; !% ,< 



the spot. . : . . ' ' . , . !  .,::; .!. 

rental value of the holding from:%3ch he'waBqso, ,ejqcCd cttlc~ki~ted a t  sanction- 
ed rates applicable to hereditary tenants, recotre? the amount of such cov -  
pensation as arrears of revenue and pay it to him. 

(5) hTo person shall be reinstated in his hblhbg unher this sectidnlmles~, 
withil~ such time as may be allowed by the tahsildur, he pays to the hn&lord 
cornpensetion, calculated in accordance with the phbvis5ons 'of this Act, for any 
improvement on suoh holding made by such landlot&. 

(6) The applicant shall be a hereditary teoant of h e  ?and in \&ch 'he '% 
reinstated or which is allotted to him under this section. 

1 .  (7) The tahsildar shall, after deciding the case, submit the hcord fbr con- - firmation of the order passed by him to the sub-divisional officer. 
$ .\ 

a05. Provision for pending and other cases.-(1) After the oom&\~&;we'flfi 
of this Act, no court shall erltertaiil any proceeding for the estaplishmeh%%ikn- 
forcement of a claim, prohibited by, or inconsistent with, the provisione &'WB 

'Act, whether such claim Rroee before or after such commencement. - -  & l  

(2) A pro?eedii~g, in respect of any matter covered b ~ (  thiq Aet, pending in 
any civil or revenue court at the commencement of this Act shall, notwith- 
standing anything contrti~ied in section 169, be heard and decided by suoh 
court in accorclance with the corresponding provisions of *his Act, aAd if there 
is no such correspoi3ding provision, it shall be quashed. 

+ 
(3) Notwithstanding anything contained in this Act, the record of every 

i ease in which tho proceeding is so quashed shall be submitted for confirmation 
"r in aocordance with the  provisions of section 183 by the court quashing the pro- 

ceeding to the court to which it is immediately suborclillate and the oovrt t o  
which the record is so submitted shall follow the procedure specified in section 

i( 194. 

THE FIRST SCHEDULE 

11s of this Schedule and the rates of fees specified therein fm 
site in the village or for grazing a.nd pasturing aninlala in 'the 
village shall apply to  tenants other than sub-tenants : 

all. continue in force as heretofore. 

a house-site shall be assessed annu* 
. . 



4. A landlord shall provide a tenant With a house-site of re~sonahle 
dimensions, preferebly in the village abadi. 

Explanation.--For the purposes of this paragraph "reasonable climensious" 
shall ordinarily mean- 

(a) in the case, ol a tenant who has a residential house in the villsge, 
the present site of his house; and 

(1) in the case of a tenant who has no such house, 800 square yt~rds. 

5. No premium shall be charged for providing any house-site, and the fee 
be charged therefor shall not exceed one anna per 100 square yards per year. 

Gran~ng fee 

6. (1) No grazing Lee shall be charged for the following classes of animals:- 

(iii) bul lwh;  - 

. ~ 

(ill) he- buffaloes ; 

' (v)  paas  (up to two years of age); 

(nil  padas; and 

' (vii) kids and lambs: 

Provided that in biq., cows, calves, bullocks and he-buffaloes shall be allowed 
to graze on payment of ope anna per head per annum :md padi: end padns on 
payment of one-half af such rate. 

I 

(2) A grazing fee a-t the following rates shall be payable for the 0th >r olassm 
of snimals : - 

Bir Other waste land 

(i) She-b uffaloes 0 1 2  0  0 3 0  per head per year. 

( i i )  Jhotis (over two ' 

years old) 0 6 0  0 1 6  per head per year. 

(iii) Goats c.r sheep 0 1 6  Xil per head per year. 

(iv) Donkeyti 0 4 0  Nil per head yer year. 

1, (8) Ponies 0 4 0  Nil per head per year. 

(vi) Camels 0 8 0  0 4 0  per head per year. 

, 7 .  Arty dispute arising under this Schedule shall be decided by the ttlhsilda, 
who shall submit the record 'of the case for confirmation of the order p~ssed by 
him to the sub-divisional oficer. 
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THE SECOND 8CEL?!!DULE 

1. Biuai. 
2. Sholyen. 
3. Baholao. 
4. Sarana. 

6. Bawer. 
6. Piplaj. 
7. Deokheri. 
8. Basundni. 
9. OhandthaU. 

10. Chauele. 
11. Mehrun Khurd. 

12. Maauda. 
13. Sathana. 
14. Sakrani. 
16. Lamba. 
16. Nagar. 
17. Bhergsrh. 
18. Akrol. 
19. Lalawae. 
20. Jamola. i 21. sheop&i. 

I 22. Asan. 
4 

23. Pisangan. 
i 24. Pranhera. 
1 26.  Khawas. 
, 26. Sadara. 
t 27. Uulgaon. 
:J 
9 28. Junia. 

29. Bogla Kalahere. 
g 30. Karonj. 
2 31. Deolia Khurd. 
t 82. Manda. 
% 
t 

33. Lamria. 
I 34. Deolia Kalan. 

36. Uudha Kalan. 
36. Jetpura. 
37. Nendsi. 
38. Bhokli. 
39. Arwar. 

G 40. Rammalian. 
d 

41. Keibania 
G 
! 

U. Kherwe. 
43. Nasun. 

a. Bandanw ara. 
46. Padlie. 
46. Jotayan. 
47. Kalyanpura. 
48. Amargarh. 

49. Mehrun. 
SO. Kadera. 
61. Tiewarie. 
62. Benkaria. 
63. Nimode. 

64. Para. 
66. Kodah. 
66. Meoda Khurd. 
67. Deogaon Baghera. 
68. Balari. 

62. Berli. 
63. Gcela. 
64. Nagebo. 
66. Kansi Khurd. 

66. Bagheuri. 
67. Bubania. 

68. Kerote. 
69. Kurthal. 
70. Kanai Kalan. 

71. Manoharpura. 
/ 72. Mewaria. 

73. Riohmalian. 
74. Sathan. 
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i 
An Act tc: provide'for tbe allocation of seats in, and the delimitation 

of constituencies for the purpose of elections-to, the House of tho 
People and the Legislatures of States, the qualifications of voters 1 4, at such elections, the 
connected ther~witb. 

\ t 
+ 8. 

8 BE ii' enacted by 
Y. - 

PART I 

PRELIMINARY 

1. Short, title.-This Act may be called the Representation of the Yeop'e r1c1 

6 Act, unlesg the context otherwise requiyes,-, 

(a) "artiele" means an tarticle of the Constituti~n; 

(b)  'Assembly constituency" means a constituency proyided 
for the purpose of elections to the L 

bly of a State; 

(c) " ~ O L I J ~ C ~ ~  consti tuencj" means a constituency proxided by order 
rnade under section 1 1  for the puipose of elections to the Legisl~tivr 
Council of - a S3e;; 

7t 

(a) "Election Commission" means the Election Commission appointed 
I,y the  President under article 324; 

( e )  "order" means an order published in the O%cial Gazette; 
. . .  

means a constituency n~ovided /-$ + 
for the purpose of elections to the 

- n 
e a body of persons; 

rescribed" means preeoribed b~ r es made under this &$, , -7. - 7 _____77 

PART II 
Al.l.Oc~Trox OF SEATS AND' DELIMITATION OF COWST ITUENOIEB 



4. Filling of seats in the House of @p'pe**e. (1) The seats allotted under ,r. 
to the State of Jammu and ~ b s h ~ r ' d f  o the Andarnan and Nicobsr 

be scots to be filled by p&rso{g nominated by the President. 
(2) Snvlt RS aforesaid, all the other se$ts in,the House of the  Peopie allotted ? 

ihe States under that section shall be $eats. to be filled by persons chosen by i 
a r e c t  t>leotion. , -t 

.:-6.;Delifnitation. . ... -:of rarlialnentary :cenrtitue1~cies.--(1) Each State-. to -which : :  

~nly::.on*.~gea;%,: is- allotted, ini the FIyst Schedul.+ ,shalk form acne constituenay. .. ' '  -' 

.L, ' 
~ . >  . '  . !*. 

(2) A 8 soorl ns::jhn%e.. bF:'~~,.ft;ey >the :commencement of this Act, ' th& President 
-h$l] . .  ,.;,b,v . qyd,er, ,de,terh.lin~&& r, .. ;:. 

. . . ., 1 . . I .  ; :. . . ;;.I (a) the conilit',;efi~i&'ihto Ghich each State to which more than ine{.~,, 
, #eat is allotted in the Fikst Shedu le  shall. be divide.d; . . ., . i ... . :..; . 

( b )  t he  e ~ t z t i t  9f each constituency;- 
( 5 )  the  number of seats allotted to each constituency; and 
(d) the  number of seats, if anv, reserved for the scheduled castes or 

for the sc!he.dule tribes in each constituency. 

The Sta te  Legislative Assemblies 
i I: 

7. Total number of seats in the Legislahive Assemblies.-The total number of $ 
d ~ t s  in ihe T,egisl~tive Assembly of each State specified in the first column 
if the Second Sched~~le ,  to be filled bp persons cbospn by direct election. shall be $ 
the nilmber specified in the seoond column thereof opposite to that  State. $ ,  

~ .: . . .  . 
.,s. 

,:: .~ .:r , , ' ... ..$ .zi 
9. 'be!imitatib'n of ~ s s e m b l ~  constituencies.-As soon as may be after -the 

,.;. . .  .. .. , . ,,.3,,k,.. , .*; . .*ps--+v. 

con~r~cnqement  . . .  . of this c t  the PresiCknt shall by o rler, determine- ~ ". A b. ir i /kr 4-5 ? r g .  ? i 
(a; t h e  cons it,uenci s into which'emh State shall be divided for the .f 

Isurpoie of elections to the T,egislative :-\ssemblp 'of that  8 ta te ;  

( b )  the extent of each constituency: . 
(o) t h e  number of seats allotted to each constituency; and c 

$ 
(d)  t h e  number of seats, if any, reserved for the scheduled castea or $ 

b r  the scheduled tribes in each constituency. f 
. r. 

. . . . T h e  State LegislatGe Gonncils 
!.- 

10. ~ l k c a t i o n  sf s e a b i n  the Legislative C@hcils.-(1) The allooation of seats 
in the Legislativ? Councils of the States . .  having . .  such Col~ncils shall be as shown 
in the Third ,Schedule:-':. . . .. .. 

(2 )  Tn the  TAeeislatire Council of each .State specified in the firat column 
c t f  the Thit-rl Schedule. there shall be the number of seats specified in the second 
eolumn thereof opposite to that State, and of those seats,-- t 



shall be the number of 

Delimitation of Council constituencies.-As soon as may be aftex the 
encement of this Act, the President shall, by order, d e t e r m i n e  

(a) the constituencies into which each State having a Legislative Coun- 
1 be divided for the purpose of elections to that Council under eauh 
t,he sub-clauses (a), ( b )  and ( c )  of clause (3) of article 171; 

( b )  the extent of each constituency; and 

(G) the number, of seats a.llotted to each constituency. 

PART m 



. . 
. . 

(2)' A pel-son who is a patient in any establishment maintained wholly or 
mainly for the reception and treatment of persdns sufferiqg from mental  illnese 
or mental deEecti?eness, or who is detained in priso* or- other legal custody at 

evidence of that fact. 



or' m e c t i o a  oE lectvrd Mrlls in spaiaJ aSes.-N.otOPihb&n i 



a7, Preparation of electoral rolls for Council conatituenciee,--(1) fhir 
:section, "local authorities' collstituency ", "graduates' constituency" and 
"teachers' constituency" meat) a coi~stitueilcy for the purpose of elections to a 
Legislative Council under sub-clause (a), sub-clause ( b )  and sub-clause (c). 
reepwtively, of dause (3) of article 171. 

(3) Por the purpose of elections to the Legislative Council of a State i , ~  tl -*. 
graduates' constituencies and the teachers' constituencies, the State Goven. 
ment concerned may, with the concurrence of the Election Commission, tty not i 
fieation i?L1 the Official Gazette, specify- I 1 

'4sr---4 

(a) the qualifications which shall be deemed to be equivalent to that 
of a graduate of a university in the territory of India, and 

/ 

(b )  the educational institutions within the State not lower in stanc'srd 
than that of ct secondary school. i 

+ .  
(5) Subject to the foregoing provisions of this section,-- i 

9 [(a)$-----f&) every person who on the qushfying date was ordinarily resident in a 
graduates' constituency and has, 'for at  ldast three yeam before that data, 
bean either a, graduate of a university in the territory of India or in pomes- 1 
sion of any of the qualifications specifled under clause (a) of eub-section (3) 
by the State Government concerned, shall be entitled to be registered in the 
sleetoral mU for that ~ ~ t i f u e n o y ;  d 



(a) .$he oonstitution and appointment of revising authorities to dispose 
of claims and objections; 

1 publication of electoral rolls; 

tion- 



~ l l o ~ a j i o n  :of -s&ts ,in the H o e ' o f  the People -. 
. ' .  . . . ,  ! 'I ., >.i , ... 

. . ,  !.! ,. . 

$ C 4 3. Bombay ., . ,. . , . . . . . 
, L- A. Madhya ~radmh, . 
.' c 4  3. Madras  . . . . . ' .  . 
,t c 7 9. orisss . 
,r L 8.;. .A Punjab . . . . .  . ' . .  ' . ,. . 

Part B SWea.. 

2. Jammu and Kashmir . . . 

5. Patiala and East Punjab S t a b  Union . 
7. Sa&shtre , . . . . . 
%. ~raGanoore-~oohin. , . 

Part 0 Skttes. 

. . .  
2. Bhopal , .. . I .-: 

A. Kutoh . . 
. . . .. 

. Vindhytt Pradesh . . 
. . . 1 : 



! 

1 
I 
1 

1 
Total nuniber of seats the Legislative Aseemblks 

Name .of State 
Total nmpber 

of mate 

1 2 --- ---. 

Part A Stab. 
l k @ J  
108 
330 
316 

L t b. Madhya Pradesh . 232 t 
s < ~ 3 a 1  2 . 
140 
126 

$ 9. Uttar Pradesh . 
: C to f. West BengJ . : k d 9 ~ 3 '  

Part B Statee. 

1. Hyderabad . 175 
2,MadhyaBharat . 99 

w&fb&.;t-: - , 

East Punjab States Union . 60 
160 
60 

108 ----------------------------- 

THE THIBD SCHEDULE 

(See section 10) 

Allocation of seats in the Legislative Councils 

Total Number to be elecbd or nominated under article 171 (3) 
number + 

Name of State of seats Sub-olause Sub-clause Sub-oIause Sub-olaue Sub-olauae 
(a) ( b )  ( G )  (4 . (el 

1 e 3 B 6 6 7 
m- - 

Part A States. 

1. Bihar . . .1; 72 24 6 24 12 
2. Bombay . . ,:' 72 24 6 6 24 12 

72 PA R R 24 1 9 -  

punjab- . . , 40 13 3 3 13 8 
Uttar ~radesh . 72 24 6 6 24 12 
West Bengal , 51 17 4 4 17 9 

I 
e, 

? Part B Stde, 
g, Mysore . 1 '-c 8 



[qqe "qsotop. 37fZ)I 
Loecl Authoritigo for;pu-q.~o~ss of ,pls~tjonp, to 3 Lsg;iq.l,a$jvr Councils 

1. Municipalitdes. 
2. District Boards, 
3. Cantonment Boards. 

5 4. Notified Area Committees. 
;i c+{. . . 

'i BOMBAY .P ,*rn"T% ,J %? 

f, 
1. Municipalities. 
2. District Local Boards. P 
3. Usiltonment Boards. 

I 

J 

MADRAS b ,  
1. Mu~icipalilities. = , 

2. Uistrict Boards. 2 Y L - 9 4 9  1 . i p ,  

s to say, Panuhayats notified by the State Gov-$5 ', 
ernment in the Official Gazette as Panchayats which exercise jurisdiction _ 
over an ares, containing a population of not less than five thousand and: 
whose income for the financial year immediately preceding the date of 
the notification was not less than ten thousand rupees. 

. rti '  
S. '" PUNJAB 

1. Municipalibies . 
2. District Boards. 
3. Cantonment Boards. 

2 r r /  4- -. 
6.  Notified Area Committees. 

UTTAR PRADESH 

1. Municipdities. 
2. District Boards. 
3. Cantonment Boards. 
4. Town Area Committees. 
5. Notified Area Committees, 

WEST BENGAL 

1. Munioipalities. 
2. District Boards. 
3. Cautonrnent Boards. 
4. Local Boards. 

MY SORE 



Act to provide for the registration ' and verifioetion of claima of 
displaced persons in respect of irnmovilblo property in Pakistan.' 

I Ll8th May, 19501 

BE it enscted by Parliament as follows:- ' 1. Short title, extent and duration.-(1) This Act may be called the Disphood 
P w n c '  (Claims) Act, 1950. 
: 

(2) It extends to the whole of India except the State of Jammu and Kashmir, 
j .  p 8 )  I t  shall'rerna~n in force for a period of Co &be+ years onljJ(4 
I 

i 2. DefinitioXH.--In this Act, unlese the context otherwise requires,- 
8 
I 
I *  , (a) "claim" means the assertion of a right to the ownership of, or to 

i any interes't in,- 
! 
q - ( i )  any immovable property in West Pnkistan which is situate within 
s 5 

i ' 

an urban area, or 
i (ii) such class of property in any part of West Pakistan other than 
g 
j 

in any urban area ss may be notifled by the Central Governrnout in thb 
i behalf in the Official Gtr~ette; 
1 
1 : .  (b) "displaced person" meaus tiny person who, on account of the ,  
$ settin up of the Domi~lions of lndia and Pakistan, or on account of civil 
Is distur 6 rlnces or the fear of such distllrt~ances in any area now forming 

part of Pakistan, has, after the 1st day of March, 1947 left, or been dis- 
placed from, his place of residence in such area and wko has been 
subsequently i.esiding in India and includes any person who is resldeot in 
any place in India and who for that reason is unable or has been made 
unrzhle to manage, supervise or control any immovable property belonging 

i h  to him in Pakistan; 

(o )  "prescribed" means prescribed by rules made under this Act; 
.. . , . :.:' i 

. , . ,, . : ~ .  
.. . . . ,  , .  ' i ' . .  . ' . ~ . . ~ .  ,-,::.::;: , ' : '  . 

.: 

i,. , 
.(,d)!:'iGb,aq iarelh?, T e F s  any area within the limits of a t3(xpckatio~, 

1: . a municipality, a m2nipiI.pa1. committee, a notified area corn.mittee, 3 . .. . . , . town mea, :a smgll, tawn,,c&mittee a? 1.n. cantonment, w those lirnita 
. eslskd' on the ' '15th .-day of August, 1947 ; 

(6) "West Pakist_a~" means the territories of Pakistan excluding the 
Province of East Bengal. 

3. ~ ~ p l o j a ~ ~ b i t  of r :R&@stering;:Ofaci)rs; e"t.--(1) The Centrd Cfovernmenb 
i: may, by notifilhti0.n in:$be:j$)ffi,Gal: Gazette, , apoin t  , : .as  .many Ii,e,aiskring 
; OEcers as  may^ be;i~eqeg@try,for. . ... ;., ,?.-:: t he  purpose of r'egistering , : , . . . :  claims BUd every 

Qegisterillg Officer, shall exer&is,e 'hip.,:: f&&i&is "iri.'; SII~~'  'ffka d t  WMS as rnv 
S6 . ip66 iE$d Ci.$, ~t&&:?@jt.&@$36bFi :.: 7 > ; . 3 ,  :;. :; .,s.<.>;! >.<> : .. . : .  ;:~ z<,::,, :> s;*2.!T.~ . .,.. : :, . :  . \ 

,..,>~ : "':< ' . 
. 

. . 
. ". .:.... $&?$>.@ * d , ;  ~; ,.:.> . , > i , , .  ' = . .  r b  .:A, ... 



3 . , Di8pLged Persons (Claims) [ACT m v  
' F I 

(2) A ~ e & s t e r i n ~  Officer may, for the purp;se of discharging his functions 
under this Act, appoint as many assistant registering oqcexs as he may con- 
~ i d e r  necessary and an assistant registering oiiicer shall, sublect to the general 
euperinkndence and control of the Begistering Officer, have all t t e  powars of 
a Registering Of3icer under this Act. 

4. Power to appoint the Chief Claims Commissioner, etc.-(1) The Central 
Government may, by notification in the Ofliclal Gazette, appoint a Chief Claims 
Commissioner, a Joint or Deputy Chief Claims Commissiok~er, and as many 
Claims Commissioners and Claims OBcers as may be necessary for the purpose 
of discharging the duties imposed on them by or under this Act, and mas, by 
general or special order, provide for the distribution or allocation of work to be 
performed by them under this Act. 

(2) Subject t o  the provisions of this Act, the Joint or Deputy Chief Claims 
Commis~ioner, all Clalms Commissioners and Claims Officers shall discharge 
the duties imposed on them by or under this Act under the  general. 
superintendence and control of the Chief Claims Commissioner. 

5. Registration of claims.--(1) A displaced person may, within such time, 
in such form and on payment of such fee as may be prescribed, submit his 
olaim to a Reg$tering O@.t~~~in the prescribed manner for the registraqon 

1 of such claimp k - .  
.kJ$ 

I (2) On receipt of a claim under sub-section ( I ) ,  the Registering Ofliaer 
1 shall registw the claim in the prescribed manner and forward the relevant 
1 papers to the  Central Government or to an officer designated by .$he Central 
t 
i Government. for this purpose. 

6. Jurisdiction of Claims Officers.---(I) A Claims Officer shall have juris- 
i diction to  decide such cases or such classes of cases as may, by general on 

special order, be transferred to him by the Central Goverllment or by an 
1 &cer empowered in this behalf by the Central Government. 

(2) A Claims O5cer shall hold a summary inquiry into the cases transferred 
to, him and, after taking such evidence and examining such documents, ae 
may be necessary, pass such orders as he thinks fit in relation to the verifies- 
tion of the claim and the valuation of such claim. 

(3) The decision of the Claims Officer shall be final: 

Provided that the Chief Claims Commissioner may call for the record of 
m y  case which has been decided by the Claims Otficer and may make ~ u c h  
order in the  case as he thinks fit and no order ~arg ing  the decision of the Claims 
Officer shall be made without giving the person concerned an opportunity 'of 
being heard. 

7. Powers of Claims 0Elcers.-(1) The Chief Claims Commissoiner, the Joink 
or Deputy Chief Claims Commissioner, or a Claims Commissioner or Claims 
OEcer shall have the same powers as are veste3 in a civil court under the Code 
of Civil Procedure, 1908 (Act V of 1908), when trying a suit in respect of the 
following matters, namely :- 

(a) summoning and enforcing the attendance of any penion and 
examining him on oath; 

(b) requiring the discovery and production of any document; 
(c) requisitioning any putlic record from any court or office; 
(d) issuing cornmiasions for the examination of witnesses ; 
(e) appointing guardian8 or next friends of. any person who is a minor 

or of unsound mind; 
(j) any other matter which may b e  p m b e d . .  , 

$!! .?>: ,,,, . : ,  :<;j * '. <, .'. . . ,/,;,,:,,>2: ..* <..-..;, . % ' .  I' , . . . . 1 i 
< .,, .. . 3 , ,.; ., 

.&. .. 

' <I ;:,. 3 1' '$ . ' 
. . * * s ?;.. . . <v,* <; .?29 y,i.s;..iti$ y:? .,& 

.-A - .. ..:.J;;.,% . .  . 
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- (3) The Chief. Claims 
Commissioner, n, Claims Comlnissioner and a Claims Officer shall be deemed to 

! be a civil court for the purposes of sections 480 and:482. of: she Code of C.rimins1 / Procedure, 1898 (Act V of 1898), and auy prc.ceedi:ng:.ldefore .any.:such Ofiicer 

( +hall be deemed to be a judicial proceedidg within the q.??ning ., of. sections 193 
.and 22d of the Indian Penal Code (Act XLV ofiS~60). : . . . 

. . . , .  . $ ,.> - , :  

8. Bower to transfer cases.-~h?. Central Governmeni; or the Chief Claims 

8 @ 

$onimissioner may, by order in writing, a t  any itage transfer any case pending 

8 :beforea Claims Officer to anothez Claims Officer. and the' Claims Officer, to  
.-, whorti the case is so transferred, ma.y, subject to any.spbcia1 diretian in the 
& order of transfer, proceed from the stage at which it i a i  & tiansferred. 
@ 
h,. 
r-" 

8. Certain officers to be public keqaf i t s . -~ ,he~hibf :  claims ~ o k ~ i s s i o l r c r ,  
": tj +he Joint or Deputy Chief, Claims Commiisioner and all Claims Commissioners, 

\ Ciairna Oflicers, Registering 0fficers:and assistant registering offi.c6rs appointed 
g ilndr+r this Act, sha,ll be deemed to be public' servants' wibhin the meaning of 

section 21 of the Indian Penal Code (Act XLV of' 1860). !, . v 
pj 
,I 
*% 10. BW 09 jurisdiction of civil courts.-No civil court shall have jnrisdio- 
$ 
,;+ tion.in respect of any matter which the Chief . C l a h s  C~~rniskioner  o.r the 

.jI 

Claims 00icer is empowered by or under this Act, to determine, and no 
,q c injunction shall be granted by a.ny court .or other authority::in..respect of any 
3: .action taken or to be taken in pussuaa:ce of any power conferred b y  or under 
4 :this Act. 
:I 

' . 11. Protection of action taken in good faith.-No suit, prosecytion or ,o the~  
$i 
;?, bgal proceeding shall :lie, against the Central Government or any person 
t: appointed under this Act in respect, of anything which: is in good faith done 
8 
I =or intended to be done in pursuance of this Act or..oi. a.np:rules or; orders made 
f$! 

:: %liereunder. 
$ 
, 12. Penalty.-Any person who- 

.& .*, 
.> ., .&<- 

,+i? 
(a) submits, in respect of his clairn under this Act, any infornlation 

P which he knows or has reason to believe to be false or which he does no$ 
beiieve to be true, or 

( b )  submits his claim to more than one Registering Officer, 
e shall be punishable with imprisonment which may exbnd to three years, or 

with fine, or with both. 

13. Penalty for abetment.-Any person who abets any of the offences 
punishable under this Act shdl be punishable with the punishment provided 
for the offence. 

14. Cognizance of offences by courts.-No court shall take cognizance of 
any offence punishable under this Act save upon complailit in writing i n a h  
'by an officer authorised by the Central Government by general or special order 
in this behalf. 

15. Delegation of powers.--(1) The Central Government may, by gene& 
or special order, direct that any power exercisable by it under this Act shall, 
subject to such conditions, if any, as may be specified in the order, be 
exercisable also by the Chief Claims Comrnissionsr. 



1.6. Power to make rules-(1) .The Central Government may, by notif icst io~ 
fn. the Officialr Gazette, make rules to carry .out the purposes of this Act. , 

(2) I n  particular, and without prejudice to the generality of the foregoing 
power, such rules may provide for all or any of the following matkern, 
namely :- 

(u) the form and manner in which claims may be submitted by dis 
placed persons to Registering Officers; 

( h )  levy of fee, subject to such exceptions, if m y ,  in respect of any' 
c!ails which may be submitted under section 5; 

(c)  the mannes in which claims may be registered; 
(4 )  the manner in which any inquiry may be held by Claims Officers, 

Clnims Commiss:oners, the Joint or Deputy Chief Claims Commissioner o r  
the Chief Claims Commissioner; the procedure to be followed by Claima. 
Officers, Claims Commissioners, the Joint or Deputy Chief Claims Corn- 
miebioner or the Chief Claims Commissioner; 

(el the powers vested in a civil court which may be exercised by a 
Clairns Officer, Claims Commissioner, the Joint or Deputy Chief Claimr, 
C3mmie~ioner or the Chief Clsims Commissioner while holding any inquiry 
under this Act; 

(fl any other mattar which has to be, or may be, prescribed under 
*his Act. 
17. Repeal of Ordinance V d 1950.-(1) The Displaced Persone (Cldrns) 

Ordinance, 1950 (V of 1950) is hereby repealed. 
(2) Notowithstanding such repe~l,  mything done or any action taken in the 

exer~ise.cf any power coderred by or under the said Ordinance shall be deemed 
to have been done or taken in the exercise of the powers conferred by or 
under thie Act, as if this Act were in force on the day on whioh suoh thing 
m e  done or aotion was taken. 
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An Act t o  consolidat4 and amend the law relating to  t h  e govern- 
Y 

A C 

dpnt  of the Air Force. 

\ [18th M a y ,  19503 
t BE i t  enacted by Parliamedt as  follows :- 

'\ \ CHAPTER, I ' 

1. Short tittles and This Act may be called the Air 
:Force Act, 1950. 

(2) Tt .hall come as the Central Government may, 
by noiification in in this behalf. 

2. Persons subject t o  this Act -The following persons s h d l  be subject ts 
this Act wherever thev may be, na a elg:- 

( a )  officers and warrant offi ers of the Air Force; 
( b )  persons enrolled under i t is Act; 
( c )  persons belonging to thekndian Air Force Volunteer Reserve in the  

circumstances specified in section 3 of the Indian Air Force Volunteer Re- 
, ! serve (Discipline) Act, 1939. (XX f V I  of 1939); 

law, who, on active 
any frontier post specified bp the 
this behalf, are ernployed by, or are 

in the service of, or are or accompany any portion of the Air 
Force. 

3. Termination of 

4. Definitions.-In this Act, unless the h n t e x t  otherwise requires,- 
-(i) "active service", as applied to a person subject to this Act, meam 

the time during which such person- 
f ,  

\ I, 
(a )  is attached to, or fobs a forbe which is enpaged in 

operations against an enemy, or 
r ; ,  , (b )  .is engaged in air force in, or is on the line of march 
- -  to, a country or place whollg- by an enemy, or 

(c) is rltttzched to, or which is in military 
ocoupation of any 

!>3 . \ >  1 ' 
(izj " akc ra f~"  hlclbdes 'bkvoons, a i r sh ip ,  

gliders or other machines for flying; I - I ' ,  



(iv) "Air Force" means airmen who by their commission, 
warrant, terms of enrolment are liable to render continuously 
for a term air force service in every part of the world or anx 
specified part of the world, belonging to the Indian Air 
Force Volunteer Reserve permanent service; 

(v )  "air force custody" mean the arrest or confinement of .a person 
accordiiig to the usages of the s rvice and ineludes military or -navd 
custody ; 

(vi) "air force law" means the law enacted by this AcC and the rules 
made theremder and irirludes the sages of the service; a 

I 
I 

(vii) "air force reward" inclu es sny gratuity or arinuity for long 
senrice or good conduct, badgo pay or pension, and any other air force j 

I pecuniary reward ; I/ 1 
1 L 

(viii) "airman" means any pe'son subject to this Act other than an 
I 

i [officer ; f 
I 

I 

! (ix) "air oEcer" means any fficer of the Air Force Bbove ,the teak 
! ,d .group captain ; 

(z) "air sighal'' means any si nal intended for the guidance of sir- 
@raft, whether given by flag, groun signal, light, wind indicator or in any 
manner whatsoever - b 

(d) "Chief Legal Ad7:iser" me ns a per'son appointed as such by the 
I Commander-in-Chief to give adlice on matters relating to air force law and , to perform such other duties of a 1 gal character as may arise in connection 

.therewith ; 
I 

i 
I 

r (xi9 "civil offence" means an I offence which is triable Iy a crimind 
seourt. ; 

1 
( e n )  "commanding offiaer" uped in relation to a person subject '~6 

hhis Act, means the officer for tye tirne being in con~mand of the \init or 
detwhlnent to which such person! belongs or is attcached; 

I 

(mi) "court-martial" 'means 'a eowt-martial held under this Act; 
I 

,(mii) "criminal court" meanq a court of ordinary criminal justice in 
nng part of India, other than thej State of Jammu and Kashmir; 

I 
i 

(szdii) "enemy" includes all brmed mutineets, armed rebels, armed 
I tidters, pirates and any person in Frms against whom it is the duty Jf any 

jpetso& s ~ b j e h t  :to ai'r ^force llaw to :sot ; 
i 

(xi*) "the Forces" rneana tlicr\regular A q ,  'NmY and Air Force OE 
an7 park of any one or more of tQem; 

' I 



Y 

(zxiiij "o cer" means a person commissioned, gazetted or in pay as an 
officer in the ir Force, and includes- 

! (a) an officer of the Indian Air Force Volunteer Reserve who Is 

I I 
for the ti? 1 being subject to this Act; 

( b )  in elation to a person subject to this Act when sewing sunder 
such condit \ one as may be prescribed, nn oscer of the regular Army 

.or the Navy; 
but does not in lude a junior commissioned officer, warranii officer, petby 
officer or non-co in missioned officer; 

(xiv) upreskibed" means prescribed by rules made ~in'der this Act; 
(zrv) "provo t-marshal" means a person appointed as sucii under 

section 108 and \ .ncludes any of his deputies or assistants or any other 
person legally exe cising authority under him or on his behalf; 'f .(xzvi) "regula$ion" includes a regulation made under this Act.; 

(xxvii) "superi r officer", when used in relation to a person subject 'to. 
this Act, includes k warrant officer and a non-commissioned officer, and 
a3 regards persons berving under such conditions as may be prescribed, an 
ofricer, junior com t issioned officer, warrant oficer, petty oficer and non- C commissioned officer of the regular Aimy or the Navy; 

ii (mviii) ' 'unit" !includes- 
(a) any bodp of ofkers and airmen for which 8 (separate authoris- 

ed es'cablishnle4t exists; 
( b )  any sepbate body of persons subject to this Act employed or 

alry service and ~ o t  attached to a unit as aforesaid; 

4 ( c ) ,  any oth$ ..separate body of persons composed ..whollv or pq:*iy 
T~ r ~ f  persons subjekt to this Act, and specified 8s a unit by the Central. 
t .  Government ; 1 # 1 .  . '  
g. :a !person appointed, ..gamtted 
8 
p + p i b ~  <as a 'warrant the Air F o r c ~  -and iricludes an 1.acting.w 
! cdfficer, a master and ,a warrant ,offioer o f  ,the 11.ndian 5:. 
:,, < .  .. ,. . : ::,Force Volunteer f ~ r  :the ;time -.being subject to !this Act; 

'(zxx) all words a,dd expressions used herein an'd defined in the .<Irfd.ian 
Penal Code (Act X L ~  of 1960) and not hereinbefore dcifined, -shall .!be 

.,deemed -to .have the .r+anings .respectively assigned t o  them by. that ~Qode;. 

\ c m m m  n 
j 

1 6. rkp$li~Stion df Aet?;to binsin fr~rceganaer the : cemal iQopernmefit.+II).'.me 
. ! @&rB :'Gqverh.m&t "may, {bb : notifiod$i.on, QpPl?, .!with or .$,~&h.out i:mo&i.f$&$ti@$fs, ir; 
g . '-%Il:br or.',&~y ' of the 'provisions idf this Adt -'to :any force ,&sea and im&i:l~ba]~&d '$n 
% i%md . ..the fopeJ&ioh:Of :.'Bay &b9r ~ ~ ~ ~ ~ + , w ~ d t  ifOr 'fie 

! Wqg 1 . . -applicable to &es.*id'fbrce. t '  . , .  . . . .  . .  5 



(3) The provisions of thirz Act so applied shall also have, e ~ e c t  in respect of 
persons who are employed by, or are in the service of, a. are followers of, or 
accompany any portion of the said force as, they have effect in respect of persona 
subject to this Act under clause (17)  of section 2. 

(4)  While any of the provisions of this Act apply to the said force, the Central 
Government may, by notification, direct 'by what authority any jurisdicbion, 
powers or duties incident to the operation'of these provisions shall be exercised 

'.or performed in respect of the s:\itl force. \ 
+ 

6. Special provision as to rank in certaip cases.-(I) The Central Government 
may, by notification, direct that  any persqns or rlass of persons subject to this 
Act under clause (d) of section 2, shall be Iso subject as officers, warrnnt officers 
or lica-commissioned officers, and may authorise any officer to give, a like 
direction and to cancel such direction. 

i 
( 2 )  All persons subject to this Act otyer than officers, wnrrant officers a n t  

non-commissioned officers shall, if they ate not persops in respect of whom 
ootjfication or  direction under sub-section ;(I) is in forca, be deemed to be of 1 

rank inferior t o  that of a non-commissione@ officer. 

7. Commanding officer of persons subject to air force law under clause (d) 
..of section 2.-(1) Every person subject tojthis Art, u11dc.r clause (d) of section 
2, shall. for t he  purposes of this Act, be ;deemed to be under the commanding 
-officer of the unit,  or detachment, if any, jto which he is attached, and if he is 
uot so attached under the command of ad7 officer who map for the time being 
be named as his commanding officer by tpe officer commonding the force with 
which such person may f ~ r  the time beingibe serving, or of any other prescribed 

-officer, or, if n o  such officer is named or ~rescribed, under the command of the 
-esid officer commanding thc fvce.  i 

(2) An officer commanding a force shdll not place a person subject to this 
Act untler clause (d) of section 2 under the1 command of an officer of offic:al rank 
inferior to tha t  of such person if there is ptesent a t  the place where such person 
is any officer of higher rank under whose[ command he can be placed. r 

1 
8. Officers exercising powers in certain gases.--(1) Whenever persons subject 

btr this 9 c t  a re  serving under an  officer \;ommanding anv air force formation 
not ir, this soction specifically named, and !being, in the opinion of the Csntral 
Government, n o t  less than a squadron, th$, said (fovernment mny prescribe the 
afficer by whom the  powers which, undl.r\ this Act, may be exercised by air 
cfficers in charge of commands, and ofic rs commanding groups, wings and 
squadrons shall, as regards suah pcrsons, b exercised. 4 

(2) The Central Government may 

think fit. 
snbject to such restrictions, reservations, conditions as i t  may 

9. Power t o  declare persons to be on 
thine, contained %in clause (i) of section 
<notification, declare that  any persons or class persons subject to this Act shall, 
.with .reference to any area in which they be serving or with 'reference to 
:-anylprovisjon of, thig Act or of any other, .for the ,time tieing in force, be 
,deelned to be o n  active service within the this  Act: a 

* . , \  , , 
* ,  



1 I 
" 10. Commission and appbptment.-The Presi'dent may ' grant, to such pe~.son' 

as he thinks fit a commissio$ as an officer or appoint any person as a warrant 
officer of the Air Force. 1 

11. Ineligibility of aliens $p enrolment.--No person who is not a citizen of ' India shall, except with the 'consent of the Central Government signified in 
writing, be enrolied in the Ai t  Force: 

( Provided. that nothing conktined in this section shall bar the enrolment of 
toe Subjects of Nepal in the 4 r  Force. 

1 
12. Ineligibility of females tor enrolment or employment.--No female shall 

be eligihle f ~ r  enrolment or em$pyment in the Air Force, except in such corps, 
department, branch or other bod forming part of, or attached to any portion of, 
the Air Force aa the Ccptral ~ [ve rnmen t  may, by uotification, specify in this  
behalf : 

Provided that nothing contai in this section shall affect the provisicnq 
of any law for the time being in ce providing for the raising and mainteii~lnce 
of any service auxi1;ary to the A orce or any branch thereof in which females 
are eligiblo fc:. enrolment or em 

!! 13. Procedure before enrolling Aicer.-Upon the appearance before the pre- 
scribed enrolling oficer of any p rson desirous of be:ng enrolled, the enrollag 
oficer shaJl read ancl explain to h , or cause to be read and explained to him 
in his presence, the conditions of e service for which he is to be enrolled; and $: shall put to liim the questions s 't forth in the prescribed form of enrolment, 
and shnll, after having c:utioned im that if he makes a false nnsmer to any 
auoh question he will be liable to 1 ,punishment under this Act, record or cause 
to be recorded his answer to eachlsuch question. 18 

3.4. Mode of 
: 13, the enrolling 
: fully understands 
' service, and if such a cause such person such person shall thereupon 
$8 be deemed to be 
a .  

t 
' 15. Validity of enrolment.--Eveb person who has for the space of three 

months been in receipt of pay as a enrolled under this Act and been borne 
on the rolls of any unit shall be to have been duly enrolled, and shall 
not, be entitled to claim his on the ground of any irregularity or 
illegality in his enrolment or on whatsoever; on6 if any person, 
in receipt of such pap and borne as aforesa:d, claims his d:scharge 
before the expiry of three months his enrolment, no such irrrgularitv or 
illegality or other ground shall, he is discharge3 in pursuance of' his 
claim, affect his position as an person under this Act or invalidate 
any proceedings, ac t  or thing taken o done prior to his discharge. 9 

f ' 16. Persons to be attested.-The foll\wing persons shall be attested, namely :- 

$f (a) all persons enrolled a s  co*batants; 



I \ 
17. Mode of attestaticm.-(1) witHew$-p&gbgm-'who is to be attested is reported 

,fit for duty, or has completed the prd cribed period of probation, an oath or 
affirmation shall be sdmihistered' to h i d  in thg prescribd~f6rm by his command- 
ing officer in front of his unit or such @ortion thereof as may be present, or bp 
sny otther , prescriBedc person: i 

(2) The form of oath or affirmation $rescribed under this section shall contain 
a promise that the person to be attested will bear true allegiance to the Consti- 
tution, of India. as by, law, established, land that he will serve in the Air Force 
and g~~wherever  he is ordored. by land,,sea or air,, and, that he will obey all com- 
mands of any officer set over him, even to the  peril of his life. 

(3) The fact of an enrolled person hapiizg taken the oath or affirmation directed 
by libis section to be taken shall bt# entered on his enrolment paper, and 
.authenticated by the signature of the officer administering the oath or afbmation. 

i 
18. Tenure of service under the Act.-Every person subject to this Act shall 

hold. ofBce during the) pleasure of the dresident. 

I 1 
li9t' Tetmination 0% service, by' Genttal Government.-Subject to the provisional 

of this Act and the rules and regulat$ons made thereunder, the Central Govern- 
I 

I 

I 

! cer in charge of* a command 
y dismiss or remove from 
ther than an officer or a 

wanrant officer. 
( 4 )  On, active service, am officer 40mmanding. the air forces in the field may 

reduce to a lower- rank or1 to, the ranks any warrant o%cer or non-commissioned 
t 

or officer specified in sub-secbion (3) mag 
er class in the ranks any airman other than a warrant, officer or 

i non-commissioned officer. 1 
(6), The, comman&ng officer of an acting, non-commissioned officer may order \ him bg revert to-his substantive rank as a non-commissioned officer, ox if he h%s 

n~ such s u b s t ~ $ i v e  raok, to tha  rands. 
(7) The exe~cise of! my poweas u n d e ~  thisr section shall b e  subject bo.&e other 

provision.3. cca:simd in this AcP and the1 rules md~~egulations made- there~mdes. 

(a) , h e  &: me~uber.- 06, , QY! t 
trade union or labour union, or a 



[ 2&: Retivernent, relede or dircbarge:--Any person snbjeot to this Act mag 
[ bei retired, released) or disApged from the service by such authoribg snd in su& 

manner as may be prescr.i"ped. 
officer, or enrolled 

or released from tho 
with a certificate, in tho 
and also in the EngIIirab 

his service ; 

24. Discharge or dis out of Illdia.--(I) Any person enrolled untltw 
$lis Act who is entitled conditions of his enrolment to be discharged, 

competent authority, and who, when he  is 
rged, is serving out of India, and requests to 

be sent to India, shal g discharged, be sent to Zndia with all con- 
oenienti speed. 

this Act who is dismissed from the service 
, is servi'ng out of India, shall be sent to 

mentioned in sub-section (2) is sentenced to 
punishment, such other punishment, or, in 

the case of a sent tion, imprisonment or detention,, o, portion of 
re he is sen4 to India. 
ction, the word "discharge" shall include 
hall include removal. 

26. Au.th.mised deductions from pay.-The pay of every 
p ~ s s o s  subje.ct t . ~  this Act. -an;y:~egalaCioin; for?? the, time 
.I;.eing. in force, shall.. be other: than the d-eductiionr, 
anthorised .by ox. under: this 

26. Remedy of aggrieved air~df~n.-(1) Any airman who deems himself 
wrongcd by any superior or other: officer may, if not attached to a unit or # detachment, complain to the ofsced, undsr whose command or orders he is s e n -  

@ ing,; and may, if attached to a @it or detachment, =%plain tc the officer 
commanding the  same. t, 

2. 
(2) When the  officer complain 

~huuldt, under' sub-section ( J  ), be 
qh .suah\ offiser'w next superior of3 
superior officer, he may complai 

('31' Every oficer receiv 
i~ve6ti'gacio1~ into it t$s> l'riap 
ant; or, when nececssary: $e 

\ 
-4;iir -r- iA "4 -  * &",, i"*-w&' . < 



1 
27,: Remedy of aggrieved officers.-A 'y ofEcer who deems himself wronged 

by his comman:lin;g officer or any super$r officer and who on due applicatigg 
! made to his 

in such manner, as, 
may from t ime . t o  time be specified 

28. Immunity from accoutreli 
i ments or necessaries -of 

1 

29. Immunity from arrest fm debt. No person subject to this Act shall, 
ao long, as he belongs to the Forces, b le to be arrested for debt under any 
process issued by, or by the authority y civil or revenue court or revenuy 
sflicer. 

(3 )  The judge of any such court or said officer may examine into any 
oomplaint made by such person or his 
person contxnry to the provisions of and may, by warrant unrleir 
his hand, dischfirge the person, and costs to the complainant, 
who map recover those costs in like have recovered coste 
awarrled to him by a decree against 

(3) For the recovery of such costs no shall be payable lj the 
complainant. 

30. Immunity of persons attending cou from arrest.-(1) No 
presirling oEcer or niernber of a advocate, no party to 
any proc&d!ng hefore a court-martial, or his legal practitioner or agent, and ilo 
witcess actil~g in obedience to a summons to ;attend a court-martial shall, while 
pi.oceeding to, attending, or retunling ilrorn, 4 court-m:~r.tial, be liable to arrest ' 

under civil or revenue process. 3 

f 
(2)  If any such person is arrested under dp such process, he may be dis- < 

&arged by order of the court-martial. 1 
31. Privileges of reservists.-Every person b to the Air Force Reserve 

to this Act. 

shall, when called out for. qr ellgaged in, or from, training or service, 
be entitled to al l  the privileges accorded by 29 to a person subject 

\ 
32. Priority in respect of Air Force perso\ne19s litigation.-(1) On the 

presentation to any court by or on behalf of any person subject to t h ~ s  Act of a 
certificate, from the proper air force authority, 04 lea,ve of absence having been 
granted to or applied for by him for the purpose prosecuting or defending any, 

,suit or other proceeding in suchcourt,  the court on the application of.such 
person, arrange, so far as  may be possible, for hearing and final disposal 
bf such suit or o ther  proceeding within the of the leave so granted o r  

I applied for. , . .  . '; 

(2)  The certificate from the proper air force s;thodty shall state t ie  Rrst 
1 ant! last day of the leave or intended leave, and.set'1: forth a description of tb 
1 rae with respect to whi& the leave was granted or ypplied fox. 

" - L " . ~ A . ~ + & ~ ~ + ( ~ $ - C ( ~ ? , S . C ~ ~  "d 



(5) If in any case a as to the proper air force authority 
qualified to grant such as aforesaid, such question shall be at once 
referred by the court having power not less than s group corn- 
rnander or equivalent decision shall be final. 

33. Saving of rights aa under other laws.-The rights and ~rivileges 
specified in the precedin of this Chapter shall be in addition to any 
others cor~ferred on perso to this Act or on members of the regular 
Army, Navy and Air For ly by any other law for the time being in 
force. 

CHAPTER V I  

OFFENCES 

34. offences ln relation the enemy and punishable with death.-Any 
person subject to this Act commits any of the following offences, that ie 
to ear,- 

ers up tlny garrison, fortress, post, 
his charge, or which it is his duty to defend. or 

uses any means to con1 or induce any commanding officer or other 
pezson to commit the s 

( b )  intentionnily 11 ans to compel or inauce any person 
subject to military, na rce law to abstain from acting against, 
the enemy, or to disco rson from acting against the enemy; or 

my, shamcfully casts away his arms, 
misbehaves in such mailups as to 

heryes vi th  or 
. .  > , , . ' ,  



(n) treacherously uses any false air signal or alters or interferes wit 
any air signal: or 

(oj when ordered 'by his superior ofncer or otherwise under orders ti 
carry ou+j any air force operations, treacherously or shamefully fails t o  us 
his utmost exertions to carry suoh orders into effect; 

*all., on conyiction by court-martialb be liable to suffer death or euch less 
punishment as is 111 this Act mentioaqd. 

... . , : . . , . . . : . .. . . . 
, . .  . . .  > ,' . , , . . . , <  2 .  : 

: b 

, ::.35.. Offeqeesin. relation to: $he w d  n o t  p.v+shable.with d e a t h . - ~ h ~ '  
subjkct to this A&t who comdits  ally of t he  following offences, tliat is', 

to say,- 

(a) is taken prisoner, by tvdnt of due precaution, or through disobe- 
dience of orders, or wilful neglec$ of duty, or having been taken prisoner, 
fails to rejoin his service when able to do so; or 

: . . . . ,  .,: : ;(.b) yi t~out .d :~~. , : ;~y$hor i fy  h ilcls. correspondrnce with or. communicat 
;.; I .  i p ~ e l ~ i g p n ~ ~  to Jhgf esemy; br 6bvine r:nknr: by tine ki~o\>;--ledge of Any suc 

correspondelice or communici€id$ ~ ' i l f d l ! ' ~  omits td diiicover i t  immediate1 
to his oomnlailding or other supkrior cjfficer; or 

.::. 
: ~ 0.. 2 :,. ,". ' " . . . . - .  . I  . . .. . , . 

,.. .. , , , . ::(.GI withbut ,du& ruih+fity , . sipds % .  . . .  ti . flag of tfiice to the . . enemy; or 
. .  . 

.. . (d) negligently causes t h e  cabtnre or destruction by the enemy of any 
aircrnfi belongii~.g to the Govern~en t ; :o r , ,  . . . . .  

(e) when ordered by .his su&rior officer, or otherwise under orders to  
ct:irry out any warlilie aperations\in the : ~ j t : ; .  negljgr~n t.1 ?r t . l t ~ . o ~ ~ g ? ~  other 

. : default fails to use his utmost e9rt ions to carry such orders ilito effect; 
shall, onconviation by court-martial, $e liable to suffer impl.isonment icr a term 

:which may extend to fourteen years c$ such less punishment as is in this Act 
mentioned. 1 

1 
I 

38. Obences purlishable more severely on active service than a t  other times.- 
Any person subject to this Act who co$lmits any of the foll~wing offences, that . 
is to sag,- \ 

(a)  forces a safeguard, or forced or uses criminal force to a sentry; or 
(b) breaks into any house or &per place in search of plunder; or 
(c) being ,a sentry sleeps upon !;his post, or is intoxicated; or 
( ( 1 )  rn i tb - i t  o~der s  from his suderior officer leaves his guard, piquet, 

patrol or  post; or 1 \ l ,  
t ss 

(e) intentionally or through negJect occasions a false alarm in camp 
or ql~arters;  or spreads reports calculated to create unnecessary alarm or 
despondency ; ar 

I i 

( f )  makes known, the countersign to R ~ J  pemon j 
no4 entitled to receive it; or a parole, *ra@hw~,rd or 
oounterdgn dam-t t m  pbat s 

I ,  4 
\, 



I , alters or, intepfeaes with any air signal; shall. 
C& con~ictihn by 

+hen on ictivb service, be liable to 
may extend to fourteen years or such 

i f  he comrniLs ally offence when .lot o r  active service, be liable 
to' suffer imprisonment term drthioh may extend to seven gears or 
such less punishm@l~llC this Act mentioned. 

t to this Act piho commits any of the following 
. . . .  ( .  . .  : . . . . . . .  .: : . . :  > , ~  . :  ,~ ,. 

. . 
.:!. ' , . , . 

. . .  . . . .  . . . . 

,. or conspires' ,v~i,th any . ,other, persons to 
aval or air forces of, India or tiny 

. . .  
. . . . .  ' , , ,..,.' ~ . .  ,.,, . ;  .;: !!, ' .  . < : .  

. : .  
. . 

. . . . 
. . . . . . .  3 .  ;::. 

. :; .. (b)..jpins ;i~,ay . . . . . _ . .  . . . . . . . . . . . .  . . . .  , :.: . i .  :. : 
/' t :.; : , > :  :.?.'ii . : . ,  . ',b?,.. ; . A  ::t:i'i(o).. being;&senb;at:: .:.do,esapot use. i &s;,utm?st;: ,: e % ~  

deavoulas to supp~ess the . . . . . . . . . . . .  . , .  . % .  ..:. .... ,., !. 

-.::, 3 3c:.i:~ 45) ,&q!ying: fir:: having ., ason-to. ,believe in the existsnce. of. an;y,.s.uch 
m u t l c ~ ,  or of any :jnteqtion commit3:such mu.tin:y o r  any sych con:spii.acy., 
does not, witho& delay, : i l ~ f o r ~ a f , ~ o ~  thereof t b  his- bbmdjjdih8""oC 

. . .  o t h e ~  -super:or -officer ; or . ‘ . :  < . .  ! . .  

any .person ini We' m'ilitatp,;: .:n&V&l, or air 
forces of India fro legiance t o ,  t h e  . . . . . .  Uniol? ; . . 

! 
, . ,  > 

shall, on convict'on by court-mar liable to suffer .death or such iem 
pullishment a3 is in this Act rfielr 

i j ; ; \ ,  I 

38. Desertion and aiding deser ( I )  Any person subject to this Act who 
deser ts  or attempt's to dosert the shall on conviction by court-martial, 

if he commits the offell n active service cr when uncler orders for 
active service, be liable 'lo s r death or such less punishment as is in 
this Act mentioned; and 



(e) when on parade, or on the line of march, without sufficient cause 
2) 

or without lease from his superior bfficer, quits the parade or line of m m h  : .\ 
or +1 

1 (j) when in camp or elsewhe e, is found beyond any limits fixed, q 
d 

in any place prohibited, by any k f  eneral, local or other order, rithoub s '1 
pass or written leave from his supkrior offioer; or J 

7 
(g) without leave from his suderior officer or without due cause, absents 

himself from any school when dqly ordered to attend there; (, 

shall, on o;inviction by court-martial, de liable to suffer imprisonment for a term . 
which may extend to  three years or such lees punishment as is in &is Act) ! 

mentioned. 1 1 
1 

40. Striking or of8cer.-Any person subjecb kr thie Aafb I 
who commits any of the that is to say,- p 

(a) uses criminal force to, assaults his superior officer; or 'I .1 
(b )  uses threatening languagi to such officer; or i 
(c) uses insubordinata langu ge to such officer; t 

shaII, on conviction by court-maftial, 
2 

if such officer is at in  the execution of his office or, if the '.! 
oeence is committed on be liable to suffer imprisonment > 
for a term which may years or such less punishment! ? 
as is in this Act mentioned; and 

I 

in other cases, be liable to sbffer imprisonment for a term which may :: 
1 extend t o  ten years or such less unishment as is in this Act mentioned: $! 

Provided that in the case of oCEence specified in clause ( c ) ,  the im- 
priso~lmeilt shall not exceed five 

41. Disobedience to  superiol' omcer -(7) Ally person subject to this Act who 
disobeys in such nlnnner as to show wilful defiance of a~~tliority any la\\.fuB I commnnd give11 r~ersonnlly by his sup rior uficer in the cl.xccntion of his office 
whether the same is giver, orally or i ~ .  writirlg or by signal or otherwise shall, 
on conviction by court-martial, he lia \ le to suffer imprisonment for a term 
whicl~ may extend to fourteen years oij such less punishment as is in this AcC 
ment~oiierl. i 

'i 
(2) Any person suhject to this Act $ho disobeys n n v  lawful command given 

by his superior ofices shall, on conviction by court-~nartial, 
% 

if he commits such offence whdn on active service, be liable to suffer 
imprisoi~menf for a term which may, estend to fourteen years or such less 

" ~uilishrnent as is in illis Act mentio led; and \ 
i.f h e  commits slich offenoe 



(a) being concerned in any quarrel, affray or disorder, refuses t o  obey 
any officer, thou&\ of inferior rank, who orders him into arrest, or uses 

. oriminal force to  ori assaults any such officer; or 
i ( b )  uses criminpl force to, or assaults any person, whether subject to 

this Act or not, in ;whose custody he is lawful1 y placed, and whether he 
is or is not his supqrior officer; or 

whose duty it is to apprehend him or to have him 
in charge; or 

(a) breaks out pf barracks, camp or quarters; or 
(e) neglects to \obey any general, local or other order; or 
( f )  impedes the[ provost-marshal or any person lawfully acting on his 

behalf or, when call&d upon, refuses to assist in the execution of his duty 
a provost-marshal ol; any person lawfully acting on his behalf; or 

i (g) uses criminal force to or assaults any person bringing provisions 
or supplies to the tortes; 

shall, on conviction by cdurt-martial, be liable to suffer imprisonment for a term 
which may extend, in t e case of the offences specified in clauses (d) and ( 8 )  

Q two years, and in the case of the offences specified in the other clauses to  .ten 
years, or such less punis ment as is in this Act mentioned. t 

43. Fraudulent e nt.-Any person subject to this Act who commits 
any of the following s, that is to say,- 

obtained a regular discharge from the Air Force 
e conditions enabling him to enrol or enter, enrols 

said force or any part of the military or the naval 
foroes of India; or 

( b )  is concerned in the enrolment in any part of the Forces, of any 
person when he  kno s or has reason to believe such person to be so zircurn- 

. ~tanoed that by enr$;ling he commits an ofience against this Act; 
shall, on conviction by urt-martial, be liable to suffer imprisonment for a term 
wbioh may extend to e years or such less punishmenti as is in this A08 
mootioned. $ 

1 
44. False answers become subjeot to this 

Act who is a wilfully false 
form of enrolment which has 

he appears for the purpose 
be liable to suffer imprison- 
such less punishment as is 

if he is an officer, be liable to be cashiered or to 
as is in this Act mentioned; and if he is a warrant 

issed or to suffer such less punishment as is in this 



47. Ill-treating a subcrdia te . -~ni  officer, ' warrant. officer or non-com- 
missioned officer; - who uses crimindl ffdke ti> ' or otherwise ill-treats any person 
subject to this Act, being his subordinqte in rank or position, shall, OR convic- 
tion by court-martial, be .liable.to suff4r imprisonment for a. term which may 
extend to seven years or such less puni$hment a s  is i11 this Act mentioned. 

1 

. . 48. 'Intoxication.-(1) Any person suiject to this Act who is found in a state 
of intoxication,. whether on duty or not, shall, on conviction by court-martial, 
if he is an officer, be liable t.0 be c~shieked or to suffer such less punishment as 
is in this Act mentioned; and if he is pot an. officer, be liable, subject to  t h e  
provisions of sub-section (?), to suffer itnprisonment for a term which may' ex- 
tend to two years or such less punishme/nt a s  is in this Act mentioned. 

(2) Where an offence of being- intoxjicateil is committed by a person 0 t h ~  
than.an officer when not on acti-ve servicb or not on ~Iuty ,  the period of imprison-' 
ment awarded shall not exceed, six mobths. 

1 

49. Permitting escape of person in, person subjecb to this A d  
who commits any of the following 

(a) when in cornrna~ld of u piquet, patrol or post, releases withouf 
proper authority, whether wilfully o i  without reasonable excuse, any person 
uommitted to his charge or refuse$ to receive my prisoner or person so 
committed ; or 1 

( b )  wilfully or without reasonatle excuse allows to escape any person 
who is committed to his charge, or @horn it is his duty to keep or guard; 

shall, on conviction by court-martial, be iable, if he has acted wilfully, to suffer 
imprisonmerit for a term which rnay exte d to foulateen years or such less punish-. 
ment as is in this Act meldtioned; and if he has not acted wilfully, to suffer 
imprisonment for a term which inay ex end to two years or such lesa punish- 
ment as is in this ~ c t  mentioned. \ 

SQ. Hrregulaxity in connection with asrdst or confinement.-Any person subject 
to this Act who comrnits anv of the foll wing offences, that is to say,- 

(a) xnnecessarjly detains a persin in a r r d j  or confinenlenty withoub ' 

for investigation; or 

i 
bringing him to trial, or fails to brin his case before the proper authority k 

i 
( b )  having committed a person to air force custody fails withaub 

reasonable cause to deliver at  the t ide  of such cornmitt,al, "r as soon as 
pmcticable, and in any case within forty-eight hours thereafter, to the 
oficer or other person into whose c stody the person arrested is corn-. 
rnitted, a n  account in writing signed J himself of the offence with which 
the person so committed is c11:lrged; 

i 
shali, 011 conviction by court-martial, be to suffer imprisonment for a * 

term which may evtcnd to two years or punishment as is in thirs 
Act mentioned. 

51. Escape from c u s t o d ~ . - ~ n ~ ,  person bject to. thig Act who, being BEl 
lawful custody, escapes o r  attempts to e, shall, on; conyiction bg corrrt- 
gl8?$j?Jj be. .liable, t.6 ,. :&fter- $mpfisobj&fit :fbi': v ~ i t & & ~  + ! f  j b*taod five 

. .  . . years or such less punishme~t as is in t h i ~  .kc& nle:~lt;iuned. 



( a )  commits tgeft of nn?? properhy belonging to tile Government, or  
to any military, nab1  or air force mess, ban& 'or institution, or to any 
person subject to military, naval or air force law; or 

( b )  dishooestly bisappropriates or converts Do his own use any such 
property; or 

(G) comqits crim:nal breach of trust in respect of any such property; 
or 

(d )  dishonestly ieceives or retains any such property in resnect cf 
which ally of the off'ences under clauses (a), (b) and (o) h:ts Eeen corn 
mittcd, knowing or qaving reason to be:ieve the commission of such 
offence; or ? 

(6) wilfully or injures any property of the Government en- 
trusted to hirn: or 

with intent to defraud, or to cause wrongfd 
loss to another person; 

this Act mentioned. 

shall, on conviction by rt-martial, be liable to suffer imprisonment far a 
term which may extend ten years or such less punishment as is in 

.-Any yerson subject to this Act who commits 
hat is to say,- 

ty exacts from any person money, provisions 

ial. be liable t,o s1:ffer imprisonment for 
ars or such less punishment as is in this 

90% mentioned. 

.-Any person subject to this Act who 
s, that is to say,- 

oncerned in making away with, any arms, 
el&, tools, clothing or any other thing 
nment, isslied to hito for his use or en- 

(11) loses by neglect nything mentioned in clause (a); or \ 
(c) sells, pawns, or defares any medal or decoration granted 

to him ; 
uh~I1, on conviction by ' i d ,  be liable to suffer itnprisonment for a 
term which may extend,' in tge case of the offeilces specified in clause (a) to 
t2en years, and in the  case oflk the offences specified in the othnr clauses to 
6ve yeazs, or such less punishment as is in this Act mentoned. 

$ 



shall, on conviction by court-martial, be liable, if he has acted wilfully, 
suffer iplprisonment for a term which mby extend to fourteen years or such% 1 
punishment as is in this Act mentioned;; and if he has acted without reasona 
excuse to suffer imprisonment for a ter@ which may extend to seven years 
such less punishment as is in this Act inentioned. 

f i 66. Fake accusation.-Any person dubject to this Act r h o  commits any of 4 
khe following offences, &at is to say,- : 4 P 

4 
(a) makes a false accusation bgainst any person subject to this Act, i 

, knowing or having reason to belitbe such accusation to be false; or 
B 

(b) in making a complaint u6der section 26 or section 27 makes a 
statement affecting the character !of any person subject to this Act, kno 
h g  or having reason to believe (uch statement to be false, or knowing 
and wilfully suppresses any material facts; 

3 , '  
shall, on conviction by court-martial! be liable to suffer imprisonment for a , 

E term which may extend to five years .or such less punishment as is in this Act J 
mentioned. B $> 

1 4% 
$4 

57. Falsifying official documents &d false dac1aratirm.-Any person subjecb 41 
to this Act who commits any of the following offences, that is to say,- $ ?;a 

(a) in any report, return, list, certificate, book or other document @ 
made or  signed by him, or of tbe contents of which it is his d u t j  to sa- f 
certain the accuracy, knowingly palres, or is privy to the malting of, any 
false o r  fraudulent statement; ot 

( b )  in any document of the description mentioned in clause (a) ,; 
know~ngly makes, or is privy to ,the making of, any omission, with intent , 
to defraud; or i 

: 
(c) knowingly end with inteht to injure any person, or knowingly and ii 

with intent to defraud, suppres{es, defaces, alters or makes away with 
any document which it is his duty to preserve or produce; or 

t 
(d )  where i t  is his official d t ty  to make a declaration respecting Rnp 

matter, knowingly makes a falsel declaration; or 
i 

('e) obtains for himself, or foriany other person, ally pensiorr, allotvanoe 
or other advantage or privilege b~ a statenlent which is false, and which 
he either knows or believes to b{ false or does not believe to be true, or 
by making or using a false entry in any book or record, or by making an 
document containing a false statiment, or by omitting to make a t m  
entry or  document containing a true statement: 

shall, on eonriotion by court-martial, 'be liable to suffer imprisonment for s 

Ast me~tioned.  
i term which may extend to fourteen yea,s or such less punishment as is in thia 

i 
68. Signing in blank and failure to r & o r t . - ~ n ~  person subject to this Act 

who com~nits ally of the following offences that is to Fay,-- \ 



I 

( b )  refuses or<$ culpable neglect omits to make or send a report or 
return which i t  is &is duty to make or send; 

ahall, on conv~0~10~1 by \court-martial, be liable to suffer imprisonment for a 
term which may extend! to aeven years or such less punishment as is in this 
Act mentioned. 1 

69. Offences relating courts-martial.-Any person subject to this Act who 
commits any of the follo offences, that is to say,- 

( a )  being duly kummoned or ordered to attend .as  a witness before 
s court-martial, tvilf$lly or without reasonable excuse, makes default in 

i attending; or 
(b j  refuses to tbka an oath or makb an affirmation legally required 

by a court-martial t be taken or made; or 

(c) refuses to pr duce or deliver any document in his power or control 
legally required b j  a 3 court-martial to be produced or delivered by him; 01 

witness to answer any question which he is  by 

tempt of ool~rt-martial by using insulting or threat- 
ausing any interruption or disturbance in the pn>- 

t-martial, be liable to suffer imprisonment for a 
term which may exte hree gears or such less punishment as is in this 
Act mentioned. 

60. False evidence. persol1 aubjtzot to t h i ~  -4ct who, having been duly 
,eworn or affirmed be ny court-martial or other court competent under 
this Act to administe ath or affirmation, makes any statement which is 
false, and which he nows or believes to be false or cloes not believe to 
a e  true, shali, on co by court-martial, be liable to suffer imprisonment 
for a term which ma to seven years or such less punishment as is in  this 
Act mentioned. 

61. Unlawful detention of pay.-Any officer, warrant officer or non-commis- 
eeioned officer who, havin received the pay of a person subject to this Act 
unlawfully detains or refu es to pay the same when due, shall, on oonviotion 
$y c~urt-martial, bP, liable to suffer imprisonment for a tern* which may extend 

%o ten years or such less unishment as is in this Act mentioned. i 
62. Offences in relation to  aircraft and flying.-Any person subject t o  this 

Act who commits ally of th following offences, thab is to say,- b 
(a )  wilfully or wi reasonable excuse damages, destroys or loses 

any aircraft or belonging to the Government; or 

(.b) is gui1t.y of any act or neglect likely to cause such damage. des- 
truction or loss; or , 

(c) without lawful authority disposes of any aircraft or aircraft 
material belongink to he Government : or i 

(d) is guilty of any or neglect in flying, or in the use of a.ny aircraft, 
or in relation to any or aircraft material, which causes or is likely 
tc,  cause loss of life injury to any person; or 

(e)  during a state without proper occasion, or 
nagligentlg, causes the by or under the ai~t~horjty of a 

ing to the  Government: 
: neutral State, or the State, of any aircraft belong- 

a 



shall, on mn~ict ion by court~m&rtial ,~~$& liable, if:$ her has acted wilfully, tc 
euffer imprisonmenh for a term which ma9 extend to fourteen years,or such less 
punishincnt as  is i n  t h ~ s  Act plestipned, and, in ,any other case, to suffel ~mpri-  
mnmen-t for a terr~i, wh:ch (nay ext.end t+ five years or such less yunishlllenf 
5s is in this Act mentioned. 

63. Other offences relating to aircraff and flying.-Any person subjeot ta. 
(his Act who commits any of the following offences, that is to say,- 

(a) signs any certificate in relation to an aircraft or aircraft materid 
belonging to  the Government withou+ ensuring the accuracy thereof; or 

(b) being the pilot of an aircraft belonging to the Government, flies id, 
at a height less than such height as ;may be specified by the Commander- 
in-Chief, except while taking off or landing, or in such other circumstances 
as may be specified by the Commanqer-in-Chief; or 

(c) being the pilot of an aircraft: belonging to the Government, flies it7 
so as to cause, or to be likely to cquse, unnecessary annoyance to m y  
person ; i 

shall, on convictior by court-martittl, b& liable to suffer imprisonment for a 
Jerm which may extend to two years or such less punishment as is in this AcB 
mentioned. , 

fM. Di~obedimce of lawful command ojdD captain of aircraft.-Any person sub- 
jec6 to this Act who, whatever his rank, bmmits  any of the following offences, 
that is 60 say,- i 

(a) while he is in aa aircraft disobeys any lhwful command given by t h e  
captain of t!-g) r~ircraft, wheth~;r such; ceptain is subject to this Act or not, 
as respects all matters relating to thk flying or handling of the aircraft, o r  
affecting the  safety thereof; or I 

i 
(b) being the captain of a glider :,aircraft towed by another aircraft dis- 

obeys nny Lnwful comlrland given b$ the captain of the towing aircraft, 
whether th:? lattcr is subject to this\ Act or not, as respects all i c a t t e r ~  
aforesaid ; i 

i 

ehall, on conviction by court-martial, be \ liable to suffer imprisonment for a 
term'which may extend to fourteen y e a r s b  such less punishment as is in th is  
Act mentioned. 1 

1 
i 65. Violation of good order and air forae discipline.-Ang person subject to 
i this Act who is guilty of any act or omissi~n which though not specified in this 

Act, is prejudicial to good order and air fo'oe discipline shall, on convlr,tion by 
court-martial. b e  liable to  suffer impriscn~n I lit for a term whlcii u:np extend to 

i seven years or such less punishment as is ip this Act mentioned. 

\ 66. Xisce!lana_eous offences.-Any person subject to this Act who commits 
any of ' the following offences, that is to %A,- 

( ( 1 )  beinq in comnisnd at  nnp post &I- on the rn~rch,  and receiving a 
\ complaict t h a t  any one under his commgnd has beaten or otherwise mal- 

treated or oppressed any person, or has \disturbed any fair or market, or 
committed a n y  riot or trespass, fails to qave due reparation made to the 
injured person or to report the case to th proper authority; or 

( b )  by defiling any place of worship, otherwise, intentionally insults 
the religion o r  wounds the religious of any person; or 

(o )  attempts to commit suicide, and i? such attempt does uny sak 
-towards the commission of such offence: or\ 



(d) ~be'ing below '$ e irmk of ~ a r l ~ ~ ~ ~ t  o@,cer, yhelr 8qff duty, appearb, 
without proper authori 3 y, in or about camp or oantonmqnts, or in or 
 about, or when going tY or ret11ri:ing from, any ~ O T V I I  or baear, carrying a 
rifle, 'sword or other o 9 ensive weapon; or 

I 
(e) directly or indidectlg accepts or obtains, or agrees to accept or 

attempts to obtaia, for 'himself or for any other person, any gratification 
as a motive or reward r procuring the enrolment of any person, or leave 
of absence, proinotion o any other advantage or indulgenct: for any person 

- in the service; o r .  
4 ! 

t 
( f )  commits any oflqnce against the property or person of any inhahi- 

tnnt of, or tesident il l ,  tbe country in which Be is serving; 
E 

ehall, on conviction by cour -martial, be liable to sufFer imprisonment for a 
term which may extend to se en years or such less punishment as is in this A c t  
meritioned. 

t 
1 :: 

67. Attempt.-Any Act who attempts to commit any 
of the offences 34 to 66 inclusive, and in such attempti 
does any act towards the of the offence shall, on convictfon by 
court-martial, where no is made by this Act for the punish-. 
men$ of such attempt, 

if the offence attempled to be committed is ~unishable  with L a t h ,  to, 
suffer imprisonment for abe rm which may extend to fourteen years Gr such. 
less punishment as is in .tf is Act mentioned; and F3. 

3 -Ison- if the offence attempfied to  be committed is punishable with Imp-' 
i ment, to  suffer imprisonm,ent, for a term which may extend to one-half of' 

the longest term providedafor that offence or such less punishment as is in 
this Act mentioned. 

68. Abetment sf offences thbt have beel? csmmitted.-Any person aubjecb to 
this Act who abefs tihe .qornrnis ion of any of the offewes specified in sectiona 0 84 to  66 inch~sive, shall, on con iction by court-martial, if the r~c t  abetted is com- 
mitted in eonsey~lence of the nJetloent and no express proviiian is rrlade by  this 
Aot for the punishment of suc t~  abetment, be liable to suffer the p ~ ~ n i s h m e n t  
provided for that  offence or sup) less punishrnent as is ii: ;his Act menlioned. 

3, 
' 69. .Abetment of offences p6nishable w!th death and not committed.--Any 

person subject to this Act who'abets the commission of any of the clffencea 
punishable with death under sabtions 34. 47 and sub-section (I) of section 38 
shali, on convlctioll by court-matiia?, if that off~nce be not committed in conse- 
quence of the abu t rn r~n t  ,riid nd esl7ress provisio:~ is made by this Act for the 
punisliment of such abetment, he liobie to suffer imprisonment for n term 
which m:iy extend to fouttsen y ars or such less ~un i shmen t  as is in this Act 
mentioned. "i 

D 
70. Abetment of offences pani4hab1e with imprisonment and not cr~mrnit2ed.- 

Any person subject to this Act q h o  abets the comnlission of any of t,ho alien- 
WE specified in sections 34 to and punishable with irnprismine3ti 
shall, on conviction by that  offence be ilct conunittecl in 
mnsequence of t h e  is made by t h k  ,Ac t  
for the punishment to suffer imprison~nent for a 

term provided for th,>t cjffence 
or S U Z ~  less 

1 
71. Civil offe~ces.-Subject t o  t a e  provisions of section 72, any person subject 

tb this Ac t*nho  a t  any place in or beyond India commits an civil offe??ce shall 
bo deemed to be guilty of an offencp 'agaihst this Act ahd, i 9 charged t l i e ~ e i ~ i t b  



( b )  io any other case, he!shall be liable to suffer any punisllment 
rnher than whipping, assigned f4r the offence by any law in force. in India, 
or imprisonment for a term whfch may extend to seven years or such less 
punishment as is in this Act nientioned. i 

I 

73. Puxishmmts awardable by *$urts-martial.-Punishments may be inflicted 
in respect of offences ccmmitted hy persons subject to this -4ct acd convicted 
by courts-martial according to thd scale following, that is to say,- 

(a) death; 1 r 
( b )  transportation for life /or for any period not less than seven Sears, 

in respect of civil offences; 1 
(o)  imprisonment, either rigorous or simple, for any period not erceed- 

ing fourteen years; 
(d )  detention for a term 40t exceeding two years in the anse ob 

airmen ; 
I 

( B )  cnshierirg, in the case bf officers; 
(j) dismissal from service; \ 

3 (g) reduction to the ranks qr to a lower rank or classification, in the' 
.case of warrant officers and non-commissioned oficers : 

Provided that a warrant cer reduced to the ranks shall nob be 
required to serve iu tha ranks 

(h )  forfeiture of serriority of offieera, warran* 
,officers and non-commissioned of all or any part of 
their service for the pur~ose case of any of them 
whose promotion del~encis 

(i) forfeiture of service for t purpose 01 increased pay, pension or 
any other prescribed purpose; 

( j )  severe reprimand or repri in the case of officers, wal~anQ 
.p?fficws and  non-commissioned 



(1) forfeiture in t 
e d  from the service 
money due to him a 

(m) stoppage of pay and allowances until any proved loss or damage 
occasioned by the offeuc 4 of which he is convicted 1s made good. 

s awardable by court-martial.-Subj ect to the 
-martial may, on convicticg a person subject to 

specified in sections 34 to 70 inclusive, award 
t with which the offence is stated in the said 
lieu thereof, any one of the pclcishments lower 

regard being had to the riature and degree 

75. Combination of puni 8.-A sentence of a court-martial may award 
in addition to, or without other ~unishment ,  the punishment specified 
in clause (8) or clause (f) 73 and any one or more of the punish- 
ments specified in clauses ) of that section. 

76. Oashiering of of8cers.-A officer shall be sentenced to be cashiered 
before he  is awarded any of the unishments specified in clauses (a) to (c) of 

$ section 73. 

7'7. Field punishment.-(1) any person subject to this Act and under 
I the rank of warrant oacer  co ally offence on active service, i t  sh'all be 

bwful for a court-martial to  a r that offence any such punishment as is 
prescribed as a field punishment. 

(2) Field punishment shall be the character of personal restraint or of 
hard labour but shall not be of a n re to cause injury to life or limb and s M  
not include flogging. 

78. Position of fleld punishment scale of punishments.-Field punishmenb 
shall for the stand next below dismissal 
in the scale of 

79. Result of certain punishment in the case of a warrant oificer or a non- 6. commissioned officer.-A war1-alil 0 lg~er  or a non-commissioned oficer sentenoed 
by a court-nltlrtial to transportation, imprisonment, detention, firld pl~nishment 
or dismissal from the service shall b deemed to be reduced to the ranks. a 

80. Betenttion in the ranks of a fierson convicted on active service.-Ir'hen, 
on active service, any enroiled persot has been sentenced by a court-martial to 
dismissal, or to tri~nspo~.tatioii, irnl)~.i$onrneiit or detention, whether oombined 
with dismissal or not, the prescribedl of-Ticer may clirect that such person ,nay 
be retained to serve in the rnnlis and such service shall , be rechorled as 
part. of his term of transportation, i ~prisollmellt or clete~ltion, if any. t 



I 

86. Punisliment of officers and warra ! % cotr~e~nc: R general co~~rt-martial or su 
d the Central Covernmsnt,. s p e ~ i f i ~ d  b 

I 
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( b )  ' severe reprimand \ or reprimand ; 
t (c) stoppage of pay pnd allowance until any proved loss or damage 

occasioned by the offence f which he is convicted is made good but  subject P .  Bo the right of the accuse4 spec~fied clause (a) ; 

(d) forfeiture of pay nd allowances for a period not esceediag three 
months for an offence un r clause (e)  01 section 42 in so far as  i t  consists 
of neglect to obey flying o i ders or under section 62 or section 63. 

87. Transmission of proeeo n every case in which punishment has 
been awarded under sectioi~ 8 tified true copies of the proceed.ngs shall 
be forwarded, in the presc~ibed or, by the officer awarding the punishment, 
&O a superior air force a ~ t ~ h o r i t  efined* in section 89. 

88. Bevisw of proceedings. If any  punishment awarded undes section 86 
appears to a superior air force -I authoiity as defined in section 89 to be i l l e g ~ ~ .  

f unjust or excessive, such au th~r l ty  may cancel, vary or remit the punisb~nrlit  
"'and make such oth'er direction! as  may be apwopriate in the circumstances 01 
%he case, . ,  1 . , 

89. Superior air force autho\ily.-For ihc purposes of sections 87 and 98, s 
"8uperior air force authority" peans- 

f (a) in the case of pun shments awarded by ti comrrulnding officer, sn-s 
oacer  superior in aornmanJ to such commanding otSoer: 

by 31137 other authority, the  
o?her officer specified I-ry 
fW14 

90. Gollzcti-se fines.-(1) \T; enever anv weapon or part of a W C Z ~ O I I  f o m -  
%ng part of the equipment of 2 unit or detachment is lost o~ stolen, the  officer P 
commanding such unit or det chment may, after obtailling the report of a 
court of inquiry, impose a col I ective fine upon the warrant oRcers, non- 
,ommissionoj officers and men1 of such unit, or upon so many of them as, in 
his judgmenh, sholild be held !responsible for such loss or theft. 

3 

( 2 )  Such fins shall be assess& as a percentage on the pay of the individuals 
on whom i t  falls. f 

\ 

931. Deductions from pay anb allowances of olficers.-The following penal 
Cleductions may be made from the pay and allowances of an officer, that  is to 
say,-- I 

(a) all pay and allowa?ces due to an officer for ever? dav he  nhsents 
himself without lenve, unle s a satisfactory expla~ntion hns heen given t o  
Lh sornmanding ofTicer nnd $as been app~oved by the Central Govern~nerrt ; 
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( b )  all pay and : allowanpes for every day yhge, he & in custody or 
under suspension> from duty p n  s charge for pq ofrbnce of which' he  i s  2 

", afterwards convicted by a crtminal court or a court-martial or by a n  offict?r- I, 
exercising authority under section 86; ;d 

(c) any sum required to b a k e  good the pay of any person subject to  this 
Act which he has un1awfu:ly:retained or unlawfully refused to pay; 

(d) any sum required to +ake good such compensation for any expenses, 
loss, damage or destruction dccasioned by the commissio~i of an offence as 
may be determined by the court-martial by whom he is convicted of such 
offence, or by an oEcer exer ising authority under section 86; f 

( 8 )  all pay and allowan es ordered by a court-martial or an officer t exercising authorit? under se~ t ion  86 to be forfeited or stopped; 
( f )  any sum required to pay. a fine awarded by a criminal court or tb 

court-martial exercising juri diction under section 71; 
1 

@) any sum required ke good any loss, damage, or destruction 
of public or service propert h, after due investigation, appears to t h e  
Central Government to ha occasioned by the wrongful act or negli- 
gence on the part of the 

eited by order of the Central Govem- 
r t  of inquiry constituted by &be-&m. 
ve deserted to the enemy, or :vhile 

~n enemy hands, or under the orders of, the enemy or 
n any manner y, or to have allowed himsell to be 

ant of due precaution or through 
of duty, or having been takera 
rejoin his service when i t  was 

(i) any sum required by rder of the Central Government to be paid 
for the maintenance of his w k fe or his legitimnte rn illegitimate child OP 
bowards the cost of any relie given by the said Government to the said 
wife or child. f 

92. Deductions from pay and b1:owances ol airmen.-Subjelt to the pro- 
visions of sectioil 95, the following penal deductions may be made from the pay 
and allcwances of an airman, that 1s to say,- 

(a) all pay and allowances for every day of absence either on desertion 
or without leave, or as a prison r of war, and for every day of trai~sportatlon 
or iinpl.isonment awarded by crinlil~nl court, or a court-martial, or of 
detelit~on, or fielcl punishment awarded by a court-martial or an otticer 
exercising authority uilder sec 1 'on 82; 

(21) all pay and allownnces for every day m-Li!e he is in custody on s 
charge for a11 offence of which lie \ is aftertvnrds convicted by a crinlinal court 
or a court-nlnt.tlal, or on a char& 01 abse~ce without leave for which he i~ 
~fterl i~nrds a~va~.ded detention or\ field punishment by an oflicer ezerclsing 
authority nnder section 82; \ 

i 
(c) all pay and allowances fo every day on which he is in hospital on 

j account of sic!iness certified by th rnec1:cal oficer attending on him to have 
been caused by an offence nnder his Act committed by him; 

(d) for every day on which hospital on account of sickness certl- 
fied by t h e  meclicnl oflicer attorldi on him to hnvo brcn n~rused by hie 

, own miscondlict or imprudence, sum as may be spec:ficd by order of 
t h e  (J~nt-r : , l  Goyernmept, or by opcer as may b'e specified by, thab 

% < 

Government ; 1 



, .  i conduct w 

(a) any slim reqliirad I ko make good such compensation fur any expenses, 
loss, damage or destrnctipn caused by him to the Central Government or 
to aily bl;ild:ng or pr0perf.y as may be awarded by his commanding officer; 

(h)  any sum to prry a fine  warded by n criminal court, a 
court-martial under nection 71, or an ofIicer exercising 

(2) any sum required of tihe Central Government or any pres- 
cribed officer to be paid f maintenance of his wife or his legibimate or 
illegitimate child cos$ of any relief given by the said Ciovenn- 
ment to the stlid 

03. Computation of tim absence or catody-For the purposesr at 
alauses (a)  and ( b )  of sectio , ,, 

(a) no person shall ated as absent or in custody for -a day u ~ l e e s  
the ebsence or ct~stody ted. whether wholly  in one day, or partly 4n 
one day and partly in for six consecutive hours or upwards; 

( b )  any absenc y for less than a day may be reckoned as 
absence or custody f if sn@h ibsence or custody prevented the  
absentee from fuIfi1~1 force duty which was thereby thrown upon 
some other person; 

(c)' sbsence c;r custod$ for twelve coneecutive ho~~rrr w vpwnrde may be 
reckonecl 8s nbsence or chtody for the whole of each day daring any par- 
tion of which the person \!as absent or in custody; 

( d )  a period of absenpe, or imprisonment, which commences befora 
and ends after, midnight h a y  be reckoned as  a day. 

1 
91. Pay and allowances du+ng trial.-In the case of any person subject to 

th's Act who is In custody orfundsr suspsnsion from duty on a charge for a n  
offence, the prescribedd officer h a y  direct that the whole or any part of the pay 
and a'lowauces of such person ishall be withhe!d, pending the result of his t r i d  
on the ch:trge ngiti~lst Ilim, ill{ order to give effect to the provisions of clause 
( b )  of sections 91 alld 0'3. 

i 

95. Limit of certain dedu4tions.-The total deductions from the pny and 
allownrlces of n persol] mnde ilbtler clntrses (e) and (9 )  to (9 of section 92 ?hall 
not, except where he is selltencptl to ciisrnissal, exceed in any one month one-half 
of hi3 pa9 and allowances for that month. 

I 

96. Deduction from public j money due to a person.-Any slim n n t h d ~ e d  
by this Act to be dedr~cted from the pay and allomnnces of any person may, 
witho~it prejiidice to ally other mode of recovering the same, be deducted from 
an: public money due to him other than a pension. 

97. Pay and Allowances of drisoner of war during inqufry inlto his conduct.- 
Where the cond~ict of any Ferssrt s~~b j ec t  to this Act when being tnlc~n prisoner 
by,oy wh'l.? in the hnncls of, the enemy, is 
or any o t h e ~  law, jihp- 
nia; orc.ie:- r h ~ r  lhr  whole or ~ ~ 1 . k  pnr4 of th 
shall be with~b-ld pending the resuIt of su 

I 



99. Provision for dependants of'prisoner of war from remitted deductio 
In the  case of all persons subjectt to this Act, b e i ~ ~ g  prisoi~ers of wac, w 
pay a i ~ d  allowunces have been forfqited u ~ ~ d e r  clause (11) of sect:on 91 or cla 
(a) of section 92, but in respect i,t whom a remission has been made un 
section 98, it shall be lawful for proper provision to  be made by the pre 

j: authorities out of such pay and allowances for ally depoi~dants of such p 
and any such remission shall in that  case be deemed to  apply only 
balance thereafter remaining of such pay and allowances. 

100. Provision for dependants of prisoner of war from his pay and  allow- : 
anCeS.--It ~ h n l l  he  lawful for prober provision t o  be made by the prescribed 
authoritiee for an? dependants of{ any person sl~bjeot to  this Act, who is a 
prisoner of war or is missing, out of his pay and allowances. 

101. Period during which a person is deemed to be a prisoner of war.---For 4 
the purposes ofsections 99 and 1~0, a person shill1 he drelnrd to conti~iue to . \  be a prisoner of war until the con~l~is iou  of n11p inquiry i r~ to  his coi~duct  such 
as is referred to in  section 07, aqd if he is cashiered or dis~l~issed frorn the 
s en i ce  ill consequence of such duct, until thtk date of such cashiering or 
3ismissal. 

C$APTEIL IX 
P-RREET hKD .k{I(OCBIDIKGS BEFORE TRIAL 

102, Custody ot offenders.--(1) Any person srlt~ject to this Act who ie 
aharped with an offeuce may be ta en i r ~ t c  air force custody. t 

(9)  Any such person may be orbered into air force custody by any superior 
officer. i 

(3) Any officer rnsy order into 4ir force cr~stotlg any officer, though he  mag 
be of a higher rank, ellgaged in a quarrel, affray or disorder. 
I 

103. Dety of commanding o ~ c e i  in regard to detention.-(1) Tt shall be the 
duty  of ei1cl.y comrr~i~ndit~g otficer ;to talie c:Ire t l~ i l t  H persoil 1111der his com- 
h a n d  w l ~ e r ~  charged with :in offer~ce is ~ o t  tletaii~etl in c~lstoti.v for rnore than 

, fortp-eight h o ~ ~ r ~  nfter the cornmittti11 of s~ l ch  ptbrsorl i r~ to  c11sto;lv is reported 
t o  I~irn,  without the uh:lrge being i~ 1-estig:~ted, r~r~less  i~~ves t i~ ' : i t io r~  withi11 that 
period seems to hitn to be impri~cti nhle with d ~ ~ e  regx~.tl to the public service. t 

( 2 )  Kverv case of a person beii rleti~in~rl in cllstotlv hrroncl n period of 
forty-eight ho l~rs ,  :tnd the reilson sl~;\ll t)e rrportetl ty t l ~ o  cornm;lr~ding 
ofither to the  ;lir or other officer to npplici~tior~ \volrl(l be rrif~de to convene 
s ggnernl or district court-mirrtial trial of the person cl~arped. 

(3) Tn ~~ec l ton inq~ the  period of fo hours specified in sub-section (I), 
Bun~ i i~ps  t111c1 p ~ ~ b l i c  holidn;~ shall 

( I )  S ~ ~ h j r c t  to t h e  provisions the Centrfil Gnnemrnent 
make r l~lcs  prnvitling for t!?e nlnnner nhidh ant1 the perind for which ariy 
persorl s11bjer:t to this Act X I ~ I ~  be tslz into R I I ~  detained in air f ~ r c e  custody, 
pending the trinl ,bz any.cotnpetent for ariy offence corrlmitted by him. 

,104. Interval between every case where 
any S I I C : ~  person RS is OI I  active servlce 
q e m ~ i n s  ,in snch  cl~stody for a I ~ n g e r  tl~arl eight days. \vi+hout a court- 
martial for his trial being ordered to n special report glvlng reasoue f 



the delay shall be made by his cohmanding officer h the manner 
prescribed; slid a similar r ort shall be forwarded every eight days uutil a c ~ ~ r t -  
martial is assembled or su y h person is released from custody. 

1 

105. Arrest by civil aut'kties.-Whenever any person subject to this Act, 
who 1s accused of any ofleqce under this Act, is within the jurisdiction of any 
magistrate or police officer, such magistrate or police ofticer uklall aid in the 
apprehension and delivery tb air force custody of such person upon receipt of 
o written applicatiou to that, effect signed by his commanding oflicer. 

I 
108. Uapture of deserter$.-(1) Whenever any person subject t,o this Act 

deserts, the comm~nding ofIicer of the unit or detachmellt to which he belongs, 
~ 5 ~ 1 1  give written informatihn of the desertion to such civil authorities as, in 
his opinion, may be able to afford assistauce towards the capture of the deserter; 
and such authorities take steps for the apprehe~ision of the said 
deljerter in like manner as were a person for whose apprehension a warrant 
had been issued by a and shall deliver the deserter, when appre- 
hended, into air force 

g 
<(2) Any police officer mby arrest without warrant any person reasonably 

believed to be subject to thi/ Acb, and to be a deserter or to be travelling with- 
out authority, aild shall bring him without delay before the nearest magistrate, 
to be dealt with according tb law. 

i 
107. Inquiry into absence without leave.-(1) When any person s u b j ~ c t  to 

this Act has been absent f r im his duty without due authority for a period of 
thirty days, a court of inquiry shall, as  so011 as pructicitble, be assembled, and 
eucll court shall, on oath or': affirmation administered iu the prescribed manner, 
hqc'ire respecting the absenke of the person, and the deficiency, i f  an?, in the 
property of the ~overnmentlentrusted tu his care, or in ally a-rns. a ~ ~ ~ m u n i t i o n ,  
equipment, instruments, cldfhing or necessaries, and i f  si~t~stietl of the fact of 
such absence without due 'uthority or other suficient cause, the court shall 
declare such absei~ce slid t&e period thereof, and the said deficiency, if any; 
and the cc?mmailding oficerkof the unit to which the person belougs shall enter 
in the court-u~artial book 04 the unit a record of dec1:tration. 

(2) If the person dvclaritl absent does not nfterwnrds surrender or is not 
~pprehended, he shall, for the purposes of this Act, be deemed to be a deserter. 

t 

108. Provost-marshals.-(I) Provost-mnrshnls may be appointed by f h +  
-, or by ;any prescribed other .  

L -4 1 cx,  fly "jk 4~~Zq.4 3 
(5)  The duties of a pro~ost-rnarshal are to take charge of persons confined 

for :in\- ottei~oe, to preserve j good ortler ant1 rlisciplino, and to prevent breaches 
of the same by persons serqng in, or attached to, the Air Force. 

(3) A provoat-marshal ' ay nt any time arrest snd detain for trial any 
persoil aubjrrt to this Act r h o  commits, or is chilrged with, an offenca, alrd 
may also carry into effect drip punishlnei~t to be inflicted in pllrsunnce of the 
seiltence awarded by a e?cercising.authority under 
eection 82 but shall not on his own authority: 

Provided that no officer hall be so arrested or detained otherwise than on 
the orclec of another officer. t 

(4) For the. purposes ct;ons (2) and (3), a provost-mnrchal shall be 
%&med to include a pro ;ha1 'appoi~~ted 11nder the Army Act or the 
Navy Act and any person exercising authority under him or on his behalf. 

4a .ap .4  ,; by ,943- (+ 7, GS-). h 
i 
k------- 



$09. 5,Jerent kinds of courts-martial.-For the purposes of tMs Act there 
shall be three kinds of courts-martial, that  is to say,- 

/ (a) general courts-martial ; ' * 
(b) district courts-martial; and 
(c) summary general courts-martiai. 

. . , . , 

llb., . Po,wer tci"coivene a general coli$tfmartial.- 
msj be c,onveGed by the Central qoveknment: or 
b: .any officer' .empo.wered i:n .this behalf by warrant 

I I l l .  Power to convene a district court-martial.-A districk court-martid . 
may be convened by an officer havini power to collvehe a general ~ 0 ~ ~ b m a r t w  
or b~ any officer empowered in tKis 'behalf by warralit d any such otfficer. , i r 

112. Contents of warrants issued under sections 110 and 111.-A warran* I 
issued under s e c t i n  110 or sectim 111 map eonbain such iestric'tione, reeetv* i 
tions or conditionn as the o&cer issqng i t  may think fit. i 

' *  113. Power to convene a summary general courtmartial.-The 
authorities shall have the power to  convene a summary general co 
xwxkely :- I 

(a) BII bfscet. empoffeled in this b'ebal'f by ah ader of th 
Oovernnlent or of Gf&/e+& @ 

( b )  on active service, the o&er cammnndi~g the forces in the field, or 
q otbcer empowered by him ip this behalf; 

( 0 )  an officer commnnaing 'ny aeracned portion of the Air Force m ? active service when, in his opin,on, it is not prflcticable, with due regard 
to discipline and the exigencies ;of the service, that an offence should be 
tried by n general court-martial\ 

i 
1 

114. Co.rmposition of general coubt-martial.-A general coart-martial shnu !# 
consist of not less thnn five officers, \enell of whom has held a cotnmissinn foe 
not less f t iat~ t11 t -p~  n.llo!e penrs a r~d  of; whom not less than four are of a rank no8 % 
below that ,of flight-lieutenant. [ 

115. Composition of district couit-martial.-A district court-mprtinl ahnll 
consist of not  less th:iil tl~\'rt! ofticers,/each of wllorn has held a commission for 
not less than two whole years. i 

116. Composition of summary general court-martial.-A summary genernb 
court-martia.1 shall consist of not less !,than three officers. 

. . I 

117. Dissolution of court-martial.+(l) If I, court-martin1 ~ f t e r  the corn- 
mencement of n trial is redtrced below the minimum number of officers require& 
by this A c t ,  it shall be dissolved. i 

Tf.  on nccount. df the i l ln~ss  of judge advocnte or of the ~ccllsed 
befo~e the findmg, it is impossible to the trial, a court-martid shall :: 
be dissolved. 

(3) The officer who canvened a may ciissolve such eourt-martia! : 
if it apperrm ko hinl that t h ~  
a s c  ender it imyoesible or the said court-mslltial. 

& .+ 4% 
' -  - - -- a 
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i 119. Bowers of district qourt-matid.-A district court-martial sshaJi have 
power to try any person s ject to this Act other than an officer or warr:int 
affi3er for any offence made nishahle therein, and to pass auy sentence autho- - 
;Fised by this Act other th sentence of death, transportation, or imprison- 
p e n t  for s term exceeding t i 0  gesra. 
( 

3 120. Prohibition of secon trial.-When any person subject t o  this Act hnr 
keen acquitted or convicted an offence by a court-martial or by a criminal 
kourt, or has been dealt with der section 82 or section 86, he shall not be liable 
t o  Le tried :\gain for the Sam ffence by a court-martial or dealt with under the 
said sections. 

3 

- 12L. Period of limitation trial.--(I) Except as provided by sub-section 
,(2), no trial by court-martial i f  any person subject to this Act for any offence 
.shall be commenced after the xpiration of a period of three years from the date 
af such offence. I 

(2) The provisions of si~b-se'btion (I) shall not apply to a trial for an offence d 
desertion or frreudulenb enrol ent or for any of the oflences mentioned i~ 
~ e ~ c t i o n  87. P 

f 
(3) En the computation of bhe period of time mentioned in sub-section (I), 

any time spent by such perso as a prisoner of war, or in enemy territory, or 
h .evading arrest after the  co k mission of the offence, shall be excluded. 

i 
desertion, other than desertion on active service 

m of fraudulent enrolment be commenced if the person in question, no4 
being an oficer has, to the commission of the offence, served 
.@ontinuously in an  for not less than three years with any 
portion of the Air 

5 
f 

1!B, Liability of offender ho ceases to be subject to Act.-(1) Where .ap 
offence under this Act had be b n committed by a?y person while subject to t,hie 
Act, and he has ceased to be jso subject, he may be taken into ~ n d  1- I lent in air 
force custody, and tried and tpunished for such offence as if he continued b 
be  so subjecC. I 

(2) Except an provided by kub-sections (3) and (4 ) ,  any such person shall no1 
be tried for an offence, unless his trial commences within six months after he 
Bad ceased to be subject to  tqis Act. 

(3) The provisions of sub-kction (2) shall not apply to the trial of any such 
Dsrson for an offence of desdrtlon or fraudulent ellrolment or for any of the 
,ofiences mentioned in seatior( 37. 

(4) Nothing contained in (2) shall affect the jurisdiotion of 
civil court to t ry  any offe triable by such court as well as by a cour&. 

martial. 

(5) When a person this Act is sentenced by a court-m~rtinl to 
Ca~rpportetion or Act shall apply to him during the term oj 



123. Place of trial.-Any person subject to this Act who commits any 
o5ence against i t  may be tried and punished for such offence in any place 

hen a criminal 
f an offence, i* 

e officer con~lnanding 
oner is serving or wicb 
ich court the proceeding$ 

ey should be iaatituted 
before a cou~t-martial, to direct that the accused person shall be detained in 
air force custody. 

125. Power of criminal court to require delivery of offender.-(7) When 8 
criminal courh having jurisdiction is of' opinion that proceedings shall be insti- 
tutocl before itself in respect of any alleged offence, i t  may, by written r:otice, 
requirc* th3 officer referred to in sedtion 124 at his option, either to deliver oTer 
the cffcnder to the nearest magisyrate to be proceeded against according ts 
law, or to postpone proceedings pending a reference to the Central Governmenb, 

(2) I n  o v q  such cnse the said jofficer shall either deliver over the affendea 
@ com1di:lnce with the requisition,: or shall forthwith refer the question us t'o 
#he court beFore which the proceedings are to be instituted for the determina- 
tion of the Central Government w$ose order upon such reference shall be finat. 

B 
126. Successive trials by a criniinal court and a court-martial.-(1) A per. 

son convjctetl or acquitted by ~1 cdurt-martial may, with the previous sanction 
of the Central Govenlment, be trrecl again by a criminal court for the same 
offence, or on the same facts, i 

(2') If a person sentenced by a ourt-martin1 under this Act or punished 
pnder section 82 or sectioll 86 is a 1 terwards tried and convicted by a crin~inal 
oourt for t l ~ e  snme offence, or on tve snme facts, that court shall, in awarding 
puni~hment ha \e  regard to  the punishment he x a y  already have undergone 
for tha said offence. B \ 

137. Presiding Officer.-At every g~neral, district or summary general co-&- 
martial the senior member shall be the presidiug oficer. 

Legal Adviser or any of his deputies. 



f (2) If the accused obje'cts r, any such officer, his objection, atid also t h e  
reply thereto of the officer obji k cted to, shall be heard and recorded, and t h e  
remaining officers of tlla collrq shall, in the absence of tho challenged oiiiocr. 
decicle on t h o  objection. 

(3) If the objection is allowk!d by one-half or more of the m t e s  of the nfficers 
entitle1 to vcte, tlle objectiod shill1 be nllo~ved, and the member objected to 
.hall retire, and his vaci~ucy $7 be filled in the prescribed manner by another 

1 offiuar, subject, to  the same ripht of the accused to object. 

, (4) IJ7hen no cha!lenge is nde, or when challenge has been made and dis- 
allowed, or the place of eve;'- officer successfully chal l~nge4 has been filled by 
another officer to whom no jectio~l is made or allowed, the court shall pro- ' ceed with the trial. i 

f 
I 

180. Oaths of member, advocate and witness.-(1) An oath o r  ast- ! mstion in the prescrjbed shall be administered to every member of 
1 every court-martial a d  to advocate before the commencement of t h e  

trial. 

(2) Every person giving vidence before a court-martial shall be examilled 
after being duly sworn or a rmed in the prescribed form. 4 

(3) The provisions of (2) shall not apply  here the witness is 
a child under twelve years age and the court-martial is of opinion t h a t  
tkic ugh the witness underst the duty of speaking the truth, he does not 
understancl the nature of or affirmation. 

131. Voting by  of sub-sections 
(2) and (3), every an absolute 
majority of of votes on either the finding 
or the sentence, 

(2) No sentence of death shnll be passed by a general court-martial u-ithou6 
the concurrence 6: a t  le:~st[t-.:-o-thirds of the lllembers or the courx. 

(3) No sente~ice of summary geueral court- 
martial without the co 

(4) I n  rni~ttel-s other a chnllenge or the finding or sentence, the 
p ~ s i d ~ : . g  oficer shall h 

132. General rule as t evidence.-The Indian Evidence Act, 1873 (T of 
1873), shall, subject to i he provisiolls of this Act, apply to  all proceedings 
befare a court-martial. I 

i 
133. Judicial not ice.-& court-martial mng take jndicin! notice of nliy 

matter withill the air force linowledge of the members. 

131. Summoning wit .-(I) The convening oficer, the presirling offic~r of 
a, co~~rt-marti:ll, tne j t l  vocnte or the cn~nrnn:ldi~ig officer of the i~cci~scd 
pezson, mny, by s~lrnrn ler his hand, require the :~ttentlnnce, nt a tirne aiid 
place to be mentioned summons. of any person either to give evidence 
or to prodlice any doc 

(2) I n  the case of air force authority, the summons 
sha!l he sent t o  his co uch officer sha!l serve it upon him 
accordingly. 

(3) Tn the case of slimmons shnll he sent to tho 
magistrate within 1r11 he or reside, atltl s11c:h mncistrntq 
shall give effect t o  t itness were required in the courti 
of such magistrate. 



(2 )  If any document in sued c l i s t ~ d j  is, in the opinion of any district 
magistrate, chief presidency migistrate, High Court or Court of Session, 
w a i l t ~ l  for t l ~ e  Iaurpvse ol uliy cpurt-i~lattial, such luaglstrale or court niuy 
require the postal or telegraph! authorities, as the case mily be, to deliver 
such document to such person 4s such magistrate or court may direct. 

i J (3) If any such document is, in the opinion of any other magistrate or 
I 

I 
of any con~missioner of police !or {Iistrict superintentlent of police, wanted 

1 for any such purpose, equire the postal or telegraph authorities, ua 
I the rase rnny he, to cal:: zncl to be made fnr and to detain such clocoment 

pending the orders of ally such ;district magistrate, chief presidency magistrate 
or High Court or Court of Ses$on. 

- 136. Commissions nation -of witnesses.-(1) Whenever, in the 
course nf a trial by  i t  appears to the court that the eunmina- 

I lion of a witness is necessary f r the ends of justice, ~ r l t l  that the atter~dance 
of such s.itness cannot be profured without an amount of delay, expense or 
incol~ver~ience which, in the circjumstances of the case, would be unrea~onable, 

l s u ~ h  court may address t h ~  Chsf  Legal Adviser in order that a comnlission to 
- take the evidence of such witn4ss may be i~sued.  

(2) The Chief Legal ~ d v i a e r j m a ~  then, if ho t h i ~ k s  necessary, issrie a c ~ m -  
, mission to  any district mitgistrzite or magistrate of the rirst class, within the 
local limits of whose jurisdictiod such witness resides, to take the evidence of 
such witness. f 

(3) The magistrate or to whorn the conlmission is issued, or, if he 
is t h s  district magistrate, of the frst  class as he appoints 
in this behalf, shall place where the witness is or shnll~summon 
the witness before down his evidence in the same manner, 
and mav for this same powers, as in trials d wt~rraiit- 
asses under the 1808 (Act V of 1898), or any 
corresponding 

( 4 )  When the witness or in any place oi~tfiide 
India, the  commission may sgecifie-1 in Chi~pter XL of 
the Code of Criminal Procedure, (Act V of 1898), or of any corresponding 
law in force in a Part B State. 

(5) In  this and the next expression "Chief Legal 
A(1viser" illcludes a Deputy 

1 137. Examination' of a prosecutor and the 
j accused person in nnv cnse in ;I cominission is isstled 1111drr section 130 
I m:ry raspert.iv;.Iy forward any in writing which the court irray 
j ,.think relevant to the isst~e, o: officer ex~cuting the corn. 

missiori shiiL1 examine the 

(2) The  prosecrltor and the act\ sed person may appear befo~e such magis- 
trate or officer by col~nsel or except in the case of an accused person in custody, 

I 

be. the said witness. 
P ;In persbn, and may examine, oross ekalnine and re-esainine, as the case may 
\ 



-3) -After a cbmrnission . ~ssv& ; wiideh se&ibh 13&> h& been duly executed, 
it shall be returnel, togetbet wibh the de~dsition of the aitness examiued there- 
uuaer to the Chief Lena1 Adviser). 

, (4) On receipt of mission and deposition returned under sub-section 
43), the Chief Legal shall forward the same to tha court a t  whose 
instance the issued or, if sue11 comt 11:)s bee11 d ssorved, t o  ally 

trial of the accused person; and +,he oommission. 
2 shall be open to inspection by the pro- 
/ subject to all just esceptions, be 
t 
i the prosecutor or tho accused, and shall 

i 
1 

I (5) I n  every case in vhich a colnrnission is issued under section 130, the 
trial mar be adjoorlled i" a specified time reasonably su&rient for .he ercau- 

i tiuu slid retilr~i of thc e o ~ m ~ s s ~ o n .  

138. Convictian of off nce not chzrged.-(1) A person charged before a 
eourt-martial with cleser~vn may bf- -.~und guilty of attemptirlg to desert or 
01 being abseilt without 4 eave. 

t ( 2 )  A person chargedrbefore a co::rt-martial with attempting to desert mag 
be found guilty of beind absent without leave. 

(3) A person cl~arpe before a court-martial with using criminal force may 
.be found guilty of ass 

(4) A person charged before a court-m~rtial with nsjng threatening language 
may be found guilty of , k sing insubo~diilale language. 

( 5 )  A person charg befare a court-martial with any one of the offences 
specified in cln~ises (a) O), ( c )  a i d  ( d )  01 section 52 inav be fouud guilty 
of any other of these o ces with which he might hatre been charged. 

(6) A person chnrpe/a before n court-martial with an offerlee punishable 
under section 71 may b'e found guilty of any other offence of which he might 
have been found guilty if the provisions of the Code of Criminal Procedure, 1898 
(Act V of 1898), were ppplicable. 

(7) A person charge before a court-martial with any offence under this Act 
may, on failure of prou of an offence having been committed in circumstances 
involving a more srver pun's!?ment, be found gu'lty of the same offence aa 
having been committe 1 , in circumstances involviug a less severe punishment. 

(8) A person chnrgeb before a court-martial with any offence under this Act 
may be found guilty o having attempted or abetted the commission of tha i  
&ence, although the ttempb or abetment is not separak,ely charged. F 

139. Presumption i s  to signatures.-In any proceeding .under this Act, any 
application, certificate/, warrnnt, reply, or other docurnelit purporting to be 
signed by an officer iP the servIce of the Government sha.!l, on production, be 
presumed to have been duly signed by the person by whom ard in the character 
in which it purports to have been signed, until the contrary is shown. 

4 
140. Enrolment daper.-(I ) Any enrolment paper pnrportlng to be sirrned 

br an enroilh: officek shall, in proceerlings under this Act,, he e v i d ~ n r ~  01 tka 
person e!,rolied hnvin'g given the answers to questions which he is thrrei~l re- 
presented as having bven. 

(2) The enrolmen/ of such pa-.sol~ may be provrd by the production of the 
.original or a cnng of his enrolment paper pilrportinq to be certified to be a true i mpy by the officer having the custody of the enrolment paper. 



i 
( 4 )  A copy of nny record in any servicg book purporting to be certified t@ 

be a true copy by the  officer haviug custohy of such book shall be evidence of 
such record. 4 

(6) Where any person subject to this d c t  is being tried on a charge of deser- 
tion or of absence without leave, and suuh person has surrendered hintself in to  
the custody of, or htls been apprehended by, a police officer not below the rank 
of an oKicer in charge of a police station4 a certificnte p~trporting to be signed 
by such polics ofiit.er and stating the fact, date and place of such surrender o r  
apprehensiox and the mnuner in which jhe was dressed shall be evidence of 
the matters so stated. 

i 
(7) Any document pnrl3orting to be a ,ireport under the hand of any Chemi- 

cal Examine-: 01 Assistnnt Chemical Exnhiner to Government upon any matter  
'or thing dilly submitted to l i i i ~ i  for exnl4iu:ltion or analysis aud report may be 
used u s  e\.idence in any proceeding u~ldar!tllia Act. 

142. Reference b3 accused to ~overdlnent ofRcer.--(1) I f  a t  any trial f h ~  
desertij~n or ahserice without. leave, over$toSing leave Gr i i ~ t  rejoi~lin;? when 
warned for service, the ],el-son tried stn4es in his defence any sufficient .or 
reasonable excuse for his unau:liorised s.hsence, and refers in support thereof 
to any officer in the; serv'ce of the ~overbrnent ,  or if it nppears that  any such 
ofljcer is likely to  p:ove or disprove the sa'id statement in t.he defence, the co11rP 
ahall address such officer aud adjourn the ' roceedings until his reply is received. P 

( 2 )  'l'lie written reply of nny officer s4 referred to shall, if signed by him, 
1 be received in evidence and have the same: effect as if made on oath before t h e  
I 

court. S 
I 

(3) I f  the court is dissolved before the teceipt of such reply, or if the courb 
: cimits to comply with the provrsions of +,hi\ sectian, the convening officer may, 

at his discretion, annul the proceedings and order a fresh trial. 



(2) Evidence receiv!d under this section may be either oral, or ih the shape I of entries in, or certiied extracts from, court-martial books or other oEcial 
2 records, and it shall ngt be necessary to givc notire before trIal to the person 1 tried that evidence as  $0 his previous convict;~ns or character will be received. 

d 144. Lunacy of accLsed.-(I) Whenever, in the course of a trial by  a 
1 eourt-martial, it appear\ to the court that  the person charged is by reason of 
1 unroundness of mind irfcapable of making his defence, or that he committed 
1 (he act alleged but mas ' y reason of unsoundness of mind incapable of knowing 

the nature of the act or nowing that i t  was wrong or contrary to law, the courb 1 &all record a finding a %- gordingly. 
I 
i (2) Tho presiding offi b er of the court shall forthwith report the case to the 
! confirming officer. 

(3) The confirmin 
1 

er to whom the case is reported under sub-section 
(2) may, if he does firm the finding, tdre steps to have the accused 
person tried by the another court-martial for the offence ivith which 
he - was charged. 5 ( 4 )  A confiming offifer confirming a finding in any case so reported to h im 
under ~ub-section (2) shall orcler the, accused person to be lrept in custody 
in the prescribed manner! and shall report the case for the orders of the Central 
Qovernment. J 

(5) On receipt of ort under sub-section (4) the Central Governmenb 
may order the accuse n to be detained in a lunatic asylum or other suit- 
able place of safe cus 

i 
145. Subsequent fitnjss of lunatic accused for trial.-Where any accuse& 

person, having been f o u ~ d  by reason of unsoundness of mind to be incapable 
of making his defence, i l  in custody or under detention under section 144, the  
officer comnnandjng or detachment within the area of whose command 
the nccused is in c r is detained, or any other officer  res scribed in this 
behalf, may- 

s in custody under sub-section (4) of section 144, o n  
officer that he is capable of maliing his defence, or 
s detnined in a jail under sub-section (5 )  of section 
the Inspector-General of Prisons. and if such person 
asylunl under the said sub-section on a certificnte of 
visitors of such asylum that he is capable of making 

son tried bv the sainc! or another court-martial for 
was originally charged, or, if the offence is a civil 

Central G,overnment of orders under saction 145.-A 
mpg of every order m de by an officer under sectioli 145 for the trial of t h e  

be sent to the Central Government. 

any person is in custody under 
sub-section (9.) of or under detention under sub-section (5) of thaO 
aec tion.- 

in custody under the said sub-section (4),  on the 



148. Delivery of lunatic accubed to relatives.-Where any relative or 
lrisnd of any person who is in, cust6dy under sub-section (4) of section 144 op 
u11de.r detentioll under sub-section ( 5 )  of that sectioil desires that  he should be 
delivered to his care and custocly, the Ce~?trsl Government may upon applica- 
tion by such relative or friend and on his giving security to the satisfaction 
of tha t  Government that the persoh delivered shall be properly taken care 01 
and prevented from doing injury to himself or any other person, and be produced 
for {,he inspection of such officer, and a t  such times and places, as  the Central 
Goveimrnent may dnect, order such person to be delivered to such te1at:ve or 
&-;end. 

149. Order for custody and disposal of property pending trial.-When an7 
property regalding which any offepee appears to have been committed, or 
,which appears to havf r ~ e r ~  used for the commission of any offence, is produced 
b3for.e a courk-martial during a trial, the court may make such order as i b  
thinlrs fit for  the proper custody of such property pecclicg the conclusion of 
tile trial, and if the property is sukject to speed? or natuml decay may, after 
recording such evidenzr! a s  i t  thinld necessary, order i t  to be sold or  otherwise 
disposed of. < 

150. Order for diqosal  of prope;rty regarding which offence is committed.- 
\I) After the  conclusion of a trial! before any court-martial, the  court or the  

officer confirmicg the  finding or sedtence of such court-martial or any authorit? 
supxior t o  such officer, may make such order as  it or he  thinks fit for the  d i ~  
posnl by destruction, confiscat'on, ,delivery to any person claiming to  be 
entitled to possession thereof, or otherwise of any pfoperty or document pro- 
duced before the court or in its cust$dy, or regarding which any offences appears 
$0 have been committed or which *has been used fcr the commission of any 
~dfenoe. i 

(2) Where a n j  order has been imade under sub-section ( I )  in  respect of 
property regarding which an offenccjappears to have been committed, a cqpp of 
such order signed and certified by tMe authority mnlririg the same may, whether 
the trial mas held within India or pot, be sent to s magistrate within whose 
jliriadiction such property for the tiine being is situgted, and such magistrate 
shall tbereupou cause the order to de carried into effect as  if it were an order 
passed by hiin under the provisior~s~of the Cods of Criminal Procedure, 1899 
(Act V of 1898), or any correspondin$ law in force in a Part  B State, 

(3') I n  th is  section the  term "prbpertg" indudes, in the case of property 
regarding which a n  offence ippews \to have been committed, not  only such 
~ r o p e r t y  as ha.; been originally in t.h\ possession or under the control of any 
-person, but also any propertv into o r j p  which the same may have been con- 
verted or exehangecl, and. anything ayquired by such conversion or exchange 
khe the r  immediately or otherwise. ; 

151. Powers of courts-martial whed; certain offences are committed by per- 
sons not subject t o  this Act.-Any trinP bv a court-martial under the provisions 
of this Act shall he deemed to be a jubicinl ~roceed;nq within the meanin? of 
sect:ons 193 and 228 of the Indian Penal~Cocie (Act XIjV of 1860'), and the court- 
mnl-tin1 F) all be deemed to be i court within the rnenrlinrr of sect.ions 480 and 488 
of the Code of Criminal Procedure, 1894 (Act V of 1898). 



a t 

I 
153. Power to confirm finding anh sentence of general court-martial.-The 

Bndings and sentences of gene~nl cou ts-martin1 may be confirmed by the Cen- I tral Uovernment, or by any officer pmpowered in this behalf by warrant d 
the Central Government. 1 

i 154. Power t o  confirm finding entence of distr!ct court-martial.-The 
&dings and sen4enoes of district c artia1 may be eonfirmed by any officer 

/ having power to oonvene a gener -martial or by any officer empowered 

1 
in thin Lhalf by warrant of suc 

155. LlmiDtion of powers of c nning authority.-A w a m n t  issued under 
mtim 153 or section 154 may cont such restrictions, reservations or conditiom 
ae the authority issuing it may th  

146. Power to conflrm flnding sentence of summary general court-mar- 
tial.-The findings and sentences summary general courts-martial may be  
oorfirmed by the convening officer if he so directs, by an authority superior 
to him. 

157, Bower of confirming atlth y to mitigate, remit or commute senten- 
ces.--(1) Subject to such restric s, reservations or 1:onditions as may be 
contained in any warrant issued r sectioil 153 or sxtion 154 and to the 
provisions of sub-sections (2) and a confirming authoritv may, when con- 
firming the sentence of a court-ma mitigate or remit the pullishment there- 
by awarded, or commlite that pu ent for any punit hment or  punishment^ 
lower in the scale laid down in 

L (2) A sentence of trnil~portatiorl~ shall not be comnlutecl for a sentence of 
imprisonment or detenfon for a terrd exceeding the term of traxsportation award- 
ed by the cou:.t. 1 

(3).A sentence of shall not be commlited for n sentence d 
detention for a term of imprisonirient awarded by the court. 

158. Conflrming of findings and sentences on board a ship.-When any 
person subject to this Act is tried and sentenced by a court-martial while on I bonrd a ship, the finding and sentence so far as not confirmed and executed 
on hoard the ship, may be confirled and executed in like manner as if such 
person had been tried a t  the port ofj disembarkation. 

159. Revision of flnding or sen)ience.-(1) Any finding or sentence of a 
court-martial mliy be once revised by order of the coufirming authority and o : ~  
such revision, the court, if so dire'ted by the confirming authority, may take 
additional evidence, ? 

i (2) The court, on revision, shc?/ll consist of the same officers as were pre- 
sent when the original decision w$s passed, unless any of those officers are 
unavoidably absent. 

73) Tn cRse of such unavoidnb e ahsence the cause tkereof shall be d11Ig 
aertilied in the proceedings, and tli 1 coi~rt shall proceed with the revision. pro- 
tided that, if B genepal aourt-martial, it still consists of five otscers, or, if e 
summary general or dist~?ct court- arti'al, of three officers. Ip 



160. Alteration 

rntrv. substitute a: neiv~"find.Ing m d  .pa& a sentence for the offence specified or 
involved in such finding: 

Provided that  no such substitutioni shall be made unless such finding could 
have been validly made by the court-martial on the charge and unless i t  appeara 
tha t  the court-martial must have been satisfied of the facts establishing the 
offence. 

(2) Where a sentence passed by d court-martial which h3.j been confirmed 
not being a'sentence passed in pursdance oE a new finding substituted under 
$ub-section (I), is found for any reaspn to be invalid, the authority referred to 
in sub-section (I) may pass a valid sentence. , 

(3) The punishment awsrded by a sentence passed under sub-section (1) 
sub-section (2) shall uot be higher in the scale of punishments than, or in excem 
of, the punishment awt~rded by, thg sentence for which a new sentence is substi- 
tuted under this section. 

(4) Any finding substituted, or any sentence passed, under this section 
sha'l for the purposes of this Act an:d the rules made ther, .under have effect as 
i f  i t  were a find:ng or sentence, as the case mag be, of a court-martial. 

161. Remedy against Order, ffngng or sentence of court-martial.-(1) ,Any 
person s~tbject to this Act who considers hirrlsalf aggrieved by any order passed 
by a court-martial may present a petition to the officer or authority empowered 
t;, confirm any finding or serltencey of such court-martial, and ths  co~~firrrling 
authority may take such steps as may be considered necessary to satisiy itseli 
as to the correctness, legality or propriety of the order passed or as to the 
regularit? of any proceeding to which the order relates. 

(2) Any person subject to this Act who considers himself aggrieved bg 
a fi~ltling or sentence of a court-maqtial 
a petitior to the Central' Government, 
cribed oficer s~~per ior  i n  co 
F.eiltrllcc~, anc1 the Central G 
AS the case rnay be, may pa 

162. A n n u l ~ e n t  of procee 
iw-G+f or any presc~.:l)ecl oficer may annul the proceedings of any court-mmtial 
ou the ground that they are Illegal or uujust. 

CHAPTER XI11 

163. Popm of sentence of death.-In awarding a sentence of death, a 
.court,-martial shall, in its tli~cret~ion, direct that the offender shall suffer death 
by be:ng hanged by the neck until he be deal ,  or shall suffer death by being 
shot to death. 

I 

164. Commencement of sentence of transp0rtat;on or impris9nment.- 
Whenever ally persotl is sel~tenced by, a court-martial under this Act to t rans  
portation, imprisonment or detel~tion ,the term of his sentence shall, whether 
it has been revised or not, be reclionea to commence on the day on which the 
original proceedings were signed by the presiding officer. 



166. Execution of sentence 

to fiiich prison with the warrant. 

(3) I n  the case of a sentence f imprisonment for a peribd not exceeding 
three months, the  tfficers t o  in sub-section (I) may direct that  t he  
ifentence shall be  carried air force custody instead of 
ih a civil or military or 

: , (4) On active service, ra sente ce of imprisonment may be carried out  by 
confinement in such place a s  the o cer commanding the forces in the field may 
frnm time to t ime appoint. k 

167. Temporary cu3tody of der.-Where a sentence of transport&- 
tion or imprisonment is directe n a civil prison, the offender 
ma;y be kept in military or air any other fit place, till such 
Qjme as, it is possible to send h 

168. Execution of sentence of imprisonment in special cases.-Whenever, 
in the opinion of an air or other Ricer commanding a group, any sentence or 
portion of a sente~rc*c+ of  imprison^ lent callnot for speciitl reitsons, con\fenie~ltlp 
be carried out in n ini!itnry or iiir , orce prison or in nir force c11stody it) a(*corCZ- 

prison or other fit  place. 

i 
ance with the provisions of' sec 1GG such officer niny direct tha t  such 
sentence or portion of sentence be carried out by confinement in ally civil 

169. Conveyance of prisoner frhm place to place.-A person under s e n t e ~ c e  
of transportation or imprisonmend may, during his conveyance from place t o  
plice, or nhen o n  board sh'p, a:rcr~ft.  or cthher\vise, be subjected to such restraint 
as is necessary for his safe conduct and removal. 

I 170. Execution of sentence of petention.-Whenever any sentence of fieten- 
xion is passed under this Act, or !whenever nny sentence of detith. transporta- 
t i m  or imprisonment is commutej  to detention, the sentence shall be cnrriecl 
out bv detaining the offender in ;anv military or air force detention barrncks, 
detention cells o r  other military qr air fcrce c~~s to , ly :  arid nhen .the sentence 
is to be carw'ed o u t  by detention any military or air force detention bnrracks, 
 he rommanclin(~ nffic-el: of the llntler sentrrlc; or s11rh 'fither offirer a s  
map he prsscrihed sh:lll forwrirrl in the prescriber1 form to the officer 
in charge of t!~.? detention the persou under sente3c.e is to 
be detained. ,tlncl, slli'l uuder sentence to such dctentiou 
barracks with the warrant. 



172. Execution of sentence of fine.--IYheil a sentence of fine is imposed by 
a court-martial ~ n d e r  section 71 whethgr the trial was held within India or 
not, a copy of such sentence; signed and certitied by the confirming otlicer may 
be sent to any magistrate in India, and such magistrate shall thereupon cause 
the fine to be recovered in accordance wit11 the provi6;innrs of the Code of 
Griminal Procedure, 1898 (Act V of 1898), or any corresponding law in force 
in ra Part B State, for the levy of fines 'as if it were a sentence of h e  
imposed by such magistrate. 

i 

173. Establishment and regulation of air forcs prisons.-The Central Gor- 
ernn~ent may wt apart any building oripnrt of a building, or any place under 
its control, as an air force prison or detention barracks for the confinement o# 
pel-soiis sentenced to imprisonment or qetention u~lder this Act. 

? 
X74. Informality a error in the or+ or warrants.-Whenever a person id 

.sentenced to transportation, imprisoi~n~$nb or dete~ltion t~nder this Act, and is  
undergoing the sentence, in any place o l  manner in ml~ich lie might be confined 
under a lawful order or warrant in pn{s~~ancc of this Act, t l ~ o  confi11elne1it of 
such person shall not be deemed to be pllegal cnly by ~eason of nny informality 
or error in or as  respects the order, waqant or other document, or the authority 
by which, or in pursuance whereof sue$ person was brought into or is confined 
in any such place, and any such order: warrant or document may be amended 
accordingly. ! 

175. Power to make rules in respect of prisons and prisoners-The Central 
Government may make rules psov:din$ 

q- 
(a) for the government, mankenlent and regulation of air force 

prisons and detention barracks; f 
i 

( b )  fo- the appointment, rem val and powers of inspectors, visitors, 
governors an4 officers thereof ; 4 : 

(2)  f ~ r  the lahot~r of Prisoneis undergoing confinement therein, and 
for enabling such prisoners or persobs to earn by special industry and good 
conJuct, a remission of a portion of their sentence; 

( d )  for thd snfe cllstodg of sulh prisoners or persons and the main- 
tenance of iliscipline among them jnnd the punishment, by personal cor- 
rection, restraint or otherwise, of offences committed by them; 

5 
% 

(e)  for the application to air force prisons cr detention barrac!:~ 9B 
any of thc pi~ovisirlns 04 the I'risoili Act,  1894 (TS of 1R(-34\, relating to 
the duties of ofscers of prisons and the puiiishmellt of persons not being 
prisoners ; 

i 
\ 
t (f) for the admission into any prison, at  proper times and subject t o  

proper restriotio~ls, of pcrsons with dpom prisoners mag desire to wnn- 
m~~nica te ,  and far the c ~ n ~ u l t a t i o n  prisaners under triad with their 
letrral advisvrs withot~t the presence far as possible of any third party 
withlo hearing distnnce. i 

i 



PARDONS, REMISSIONS AND SUSPENSIONS 

. 177. Pardon and remissi$n.-When any perscjn subject. to this. Act has 
convicted by a .court-marti41 of any offence, the Central Government 
-f, an air or other oficer comma,nding a group of, o 
prescribed oEcer, mey- 

(a) either with cjr without conditionswhich the person sentenced 
accepts, pardon t h e  p&son' or remit the whole oi. any' park of the punish- 

. . .  
ment awarded; or 

(b) mitigate the punishment awarded; or., 
(G) commute such; punishment for any less punishment or punish- 

irients mentioned in this Act: 
Provided that a s e l~ t e~~oe  uf transportation, shall not he commilted D r  

a sentence of imprison;ment for, a term exceeding the term of transportation 

.. , 
awarded by the ' court; and  a sentelice of' imprisonment shall not be 

. . commuted for a senthnce of detention for a term exceeding the term of 
impris~nment s o  awarded; : . . . , 

i d )  either ; with ;or without. conditias which the ' person se~&encbd 
accepts, release the derson . . on parcle. 

, . 

178. Cancellation of cdnditionai pard&,- release on parole a* re~mssion.-(I) 
If any condition on w h i c ~  a person has been, pwdoned or released on parole or 
a punishment has been jremitted is, in the opinion of the authority which 
granted the pardon, rel&se or remission, not- fulfilled, such authority may 
cancel the pardon, relea#e or remission, and thereupon the sentence of the  
court shall be carried info effect. as if such pardon, release or remission had 
IK!I, bee11 granted. 

I 
(2) A person whose 4 sentence of transportation, imprisonment or deten- . 

tion is carried into effecg under the provisions of sub-section (1) shall undergo 
only the ' unexpired porti n of his sentence. 7 

179. Reduction of ofacer or non-commiszrioned Officer.-When un- 
der the provisions of or s no11-commissioned officer 
is deenled to be ranks, such reduction shall, for the purpose 
of section 177 be awarded by a sentence cf e euurt. 
martial. I +& h*eY--- 

air force custody. 



182. Xelease on suspension.-where a sentence is suspended under section 
1180, the offender shall forthwith b$ released from custody. 

I 

183. Computation 01 period of jsus~pension.-Any period during which $he 
sentence is under suspension shall: be reckoned as pa& of the term of such 
eerl tence. 

184. Order after au~~ension.-The authority or officer specified in rectiol, 
If30 may, a t  any time while a sedtence is suspended, order- 

(a) that the offender be 4ommitted to undergo the unexpired por t ic~ 
of the sentence. or i 

(b) that the sentence be, remitted. 
i 

185. Reconsideration of case Jter sUspenSi0n.-(1) Where a sentence haa 
been suspended, the case may a# any time, and shall, at intervals of not 
more than four months, be reconsidered by the authority or officer specified ia 
section 180, or by any air or other: officer not below the rank of squadron leader 
duly authorised by the authority dr officer specified in section 180. 

B 
(2) Where on s~ich reconsidedation by the officer so authorised it appears 

to him that the conduct of the !offender since his conviction has been such 
as to justify a remission of thelsentenoe, he shall refer the matter to the 
authority or officer specified in se. tion 180. P 

186. mesh sentence after suspbnsion.-where an offender, while a sentence 
on him is suspended under this dct ,  is sentenced for any other offence, then- 

(a)  if the further sentedce is also suspended under this Act, the two 
sentences shall rult concurreptly ; 

B 
(b) if the further senteiloe is for II period of three nlonths or more 

and is not suspended under this Act, the offender shail alsc, be con~rnitted 
to prison or air force custody for the unexpired portion of the previoue 
sentence, but both sentence2 shall run concurrentiy; and 

(c )  if the further sentepce is for a period of less than three rnonthp. 
and is not suspended under %his Act, the offender shall be so committed on 
that sentence only, and theiprevious sentence shall, subject to any order 
which may be passed underisection 184 or section 185, continue to be 
suspended. i 

187. Scope of pewer of suspe~sion.-- he powers conferred b i  sections 180 
snd 184 shall be in addition to a ~ d  not in derogatio~l of, the power of mitiga- 
tion, remission and commutation.\ 

I t 
188. ESect of suspemion and r'emission on dismiSal.--(1) Where in addit io~ 

tc any other sentence the ~unishrrjent of dismissal has been awarded by a court- 
martial, and such other sentence'! is sl~spended under section 180. then, such 
disn~issal shall nob take effect until so ordered by the authority ar officer spe- 
cified in section 180. i 

(2) If such other sentence i s  itted 'under section 184, the punishmend of 
dismissal shall also be remitted. 



I 
389. Pow'Br to make rules.L(l) The Central Government may make rulw 

for the purpose of carrying intoleffect the provisions of this Ac*. 
I 

(2) Without prejudice to th  generality of the poww conferred by sub- 

i I section (I), the rules made nder may provide for- - 
i (a) the removal, t, release ar discharge from bhe service of 

persons subject to this Actr 

(b) the amount and ir~c denee of fiues to be imposed under section 90; 

(c) the specification of hhe punishment which may be awarded as 6eld 
% punishments under sections 177 and 82; 
1 

( d )  +he assembly m d  of courts of inquiry, the recording of 
summazies of evidence of oaths or affirmations by 
ruch courts; I 

(c) the convening and of courts-martial and the appoint- 
ment of prosecutors a t  trial 

( f)  the adjournment, di solution and sitting of courts-martial; t I 

(9) the procedure to courts-martial and the 
appearance of legal 

(h) the of, and petitions against. 
the findings and sentences bf courts-martial; 

L 

(i) the carryirjg into edect of sentences ai courts-martial; 
I 

(j) the forms of orders) to be made under the provisions of this Aer 
relating to courts-martial, fransportabion, imprisonment and detention; 

a 
(k) the constitution of [authorities to decide for what persons, to what 

amounts and in what maqner, provision should be made for depend~mts 
under section 100 and the rdue carrying out of such decisions; B 

(1) the relative ranlr 04 the officers, junior commissioned officers 
I warrant officers,. petty officd.~ a.nd noa-commissioned officers of the regular 

I rmy,  Navy and Air Fore when acting together; f 
(m) any other matter 4ireoted by this Act to be prescribed. 

I 
190. power to make regulations.-The Central Government may make regu- 

[ations f o ~  all or any of the pu{poses of this Act other than those specified in 
aection 189. I 

191. Publicartion of rules an regulatio-s in Gazette.-All rules and regula- 
tions made under this Act shall 4 be published in the Official Gazette and, on 
such publication, shall have effec as if enacted in this Act. F 

192. Repeal.-The Tndian Force Act, 1932 ( X N  of 1932), with the ex- 
ception of sections 126 to is hereby repealed. 



193. Definition of "British ofioer:'. ( I ) ,  I n  @is Chapter "British offimr" 
tneans a persop of non-Indian domicile a commission' in His Majesty's 
H l r  Forces and serving in the Air Force.; 

(2) The expression "superioi officer" \n this Act shall be deemed to include 
a IIritish officer. I 

3 
194. Powers aU British officer.-A ~ $ t i s h  officer shall have all the powers 

cc~tferred by this Act on an officer of corresponding rank or holding a correspond. 
mg appoint~nept. 

I 
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Army Act, 1960 c&- 1 
i 

An Act to consolidate and amend the law relating to the govern- ! 

ment of the regular Army. 
I .  

[20th May,  19501 

BE it enacted by ~ s r l ~ a m b n t  as follpws: - . 
i 
I 

! UHAPTER I 
I 
i PRELIMINARY 
I 

1. Short title and com+encement..-(1) This Act may be ca.l!ed the 'Army 
Act, 1950. i # 

(2) It shall come into forroe on such dat t  as the Central Government may, . 
by notitication in the Officibl Gazette, appoint in this behalf. 

I i 2. Peaons subject to th,is Act.-(1) The following persons shall be subjeca 
to this Act wherever they ay be, namely:- 

(a) officers, junior commissioned officers and warrant officers of th 
regular Army; 

t 
\ I 

to the Indian Reserve Forces; 
(a) persons to the' Indian Supplementary Reserve Forow 

when called out or when carrying out the annual test; 

( e )  officers of the erdhrial Army, when doing duty as ~ u c h   officer^, 
and enrolled persons o the snid Army when called out or embodied rn 1 attached to any regulaq forces, subject to such adaptations and modifim- 
tions as may be made i the application of this Act to such persons under 
sub-section (1) of sect on 9 of the Territorial &my Act, 1948 (LVI 
1948) ; i" I 

. t ( f )  persons holding  commissions in the Army in India Reserva d 
Officers, when ordered qn any duty or service for which they are liable m 
members of such reserve forces; 

I 
(9) otficers appointej to the Indian Regular Reserve of Officers, whea 

ordered on any duty orj service for which they are liable as inembers d , 
1 such reserve forces; , i 

(h) persbns of a Part B State, whm 
such persons are regular Army for service, or 
when the whole acting with any body of &a 
regular Army or the Central Gormmant k 
pul?;uauce of a under seo'tion 5; , - 
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(i) persons not otherwise ject to military law who, 011 active , 
service, in camp, on the r at any frontier post specified by t h ~  
Central Government by in this behalf, are employed byj 'or are 
in the service of, or of, or accompany any portion of, the 
cegular Army. 

(2) Every person t under clauses (a) to (h) of sub-section 
11) shall remain so retired, discharged, released, removed, 
dbmissed or 

i 
8. Doflnitions.-In this Act,' unless' the context otherwise requires,- 

(i) "active service", as applied to a person subject to this Act, meanQ 
the time during which such person- 

(a) is attached to, ocr forms part of, a force which is engqed 
in operations against an enemy, or 

I ,  ( b )  is engaged in military operations in, or is on the line of march 
to, a country or place wholly or partly occupied by an enemy, or 

(c) is attached to or f o q s  part-of a force which i s  in' m i l i t ~ q  
occupaticm of a foreign country; 
(ii) "civil offence" means all offence which is triable by a criminal 

court ; 
(iii) "civil prison" means ally jail 01% place used for the  detention 

: ef any criminal prisoner under the Prisons Act, 1894 (IX of 1894), or undef 
any other law for the time being in' force; 

(u) "commanding officer", when used in any provision of this Ack, * 

with reference to any separate portion of the regular Army or to any 
department thereof, means the officer whose duty i t  is under the regulations 
of the regular Army, or in the absence of any such regi~letions, by &e -.A 

custom of the servjce, to discharge with respect to that portion of the 
regular Army or that department, :as the case may be, the functions of s 
comnlanding officer in regard to matters of the description referred to in 
%at provisiom; r 

(vi) "corps" means any separate body of persons subject to this Act, 
which is prescribed as a corps for the purposes of all or any of the provisione 
of this Act; i 1 

J 

(uiq "wurt-martial" means ea r court-martial held under this Aot 1 1 . . 
(viii) "crimiiial court" means is court of ordinary criminal justice in 

any part of India, other than the \state of -Jammu and Kashmir; 
5 

(ix) "department" includes an; division or branch of a department; ' 1 
(x) )"enemy" includes all a&ed mutineers, armed rebels, armed 

rioters, pirates and any person in a rb s  against whom it is the duty of any 
person subject to military law b act5 

n 
(xi) "the Forces" means the regelar Army, Navy and Air Force or any 

part of any cine or more of t h e r ~ ,  \ 
( x i i )  "junior commissioned office?' means a person commissioned, 

gazetted or in pay as a junior comd$ssioned officer in &the' regular Army 
or the I~itli,r.n Reserve Forces, and fiicludes a person holding a junior 
comrr.issiol~ in the Indian Supplementa*~ Reserve Forces, or the Territorial. 

" I 
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OF 1960J' Arm.y. : 3; 
(2:iii) "military custddy" mefins the arrest or confinement of a perso%- 

according to the usages of the service and includes naval or air force custody;' 
i (x i v )  "military rewqrd" includes any gratuity or annuity for long ser- 

vice or good conduct, g ~ o d  service pay pr pension, and any other militaq 
pecuniary reward; k (xu)  "non-commissitned officer" means a person holding a non- 
commissioned rank or ah acting non-commissioned rank in the regular 
Army or tbe Indian ~ d s e r v e  Forces, and include's a non-commissioned 
officer or acting non-commissioned officer of the Indian Supplementarg 
,Reserve Forces or the Tefritorial Army or the land forces, of a Par t  B State, 
who is for the time bein4 subject to this Act; 

1 .. . . . '" I. 

(xv i )  "notification" beasti : a notifichti6n pn68shed. in the Official 
Gazette; L 

! ,  
( z v i i )  "offllnce" meaps any act or omission punishable under this Ac$ l 

and includes a civil offe ce as hereinbefore defined; 
- 1 

7 . . I 
4 

' , (rv i i i )  ",oEcer" commissione.d, gazet'ted or in pay u s  
an officer in the regular a.nd includes- 

1 '  1 

(a) an oflicer of Resehe Forces; 

, ( b )  an officer ding a commission in the ,Territorial Army I 

granted by the Presi with designation of rank corresponding to tha t  
I 

- . of an officer of the er Arrny who is for the time being subject to. . 
this Act; 

, / 

(c) an Reserve of Officers who is for j 
the time being . . 

1 (d) an officer of the Indian Regular R.eserve of Officers who is for 
the time being subjeci to this Act; 

I 

I 
e 

(e) an officzr 04 the land forces of any Part B State who is. 
for the time being subject to this Act; 

ii 
i 

(f) in relation t o  a person subject to this Act when serving 
J under such conditions las may be prescribed, an officer of the Navy or 

Air Force; 1 
s 

but does not include a jugior corqmissioned officer, warrant officer, petty 
officer or non-commissione~ officer; 

I 
, (xix)  "prescribed9' means prescribed by rules rnade uader this Act; 

( x r )  'rprouor;t-marshal!' means E person sppdinted a; such under 
section 107 and iiicludes qny of his deputies or assistants or any other 
person legally exercising adkhoritg under him or on his behalf; 

9 
(xxi )  ,"regular Army" k means officers, junior commissioned officers, 

dwarrant officers, non-commjsioned officers and other enrolled presons who, . 
by their commission, warrapt, terms of enrolmelit or otherwise, are liable 
to render continuously for a; term military service to the Union in any part 
of the world, including per ons belonging to the Weserve Forces and t h a  B Territorial Army when cdle out on permanent sei~ice;" ? 

I 

regulation made under this Act;. 

-- - >. 
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(xxiii) "superior officer", when u'sed in relation to a person subject to 
this Act, includes a junior commissioned officer, warrant officer and a non- 
commissioned officer, and, as regards persons placed under his orders, an 
officer, warrant officgr, petty officer and non-commissioned officer of the 
Navy or Air Force; 

(xxiv) "warrant officer" means a person appointed, gazetted or in pay 
as a warrant officer of the regular Army or of the lndian Reserve Forces, 
and includes a warrant officer of the Indian Supplementary Reserve Forces 

: or of the Territorial Army or of, the land forces of a Part B State who 
is for the time being subject to this Act; 

(mu)  a11 words and expressjons used but not defined in this Act and 
defined in hhe Indian Penal Code (Act XLV of 1860) shall be deemed to 
have the meanings assigned to them in that Code. 

I 

CHAPTER 51 
' SPECIAL PROVIS~ONS FOR THE APPI~ICATION OF ACT IN CERTAIN CASES 

i 

4. Application of Act to certain korces under Central Government.+l) The 
Central Government may, by notifidation, apply, with or without modifications, 
all or any of the provisions of this! Act to any force raised and maintained in 
India under the authority of that Government, includiiig any force maintained 
by a Part B State, and suspend tde operation of any other enactment for the 
Sime being applicable to the said fopce. 

J 
(2) The provisions of this Act sp applied shall have effect in respect of per- 

sons belosging to the said force as they have effect in respect of persons subjeot 
t o  this Act holding in the regular :Army the same or equivalent rank as the 
aforesaid persons hold for the time being in the said force. 

(3) The provisions of this Act 40 applied shall also have effect in respect d 
persons who are employed by or lare in the service of or are followers of ol: 
accompany any portion 01 the said force as they have effect in respect of per- 
sons subject to this Act i~lider cla$se (i) of section 2. 

(4) While any of the provisio4s of this Act apply to the said force, the 
Central Government may, by notification, direct by what authority any jurisdio- 
tion, powers or duties incident t B  the operation of these provisions shall be 
exercised or performed in respect j of the said force. 

5. Application of Act to brcbs of Part B States.-(I) The C e n t 4  
Government may, by notification, direct that any person oi persons belonging 
to the land forcos of any Part B $tat;e shal! bg attached to any body of the- 
regular Army or that the whole ori a part of the said forces shall act with any 
%ody of the regular Army, or shaU be placed at the disposal of the Centrd 
Qovernment, and ther?upon the persons so attached and members of the said 
.force shall become subject to this\Act. . . 

(2)  The relative rank of offickrs, junior commissioned officers, warrant 
officers and non-commissioned officers of such forces and of the regular Srmy 
shall be such as may be determined by the Central Government or by such 

P e$her authority as may, be prescribe' . 

. autihorise any 0ffi.w.r 



persons in respect of r sub-section . ( I )  i s  
in force, be deemed t nbn-commissioned; 
officer. 

. 7. CllornmBneiing officer 0% persons subject to military law under clause (i)' 
of section 2r-(lj Every perpon subject t n  $his Act under clause (i) of section 
2 shall, for the purposes of this.Act, be deemed, to be under. the ctomrnal~din~ 
officer of -the'.corps, dep;lrtrn+t or dtjtachment, if any, to whlch he is attached; . 
&ha, if he is llot so attached$ under the comma,nd of any officer who ma,y for 
the tim? being be named as his commahding officer by the officer conlmanding- 
the force with which such pe\son for the time being is serving, or any - other- 
prescribed officer, or, if no dpch officer is named or prescribed, under the- 
ccminand of the said officer c6mmanding the force. 

i (2) An dfficer commr.nding\e force shall not place a person subject to this 
Act under clause ( i)  of sectioq 2 under .the command of an officer , of rmk- 
inferior to thnt of such perso . if there is present at the place where such. 
person is any oacer of h highii rarik llnller whose command he can be placed. 

.8. Offleers exerdsing pow b certain cases.-- (1) Whenever p e ~ n *  
subject to this Act are ser 'under an officer commanding any mllltarg 
organisation, not in this sec specifically named and I,eing in the opinion of 
the Central Government n ess than a Vrigade, that Government nlay 
prescribe the officer -by wh e powers, which under this Act may, bs- 
exercised by. officers comm y corps, divisions and bl:igades, 
shall. as regards such per 

(8) The Central such powers, either absolutely or  ' 

subject to such restrictions, exceptions and conditions, as it mag 
think fit. 

9. Power to declare active service.-Notwithstanding any- 
thing contained in clause (i) of sdetion 3, the Central Government may, by notifi- 
oation, declare that any person o\ class of persons subject to this Act shall, with. 
reference to anyarea in which tihey inay be serving or with ieference to any 
provision of this Act or of a,ny o her law for the t i e  being in force, be deem& 
+o be on active service within t k e meaning of this Ast. 

S 
f3HAPTER I11 

COMMISSION, AND BNMLMEKT 
18. Gornmission and appoint? nt.- he President may gram, to such pemoln 

. as Re thrnks fit, a colnmi~sion ap an officer, oi. as a jllnior commissioned officeP 
or appoint ,any person as a wasri$lt office? of the regular &my. 

11. loeligibility of aliensfor ?nrolrnBnt.-NO who is not a citizen of 
' 

India shall, except with the coi\sent .bf the Central Government signified irp 
writing, be enrolled in the regul* Anby: . 

Provided that nothing contailjed 5n this section shall bar $he enrolrent 
of the subjects of Nepal in the r e b l s r  Amy. 

$ .. 

la. ~neljiibilltg- of females ioq enrolment or empll0yment.-NO fem9Ie sshaI1, 
be' eligible for enrolment or emplppent  in the regular Army,'.-except in m~oh 

. . corps, department, branch or o$"x body forming part of, or .attached to  any 
of, the regular Army es the Central Government may, by notification 

in -+,he Official Gazette,' specify in\ this behall : 
3 

Pmvided that nothing oonfjaintd in this seition shall affect the provisions 
of any for the time beingrin force providing for &he raising and maintenance 
of any se'rvice, auxiliary to  $he revular Army. or any  branch t,hereof in w s c h  
females are eligible for enrolmknt pr. employmenti 



I 
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13. Procedu~e before enrolljng' the appearance before the pree- 

qribed enrolling officer of any person! desirous of being enrolled, the enrollingt 
,officer shall read and explain to him, %or cause to be read and explained to him 

service for which he is to be enrolled; 
forth in the prescribed form of enrol- 
him that if he makes a-false answer 

to any such question 
-cause to be recorded 

14. Mode of 

the c~lndit~ions of 
sign and shall 

person shalg 

I: 
15. Validity of enrolment.-Every person who has for the space of three 

months been in .receipt of pay as la person enrolled under this Act and been 
borne 011 th? rolls of a n j  corps or department shall be deemed to hove been 
duly  enrolled, and shall uot be ent tled to claim his discharge on the ground of i any irregularity or illegality in his enrolment or on any other ground whatso- 
ever; and if any person, in receipt of such pay and borne on the rolle as afore- I said, claims his discharge before t e expiry of three months from his enrolment, 
no such irregularity or illegality $r other ground shall, until he is discharged 
in pursuance of his claim, affect is position as an enrolled person under t hk  

I Act or invalidate any proceeding, act or thing taken or done prior to his 
discharge. 

1 1 
I 
! 16. Persons to be attested.- he following persons shall be attested, 
i namely : - I+ 
! i i 

( a )  all persons enrolled s combatants; t 
( b )  all persons selected to hold a non-commissioned or acting non- 

.commissioned rank; and ~ 1 

(c)  all other persons to this Act as may be prescribed by the 
Central Government. , 

17. Made Q attestation.-(1) khkn a person who is to be attested is r e  
ported fit for duty, or has oompteted ,the prescribed period of probation, an 
oath or affirmation shall be admin stered to him in the prescribed form by his 
commanding officer in front of h b  corps or such portion thereof or such 

_ members of his depwtment as mpy be'present, or by any other prescribed 
person. 

" i 
(2) The form of oath under this section shill 

contain a promise that the bear true allegiance to the 
Constitution of India as by and that he will serve in the regular 
Army and go wherever he is or air, and that he will obey 
all commands of any officer peril of his life. 

(3) The, fact of an enrollled 
directed by this section to b e  
and authenticated by the 
aErmation. 

I 

\ 



18. Tcnuro, of service un the Act.-Every person subject 
ehall hold office during the of the President. 

. , 

to this A& 

$hie Act. o ~ + & i ~ x W 1 4  - - and by othw 

1 rnay reduce to 'a lower grade or rank or tb 
i non-commissioned offiher. 
4 
i (3) I n  officer having not less than a brigade or equivalent c o p  
! mandsr or any prescribed may dismiss or remove from the service b y  
t person serving under his other than an officer or a junior c~mrnir- 
'r aioned officer. 
1 
i (4) Any such oilicer as is ntionec! in sub-section (3) may reduce to a 
! lower grade or rank or the ra any warrant ~fficer or any non-commissimed 

aficer under his command. 

(5) A warrant officer red to the ranks under this section shall no+, 
however, be required to sqrv he ranks as a sepog. 

(6) The commanding offi f an acting non-commisuiozed officer may 
.order him to revert to his ent grade as a non-commissioned officer, or 
if he has no permanent gr e the ranks, to the tanks. 

( 7 )  The exercise of any p er under this ,section shall be subject to the 
.said provisions contained in th Act. and the rules and regulations made there. 
under. 

21. Power to application t@ 
persons subject of any law for the time 
Qeing in force thereof, the Central 

Act-- 

Gosernment may, by to such extent and 
in such manner as the rjght of any person subject to thir 

. . i (a) to be a. member of, or to be associated in any way with, any trde 
union or labour union, or .u)y class of - trade o r  labour unions or m y  society, 
institution or associatiqp, 6Y m y  class of societies, institutions or asmob 
tions; , \ . 

(b) to attend o r  addresi any meeting or to taka part in ioydemonitr&. 
tion orgasised by any bodyjof persons for any political or other purpoeers; 

i 

tc) €0 communicate e t h  the press or to publish or cause to be 
pub!ished any book, letter iy other document. 

22. Retirement, reldase or d\trcharge.-~n~ person subject to this Act may 
be retired, released or discharged 'from Fne service by such authority and in 
such manner as may be presdritpd. 

\ 
23. Bertificate on termination of service.--Every junior commissioned 

warraqt officer, or enroll d person who is dismissed, removed, discharg \ 
ed, or released from the service shall be furnished by ?is commanding 

4 LA. 3 4 r\ 9 19 'i4 MS~t!?- 7, J.J~~J 
\, 
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the regular Army. 

24. Discharge or dismissal when out of India.-(J) Any person enrolled 
under this Act who is entitled under the conditions of his enrolment to be 
discharged, or whose discharge is ordered by competent authority, and whor 
when he is so entitled or ordered to be discharged, is serving out of India, 
and requests to be sent to India, shall, before being discharged, be sent to 
Jndia with all convenient speed. 

(5) Any person enrolled under this Act who is dismissed from the service 
and who, when he is so dismissed, is Serving out of India, shall be sent to 
India with all convenient speed. f > 

(3) Where any such person as is mlntioned in sub-section (2) is sentenced 
to dismissal combined with %ny other pu&shment, such other punishment, or, in 
the case of a sentence of transportatid or imprisonment, a portion of such 
santence may be inflicted before ,he is f gnt to India. 

(4 )  For the purpmes of this seeti&, the word "discharge" shall include 
release, and the word "dismissal" shall include removal. 

i 

I 
25. Authorised deductions pay of every 

, 
person subject to this Act due any regulation for the 
time being in force shall be paid other than the deduc- 
t i a s  authorised by or under this 

(1 ) Ally person 
himself wronged by a ~ g  

i to the officer under whose 
I attached to a troop or 

officer to whom any complaint 
aggrieved person may corn- 

- (3) Every complaint shall make as complete an 
investigation into,itn as may be r giving full redress to the complainant,; . 
or, when necessary, refer the to superior authority. 

(4) Every such auch manner as may from 
t i e  to time be 



r in satisfmtion of m y  d e w  

(2) The judge of any sqch court or the said oficer may examine into any 
aomplaint made by such person or his superior oficer of the arrest of suoh 

E person contrary to the pr$visions of this section and may, by warrant under 
his hand, discharge the person, and award reasonable costs to the complainant, 
who may recover those coits in l i e  manner as he might have recovered cosB 

I bw~rded to him by a decree against the person obtaining the process. 
i 8 

(3) the recovery ofi such costs no court-fee shall be payable by the 
2 s oomplainant. i 

i 
30. Immunity of p$rso+ attending courts-martial from axrest.-(2) No 

,presiding officer oi. memberjof a court-martial, no judge nrivocate, no party to 
a m y  proceeding before a couri-martial, or his legal practitioner or agent, and no 
I witaess acting in obedience t? a summons to atQend a court-martial shall, while 
% .proceeding to, ahtending, or 2eturning f m ,  a court-martial, be liable to arrest 
i ullder civil or revenue proceds. z 

(2) If any kuch person is hrrested under any such process, he may be dis- 
&arged by order of the court2,martial. 

i % 
I 31, Privileges of reservtsts.+Every person belonging to the Indian Reserve 

Foroes shall, when called out!,fo-r or engaged in or returning from, t r a h h g  
or service, be entitled to all the privileges accorded by sections 28 and 29 t.o a 
person subject to this Act. a 

82. Priority in respect of a h y  personnel's litigatiW.-(I) On the presen- 
Ction to any court by or on behblf of afiy person subject to this Act of a certifi- 
eate from the proper military Authority of leave of absence having been 
graht+ed to or applied for by him or the purpose of prosecuting or defending any t suit or other proceeding in s u ~ h ~ c o u ~ . t ,  the court shall, on the application of 
such person, arrange, so far as n)ay be possible, for the hearing and final dis- 
$0~81 of such suit c& other procbeang within the period of the leave so granted 
or applied for. 1 i 

(2) The certificate from the draper militaq authority shall state the first 
a d  last day of the leave or intedped leave, and set forth a description of the 
ease with respect to which the leaye was granted of applied for. 

(3) No fee shall be payable to the court in respect of the presentation of 
any such certificate, or of any application by or on behalf of any such person, 
$or priority for the heariug of his chse. 

(4) Where the court is unable to arrange for the hearidg and final disposal 
of the suit or other proceeding witliin th'e period of suoh leave oi- intended 
leave as qforesaid, it shall record its reasons for its in~bility to do so, and 
shali cause a copy thereof to be furnished to sueh person on his application 
;rftithout any p a p e n t  whatever, bg! him k respect e'i'ther of the app&a&n 
for such 4opy & of %Ithe Gi$y itself. 

(5) 'If in any erne & .question Prissesr~as, tp ' ths  proper military authority 
gualifie'd to grant s w h  certic@te as; aforessid;$such question shall a t  onoe be 
referred by the court to an offiwr ,hra$ng.rgoxer, not Jess ,than a, brigade or, 
equivalent commander whose decision shdl be final. 
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33. Saving of rights and privilegel uhder other laws.-The right's && 
privileges specified in the preceding q~o$ions.of this,:Chapter ahall be in addim 
.bion to, and not in derogation of, any; other .sights and privileges conferred O? 
Dersons subiect to this Aot or on members of the regular Arms, Navy and 
'Force gene;ally by any otheP law for Jthe Fme beingin force. - 

34. Offences in relation to the epemy and punishable With death.-Any, 
person subject to this Act who oomipits any of the following offences, that b 
to say,- i 

(a) shamefully abandons od delivers up any garrison, fortress, poate 
place ar guard, committed to Es charge, or whioh it is his duty to de- 
fend, or uses any means to co pel or induce any commanding officer w 
other person to commit any of 3 he said acts; or 

( b )  intentionally uses anyimeans to compel or induce any person 
subject to military, naval or a& force law to abstain from acting agains6 
the enemy, or Lo discourage s+11 person from acting against the enemy; 
or 

(G) in the enemy, shamefully caszs away his arms, 
ammunition, tools or or misbehaves in such manner as to show 
cowardice; or 

(d) treacherously eespondence with, or oommunioates intell& 
gence to, the enemy in arms against the Union; or 

(e) directly or indirectly assists the enemy with money, arms, 
% ammunition, stores or supplies or 

( f )  treacherously or thro gh cowardice sends a flag of truce to the 
enemy; or i 

(g) in time of war or any military operation, intentionally 3 
I 

d occasions a false alarm in camp, garrison or quarters, or spreads 3 
i reports calculated to oreate despondency; or g 
L 

I a 6% 

(h) in time of aotion leav s his commanding officer or his post, guar8; 1 
picquet, patrol or pa% witho <t  being regularly relieved or without leavej 6 

lor .:$ I r (i) having been made a brisoner of war, volutltariiy serves wi& Q 1 
I aids the enemy; or , 5 

i (j) knowingly barbours or an enemy not being a prisoner; # 
or 1 k f 

i 
.a 

(k) being a sentry in time\of war or alarm, sleep upon his posk or i. $ 
intoxicated; or : .  

i .i 
(2) knowingly does any act\ calculated to imperil the succeas of the 4 

military, naval or air forces of b d i a  or any forces co-operating therewikli 8 
or aay part of such forces; i B 

4 
ehall, on conviction by courf-martid, be liable to suffer death or such lees $ 
punishment as is in this Act mention$. 1 

2 
1"3 85. Olenc0s in relatEon to the en& and not punishable with d e a t h . 4 h x  + 

person snbje6t to this Act who commitb any of %he following offenoes, thirt is to. 4 
Bay,-- 4 

(a) is taken due preaqution, or through disobedi- ? 
ence of orders, or ,having been -faken prisoner, 1 
fa& to rejoin 1 

li '. * : J $ 
S 

\ 3% 
\ 3 

- 
-k+& 
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(G) without due duthority sends a flag of truce to the enemy; 
be liable to suffer imprisonment for a, 

or such less punishment as is in thisr 
A d  mentioned. 

36. Offences more severely on active service than at other times.-- 
Any person s Act who commits any of the following offenoest 
that is to say,- I 

I 
(a) forces a safeguard, or forces or uses criminal force ta a, sentry.; 

or i 
( b )  breaks into ahy house or other place in s e m h  of plunder; or 

I (c) being a sentry sleeps upon his post, or is intoxicated; or 
( d )  without orderk from his superior nflicer leaves his guard, picquet, 

patrol or post; or- i 
through neglect occasions a false d a m  in camp, 
spreads reports calculated to create unnecessary 

parole, watchword or munteraign to any persom 
gives s parole, watchword or mun- 

on active service, be liable t t ~ ~  
extend to fourteen years or- 

if he commits offence when not on active service, be liable h 
extend to seven years or such. 

37. M;utiny.-Any perso subject to this Act who commits any of the  
following offences, that is b so say,- 

(a) begins, causes, or conspires with m y  other persons to, 
cause any military, naval or air forces of India or any 

I 

( b )  joins in any s F h  mutiny; or 

(6) being present 2% any such mutiny, does not use his utmost 
endeavours to suppress {he same; or 

(d) knowing or hading reason to believe in the existence of any such 
mutiny, or of any int(ntion to mutiny or of any such conspiracy, doee 
not, without delay, givp information thereof to hihis commanding or other 
superior officer; or I 

(6)  endeavours to $educe any person in the militmy, naval or kir 
forces of India from hi$ duty or allegiance to the Union; 1 

shall, on conviction by codrt-martial, be liable'@ suffer death or such less 
punishment as is in this A& mentioned. 

i 38. Desertion and aiding desertion.--(1) Any. person subject to this ACIJ 
who deserts or attemp@ i50 idesert<the service shall, .on conviction by court- 
hh t i a l .  _ < 

I )  3 . I  \., . ,,, , I , ,  4. 
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~ffenoe on, active service or when under orders 
uffek' death or such less punishment es is in 1 

this Act mentioned; and 4 

if he commits the offence d e k  any othei. circurristance~, be liable 
to suffer imprisonment for a teqm which may extend to seven years or 
such less punishment as is in this Act mentioned. - 

(2) Any person subject to this Act who, knowingly harbours any such 
deserter shall, on conviction by court-martial, be liable to sulfer imprisonmenb 
for a term which may extend to seven years or such less punishment a6 is in 
ithis Act mentioned. 1 

(3) Any person subject to this dct  who, being cognizant of any desertion 
or attempt a t  desertion of a person spbject to this Act, does not forthwith give 
notice to his own or some other sup<rior oecer, or take any steps in his power 
to cause such person to be appreherjded, shall, on conviction by court-martial, 
he liable to suffer imprisoninent for h terni which may extend t o  two years or 
such less punishment as is in this Bct mentioned. , 

39. Absence without leave.-~aj person subject to this Act who commib 
any of the followizlg offences, that s to say,- t (a) absents himself withou leave; or 

i ( b )  without sufficient'cause overstays leave granted- to hi'm; or 
f 

(c) being on leave of abse'pce and having received information from 
proper authority that any corps! or portion of a corps, or ally department, 

, to which he belongs, has been; ordered on active service, fails, without 
suf6cient cause, to rejoin withobt delay; or 

I 

(d) without su0icient causk fails to appear at the time fixed at  tihe 
parade or place appointed for yercise or duty; or 

(e) when on parade, br on the line of march,. without c&iic,ient cause i. or without leave from his supe, ior officer, quits the parade or line of 
march; or j 

(fl when in camp or garrisdn or elsewhere, is found bey 
iixed, or in any place prohibided, by any general, local or other order, 

.( without a pass or written leave1 from his superior officer; or 
i 

(g) 'without l'eave from his \superior ofIicer or without due cause, 
absents himself from any school when. duly ordered to attend there; 

shall, on conviction by court-martiaj* be liable to suffer imprisonmeut for s 
item which may extend to three yc@rs or such less punishment as is in this 
'Act mentioned. I 

40. Striking or threatening superi& of3cers.-Any person subject to $his 
Act who cowlnits any of the followidg offences, that is €0 say,-- 

(a )  uses criminal force to or 'asssults his superior oacer; or 
(b )  uses threatening 1anguage:to such officer; or 
(o) uses insubordinate ,langua4e to such officer; , 

t &all, on conviction by oourt-mart*, i 
i r  a c h  officer is at  the ti 

offence is committed on 
for a term which may 
as is in this ,Act mentioned; an 

in other oaaes,':be li:a%\e t 
extend to ten years or such les 



as is in this Act menkio.nbd. . . 

. (2) Any person subject to this Act who disobeys any lswful command given, 
by his superior officer shall, on conviction by court-martial. 

if he commits sudh offence when rn active service, be liable to suffer 
imprisonment for a t e b  which may extend to fourteen ?ears or such less 
punishment as is in t4ls Act mentioned; and 

if he commib such offence when not on active service, be liable tb 
suffer imprisonment for\ a term whioh may extend to five y t ? ~ ~  or such 
less punishment as is iq this Act mentioned. 

- 42. Insubordination and d;brshction.-Any person subject to this Aob who 
commits any of the followiag\offences, that is to say,- 

(a) being concerned "in any quarrel, alfray, or disorder, refuses to 
obey any offioer, though \of inferior rank, who orders him into arrest, or  
uses-criminal force to or Qssaults any such oficer; or 

a 
( b )  uses criminal force to, or assaults any person, whether subjec6 

to this Act or not, in whb~e  custody he is lawfully placed, and whether 
he is or is not his superior! ofiicer; or 

(c )  resists an escort w&se duty i t  is to apprehend him or to have him 
in charge; or ! f 

(d) breaks out of barrabks, camp or quarters; or 
(e) neglects to obey rn, general, local or other order; or f 
(f) impedes the provostFmarsha1 or any person lawfully acting on hi@ 

behalf, or when called uponi refuses to assist in the execution of his duty 
a provos3-marshal or m y  pepon lawfully acting on his behau; or 

(g) uses criminal force /to or assaults gny persop bringing provisione 
or supplies to the forces: j 

ahall, on conviction by court-dartial, be liable to suffer imprisonment for or 
term which may extend, in the ease of the offences specified in clauses (a) and 
( q )  to two years, and in the ca4e of the offences specified in the other clauees. 
Lo ten years, or such less punisqment as is in this Act mentioned. 

43. Fraudulent enrolment.-&g person subject to this Act who wmmik. 
any of the following offences, thpt is to say,- 

(a) without having obtai'ped a regular discharge from the oorps or 
department to whioh he b e l o n ~ ~ ,  or othen+e fulfilled the conditiom 
enabling him to enrol or en te~ ,  enrols himself in, qr enters the same or 

. any other corps or departmeht or any part of bhe aaval or air forces o$ 
India or the Territorial Annf; or 

( b )  is ccncerned in the knrolment in a q  part of the Forces of any 
person when he knows or has reason to believe such person to be so. 
circumstanced an offence against this Act; 

su@ej?:b$"dkb=rn&nt for a, 
" * 

t s ,  pdnishingiit 'as' is in t h b  /. t r ,  .'i* , &  - A  

.y & ?  ... . 
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suifer imprisonment for a 'term which may extend to five years or such less 
punishment as is in this Act mentioned. 

45. Unbecoming conduct .--Any officer, junior commissioned offieer or 
wai~ant officer who behaves in a manner unbecoming his position and the 
oharacter expected of him shall, on conviction by court-martial, if he is 
ap officer, be liable to be cashiered or to suffer such less punishment as is in 
$his Act mentioned; and, if he is a junior commissioned officer or a warrant 
oacer, be liable to be dismissed or to suffer such less punishment as is in this 
Act mentioned. 

46. Certdn forms of disgraceful conduct.-Any person subject to this Bob 
who commits any of the following offences, that is to say,- 

(a,)  is guilty of any disgraceful conduct of a cruel, indecent or 
unnatural Bind; or ! 

( b )  malingers, or feigns, or/produces disease or infirmity in himself, 
or intentionally delays his cure: or aggravates his disease or infirmity; or 

i 
or any other person unfit for servloe, 

voluntarily causes hurt to or that person; 

liable to suffer imprisonment for 8 

or such less punishment as is in thie \ Act mentioned. 
\ 

officer, junior commissioned o&r, 
criminal force to  or 

his subordinate in rank 
or position, shall, be liable to suffer imprisonment 

%his Act mentioned 
for a term which such less punishment a~ is in 

who is found in a 1 
state of convietion by court- 
martial, if he is an or to suffer such leu 

and, if he is not an officer, be liable, 
(21, to suffer imprisonment for a term 

less punishment as is in this Act 
-mentioned. 

is committed by a person other 
not on duty, the period of 

$imprisonment 

suy prisoner or 
person so committed; or - 

" - . ,L.- -.'- - - a 
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less punishment as 
k suffer imprisonment for a term which may extend to two years or such l e u  
qunishment as is in this Act mentioned. 

60. Irregularity in coluiection with arrest or confinement.-hy p e m  
caubject to this Act who commits any of the following offences, that is to say,- 

(a) unnecessarily detains a person in arrest or confinement prithoui 
bringing him to trial, or fails to bring his case before the proper authorit1 
for investigation ; ole 

(b) having committed s person to military custody +ails without 
reasonable cause to deliver at  the time of such committal, or as soon a 
practicable, and in any case within forty-eight hours thereafter, to the 
o%oer or other person into whose custody the person arrested is committed, 
an account in writing signed by himself of the offence with which the 
person so committed is charged; 

&all, on conviction  by court-martial, be liable to suifer imprisonment for 
germ which may e*nd to two years or such less punishment as is in this Aof 
mentioned. 

5 

51. Escape from brrstody.-~n~ person subject to this Act who, being 
'lawful custody, escades or attempts to escape, shall, on conviction by cou+ 
:martial, be liable to \suffer imprisonment for a term which may extend tg 
6- years or such lest punishment as is in this Act mentioned. 

i 

:62, Offences in rebpect of property.-Any person subject to this Act nh. 
iommits any of the fpllowing offences, that is to say,- 

(a) commits /theft of any property belonging to the Government, or 
t o  any military, naval or air force mess, band or institution, or to any 

I person subject to military, naval or air force law; or I 
misappropriates or converts to his own use any suoh 

property ; or 

(c) commits kriminal breach of trust in respect of any such property; or 

I 
receives or retains ally such property in respeob d 

under clauses (a), (b) and (c) has been commitbed, 
to believe the commission of such offence; or 

I (e) wilfclly estroys or injures any property of the Government en- 
trusted to him; & 

other thing with intent to defraud, or to cause wrongfa 
or wrongful ,loss to  another person; 

be liable to suffer imprisonment for +a 
:fern which may to ten years or such less' punishment as is in th& 
Bet mentioned. 

Any person aubject to  this Act who cornmi@ 
that is to say,- 

exacts from any person money, provisiom 

^ J*'"'. 

f&al&:on conviction1 by-.court-mhrtial; ; b.e liable to .spffer imprisonment for 8 
term which may extend to ten years or such less punishment as is J n <  this A d  
mentioned. I 



64. Making away with equipment.-hy peraon subjeot to &his Aot whic! 
@m.nmits any of the following offenceo, Wt is to say,- 

(a) makes away with, or is concerned in making away with, any arms, 
ammunition, 'equipment, instnunentd, tools, alothing or any other thhq 
being the property of the Govepent;issued fo h:q for hi use or e n t r p t d  
to him; or 

(b) loses by neglect anything mentioned in clause (a); or 

(c) sells, pawns, destroys or defaces any medal or decoration granted 
to him ; 

~hhall, on conviction by court-martial, be liable to suffer imprisonment for a 
term which may extend in the case of the offences specified in  clause (a) tol 
b n  years, and ir. the case of the offences specified in the o t h e ~  olauses k 
djve years, or such less punishment as is in this Act mentioned. 

55. Injury to property.-by person subject to this Act who commits a q ,  
6f the following offences, that is to say,- 

(a) destroys or injures any property mentioned in clause (a) of. 
section 54 or any property belonging to any military, naval or air force 
mess, band or institution, or to any $erson subject to military, naval or 
air force law, or serving with, or attached to, the regular Army; or 

( b )  commits any act which causes damage to, or destruction of, anx 
property of the Government by fire; or 

B 
(c) kills, injnres, makes away with, ill-treats or loses any, animsd. 

entrusted to him; , 

JIAU, on conviction by court-martial, he liabte, if he has acted wilfully, to s u h r  
imprisonment for a term which may ext;epd to folJrteen pars or suah leag 
punishment as is in this Act nientioned; a8nd if he bas acted without reasonable 
escuse. to suffer imprisonment for a term whieh may extend to seven yeam OE 
such less punishment as is i;l this Act mentioned. 

56. Pnlse accusations.-Any person subjict to this Act who commits mx 
gf the following offences, that IS to say,- : 

(a) makes a false accusation againit any person subject to this Aet, 
knowing or having reason to believe such accusation to be false; or I 

i 

( b )  in making a complaint under sexotion 26 or section 27 makes any 
statement affecting the character of any person subject to this Act, knowbq 
or having reason to believe such statement to be false or knowingly and 
wilfully suppresses any material facts; : 

I 

*ll, on conviction by court-martial, be liahle to suffer imprisonmenf, for eu 
&rm which may extend five years or such less punishment as is in tWi 
!A&. menfioned. \, 

67. Falsifying omcial dacaments and false declaration.--Any person subjeatl 
this Act who oommits any oE the followiag o&n~es, bhab i~ bo 'say,- 

(a) in any report, return, list, certificate, book or other document made 
or signed by him, or of the contents of whidp it, ia his duty to ascertain 6he 
accuracy, knowingly makes, or is privy to the making of any false or fraudu- 
lent statement; or i \ 



1 

(o) knowingly snd\,with intent' to injure my  person, or knowingly d 
with intenh to de£raud, \suppresses, defaces, slters or mskes away with (m34 
dooument which it is his .duty to preserve or produce; or 

(a) where it is his official duty to make a declaration respecting any 
mratter, knowingly a false declaration; or 

(e) obtains for himself, or for any other person, any pension, allowsnae 
or other advantsge or priyilege by a staijement which is false, d whioh b, 
either knows or believes :to be false or does not believe to be, true, or by, 
making or using a false &try in any book or record or by making any docu- 
ment containing a false statement, or by omitting to make a true entry or 
document containing a true statement; 

shall, on conviction by court-martEa.1, be liable to suffer imprisonment for o 
term which may extend to fourteen years or such less punishment as is in thie. 
Bob mentioned. 

58. Signing in blank and failure to report.-Any person subject to this Ad. 
who commits any of the following offences, that is to say,- 

I 
(a) when signing sny: document relating to pay, arms, ammunition, 

equipment, clothing, supplies or stores, or any property of the Governme& 
fraudule~~tly leaves in t#lank any maberial part fo:. which h i s  ~ignature 
is a voucher; or 

( b )  refuses or by culphble neglect omits to make or send s repo@ q- 
return which it, is his duty '  to make or send; 

shall, on coi!viction by court-mkrtial, be liable to suffer imprisonment for a 
term which may extend tc seve5 years or such less punishment. as is in thishis 
Ac6 mentioned. i 

I 

59. Offences relating to courts-m&al.-Any person subject to this Act wh+ 
wmmits any of the following vffences, that is to s&y,- 

(a) being duly summo4ed or ordered to attend as a witness before. I# 
oo&martisl, wilfully or 4tthouti reasonable exouse, makes default, @. 
attending; or 

( b )  refuses to take an4 oath or make an aBrmation legally required 
by a court-martial to be taken or made; or 

(c) refuses to produce .or deliver any document in his power or mnr 
trol legally required by a coizrt-martial to be produced or delivered by him1 
or I 

(d) refuses when a witness to answer any qubstion which he is br 
law boxnd to answer; or ! 

(e)  is guilty of contempt of court-markial by using insulting or threaten- 
ing language, or by causin any interruption or disturbance in the pro- 
ceedings of such court; 4 

&all, on conviction by court-mnrbial, be liable to suffer imprisonment for a 
term which may extend to three years or such less punishment as is in this. 
Aat mentioned. Z 



mentioned. 

62. Offences in relation to aircraft and flying.-Any person subject to thie 
Act who commits any oi the following offences, that is to say,- 

(a) wilfully or without rewonable excuse damages, destroys or loaes 
;any aircraft or aircraft material belonging to the Government; or 

( b )  is guilty of any act or neglect likely to cause such damage, des- 
Sructicm or loss; or 

( c )  without lawful authority disposes of any aircraft or aircrafti 
matenal belonging to the Governmentr; or 

( a )  is guilty of any act or neglect in flying, or in the use of any air- 
craft, or in relation to any aircraft or aircraft material, which causes or ir 

likely to cause loss of life or bodiljr injury to any person; or 

(0)  during a state of w a r . . ~ f u l l y  and without proper occasion, or 
*negligently, muses the sequestjration, @y or under the authoritg of o 
neutral State, or the destruction,'in a neutral State of any aircraft belong, 

-ing to the Government; 

shall, on convictioiz by court-martigl, bi: liable, if he has acted wilfully, to 
. s d e r  imprisonment for a term which may extend to fourteen years or such l e a  
rpunishment as is in this Act mentiped, and, in any other case, to suffer im- 
prisonment for a term which may estend to five years or suoh less punishmeni 
pa is in this Act mentioned. 1 

63. Violation of good ordm and !discipline.-Any parson subject to this A d  
mho is guilty of any act or omissiqn which, though not specified in this Aot, 
,is prejudicial to good order and milifiary discipline shall, on conviction by mu+ 
martial, be liable to suffer imprisonment for s, term which may. exteod to sevm 
gears or such less punishment as i$ in this Act mentioned. 1 

64. Miscellaneous offences.-A& person subject to this Act who commits 
any of the fallowing offences, that iri, to say,- 

(a) being in command d bny 'post or on the march, and receiving s 
ronlplaint that any one under !his command has beaten or otherwise 
maltreated or oppressed any pqrson, or has disturbed any fair or market, 
or committed any riot or tresfiass, fails to have due reparation made to 
hhe injured person or to report +he case to the proper authority; or 

i 
( b )  by defiling any place of\ worship, or otherwise, intentionally insults 

+the religion or wounds the religjous feelings of any person; or 
(c)  attempts to commit sdjcide, and in such attempt does any sob 

,towards the commission of sue? offence; or 

( a )  being below the rank of warrant officer, when off duty, appears, 
without propep camp or cantonments, or in or ab&, 

-or when going any town or bazar, carrying a rifle, 
+word or other I , # 

obtains, ,or agrees to accept or attempk, 
my .gratiioa;tion ,as a - 

person, or rlea~b. of sbs 
indulgence for m y  .person B 

- -- I 
' A  



(f) commits anyioffence against the property or person of any inhtbbi- 
tant of;or resident in, the country in which he is serving; 

shall, on conviction by 'court-martial, be liable to suffer imprisonment for 
:a term whioh rnay estend to seven years or such less punishrnel~t as is in this 
Act mentioned. 

65. Attempt.-.Any perpon subject to this Act who attempts to commit any 
*of the offences specified id sections 34 to 64 inclusive and in such attempt does 
any act towards the commission of the offence, shall, on conviction by court- 

:martial, where no express provision is made by this Act for the punishment of 
4uc.h attempt, be liable, 

if the offeme a t t e b ~ t e d  to be committed is punishable with death, $o 
suffer imprisonment for\ a term which. may extend to fourteen years or suoh 
less l i ~ ~ ~ ~ i s l i ~ n e n t  a s  is $1 this Act mentioned; and 

if the offence atte+pted to be committed is punishable with imprison- 
ment., to suffer imprisgnment for a term which may extend to one-half 
of the longest term proyided for that offence or such less punishment as is 
in this Act mentioned. \ 

person subject to 
in sections 

34 to 64 inclusive shall, if the Act abetted is 
-aommitted in and no express provision is made 

be liable to suffer the punish- 
ss is in this Ace men- 

~lioned. 

67. Abetment of offence le with death and not committed.--Aq 
.person subject to this Act ts the commission of m y  of the offences 
#punishable with death unde s 34, 37 and sub-section (1) of section 38 
shall, on conviction by cour f that offence be not committed in con- 
sequerjce of the abetment, press provision is made by this Act for 
the punishment of such ab liable to suffer imprisonment for a term 
-which ma;y extend to fourt r such less punishment as is in this Ao% 
mentioned. 

68. Abetment of offences uniehable with imprisonment and not committed. 
-Any person subject to thi k Act who abets the commission of any of the 

t %off5nces specified in sectionsa34 to 64 inclusive and punishable with imprison- 
ment shall, on conviction by \court-martial, if that offence be not committed in 
consequence of the abetment 
$he punishment of for a term 
which may extend 
such less punishment 

69. aivil oflences.-~ubjecd to the provisions of section 70, any person sub'jeol 
to this Act who at any place in or beyond India commits any civil offence shall 

. b e  deemed to be guilty of an \offence against this Act nnd, if charged therewith 
uilder this section, shall be lidble to be tried by a court-martial and, on convic- 
$ion, be punishaT,ig as follows,' that is to say,- 

under any law irm 



naval or ~tir force law, or of culpable homicide not amounting to murder against 
such a person or of rape in relat,lon to such a person, shall not be  deemed to be 
guilty of an offence against this Act and shall not be tried by a court-martial. 
~nless  he commits any of the said offences- 

(a) while on active sorvicc, or 
( b )  at  any place outside India, or 
( c )  at  a frontier post specified by the Central Government by notifica. 

, tion in this behalf. 
Explanation,-In this section and in section 69, "India" does not include- 

the State of Jammu and Kzlshmir. 

CHAPTPR VII  

71. Punishments awardable by jccurts-martial.-punishments may be 
inflicted in respect of offences committed by persons subject t o  this Act and, 
aonvicted by courts-martial, according ito the scale followil~g, that  is to say,- 

(a) death; d 
p 

( b )  transportation for life or fdr any period not less than seven yews; 
( c )  imprisonment, either rigorbus or simple, for any period not exceed- 

ing fourteen years; a 

(a) cashiering, in the case of jficers; 
(9) dismissal from the servic4; 

(f) reduction to the ranks or !to a lower rank or grade or place in the- B lisb of their rank, in the case of wprrant officers; and reduction to the ranks 
or to a lower rank or grade, in tqe case of non-commissioned officers: 

Provided that a warrant offiker reduced t o  the ranks shall not be 
. raquired to serve i~ the ranks as1 a sepoy; 

(g )  forfeiture of seniority of kank, in the case of officers, junior com- 
missio~ed officers, warrant officer6 and non-commissioned officers; m d  for- 
feiture of all or any part of their service for the purpose of promotion, in. 
the case of any of them whose prbmotiop depends upon length of serviae; 

(h) forfeiture of service for the purpose of increased pay, pension or- i 
any other prescribed purpose ; \ - I r 

(i) severe reprimand or repridand, in the case of officers, junior com- I 
missioned officers, warrant officers kind non-commissioned officers; t 

1 i 
(j) forfeiture of pay sad allowpnces for a period not exceeding three 

* i 
months fur an offence committed OF active service; 
- (k) forfeiture in the case of a. \person sentenced to cashiering or dis- I 

missal from the service of all arrears, of pap. and allowances and other publie 
money due to him at the time of spch cashiering or dismissal; 
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73. Combination @ punishments.-A sentence of a court-marbid may 
sward in addition to, o r  without any one other punishment, the  p u n i s b e n t  

+specified in clause (d) br clause ( 0 )  of section 71 and any one or more of the 
,punishments specified i& clauses (f) to (1) of that section. 

74. Cashiering of &ib&rs.-~n officer shall be sentenced to be cashiered be- 
gore he is awarded any of the punishments speciiied in clauses (a) to (c)  of sec- 
&ion 71. \ 

1 

75. Field punWment.Lwhere any person subject to this Act and under 
$he rank of warrant office? commits any oflence on active service, it shall be 
lawful for a court-martial o award for that offence any such p~mishment. as is 
prescribed as a, field punis ment. Field punishment shall be of the character k of personal restraint or of l y d  labour but shall not be of n 13i\Iillrl? to cause in- 
jury to life or limb and shay not include flogging. 

5 

76. Position of field in scale of punishments.-Field punishment 
shall for the  purpose of be deemed to stand next below dismissal 

i n  the scale of punishments gpecified in section 71. 
\ 

77. Result of c e W i  pudfhnants in .the case d a warrant officer or non- 
commissioned officer.-A waqrant officer or a non-commissioned officer seri- 
jjenced by a court-martial to $ransportation, impris~nme~nt, field punishment or 
:biismissal f ~ o m  the service, sh4ll be deemed to be reduced to the ranks. 

$ I 

78. Retention in the ranks cQnvbted on active service.-When, 
-on active service, any enrolled s been sentenced by a court-martial to \ 
 dismissal, or to transportation onment whether combined with dismissd I 

s r  not, the prescribed officer that such person may be retained to I 

'serve in the ranks, and such all be reckoned as part of his term of I 

$ransportation or imprisonmen 

b e  inflicted in 

I 

80. Punishment oif p,ersuns than oficers, junior commissioned officers 
.and warrant officers.-Subiect provisions of section 81, a commanding i 

I 
I 
I 

Act and award such 1 
h g  punishments, th  I 

(a) imprisonment in militari custody up to twenty-eight 
\ ( b )  detention up to twenty-e!ght days; 

(c )  confinement to the lines \up to twenty-eight days; 
\ 

(d )  extra guards or duties; . 
i 

(e) deprivation of a position oflthe nature of an appointment or of corps 
.or working pay, and in the case o!! non-commissioned officers, also depriva- 
tion of acting rank or reduction to'? lower grade of pay; 

(f) forfeiture of good serdce akd*good condu6t pay; 1 



ca.se of cc: person on active. service 

(2) In  the case of an award of two 4r more of the $unishminti,bpecified ~. 

clauses (a), (b), (o) and (a) -of the said section; the punishment specified in.. 
clause (o) or ci:iuse. (d )  shall take effect only at the end of the ])unis'heni. 
specified in clause (a) or clause (b]. 

(3) When two or more of the punishments specifiedin the said clauses (a); 
( b )  and .(c) are awarded to a person cosjointly, or when already undergoing one. 
or more of the said punishments, the whole extent of the punishments shall nof 
exceed in the aggregate forty-two dayei 

(4) The punishments specified in cliuses (a), (b), (o) and (j), of section 
shall not be awarded to any person wgo is of the rank of non-commissione& 
offices or was, at  the time of committing the offence for which he i s  punished, 
of such rank. . . 

(5) The punishment specified in c ld se  (g) of the  said section shall not b e  
awarded to any person below the rank of a non-commissioned officer. 

addition - to thke &oified in section. 80. 
with the consen) of the Central Governme- 

ts as may be awt$rded under section 80 in addition to or 
nishments specificjd in the said section, and the extent ta 
shments may be awarded. 

85. Punishslent ob officers, junior c&misdaned ol3cers md -ant ol(icant 
by brigade wmmanderzs and &hers.-& officer having power not, lea than g. 
brigade, or an equivalent commander or such other officer as is with tihe consen$ 
of the Central Government, specified 
prescribed manner, prowed against an 
junior commissioned officer or a, warr 
under this. Act, and award one or m 
to say ,- 

(a) severe reprimand or rep 

( b )  stoppage of pay and allowa$ces until any proved loss or damage 
ocoasioned by the offence of which \ h e  is convicted is made good. 1 



prescribed manner, proceed against a 
d with an offence under this Act an& 

awarding the punishment, 
00. 

the circumstances of the case. 

of a court of inquiry, impose a coll 
officers, warrant officers, non-comm 
upon so many of them as, in his ju 
loss or theft. 

PENAL $ED~OTIONS i 
90. Deductions from pay and all0 ances oi of8cera.-The following penal'* t I 

deductions may be made from the pa and allowances of an officer, that is to- 1 
say,-- i I 

(a) all pay and allowances ddp to an officer for every day he absents I 
himself without leave, unless a sqtisfactory explanation has been given t o t  

his commanding officer and has been approved by the Central Government; 
I 

( b )  all pay and nll~wances for every day while he is in custody or 
under suspension from duty on a \  charge for an offence for which he is 
afterwards convicted by a criminalicourt or a court-martial or by an officer- 
exercising authority under section b ! 3 or section 84; 

(o)  any sum required to make g ~ o d  the pay of any person subject to this 1 

Act which he has unlawfully retained or unlawfully refused to pay; 

I 



(f) any sum required to pay a fine awarded by a criminal court or s 
oourt-martial exercising jurisdiction under section 69; 

(g) any sum required to make good any loss, damage, or destruction 
oi public or regimental property which, after due investigation, , appears 
to the Centiral Government to have been occasioned by t h e  wrorgful act or 
negligence on the part of the officer; 

nd allowances forfeited by order of the Central G0ve.m- 
is found by a court of inquiry constituted by &a fin*- 

in this behalf, to have deserted to the enemy, or while in 
have served with, or under the orders of, %he enemy, or 
have aided the enemy, or to have a l l~wed  himself to bs 
the enemy through want of due precaution or througb 

ers or wilful neglect of duty, or having been taken prisoner 
by the enemy, to have failed to rejoin his service when it was possible to do 
rso; 

( i )  any sum required by order of $he Central Government to be paid for 
the maintenance of his wife or his 1eg:timate or illegitimate child or towards 
the  cost of any relief given by the jsaid Government to the said aife or 
child. < 

91. Deductions from pay and allowanbes of persons other than officers.-- 
aubject to the provisions, of section 94 the following penal deductions may, be 
made from the pay and allowances of a p4rson subject to ,this Act ofher than an 
~bffioer, that is to say,- I 

i 
(a) all pay and allowances for every day of absence either on desertion 

or without leave, or as a prisoner of war, anti for every day of transportation 
or imprisonment awarded by a crimipal court, a court-martial or an officer 
exercising authority under section 801, or of field punishment awarded by a 
ocsurt-martial or such officer ; 

(b) all pay and allowances for every day while he is in custody on a 
charge for an offence of which he is afterwards convicted. by a criminal 
court or a court-martial, or on a charge of absence without leave for which 
he is afterwards awarded imprison&nt or field punishment by an officer 
exercising authority under section 80; ,I 

(o) all pay and allowances for every day on which he is in hospital on 1 account of sickness certified by the' medical officer attending on him to 
?have been caused by an offence under this Act committed by him; I 

(d) for every day on which he is in hospital on account of sickness certi- 
fied by the medical officer attending on him to have been caused by his own ' 

misconduct or imprudence, such sum as moy be specified by order of the 
Central Government or such officer as may be specified by that Govern. 

vment ; 

(e) all pay and allowanaes ordered by a court-martial or by an of6cer 1 
*exercising authority under any of the sections 80, 83, 84 and 85, to be ' 
forfeited or stopped; 

(fl all pay and allowances for every day between his being rbdovered 

-< s- &-L \- 402,L &- *L' . : A ~ ~ ~ ~ & ~ ~ & & L . & ~ ~ - ~ A = ~ ~ ~ ~ -  2 
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94. Limit of ceavXain deduction 



100. Period during which a person i' deemed to be a prisoner of war.--For e &$ pllrposcs of sections 98 and 99, a pe son shall be deerned t o  continue to be si 
risoner of war until the conclusion oi any inquiry into his conduct such as 

%;mferred to in section 96, and if he is' cashiered or dismissed from the service 
iu consequence of such conduct, until [he date of such cashiering or dismissal. ' 

I 

- 101. Gustody of offeuders.-(1) person subject to this Act who is 
charged with an offence may be military custody. 

(2 )  Any such person may be ord red into military custody by any superior 
officer. 

.; (3) An officer may order into custody any oficer, though he msgr 
b e  of a higher rank, engaged in a affrt~y or disorder. 
, 102. nuty of commanding to detention.--(1) It shall be 

the duty of every that (I person under his com- 
m,and when charged with an in custody for more than 
farty-eight hours after the iuto cl~stocly is reported to 
hjm, without the charge investigation within &a6 
pCriod seems to him to be imprac having regard to the public service. 

(2) The case of every person deta:ned in custody beyond a yeriod of 
forty-eight hours, and the reason of, shall be reported by the commanding 
oftieer. to the general or other of% horn app1ic:ltion would be made to con- 
vene a general or district court- r the trial of the person charged. 

! (3) In reckoning the period of orty-eight hours cpecified in sub-section (I), 
Gundays and other public holidays 1 shall be excluded. 

; (4)  Subject to tho procis: his Act, the Central Government may 
qnke rules providing for the in which and the period for which a n y  
person subject to this ,Act ma n illto and detained in tliilitary c~~stody,  

ending the trial by any co uthority for any oflsnce committed trJP 
E i m  

103. Interval between c0 court-martial.-In every case whem 
a ~ y  such person t:s is m n 102 and as  is not. on active service 
remains in s11ch cuqt'odv riod than eight davs, w i t h o ~ ~ t  (I courb. 
mbrtinl for his. trial bein emble, a special report giving reasons 
for the delay shall be m : ~  nnding officer in tire m:innzr laescrib- 
ed, ~ n d  a similnr report ded a t  intertals of every eight day5 
until e, coart-martial is as h person is released from custody. 

: 104. A m s t  by civil any person subject to this Aot. 
who is accused of anv is within the jurisdiotion of any ! 
maristrate or police officer, such officer shall aid in the ap 
Prehension ~ n d  delivero to mlch pe-on upon receipt 04 ob 
mitten application to that commanding officer. 

105. Capture _of deserters.-(1) to this A& - 
deaert,g, the  commnliding 
hd belongs, -shall give written 

18, in his opinion, may the capture df 



deserter, when apprchendld, bto military custody. 'I i 
I 

(2) Any police officer y a y  arrest without warrant any person rensonabl J be- 
lieved to be subject to thi Act, and to be a deserter or to be travelling withoub. 
authority, and shall bririg kirn yithout delay before the nearest magistrate, to be 
dealt with nmording to $1~. 

I 
106. inquiry into absence without leave.-(I) When any person subject 

this Act has been absentkrorn his duty without due authority for a period of 
thirty days, 0 court of induiT shal!, as soon ns practicable, be assenlbled, and 
such court sllall, on oath \or affirmation adnliilisteretl in the prescribed manner, 
inquire respecting the abs'nce of the person, and the deficiency, if any, in the 1 property of the Governme t entrusted to his care, or ill any orm3, ammunition, 
equipment, instruments, c othing or necessaries; and if satisfied of the fact of 
such absence without due authority or other sufficient cause, the court shall 
declare such absence and t 1e period thereof, and llle said deficiency, i f  any, and 
the commanding officer of he corps or depnrtn~c~nt to xvl~icl~ the persor. belpngs 
sliall enter in the court-ma tial hook of the co1.1~~ or department s record of the 

a ion. declar t' I 
(2) If the person decla absent does not afterwards surrender or is no6 

apprehended, he shall, for purposes of this Act, be deemed to be a deserter. 1 I - - 

107. 1r~vost-marshals. ( I )  Frovost-marsl~als may be appointed by a & u d + b k f  cr by any prescribed officer. / 1 f +EA W + G  i 
(2) The duties of a pro ost-marshal are t c  taka charge of persons co~ifined P for any ofience, to preservq good order al:d discipline, mid to prevent breaches 

of the same by persons serding in, or attached to, the regular Army. 
I 
E (3) A provost.-marshal y a y  a t  any time m e s t  and detain for trial any per- 

son subject to this Act whg commits, or is clial.ged xi7ith, an offence, and 
also carry into effect any ptTfiishrnent to be i~lflicted in pursrrance of the sentellm 
awarded by a court-martial$ or by an oEcer esercisil-g authority und(?r sectioa 
Kl but shall not inflict any ~unishmeut on his own au.thority: Q 

i 
Provided ths t  no officer \shall be so arrested or detained otherwiac than on 

We order of auother officer.] 
I 
! 

shall be: 

being in force relnting to Force, and  ang: 
person legally exercisiug 

. . , . .  
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109. Power to coqvqpa: a - genera;2' cc 

. ,,2 . I .  

110. Power to convene a district courC&iikial.-~ district court-martial 
may be convened by an officer h a ~ i x $ ~  power to convene a general court-martial 
or by any oGcer empowered in this behalf by warrant of any such offioer. 

111. Contents of warrants issued under sectibns 109 and 1 1 0 . A  warranb 
issued under section 109 or section 110 may contain such restrictions,, reserva- 
$ions or conditions as the officer isshing it may think fit. 

6 

112. Power to convene a summary general court-martial.-The following 
.authorities shall have power to convene a summary general court-martial, 
namely,- 

an order of the Central Gov- 

+b ..sw3 
anding the forces in the field, or 

any officer empowered by hi62 in this behalf; 

(o) an officer commanding any detached portion of the regular Armf 
on active service when, in hls opinion, it is not practicable, with due regard 
to discipline and the exigncies of the ~ervice, that an offence should be tried 
by a general court-martial. 1 

113. Composition of general 'court-martial.-A general court-martial shall 
consist of not less t.han five officers, each of whom has held a commission for not 
less than three whole years and of whom not less than four are of a rank not be- 
aow that of captain. 

114. Omposition of disthct court-martial.-A district court-martial 
shall consist of not less than ihrbe officers, each of whom has held a commission 
for not less than two whole yea@. 

115. Composition of ~ u r n r n 4 ~  general coart-martial.-A summarg generd 
murt-martial shall consist of not less than three oficers. 

116. summary CQ~rt-nIartial.--(l) A summary court-martial may be held 
by the commanding officer of aey carps, department or detachment of the regu- 
lar Army, and he shall alone cofistitute the court.. 

(2) The proceedings shall be\ attended throughout by two other persons m7ho 
shall be officers or junior commjssioned officers or one of either, and who shall 
hot as such, be sworn or af16rnjed. 

117. Dissolution of courts-m'mial.-(l) If d court-inartial &f:fter the corn- '. 
mencement of a trial is reduced below the minimum number of officers required 
by this Act, it shall be dissolved. I 

(2) I f ,  on account of the illneis of the judge advocate or of the accused before 
the finding, it is impossible to efntinue the trial, a court-martial shall be dis- 
solved. 

' (3) The o66ar wh6 cod+ehdd $ court-martial 'may dissolve' such conrt-martial 
if it appears to him that military ~xigerlcies or the hecessities of discifilia'& render 
it, impossible or inexpedient to coptinue the said ,court-mgflial. 

(4)  Where a court-martial is u n k t  t%i$ >&&dn:(-%%6 k68used may 
%e tried again. i 



L 118. -56wWs of general and siunmary geliCal cotiip-marti&-A general 
or summary geheral court-marfial shall have power to try any person subject to. 
fhii A G ~  for any offence punishable therein and to pass any sentence authorised 

i @ereby. ! 
, 

119. Powers of dirstrict cdurts-martid.--h distric!, court-martial shall have 
power to try any person subj 'ct to this Act other than an  officer or a junior com- k missioned officer for any ofte, ce made punishable therein, and to pass any sen- 
tence authorised by this Act other than a sentence of death, transportation, OP 
jrnprisonment for a term exbeeding two years: 

t 

Provided that a district iourt-martial shall not sentence a warrant officer to 
imprisonment . i 

i 
1U). Powers of summary; courts-martial.-(1) Subject to the provisions of 

sub-section (2)) a summary qourt-martial may try any offence punishable under 
this Act. \ 

(2) When there is no for immediate action and reference can 
without dehiment to to  the officer empowered to convene a 
district court-martial a summary general court-martial for 
$he trial of the holding a summary court-martial shall 
not try without punishable under any of the sections 
34, 37 and 69, or any offence abainst the officer holding the court 

I 

may try any person subjcect to this Act and 
under the holding the court, except an officer, junior 

any sentence which may be passed 
or transportation, or of irnprisgnment 
sub-section (5). 

(5) The limit referred to in sqb-section (4) shall be one year if the officer hold- 
ing the summary court-martial is of the rank of lieutenant-colonel and upwards; 
and three months if such office! is below that rank. 

any person subject to this Acb has 
been acquitted or by a court-martial or by a criminal 
aourt, or has; been dealt with any of the sections 80, 83, 84 and 85, he shall! 
not be liable to be tried the same offence by a court-martial or dealb 

I 1%. Period of limitation for; trial.-(1) Except as provided by sub-sectioq 
(21, no trial by court-martial of ?any person subject to this Act for any offence 
shall be commenced after the (xpiration of a period of three years from t h e  
date of such offence. I 

(2) The pro~isions of sub-seelion (1) shall not apply to a trial for an offence 
of desertion o~ fraudlllent enrobent  or for any of the offences mentioned in, 
section 37. i 
, (3) I n  the computation of period of time mentioned in sub-section , ( I ) ,  
any time spent by such a prisoner of war, or in enemy territory, or. 
in evading arrest after of the offence, shall be exoluded, 



123. Liability of offeepor who epsest to be subject to Ad.-(1) Where ~o 

offence under this Act had been committed by any person while subject to thia 
Act, arlcl he has cedsed to be so subject, he  may be taken into end kept in mili- 
Bary custody, and tried and punishe4 for such offence as if h e  continued lq be so. 
subject. B 

I i .  

(2)  No such person shnll be tridb for an offence, rlnless his trial commences 
within six months after he had ceqsed to be subjeot t o  this  Act: 

i 
Provided that  nothing containeg i n  this sub-section shall ap~lly to  the trial 

oi any such person for an offence of. desertion or fraudulent enrolment or for any  
of the offences mentioned in sectior~ 8'7 or shall affect tlla jurisdiction of a 
criminal court to try any offence Criuble by such court as well ns by a court- 
martial. 

(3) 11'11en n person subject t,o thjs Act is sentenced by a court-martial to trans. 
portation or in~prisonment, this Act shall applv to him during the term of his 
sentence, though he is cnshicrtltl or disn~isserl from the regular A m y ,  or bw 
otherwise ceased to be snbject to t$is Act, :lnd he may be Irept, removed, impri- 
soned and punished as if he  contiliued to be subject to this Act. 

i 

(4) \T7hen a person suhject lo  this Act is sentenced by a court-mnrtinl to death, 
fhis Act shall apply to hirn till ihk sentence is carried out. 

I 

124. Place of trial.-Any per.bn subject to this Act who commits any 
05ence against i t  may be tried an punished for such offence in any place whab 
ever. 

i 
i 

eourt and a court-martial of an offence, i t  shafl 
~0rp3.  division or 

independent brigade in wl~ich the  
a s  lnnv be prescribed to 
stituted, and, if that  officer 
martial, to  direct that  military c u s t d y .  

126. Power of 
criminal court having jurisdictio~ 
ted brfe-we itself in respect 
quir2 the officer referred to 
ver over the offendcr to tlic 
3ng to law, qr Lo postpone 
nnent. 

! 

(2) I n  evwy auoh case the  snid / f i s r r  shall either deliver over the offender in 
oornplb~nce with the requisition, 04 shall forthwith refer the question as t o  the 
oourt before which the proceedings pre to be instituted fcr the determination of 
%he Cleiitral Government, whose ordyr upon such reference shall be final, i 

127. Successive trials by a cri court and court-martial.-(I) A p e  
son col~riated or acquitted try a may, with the  previous sanatit~n 
af the Central Government, be la criminal court for the  same 
&fence, or on the same facts. 



i 128. Presiding officer.-At every general, district or summary general cmrb 
.martial the senior memper shall be the presiding officer. 

I 
129. Judge Advocate.-Every general court-martial shall, and every distrid 

or summary general collrt-martial ~ n u y ,  be tittended by a judge advocate, who 
.&all be either an officei belonging to the department of the Judge Advcrat* 
General, or if no such qfficer is available, an officer approved of by the J u d p  
Advocate General or an$ of his deputies. 

I 

130. Challenges.-(l)\~t all trials by general, district or summary generd 
.courl-martial, as soon & the court is assembled, the names of the presidilq 
officer mid members sha?! be read over to the accused, who shall thercuporr 
be asked whetller he objc4:s to being tried by any officer sitting 6n the court, 

(2) If the accused objehts to any such oficer, his objectlo., and also the rep)] 
"thereto of the o[%ccr objec\ed to, shall be heard and recorded, and the re~nainity 
officers of tho court shall, in  the absence of the challenged officer decide on the 
abjection. 1 

(3) If the objection is owed by one-half or more of the votes of the ofieeh 
,entitled to vote, the be allolved, and the member objected to s h d  
retire, and his filled in the prescribed manner by another oftiw. 
subject to the accused to object. 

(4) When no challenge .e made, or when challenge has bee3 made and d b  
allotved, or the place of e 1 -ery officer succ~ssfully chdlenged has been filled 

allother officer to who14 no objection is made or allowed, the court sh& 
proceed with the trial. f 

i 

431. Oaths of member, &age advocate and witness.-(1) An oath or offir. 
matio:~ in the p:.csariljed d a i ~ n e r  shall be aclministere.3 to every member d 
every eomt-martial nod toilhe judge advocate before the c o m r n e n ~ e m e ~ ~ t  d 
the trial. I 

(2) E ~ e r y  person givind evidence before a court-martial shall be e x a m i d  
after being duly sn-orn or Iffirmed in tLlle prescribed form. 

(3)  The provisions of slb-section (2)  shall not apply where the witnew 1, 
a child under twelve jearb of age and the court-martial is of opinion tha) 
though the  witnasn unders(ands the duty of speaking the truth, ho does LLo) 
understand the nature of a n  oath or affirmation. 

i 
132. Voting by member$.-(1) Subject to the provisions of sub-fiection~ (8 

and (3),  every decision (f a court-martial shall be passed by an ahsnlub 
majority of votes; and where there is an equalitv of votes on either the fiob 
, h g  or the  sentence, the dqcisiou shall be in favour of the accused, 

(2) No sentence of den& shall be passed by a general court-martial withord 
.ebe concurrence sf a t  least! two-thirds of the members of the court. 

(3) No sentence of d+th shall be passed by a summary general cotm- 
martial without the concurrence of all the members. 



135. Summoning convening officer, the  presiding officer 
gf a court-martial, the jydgc the commanding 0ffice.r of $he acfiused 
ierson may, by summorls require the a,tt,endanee, st a time 
and place to be mentioned of any person either to give evi- 
desce or to produce any 

(2) I n  the case of a witness able to military authority, the summons 
ebaU be sent ho his and such officer shall serve it upon 
him aooordingly . 

(3) In the case of any other witnLss, the summons shall be sent to the 
m e s t r a t e  aithin ~,vhose juasdiction e may be or reside, a'nd such ~nagistra~b 

the witness were required in the courb &all give effect to the summons as 
of such rriagistrat-e. I 
, (4) When a witness is required td produce any particular document or othet 
W g  in his po~session or power, t e summons shall describe it with reason- 

, able precision. "i 
B 

136. lbowments exempted from' production.-(1) Nothing in section 135. 
&all be deemed to affect the opera ion of sections 123 and 124 of the Indian 
Evidence Act, 1872 ( I  of 1872), or 1 to apply to any letter, postcard, telegram 
pr other document in the custody oQf. the postal or telegraph authorities. 

E - 

(2) If any document in such cQstody is, in the opinion of m y  district 
wgistrate, chief presidency magisdate, High Court or Court of Sesslon, 

B ,wanted for the purpose of m y  coy&-martial, such magistrate or Court may 
require the postal or telegraph authQrities, as the case may be, to deliver sunh 
documei~tr to sucli persori as sue11 Aagistrate or Court may direct. 

I (3) I f  :1ny such document is, in i; the opinion of any other ~nngistrate or of 
any commissioner of police or of police, wanted for any 

'such purpose, he may require authorities, as the case 
may be, to cause search to be and to detain such document pending " 

Che orders'of any such cKief presider~q magistrate or 
High Court or Cloul-t of Session. ; 

i 137. Gommizrsiom for examination of witnesses.--(I) Whenever, in the  
t m r s e  of a trial by court-martial, it; appears to the court that  the examina$iop 

of a witness is necessary for the ends of justice, and that the attendance of suok 
witness oannd be procured without an amount of delay, expense or incon- 
~enience which, in tho circumstances of the case, would be unreasonable, such 
'murt may address the Judge Advocbte General in order tha$ a commission _b 
jake the evidence of such witness mijy be issued. 

( g )  The Judge Advooate ~ e n e r a l  may then, if h e  thinks necessary, issue j 
A apmmjss@n .% any district magistrb,te or magistrate of the first class,. within 
$he ibcal limits of 'whose . jur$dietion . !such witness resides, to take the evidegim 
of such witness. 
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(4) When the witness r kides ,in ,q tribal srea ~ r > j n  p y  place ,outside Isdia, 
the commission may be is 23  ed in khe manner speo$ed in Chapter XL of fhe 
Code of Crimirial ~roceduke, 1898 (Act'V gf 1@Q8), ,or of any corresponding 
law in force in a Part B 

(5) I n  this and the section, the expression "Judge Advo- 
oate General'' includes Advocate General. 

188. Examination of a/ witness on commission.--(l) The prosecutor and t b s  
accused person in any casb in which a commission is iesued under section 137 
may respectively forward \any interrogatories in writing which the court may- 

I Bhink re1eva:lt to the i&suc\, sfid the magistrate or officer executing the com- 
mission shall examine the'witness upon such interrogatories. 'i 

(2)  Tlle prosecutor a d  accused persoil may appear before such magis- 
trate or ofiicer by counsel in the case of an accused person in custody, 
in person, and may and re-examine, as the case may' 
be, the said witness. 

(3) After a 137 has been duly executed, i t  
shall be of the witness examined there 

(4) On receipt of a corn and deposition returned under sub-section. 
(3), the Judge Advocate forward the same to the court ai  whose 
instance the commission if such court has been dissolved, 
ia any other court of the accused person; aiid the corn- 
mission, the rekurn shall be open to inspection by 
the proseciaior nud subject to a11 just excep- 
tiions, be read in evidence in $IF; case by either the prosecutor or the :~cc~sed,  
and shall form part of the pr eedings of the eourt. %: 

k 
(5j I n  every case in whichla commission is issued under section 137, t he  

trial may he adjournell for 4 specified time reasonably sutXcient for thtp. 
execution and return of the cgmmission. 

i 1139. Conviction of 08ence-not charged.-(I) A person charged before e t court-martial with desertion q a y  be found guilty of attempting to desert or 
of being absent without leave.{ 

I 
(2) A person charged beforb a court.martia1 with attempting to desert map  

be fouiid guilty of being absenb without leave. 
I 

(3) A persoii charged befok a court-martial with using criminal force may 
i be found guilty of assault. ; 

(4)  A person charged befoie a court-martial with using threatening langur 
age. may be found guilty of u4ing insubordinate language. 

I 
(5) A person charged befote a court-martial with any one d the oEences- 

specified in clauses (a), (b), $c) and (a) of section 52 may be found guilty 
of any other of these offenoes !with which he might have been charged. 

(6) A person charged before l i ~  court-martial witah an offence puulshable under 
section 69 may be found guilt$ of any other offence of whicK hs might have 
been found guilty if the provipions of the Code of Criminal Procedure, 1898' 
(Act V of 1898), were applicable. 

b 



34.  

rately charged. 
1 

140. Presumption as to signatur@.-ln any proceeding under th's Act, any 
application, certificate, wnrrt~nt;, r e ~ l v  or other document. purporting to be 
signed by an oficer in the service 4f the Government shilll, on prc~lllction, be 
presuined to have been duly sipr,ed y the perso11 by whom and in the character 
-in which it purports to have been until the contrary is sho\v\.n. 

141. Enroiment paper --(1) ~ n d  enrnlrr )en t pnper p ~ ~ r p o r t ~ n  g to he ried 
by an enrolling officer shall, in p(oceedings under this Act, be evirlerico of 
the person enrolled having given thb answers to questians which he is thereb 
represented as having given. i 

A letter, return or other 
he  casliierrng, rlia1nissn.i or 

e requlnr Army, or respecting 
i ~ ! q  served in, or belonged to, any 
signed by or on behalf of the Central 
, or by any prescribcd otliccr, shau 

letter, return or oth:r d o c u ~ l i e ~ ~ t .  

ette piirportiiig to be published 
cl rank of the ofice!s, junior 

mentioned, and of nny ap- 
lion or arm or branch of the 

tnl book in plirsunnce of this 
ise in pllrsna1lce of military 
(ling officer or by the officer 
ord sbaU be evidence of the 

.facts t he rek  stated. 

oolc purporting to be certified 
such book shall be evidenoe 

being iried on n charge of 
person has stiwendercd him- 



(7) Any doc+t purporting to be a re~jort under the hand of any Chemical 
Exanliner or Assi ChelnicaI Examiner to Govar~lirlent upon any 111atter ot 
t h i i ~ g  duly lo him for esamination or analysis and l e p ~ r t  may be 

proceeding under this Act. 

143. Eeference \by accused to Government of8cer.-(1) If a t  nny trial fw 
desertion or absc114e without leave, overstayi1.1g lcave or not rejoining when 
warned for service) the persoil tried states in h:s defence nng si~flicie~lt or 
reasonnbli? excuse (or his \~nsuthorised :l\,se~ice, and refers in support thereof: 
&o ally r~lt'!crr ill thQ skrvice of the (>overr:rne~~t,, or if i t  appears t h ; ~ t  ally such 
officer is likctly to ljlrovc rrr disprove the said staterr~erit i r ~  t l ~ e  defe~lce, t.he 
court sh:~11 ~ d d r e s s t s ~ c h  ofirer and ncljourn the proceedings until lije reply 
is received. \ i 

I 
( 2 )  The writtr.11 rpply of nr;9 oiliccr .so referred to shail, if signed hy him b 

received i l l  evidence\und have the stlmo effect as if made on cath before the 
mu%>. \ 

\ 
\ 

(3) If the conrt islciiesoivt!d before the receipt of such reply, or if thr? COW$ 
ami t s  to  com.plc ~ : t h  the I)I.GI isions of this section, the convenisy officer may, 
a6 his dicretion, annul he proceedings and x d e r  a fresh triak, i 

144. Evidence of pr\v:ou; convictions m d  general character.-(]) When any 
persot) srll)ject to tliis! A\ct 119s been convicted by R colrrt-rnnrti.11 c?f nay ~ffcuce, 
such court rnarfial may: ir~guirc; into, and receire and record -.viilc!nca OF Rny 
previous  conviction^ of duch person, e:ther by n court-martial or b" a crirninid 

ooort ,  or  ox:y previous abard of p~il~ishrnent under any of the sec~ions SO, 83,. 
$4 ant1 85, ant1 ma.7 f u r t h ~ r  inquire into and record the general character of such 
person and such other matters as may be prescribed. 

(2) Evidcnoe receivei'l I nrler this section may be either oral, or in the   haps 
,of entries in, or certified k jxtr*:ccts fl-om, court,ma.rtinl books or ot,her official 
records; and i t  shall not h e  r,c.oessary lo give not.ice before tri:il to the rrkarson 
&ried that  evidence as to !lib previous con~lictions or character will be received. 

(3 )  At n surnmnrp no~~l!t-~~nrtia! the officer holding the trial mag, if he  thinks 
:fit, recrvd xny previolls coll\.iction~ against the offender, his generill c!tnrncter, 
and sl~cll o t h ~ r  n ~ s t t e r s  as R\R:; be prescribed, as of his own knoxvle(lge, iristea& 
,of requiring the111 to bo peosk.1 under the foregoing provisions of this section. 

:. 
145. Lunacy of accused.l( l)  IVhencver, in the conrse of ti trial by n cou& 

mnrtinl, it appcnrs to tile col~%t illat the person charged is by i.easijn oF unsound- 
ness of mind incapable of r;~$liing his defence, or that  he committe.l the act  

alleged but was bg reason of~unsorindness of mind incapable of li110\\9ing the 
naturt., of the act or knowlilg Ehnt i t  was wrong or contrary to lait., tho courS 
shal l  record a finding nccordi&ly. 

I 

(2) The presiding officer of khe court, or, in the cnse of a summary court- 
martial,  the officer l~oltling tl~d, trial, slinll forthwith report the cnse to the 
confirming officer, or to the aukhority empowered to deal with its finding under 
~dectiou 1G2, as the  cD.se nltig b7g. 

! 



prescribed meaner and shall r e p ~ r t  the .' case for ,.the orders of ,the Central 
Government. 

( 5 )  On receipt of a report under sub-section (4 )  the 'Central Government qt+y 
order the accused person to be detair,ed:ia a lunati-, asylum or other suitable- 
place of safe custody. 

146. BuWquent fitness of lunatic accused for trial.-Where an1 accused 
person, having been found by reason of unsoundness of mind to be incapable 
of making his defence, is in custody or u n d e ~  detention undcr section 145, the 
oficer commanding the army, army corps, division or brigade within the ares 
of whose command the accused is in custody or is detained, or any other officer 
prescribed in this behalf, may- 

( a )  if such person is in custody under sub-section (4)  of section 145, on 
;the report of a medical oficer that hp is capable of making his defence, or 

I 

( b )  if sucb person is detained in: a jail under sub-section (5 )  of section 
' 145, on a certificate of the Inspector!General of Prisons, aiid if such person 

is detained in a lunatic asylum under, the said sub-section on a certificate of 
any two or more of the visitors of su&h asylum that he is capable of making 
his defence, : 

fiake steps to have such person tried by/the same dr another court-martial for 
the  offence with which he was original11 charg~d or, if the offence is s civil 
offence, by a criminal court. I 

147. Transmission to Central ~ o v e r n b e n t  of orders under section 148.-A 
cop3 of every order made by an officer (rider section 140 for the trial of the 
accused shell forthwith be sent to the Cehtral Governmeut. 

I 
1 

148. Xelease of lunatic accused.--Wi\rhere any person is in custody under 
sub-section ( 4 )  of section 145 or under Ftention under sub-section ( 5 )  of thah 
~ection- I 

i 
(a )  if such person is in custody bnder the said sub-section ( 4 ) ,  on the 

report of a medical officer, or I 1 
i 

(b )  if such person is detained under the said' sub-section ( 5 ) ,  on a certi. 
ficate from any of the authorities dentioned in clause (b)  of section 146 
that, in the jnd,ment of such office4 or authority such person may be re- 
leased without danger of his doing injLu,ury to hin~self or to any oiher person, 

+he Central Government may order that Such person be released or detained in 
oustody, or transferred to a public lunat c asylum if he has not already been 
sent to such an asylum. 1 ! I 

149. Delivery of lunatic accused to rd~tives.-where any relative or frien& 
of 811;~ person who is in custody under sub-section (4 )  of section 145 or under 

i 1 

i 
detention under sub-section ( 5 )  of that sect* desires that he should be delivered L 

$0 his care and custody, the Central Goverrmerlt rnay upon application by such 
relative or friend and on his giving securit$ to the satisfaction of that Govern- 

I 
ment that the person delivered shall be prbperly taken care of and prevented: 
from doing injury to himself or any other berson, and be produced for the in- 
eect ion of such officer, and ak suoh times places, as the Central Govern- 
ment  may direfit, order such person to be d to such relative or friend. ' 

.a court-martid 
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if the property is subjwt,to speedy or natural decay way, af@r recording such 
evidence as it thinks nececjfary, order it to be sold or otherwise disposed of. - ., 

151. Order for di&al \f property regarding which 0ffence is committed.< 
( I )  After the conclusion of trial before any court-martial, the court or the offi- 
c e r  confirming the finding sentence of such court-martial, or any authority 
guperior to suoh officer, or, the case of a. court-martial whose finding or sen* 
fence does not the officer commanding the army, army 
-corps, division or the trial was held, may make such order 
.as it or he thinks fit for theidisposal by destruction. con$scation, delivery to any 
person claiming to be entitlqd to possession thereof, or otherwise, of any property 
or document produced beforp the court or in its custody, or regarding which any 

affence appmrs to have been comn~itted or which has been used for the com- 
mission of any offence. 

(2) Where any order ha$ been made under sub-setion (1) in respect of pro- 
perty regarding which an offence appears to have been committed, a copy of 
such order signed and certifi~d by the authority making the same may, whether 
+he trial was held uithin Iadia or not, be sent to a magistmte wjthin whose 
Juri~diction such ~ropertp f41- the time being is situated, and such ~nagistrate 
shall thereupon cause the o(der to be carried into effect as if it were an order 
passed by him under the provisions of the Code of Criminal Procedure, 1898 (Act 
V of 1898), or any cc;riespoifding law in force in a Pzrt B State. 

I (3)  In this section t , h ~  t e p n  "pr~perf~v" includes, in the case of property 
~egarding which an offence [appears to have been committed, not only such 
property as has been origin~lly in tho possession or under the control of any 
person, but also any proper$ into or for which the same may have been con- 
verted or exchanged, and anything acquired by such conversion or exchange 
whether immediately or o thepse .  

152. Powers of court-martial in relation to proceedings under this Act.- 
b y  $rial by 8, court-martial1 under the provisions of this Act shall be dsemed 
to be a judicial proceeding within the meaning of sections 193 and 228 of the 
Indisn Penal Code (Act X L ~  of 1860). and the court-martial &hall be deemed 
tu be a court within the me$ning of sections 480 and 482 of the Code of Crimi* 
laal Procedure, 1898 (Act VIof 1898). 

I 

153. Finding and sentenle not valid, unless confirmed.-No finding or 
sentence of a general, district or summary general, court-martial shall be valid 
except so far as it may be @nfirmed as provided by this Act. 

154. Power to confirm finding and sentence of general court-martial.-The 
6ndings and sentences of wederal courts-martial may be confirmed bv the Central 
Gouernm~ni;, or by any officer empowered in this behalf bv wa~rant of the Central 
Government. 

155. Power to confirm Anding and sentence of district court-martial.-Th 
findings and sentences of district courts-martial rnay be confirmed by any officer 
having power to convene a general court-martial or by .any officer empowered in 
th1.s behalf by warrant of suph officer. 

156. Limitation of powe* of conArrping a u t h 0 r i t y , ~ 4  yarrayt issued under 
qection 154 or sgctioq i 5 5  &ay contain such-restfictioiis, reservations or clondi- 

tihng , .  at'the authoiitp'isriu& it may thiWfit. e t  , 
\ i % - .  ,,,.$ 

r i' 4 
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158. Power of conflming authority mitigate, remit or commute sen-. 
tences.-(1) Subject to such restrictions, or cor~ditions as may be  
ccmtnined in any q?arrsllt ibsued under section 154 or section l;i6 and to the  
provisioi~ of sub-section (z , ,  a confirming! authority n a g ,  ~vheil confirming the 
sentence of a court-martial, mitigi~t(l or r+it the punishmeot thersby e ~ a r ( l ~ d ,  
or  co1nm:lte that  punislrm~1.t for any puhishment or punishments Ic)wer in the- 
scale laid d m n  ill sect:on 71. 

I 

(2) A sentence of tr~nsportntion shalF not be commuted lor n sqntencc of 
imp~.;solmei!t f l~ r  a. term excecdi:~g the tcrni of transportation aw&r.rdell by ths  

i court. 

159. Confirming of' findings and ss+ences on board a ship.--When any 
perso11 s~lbj{>c;\ to this Act is tried and sente!icecl by a court-:ilartinl 1*:11ile on 
bot11.tl :I s h  p, the finding nncl sentexce so fnr ns not co~~firlned 11nd csccutecl on 
board the ship, may be cor~firmcd nnd elecutcd in like manner as if such pereorr 
had been trier\ a t  the port ~f disembarlta'lio~i. 

160. Revision of Binding om: sentence{. - ( l )  Any finding or sentence of B 
court-1na1,tinl whicll requirss confirmation rnny be once revised by orclw of the 

1 confirming nutho~itg and on s~,ch rev:siqn, the court, if so directed by thw 
confirming nuthority, may talio addition41 evidence 

i (2)  The court. on revision, shall cons i~ t  of the sams officers as mere present 
when the original decision was passed, unlkss ally of those oficers o,re r:tlnvo:d:~bl~ 
8bsel:t. 

(.?) Tn case of such unnvoidr.ble absence the cause thereof shall ha duly ccrti- 
iIed it\ the  proc-edings, and t h ~  court shj l l  proceed with the  revision, 1)rc~ided 
that ,  if n genernl court.mnrtin1, i t  still coqsists of five officers, or, if  n eummnry- 
genela1 or district coilrt-n~tlrtihl, of three gfficers. 

$ 

161. Finding and sentence of a summbry cstl.rt-marti~l.-(1) Save as other- 
wise lwovitled i n  sub-section ( 2 ) ,  the findidg ond sentence of a slimtllaq c~u1-6- 
martial shall not require to be coufirmed, \but  may be carried orit f~r thwi th .  

(2) 1E the officer l;nld:ng the trial is of fess than five years servica, he shcllI 
not, escept on nctive service, carry into effect any sentence until i t  has received- 
the approv:~l of na officer commanding not less $ than ia brigade. 

1 
162. Transmission of proceedings 09 sipnmary courts-martial.-The pm-- 

ceedings of every s u m m a ~ y  court-martial sball without delay be forwnrded to- 
the  officer commnnding the  division 
or to the piescribed oficer; nntl such 
officer enlpo~rered in this behalf by 
based on the merits of the case, but 
t he  proceedings or reduca the  sentellee 
might have passed. 

mbration of &ding or aentenw in 
of gllilty bg a oourt-martial, which has bee 
,quire c&mation, io found for any reason 
4 by the evd~nm, the a~ 



Provided that no such subsjtitution shall be made unless such finding could 
have been validly made by the bourt-martial on .the charge and unless it appear8 
that the court-martial must ha$e beell satisfied of the facts establishing the snid 
offence. I 

(2) Where R sentence which has been confirmed, or- 
which does not require passed in pursuance of s 
new finding substituted under s for any reason to be in- 
valid, the authority referred to (1 )  may pass s. vdid sentence. 

(3) The punishment a sentence passed under sub-section ( l j  OP 

sub-section (2) sllall not the scale of p~~njshments  than, or in excea- 
of, the  punishment sentence for which n new sentence is substi- 
81lted under this section. 

(4) Any finding sentence passed, under this section shall, 
for t he  purposes of this Act nnd \he roles made thereunder, have tffect a s  if it. 
were a fiuding or sentewe, as the case may be, of n collrt-mitrtial. 

164. Rernedjr against order, lap; or sentence of court-martial.-(I) Any 
person subject to this Ac t  r ~ l  nsiders himself aggrieved ky any ord33- 
passed by any court-maytial ma sent a petition to the officer or authority 
enrpowered to confir~n any find sentence of such court-martial, and the 
mnfirnling authority mag tnko teps as may be co~~sidered necessary to- 
satisfy itself as to the ccrrc!ct~, ality or propriety of the orrler passed or 
as to  the regularity of ally procee ing to which the order relates. 1 

(2) Any perso11 subject to thi 
finding 01- sentence of nuy court- 
s petition to the Ccnt,ml Go 
prescribed officer supcrior in co 
or sentence, and t l ~ e  Cel~tra 
0thr.r officer, as thq case 
4hinks fit. 

Y CL 
165. Annulment of proceedin&.-p he Central Government, h r r p  

-f or ally prescribe officer mag annul the proceedings of WL 

~ u r t - m a r t i a l  on the ground that hey are illegal or unjust. 

166. Form of sentence of deat .-In awarding a sentence of death a mu+. 
martin1 shnll, in its discretion, d rect that the offender shnll suffer death by i being hanged by the neck until hq be dead, or €hall suffer death by being 
to death. t 

167. Commencement of sentonee of tramyortation or imprisanment.--1- 



:&he prescribed form to the officer i 
person is to be %dined and shall 
the warrant. 

169. Execution of sentence of imprisonment.-(1) Whenever any sentenze 
of imprisor?men+ is passed under this :act  by a court-martial or  whenever any 
sentence of death or transportation is pommuted to imprisonment, the confirm- 
in2 officer or in case of a summary cpurt-martial the officer holding the court 
or such otber officer as may be prescribed, shall, save as otherwise provided in 
-6ub-sections (3) and (4) ,  direct either that the sentence shall be carried out by I .  confillemcnt in a military prison or t'qat it shall be carried out by confir~emer~t 
.in a civil prison. 

(2) m7hen a direction has been m 
officer of the perilin under sentence 
ehall forward a warrant in the presc 
prison in which such person is to be 
$0 such prison with the warrant. 

(3) In ths case or a sentenct: 01 
months and pessed under this Act 
der sub-section @) may direct 
ment in military custody 

(4)  On active S C ~ I ^ T ~ ~ C ~ \ ,  a sentence imprisonment may be carrisd (nit by con- 
~Enement in such place as the office commanding the forces in the field map 
&om time to time appoint. 

P i 
170. Temporary custody of .-Where a sentence of transportatio~ 

.or imprisonment is directed to gone in a civil prison tlie offender may 
&r, kept in a militaiy prison or ry custody or in any &her fit place, till 
such time as i t  is possible to s to a civil prison. 

t 
171. Execution 04 sentence of ihprislonment in Specla1 We.-Whenever, 

the opinion of an oficer oomma+ding an army army corps, division or 
&dependent brigade, any sentence r portion of a, sentence of imprisonment 
callnot for special reasons, carried out in a military prison 

a r  in military custody in the provisions of section 169 such 
of3cer mav direct that portion of sentence shall be carried 
,out by confinement in any civil prisab or other fit place. 

172. Conveyanae of prisoner place to place.-A person under sentence 
sf transportation or during his conveyance from place to 
place, or when on or otherwise, be subjected to such 
-restraint as is and removal. 

173. Oommnnication of certain s to prison officers.--Whenever an 
,order is durlp made under this Act s g aside or varying any sentevce, order 
.or warrant under which any person onfined in a civil or military pyison, 
6  arrant in accordance w:th such shall be forwarded by the ofbcer 
mxlring the order or his staff officer h other person as may be prescribed 
~ offiaer in charge of the. priso ieh such pers4n is confined. 
.. . 1 
' , . ,174. gxecytion of seqbnce of d seadence cif fine is im9ose& 

$y a court;-martial linder c;e~tion tvial was held within 'Indi.& 
G;,Ap9f, a .  copy ,o$, A U G ~  s&n$en~e, by ths ~ab-nfirrriing o q e e ~ ,  
ar where no confirmation is holding the t3.it=il"m&f w' 



I 
175. Esttablishmmt and regulation of military prisons.--The Central Go- i 

vernment may set apart any building or part of a building, or any place under ! 
i ts  control, as ,a military prison for the confinement of persons sentenced to a 

imprisonment under :. this Act. I 

176. informality or error in the order or warrant.-Whenever any porson I 

is sentenced to! transportation or imprisonment under this Act, and is under- 
going the senterice in any place or manner in which be might be confined under 
a lawful order or warrant in pursuance of this Act, the confinement of such 
persoil shall notl.be deemed to be illegal only by reason of any ' informality or 
eqor in or as r{spects the order, warrant or other document, or the authority 
by which, or in \pursuance whereof such person was brought into or is confined , 
in any such pladie, a i d  nliy such order, warrant or document may be amended 
accordingly. I 

\ 

rules in respect of priwns and prisoners.-The Cea. 
rules providing- 

(a) for $e government, manageinenl and regulation of military , 

prisons; 

appointment, reldox-a1 a.nd powers of inspectors, visitors, 
thereof; 

- 
prisoners undergoing confinement therein, ^and 

to earn, by special industry and good conduot, . 
of their sentence; 

custody of prisoners and the mai'ntenance of discipline 
punishment, by personal correction, restraint or - 
committed by prisoners; 

to military prisons of any ~f the-provisions of 
of 1894), relating to the duties of ofIicers of 
of persons not being prisoners; 

(f), for th5 a,dm)ssicn into any prison, at proper timea andfsubjeot to 
I proper ~*estrictions, bf persons with whom prisoners may desire to com- , 

municate, and for +e consultation by prisoners under trial with their 
lepal advisers without the presence as far as possible of ally third party 
within hearing distance. 



j 
( b )  mitigate the . punishindnt 'awarded; or. I 

(c) commute such punishment for any less punishment o r .  punish-. 1 
. ' ments mentioned in this Act: . ,: 

- .  

. . Provided that a seitence of transportation shell no$ be  commuted for- , ' 
a sentence of imprisonment for a term ,exceeding t h e  term of transporta-. 

: tion awarcled by the court; o r  
. . .  . . 

. . . . (d) 'either with OF without conditions which the person se~~tenced. . 
accepts, release the person on parole. ! 

. . 180. Cancellation . of conditional  don, release on parele' or remission.- 
- : (d)  If any condition on which a person has been pardonedor released on parole, 
. - s r  a punishment has been remitted is, -in the opinion of the authority- . . : 

-which granted the pardon, release or remission, n o t  f.ulfilled, such authority : 
: . play camel the pardon, release or rei%ission, and thereupon:the sentence of the- 

: . , . court shall be carried into effect as if puall pardon, release or remission had not., ; , 
- been grinted. ' 

' < 

. : ' (2) A person whose sentence of transportation or imprisonment is 'carried; 
into effect under the provisions of - eub-section- (1) sha,ll undergo only the 

' . . .. - unexpired portion of his sentence. ; 
, . 181:. Reduction of warrant officer or non-comrnissimed -cer.-When- ' 

. . ilnder the-$revisions of section 77 a wkrant o.fficer or a non-commissioned &cer . . 
. . . . 

:is deemed to be reduced to the ranks, such yeduction shall, for' the purpose of - 1  
' . 'section 179, be. treated as e p 

; martial. 
. . 

. . '182. Susp+nSicm 'of 'sentence of 
a person subject to this Act is se 

: 'hprisonment, t h e  Central Gove 
' . , empowered to convene a gener 
. '  . pend the sentence whether o r  not, the: offender has -already been cominitted t o  , 'i 

, - prison or to military custody. i 



186. order after suspension. 
182 may, at  any time while n se 

(&that the df3eudsr be itted to undergo the ~nsxpired sortion 
f .of the sentence, or 

, 
1 187. Reconsideration of case Where a sentence has 

been suspended, the at  intervals of not more 
i than four months, be specified in sectioll 

of field officer duly 

it appears to 

- 

189. Scope of power of he powers conferr~d by sections 182 , 
alld 186 shall be in derogation of the power -of mitiga- 
tion, remission and commutation. , I 

190. Efiect of suspension and remiss/on on dismissal.-(I) Where iu addi- 
tion to any other sentence the punishmyat of dismissal has been awarded by 
a cofirfmartial, and such other sentencg is suspended under section 1R2, then,. 
guch dismissal shall not take effect urmtii so ordered by the authority Qr oficer- 
~pecifiud in section 382. 1 

4 (2) If  such other se~~tence  is remitte .lmder section 186, the punishment of ' 

dismissal shall also be ron~itted. j 

c E ~ A P T ~ R  xv 
RULEB 

I 191. Power to make rules.-(I) The, Central Governmeut ma,y rules 
for the purpose of carrying into effect the provisions of this Act. 

(2) Without prejudice to the generalitk of the power conferred by sbbb-geotion 
(I), the. rules mcade thereunder ,may, provide for- 

(a) the removnl; ~ettircriieht;, release or discharge fr& tho of 
persLms subject to this Act: 

> \  

\ 1 ,  

\ > 
% , ,  

-u-d2& - 4 L -%,A. - >LA - - <,-L s,- 2 ' , , , . *,. * -  - 1 -:'-'* - -  - % \ . - 









An Act furthe? to amend the  Insurance Act, 1938. 
[20th May, $050.[, 

BE it  enacted by Yarliament as fo~owsi- 

1. Shmt title and commencement.-(1) This Act may be called the 
~hsuranoe i s  (Amendmen9 Adt, .P950. 

121 It shall come into force on such date or da td  as the Central Oovaru- 
rnent'may, by notification in the official Gazette, appoint in this behalf, aria 
different dates may ,be appointed for different provisions of this A&. 

2. Amendment of section 1, Act IV of 1938.-For sub-seotion (2 of section 1 
of ,the Insurance Act, 1938 (hereinafter lieferred to as the said Act , the follow- 
ing sub-section shall be substituted, namely: - 

I 
"(2) I t  extends to the whole of India except the State of Jammu a d  

- 

Eashmir". 

" 3. Amendment of section 2, Act IV of 1938.-In section 2 of the said A@,- 

(1) for clause (3), the Iollowing clause shall be substituted, namely :- 

'(3) "approved securities" means- 

(i) Government securities and o*her securities chaPged ,on the 
revenues of the Central Government or of the Government of a 
Part A State or.guaranteed fully as regards principal end interesi 
by the Central Governmenti, or the Government of any Part A 
s_eate; 

(ii) debentures or other seourities for money issued under the 
authority of any Central Aot or Act of a State Legislature by or 

f on behalf of a port trust or municipal corporation or city improve- 
i menti trust in any presidency-town; - - 

f (iii) shares of a corporation estiablished by law and guaranteed 
fully by the Central Government or the Government of a Part A 

i State as to the repayment of the principal and the payment of 
dividend; 

(iv) securities issued or. guarauteed fully as regards principal 
and interest by the,UoyeApment of, apy Part B' State and specifled 
as Approved seousities for the purposes ofl'this Act by the"Cen.$rd 
Government by notification in the Oficial Gaaette; qnd?, I> . 

i 



Provided that securities or debentures speoEed in item (a); 4 
shall be recognised as approved securities only for suoh purposes i and for such period and ~ubject  to such conditions as may be ,, 
prescribed. ' ; 4 

'i 
(2) for clause (P) ,  the following clause shall be substituted, namely:- I 

I 
i ';(4). "audi.tor" ,nieaqs -a 9erso.n qualified under the Chartere3 

Accountants Act, 1949 (XXXF7II of 1949) to act as an auditor of 
Oompahies ; ' ; 

(3) after clause (C), the following clause shall be inserted, namely:+ 
f 

'(4A) "banking company" and "company" shall h@ve the mean- 
ings respectively assigned to them in clauses (o) and (a) of sub-section 
(I) of section 5 of tihe Banking Companies Act, 1949 (X of 1949);'; i 

I 
1 

(4) after clause (5), the following clauses sheli be inserted, namely :- 

'(5A) "chief agent" means a persou who, not being a, . salaries 
employee of an insurer, in considerati~n of my  commission- 

(i) performs any adminigtrative and organising functions £or ; 
the insurer, and i 

1 

(iq procures life insurance business for the insurer by em- 
ploying or cauing to be employed insurance agenr& on behalf of 
the insurer; 

(5B) ' 'Controlw of Insurance" or "Controller" means the officer 
appointed by the Central Government to perform the duties of the 
Con6oIler of Insurance under this Act;'; 

2 
(5)' sfter, clause (6), the following clauses shall be inserted, namely :- 

I ,a' 

' (6 A)  ' 'fire insuranee business " means the business of eff eoting, 
otherwise than incidentally to some other class of insurdnce business, 
contracts of insuxanoe against loss by or incidental to fbe or other 
occurrence customarily included among the risks insured against; in, 
fue insurance policies; 

(6B) "gene~al ineurance business" means fire, marine or mis- 
cellaneous insurance business, whether carried on singly or in combi- 
matiion with one or more of them;'; 

(6) for clnuee (Y), the followhg clause shall be substiFu'ted, namely :- 

'(7') "Government security" means a Government security ES 

A defined in the Public Debt Acti, 1944 (XVIII of 1944);'; 

(?') in clause (9),- 



(8) in cla.uise (10); the follotving wotds Ahall be add,ed at the end, 
namely : - 

"including business relating to the continuance, renewal or revival 
of pd ic ie~  of insuranoe"; 

(9) after clause (lo), the following clause shall be inserted, .namely :- 

'(10A) "investment company'' means a company whose principd 
business is the acquisition of shares, stocks, debentures ~r other 
securities ;' ; 

(10) for clause (II), the following clause shall be substituted, namely:- 

'(11) "life insurance business" means the business of effecting 
contracts of insurance upon human life, including any contract where- 
by the payment of money is assured on death (except death by accident 
only) or the happening of any contingency dependent on human life, 
and any contract which is subject to payment of premiums for a term 
dependent on human life and shall be deemed to include- 

- 

(a) the granting of disability and double or triple indemnity 
I 

mcident benefits, if so provided ifi the contrad of insu~ance, 
i 
I I 

( b )  the granting of annuities upoil human life; and 

( c )  the granting af superannuation alloWances and annuities pap- 
able out of any fund applicable solely to t5e  re.lief and maintenanae of 
persons engaged or who have been engaged in m y  particular yrofes- 
sion, trade or. employment or of the dependents of such persons;'; 

' (14,A) the expressions "State" and "States" do not inel&* the 
State of Jammu and Kashmir' ; 



(i) performs any administrative and organising functions for 
the insurer, and 

(iij procures general insurance business whether wholly or 
k p ~ %  by employing or causing to be employed insuranoe agenk 
on beh.df of the insurer; j& &< 
(1 6)  "pr i\-ate company" and "public company" have the mean- 

ings respectiveiv assigned to them in clauses (13) and (13A) of section 2 
of $he Indian \:o,-npanies Act, 1913 (VII of 1913); 

(17) "special eagent" means a person who, not being a sdaried 
employee of :ark insurer, in cu;l-,i+ration of any commission, procures 
life insurance business for the insurer whether wholly or in part by 
employing or. causing to be employed insurance agents on behalf 04 
the insurer, but does not include a chief agenk.' 

9 4. Substitution of "Controller" for "Superintendent of Insurance" and '%& 
b~uperintendent'l.-ln' the  aid Bet, f a  the words "Superintendent of In- <IS 
surance" and "Superintendent", the word "Controller" shall be substituted. 8 41 

6. Insertion of new sections 2A and 2B in Part I, Act IV of 1938.-In 
Part I ,  after section 2 of the said Act, the following sections shall be inse&ed, 
s amdy  : - ! !  , . 

"2A. Rule of constwction in applying A d  to Part B Sta1es.-In the 
application of this Act to any Part B State 'h which this Act extends, un- 
less the context otherwise requires, references to any enactment in form 
fn Part A States but not in force in that Parg B State shall be construed 
as references to the corresponding enactment, if any, in force in thati State. 

2B: Appointment of Controlle~ of Insurance.-(1) The Central Gov- 
ernment may, by notification in the Official Gazette, appoint a person $0 
be the Controller of Insurance under this Act. 

t q (2) In  making any appointment under this section, %he Central Govern* 4 
ment shall have due regard the following considerations, namely, whether $ 4 me person to be appointed has had experience in industrial, commercial 4 
or insurance matters and whether such person has actuarial qualifications.'' =- 4 

6. Insertion of new section 2 0  in Part IT, Act IV d 1938.-In Part 11 of 
fhe said Act, sections 2A and 213 shall be renumbered as sections 'LI) and 2E, 
and before the sections as so renumbered, the following section shall be in- 
aerted, namely :- 

."2C. Prozibition o$ t~ansaction of insurance business by  certain 
persons.-(1) Save as hereina.fter provided, no person shall, aEer the com- 
mencement of tihe Insurance (Amendment} Act, 1950, begin to carry on any 



o-operative , Societies Act, 
for t h e  , $ i i e  being in form 

in any State .relating. to co-?pera.tive.. societies., . or : , , . 

(c) a body . corporate. incorporated under. the . law. of - any country 
outside the States. not, being of .$he nature of (L private company.: 

Provided that the Central Government may, by notification in the 
Official Gazette, exempt from tbe operation of this section to such exten& 
for such period' and subject to such conditions as it may specify, any. 
person or insurer for the purpose of carrying on the business of granting 
superannuation allowances and imnuities of the nature specified in sub- 
&,use (c )  of clause (11) of section 2 or for the purpose of carrying on any 
general insurance business : 

Provided further that in the case of an ilisurer carrying on any general 
: .  hurance  business no' such notification shall be issued having effect.-for'more 

than three years. a$ any one time. 

11 be laid before 
.. . 

section 3, Act I V  of 1938.T- section 3 of the said Ac6,- 

( I )  in sub-section (4),- 

be substituted, 

er "or that he 

' . . $hereunder or that he has ceased- to  -carry on any business other than in- 
surance business or any prescribed business".. shall be .substituted; 

,I - ) 

(a that 1  he aapijsl if ths oorhpaky 46nsisti only of ordinary 
sh- each of which has a single face value; 
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(ii) that, except during any period not exceeding one year allowed 
by the company for payment of calls on shares, the  paid-up a m o w  . 
is the same for all shares, whehher existing or new: 

Provided that the conditions specified in this sub-section shall not apply 
to a public company which has, before the commencement of the Insurancle 
(Amendment) Act, 1950, issued any shares other than ordinary shares eaoh 
of which has a single face value or any shares the paid-up amount whereof 
is not the same for all of them for a period of three years from such com- 
mencemeni. 

(2) N~twithstacdin~ anyhhing to the contrary contained in any law 
for the time being in force or in the memorandum or articles of association 
but subject to the. other proxisions contained in this section the voting right 
of every shareholder of any public company as aforesaid shall in all cases 
be strictly proportionate to the paid-up amount of the shares held by him. 

(3) No public company as aforesaid which carries on life insurance 
business shall, after the commencement of the Insurailce. (Amendment) 
Act, 1950, issue any shares other than ordinary shares of the na4~14 
specified in sub-section ( I ) .  

(4) A public company as aforesaid which carries on life insurmw 
business- 

(a) shall maintain, in addition to the register of members to be 
maintained under the Indian Companies Act, 1913 (VII of 1913), a 
register of shares in which shall be entered the name, occupation and 
address of the beneficial owner of each share, and shall incorpo- 
rate therein any change of benefici'al owner declased to it within 
fourteen days from the receipt of such declaration; 

( b )  shall not register any transfer of its shares- 

(i) unless, in addition to compliance being made with the 
pro~"isions of section 34 of the Indian Companies Act, 1913 (VII 
of 1913), the transferee furnishes a declaration in the prescribed 
form as to whether he proposes to hold the shares for his own 
benefit or as a nominee, whether jointly or severally, on behalf 
of others, and in the latter case giving the name, ocoupatiorr and 
address of the beneficial owaer or owners, and the extent of the 
beneficial interest of each; and 

(B)  where, after the transfer, the total paid-up holding of the 
transferee in the shares of the company is likely to exceed five per 
cent. of its paid-up capital or where the transferee is a banking 
or an investment company, is, likely to exceed two and a half\ per 
cent. of such paid-up capital, unless the previous sanction of Bhe 
Central Government has been obtained to the transfer. 

I!;) Every person who has any interest in any share of a company 
referred to in sub-section (4) which stands in the name of another person 
h the register of members of the company, shall, within thirty days from 
the commencement of the Insurance (Amendment) Act, 1950, or from +ha 
sate on which he acquires such interes*, whichever is later, make a declara- 
tion in the prescribed form (which shall be countersigned by *he Fernon in 
w b s e  name the share is registered) to tihe company declaring his interest in 
such share, and notwithstanding anything contained in anyLother law or in 
any contract fa the contrary, a person who fails to make a aeclaration a0 
aforesaid in respect of any ishare shall be deem& to hqve no righb or title 
whatsoever in that, share: * ., 
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Provided that nolthing. in this sub-section shall afEect the right of a 
person who has an interest in a.ny such sha.re to establish in a court his 
right thereto, if the person,. in whose name the .share is registered, refus@ 
to countersign the declaration as required by this fiub-section: 

Provided further that where any share, belonging to an individual who 
hgs made any such declaration as is referred to in this sub-section, is held 
by a company in its name in pursuance of any trust or for the purpose of 
safe custody or collection or realisation of dividend, such individual shall, 
notwithstanding anything contained in the Indian Companies Act, 1918 
(VII of 1913), or in the memorandum or articles of association of the 
company which has issued the share, be deemed to be the holder of the 
sa2  sha.re for the purpose of exercising any voting rights under this section 
io  the exclusion of any other person. 

(6)  If the total paid-up holding of any person in the shares of a. com- 
pany referred %o in sub-seotion (1) on the commencement of the Insuranae 
(Amendment) Act, 1950, exoeeda ' k o  add a haQ. per sent. of its paid-up 
ca,pital where that person is a banking company or an investment oornpany, 
or five per cent. of its paicT-up capi t~l  in any ot.her case, he shall no& be 
entitled to any vote as a shareholder of the company in respect o f '  such 
excess holding of fihares. 

(7) Where the total paid-up holding of any person in the shares of s 
company referred to in sub-section (1) on the date of the cornmenoemenl! 
of the Insurance (Amendment) Act, '1950, exceeds five per cent. of its 
paid-up capital where that person is a banking company or an investmenfi 
companj, or ten per cent. of its paid-up capital in any other case, he shall! 
dispose of the excess holding of shares within threw years from such com- 
uencemen*. or such further period not exceeding two years as may be 

. . allowed to him by the Central Government. 

(8) If ,  a.fter the expiry of three years or of such further period as may 
%e allomed to any person under. sub-section ( r ) ,  thetotail paid-up holding 
of any such pergon has. not been reduced to  the limit6 specX6d in that sub- 

. , .:section, any shares in excess of the limits specified in that sub-section shall 
vest in the Administiator General of the S t ~ t e  in which the registered office 
of t h e  company concerned is situate and the Adminis.br&tm. General shall 

- Take such steps as may be necessary for taking charge of any property which 
. ' has so vested in him and shall dispose of the said shares and the  proceeils 

thered in such manner as may be prescribed. 

(9) Subject; tlo the other provisions. contained in this section, but .  not- 
ethstanding anything. contained in the Indian Companies. Ac6, 191'5" (VII; 

. o f  1918), or in 6he memorandum or articles of ?ssociation of any 'su& 
. ' empany as is referred 60 in sub-section ( I ) ,  no such ,wmpany s h q  refuec! 

, 

' ' $o register the transfer of any share& .where the transfer is for the puQ- 
of securing compliance with the provisions of. sub-sections (q tind (8). 

(10) The Central, ~ o v k m e n t  may, subject; to such restrictions ,as 11 
niay thiik fit to impose, exempt £ram the operation of sub~section,~ (61, (Q 
and (8 any insurance company,. in any case where the tbtd paid-up 'E~ ldkg  

. of suc h insurance company in the shares of any otlier insurance compmy 
. . exceeds the limits- specified in $he said sub-sections, if the other insuram 

0ompan-y is or is be made a subsidiary company of the inmiranee com- 
. . .  . 

E~~lanat?o?z.--F~r %he purposes of section; $he holding of & priW 
. : k- the :  &wes; 08 a: mirrpmy .be- deemed & belud+ . . 

(0 && btit' P~i&-uQ $old'h& . . .  , in . . @ch. . , . . *  <ha% . held by s%6h.-'$i9rson : . :  

in the name of?ot~ers ; hnd' . '  , ' 
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(ii) if any shares of the company are held- f 

(a) by & public limited company, of which such person 18 r 
member holding more than ten per cant. of the paid-up capital, 1 

( b )  by a private limited company, of which such person ie a 
member, or d 

( c )  by a company, of which such person is a managing j 
director, mmager, managing agent or in which h e  has a controlling 
interest, or t 

I 
( d )  by a firm in which such person is s partner, or I 4 
(e )  by such person jointly with others, I 

such part of the total paid-up holding of the company or firm or d 
the total joint holding in $hose shares, as is proportionate to tho 
tribution made by such person to the paid-up capital of the compan7, 
the paid-up capital of the firm or the joint holding, as the case ,may 
be. . . 
6B. Provision for securing compliance w i t h  requirements relating to 

oapital 8tructure.-(1) For the purpose of enabling any public oompany 
carrying on life insurance busirless to bring its capital structure into con- 
formity with the requirements of section 6A, an officer appointed in thk 
behalf by the Central Government may, notwithstanding allything con- 
tained in the Indian Companies Act, 1913 (VJI of 1913),- 

(a) examine any scheme proposed for &he purpose afol.esaid by the 
directors of the company: 

Provided that- 
( i )  the scheme has been placed before a meeting of the share- 

holders for their opinion and has been forwarded to the officer 
together with the opinion of the shareholders thereon; and 

(ii) the scheme do- not involve any diminution of the liabilits 
of the shareholders in respect of unpaid-up share capital; 
( b )  invite objections and suggestions in respect of the scheme so 

proposed ;, and 
(c)  after considering such objections and suggestions to the 

scheme so proposed, sanction it with such modifications as he may 
consider necessary or desirable. 

(2) Any. shareholder or other person aggrieved by the decision of the 
fleer sanetloning a scheme under sub-section (1)  may, within ninety , d a p  

. of the date of the order sanctioning the scheme, prefer an appeal to the 
. a d  -High Court within whose jurisdiction the registered office of the insurer f~ 

aituate for the purpose of modifying or correcting any such scheme for &e 
purpose specified in sub-section (1).  

(3) The decision of the High Court where an appeal has been preferrea 
it under sub-section (2), or of the officer aforesaid where no such app& 

has been preferred, shall be, final and binding on all the shareholders 
other persons concerned. 

OC. Conversion of company limited by  sharss into company limited by 
gacarantee .-(1) Where a public company limited 'by ' shares cawing on in- 
surance business has passed a special resolution for converting itserf: into 

: *a public company limited by guarantee, it may;apply to  the Central Oovern.. 
ment with a scheme' for putting the gpecial resoluticm into.,effect, 

, s ,any prpvision for the alteration of the memorandup or a$icles of assooia- 
%ion in so far as it may be n e c e s s q  for -t&is,,pug.ose. , ,, , {  
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(2) I f  the Central Government, after giving such notice to any person 
concerned as it thinks fi&, is satisfied- 

(a) that the scheme makes suitable provision with respect to the 
repayment, conversi6n or liquidation of the paid-up capital of the 
company, I 

(b) that the consent of the creditors to the conversion of the corn+ 
pany limited by shares into a company limited by gsaisitee has beeg 
obtained, or that suitable provisions have been made lor dischargmg, 
determining or securing the debts or claims of such creditors, and 

(o) that the scheme is otherwise reasonable, it may sanction the 
scheme and thereupon the scheme shall become binding on the corn- 
pany and on all the persons concerned. 
(3) Against the decision of the Central Government sanctioning a 

scheme under sub-section (2), any person aggrieved thereby may, within 
ninety days of the date of the order sanctioning the scheme, prefer as 
appeal to €he High. Court within whose jurisdiction the registered office of 
the insurer is situa.te. 

(4) The decision of the High Court where an appeal has been preferred. 
to it under sub-seotion (3) or of the Central Government where no such 
appeal has been preferred, shall be final and binding on all the persons oo- 
cerned. 

(5) Where a scheme has been sanctioned under this section, the corn* 
pany shall file with the Registrar of companies a certified copy of the 
scheme as sanctioned, and thereupon the provisions of the Indian Corn* 
panics Act, 1913 (VII of 1913), relating to companies limited by guarantm 
shall become applicable to the company." 

10- Amendment of section 7, Act IV of 1938.-In section 7 of the saia 
Aot,- 

(i) in clause (a) of sub-section (I), the words "that is to sag. insuranm 
which is not in the opinion of the Central Government principally OF wholly 
of any kind or kinds included in clauses (a), ( b )  or (c)" shall be omitted; 

(ii) in sub-section (4) and the proviso to sub-section (5), the wordm. 
"and not being an insurer incorporated in or domiciled in the United Ring- 
dom" shall be omitted. 

11. Amendment of section 10, Act IV of 1938.-In sub-section (2) of section 
10 of the said Act, for the words beginning with the words "'and a statementi, 
&%ed by an auditor" and ending with the words "in any case think fi6 @P 
allow", the following shall be substituted, namely :- 

"and every insurer shall, within the time limited ill sub-section (1) of 
section 15 in regard to the furnishing of the statements and accounts re- 
ferred to in section 11, furnish to the Controller a statement showing in 
detail such assets as at the close of every calendar year duly certified by an 
auditor or by a person qualified to audit under the law of the insurer's 
country : 

-I . Provided ,that such statement shall, in the cas'e of an insurer to who* 
section 1-1 @plies, be set out as a part of the balance-sheet mentioned In 

ause (a) of sub-section (1) of that section: 

Provided- further that an insurer +may show in suoh statelllent all the 
in his $life department, but a t ,  a the same time showing any 

on accounti of <geheral 'reserves aqd other liabilities of $ha0 de- 
d r  I 
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Provided also that x he Coakroller m.ay call for a statement similarly 
certified of such assets as n t  any other date specified by him to be. 
furnished within a period of three months from the date with reference to 
which the statement ia called for. " 

12. Amendment of section 11, Act IV of 1938.-In sub-section (2) of section 
;51 of the said Act,-- 

(0 for the words "accompanied by a statement containing the names 
and descriptions of the persons in charge of the management of the businees'?, 
the words "accompanied by a statement containing the names, descriptions 
and occupations of, and the directorships held by, the persons in charge off 
the managemeilf of the business" shall be substituted, and 

(ii) the wcrdb; "by such persons" shall be omitted. 

13. Amendment of section 13, Act IV of 1993.-In section 13 of the 
&aid Act,- 

(i) in sub-section ( I ) ,  and the proviso to sub-section ($), for the word8 
"in every five years" the words "in every three years" shall be substi- 
tuted; 

(ii) to sub-section (I), the' following provisos shall be added, namely :- 

"Provided that the Controller may, having regard to the circums$anoes 
of any pautiou1:tr insurer, allow him to h a ~ e  the investigation made 8.6 at  e 
date not later than four years from the date as at which the previoue 
investigation was made : 

Provided further that for an insurer carrying on life insurance i~usiness 
.in the States at the commencement of the Insurance (Amendment) Act, 1950,. 
.the last date as at which the first inve~t~igaticn after such commencement 
should be caused to be made by an actuary shall be- 

(a) the 31st day of December, 1950, or the date of expiration of 
five years from the date as at which the last investigation was made 
by an actuary before such commencement, whichever is earlier, where 
the said last investiga6ion was at a dat'e- 

( i )  before the 31st day of December, 1946, but not more than 
five years before such commencement, or 

(ii) after the 30th day of December, 1946, but before the 
31st day of December, 1947, and had disclosed a deficit in the 
life insurance fund; 
( b )  the 31st day of December, 1951, where €he last investigation 

by an actuary before such commencement was at a date- 
(i) after the 30th day of December, 1946, but before the g f s ~  

day of December, 1947, and did no6 disclose a deficil; in the' life 
insurance fund; or 

(it? after the 30th day of December, 1947, but before the 31sb 
day of December, 1948; 
(G) the 31st day of December, 1952, where the last investigation 

by an actuary before such commencement was as a4 any d& after 
the 30th day of December, 1948, but before the 1st day of J a n u q ,  
1950 : 
Provided ako thab, in the case of an insurer who ha9 not; c&u,sed W'l 

h~estigation to be made by an actuary as a t  any date piior to suoh com- 
mencement, the date of commencement of life insurtance business in Che 
-States shall, for the purpose of the preceding proviso, be deemed to be $he 
date a6 at which the last investigatibn was made by an aotuaq b&fo?a suoh 
&mmencenienti and suuh investigation shall be deemed to brtve d isabW 
no deficiti iu the life insurance fund." 



14. Amendment of section 19, Act IV  of 1938.-In section 19 of the sdd 
A&, for the words "an abstract of the proceedings of every general meeting'.' 
the words "a certified copy of the minutes of the proceedings of every genera! 
meeting, as entered in the MinuCes Book of .$he insber" shall be substituted, 

15. Amendment of 6ectio.n 21, Act IV of 1938.-In olause (a) of auk 
section (1) of section 21 of the said Ad,- 

(i) after the words :'delivered to the insurer" the words "or of S U O ~  

further time as the Coiltroller mag specify in the requisition" shall be 
inserted ; 

(ii) after the word and figures "section 28" the wards, figures, wd 
letter "or section 28A" shall be inserted. 

16. Substitution Of new section for section 27, Act I V  of 1938.-For seotion' 
97. of the said Act, the following section shall be substituted, namely:-- 

"27. lnvestment of assets.-(1) Every insurer shall invest and at  & 
times keep invested assets equivalent to not less than &he sum of- 

(a) the amount of his liabilities to holders of life insurance polieie9 
in India on account of matured claims, and 

(b) the amount required to meet the liebility on policies of life 
insurance maturing for payment in India, 

less- 
(9 the amount of premiums which have fallen due to the insurer 

on such policies but have not been paid and the days of grace for 
payment of which have not expired, and 

(i9 any amount due to the insurer for loans granted on and within 
the surrender values of policies of life insurance maturing for parmen4 
in India issued by him or by an insurer whose business he has acquired 
and in respect of which he has assumed liability, - 

b the manner following, namely, twenty-five per cect. of the said sum in 
Government securities, a further sum equal to not less than twenty-five per 
cent. of the said sum in Government securities or other approved securi- 
ties and the balance in any of the approved investments specified in sub- 
section (1) of section 27A or, subject to the limitations, conditions and res- 
6rictions specified in sub-section (2) of that section, in any other investmenli. 

(2) For the purposes of sub-section (I),- 

(a) the amount of any deposit made under section 7 or section 90 
by the insurer in respect of his life insurance business shall be deemed 
to be assets invested or kept invested in Government securities; 

(b) the securities of, or guaranteed m to prinoipal and interest by, 
the Government of the United Xingdom shall be regarded as a p p m v a  
securities other than Government securities for a period of four yeara 
m m  the commencement of the Insurance (Amendment) Act, 1950, b.i 
;the manner and to the extent hereinafter specified, namely,- 

(i) during the first year, to the extent of twenty-five per ced .  
in value of the sum referred to in sub-section ( I } ;  

(iq during the second year, to the extent of etghteen and, 
;thee-fourths per cent. in value of the said rmm; 

(Gi) during the tfiird year, to the extent of twelve and a half 
pen cent:, in value of the said sum; and 

($77) durbng the fourth year, to t;he extent of six and a quark 
per oent. in va;lue' of the said sum: 
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Provided that, if the Central Government so directs in any oase, 

the securities specified in clause (b) shall be regarded as ap roved 
securities other than Government securities for a longer perioif than 
four years, but not exceeding six years in all, and the manner in wbhh 
and the extent to which the securities shall be so regarded shall be ara 
specified in the direction; 

(c) any prescribed assets shall, subject to such conditions, if my, 
as may be prescribed, be deemed to be assets invested or kept invested 
in approved investments specified in sub-section (1) of section 27A. 

(3) In  computing the assets referred to in sub-section (I),- 

(a) any investment made with reference to any currency other 
than the Indian rupee which is in excess of the amoun,t required to 
meet the liabilities of the insurer in India with reference to that cur- 
rency, to the extent of such excess; and 

(b) any investment made in the purchase of any immovable pro- 
perty outside India or on the security of any such property, 

,shall not be taken into acco~int: i 
Provided that nothing contained in this sub-section shall affect the 

operation of sub-sedtfon @):7 

Provided further that the Centra.1 Government may, either generally 
or in any particular case, direct tha* any investment, whether made before 
or after the commencement of the Insurance (Amendment) Act, 1950, and 
whether made in or outside India, shall, subject to such conditions as may 
be imposed, be taken into account in such manner as may be specified in 
cornputin: the assets referred to  in sub-section (1) and where any direction 
has been issued under this proviso copies thereof shall be h i d  before Parlia- 
ment as sooil as may be after it is issued. 

(4) Where an insurer has accepted reassurance in respect of any 
policies of life insurance issued by another insurer and maturing for' pay- 
ment in India or has ceded reassurance to another insurer in respect of, 
any such policies issued by himself, .the sum referred to in  sub-section ( I )  
shall be increased by the amount of the liability involved in such aocep@W 
and decreased by the amount of the liability involved in such cession: 

(5) The Government securities and other approved 'securities in whit& 
assets are under sub-section (1) to be invested and kepti inxested shall be 
held by the insurer free of any encumbrance, charge, hypothecation or lien. 

(6) The assets required by this section to ,be held invested by an in- 
surer iricorporatec! or domiciled outside the States shall, except to ;the extent 

-' 3 b  of any part thereof which consists of foreign assets held outside the Sbtes, 
be h'eld in the States, and all such assets shall be held in trust for the dis-r 
charge of the liabilities of the nature referred to in sub-section (1) and shall 

' i 
be vested in trustees resident in the States and approved by the Central 
Government, and the instrument of trust under this sub-section shall be 
executed by the insurer with the approval of the Central Government an'd 
shall define the manner in which alone the subject-matter of the trust, shall 
be dealt with.. 

8xplanatiom.-This sub-section shall 'apply .tb s n  insurer incorpora€& 
in the States whose share-capital to,the extent of one-third is owned by, or the 

qbers of whose governing body ,tQ :+he qxtent ~f one-third co~zsists dB, 
nibers domiciled elsewhere than. in tbe States," ' . 



"27A. Further provisions regarding inuestments.-(1) No insurer s h 4  
invest or keep invested any part of his controlled fund otherwise than in 
any of the following approved investments, namely :-- 

! 
(a )  approved securities ; 

I ( b )  securities of, or guaranteed as to principal and interest by, 
the Government of the United Kingdom; 

(c) debentures or other securities for mouey issued with the per- 
mission of the State Government by any municipality in a State; 

(d) debentures or other securities for money issued by any authority 
constituted under any housing or building scheme approved by the 
Central or a State Government, or by any authority or body constituted 
5y any Central Act or Act of a State Legislature; 

( 6 )  first mortgages on immovable property situated in India under 
any housing or building scheme of the insurer appro~ed by the Central 
Government or a State Government; 

Cf) debentures secured by a first charge on any imn~ovable ~roperty, 
plant or equipment of any company which has paid interest in full for 
&he five years immediately preceding or for a t  least five out of the six 
or seven years immediately preceding on such or simila,r debentures 
issued by it.  I 

(g) debentures securedf by a first charge on any immovable pro- I 
perty, plant or equipment of any company where either the hook value I 

or the market value, whichever is less, of such property, plant or equip- 
ment is more than three times the value of such debentures; 

(h) first debentures secured by a floating charge on all its assets of 
any company which has paid dividends on its ordinarg shares for the i five years immediately preceding or for at least five out of the six or 

i 
I 

seven years immediately preceding ; 
(i) prefere3ce shares of any company which has paid dividends on 

itls ordinary shares for the five years immediately precediilg or for ati 
least five out of the six or seveil years immediately preceding; 

( j )  preference shares of any company on which dividends have been 
paid for the five years immediately preceding or for at least five out of 
the six or seven years immediately preceding and which have priority 
in payment over all the ordinary shares of the company in winding up; 

(k) shares of any company which have been guaranteed by anobher 
company, such other company having paid dividends on its ordinary 

I shares for the five years immediately preceding or for a t  least fire out of 
the six or Eeven years immediately preceding: i Provided that the total amount of shares of all the companies under 
guarantee by the guaranteeing company is not in excess of fifty per cent. 
of thc-  aid-up amount of preference and ordinary shares of the guaran- ' 
teeing company ; 

(I) shares of any company on which dividends of notr less +h;tn fOw 
, per cent. including bonus have been paid for the seven years im- 

mediately preceding or for a t  least seven out of the eight or nine 
immediately preceding; 

( ? k t )  Srst mortgages on immovable property situated in the staim 
in any other countrg where the insurer is carrying cn insurace businme: 



(?t.) immovable propmty situated in the States or in any other wuntrg 
where the insurer is carrying on insurance business: 

Provided that the property is free of all encumbrances; 
(0 )  loans on life interests, or on policies of life insurance within 

their surrender values issued by him or by an insurer whose business 
he has acquired and in respect. of which business he  has assumed 
liability; 

( p )  life interests; 
(q) fixed deposits with banks included for the time being in the 

Second Schedule to the Reserve Bank of India Act, 1934 (I3 of 1934), 
or with co-operative societies registered under the Indian Co-operative 
Societies Acb, 1912 (KC of 1912), or under any other law for tihe time 
being in force, the primary object of which is to finance other 
co-operative societies similarly registered; 

(r) debentures of, or shares in co-operative societies registered 
under the Indian Co-operative Societies 'Act, 1912 (I1  of 19121, or  
under any other law for the time being in force; 

( 8 )  such other investments as the Central Government may, by 
llotificatioll ic  the Official Gazette, declare to be approved investments 
for the purposes of this section. 

(2) Notwithstanding anybhing contained in sub-section ( I ) ,  an insurer 
being a company or a co-operative life insurance society as defined in clause 
( b )  of sub-section (1) of section 95, may, subject to the provisions contained 
in the next succeeding sub-sections, invest or keep invested any park of hi& 
owtrolled fund otherwise than in an approved investment. if- 

(i) d t e r  such investment, the total amounts of all such invesB 
ments of the insurer do not exceed fifteen per cent. of the sum raterred 
to in sub-section (I) of section 27, 

C 

(5) the investment is made, or, in the case of any inveshent 
already made, the continuance of suoh investment is with the consent 
of all the directors present at a meeting and eligible to vote, special 
notice of which has been given to all the directors t.hen in the States, 
and all such investments, including investments in which any director 
is interested, are reported without delay to the Controller with full 
details of the investments and bhe extent of the director's interest in 
any such investment. 

(3) An insurer shall not out of his controlled fund invest or keep in- 
vested in the shares of any one banking company or investment company 
more than- 

(a) two and a quarter per cent. of the sum referred to in sub- 
section (I) of section 27, or 

( b )  two per cent. of the subscribed share capital and debentures 
of the banking compa.ny or investment, company concerned, 

whichever is less. 

(4) An insurer shall not out of the controlled fund invest or keep in- 
qested in the shares or debentures of any one company other thap PI banking 
company or investment company more than- 

(a] two and a quarter per cent. of the sum referred to in sub- 
seotion @) of &ation 27. m 



(b) ten per cent. of the subscribed shsre capital and debenturee 
of the q q p a n y ,  

whichever is less: 
Provided that nothing in this sub-section shall apply to any invest-men+- 

made with the previous cossent of the Central Governqent by an insurer, 
being a pompany with a view to forming a subsidiary company oaiyrryiag o n  
insurance business. 

(5) An insurer shall not out of his controlled fund invest or keep. 
. @vested any sum in the shares or debentures of any private limited oom- 

PanY. 
(6) Where an investment is in partly paid-up shares, the uncalledk 

liability on such shares shall be added to the amount invested for the pur- 
pose of computing the percentages referred to in clause (a) of sub-section. 
(3) and clause (a) of sub-section (4). 

(7) Notwithstanding anything contained in sub-sections (3) and (4), 
where new shares are issued to the existing share-holders by a sompany. 
the existing shares of which are covered by clause (i) or clause (7c) or clause 
(1) of sub-section (1) and of which an insurer is alreadg a shareholder, the, 
insurer may subscribe to such new shares: 

Provided that the proportion of new shares subscribed by hi does noti. 
exceed the proportion which the paid-up amount on the shares held by him- 
immediately before such subscription bears to the total paid-up capital of 
the  company a t  the time of such subsci+iption. 

(8) If, on an a.pplication submitted through the Controller the Cen- 
tral Government is satisfied that special gxounds exist warranting such4 
exemption, the CentraJ. Government may for such period, to such extent 
and in relation to such particular inrestments and subject to such con- 
ditions as may be specified by i t  in this behalf, exempt an insurer from3 
all or any of the provisions of sub.sectims (3), (4) and (7). 

(9) Ail insurer shall not keep more than three per cent. of the control- 
led fund in fixed deposit or current deposit, or partly ii! fixed deposit anb 
partly in current deposit, with any one banking conlpeny or with any one 
co-opera-tive society registered urider the Indian Co-operative Societies Act, 
1912 (I! of 1912:; or uncler any other law for the time being in force an& 
doing banking busines, . 

Provided that in applying this sub-section to the amount in deposit' 
with a bnnlri~g company on any day all the premiums collected by t h a t  
company on behalf of the insurer during the precedi~g thirty days shall be. 
excluded : 

Provided further that the Controller may permit a co-operative life- 
insurance society as defined in clause -(b) of sub-section (1) of section 95 to 
keep more than three per cent.. of its controlled fund in fixed deposit with 
any co-operative society referred to in this sub-section, if the fixed depositf 
is secured by a first mortgage on any immovable property. 

(10) All assets forming the controlled fund, not being Government secu- 
lities or other approved securities in which assets are to he invested or hela 
invested in accordance with section 27, shall (except for part thereof not 
exneeding one tenth of the controlled fund in value which may, subject to- 
such oonditions and restrictions as may be prescribed, be offered as security 
for any loan taken for purposes of any. investment), be held free of any 
encumbrance, ohacge, hypothecation or lien. 

(11) If at any time the Cehtyal Governmen-6 con8iders any ,one or mors  
of inves%me& cons$tu$ng &n in~urer's controlled fund to'be .unsuitable 



::.. or . undesirable; :the :.: 
opportunity of being 

as may be specified in this beha,lf :by the Central Government.. . . j . ~ . .  . . . .  . >  :. . . 

(22) Every inpurer in existence at. the commencement of the Insuranoe 
(Amendmenti) Act, 1950, whose inwestments or any part thereof a t  soch 
commencement contravene or contravenes any of the provisions of this 
section, shall, vjthin ninety days from such commenceme~~t, submit to 
.the Controller a report specifging all such investments, and, if the Central 
Government is satisfied that it will not be in the  interest of 
$he insurer or any class of insurers generally to realise any such invest- 
ments, it may, by order, direct that the provisions of this section [other 
khan the provisions contained in sub-section (11)] shall not apply in relation 
50 any such investments or to any class of investm nts enerally for such t period or periods as may be specified in the order. ,, bp 

(13) Without prejudice to the powers given to ti& Central Government 
by sub-section (11), nothing contained in this section shall be deemed to 
.require any insurer to realise any investment made in conformity with the 
provisions of sub-section (1) after the commer.cemerit of this Act which, 
after the making thereof, has ceased to be an approved investment within 
ihe  meaning of this sectlion. 

(14) Nothing contained in this section shall be deemed to affect in any 
way the manner in which any moneys relating to the provident fund of 
any employee or to any security taken from any employee or other moneys 
.of a like nature are required to be held by or under any Central Act, or 
Act of a State Legislature. 

9zplanation.-In this section "controlled fund" means- 
(a) in the case of any insurer specified in sub-clause (a) (ii) or sub- 

.clause (b) of clause (9)' of section 2 and carrying on life insurance business- 
(i) all his funds, if he carries on no other class of insurance business; 
(ii) all the funds appertaining to his life insurance business if he 

carries on some other class of insurance business also; and 
(b) in the case of any other insurer carrying on life insurance business- 

(i) all his funds-in India, if he carries on no other class of insurance 
. business ; 

(ii) all the funds in India appertaining to  his life insurance busi- 
ness if he carries on some other class of insurance business also.; 

'buf does not include any fund or portion thereof in respect of which the 
.Controller is satisfied that such fund or portion thereof, as the case may be, 
is regulated by the law of any country olitside India or in respect of which 
the Controller is satisfied that it would not be in the interesb of the insurer 
to apply the provisions of this section." 

18. Amendment of section 28, Act I V  of 1938.-In section 28 of the i 
+said Act,- 

(9 in sub-section (I), the words "registered under this Act" shall be 
omitted ; 

(i9 after sub-section (2), the following 'sub-sections shall be inserted, 
namely :- 

"@A) I n  respeot of the Government securities and other approved 1 
slecurities invested qnd kept invested in accordance with sub-section 
( I )  of section 22 an insurer $hall submit a l o ~ g  with the returns referred , 
to  in sub-sections (1) and (2) a certificate, where such assets are iri the 1 

i 



custody of a banking company, from that company, and i n  ang other 
case, from the chairman, two directors and a principal officer, if the 
insurer is a company, or otherwise from a principal officer of the 
insurer, to the effect that  the securities are held free of a n y  encum- 
brance, charge, hypothecation, or lien, and every such certificate after 
the first shall also state that since the date of the certificate imme- I 
diately preceding all the securities have been so held. 

(2B) I n  respeck of the assets forming the controlled fund within 
the meaning of section 27A, and which (lo not form part  of the 

Government securities and approved securities invested and kept inves- 
ted in accordance with section 27, an insurer shall submit, along with 
the returns referred to in sub-sections ( I )  and (2), a statement, where 
such asset-s are in the custody of a banking company, from that  com- 
pany, and, in any other case, from the chairman, two directors and 
a prixipa! officer if the insurer is a company, or from a principal officer 
of the illsurer if the insurer is not a company, specifying the assets, 
which are subjccted to a charge and certifying that the other assets 
are held free of any encumbrance, charge, hypothecation, or lien, and 
every such statement after the first shall also specify the charges 
created in respect of any of those assets since the date of the state- 
ment immediately preceding, and, if any such charges have been 

liquidated, the date on which they were so liquidated." 

19. rInsertion af new section 2 8 8  in Act W of 1938.-After section 28 of 
the said Act, the following section shall be inserted, namely :- 

"28A. R e t u r n  of i n v e s t m e n t s  relat ing t o  control led fund  a n d  changes  
therein.-(1) Every insurer carrying on life insurance business, shall 
exery year, wiihin thirty-one days from the beginning of the year submit 
to the Controller a return in the prescribed form showhg as a t  the 
31st day of December of the preceding year the investments 
made out of the controlled fund referred to in seotior, 27A, and every such 
returc shall be certified by a principal officer of the insurer. 

(2)  Every insurer referred to in sub-section ( I )  shall also submit to 
the Controller a return in the prescribed form showing all the changes that  
occurred in the investme~its aforesaid during each of the quarters eizding 
on the  last day of March, June,  September and December within thirty- 
one days from the close of the quarter to which i t  relates, and every such 
return shall be certified by a principal officer of the insurer." 

20. Amendment of section 29, Act I V  of 1938.-In sectioii 29 of the 
said Act,- 

( i )  in the first proviso t'o sub-section ( I ) ,  for the words "nothing herein 
contained" the words "nothing contained in this sub-section" shall be 
substituted; 

\ (ii) the second and third provisos to sub-section ( I )  shall be omitted; 

(iii) to the fourtli proviso, the following words shall be added, 
namely : - 

"and where any ~ ~ c h  loan or advance is made out of any life 
insurance fund the matter s b ~ l l  be reported within thirty days of $ha 
111aking of such loan or a d v a u ~ e  to the  Controller."; 
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(iv) after sub-section (2),  the following sub-sections shall be added, 
namely : - 

"(3) Subject to the provisions of sub-section ( I ) ,  no insures 
carrying on life insurallce business shall g r a n t  

' 

(a) any loans or temporary advances either on hypothecation 
of property or on personal security or otherwise, except such loam 
as are specified in sub-section (1) of section 27A; 

( b )  temporary advances to any chief, special or insurance 
agent to facilitate the carrying out of his functions as such except 
in cases where such advances do not exceed in t,he aggregate- 

(i) in the case of a chief agent, the over-riding renewal 
commission earned by him during the year immediately 
preceding, 

(ii) in the case of a special agent, the renewal commis- 
sion earned by him during the pear immediately preceding, 

(iii) in the case of an insurance agent, the renewal com- 
mission earned by him during the year immediately preceding. 

Exp1anaiio~z.-The temporary advance referred to in clause 
( b )  of this sub-section shall also be admissible in the t;nse of 
any special agent or insurance agent newly appointed, but 
such advance- 

(a) shall be repayable within two years from the 
date on which such special  gent or insurance agent was 
first appointed, and 

(b) shall not exceed, in the case of the special agent, 
five hundred rupees, and, io the case of the insurance 
agent, one hundred rupees, 

and the total amount cf all advances so made shall not 
exceed ten thousand rupees in the case of any insurer whose 
business in force is one wore of rupees or more and 
five thousand rupees in any other case. 

(4) Every loan or advance existing a t  the commencement of the 
Insurance (Amendment) Act, 1950, which contravenes the provisions 
of sub-section (3) shall be notified by the insurer to the Controller 
within thirty days of such commelicement and shall notwithstanding 
any contract to the contrary be repaid within one gear from sucb 
commencement. 

(5) Where any event occurs giving rise to circumstances, the 
existence of which a t  the time of the grant of any subsisting loan or 
advance would have made such grant a contravention of this section, 
such loan or advance shall, notwithstanding anything in any contract 
to the contrary, be repaid within three months from the occurrence of 
such event. 

(6j I n  case of default in complying with the provisions of sub- 
section (4) or sub-section (5), the direct.or, manager, auditor, nctuary , 
officer or partner, or the chief, special or insurance agent concerned 
shall, without prejudice to any other penalty which he inay incur, 
cease to hold office under, or to act for, the insurer granting the loan cn 
the expiry of the said period of one year or three months, as the 
case may be." 

21. Amendment of section 30, Act IV of 1938.-1n section 30 of the said 
Act, after the word and figures "section 27" the word, figures and letter 
"section 27A" shall be inserted. 



22. Amendment sf section 81, Act IT? of 1938.-In section 31 of the said 
a c t ,  for sub-section (21, the following sub-section shall be substituted, 
mame13 : - 

"(2 )  Nothing contained in this section shall be deemed to prohibit the 
endorsement in favour of a ~anlring company of any security or other 
document solely for the purpose of collection or for realisation of interest, 
bonus or dividend. " 

23. Insertion of new sections 31A and 31B in Act I V  of 1938.-After section. 
81 of the said Act, the following sections shall be inserted, namely:- 

"31A. Provisions  elating to managers, etc.-(1) Notwithstanding 
anything to the contrary contained in the Indian Companies Act, 1913 
(VII of 1918), oi. in the articles of association of the insurer, if a company, 
or in any contract or agreement, no insurer shall after the expiry of 
one year from the commencement of the Insurance (Amendment) Act, 
1950,-- 

(a) be ma.naged by a company or a firm, or 

( b )  be directed or managed by, or employ as manager or officer 
or in any capacity, any person whose remuneration or any part 
thereof takes the form of commission or bonus or a share in, 
the valuation surplus in respect of the life insurance business of the  
insurer, or 

(c) be directed or managed by, or employ as manager or 
~ E ~ o e r  or ill any capacity, any person whose remuneration or any 
part thereof takes the form of commission or bonus in respect of t h e  
general insurance business of the insurer : 

Provided that nothing in this sub-section shall be deemed to 
p r o h i b i t  

(i) the payment of commission to a chief agent, specid 
agent or a11 insurance agent, in respect of life insurance business 
procured by or through him; 

(ii) the payment of commission to a principal agent or an. 
insurance agent in respect of general insurance businem procured 
by or through him; 

(iii) the payment of commission, with the approval of the C e ~ t r a l  
Government and for such period as it may determine, to a person not 
being an officer of an insurer who was, on the 1st day of November, 
1944, employing on behalf of a,n insurer, chief agents or speairtl agents 
and continues so to do in respect of insurance business procured by or 
through him ; 

(is) the employment of any inclividual in a cleric4 or other 
subordinate capacity who, as an insurance agent, receives commission 
in respect of insurance business procured by him; 

(v) the employment as an  oEcer of any. individual who 
receives renewal commission in respect of life Insurance business 
procured by him in his capacity as an insurance agent or as an 
employer of agents before such employment, or before the commence- 
ment of the Insurance (Amendment) Act, 1950, whichever is later; 

(2-9 the payment of s share in the profits of general insurance 
husiness ; 

(uiq the payment of bonus in any year on a uniform basis to all 
salaried employees or any class of them by way of additional remune- 
ration, such bonus, in the case of any employee, not exceeding in 



stances of the 

(2)  Notwithstanding anytning to the contrary contained in the 
1Jndian Companies Act, 1913, or 411 the articles of ~asaooiahiou 
of the insurer, being a company, or in any contmet or agreement, 
no manager, managing director or any other person concerned in the 
management of an insurer's business shall be entitled to nominate 8 suc- 
cessor to his office, arid no person so nominated, whether before or after 
the commencement of the Insurance (Amendment) Act, 1950, shall be en- 
titled to hold or to continue in such office. 

(3) If in the case of any insurance company provision is made 
by the articles of association of the company or by an  agree- ' 
ment entered into between any person and the company for empower- 
i~ lg  a director or manager or other officer of the company to assign ' his 
office to any other person, any assignment of office made in pursuance of 
the saicl provision, shall, notwithstaridii~g anything to the  contrary con- 
taiilecl in the said provision or in section 8613 of the Indian Companies 
Act, 1913, be void. 

(4) No person shall have any right, whether in contract .or otherwise, 
to any compensation for sny loss incurred by reason of t h e  operation of any 
provision of this section. k 

31B. Power to restrict payment of excessive remuneration.-(1) The 
Central Government may if it is satisfied that  any insurer, in the case of 
an insurer specified in sub-clause (a) (ii) or sub-clause ( b )  of clause (9) of 
section 2 in respect of all insurance business transacted by him, and in the 
case of an? other insurer in respect of the insurance business transacted by 
him in India, ie paying any person remuneration, whether bg way of 
cornmission or otherwise, on a scale disproportionate, according to the 
normal st'andards prevailing in insurance business, t o  t h e  reso~vces of the 
insurer, call upon the insurer to comply within six months with such 
directions as i t  may think fit to issue in the matter,  and if complia~lce 
 wit,!^ the directions so issued requires the alteration of any of the terms 
of Ine contract ei~tc~.ecl into by the insurer with such person, no coliJpen- 
sation shall  he p a p h i e  t,o such person by the insurer by reason only of 
such :~Iterati(tn or of ihe  resignation of such person if 1l1e altered terme 
are not acceptable to him and no paynleilt by way of renewal commission 
or otherwise shall be made to such person by the insurer in respect of any 
premiums paid aftcr the date of such resignation except; a t  such rate as 
may be approved by the Central Governme~lt in this behalf. 

'i 
(2) Every insurer shall, before the close of the month following eveq 

year, submit to the Controller a statement in the prescribed form showing 
the remuneraticn paid, whether by 'way of commission or otherwise, to any 
person in cases where such remuneration exceeds the  sum of five thousand 
rupees in that  year. 

(3) Where any person not being a, chief agent, principal agent or 
special agent is in receipt of remuneration exceeding .the sum of five 
thousai~d rupees in any year, the Cont~roller may, by notice in writing, require 
the insurer to submit certified copies of t h e  agreement entered into between 
the insurer and any such perscn, and the insurer shall comply with any 
such recyuisit;oii within t h e  time specified i r ~  4ha notice." 



24. Insertion of new seetion 32.4 in Act IV of 1938~-After section 32 of 
the said Act, the following sf!ction shall be inserted, namely:- 

"112A. Prohibition of common 4fficer.s and requirement as d,o whole-time 
o#cers.-(1) A managing director or other officer of an insurer specified in 
sub-clause (b) of clause (9) of section 2 and ,carrying on life insurance busi- 
ness shall not be a managing director or other officer of any other insurer 
carrying on life insurance business orrof a banking company or of an inveat- 
men t compan y : 

Provided that the Central Government may permit such managing 
I director or other officer to be a managing director or other officer 

of any other insurer carrying on life insurance business for the purpose 
of amalgamating the business of the two insurers or transferring the busi- 
ness of one insurer to the other. 

(2)  Where an insurer specified in sub-clause ( b )  of clause (9) 
of section 2 has a life insurance fund of more than twenty-five 
lakhs of rupees or insurance funds totalling more than fifty lakhs of rupees, 
the manager, managing director or other officer of the insurer shall be a 
whole-time employee of the &surer: 

Provided that the Central Goverr:merlt may, for such period as i t  thinks 
fit, permit the employment of any specified person as a part-time manager, 
managing director or other officer of such insurer. 

(3) Nothing in this section shall p r e v e n t  
(a)  the manager, managing.director or other officer of an insurer 

being the manager, managing director or other officer of a subsidiary 
company of the insurer with the previous approval of the Central 
Government ; 

( b )  the manager, managing director or other officer of an insurer, 
exclusively carrying on life insurance business, being the manager,. 
managing director or other officer of an insurer not carrying on life 
insurance business ; 

( c )  any officer of a branch of one insurer carrying on general 
insurance business from being any officer of a branch in the same 

. town of another insurer carrying on general insurance business; 
( d )  an officer in the employment of an insurer from giving p'ro- 

fessional advice ; 
Explanation.-In this section the expression 'officer' does not include 

a director." 

25. Substitution of new section for sections 33 and 34 in Act IV of 1938.- 
For sections 33 and 34 of the said Act, the following section shall be substituted, 
namely :- 

"33. Power of investigation.-(1) The Central Government may at  
any time, by order in writing, direct the Controller or any other person 
specified in the order to investigate the affairs of any insurer and to repoh 
tc, thg, Central Government on any investigation made by him: 

'Provided that the Controller or the other person may, wherever 
necessary, employ an auditor or actu.ary or both for the purpose of asfiist- 
ing him in any investigation under ihiil section. 

(2) It shall be the duty of every ,manager, managing director or d@er 
officer of the insurer to produce before the person directed to make the in- 
vestigation. under ,sub-section (I\) all , suck books <of traccount, registers and 
other documents'irv:hisa cushody or power .an'd:fto jfdrnish hhim wi?thran$ std%e- 
merits land ~hinformati~n rel&ting<,tq, ,the~affairs,of, the i n s u m  as. $he said per- 
gc+$ ma5 requize +ofy B h  withia- sueh,,time z+s.-the mid +y,elrsOnc,rna~ s~gcify.  



(3) Any person, directed to make an investigation under sub-section 
(7), may examine on oath, any manager, managing director or other officer 
of the insurer in relation to his business and may administer oaths accord- 
iugly. 

(4) On receipt of any report under sub-section (I), the Central Gov.. 
ernment may, after giving such opportunity to the insurer to make a repre- 
selltatlion in connection with the report ss, in the opinion of the Central 
Government, seems reasoliable, by order in writing,- 

(a) require tlie, insurer to take such tiction in respect of any niattet 
arising out of the report as the Central Government may think fit, or 

(b )  direct the Controller to cancel the registration of the iasureri 
or  

( G )  direct the Controller to apply to the court for the winding up 
of the insu~er, if a company, whether the registralion of the insurer 
has been cancelled under clause (b )  or not. 
(5) No order made under this section other than a n  order made under 

clause (b )  of sub-section (4 )  shall be capable of being called in question in 
any court. 

(6) All expenses of, and incidental to, any investigation made under 
khis section shall be defraye.3 by the insurer, shall have priority over o t h e ~  
debts due from the insurer and shall be recoverable a s  an arrear of land- 
revenue. '' 

26. Amendment of section 35, Act IV d 1938.-In section 35 of the said 
act,- 

(9 in sub-section ( I ) ,  for the words "Court having jurisdiction over one 
or other of the parties concerned", the word "Controller" shall be sub- 
~ti tuted ; 

(ii) in sub-section (3 ) ,  for the word "Court" and the words "Central 
Government", wherever they occ~v ,  the word "Co~€rollcr" shall ba 
substituted ; 

(iio sub-section (4)  shall be omitted. 

27. Arnenclrnent of section 36, Act IV of 1938.-Section 36 of the said A06 
ehall be renumbered as sub-section (1) of that sectioa, and 

(a) in that sub-section as so renumbered, for the words "Court" and 
"it", wherever they occur, the words "Coiitroller" and "he" shall 
respectively be substituted; and 

( b )  after sub-section ( I )  as so re.numbered, the following sub-section 
ehal! be inserted, namely: - 

" (2 )  If the arrangement involves a reduction of the amount of the 
'' 

insurance and other contracts of the transferor insurer or of any or all 
of the insurers concerned in the amalgamation, the Controller may 
sanction the arrangement, reducing the amount of such contracts 
upon such terms and subject to such conditions as he may think pro- 
per, and the reduction of contracts as sanctioned by the. Controller 
shall be valid and binding on all the parties concerned." 

28. Amendment of section 37, Act IV of 1938.-In section 37 of the said 
Act, for the word "Court", in both the places where i t  occurs, a ~ t d  for the 
words "Central Government", the word "Controller" shall be substituted. ' 

29. Amendment of section 39, Act I V  of 1938.-In section 39 of the said 
. Act, to sub-section (1) the following proviso shall be added, namely:- 

"Provided that, where any nominee is a minor, it shall be'lawful for 
the policy-holder to appdint in the presdribez mann'b'r any persdn th'ueceive 



the money secured by the policy in the event of his death during the rninoPi5-y 1 

of t,he nominee. " 

30. Amendment of soctisn 40, Act IB of 1938.-In section 40 of the said 
Act ,,- 

(9 in sub-section (I), for the words "or a person acting on behalf of 
a.n insurer who for purposes of insurance business employs insurance 
agents" the words "or a principal, chief or special agent" shall be 
substituted: 

(ii) in sub-section ( I A ) ,  after the words "and sections" the figures 
a c d  letter "4OA" shall be inserted; 

(iii) to sub-section (a) ,  the following further proviso shall be added, 
I 

namely : - 
I 

"Provided further that nothing in this sub-section shall apply in 
respect of ally policy of life insurance issued after the 31st day of 

I 

December, 1950, or in respect of nnp policy of general insurance issued 
after the commencement of the Insurance (Amendment) Act, 19,W."; 
(iv) in the proviso to sub-section (2A) ,  after the words ''notice 11s 

writing to the insurance agent lhrough whom the policy was effected", 
tLhe words "if such agent continues to be an agent of the insurer" shall be 
inserted. . 
31. Insertion sf new sections 40A to 406 in Act IV of 1938.-After seotion 

40  of the said 9c t ,  the followiilg sections shall be inserted, namely :- 

"40A. Limi ta t ion  of expe~zdi ture  o n  commission.-(1) No person shall 
phy or contract to pay to an insurance agelzt, and no insurance agent shall. 
receive or contract to receive by way of commission or remuneration in any I 

form in respect of any policy of life insurance issued b 1I";ldia by an insurer I 
after the 31st day of December, 1950, and effected through an insurance 
agent, an amount exceeding- 

(a )  where the policy grants an  iminediate annuity or :) deferred 
annuity in consideration of a single premium, or where only one pre- 
mium is payable on the policy, two per cent. of that  premium, 

(b) where the policy grants a deferred annuity in consideration of 
more t>han one premium, seven and a half per cent. of the first year'a 
premium, and two per cent. of each rcnewal premium, payable on the 
policy, and 

( c )  in any other case, thirty-five per cent. of the first year's pre- 
miilm, seven and a half per cent. of the secoild and third gear's renew- 
al premium, and thereafter five per cent. of each renewal premium, 
payable on the policy: 

Provided that in a case referred to in clause ( c ) ,  an insurer, during the 
first ten years of his business, may pay to an insurance agent, and an insur- 
ance agent may receive from such an  insurer, forty per cent. of the first 
year's premium payable on the polioy. 

(2)  No person shall pay or contract to pay to a special agent, and no 
special agent shall receive or contract to receive, by way of commission or 
ns remuneration in any form, in respect of any policy of life insurance 
issued in India by a n  insurer after the 31st day of December, 1950, and 
effected through a special agent, an amount exceeding- 

(a) %in a case referred to in clause (a) of -sub-section ( I ) ,  one half 
per  cent. of the preminm, 



(b) in,:a case 'referred .tos.in. clause: (b)":of. sub-section ( I ) ,  two per 
cent. of the first year's premium payable on the policy, and 

(c) in a case referred t~ in clause (c) of sub-section ( I ) ,  fifteen 
per cent. of the first year's premium payable on the  policy: 

Provided that in a case referred to in clause (c), a n  insurer, during 
the first ten years of his business, may pay to a special agent, and a special 
agent may receive from such an insurer, seventeen and 'a  half per.cent. of 
$he first year's premium payable on the policy. 

(3) No person shall pay or 'oontract to pay to an insurance agent, and 
no insurance agent shall receive or ooi~>ract to receive, by way of 'commis- 
sion or remuneratjo~l in any form, in respect of any policy of ganeral 
insurance issued in India by an insurer after the commencement of the 
Insurance (Amendment) Act, 1950, and effected through an insurance 
agent, an amount exceeding- 

(a) where the policy relates to fire or miscellaneous insurance, 
fifteen per cent. of the premium payable on the policy, and 

(b) where the policy relates to marine insurance, ten per cent. of 
the premium payable on the policy. 

(4) No person shall pay or contract to pay to a. p~incipal agent, and no 
principal agent shall receive or contract to receive, by way of commission 
or remuneration in any form, in respect of any policy of general insurance 
issued in India by an insurer after the commencement of the Insurance 
(Amendment) Act, 1950, and effect.ed through a principal agent, an amount 
exeeeding- 

(a) in the case referred to in clause (a) of sub-section (3), twenty 
per cent. of tbe pxemium payable on the policy, and 

(b) in the case referred to in clause (b) of that sub-section, fifteen 
per cent. of the policy, 

less any commission payable to any insura~~ce agent in respect of the said 
policy : 

Provided that the Central Government may, in such circumstances 
and to such extent and for such period as may be specified, authorise the 
payment of commission or remuneration exceeding the limits specified in 
this sub-eectiol~ to a principal agent of an insurer incorporated or $omiciled 
elsewhere than in India, if such agent carries out and has c o n 6 h " u i  
carried out in his own office duties on behalf of the insurer which would 
otherwise have been performed by the insurer. 

(5) Without prejudice to the provisions of section 102 in respect of a 
contravention of any of the provisions of the preceding sub-sections by an 
insurer, any insurance agent who cnnt~.averies the provisiorls of sub-section 
(I) or sub-section (3) shall be punishable with fine which may extend 
to cnc hundred rupees. 

40B. Limitation of expenses of management in life znswance businese. 
t 

-(I) Every insurer transacting life insurance business in India shall furnish 
to the Controller, within such timer as may be prescribed: statements in the 1 
prescribed form certified by an actuary on the basis of premsiums~ cwrently 
used by him in regard to new business1 in respect 'of mortdi.0y, rate of 

' 

: . intdrest, exDenses and bonus loading. , 
, - 

i 

(2) After the 31st day of December, 1950, no insurer shall, in respect \ 
, ',of. life insurance bugingss tkngaoted gbjt ,hl&'~ip;:Ind&a{~~sPend as expenses i 

of management in any calendar year an amount':in~+~&gs>t^~f. bh~> p1!escribeb ! 
f, 



limits and in prescribing any such limits regard shall be had to the size 
and age of the insurer and ' the  provision generally made for expenses of 
management in the premium rates of insurers: 

Provided that where an insurer has spent as such expenses in any 
year an amount in excess of the am~unt'permissibl~ under this sub-section, 
he shall not be deemed to have contravened the provisions of this section, if 
the excess amount so spent is within such limits as may be fixed in respect 
of the year by, the Controller after consultation with the Executive Com- 
mittee of thc Life Insurance Council constituted under section 64F, by 
whioh the actual expenses incurred niay exceed the, expenses permissible 
under this sub-section. 

(3) I n  respect of an statement mentiooed in sub-section (I), the 
Controller may require t 1 at it shall be submitted to another actuary 
appointed by the insurer for the purpose and approved by the Controller, 
for certification by him, whether with or without modifications. 

( 4 )  Every insurer transacti~~g life insurance business in Iodia shall in- 
corporate in the revenue account- 

(a) a certificate signed by the chairman and two directors and by 
thq principal officer of the insurer, and an auditor's certificate, cedi- 
lying that all expenses of management in respect of life insurance 
business transacted by the insurer in India have been fully debited in 
tile revenue account as expenses; and 

( b )  if the  insure^ is carrying on any other class of insurance busi- 
ness in addition to life insurance business an auditor's certificate certi- 
fying that all charges incurred in respect of his life insurance business 
and in respect of his business other than life insurance business have 
been fully debited in the respective revenue accounts. 
Explanation.-In this section,- 

(a) "calendar year" or "year" means, in relation to an insurer 
who is required to furnish returns in accorda.nce with sub-section (2) 
of section 16, the period covered by the revenue accoulltr furnished by 
such insurer under clause (b) of that sub-section; 

(b) "expenses of management" means all charges wherever in- 
curred whether directly or indirectly, and includes-- 

(i) commission payments of all kin&, 
fii) any amount of expenses capitalised, 
(iii) in the z s e  of an insurer having his principal place of 

business outside India, a proper share of head office expenses which 
shall not be less than such percentage as may be prescribed of the 
total premiums (less reinsurances) reczeived during the year in ree- 
pect of life insurance business transacted by him in India, 

but does not include in the case of an insurer having his principal 
place of business in h d i a  any share of head office expenses in respecb 
of life insurance business transacted by him outside India, 

40C. Limitation of expenses of .inanagemt?nt in general insurance busi- 
r.ess.-(1) After the 31st day of December, 1949, no insurer shall, in respect 
of any class of general insurance business transacted by him. in India, 
spend in any calendar year as expenses of mallagement including com- 
mission or remuneration for procuring business an amount in excess of the 
prescribed ilimi66 >and- in-, pre~c~ibing any such limit& regard shall be had to 
the 'size and age1 of 'the inswer r 

Provided that where an insurer has spent as such expenses in any 
r ,an amount *in. ]excess ,a£ lthst.an~oun.t ~ e n h i ~ i l i l e  alider.,lihis sub-eection, 

.~shdl not.<be: dgemed. >to Larre;tcontravened :the[ provisions &fi 'tB% section. 
- 4 



i: the excess amount so spent is within such limits as may be fixed i a  
respect of the year by the Controller after consultation with the Executive 
Committee of the General Insurance Council constituted under secijon! 
64F, by which the actual expenses incurred may exceed t h e  expenses per- 
missible under this sub-section. 

(2) Every insurer as aforesaid shall incorporate in the revenue account 
a certScate signed by the chairman and two directors and  by the principd 
officer of the insurer, and by an auditor certifying that  all expenses d 
management wherever incurred, whether directly or indirectly, in respect d 
the business referred to in this section, haye been fully debited in the 
revenue account as expenses. 

ExpZanatiofl.-In this section,- 

(a) "calendar year" shall have the meaning assigned to i t  in section 
40B ; 

(b) "expenses of management" means all charges, wherever b 
curred whether directly or indirectly, including commission paymenta 
of al kinds a.nd, in the case 01 an  insurer having his principal place d 
business outside India, a proper share of head office expenses, whioh 
shall not be less than such percentage as may be prescribed, of hi8 
gross premium income (that is to say, the premium income withoub 
taking into accour~t premiums on reirlsurnnce ceded or accepted) vritten 
direct in India during the year; 

(c) "insurance busincss transacted in India" includes insurance 
business, wherever effected, relating to any property situate in Tndis 
or to ally vessel or o i1a : : f t  registersd in India." 

32. Amendment of section 42, Act fV of 1938.-In section 42 of the said 
Act,- 

(a) in sub-section ( I ) ,  for the words "three rupees", the words "ten 
rupees" shall be substituted; 

(b) in sub-section (2), the word "registered" shall be omitted; 

(c) for sub-section (3), the following shall be substituted, namely :- 

"(3) A licence issued under this section, after the commencemen6 
of the Insurance (Amendment) Act, 1.950, shall remain in force for ea 
period of three Sears only from the date of issue, but shall, if the 
applicant does not suffer from any of the disqualifications mentioned 
in items (b), (c) and (a) of sub-section (4) and the application for renew- 
al of the licence reaches the issuing authority a t  least thirty days be- 
fore the date on which the licence cenqes to remain in force, be renewed 
for a period of three years at  any one time on payment of the pres- 
cribed fee which shall not be more than ten rupees, and an  additiond 
fee of a prescribed amount, not exceeding three rupees by way of 
penalty, if thg application for renewal of the licence does not reach the 
issuing authority a t  least thirty days before the date on which the 
licence ceases to remain in force; 

(3A) No application for the renewal o'f a licence under this section 
shall be entertained if the application does not reach the issuing I 

authority before the licence ceases to remain in fqrce: i 
1 
1 - Provided that  the Controller may, if satisfied that  undue hard- 

ship would be caused otherwise, accept any application in contravenffon 
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oL this sub-section on payment by the applicant of a penalty of thi* 
rupees." 

33. Insertion of new sections 428, 42B and 426: in Act IV of 1938.-Abr 
section 42 of the said Act, the follon~ing sections shall be inserted, namely :- 

"428. Registration of principal agents ,  chief agents  and special agents.- 
(1) Tho Controller or an officer suthorised by him in this behalf s h a ,  
in the prescribed manner and on psymeilt of the prescribed fee, which 
shall not be more than twenty-five rupees for a principal agent or a chief 
agelit and ten rupees :or a spccial agent, register any pzrson who maliea 
an application to him in the prescribed manner if,- 

( a )  in the case of an individual, he does not suffer from any of the 
disqualifications mentioned in sub-section ( 4 )  of section 42, or 

(b) in the case of a company or firm, any of its directors or pa&- 
ners does not suffer from any of the said disqualifications, 

and a certificate to act as a principal agent,, chief agent or special agent, 
as the case may be, for the purpose of procuring insurance busiuess shall be 

issued to him. 
(2) A certificate issued under this section shall entitle the holder there- 

oi to act as a principal agent, chief,agent or special agent, as the case 
may be, for any insurer. 

(3) A certificate issued under this section shall remain in force for a 
period of twelve months only from the date of issue, but shall, on applios- 
tion made in this behalf, be renewed from year to year on production of a 
certificate from the insurer concerned that the provisions of clauses 2 and 
3 of I'art A of the Sixth Schedule in the case of a principal agent, 
the provisions of clauses 2 and 4 of Part B of the  said Schedule in the case 
of a chief agent, and tbz gro\7lsions of clauses 2 and 5 of P a t  C, of the soid 
Schedule in the case of a special agent, have been conlplied with, and OD 
payment of the prescribed fee, which sha.11 not be more than twenty-five 
rupees, in the case of a principal agest or a. ch~ef  agent, and ten rupees in 
the case of a special agent, and an additional fee of the prescribed amount 
~ o t  exceeding five rupees by way of penalty, in cases where the  application 
for renewal of the certificate does not reach the issuing authority before 
the date on which the certificate ceases to remain in force: 

Provided that, where the applicant is an individual, hz does not suffer 
1 from any of tht disqualifications mentioned in clauses (21) to ( d )  of sub-sea- 

tion (4) of sectio~i 42, and, where the applicant is a company 01% a firm, any 
I of its directors or partners dws  not suffer from any of the said disqualifi- 
I 

cations. 

(4) Where i t  is found that the principal agent, chief agent or speoid 
agent being an individual is, or being a company or firm contains a director 

I or partner who is, suffering from any of the disqualifications mentionetl in 
sub-section ( 4 )  of section 4 2 ,  without prejudice to any other penalty to 
which he mey be liable, the Controller shall, and where a principal 
agent, chief agent or special agent has contravened any of the provisions 
of this Act may, cancel the certificate issued under this section to such 
principal agent, chief R ~ C L I ~  or special agent. 

(5) The authority which issued any certificate under this section may 
issue a duplicate certificate to replace a certificate lost, destroyed or mutf- 
lated on payment of the;pl*e~~ribed fee, which shall not be more than two 

% -  * 

rupees. 
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(6) ~n~ person who acts as a principal agent, chief agent or special ; 
agent, without holding a certificate issued under this section to aot 
as such, shal: be punishable with fine which may extend to five hundred 
rupees, and any insurer or any person acting on behalf of an insurer, who f 
appoints as a principal agent, chief agent or special agent any person not 4 

entitled to act as such or transacts aiiy insurance business in India through \ 
any such person, shall be punishable with fine which mag extend to one I 

thousand rupees. i 
1 

,I 

(i') Where the person contravening sub-section (6) is a company or a ' 
drm, then, without prejudice to any .other proceedings which may be taken 
against the conlpnl)y or film, elery director, manager, sacretary or ally 

other officer of the company, and every partner of the firm who is kuowirg- 
ly a party to such contravei~tion shall be punishable with fine which may 
extend to five hundred rupaes. 

I 

(8) The provisions of sub-sections (6) and (Sj shall not take effect unkil 
the expiry of six months from the commencement of the Insurance (Amend- 
ment) Act, 1950. 

42B. Regulation of employ?~zent of principal agents.-(1) No insurer 
shnll, after the expiration of seven years from the comm~ncement of t,he 
Insurance (Amendment) Act, 1950, appoint, or transact any insurance 
business in India, through a principal agent. 

(2) Every contract between an insurer and a principal agent shall be 
in writing and the. terms contained in 2art  A of the Sixth Schedule shnll 
be deemed to be incorporated in, and form part of, every such contract. 

( 3 )  No insurer shall, after the commencemenf of the Insurance 
(Axendment) Act, 1950, appoint any person as a principal agent except in 
a presidency-town unless t.he appointment is by way of renewal of any con- 
tract subsisting at  such commencement. 

( 4 )  Within sixty days of the comnlencement of the Insurance (Amend- 
ment) Act, 1950, every principal agent ,shall file with ,the izlsuren. concerned 
8a full list of insurance agents employed by him indicating the terms of the 
contract between the principal agent and each of such insurance agents, 
and, if nnp priaoipa! agent fails to file such a list within the period specified, 
sny commission payable to such principal agent on premiums received from 
the date of expiry of the said period of sixty days until the date of the 
filing pf the said list shall, ~~otwithstanding anything in any co~ltract to 
the contrary, cease to be so payable. 

(5) A certified copy of every contract as is referred to in sub-section (2) 
shall be furnished by the insurer to the Controller within thirty days of 
his entering into such contract and intimation of any change in .any such 
contract shall be furnished by the insurer with full particulars thereof to 
the Controller within thirty days of the making sf any such change. 

(ti) If the commission due to any insurance agent in respect of an3 
general insurance business procured by such agent is not paid by the prin- ". i 
clpal agent for any reason, the insurer may pay the insurance agent the 
commiss:on so due and rccowr the amount so paid from the principal 
agent concerned. 

(7) Every contract as is referred to in sub-section (2); subsisting a$ 
the commencement of the Insurance (Amendment) Act, 1950, shall, with 
respect to terms reg8rding,remgnenati% be, de<emed ,to b v e .  bees so altered 
as to be in accordince with the provisions of s~b~seckion (4l7of seekion 40A. , 



(8)  If any dispute arises as 60 whether a person, is or was a principal 
agent, the matter shall b t  referred to, the Controller, whose decision shall 
be final. 

(3 )  Every insurer shall maintain a register in which the name and 
address of every principal agent appointed by him, the date of such 
appointment and the date, if any, on which the appointment ceased shall 
De antered. 

42C. Regulation of  employmen$ of  chzef agents ap~d speczal agen9s.- 
( I )  Every contract between an insurer carrying on life insurance business 
and a chief agent shall be in writing, and shall specify the area (nof 
being less in extent than a district or the equivalent thereof) for which the 
ch'i8 agent is appointed, :u~d t h ~  tarins contained in Part B of the Sixth 
Schedule shall be deemed to be incorporated in, and form part of, eveq 
such contract. 

(2) No chief agent shall, either directly or through insurance agents 
or special agents employed by or througli him procu1.e life insurance busi- 
ness for the insurer in ally urea outside the area for which he has been 
appointed or in any area for whicli another chief agent has been appointed 
or in any area in which the head office or any branch office of the insurer 
is operating, and neither the head office nor any branch office of the in- 
surer shall operate in any area for which a chief agent has been appointed. 

Provided that nothing in this sub-sect>ion sha.11 be deemed to prohibit 
-the head office of an insurer which had been operating at  the commence- 
ment of the Insurallce (Amendment) Act( 1950, for a period of not, less 
tha<n ten years before such commencement within the municipal limits of 
any town where the head office is situate, and a chief agent who, in pursu- 
ance of an agreement in writing, had been operating for a similar period 
within such limits, from continuing to operate within the said lim'its: 

Provided further t'hat nothing in this sub-section shall be deemed to 
prohibit an insurance agent from procuring life insurance business in or 
from any area and submitting the proposals direct to the principal office 
of the insurer irl the States. 

(3) Within sixty days of the commencement of the Insurance (Amend- 
ment) Act, 1950, every chief agent shall file with the insurer concerned a 
full list of the insurance agents employed by him, indicating the terms of 
the contract between the chief agent and each of such insurance agents and 
the business secured by each of such agents, and if any chief agent fails 
to file such a list within the period specified, any commission payable 
to such chief agent on premiums received from the date of the expiry of the 
said period of sixty days until the date of the filing of the said list shall, 
nctwithstanding anything in any contract to the contrary, cease to be so 
payable. 

(4) Every contract between an insurer carrying on life insurance busi- 
ness and a special agent, or between a chief agent of such irsurer 
and, a special agent, shall be in writing and the terms contained in Part 
C of the Sixth Schedule shall be deemed to be incorporated in, and f o m  
part, of every such contraot: 

Prbvided that the Controller may, in the case of a contract between 
a co-operative life insurance society as defined in clause (b) of sub-section 
(I) of seotion 95 and a co-operative society registered under the Indian 
Co-operative Societies Act, 1912 (I1 ,of 1912), or under any other law for 
t h e  time being in force and acting a6  a specid agent, alter, to sucS antent 
a s  he thinks fig, alk-or any of; the,-said terns. 



(6) A certified copy of every contract as is referred t o  in sub-section 
(7) or sub-section (4  shall be furnished by the insurer or the chief ageat h b the Controller wit in thirty days of his entering into such contract, and 
intimation of ,any change in any such contract shall be furnished by the 
insurer or the chief agent with full particulars thereof t o  the Controller 
within thirty days of the making of any such change. 

(6) No such col.ltract as is referred to in sub-section ( I )  or sub-section 
(4) shall be entered into or renewed for a period exceeding ten years at  any 
one time, and, notwithstanding the terms of any contract t o  the contrary, 
no option to renew any such contract given to any of the parties shall be 
enforceable without the consent of the other. 

(?) Every cantract behween aa  insurer and a person acting on behalf 
of such insurer who, before the commencement of the Insurance (Amend- 
ment) Act, 1950, has been employing insurance agents for the purpose of 
life insurance business, which is subsiafing on such commencement, shall 
krmin~+te after the expiration of ten years from such commencement, if it 
doee not terminate earlier : 

Provided that every such contract shall be modified by the par tie^ 
before the 1st day of January, 1951, to bring it into conformity with thio 
Act, and any such modification shall- 

(i) as respects remuneration, whether in respect of business already 
procured or in respect of business to be procured thereafter, be suob 
as may be mutually agreed upon between the parties, subject, in 
the case of remuneration payable on businefis procured before such 
oommencement, to a maximum of an over-riding commission of two 
and a half per cent. plus a further commission not exceeding three and 
three-quarters per cent. on premiums in respect of which no commis- 
sion is payable to zany insurance agent; 

(ii) be deemed to include all the terms specified in Part B or Part 
C of the Sixth Schedule, as the case may be: 

Provided further that, in the event of a,ny dispute as to the terms of 
any fresh contraot, the matter shall be referred to arbitration. 

(8) Any such contract as is referred to in sub-section (7) which was 
si~bsistjng on the 1st day of January, 1949, but has terminated or has 
been tarininated before the commencement of the Insurance (Amendment) 
Act, 1950, shall be subject to the maximum limits specified in clause (i) 
of the proviso to sub-section (7) as respects remuneration, if any, payable 
on busi12ess procured before the termination of the contract. 

(9) Nothing in this section shall be deemed to prevent any special agent 
from receiving any renewal commission on policies effected through him 
as an insurance agent a t  any time before his appointment as such special 
agent. 

(10) If any dispufe arises as to whether a person is or was a chief agent 
or special agent for the purposes of this Aci, the matt'er shall be refsrred 
to the Controller whose decision shall be final. 

(11) Every insurer shall maintain a register in which the name and ad. 
aress of every chief agent appointed by him, the date on which the appoint- 
ment was mad-e and the date, if any, on which the appointment teas, 

eii ~lhall be entered, and a separate register. in .which similar t 



particulars relating to every special agent shall be entered, and every chief 
agent shall maintain a register in which similar particulars relating to ever3 
special agent appointed by him shall be entered." 

34. Substitution of new section for section 44, Act IV of 1938.-For section 
4A of the said Act, the fo?lowing section sha.11 be substituted, namely:- 

"44. Prohibition of cessation of payments of commission. 
withstanding anything to the contrary contained in any contract - I  etween Not 
any person and an insurance agent providiilg for the forfeiture or stoppage 
of payment of renewal commissioil to such insurance agent, no such person 
shall, in respect of life insurance business transacted in India, refuse pay- 
ment to an insurance agent of commission due to him on renewal premium 
under the agreement by reason only of the termination of his agreement, 
except for fraud: 

Provided t h a t  
(a)  such agent ceases to act for the insurer concerned after the 

Central Governinent has notified in the Official Gazette that if ia 
satisfied that the circumstances in which the said insurer is placed are 
such as to justify the agent's ceasing to act for him; or 

( b )  such agent has served the insurer continually and exclusively 
in respect of life insurance business for a t  least five years and policieer 
assuring n total sum of not less than fifty thousand rupees effected 
through him for the insurer were in force on a date o:le gear before 
his ceasing to act as such agent for the insurer, nnd that the c o ~ m i s -  
sion on re11ey.1-a1 premiums due to him does not exceed four per cent, 
in arl? case; ol: 

c such agent has served the insurer continually and ex~lusivellg 
for at  ' 1  east ten years and after his ceasing to act as such agent he doeo 
not directly or indirectly solicit or procure insurance business for 
any other person. 

Explanation.-For the purposes of this sub-section, service of am 
insurance agent under a chief agent of the insurer, whether before or after 
'the commencement of the Insurance (Amendment) Act, 1950, shall be 
deemed to be service under the insurer. 

(2) Any commission payable to an insurance agent under the provisions 
of clauses (b) end (c) ~f the proviso to sub-section (1) shall, notwithst~nding 
the  death of the agent, continue to be payable to his heirs for so long as 
such commission would have been payable had such insurance agent bees 
alive. 

35. Insertion of new section 44A in Act IV of 1938.-After section 44 of the 
aaid Act and before the heading "Special Provisions of Law", the following 
seation shall be inserted, namely : - 

"44A. Power to call for information.--For the purposes of ensuring 
compliance with the provisions of sections 408, 40B, 40C, 42B and 42C 
the Controller may by notice- 

(a) require from an insurer, principal agent, chief a.gent or special 
agent such information, certified if so required by an auditor or 
actuary, as he may consider necessary; 

(b) require an insurer, principal agent, chief agent or special agent 
to submit, for his examination a t  the principal place of business of 
the insurer in the States, any hook of account, register or other docu. 
ment, or t9 supply any statement which may be specified in the notice; 



( c )  examine any o&cer of an inqurer or a{ principal agent, chief J 

agent or special agent on oath, in relation to any such information, I 
book, register, document or statement and administer the oath accord- 
ingly ; 1 

and an insurer, principal agent, chief agent or special agent shall comply i 
wihh any such requirement within such time as may be specified in the 
notice. " 5 I 

36. Amendment of section 47, Act IY of 1938.-In sub-section ( I )  d section \ 
4 7  of the saiYi Act, the words "before the expiry of nine moizths from the date i of the maturing of the policy or where the circumstances are such that the 
%insurer cannot be immediat'ely aware of such maturing, from the date on which 
notice of such maturing is given to the insurer" shall be omitted. 

37. Insertion of new section 47A in Act 3V of 1938.-After section 47 of 
She said Act, the following section shall be inserted, namely: - I 

"4'i'A. Claims o n  small  l i fe insurance policies.-(I) I n  the event of any 
dispute relating to the settlement of a claim on a policy of life insurance 
assuring a sum not exceeding two thousand rupees (exclusive of any profit 
or bonus not being a g~arant~eed profit or bonus) issued by an insurer in 
respect of insurance business transacted in India, arising between a claimant 
under the policy and the insurer who issued the policy or has otherwise 
assumed liability in respect thereof, the dispute may at  the option of the 
claimant be referred to the Controller for decision, and the  Controller may, 
after giving an opportunity to the parties to be heard and after making 
such further inquiries as he may thipk fit, decide the matter. 

(2) The decision of the Controller under this. sub-section shah be final 
and shall not be called in question in any court, and F a y  be executed by 
the Court which would have been competent to decide the dispute if i t  had 
not been referred to the Controller as if ib were ai,decxee .pwsed,by that 
court. 

(-3) There shall be charged and co!lected in respect of the duties of 
the Control!ar under this section such fees whether by way of r~erwntage 
or otherwise as may be prescribed." 

38, Amendment of section 48, Act ITT of 1938.-In section 48 of the said 
-A&,- 

(i) in sub-section ( I ) ,  after +he words "directors of the company" the 
words "the number to be elected not being less than two in any case" shall 
be inserted; 

(ii) for the second proviso to sub-section (ZA) ,  the following p~oviso 
shall be substituted, namely : - 

"Provided further that the Controller may exempt any director of 
a subsidiary company of the insuret from any disqualification imposed 
by this sub-section. " ; 

(iiq in clause (a) of sub-section (3), for the words "provisions of thie 
sub-section" the words "provisions of this section" shall be substituted, 

39. Amendment of section 48A, Act IV of 1938.-In section 48A of the 
.said Act., for the words "no person acting on bebalf of an insurer who, for the 
purpose of life insurance business employs insurance agents", the words "no 
-chief agent or special agen5" shdl '  be sbbstituted. 



40. Insertion of new sections 48B and 48C in Act IV  of 1938.-After sectioa 
3A of the said Act, the follo~ving sections shall be inserted, nailiely :- 

"48B. Further provision I-egarding directors.-(I) An insurer specified i~ 
tiub-clause ( b )  of clause (9) of section 2 and carryillg on life insurance busi. 
lless shall not have a common director with another such insurer. 

(2) The Central Government may, for such period, to such extent and 
subject to such conditions as it rnay specify, exempt from the operation of 
&his section- 

(a) any insurer, who is a subsidiary company of another insurer, or 
(b) two or more insurers, for the purpose of facilitating theb  

amalgamation or the transfer of business of .one insurer to the other: 

48C. Appointmejzt of additiorzal directors.-The Central GavernmenO 
may, in tlie case of an insurer specified in sub-clause (b) of, clpuse (9) of 
section 2, appoint for such period and subject to such ternis ,and condi. 
ticrls as it thinks fit, not more than two persons to be dilectors 'in additiog 
to the <lirectors nLxa;ly existing and the insurer shell pay to such uda- 
tiolial director or directors the same fees and allowances as are payablq 
to the other directors." 

41. Amendment 01 section 49, Act IV cf 1938.-(1) Section 49 of the said 
~ c t  shall be renumbered as sub-section (1) thereof, and after the proviso tc, 
hat sub-section, as so renumbered, the following further proviso shall be added, 
amely : - 

"Provided further that  the  share of any such surplus allocated to or 
reserved for the shareholders (including any amount for the payment 0% 
dividends guaranteed to them, whether by way of first charge or otherwiw) 
shall not exceed. seven and a half per cent. of such surplgs." 

(2) After sub-section (I), as so renumbered, the following sub-section sh& 
~e icserted, namely : - 

"(2) For the purposes of sub-s~ction (I), the actual atnount of income- 
tax deductel at  source during the period following the date as a t  whicr$ 
the last preceding valuation was n?a,de and preceding the date as a t  which 
the valuation in question is made may be added to such surplus after de* 
duoting an estimated amount for income-tax on such surplus, such addition 
and deduction being shown in paragraph 8(1) of the abstract prepared ig 
accordance with Part  I1 of tche Fourth Schedu!e to this Act," 

42. Insertion of new sections 52A to 52G in Act IV of 1938.-After section 
i2 of the said Act, the following heading and sections shall be inserted, 
lamely :- 

528. When Administrator for management of insurance bueiness may 
6 8  appointed.-(l? If z i t  any time the Controller has reason to believe that 
an insurer carrying on life insurance business is acting in manner likely 
to be  rej judicial to the interests of holders of life insurance policies, ha 
may,  after giving such opportunity to the insurer t o  be heard as he thinkg 
fit, make a rejlort thereon to the Central Government. 

(2) The Central Government, if i t  is of opinion after considering the 
report that  it is necessary or proper to do so, may appoint an Administrat~r 
tl, manage the affairs of the insurer under the directioc and control of f h ~  
Controller. 

(3) The Administrator shall receive such remuneration as the CenTr&g 
Government may direct and the Central Government may a t  any time a w e  

. cel the appointmenf and appoinh some other persolz as Administrator. 
6 M of Law 
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(4) The inaiiagei-nent of the business of the insurer shall as on and 
after the date of appoiuiment of the Adminisfrator vest ill such Adminis- 
trator, but except with the leave of the Controller the  Ad~ninistrt\lor shall: 
not issue any further po!icies. 

(5) As on and aii,er the date of appointment of the  Administrator any 
person vested with any such management immediately prior to that date 
shall be divested of that management. 

(6) The Controller may issue such directions to the  Administrator as 
to his powers and duties afi he deems desirable in the circumstarlcas of the  
case, and the Administrator may apply to the ContqlIer a t  any time for 
instructions as to the manner in which he shall conduct the management 
of the business of the infiurer or in relation to any matter arising in fhe 
course of such managemen&. 

52B. Powers and duties of the Administrator.-(I) The Administrator 
shall conduct the mtinagement of the business of the insurer with the groat- 
est economy compatib!e with efficiency and shall, as soon as may be possible, 
file with the Controller a report stating which of the folIowing courses is 
in the circumstanct?~ most advantageous to the general interests of t h e  
holders of life insurance policies, namely :- 

(a) the transfer of the business of the insurer to  some other insurer; 
( b )  the cr,rrying on of its business by the insurer (whether with 

the policies of the business continued for the original sum insured with 
the addition of b~~iluses that attach to the policies or for reduced 
amounts) ; 

(c) the winding up of the insurer; or 

(a) such other course as he deems advisable. 

(2) On the filing of the report with the Controller, the Controller may 
take such action as he thinks fit for promoting the interesbs of the holders 
of life insurance policies in general. 

(3) Any order passed by the Controller under sub~section (2) 
shaIl be binding on all persons concerned, and shall have effect notwikh- 
standing anything in Ihe memorandum or articles of associstion of the. 
insurer, of a company. 

52C. Cancellation of contracts and agreements.--The Administrator 
may, a t  any time during the continuance of his appointment -with respect 
to an insurer and after giving an opportunity to the persons concerned t o  
be heard, cancel or vary (either unconditionally or subject t9 such con- 
ditions as he thinks fit to impose) any contract or agreement (other then 
a policy) between the illsurer and any other person which the .$dmnistra- 
tor is satisfied is prejudicial to the interests of holders of life iiisuraace 
policies. 

52D. Termination of appointment of Administra.tor.-If a t  any time, ' 
on a report made by the Controller in this beha.lf, i t  appears to the  
Central Government that the purpose of the order appointing the Adminis- 
trator has been fulfilled or that for any reason it is undesirable that the 
order of appointment s h ~ u l d  remain in force, the Central Government may 
cancel the order and thereupon the Administrator shall be divested of t h e  
management of thr, insurance business ,whioh shall, unless otherwise direct- 
ed by the Central Government, again vest in the person in whom it  was 

. vested immediately prior to  the date of appointment of the Adminia_trw. i 
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52E. Finality of szon appoznting Administrator.-Any order c;r 
decision of the Central Government made in pursuance of section 52A or 
section 52D shall be final and shall not be called in question in any Court. 

523'. Penalty for withhoidzng documetlts or property from Adminis- 
trator.-If any director or officer of the insurer or any ofher person fails 
to deliver to the Administrator any books of account, registers or any other 
documents in his custody relating to the business of the insurer the manage- 
ment of which has vested in the Administrator, or retains any property of 
such insurer, he shall be punishable with imprisonment which may extend 
to six months, or with fine which may extend to one thousand rupees, or 
wiih both. 

526. Protection of action taken under sectiens 52A to 52D.- 
(I) No suit, prosecution or other -legal proceeding shall lie against 
an Administrator for anything which is in good faith dolle or intended to 
be done in pursuance of sections 32A to 52C inclusive. 

(2) No suit or other legal proceeding shall lie against the Central 
Government or the Controller for any damage caused or likely to be caused 
by anything which is in good faith done or intended to  be done under 
section 52A, section 52B, or section 52D." 

43. Amendment of section 55, ~ c t  IV of 1938.-In section 55 of the said 
Act, for the words "Sixth Schedule", wherever they occur, the words "Seventh 
Schedule" shall be substituted. 

44. Amendment of section 64, Act IV of 1938.-To section 64 of the said 
Act, the following words shall be added, namely :- 

"and shall furnish to the Controller on or before the last clay of January 
in esrery calendar year a certificate from an auditor to the effect that the 
said books of accounii, register ancl documents are being kept as required 
a t  the principal office of the insurer in India." 

45. Insertion ot new sections 64A to 64T in Act I V  of 1988.-After section 04 
and before Part 111, the following Part and sections shall be inserted, 
namely :- 

"PART IIA 

64A. Inco~poration of the Insumnce A~sociation of India.-(I) All, 
insurers carrying on insurance business in the States at the commenoement! 
of the Insurance (Amendment) Act, 1950, all insurers who may after suoh 
commencement begin to can7 on insurai~ce business in the States, and, if 
the Central Government, by notification in the Official Gazette, so declares 
all provident societies carrying on insurance business in the States on the 
date of such notifjc!ation and all provident societies which may begin to carry 
on insurance business in the States after such date are hereby constituted a 
body corporate by the name of the Insurance Association of India. 

(2) All insurers and provident societies incorporated or domiciled in 
'the States sha.11 be known as members of the Insurance Association of In&&, 
and all insurers and provident societies incorporated or domiciled elsewhere 
than in the States shall be known as associate members of that Association. 

(3) The Insurance Association of India shall have perpetual succession 
and a common seal and shall have power to acquire, hold and dispose of 
all property, both movable and immovable, and shall by1 %he said name sue 
and be sued. 
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MB. E n t ~ y  of names  of ~ ~ z e m b e ~ s  i n  tlze ~eg;ister.-(I) The Controller 
shall take or cause to be taken through such agency as he  thinks fit such , 
steps as may be necessary to have the names of all insurers and provident 
societies, who or which are entitled to have their names entered in the 
xegister of members aud associate members of the Insurance Association 
of India ma,intained for this purpose entered therein. 

(2) Where any insurer or provident society has ceased to carry on , 

,business as such, the Controller shall cause such steps to be  taken as may 
be necessary to have the name of such insurer or provident society, as the 
*case may be, removed from the register. , , ,  

64C. Councils of t h e  I w s u ~ a n c e  Associaiion jof India.-There shall be 
%wo Councils of the insurance Association of India, namely:- 

(a )  the Life Insurance Council consisting of all the membeis and 
associate inembers of the Association who carry on life insurance 
business in the States, and 

( b )  the general Insurance Couiicil consisting of all the members 
ancl associate nienlbers of the Aasociation who csrry on general 
insurance business i11 the States. 
64D. A u t h o ~ i t y  of A d e m b e ~ s  of Association t o  act  t h rough  agpnts.- 

I t  shall be lawful for any member of the Life Insurance Council or the 
General Iiisurai~ce Council to authorise any individual, whether an office: 
.of the insurer or not, to act as the representative of such member at any 
meeting of the Council concerned or to stand as a candidate for any election 
held by that Council. 

64E. Authorit ies  of t h e  L i f e  Insurance Council and t h e  General 
Insurance Council.-The authorities of the Life Insuramce Council and 
%he General Insurance Council shall be the Executive Committees, the 
'Tariff Committee a i d  the other Committee thereof constituted in the 
.manner provided in this Paxt. 

6.13'. Execut ive  C o m m i t t e e s  of t h e  L i f e  Insurance Council and t h e  
~ G e ~ z e ~ a l  Insurance Courzcil.-(I) The Executive Committee of the Life 
Insurance Council shall coiisist of the following persons, namely :- 

(CL) two officials nominated by the Central Government, one as , 
the Chairillan and the other as a member; 

( b )  eight representatives of members of the Insurance Association 
I 

of India carrying on life insurance business elected in their individual % 

capacity by the said members in such manner, from such groups of 
members and from such areas as may be specified by the Central , 
Government ; 

(o) one non-official not connected with any insurance business, 
I 

.nominated by the Celltral Government; and , 
(d) five persons connected with life insurailce business, nomi- 

nated by the Central Government for the purpose of representing such I 
groups of insurers carrying on life insurance business or such areas 
as have not been able to secure adequate representation on the 
Executive Committee of the Life Insurance Council or for any other ' 

purpose. 

(2) The 'Executive Committee of the General, Insurance Coun all 
<consist of the following persons, namely : - . 

(a) two officials nominated by the Central Go as 1 

the Chairmas and the other :I:: a member; 
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( b )  eight representatives of members of the Insurance Assooiation 
of India carrying on general insurance business elected in their indi- 
vidual capacity by the said members in such manner, from such groupe 
and from such areas as may be specified by the Central Government; 

(c) one non-official not connected with any insurance busineeq 
nominated, by the Central Government ; and 

I (d) five persons connected with general insurance business, nomi- 
nated by the Central Government for the purpose of representing such 
groups of insurers cai~ying on general insurance business or such 
areas as have not been able to secure adequate representation on the 
Executive Committee of the General Insurance Council or for an7 
other purpose. 

(3) If any body of persons specified in sub-sections (1) and (2) failw 
to elect any of the members of the Executive Committees of the Life 
Insurance Couaci! or the General Insurance Council, the Central Goverii- 
ment may nominate any person to fill the vacancy, and any person so 
nominated shall be deemed to be a member of the Executive Committee 
of the Life Insurance Council or the General Insurance Couaqil, as the 
case may be, as if he had been duly elected thereto. 

(4) No official nominated by the Central Government shall be entitled, 
whether as chairman or as a member, to vote in respect of any matter 
coming up before any meeting of the Executive Committee of the Life 
Insurance Council or the Executive Committee of the General Insuranoe 
Council, as the case may be, and subject thereto each of the said Executive 
Committee may, with the approval of the Central Government, make bye- 
laws for the transaction of any business at any meeting of the said Com- 
mittee, a d  any such bye-law may provide that any member of the Corn- 

. mittee who is interested in any matter for the time beiog before that 
Committees may not be present at or take part in any meeting thereof. 

(5) The Life Insurance Council or the General Insurance Council mag 
form such other committees consisting of such persons as it may think fib 
to discharge such functions as map be delegated thereto: 

Provided that acy action talreii by any of the said Councils under this 
sub-section shall be with the previous consent of the Central Government, 
and oothing in this sub-section shall derogate from any of the powers 
vested in the Executive Committees. 

(6) The Secretary of the Executive Committee of the Life Insuranoe 
Council and of the Executive Committee of the General Insurance CounoiE 
shall in each case be an official nominated by the Central Government. 

G4G. Ijtl;iqnation and filling u p  of casual vacancies.-(1) Any n e ~ n b e r  
of the Executive Committee of the Life Insurance Council or of the  
General Insurance Council may resign his membership of the Committee 
by notice in writing addressed to the Chairman of the Committee to thaf 
effect. 

(2) Casual vacancies in the Executive Committee of the Life Insur- 
ance Council or of the General Iilsurance Council, whether caused by 
resignation, death or otheiwise, shall be filled by nomination by the 
Central Government, and .any person so nominated $0 fill the vacancy 
shall hold office until the dissolution of the Committee to which he haee 
been nominated. 

(3) No act of the Executive Committee of the Ijife Tnsurance Council 
or of the General Tnsuralnoo C ~ u i ~ n i l  shdl be nqlled in question on the 
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ground merely of the existence of any vacancy in, or defect in the 
constitution of, the Committee concerned. 

64H. Duration and dissolutio~t of Eiceculive Committees.-(1) The 
duration of the Executive Committee of the Life Insurance Council or 
the General Insurance Couhcil shall be three years from the date of ita 
first meeting on the expiry of which it shall stand dissolved and a neq  
Executive Committee constituted. 

(2) Notwithstanding the dissolution of the Executive Committee of 
the Life Insurance Council or the General Insurance Council, the outi- 
going members thereof shall continue to hold office and discharge such 
administrative and other duties as may be prescribed until such time aa 
a new Executive Committee of the Life Insurance Council or the General 
Insurance Council, as the case may- be, shall have been constituted. 

641. Power of Ezecutive Commit tee  of Life Insurance Council to  
hold oxamznatinns for insurance agents.-The Life Insurance Council may, 
vith the approval of the Central Government, authorise its Executive 
Committee to hold examinations for individuals wishing to qualify them- 

s insurance agents for the purpose of procuring life insurance :::%, and, if the Central Government, by notification in the Oflcial 
Gazette, so declares, then, notwithstanding anything contained in 
section 42, only individuals who have passed any such examination shall 
be eligible to apply for a licence under section 42: 

Provided that nothing in this sub-section shall affect the right of 
any individual, who has been licensed to act as an insurance agent under 
eection 42 before the date of such notification, to act a s  such, or to have 
his licence renewed from time to time. 

MJ. Functions of Executive Commit tee  of Life Insurance Council.- 
(I) The functions of the Executive Committee of the Life Insurance 
Council shall be- 

(a )  to  aid, advise and assist insurers carrying on life insurance 
business in the matter of setting up standards of conduct dnd sound 
practice a d  in the matter of rendering efficient service to holders of 
life inshrance policies ; 

I ( b )  to render advice to the Controller in the matter of controlling 
the expenses of insurers in respect of their life insurance bnsiness in 
India 7 

(c) to b r i n ~  to t'he nctice of the Controller the case of ally insurer 
acting in a manner prejudicial to the interests of holders of life insurance 
policies ; 

( d )  to act in any matter incidental or ancillary to any of the 
matters specified in clauses ( a )  to ('c) as, with the approval of the 
Central Government, may be notified by the Life I~~surance  Council 
in the Gazette of India. 
(2) For the purpose of enabling it effectively to discharge i k  

functions, the Executive Committee of the Life Insurance Council may 
collect such sums of money, whether by way of fees or otherwise, as may 
be prescribed from all members and associate members of the Insurai~ce 
Association of India who carry on life iasuraace business. 

64K. Ecacutive: Comnzittee of Life Insurance Council rtzily advise i n  
coj~trolling expenses.-(1) It shall be the duty of the Executive Committee 
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incurred by an insurer carrying on life insur'ance business in respect of such 
business in the preceding year may exceed the limits prescribed under thatr 
sub-section, and 'in fixiag any such limits the Controller sball ,have due 
regard to the conditions obtaining in life insurance business generally during; 
that  year, and he may fix different limits for different groups of insurers, 

(2) Where an insurer is guilty of contravening the provisions 
section 40B with respect to the expenses of management, the Controller may, 
after giving 'the insurer an opportunity of being heard, administer a warning 
to the insurer. 

(3) Where within a period of seven years two warnings have been 
given to an insurer under sub-section (2) and they have been disregarded 
by him. the Controller may cause an investigation and valuation, as a# 
such date as the Controller may specify, to be made at the expense of 
the insurer by an actuary appointed by the insurer for this purpose and 
approved by the Controller, and the insurer shall place a t  the disposal of 
the said actuary all the materials required by him for the purpose of such 
investigation and valuation, within such period, not being less than three 
months, as the Controller may specify. 

@) The provisions of sub-sections (1) and (4) of section 13  and of sub. 
sections (1)  and (2) of section 15, or, as the case may be, of sub-section 
(2) of section 16 shall apply in relation to an investigation and valuation 
under this section: 

Provided that the abstraot and statement prepared as the result a! 
~ u c h  investigation and valuation shall be furnished by such date as the 

Controller may speeib. 
(5) There shall be appended to every such abslract a statement; signed 

by the actuary giving such information as may be prescribed. 

(6) On receipt of the abstract and statement furnished in accordance 
with sub-section ( d ) ,  the Controller mag take such action as may be 
prescribed. 

ML. Functions o.f Bxecutive Committee of General Insurance Counoil. 
- ( I )  The functions of the Executive Committee of the General Insurance 
Council shall be- 

(a) to aid and advise insurers, carrying on general insurance 
business, in the matter of setting up standards of conduct and sound 
practice and in the matter of rendering efficient service to holders 
policies of general insurance; 

( b )  to render advice to the Controller in the matter of controlling 
the expenses of such insurers carrying on business in India in the 
matter of commission and other expenses; 

(c)  to bring to the notice of the Controller the case of any such 
insurer acting in a manner prejudicial to the interests of holders of 
general insurance policies ; 

(a) to act in any matter incidental or ancillary to any of the 
matt.ers specified in clauses (a) to (c) as with the approval of the Cen. 
tral Government may be notified by the General Insurance Council 
in the Gazette of India. 
(2)  For the purpose of enabling it effectively t o  discharge its functiow,. 

tihe Executive Committee of the General Insurance Council may collmj 
such fees as may be prescribed from all insurers carrying on general i n w .  
ance business. 
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64M. Executive Committee of General Insurance Council rnay advise 
in cor~trolli~zg expenses.-(1) It shall he the duty of the Executive Com- 
mittee of the General Insurance Council to meet a t  least once belore the  
81st day of March every year to advise the Controller in fixing under the 
proviso to sub-section ( 1 )  of section 40C the limits by which the actuak 
expenses of management incurred by an insurer carrying on generak 
insurance business in respect of such business in the preceding year may 
exceed the limits prescribed under that sub-section, and in fixing any such 
limits the Controller shall have due regard to the condition8 obtaining in 
general insurance business in the preceding year, and he may fix differen* 
limits for different groups of insurers. 

(2 )  Where an insurer is guilty of colltraveiling the provisions 0% 

section 40C with respect to the expenses of management the Cor~troller 
may, a fh r  giving the insurer an opportunity of being heard, ~dmi~i is ter  a 
warning to the insurer. 

(3) Where in ally case two warnings given to a n  insurer under sub- 
secttion (2 )  have been disregarded by him, the Controller may take such. 
action against the insurer as may be prescribed. 

64N. Power of the Executive Committees to  a c t  together in certain 
cases.-The Central Government may prescribe the circumskances in which, 
the manner in which, and the conditions subject to which, the Executive , 

Committee of the Life Insurance Council and the Executive Committee 
of the General Insurance Council may hold joiilt meetings for the purpose 
of dealing with any matter of common interest to both Committees, and 
it shall be lamlful for the two Committees at any such joint meeting to 
delegate any matter under consideration for the determination of a sub- , 

committee appointed for this purpose froin amongst the members of the 
two Committees. 

640. Power of General Insurance Council to  regulate rates of insurance, 
etc.-(1) The General Insurance Council may, by regulations made in this 
behalf and approved by the Central Government, control and regulate the 
rates, advantages, terms and conditions that may be offered' by its members 

I and associate members in respect of general insur~lnce business, and all 
such regulations shall be binding on all its memhers. 

(2) Any regulations made under sub-section (I) may delegate to ra 
Tariff Committee, appointed for such period and consisting of such persons 
as mag be specified in such regulations, any power of control and regulation 'A 
vested in the General Insurance Council. 

("3) Where an' insurer is guilty of contravening any regulation made 
under sub-section (1 )  by which he is bound, the Tariff Committee, if any, 
appointed under sub-section (2 )  may take such disciplinary action against 
him ns may be prescribed. 

(4) The Central Government may prescribe the cases in which an I 
appeal shall lie in respect of any action taken under sub-sectbn (3), and ,.. 
any such appeal shall be preferred to the Central Government ~lrithin thirty 
days of the date on which such action was taken. 

(5) The General Insurance Council shall meet st least once a year to 
' 

review the work done by the Tariff Committee appointed under sub-section 
(2). 

(6) For the purpose of enabling the Tariff Committee to effectively 
dischargs its Eunctions uxder this section, the General Insurance Counciz 
rnsy, by regulations made in this behalf and approved bp the Central Gov- ! 
ernment. fix the amount of fees payable by insurers carrying on generak I 3 
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insurance business, and the Tariff Committee appointed under sub-sectio~ 
(2)  may collect such fees either directly or through Regional Councils con- 
stituted as hereinafter provided. 

Explanation.-For Qhe purposes of section 640, section 64P and seoi 
tion 64Q, the Central Government may, by notification in the OfficiaA 
Gazette, specify that any insurer or olass of insurers, shall not be deemed 
to be included amongst insurers carrying on general insurance business, 
and any insurer so specified shall not take part in any meeting of the Gea. 
era1 Insurance Council in which any discussion of any matter dealt with 
in Qhe said sections takes place. 

64P. Regional Councils.-(I) The General Insurance Counoil may 
constitute such Regional Councils as and when it deems fit for one or more. 
of the prescribed regions. 

(2) Each Regional Council shall consist of seven persons elected by 
such groups of insurers carrying on general insurance business in the regioa 
as may be prescribed. 

64Q. Functions of t h e  Regional Councils.-(1) The Regicnal Councila 
shall perform such functions as may be delegated to them by the General 
li~surance Council. 

( 2 )  For the purpose of enabling it effectively to discharge its duties, 
any Regional Council may in the prescribed manner constitute such Com- 
mittees thereof as it may think fit, whether consisting of members of t he  
Regional Council or otherwise. 

(3) Where in the exercise of any functions delegated to it under thira 
section, any Regional Council or any Committee thereof restrains a princi- 
pal agent or an insurance agenQ from procuring or causing to be procure& 
general insurance business from any area, any such principal agent or insur- 
ance agent may appeal to the Celitral Government within such time as may 
be prescribed and the Central Government may pass such orders thereon 
as it thinks fit. 

64R. Genel.al powers of Life Insurance Council and General Insuranc& 
Council.-(1) For the efficient performance of its duties, the Life Insur- 
ance Council or the General Insurance Council, as the case may be, may- 

(a) appoint such officers and servants as may be necessary and 
fix the conditions of their service; 

( b )  determine the manner in which any prescribed fee may b s  
collected ; 

( c )  keep and maintain up to date a copy of the list of all insurers 
who are members or associate members of the Insurancre Association of 
India ; 

(d) with the previous approval of the Central Government, make. 
regulations for- 

I ( i) the holding of elections other than the first elections; 
(ii) the summoning and holding of meetings, the conduct of,' 

business thereat and the number of persons necessary to form 
a quorum; 

(iii) the submission by insurers to the Executive Committee 
of the Life Insurance Council, or the General Insurance Council 
of such statement's or information as may be required of them an6  
the submission of copies thereof by the insurers to the Controller; 

I Giv) the levy and collection of ally fees; 



(v) the regulation of any other matter which may be necessary 
for the purpose of enabling it to carry out its duties under this 
Act. 

(2) The Life Insurance Council or the General Insurance Council may 
authorise the Executive Committee concerned or the Tariff Committee 
appointed under section 640 to exercise any of the powers conferred on the 
Life Insurance Council or the General Insurance Council, a s  the case may 
be, under clause (a), clause ( b )  or clause (c) of sub-section (2).  

648. Pou4er of Central Government to remove difficulties.-The Central 
Government may exercise such powers as may be necessary for bringing 
the Life 1nsura.nc.e Council, the General Insurance Council or the Executive 
Committee of any of the said Councils, as the case may be, into effective 
existence for the purposes of this Part, and any such powers shall include- 

(a) the power to hold, in such manner as may be directed by the 
Central Government, the first elections to the Executive Committees 
of the Life Irisurance Council and the General Insurance Council; 

(b) where a notification under sub-section (1) of section 64A has 
been issued declaring provident societies to be members of the Insur- 
ance Association of Ind'ia, the power to associate provident societies ' 
effectively in the exercise of all powers and the discharge of all func- 
tions of the Life Insurance Council and the Executive Committee 
thereof; 

(c) the power to make the provisions of section 40B applicable to 
the provident societies specified in clause (b) in the same manner 
M they apply to insurers. 

64T.. Power to exempt.-The Central Government may, subject to 
such conditions and restrictions as ,  it may think, fit to impose, exempt any 
Insurer specified in sub-clause (c) of clause (9) of section 2 from the opera- 
tion of all or any of the provisions of this Part." 

46. Amendment of section 65, Act IV of 1938.-In sub-section (1) of section 
6 5  of the said Act, for the words "nine hundred" the words "one thousand" 
&all be snbstituted. 

47. Insertion of new section 658  in Act N 09 1938.-After section 65 of the 
wid Act, the following section shall be inserted, namely: - 

"65A. Prohibition of transaction of insurance businsss by provident 
societies ollzer than public companies or ao-operative societies.-No person , \  

shall, after the commencement of the Insurance (Amendment) Act, 1950, 
'begin to carry on in the States any business specified in sub-section (1) of 
sectron 65, and no provider~t society carryi~g on any such business in the 
States shall, after the expiry of one year f ~ o m  such commencement, continue 
to  carry on any such business, unless he or it is- 

(a) a public company, or 
(b) a society registered ,under the Co-operative Societies Act, 1912 

(11 of 1912) or uilder a.ng other lam for the time l~eing in force in any 
State relating to co-operatli.ire societies, or 

(c) a body corporate incorporated under the law of any country 
outside the States not being of the nature of a private company." 

68 of the said Ac 48. - Omissioa of' section 68, A 
shall be omitted. 



49. Amendment of section -70, Act '1~"of 1938.-Ia sebtiod 70 of th& said 
Act.- 

(1) in sub-section (4, for the figures "67" the figures and letter "65h, 
~617" shall be substituted; 

(2) in sub-section (4,- 
8 t 

(i) at  the end of sub-clause (it) of clause (a), the word "or" shall 
be iaserted; 

(ii) clause (b) shall be omitted; and 
(iii) after clause (a) of the second proviso, the following clause 

shall be inserted, 'namely : - 
"(aa) cancel th-. registration of a provident society if any 

deposit required by section 73, has not been made, or". 
58. Amendment of section 71, Act IV of 1938.-In section 71 of the safd 

Aot,- 

(E] for the words, figures and letter "sections 20, 32, 46 and 53A" the 
words, figures, brackets and letters "sub-sections (2) and (3) of section 10, 
section 20, sub-section (1) of section 27, sections 27A, 28, 29, 31A, 31B, 
32, 46 and 53A" shall be substituted; 

(ii) after the words "members of a prorident society" the words and 
figures "and references to section 7 or section 98 shall be construed as 
references to section 73" shall be inserted. 

51. Amendment of section 82, Act IV of 1938.-To sub-section (2) of section 
$!2 of the said Act, the following proviso shall be added, namely :- 

"Provided that the Central Government may in any case extend the 
.time allowed by this sub-section for the furnishing of such return by a 
period not exceeding three months." 

52. Amendment of section 85, Act IV of 1938.-In section 85 of the said 
Act, sub-section (1) shall be omitted. . . 

53. Amendment of section 91, Act IV of 1938.-In sub-section (1) of seation 
91 of $he said A&,- 

(i) the word "and" a t  the end of clause ( f )  shall be omitted; and 
(ii) after clause (g) the following clause shall be inserted, namely :- 

" ( h )  to sell the immovable and movable property of the socieQ 
by public auction or private corntract, with power to transfer the whole 
thereof to any person or society or to ?ell the same in parcels." 

54. Amendment of section 92, Act IV of 1938.-In section 92 of the said 
Aot, - 

(1 )  in sub-section (4),- 

(i) for the w ~ r d s  "the Superintendent of Insurance shall appoini 
a suitable person", the words "the Controller mag, if he .think4 
fit, appoint a suitable person" shall be substituted; and 

(ii) for the words "and if so desired, shall also appoint a commlih I 

tee of inspection", the words "and if he considers it desirable, may 1 
also appoint a committee of inspection" shall be substituted; ! 

I 

(2) in sub-section (111, after the words "forwarded by the liquidator" 
the words "within one week after the meeting" shall be inserted. 

i 
I 

55. Amendment of section 94, Act IV of 1938.-In section 94 of the said i 
Act, sub-sectlon (2) shall be omitted. 1 
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56. Amendment of section 98A, Act I V  cki  1938.-In section 08A of tho 
eaid Act, the words, figures and brackets "so however that in such application 
.&e references in the second proviso to sub-section (1) of the said section to the 
commencement of this Act shall be construed as references to the commence- 
ment of the Insurance (Amendment) Act, 1946" shall be omitted. 

57. Amendment od section 100, Act I V  d 1938.-In s ~ c t i o n  100 of the said 
Aot, for the words "publish such notices or documents" t h e  words "publish 
such notice together with a summary in the prescribed form of the balance- 
sheet and revenue account" shall be substituted. 

58. Amendment of section 102, Act IV  of 1988.-In section 10'2 of the said 
Act,- 

(i) for sub-section ( I ) ,  the following shall be substituted, namely:- 
"(1) Except as otherwise provided in this Act, any insurer, priuci- 

pal agent, chief agent, or special agent, who makes default in comply- 
ing with, or acts in contravention of, any requirement of this Act, or of 
any rule or order made thereunder and, where the insurer is a company, 
any director, managing agent, manager or other officer of the company, 
or where the insurer i a firm, any partner of the firm who is knowitlgly e a party to the defau t or contravention, shall be punishable with fine 
which may extend to one thousand rupees, and in  the  case of a conti- 
nuing default or contravention with an additional fine which may 
extend to five hundred rupees for every day during which the default. 
or contravention continues" ; 
(ii) in sub-section (2), for the words "any of the requirements of this 

Act" the words "any requirement of this Act or of any rule or order made 
thereunder" shall be substituted. 

59. Insertion of new section llOC in Act I V  of 1938.-After section llOB 
of the said Act, the following section shall be inserted, namely :- 

"110~.* Power to call for information.-(1) The Controller #may, 
by notice in writing, require any insurer to supply him with any informa- 
tion relating to his insura.iice business, and the insurer shaIl comply y i th  
sucli requiremelit within such period after receipt of the cotice as may be 
specihecl therein. 

(2) Any information supplied under this section s h d l  be certified by a 
principal~officer of the insurer and if the notice so requires also by an audi- 
tor. " 

60. Amendment of section 116, Act I V  of 1938.-In sub-seetion (1) of " 

lsection 116 of the said Act,- 
(i) for the words "a Par t  B State" the words "any country or S ta te  

outside the States" shall be substituted; and 
(ii) the proviso shalI be omitted. 

61. Amendment of section 116A, Act I V  of 1938.-To the proviso to section 
116A of the said Act,, after the words and figures "of section 28", the words, 
figures, brackets and letters "or section 28A, or the statements referred to in ' 

sub-section (2) of section 31B or section 40B" shall be added. i 
! 
I 

62. Amendment of section 118, Act 1V of 1938.-In section 118 of the mid 1 
A c d  1 

i 
(i) for the words "by the Central or by n State Government.", the yards 

"by the Centrai Government" shall be substituted; 
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(21 )  a t  the end of clause (b), the word "or" shall be inserted and aftw 

that clause, the following shall be added, namely :-- 
" ( c )  any approved ssperannuation fund as defined in clause (a) 

of section 58N of the Indian Income-tax Act, 1922 (XI of 1922), or, 
if the Central Government so orders i11 any case, and to such extenfi 
or subject to such conditions or modifications as are specified in suah 
order, to any insurance business carried on by a State Government or 
to any insurance company more than fifty-one per cent. of whose shares 
is held by a State Government." 

63. Amendment of the First Schedule, Act IV of 1938.-In the First -Schedule 
$O the said Act,- h~ , - 

( i )  in Part I, in clause ( c )  ~f'reguldtion;?, for 'the 'ivord's "a certificate 
signed by" and the worcls "p%arts of the asse,tsM, the words , "where tbe 

? +i@~&ce ~ h e e t  relates kither wholly or in part ,to lif< insurance busiqess,, 4 7 

cce'rificate'signea by" and the wor2s "piirt of the assets" shall* ~respe,at~elg 
' ' be.substituted; > .  J . - 

(ti) ill Form A ,  in ihe first column, for the item "Life Insurance Fund", 
the following shall be substituted, namely :- 

"Life Insurance Fund- 
(i) Business in India. 
(ii) Business outside India." 

64, Amendment of the Third Schedule, Act IV of 1538.-In the Third 
Schedule to the said Act,- 

( I )  in Part I, after regulation 7, the following regulation shall be in- 
serted, namely :- 

"7A. I n  addition to the revenue account, information shall also be 
supplied of the gross claims payable directly by the insurer in Indy 
(that is to say, the claims without taking into account claims on rein. 
surance ceded or accepted) separat:ly for fire, marine and miscellan~. 
ous insurance business and the provisions of sections 20 and 116A sh&U 
not apply to any information so supplied."; 
(2) in Part  11, in Form F,- 

( a )  in the first column, for the item "Commission",, the following 
Mems shall be substituted, namely : - 

', 7 Coi~lmission on direct Business ......... 
Commission on Reinsurances accepted. " ; 
( b )  in tlle third column, before the item "Other income (to k 

specified)", the following item shall be inserted, name1y:- 
"Commission on Reinsurances ceded ............ " 

65. Insertion of new Schedule in Act IV of 1938.-In the said Act, the 
"Sixth Scliedule" shall be reiiumbered as the "Seventh Schedule", and 
before that Schedule as so regumbered, the following Schedule shall be inserted, 
ramel y : - 

"THE SIXTH SCHEDULE 
PART A 

[ S e e  section 42B(I)] 

Terms  deemed t o  be included in every contract between alz insurer carrying on 
general insurance busi 
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2. The principal agent shall procure or cause to be procured through insur- 
ance agents such an amount of general insurasce business of any class for the 
procurement of which he has been appointed, as will yield a groas premium in- ' 

come of not less than twenty thousand rupees in esch calendar rear. 

3. I n  the event of the principal agent failing in any calendar year to oomplyr I 
wit'h the requirements of clause 2, he shall forfeit to the insurer- 

(i) one-quarter of the total remuneration payable to him by the insurer 
for that year, if the class of business for the procurement of which he has  
been appointed is fire or miscellaneous insuranoe business, or 

(ii) .one-third of the total remuneration payable to him by the insurer 
for that year, if the olass of business for the procurement of which he has 
been appointed ie marine insuraxrae bueineas. 

4. In the event of the principal agent failing to oomply with the requhen* 1 

af clause 2 in any two snccessive oalendar years, the contract shall, without 
prejudice to the provisions of clause 3, terminate on the 31st dag of March, 
immediately following the second calendar year. 

5. Except in cases where the business relates to any property under his 
immediate control, a principnl agent shall no$ by himself procure any olass of 
general insurance business without utilising the services of an insurance agent. 

PART B 

[ S e e  section 42C ( I ) ]  

Terms deemed t o  be included in every  colttract be tween  a n   insure^ c a r v i n g  o n  
life insurance business and  a chief agen t  

1. All payments of cornmissioh to insurance agents shall be made by the 
hiurer direct or by the chief agent, who may make the payment either directly 
or through a special agent on behalf of the insurer. 

2. The chief agent shall employ or cause to be employed for and on behalf of 
the insurer either directly or through special agents a t  least six insurance 
agents in eases where the business in force of the insurer is less than one crore 
d rupees and in any other case a t  least twelve agents each of whom will 
prooure in each calendar year new business amounting to  not less than ten 
thousand rupees. 

3. Save as provided in respect of cases specified in clause 7 of this Part, 
the remuneration payable to the chief agent in respect of life insurance busi- 
ness effected through him for the insurer shall only be in the form of an over- 
riding commission. 

4. I n  the event of the chief agent failing in two successive calendar years to 
comply with the requirements of clause 2, he shall forfeit to the insurer one-ha& 
of the total rernunerat.ion payable to him by the insurer for those years. 

5. I n  the event of the chief agent failing to comply wit.h the requirements 
of clause '2, in four successive calendar years, the oontract shall, withoutj 1 

prejudice to the provisions of clause 4, terminate on the 31st day of Much 
immediately following the last of such calendar years. 

6. Not more than one intermediary to be remunerated by the insurer con- 
cerned, whether on 



7. I n  cases where bhe commission phyable on a policy of life insuranca 
effected through :in iricurance agent working under a chief agent is stopped 
on or after the 1st day of January, 1949 and not paid to the insu~ance agent, a-TI 
amount not exceeding oue-quarter of such commission pqable  to &he insurance- 
agent concerned shall also be payable to the chief agent, if he continues to 
render service in connection with that policy and if such commission is other- 
wise payable .$CI him. 

PART C 

[See section 42C ( P ) ]  

Terms deemed to be included in every contract betwcden an insurer c a v i n g  0% 
life insurance business and a special agent or betoosen a chief agdnt m d  e 
special agent 

1. All payments of commission to insurance agents shaU be made by the. 
insurer direct or, on behalf of the insurer, either by $he chief agent under whom 
the special agent is working or by the special agent. 

2. The special agent shall employ at  least two insurance agents and shall 
procure or cause to be procured through insurance agents employed under him 
in each calendar year new business amounting to not less than fift'y thousad 
rupees assured on which at least the first year's premiums have been paid in 
full. 

3. I n  the event of the special agent failing in any calendar year to comply 
with the requirements of clause 2, he shall forfeit to the insurer fifty per cent. 
of the total remuneration payable to him by the insurer, or, as the case may 
be, by the chief agent, for that year. 

4. I11 the event of the special agent failing to comply with the requirements. 
of clause 2 in two successive calendar years, the contract shall, without pre- 
judice to the provisions of clause 3 of this Part terminate on the 31st day of . 
March immediately following the second calendar year. 

I 

6 .  I n  the event of the special agent procuring life insurance business withouli 
utilising the services of an insurance agent, the spocial agent shall be entitled 
only to the commission that is ordinarily payable in respect of business so. 
procured to an insuran~e agent. 

6. The remuneration payable to the special agent in respect of policies of 
life insurance procured by him through insurance agents shall only be in the 
form of an overriding commission. 

Ezpla~zation.-In this Sohedule "business in force" means the total sum 
assured with bonuses, without taking into account reinsurances, ceded or ac- 
cepted, by an insurer in respect of the whole of the life insurance business on 
the last working day of the calendar year or the period covered by the revenue 
account furnished by such insurer under clause (b) of sub-section (2) of section 
16, as the case may be, preceding the calendar year in question." 

66. Repeals and savings.--(1) The Insurance (Amendment) Ordinanos, 1958. 1 (VI of 1950), is hereby repealed. 1 
(2),1f immediately before the commencement of the Insurance (Ame~dmentj, I 

Act, 1950, there is in force in any Part B State to which the Insurance Act, i 
1938 (IV of 1938), now extends any law corresponding & that Act, that law. I 
allso shall stanti repealed. 



(3) Notwithstanding the repeal by this Act of the Insurance (Amepdmeut) I 

Ordinasoe, 1950, or of any law corresponding to the Insurance Act, 1938 (IV 
of 1938), in force in any Part B State, any3hing done or any action taken in 
the exercise of any power conferred by that OrTiinance or law shall be deemed 
40 have been done or taken in the exercise of the powers conferred by this Act, ! 

and any penalty incurred 'or proceeding commenced under that Ordinance or I 
law shall be deemed to be a penalty incurred or proceeding commenced undor ! 
%he Insurance Act, 1938, as if that Act, as now amended, were in force on the 
day on which such thing was done, action:taken, penalty incurred or proceeding 
cornmewed. I 
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I li: INDTJSL'RIAL DISPUTES (APPELLATE TRIBUNAL) 
- ACT, 1950 

No. XEVIII OF 1950 

An Act to provide for the establishment of a n  A%ellate 
Tribunal in relation to industrial disputes and for c ~ r t a i n  

A 

matters incidental thereto. 
i \ 

[20th May, 1950) 
3 3  it enacbcl by Parliament a s  follows : - 

CHAPTER I 

PRELIMINARY 

Short, title and extent.-(1) This Act may be c~l ied  the Ind~~st r ia l  
rtes (Appellate Tribunal) Act, 1950. 

2) It extends to the whole of India eact:pt the State of Jammu and 
ds'hrnir. 

2. Deflniticm~.--In this Act, unless the con/text otherwise requires,-- 

( (L)  "Appellate Tribunal' ' nieans tllc Labour Appellate Y'ribunal , , 

. . 
co~lst~tuted under section 4; 

' r . - (b) "Chairmali" means the Chairnlail of the Appellate Tribunal; 
3 (c) "industrial tribunal" means- 

(i) any Industrial Tribunal corlstituted under the Industrial 
Disputes Act, 1947 (XIV of 1947); or 

(ii) in relati011 to capes where 311 appeal lies from any court, 
wage board or other n~t!~ori ty set np in any State under any law 
relating to the adjudication of industrial disputes made, whether 
before or afher the comlnencement of this Act, by the legislative 
authority of the State to any other court, board or authority set 

. .( up in the State under, such law, that court, board or authority 

,; e exe$ising . . appellate jurisdiction within the State; or 
(iii) in reiatioi to other tnses, m-hwe 110 appeal lies under an:{ 

. , , law referred to in sub-clause (ii), any cou~ t ,  bnnrd or o t h e ~  autho 
" rity set up in *ally State under sach lam; - 

I .  

: (a) "member" means a member of the Appellate Tribuiial; 
(e) "prescribed" means prcscribecl hg yules made u n d e ~  this Act; 

;.: , (f),!'wagss" means all remuneration, capable of being expressed in 
, bf moh'dy, '&j& mxdfl, if the-*s of &rnpldjmbW: B@J$S$ bi. . 

' ~ f k b  addid 2.64 gd, 
i i g  $$. 'if uiG2 \ 

, & 
(, - -- *-''~'L'*r-~~---~w*.---. r n l l .  e- :.trtrtrtr - .-- %---< - -,LL--b." 
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implied, were fulfilled, be payable. $0 a;pkrs& empl 
his employment or of work dolle in' such employm 

( i )  such allom~aaces (including dearness allow 
worklnan is for the time being entitled to; 

(ii) tho value of ally 1,ouse ' accommodation, 
light, water, medical attendance or other ameni 
or of any concessional supply of food grains or 

(iii) any travelling concession; 
! .  .. bill does not include-. - 

(i) any contriEution paid or payable by the 
pension Rind or provident fund; 

(5) any gratuity payable on discharge; 

(g) the expressions "appropriate Government", " 
I 

"lockout ", "strike" and ,"wol-kman" have the meanings, 
assigned to khem in section 2 of the IndustrialDisputes Act, 
of 1947). 

1 3. Effect 0.11 other laws.-The praojsions of this . k t  aod of ihe y$ 
1 and orders made thereunder shall have effect notwithstanding anythin& 

consistent therewith contained in any other law for the time being in $5i 
C$*.. 

!. : or in any instrument having effect by virtue of any such law. 
j 

i CHAPT'ER I1 ' ': 

1 TIJE ~ B O U E  APPELLATE TRIBUNAL AND ITS CONSTITUTION AND pd 

I:,:: .:. 

4. Constitution of the Appellate Txibuna1.-The Certtrul Crovcr, 
may, by notification in the Official Gazette and with effect from a. date gh(> 

I fied t,herein; const.it~~te a. Labour 
from the. awards or decisions. of Ind 

i provisions, of 5wpp;'E . ." ' 7;". :.. ,,..;-- 
i .. 5. Composition of the Appellate Tribunal and t e . ~ . .  '& ,oBick 

members.-(1) The Appellate Tribunal shall consist; of  a. Chairha 
i such. rru:mber bf other men~lxrs as the Central C2overnrnen.t may, 

. : time to time, think fit to appoint. 

(2) Every 'lrternber of the Appellate Trbunal shall b e  a per 

j ( (1 . )  is. or has beell a Judge of a IIigh Court; or 
! 

(b) is qualifid for appointment as a Judge ,of a High Cob 
(G) has been a member .of an indusirial tribunal for riot les 

. . 
a two years : 

Rovicied that t h e  appointment 
j not qualified under clause. (4 or ol 
1 with %he Siipreme Court. 
1 .  . .  

. (3) A member sha,ll, unless otherwise ,specified 'in $he ara& b 
ment ,hol ,~ .  office for a term of five gears' from the date on .yhich 

1 . ,_ 
upon his ofice and shall, on bhe expiry of the ierm of his office, 

j for reappointment : 
, 

. ,  . Prwided+at n d  memb 
q ejl*w'm pw$j, . . 

j . . 

. . ! . ! . .  . , : ::., .. ... . . .  . i' . . . .  
. . . . , 1.. :'!~>, ->;: .,,< ., . ,- . .,;, ., .i:;*A;L,&\;.i:d 







Dent or the Central Govemment,- 
Government, whether or not such 

. . 
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date as may be specified ther,ein, but where no date is so specified, i t  sll.1 1 
come into operation on the date on which that award or decision becomes 
enforceable undei- sub-section (1). 

19. Exclusion of certain period in the cornputstion of the period of 
operation of any award or decision of industrial tributld.--In tlie cornput= 
t i ~ n  of the period of operatioil of any award or decision of any indust~id 
tribunal, the period during which the implementation of that award or 
der;ision is stayed by the Appellate Tribunal shall be excluded. 

20. Recovery dE money duel from an employer under arr swara or 
decision.-(1) Anj- money due from an employer llilder any award or 
decision' of an industrial tribunal may be recovered as arrears of land 
revenue or as a public demand by the appropriate Goqernment on an , 
application made to it by the person entitled to the money under thdt 
award or decision. 

4, 

(2) Where any workman is enlitled to receive from the employer any 
benefit under an award or decision oC an industrial ti-ibunal which is capa- 
ble of being computed in terms of money, the amount at which such 
benefit should be computed may, subject Lo the rules made under this Act;, 
be determined by that industrial t~ibunal, and the amount so determiqed 
ma,y be recovered as provided for in sub-section (1). 

(3) For the pui-pose of computing the money value of a benefit, the 
industrial tribunal may, if it  so thinks fit, &ppoinL a commissioner who shall, 
after taking such evidence as may he necessary, submit a report to the 
industrial tribunal, and the said tribunal shall determiue the amount after 
consideriilg the report of the commissioner and other cil-cumstances of the 
case. 

21. ,Mz@mtenance. of records by industrial tribunals;-Every indu.sti:i:~l' - 

ti-ibunal shall, in respect of any case from which an appeal would. lie 
under this Act, maii~ta,iiin, subject tJc the rules made usd-er- this Act, a 
record of the pro~eedingsbefore it in.c-!uding tho statements of parties and 
1i~ltnesses a:nd relevad doczmnts. 

CHAPTER IV 

MISCEI,T,ANEOUS 

22. Conditions of service, etc., to remain unchanged during a certain 
period.-During the period of thirty days allo~~recl for the filing of an :tppen! 
llncler section 10 or during the pendency of any appeal under this Act, no 
employer shall- 

(a) altsr, to the prejudice c! the w~rlzmen co-cerned in SIICEL 
appeal, the conditions of service applicable to them inmediately before 
the filing of such appeal, or 

&' 

i b )  discharge or punish, whether by dismissal or othewse, any 
workmerl concerned in such appeal, 

save with the  express permissioil in .writing of the Appctllate Tribunal. 
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make a complaint in writing, in the prescribed manner to .such Appellate 
Tribunal and on receipt of such complaintz the Appellate Tribunal shall 
rlecide the complaint as if it were an appeal pending before it, in accordance 
wi'th the provisions of this Act and shall pro~lounce its decision thereon anct 

*)f . . the provisions of this Act shall apply accorclinaly. 

o f a a s  and l o c k 4 u t $ - ~ o t w i l h s t a n ~  a n 2  
in any law for the time being in force, no workman who is empby- 

'g industrial establishment shall go 01; strike and no employer of any 
':man shall declare a lock-out- 
' * 

the period of thirty days allowed for t h i  filing of 3n 
under section 10; or 

during the pendency of an appeal before the Appellate Tribunn!. 
- +kn and loclx-outs.-A strilre or loclr-out shall be illegal, 

I commenced or continued in contravention of the provi- 
I 

1 
26. Renalty for illegal strikes and lo~k-o~ t~ . - - j l )  Any workman who com- 1 rndnces, continues, or otherwise acts in furtherance of, a strilre which is 

~llegal under this Act shall be punishable wibll imprisonment for a term 
, which .$my extend to one month, or with fine which may extend to fifty 

rupees, 02-'9-ith both. 

(2) &ny employer whd commences, continues, or otherwise acts in fur- 
therance of & lock-out which is illegal under this Act shall be punishable 
with imprisonment for a term which may extend to one month, or with fine 
which may exhencl to one thousand rupees, or with both. 

27. P e n d t y  for instigation, etc.-Any person xvho instigates or incites 
others to take  part in, or otherwise acts in furtherance of, a strike or lock- 
out, which is illegal under this Act sha.11 be punishable with imprisoumentl 
for 8 term which may extend to six months, or with fine which may extend 
to one thousand rupees, or with both. 

28. Penalty for giving financial aid to illegal strikes and lock-outs.-Any 
person who knowingly expends or applies any money in furtherance or 
support of an;y strike or lock-out which is illegal under this Act shall be 
punishable wit11 imprisonment for a term which may extend to six months, 
or with fine which may extend to oiie thousand mpees, or with both. 

29. Panalty for other offences.-(1) Ally employer who coiitravenes the 
plrovisions of section 22 shall be punishable with iinprisonment for a terrll 
which may extend to six months, or with fine which may extend to one fhc,u- 

I nand rupees, or with both. 
i 
I (2) Whoever contra,venes any of the provisions of this Act or ally rulc 

11lade thereunder shall. if no other penalty is else~vhere provided by or 
irnder $his Act, for such contraventio~l, be punishable with fine which may 
extsnd to one hundred rupees. 

90, Powors of the Appellate Tribunal in rclwtiiozl to contcmpts.-41) IC 
:uly person-- 

,%' 

I or the ;, Appellate 
Nqtgle@4y:-d, 

' * ,  
%c >:: 

I 
1 1  

I 
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(b) when required by an industrial tribunal or the Appellate 

Tribunal to bind hirnsef by an oath or affirmation to state the truth, 
l'efuses to do so, or 

(G) being legally bound to state the truth on any subject to an 
industrial tiibuncil or the Appellate Tribunal, refuses to answer any 
question put to him tol~ching such sub* by such industrial tribunal 
or the A p ~ l l a t e  Tribunal, or L 

1 ' (d)  refuses to sign any etiternent made by him when required tb 
1 do so by an industrial tribunal or the Appellate Tribunal. or 
6 

(e) intentionally _ off.ers' . . _ any i% . .  j. _ insult %.., / ,  or causesa-gyption 'to an $b" 6gl, .t' A...-..+.. ' 

f industrial yd7.-.*.. ti<b"li$Y6r 2 .-sa> ;-..- -. ,;.... the,.,_k:;< :.. .. !_: a .e TTi*i6Uniil a t  any s G r ) " o f  its 
judicial prooeeding, "'>... - .,;*,: ?,*.< & d - . - ~ % & i h Z i u u & *  

w-c&*.-c.3s. ~">.z:*.'~: A X  

t he sha,ll be dee1ne.d to be guilty of contempt; of such industrial tribunal or 
'i. the Appellate Tribunal. as the case may be. 

(2) If any BBB,. qp.3 -.., a-tAbw ;.publishes a n y  writing which is 
1 calculated to improPe'i;~y influence an. idustrial  tribuna.1 or the Appella,te 

Tribunal or to bring such industrial Cribunal or the Appellate Tribunal- or _ 
. . member thereof i ~ ~ ~ o , , , ~ s . ~ . ~ . p ~ u l n ~ ~ ~ . ~ . . ~ ~ . ~ ~ ~ n ~ ~ ~ ~ ~ ~ ~ ~ ~  to. lower its or his 

authority, or to intedere with the lawful process of any such industrial 
tribunal or the Appellate Tribunal, slich person shall be deemed t o  be 
g~i1t~oeon~~~m~~oE such indust~ial tlmibunal or the  Appellate Tribunal,' as 
the case may be. . 

(3) The Appellate Tribunal shall-have and exercise- the same jurisdic- 
tion, pow3r and authority, in accorr1::ricc with the same p<ocGdure and. 
prnatice, in respect of contempts of itself and of all the industrial 
t ~ ibunds  a i  the ~nigh Courts have and exercise in respect of themselves 
and courtz. subordinak to ilwm _under- the contempt of ..- - ".-,- Cou~t<'fib~,'~~'i9% -..?.z-~.~ 

(XX of ' 1926). 
we--*. <"." 

31. Offence by companies, etc.-Where a person committing an offelrce 
und~.,  thiq Act itj a company, or other body corporate, or any association 
of pe:'s01?s (whether incorporated-or not), e17ery director, manager, 
secretary, agent or other ofioer OP person concerned with the management 
thereof sha.11, u~>less 11e pt.oves tlmt the offence was committed without I 

his howledge or consent7, be deemed to be guilty of su6h offence. 

- 32. Cbgnizance of offences.-(1) No 'co~wt shall take cognizance of any 
offence punishable under this Act or. of t%he abetment of any such offence,. 
sa.ve on complaint made by or . under the adtholity of the .appropliate 
Cfovernn~ent or by an oficer empowered jn this behalf b;y such Govern- 
ment, by a general or special order. 

(2) No court inferior to that a presidency magistrate or a r~iagistrase 
of the first class shall try any offence punishable under this Act. 

33. Representation of parties.-(I) A u:orkman who is a party to an 
appeal shall be elltitled to be represented in any proceeding under this Act 
bp- 

(a) an officer of a, registered trade union of which he is a 
member ; 

(b) an officer of a federation of t r d e  unions to which the trade 
uilion ~eferred to in clausy: (a) is affiliated; 

159 M. of Law. 
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(c) where the worker is not a member of any trade union, by an 
officer of any trade union connected with, or by m y  other workma-n 
employed in, the industry in which the workel. is employed and 
authoiised in such manner as may be prescribed. 

(2) An employer who is a party to an appeal shall be entitled to be 
represented in any proceeding under this Act by- 

(a) an officer of an associatioil of employers of which he is a 
member ; 

( b )  an officer of a federation of associations of employers to 
which the association referred to in clause (a) is affiliated; 

( c )  where the employer is not a member of any association of 
employers, by an officer of any association of employers connected 
with, or by any other employer engaged in, the industry in which the 
employer is engaged and authorised in such manner as may be 
prescribed. 

(3) A party to a proceeding under this Act may be represented by a 
legal practitioiler with the consent of the other phrties to the proceedink 
and with the leave of the Appellate Tribunal. 

34. Amendment o f  Act XIV of 1947.-The Industrial Disputes Act, 1947 
(XIV of 1947) shall be amended in the maoner specified in the Schedule. 

35. Power to make rules.--(1) The Central Government may, by 
notifica.tion in the Official Gazette, make rules for the purpose of giving 
effect to the provisions of this Act. 

(2) I n  particular, and without prejudice to the generality of the fore- 
going power, such rules may provide for all or any of the following 
matters, namely:- 

(a) the manner in which an appeal may be preferred and ths 
form of appeal; the matters in respect of which the Appellate 
'lriblmal may have jurisdiction: 

( b )  the fees to be paid and the procedure to be followed in rela- 
tion to  such appeal; . 

( c )  costs, and the manner in which they may be recovered; 
/ 

( d )  the persons who may be appointed as commissioners under 
section 20;  their powers and duties and the fees, if any, to be paid 
to the oommissioners ; 

(e) the records to be maintained under section 21 and the manner 
in which they will be maintained; 

( f )  the manner in which workmen or employers rnay be represen- 
ted before the Appellate 'Il-ibunal ; 

(9) any other matter which has to be or may be prescribed. 

THE SCHEDULE 

(See section 34) 

~\;MENDMENTS TO.TEIE INDUSTRIAL DISPUTES ACT, 1947 (XIV OF 1947). 

1. For s~~b-section (2) of sectim 1, the following sub-section shall be 
substituted namely :-- 

" (2) It extends to the whole of India except the State of Jan:mu 
and ICa~hmir. " 
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1 2. After sub-section (6)  of section 11, the following sub-sections shr~ll 
I -be iliserted, namely :- 

"(7) Subjeob to the rules made under this Act, the costs of, and 
incidantal to, rtny proceeding before a Tribunal shall be in the discre- 
tion of that Tribunal, and thg Tribunal shall have full power to deter- 
nli~ie by : i ~ d  to whom and to what extent and subject to what condi- 
tions, if any, such costs are to be paid, and to give all necessary 
directions lor the purposes aforesaid, and such costs may, on appiicn- 
tion made to i t  by the person entitled, be recovered as azrears of land 
reveIl!le or as a public demand by the appropriate Government. 

(8) Every 'rribunal shall be deemed to be civil court for the  
purposes of sections 480 and 482 of the Code of Criminal Procedure, 
18% (Act V of 1898)." 

.3. For section - 15, the following section shall be substituted, namely :- 

"15. Duties of Tribunals.-When an industrial dispute has been 
referred to a Tribunal for adjudication, it shall hold its proceedinae 
expeditiously and shall, as soon as practicable on the conclusion thereof, 
submit its award to the appropriate Governmenb." 

4. After section 17, the following section shall be inserted, namely : - 
"17A. Comnzencernent of the mard.-(1) The award of z 

Tribunal shall become enforceable on the expily of thirty days from 
lllc date of its publication under section 17 : 

Provided that in cases where the award is not appealable and 
where the appropriate Government is a party t6 the dispute and 
is of opinion that i t  will be inexpedient on public grounds to  give 
.effect to the whole or any part of the award, it may, before the expiry 
.of the said period of thirty days by order in the Ofllcial Gazette, either 
leject the award or modify it. 

(2)  Where the appropriate Government rejects or mpdifies any 
award under the proviso to sub-section (I), it shall, on the first avail- 
-al)le opportunity, lay that award together with its reasons for reject- 
ing o s  modifying the same before the Legislative Assembly of the 
State, or where the appropriate Government is the Central Govern- 
ment, before Parliament. 

(3) Subject to the provisions of sub-section (I), the award of :I 

'Tribunal shall come into operation with effect from such date as may 
be specified therein, but where no date is so specified, it shall come 
into operation on the date when the award becomes enforceable under 
sub-section (I)." 

6 .  I n  secticn 18, for the words, brackets and figures "an award which i~ 
:declared by the appropriate Government to be binding under sub-section I 

'(2) of secticn 15", the words "an award which has become enforceable" 
.shall be substitued. 

C. For sub-section (2) of section 19, the following sub-sections shall be 
.s;\ibstituted, namely :- 

' ' ( 3 )  An award shall, subject to the provi~ions of this section, re- 
111ain ill operation for a period of one p a r :  

Provided that the appropriate Government may reduce the said 
pe15od and fix such period as it thinka fit: 

Frovided further that the appropriate Government m:l,g, t!efore 
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.cbo espiry of the said period, extend the period of qperaticin by any 
p$i.iod not exceeding one year a t  a time as it thinks fit SO, however, 

I that the total period of operation of any award does not exceed three 
I p a r s  from the &ate on which i t  came into operation. 

1 (21) U'hsre the appropriate Goven~ment, whether of its o\vn motion. 
or. 011 the application of any party bound by the award, co~~siders that  
shce :he award WHS made, there has been a material chsuge in the 
ai~*cmnstances 01, which it was based, the app~mpriate liovorllrnent may 
refer the award or a p g t  of it to a Tribunal for decision whether t he  
period of operation should not, by reason of such change, be shortelled 
alnd the decision of the Tribunal on such reference shall, subject to the- 
provision for qpea l ,  be final. 

I (5) Nothing contained in sub-section (3) shall apply to any award 
which by its nat.ure, terms or other circumstances does no% im~ose,. 
after i t  has been given effect to, any continuing obligation on the par- 
ties bo~rnd by the award. 

I (6) Notwithstanding the expiry of the period of operation under 

! sub-sectin (3), the award shall continue to be binding on the parties 
until a'period 01 two months  ha^ elapsed from the date on whioh notice 
is given by any parby bound by the award to the other party or. parties 

I intimating its intention to temninate the award. 

(7)  I n  the cornputahion of the period of openbtian of all award 
under sub-section (4, the  period during which the implementation of 
the award is st~*red by the La.bour Appellate Tribunal constituted under- 
the Industrial ,';sputes (Appellate Tribunal) Act, 1960, shall be ex- 
chdeil. ' ' 

i 
! 

7. For section 33, the following section shell be substituted, 11an1ely:- 
I 

"33. Conditions of service, etc., to renzaii~ trnclzanged during pen- 
dency of proceedings.-During the pendency of any conciliation pro- 

1 

ceedings or grcceedings before a Tribunal in respect of any indush.is1 
dispute, no employer shall- : 

1 

(a)  alter, to the prejudice of the workmen concer;lcd in such. 
dispute, the conditions of service applicablo to them imn~adialely 
before the corninencement of such proceedings; or 

( h )  discharge or punish, whether by dismissal or otherwise, 
any worlunan concerned in such dispute, 

save with the express permission in wiiting of the conciliatio~~ d ice r ,  
I Board or Tribunal, as the case may be." 
I 

! 8. After section 33, the following new section shall be "iuserted, 
namely :- 

j "338. Special provision fw adjudication as to whether conditiolzs 
I of service, etc. changed during pendency of proceedings.-?+%ere an 

employer contra~senes the provisions of section 33 di~.ing the pendency 
1 of proceedings before a Tkibund, any employee a.ggrieved by such con- 

%ravention, may make a complaint in writing, in the prescribed manner 
ta s~zch .Tribunal and on receipk of such complaint that Tribunal shall 
adjudicate upen the wmpI'rrjnt as 31 it were a dispute referred to or pen-- 
ding before it, in accordance with the prmisions d this Act and shalt 



submit its award to the apprqpliate Govesgmentt and tlia provisio~~s of 
this Ace raha.ll qply ~rcoorcliagly. '" 

0. Par section 30, the %llowbg rawtion sBwU be suks'~tubst1, namely :-- 

"86. fip~esentatiotz of pa~tie8.-(1) A ~ ~ ~ ~ m a n  who is a ydgi 
t* x. dispute eshsll be mbi$led &o bs represented in my pmoesrljng ~mder 
th is  Acb b7- 

(a) an officer of a regisbred trrade union of whicli he is a 
member ; 

jb) tln. a&wi of a* fedemtion uf bade unious $0 ?~rhicli t he  trade 
n ~ x i m  refetred to in clause (a) is nE~tiatecl; 

' (el shere bhe works is noti mombar 02 an2 trade uniou, b z  
an  officer of any trade  ini ion conncctod with, or by any other 
workma ~mployed in, the indunlry in which the worker io 
emplogred mi3. auhhorised in such rnrtnnar as m q  be prescribed. 

(2) An employer who is a party to a dispuk shall be antitled t o  
be r~preaented in plan7 g r o c e e h g  under t h i ~  r la t  by- 

t) an offioer of an assaoiaton of emp10jrs o i  whioh he is R 
mem er; 

( b )  O & C ~  01 & fder&ion 01 &3~0~bti.3.i 01 8 ~ n p l o ~ e ~ b  k) 
whi& tha as~ooiatiiou. xeferxsd t o  in slam (o) is afiilirat-ed; 

(t) where the omploper is not n, member of a.ny sssooieiiion 04 
employem, by an o&eer of nny as~ooi~lbion of employers connect- 
ed vitll, or 'by any other esnplo~el: engaged in, the industiy in 
which the employer is ecgaged and nnt.harised b 8uc.b manner g s  
nwy be pre~aribed, 

(3) No party 10 &$pu$e s B ~ U  be entibled t o  be zoprassnbd b~ a 
lagal practitioner in any eoneilia8ion. pmeeedingp iwder $@a hoQ or in 
any proaeerfing~ before s Court,, 

(4)  Ira ;my prweding before a, Tribunal, a party to a dispute maj 
be l-epressntea by a legal practitioner with t h e  consent of the other 
pmTioa to the p~reeeding and wikh the 1e~gla 03 Che Tribnnal." 





THE CONTIN FUND OF INDIA ACT, 1950- 

JIX OF 1950 * _ 

An Act to provide for the blishment and maintenance of 
t 

\ [14th August, 19MJ 

B E it  enacted by Parliament as f\llows:- 
n 

1. Short title(.-This Act may b called the Contingency Fund of India 
Act, 1950. 

- 2. Establishment of the Cmting Fund 01 India.-There shall be 
established a Cm~tmgsncy Fund in nakure of an imprest entitled t h e  
Contingency Fund of India, into wh hall be paid from and out of the  
Consolidated Fund of India 4 sum of n crores of rupees. 

3.' Qustody of the Contingency and withdrawals therefrom.-The 
Contingency Fund of India sha.11 on behalf of the President by e 
Becretasy to the Government of India the Ministry of Finance, and no 
dvmces shall be made out"of such f except for the purposes of meeting 
unforeseen expenditure pending autho on of such expenditure by Parlia- 
ment under appropriations made by la*: 

4. Power to make rules.--For the p e of carqing out the objects 
of this Act, the  Centrd Government ake rules regulating all mattera 
connectgd with or ancillary to the of, the payment of moneys 
into and the withdrawal of rnaney the Contiqency Fund of India, 

P T ~ C R  anna 1 or S+d. ' 





iTEU3 PREVENTIVE DETENTION (AMENDMENT) ACT, 1950 
No. L OF 1950 

An Act ,to amend the Preventive Detention Act, 1950. 
[14th 'August, 19603 

E it enacted by Parliament as follows:- 

1. Short Btle1,-This Act may be called the Preventive Detention  mend- 
ment) Ac6, 1950. 

2. Amendment of section 3, Ad IV of 1950.-In section 3 of the Preven- 
Detention Ac6, 1950 (hereinafter referred to as the said Act),-- 

tg in sulb-section @), for the words "Any district magistrate or 6 slub- ivisional magistrate, or, in a presidency-town, the Commissioner 
of Police, rr.ay," the following shall be substituted, namely:- 

- - 
"Any of the following officers, namely:- 

(a) district magistrates, 

\h) additional district magistra-tes speciallly cmpowerad in this 
beha f by the State Government,, 

( c )  sub-divisional .magistrates, 

(a) in the presidency-towns, Commissionera of Police, and 

(e) in the State of ~ ~ d e r a b a d ,  Civil Administrators, may," ; 

(ii) in sub-section (3), for the words "by a district magistrate, sub- 
divisional magistrate or Commisdoner of Police," the words, brackets and 
figure "by an officer mentioned in sub-section (2)," shall be substituted. 

3. OmiSsiCm of section 14, Act IV of 1960.-Seetion 14 of the said Act 
sha.11 be omitted. 

4. Repeal of Ordinance X M  of 1950.-(1) The Preveniive Deteution 
(Amendment) Ordinance, 1950 (XIX of 1950) is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken in the 
e~ercise of any power conferred by or under the said Ordinance shall be deemed 
,to h ~ v e  been done or taken in the exercise of the powers conferred by or under 
tbis Act, asl if this Act were in force on the day on which such tbing was done 
or eotion ww talcen. 





No. LI OF 1950 
____c1.. 

An Act to amend the Census Act, 1948. 
-. 

[14th August, 19601 

BE it enacted by Parliament as follows:- 

1. Short title.-This Act may be called the census (Amendment) Act, 1950. 

2. Amendment oi section 1, Act XXXVII of 1948.--In sub-section (2) of 
section 1 of the Census Act, 1948 (hereinafter referred to as the said Act),'for , 
the words "except the States of Hyderabad, Jammu and Kashmir, Mysore and 
Travancore-Cochin", the words "except the State of Jammu mil Eashmir" 
shall be substituted. 

3. Insertion of new section 2 in Act XXXVII of 1948.-After section 1 of 
4he said Act, the following'section shall be inserted, namely:- 

"2. Rule of construction respecting enactments not extending to Part 
B States.-Any reference to the Indian Penal Code (Act XLV of 1860) 
or the Indian Evidence Act, 1872 (I of 1872), shaJl, in relation to a Par& 
B State, be construed as a reference to the corresponding enactment in 
force in that State." 

4. Amendment, of section 14, Act XXXVII of 1948.-In section 14 of the 
said Act, after the words "Magistrate of the second class", the words "or in 
a Part B State, a Magistrate corresponding to a Magstrate of the second d a s ~ "  
shall be inserted. 

5. Repeals and savings.-(1) If immediately before the commencement 08 
this Act there is in force in the States of ~ ~ d e r a b a d  and Mysore any hw 
which corresponds to the said Act, it is hereby repealed. 

(2)  Notwithstanding such repeal, anything done or any action taken in the 
exercise of any power conferred by or under the repealed law shall be deemea 
t o  ha.ve been done or taken in the exercise of the powers conferred )by or under 
&he said Act, as if the said Act were in force on the day on which such thinqIf 
wa$ done or action was taken. 

,' I 

,/' I 
1 

- Price anna 1 or l%d. 
/ 

i 

/'" OIPD-81-623 M of LC&--26-6-61-3,600 





AMENDMENT ACT, 1950. . - 

No. LII OF 1950 
. . 

. . 

! 

t - ;;r: Act further to amend tho ~ k e n t i  
Powers) Act; 1946. 

1 
I . . 

~. 
[l6th Augret, lQWJ 

g 
I 

I HE it enacted bv parliament as follows:- . .  ' . ' 

, . .  . 
! 
i . : j. short title.-!Ithis Act may b e  called the Essential 

Powers) Amendment Act, 1950. 

2. Omission of preamble, Act XXIV of 1946.-The prea 
. F~ .'.&pplies (Temporaq Pciivers) Act, 1946 (hereinafter ref 
: "' Act), shall be omitted. 

3. 'dmendmerit of section 1, Act XXIV bf 1996.-In section 1 qf $he s& 'Ac$ - 
. I  . . . 

, 

. "  (a) for sub-sec,tion (3, the' following . . sub-sec&i 
namely :-. . . 

. I .  

."(9) 1Itc extends to the whole of hdie except the S t d e  of Jarqmu 
and Reshmir; but shall ,come into force in a Part 3 State to which 
this Act extends only on such ilate' as the .Ce.ntral ,Government ma?, 
by notification in the Official Gazitte, appoint in this behalf, and 
different dates may be appointed i o ~ .  different Part R .States"; 

,. 

(b) in subaeotion (3), for the words and figure 
1951", the words .and figures " thirty-first , d 

. . 
' subatiEu't;ed. 

4.; ~mendm@l!i of section 2 ,  Act XXIV of 1946.-In sedtion 
Kit,- 

(a)'after item (9 of clau~e. (a)), the following i 
. namely :& 

"(ia) oattle fodder" ; ' 

. .. (b) after clause ,(c), the following clauso shall be inserted, namely:, 
- , !(GO) Yaattle fodder'' includes -oil-cakes m d  other ooncenbtes-;% 

6. Insertion of new section 2A in Act 
add Ac6, t h e  following sectiou shall be inserte 

"2A. Rule o j  co~zslruction respecting' enactment8 not &tending to 
F a ~ t  B States.--Any reference to the Indian' Penal Code (Act XLV of 1880),, 

. . .. . 
,. ;. ..: . ' : ' . .,..;:. . ,, . 

? _ ,  . ' .  : . 
) .  ' 
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B e  Code 6f ~ridoia*l'~roce6ur., 1698 (Act V of l898), o* the Indian ~Gd'enca 
A&, 1872 (I of 18T2), &all, ih &lation to my Pdrt B State to which thb 
Aat applies be construed as s reference to the corresponding enactmen* 
in force in thab State. '' 

6, Amendment oi section 3, Act WIV of 1946E-Eor sub-seation (3) & 
motion 3 of the said Act, the foll09ing sub-section shall be substituted, 
namely : - I I 

"(9) An order made under &?lib-sect~on (1) may confer powers and im- 
pose duties upon the Central Gb$ernmcnt or the State Governmenti OP 

officers and authorities of the Central or State Government m d  may cqn- 
tetin directions to any SCfe 43ohrnrnent or to officers and authoribm 
thereof as to the exeroise of any such powers or the discharge of any such 
duties. " 

7. Substitution of new section for section 7, Act XXIV of 1946.-For seotim. 
7 of the said Act, the following section, shall be substituted, namely:- 

"7. Psna1ties.-(I), If any person oontravenes any order under seation. 
3 relating tb- cottton textilbs; He shall be punibhable with imprisoliment for 
a term which may extend to three years 'and shall also be l i a b l e  fim; 
and any progerty, in rasgeoti of which the order has been contraaened or 
kuoh para thereof as to the aourt may seem fit shall be forfeited tp hh8 
GovernmenQ. 8 

(B)$ If any person contravenes any order under section 3 r&ting fo 
fnodstuiTs ,- , a 

(a)  he shall be punishable with imprisonment for a germ whieh 
may extend' Co'thre'e ye&"ana sh& also be liPble to h e ,  llnfPJJs for 
reasons to be recorded the court is of opinion that a senten& of fine 
only will meet the ends of justice; and 

(b);any property in1respeot of which the order has, been contra- 
vened or such pa& thereof as to the court may seem fit &all be 
forfeited to the Gbvernment, unless for reasons to be recorded the 
court is of opinion that i t  is not necessary to direcb forfeiture in 
respect of the whole or. as the case may be, any part of the property: 

Provided that where the contravention is of an order presa&ing the 
maximum quantity of any foodgrain that may lawfully be passesse'd by any 
parson or class of persons, and the person oontr~vening the order iesfound 
to have been in possession of foodgrain exceeding twice the maximum 
qdantiig so prescribed, the court shall- 

' 

(a) sentence him to imprisonment for a term which w-y extend 
to seven years and to a fine not less than twenty times the value of 
the foodgrain found in his possession, and 

( b )  direct that the whola of such foodgrain in excess of the presmib- 

- ed maximum quantity shall be forfeited to the Government. 

Explanation.-A person in possession of foodgain w h i ~ h  does no# 
exneed by mcre than five maunds the maximum quantity soj~relioribed 
shall not be deemed +,be guilty of aE offence punish&le,under the 
pgviso to $hie :sub-section., 
(3) If any person contravenes any order under section a mIa&g b any 

emential bmmodity othkd- WXY ' t5xtilee and foodstuffs, b sball be , 
punishable $th hpr jsonma$ lcn a term which may extend to gears, .~ *.T n. -- L A L  L-AL X ..-Aa- .... -Ad.- -..- 3- 
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respect of which the court is satisfied that the order  ha^ been contravened 
may be forfeited to the Government. 

(4) If any person to whom a direction is given under sub-section (4) 
of section 3 fails to comply with the direction, he shall be punishable with 
imprisonment for a term which lrlay extend to three yeass, or with fine, 
or with both." 

8. Amendme~t 01 section 7A, Act XXIV of 1946.-In section 7A of the - 
plaid Act, the words, brackets and figure "sub-section (1) of" shall be omitted 

i and for the words "said sub-section", the words "said section" be ( substituted. 

9. Insertion of new sections 136 and 13B in Act XXIV of 1946.-After 
seotion 13 of the said Act, the following sections shall be inserted, namely:- 

"13A. Special provisions regarding bail.-Notwithstanding anything 
1 contained in the Code of Criminal Procedure, 1898 (Act V of 1898), no 

person accused or convicted of a contravention of any order under section 3 
relating to foodgrains which is punishable under the proviso to sub-seotio8 

t (2) of section 7 shall, if in custody, be released on bail or on his o m  bond 
I unless- 

(a) the prosecution has been given an opportunity to o p p e  the 
application for such release, and 

( b )  where the prosecution opposes the application, it appeare 
b the court that there are reasonable grounds for believing that he ira 
not guilty of such contravention. 

13B. Cases to be dispoeed of ezpeditiou8ly.-Whew any offenoe is not. 
being tried in a summary way under section 12 of this Act,- 

(a) with referenoe to sub-section (1) of section 256 of the Cbde of 
Criminal Procedure, 1898 (Act V of 1898), the next hearin of the case 
shall be fixed on the day following the one on which t%e charge is 
framed, unless the magistrate, for reasons to be recorded in writing, 
adjourns the case to any other day, but not later than four days, and 

( b )  the hearing of the case shdl  be continued from day to day 
unless the courb finds, the adjournment of the hearing beyond the follow- 
ing day to be necessary for reasons to be recorded.," 

10. Amendment of section 17, Act X X V  of 1946.-After sub-section (3)'of 
section 17 of the said Act, the following sub-section shall be inserted, namely:- 

" (4 )  If immediately before the day on which this Act comes into force 
in a Part B Skate, there is in force in that S h t e  any law which corresponds 
to this Act, such corresponding law shall on that day stand repealed in so 
far as i t  relates ta any of the essential commodities governed by this Act: 

Provided that any order made and in force immediately before that dav 
?XI the said State shall continue in force and be deemed to he an order 
made under this Act, and all appointments made, licences or p - ~  

anted, and directions issued, under any such order and in force immediate. $ .before that day shall lilrewiae continua in force and be d-d ta be 
made, granted or issued in pursuance of this Act." 

-. 
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AND 
--.---I-- 

AMENDMENT ACT, 1950. 

Act to extend the Cantonments (House Acco~modation)' Aot, 
1923, and the Cantonments Act, 1924, to Part B States, to 
provide for elections to Cantonment Boards on the basis of 
adnlt suffrage and to provide for a temporary extension of the 

h term of office of elected members of Cantonment Boards. 

[18th August, 19501 

E it en%& by Parliament as  follow^:- 

1 1'. Short titile.-This Act may be called the Cantonment Laws (Extension 
p d  Amendment) Act, 1950. 
/ 

2. Amendment of section 1, Act VI of 1923.-In s u b - s d o n  (2) of swtion 
!I of the Cantonments (House Accommodation) Act, 1923, the words and letter 
"excepti Part B qtates" shall be omitted., 

3. Amendment of ~ec&i@n 2, Act VI of 1923.-To section 2 of the Canton- 
ments (House Accommodation) Act, 1923, the following s&-swtion &dl  be 
added, n~mely :- 

"(3) In  the ctpplicatiou of this Act to any Par t  B State, any reference 
to ap enactment not in force in -that State shall be ~ n s t r u e d  as a reference 
to %he,correspondmg law in force in that State. " 

4. Amendment of section 1, Act I1 of 1924.-In sub-seation (2) of seotion 
of the Canfonmenbs Act, 1924 (hereinafter referred to the ssjd Act), the 

words and letbr "except Part B States" shdl be omitted. 

5. Insertion of new section 2A in Aot I1 of 1924.-After section 2 of the 
said Act, the following section shall be inserted, namely:- 

"2A. Rule of oonstmction.-In the application of tKis Act to any Park 
B State, any reference to an enactment not in force in that S t a b  shall be 
construed as a reference to the corresponding law in force in that State." 

6. Amendment of section 27, Act 11 of 1924,-In section 27 of 8he's;d Act,- 

(i) for sub-section (I), the follow'ing sub-section shaJl be substituted, 
s lamely : -- I 

"(1) Every person who, on such date as may be' fixed by the 
Central Government in this (behalf by notification in the Official Gazette 
(hereinafter in this seetion referred to as 'the qualifying date'), is not 
less than twenty-one years of age and who has ,resided in the canton- 
ment for a period of not less than six months immediately preced- 
ing the qualifying date shall, if not otherwise disqualified, be entitled 
to be enrolled an elector. 



2 Cantonment Laws (Extension and, Amertdmient) [ACT LII OF 1 
Explanation.-Whkn any place is deElared a cantonment for 

first time, or when any local area .is &st included in a cantoam 
residence in the place ojr arsa clo'mpi.is?n~'the cantonment on the 
said date shall be deemed to be residence in the cantorunei~t for 
purposes of this sub-section. " ; 

cii) in sub-section (21,- 

(a) for the words "aforesaid date" the words "qualifying da 
shall be substituted; 

( b )  clause (iq shall be omitted. 

7. Amendment of section 29, &Act IS of 1924.-Clause ( b )  of section 29 
&he said Act shall be omitted. 

8. Amendmenb of 'section 31, Act XI of 1924.- Clause (o) of section 81 of t 
said Acb shall be omitted. 

9. Extensi~n of ofterm of omce of elected members of Cantonment Boar 
@otwithstanding anything contained in section 15 of the said Aot, the el 
members of every Cantonment Board holding office immediately lbefore 
commencement of this Act shdl continue to hold office until the d a b  of 
notification of the election of their successors under sub-seation (T) of sectio 
of the said Acb, 

10. Repeal, and savings.-(1) The Cantonmenti Laws (Extansion and Arne 
ment) Ordinance, 1950 (XVIZI of 1950) is hereby repealed. 

(2) If  immediately before the 19th day of June, 1950, there was in f o m  
any of the Parti B States any law corresponding to the Cantonments (Hou 
Xccommodation) Acd, 1923 (VI of 1923), or the Cantonmen'& Ac#, 1924 (I1 
1924), such corresponding law is hereby' repealed. 

(3) Notwithsbnding such repeal, anything done or any aetion taken 
exercise of my  power conferred by or under such corresponding law s 
deemed to have been done or taken in the exeroise of the powers conferre 
or under the Cantonments (House Accommodation) Act, 1923, or the Can 
ments Acb, 1924, as the case may be, as if those Acts were in force in fh 
St'ate on the d g  on which such thing was done or action wa.s tacken. 
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TBE -c_- FINANCE - LAWS (AMENDMENT) ACT, 1950. 

No, LIV QF. 1950 

An Act to amend the Indian Finance Act, 1949 and the Finance 
Act, 1950. 

@?' 
.Y 

[22nd August, 19503 

BE i t  c r,mted by Parliament as follows:- 
1. Short title.-This Act may be called the finance Laws (Amendment) 

Aot, 1950, 

2. Amendment of Third Schedule, Act XIV of 1949.-In Part I of the 
Third Schedule to the Indian Finance Act; 1949,- t (a) in sub-dauses (a) and (b) of clause (i) of the proviso to paragraph 

h A, for the words "entitledl to a share on partition" the words "entitled 
F to claim partition" shall be substituted and shall be deemed alwajs to 

have been substituted; and 
I 

(b) at  the end of paragraph A,. the following Ezplanation shall be 
inserted, namely :- 

- "Explanation.-For the purposes of this paragraph, in the case 
of every E n d u  undivided fwnily goieri~ed by the Mitabhara law, 
a son shall be deemed to be entitled to claim partition of the co- 
parcenary property against his father or grandfather, notwithstanding 
any custom to the contrary." 

3. Amendme& of First Schedule, Act XXV of 1950.-In Par t  I of the 
P k t  Schedule to the Finance Act, 1950,- 

(a) in sub-olauses (a) and ( b )  of clause (i) of the proviso to paragraph 
A, for the 'words "entitled to a share on partition" the words "entitlea 
to claim partition" shall be substituted and shall be deemed always to have 
been substitute.l ; and 

. (b) at  the end of paragraph A, the following Explanation shall be 
jnserted, namely:- 

d t  ~s~1~nation.- or the purposes of this paragraph, in the case 

of every Hindu undivided family governed by the Mitakshara law,  
a son shall be deemed t o  be entitled to daim partition of the 
parcenary property against hts father or grandfather, notwit.hstandiDgi 
any custom to the contrary." 

Price anna 1 or 1Sd. 





THE INFLJJX FROM PAKISTAN (CONTROL) AiMENJl- 
*MENT ACT, 1050. 

No. LV OF 1950 

s An Act (to amend the Influx from Pakistan (Control) Act, 1949. 
, [22nd August, 1960;0'1 i 

t 
i E ib enacted by Parliament as follows:- 
t 
I 1. Short tntle.-+This Act may be called the Influx from Pakistan ((Cont;rol) 

!Amendment Act, 1950. 

I 2. Amendment of section 1, Act MLIII of 1949.-In sub-section (2) of 
section 1 of the Influx from Pakistan (Control) Act, 1949 (hereinafter referred 
;t;o as the said Act), the words "except the State of Hyderabad" shall be omitted. 

8. Amendmenb of section 2, Act XXIII Of 1949.-aause (d) of sedtion 2 of 
6he said Act shall be omitted. 

4. Insertion of new section 5A in Act XXIII of 1949.-After section 6 of the 
said Act, the followSng section *haall be inserted, namely:- 

"5A. Place of tn'al of offences.-An offenoe punishable under this AQ% 
may be tried by a court within the local limits of whose jurisdiction the 
offence was committed or the accused person may be found:" 

5. Rapeal of Ordinance XXII of 1950.-(1) The Influx from Pakidan (Contxol) 
Amendment Ordinance, 1950 (XXII of 1950) is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken in fhe 
exercise of-any power conferred by or under the said Ordinance shall be deemed 
;$O have been done or taken in the exercise of the powers confened by or under 
lfbis Act s s  if this Act were in force on the day on which such thing was done 
ar aot?on was taken, I ,. :I % t  A! 

Pmce anna 1 or l@. 

GIPD--81-4569 M of Law-26-6-603,600 
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THE MINIMUM WAGES (AMENDMENT) ACT, 1950. 

No. LVI OF 1950 

An Act to amend the Minimum Wages Act, 1948. + 

1 [22& August; 19501 . 

I .  :BE it enacted by Parliament as follows:- 
1. Short title.-This Act may be called the Minimum W&ges (Amendment) / Act, 1950. 

I 2. Amendment of secition 3, Act XL d 1948.-For clause (a) of sub-section 
i 
1 (1) of section 3 of the Minimum Wages Act, 1948 (hereinafter referred to as 

%he said Act), the following clause shall be substituted and shall be deemed 
I .always to have been substituted, pamely :- 

"(a) fix the minimum rates of wages payable to employees employed 
in all schedule employments- 

(i) in the case of an employment specified in the Schedule at 
the commencement of this Act, before the expiry of three years from 
such commencement ; and 

(ii) in the case of an employment included in the Schedule by a 
notification under section 27, two years or, as the case may be, .three 
years from the date of such notification according as the employment 
is included in Phrt I or Part I1 of the Schedule;". 

3. Validation of certain action taken under Act X I  d 1948.-No minimum 
rate of wages fixed under section 3 of the said Act, and no mbion taken for 
6xing minimum rate of wages under a.ny provision of the said Act, in an employ- 
ment specified in Part I of the Schedule thereto, between the 15th day of 
Masoh, 1950 and the 15th day of June, 1950 shall be invalid, merely bemuse 
,such rate was fixed or action was taken after the expiry of the period specifid 
in clause (a) of sub-section ( I )  of section 3 of the said Act as origindy enm&. 

4. Repeal of Ordinance X V ~  of 1950.L~he Minimum Wages ( E x b -  
sion of Time) Ordinance, 1950 (XVII of 1950) is hereby repealed. 

- 

Pdoe anna 1 or l i d .  
a-61-566 R% o f  Lsw-26-6-50-3,600 
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NAVAL FORCES (MISCELLANEOUS PROVISIONS) 
I ACT, 1950. 
I 

I 
! No. 1,VII OF 1950 J!'.. 4.. - 

An Act to make certain addit.iona1 provisions respecting the naval 
L forces of the Union so as to ensure the proper discharge of 
i 
i 

their duties and the maintenance of discipline among &hem. 
j [22nd August, 19501 

1 

BE it  enacted by Parliarhent as follows:- 
I 1. Short tit@.-This Act may be called the Naval Forces (Miscellaneous 
i Provisions) Act, 1950. 
1 2. Ineligibility of femaJes for enrolment or appointment in the naval imces.- 

No female shall be eligible (f0.r enrolment or appointment in the naval forces 
i except in such department, {branch or &her body forming p& of, or abtaohed 

to any portion of, the navhl forces as the Central Government may, by 
notzcation in the Official Ggzette, specify in this behalf. 

1 .  
&. Power to modify cert&in fundamental rights in their application to mem- 

bers Of the naval forms.-subject to the provisions of any law for the time 
Ijeing in force relaking to the naval forces or to any part thereof, €he Central 
Government may, by notificbtion in the Official Gazette, make mles-- 

(a) restricting, to subh extent and in such manner as may be necessary, 
the right of any membey of the navd forces- 

\ (4 to be a me4ber of, or to be associated in any way with, any 
trade union or labour union, or any class of tra.de unions or labour 
unbns, or m y  s o c i i ~ ,  institution m association, or any class of 
societies, institutionsl or assoc.i&i~io~la ; 1 

(ii) to attend or\ addreas any meeting or to take part in any 
demonstration organiped by any body of persons for any politiml or 
other purpose; 1 

(iil) to cornmunibate with the press or to publish or cause to be 
published acy boolr, letter or other document; 

I 
( b )  providing for the jmamner in which and the period for which any 

member of the naval forbs may be taken into, and dctabed in, naval 
custody, pending the triali of any cjuch member by a competent naval 
authority for any offence Oommitted by him. , 

4. Cbntiauatim of existing bules, regulartims, etc.---411 rules, regulations, 
orders, directions, and instruotibns relating to members of the navd ,forces or 
pny part thereof, made or issudd before the commencement of this ?%ct by or 

i 
.'I Pi.rqe anna I or ~f ta .  



Naval Forces (Mtscellanous Provisio s) i [AUT LVII OF 1950J 

under the authority of the Central Government of the Commander-in-Chief, 
Indian Navy, or by any ot,her coi12petent nav thority, shall, in so far as 
they relate to any of the matters dealt with s Act have effect as if they 
were rules made under this Act. 

5. R8peal of Ordinance XKI of 1950.-(1) dhe  Naval Forces (Miscellaneous 
Provisions) Ordinance, 1950 (XXI of 1950) is pereby repea-led., 

(2) Notwithstanding such repeal, ariyth ne or any action taken in the 
exercise. of any power conferred by or unde %id Ordillance shall be deemed 
to have been done or taken in the exercise powers conferred by or under 
this Act, as if this Act were in force on th on which such thing was done 
or aetion was takep. 



No; LVIII. OF 1950 

[22nd August, 1950]) 

B E it enacted by Parliament as follows:- 

1. Short title and commencement.-(7) This Act may be called the Dentists. 
(Amendment) Act, 1950. 

2. Amendment of .section 21, Act XVI of 1948;-The proviso to section 21 
01 the D-enti~ts -4ct, 3.948 (her,einafter referred to as the said Act), shall be 

4. Amendment of the Schedule, Act XVL of 1948.-After item ( 2 )  in Parb 
I of theScheduIe to the said Act, the following item shdl  be inserted, namely:- 

(i) had undergone two years' course of training in that institution,: 

(ii) hfisiilg been previously engaged in practice as 3 dentist or ai. 
inedicd practitioner, had undergone one year's course of training in) 
that institution." 

as originally enacted. 
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TJXE SALARIES OF MINISTERS (AMENDMENT) ACT, 1950.. 

No. LIX OF 1950 
___II___.. 

I 
e, An Act to m e n d  the Salaries of Ministers Act, 1947. 
I 
f [22nd August, 19501' 
t 
j BE it enacted by Parliament as follows:- 
f 
i 1. Sholt title.-This Act may be called the Salaries of Ministers  men& 1 ment) Act, 1950. 

/ % 
2. Amendment of section 2, Act LIII of 1947.-In section 2 of the Salaries 

[ af Ministers Act, 1947 (hereinafter referred to a s  the said Act), clause (a) shall 
be omitted. 

c 3. Substitution of new section for section 3, Act LIII of 1947.-For section, 
, 8 of the said Act, the following section shall be substituted, namely:- 

"3. salaries and allowances of Ministem.--There shall be paid $o 
each Cabinet Minister a, salary of three thousand rupees per mensem and 
a sumptuary auowance of five hundred rupees per mensem, to ewh 
Minister of State a salary of three thcusand rupees per mensem, and to 
eaoh Deputy Minister a salary of two thousand rupees per mensem." 

4. Amendment of section 4, Act LIII of 1947.-In sub-section (1 )  of 
section 4 of the said Act, for the words "Each Minister" the words "Emh 
gabinet Minister" shall be substituted. 

5. Repeal of Ordinance XX of 1950.-The Salaries, of Ministers (Amendment)' 
Ordinance, 1950 (XX of 1950) is hereby repealed. 







I 
I Price anna 1 OT l@. 
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THE S C H E a D U ~  i ' 

Year NO. 1 Short title Extent of repeal. 

lltll Vm The whole, em@ 
Chapter XT3C. 

P#18 XX- / Ths Indian Amy (8- 
pension of IW-W r 1 Ad, 1920. 

Tbe Prisoners of The whole. 
War (Forfeiture of 
Emolnmentra) Ordi- . 

1943- 
The Aative brvioco The whole. 

(Amendment) Or& 
nanoe, 1946. 
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.THE ALLIANZ STUTTGARTER LIFE INSURANCE 
I . ; '  ACT, 11950. 

\ No. LXII 9~ 1950. 

'An Act to provide e transfer of the business of the Allianz. 
Und Stuttgart nsurance Bank, Limited, to the United 
India Life nee Company, Limited, and for matters- 
connected the - 

[lst  December, 19,501 

\ BE it enacted by Parliamentl as follows : - 
1. Short title and comme This Act may be called t he  

-Ulianz Und Stuttgaster Life (Transfer) Act, 1950. 

4 (2) It shall be  deemed to ave come into force on the lslt day of Sepbm- 
bar, 1950. 

5 2. P)eflnitisn;la.-In t'his. Act unless the context otherwise requires,- \ 
ce Act, 1938 (N of 1938) ; 

means the Allianz Und Stuttgarter 

3. Trawfer ot assets the transferor company to the 
transferee CO-mpany . -A liabilities of the transferor com- 
pany -which relate to or life insurance business of the 
Gransferor aompany carried on iately before the commencementi of 
bhis Act by Messrs. A. F. Fe & Company, Chartered Accounta.nts- 
of Bombay, under the Defence Rules shall, by virtue of this Act, 
etand transferred to an feree company, subject to the 
provisi0.r~ of this Act d conditions specified in the First; 
fhhedule. 

cement as if the transferee company 
transferor company, and for any 
s or implied) to the transferor 

company there were *anything falling to be done on or 
transferee company, and witE 
o transfer rights, liabilities and 

ed, from the transferor com- 

Provided) that  n contract for the payment of any 
bonus, profit, inter policy shall have effect against the 

- -  -A- - .  
,' 



f Alliana Und Stuttgar 

transferee company expp t  on f an actutwid $aiuqtion of the businem 
of the transferor co&$hny &a commbdoement oFthis Act and to the 
extent, if any, that may be 

(2) For the removal of dou 
any decision or rule of law to 
ie referred to in sub-section ( 
reason of the declaration th 
*the United Kingdom and German 

5. Cessation of paymen to past insurance agents.-(I) 
Notwithstanding anything ntained in the Act ox in any other 
law for the time being in f act, all contracts of agency enterrid 
:into before the 3lst 'day en an insurance agent, a special 
agent or a chief agent' (b led) and the transferor company, 
.snd' any appointment m said date whereby remuneration 'is pay- 
able to any person in the.form of ission or bonus, shall be deemed Go have 
.been terminated with effect from the said date and no commission or bonus due, \ ' 40 such agent or pepson, whetber on .renewal premiums or otherwise, shall be 
,payable to him in respect of any life olicies procured by or through him before 
the said date. Ei 

(2) Notwithstanding anything to t e contrary contained 111 any law for khe 
.time being in force, no compensation s .  all be payable to !any person for the .ter- 
mination, in pursuance of this section, any contract of agency or other appoint- 
ment. \ \ 

6. Provision for facilitating trans er.-The Central Govetnment aay, 
by order notified in the Official Gaeett Q , make such incidental, supplementary 
or consequential provisions as. in its opkion. Rrp neceswry to secure t h ~ t  the 
+ransfer of the assets and liabilities of t e transferor company to the tzansf~ree 
-company are fully and effectivelv carrie out, and jn pi:rticular and, \vl:!:f)ut 

:notified in the Official Gazette-- 

\ 
.pre!udice to the generality of .;uch po er, provisicn may be made by 1vt.4er 7 

(a) for adapting the terms of cod racts entered into between the trans- 
Eeror company and any other person efore the commencement of this Act, 
so ns to confonl~ to the changes conse ent on the passing of this Act in the 

commencement ; 

i circumstances in which the contracts "3vill fall to be performed after sucih 
t 
$ 

(b) for requiring any person concejled with the keeping of bhe register 
. of the holders of any securities or inses ments now transferred to the .trans- - 

feree company, to forthwith register th ! transferee company therein and to 
issue to the transferee company the apfiropriate documents of title relating 
to the secusities or investments tran 

(c) for the continua.tion by or agai sferee company of any 
legal proceedings pending by or against 

7. Power to give diiecti0nS.-(1) I f  any 
t o  bhe provisions of this Act, the Controller 
of the Central Goverpment, give such dire 
he may consider necessary and the transfe 
ply with such directions. 

(2) If the transferee company fails to 
under sub-section (1) it shall be deemed 
able under sect.ion 102 of the Act. 

8. &peal..-(l) m e  Allisne Und S t  
fer) Ordinance, 1950 (XXIV of 1950) is h 
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THE AJMER TENANCY AND LAND XLECORDS (AMEND- 
i 
>, MENT) ACT, 1950. 
1 

No. LXIII OF '1950 

'An Act t.o amend the Ajmer Tenancy and Land Records A c t ,  1950, 

B E it enacted by Parliament as follows : - 
1. Shmt title.-This Act msy be called the Ajmer Tenancy and Lana 

Becords (Amendment) Acb, 1950. 

\ 2. Amendment of section Q03, Act XLII of 1950.-In sub-section (2) of 
section 203 of the Ajmer Tenancy and Land Records Act, 1950 (hereinafter 

' referred to as the said Act), after clause (r), the following clause shall, be, 
inserted, namely :- 

"(8)  for the levy of a fee in respect of any application or the grant 
of any relief under this Act in cases not specifically provided for". 

3. Amendment of section 204, Act XLII of 1950.-In sub-section (I) of sec- 
%ion 204 of the said Act, for the words "three months", the words "nine 
months " shall be substituted. 

4. atepeal and saving.-(1) The Ajrner Tenancy and Land Records (Amend- 
ment) Ordinance, 1950 (XXIII of 1950) is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken in the  
exercise of >any power conferred by or under the said Ordinance shall be deemed 
to have been done or taken in the exercise of the powers conferred by or under 
%his Acrj; as if this Act were in force on the day on which such thing was done 
or action was taken. - 

(3) References in this Act to any of .th&'provisions of the principal Aet 
shall be construe& as. references to those pi.ovisions. as in force immediately 
before the cornmencement of the said Ordinanc,e. 

Price anna 1 OT l i d .  
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. 
(2) The notifioations specified e Secolld Schedule shall cease to heve 

affecb on the commencement of Act, except 8s respects things done 
omitted to be done before such c 

i Z (Sse ~ o t i o n  3) 

Terms and conditions relating to the of the bustness of the tran8ferof 

1. The transferee company shall m h t a i n  a separate account in which 
ahall be shown the business of the trhnsferor company which has been 
&ansferred to it and la separate valuation thereof shall be m d e  from time t o  
Erne with a view to ascertaining whether rofits appertaining to such business b and divisible among holders of life policieqe exist. 

t 
2. The transferee company shall be bouhd to pay in full all claims wising 

out of any life policy issued by the t r a n s f e r o q ~ o m ~ ~ n y  and remaining to be paid 
at ihe commencement of this Act or falling be paid at  any time after such 
oommencemen't. 

3. Notwithstanding anything contained n Notification No. 168 r(23)- 
*W/41 of the Government of India in the ~ o m b e r c e  Department, dated the 
27th day of June, 1942, the transferee compsnA shall be liable to make good in 
aespect of every policy of life insurance which hqd fallen due for payment l,,efore 
'the commencement of this Act the diffesence b$tween the amonnts actually 
paid to the holder thereof by or on behalf of the tl' nsferor company in pur~uance 
of the said notification and the full amount whic would have been payable if 
*at notification had not been issued. 

a 
! 
B 4. If the transferee company recovers or receivks any movley from outside 

India which relate to the assets now transferred transferee company the 
aame shall be applied by the transferee company benefit of the life poli- 
aies of the transferor company issued in India. 

THE SECOND SCHEDULE 
(See section 8) 

Repea 1s 

Notification No. and date ~onteAts of Notification 

1. No. 288-0R/39, dated the 14th ' December, 
1939, of the Government of India, Defence 

, Co-ordination Department. 

-3. No. 168-l(2)-W/39, dated the 22nd February, 
1941, of the Government of India, Depart- 
ment of Commerce. 

. :fj. No. 168-1 (23)-W/41, dated the 27th June, 
1942, of the Government of India, Depart- 
ment of Cornmeroe. 

1 - - 
1 
I 
I 





An Act to provide for the incorporation and regulation of Road 
Transport Corporations. 

[4th December, 19501 

BE it enacted by Parliament as follows : - 
CHAPTER I 
PRELIMINARY 

1. Short title, eartent and mmencement.-(1) Thin Act &ay be called 
e Road Tra.nsport Corporations Aot, 1950, 

whole of India except the 
4 & t L & d ~ ~ ~ 7 ' j  -* 

a State on such date as the Central Govera- 
fficial Gazette, appoint in this behalf for suoh 

e appointed for different States. 
2. DefinitSons.-In this Act, unless the wntext otherwise requires,- 

(a) "ancillary service" rnesns any subsidiary service which provider 
aqenities or faoilifies to persons making use of any road tmwport &ae 
of ' a Corporation ; 

( b )  "Corporation" means a Road Tramporb Corporation established, 
under section 3 ; 

(c) "extended area" means any area or route 'to which the operation. 
sf any road transport service of a Corporation has been extended in the 
manner provided in seotion 20; 

( d )  "prescribed" means prescribed by rules made under this Act; 
(8) "road transport service" means a aervice carrying passengers or . 

goods or both by road in vehicles for hire or reward; 
V) "vehicle" means any mechanically propelled vehicle, used or cav- 

able of being used for the purpose of road transport, and includes a tram- 
Qrsr, a trolley-vehicle and a, trailer; 

(g) words and expressions used but: not defined in this Act and defined 
In the Motor Vehicles Ac6, 1939 (IV of 1939), have the meaning assigned; 
h them in that 'AoB; -- - - 

L rth dz@ * p+ 6 - I Z - F O ~  & 
: - 
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' 3. EstabliPlmant of Road Ransport Corporations in the states.-I$$ 
State Government, having regard t o -  - . . $@+ .+> .: 

. (a)  the advantages offered'to the public, tiade and industry b y  tl$ . .< 

development 'of road .transport; ., . :i...,.t:: . -,Xi ,.. 

( b )  the desirability of co-o$i&ting any form of road Eranspoti *,>. 

any other form of transport; . di i / :: 

( 0 )  t h s  desirability of extending and improving the facilities for 
hransport in any area and of providing an efficient and economical sy 
of road traas~ort service therein; 

ma?, by notification in the Official 
poration for t.he whole or any part 
be specified in 'the notification. 

. . . 4 4  .. .Incorporation.-Every - Corporation &all be a. b.6 
name notified under section 8 .having perpetual successi 

! and shall by the said name sue m d  ba sued. 

(2) The State Government may,-if it so thinks 
m e m b e ~  as the Vice-Chairman-. of the Corporation. 

c < ,  g. Rules made ,under this Act shall pmvide for the re 
of e Central Government and of the ,State Government 

s'Uorporatioh in' such prpportion aa may be agreed to by both 
and of nomination by sash Government of its ow 
where the capital of: s Corpora6ion is raised by 

$ .  parties under sub-section (3) oi seotion 23, provis 
representation of such shareholdem in the Corpor 
t;b rugrusentntives shall be e h t d  by such sha,r 

? . -  . (43 The term'ofofim-df, and the manner o 
' members of the.Oorporatibn shall 'Se such as 

' e). Disqualifications for be 
' Igoration;--A pers6n shall be 

member of a Corporation* 
(a) if h e  is found to be a lunatict or a person of unsound mind? o 
(b )  if he has been adjudged insolvent; or 
(0). if he has h e n !  oonvict.ed of an 

lnent the nature and extent of shares held by him in such comFany; 
(e) if he has. any financial interesE 

$aking. 
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7. Resignation of oface by the Ohairman or a member.-The Chairman ~ z :  + 

my other member of a Corporation may resign his offiee b giving notiw Bg - 
writing to the State Governmeiit and, on such resignation being accepted b ~ :  
*hat Government, shall be deemed to have vacated his office. 

8. Removal of Chairman and members from oBBce.--The Side Govern- 
ment m a j  remove from office the Chairman or any other member of the Oor- 
poraiion who- 

(a) is or becomes subject to any of the disqualifioations mentimed in 
section 6; or 

(b) without excuse sufficient in the opinion of Ihe State Government, is 
absent from more khan four consecutive meetings of the Corporation : 

Provided that no ,member nominated by the Central Government shall be 
.removed from office without the concurrence of that Government. 

9. Vacancies amongst members or defect in the constitution not to h v a b  
date acts or proceedings of a Corporation.--No act or proceeding of a Corpom- 
b n  shall be invalid by reason only of the existence of m y  vacancy amongsll 
its members or any defect in the constitution thereof. 

' ti. 
'10. Temporary associa~on of persons with s Corporation for particular pnr- 

p@es.-(1) A Corporation may associate with itself for any particular purpose 
in such manner as may be determined by regulations made under this Act any 

Terson whose assistance or advice it may desire. 
( 2 )  A parson associated with i t  by the Corporation under sub-sectim (1) Tor 

any purpose shall have a right to take part in the discussions of the C o p m  
Bon relevant to that purp~se, but shall not have a right to vote at a rnee$ing 
of the Corporation. 

11. Meetings of Corporations.--(I) A Corporation shall meet at such tiaslea 
m d  places and shall, subject to the provisions of sub-sections (2) and. (3) 
observe such ruleu of procedure in regard to transaction of business a t  its rneeti- 
h g s  as may be provided by regulations made under this Act: 

Provided that the Corporation shall meet at least once in every three clcotha, 
(2) The person to preside at a meeting of s Corporation shall be the Chair4 ' 

man thereof, or in his absence from any meeting, the Vice-Chairman, if my, 
in the absence of both the Chairman and the Vice-Ch~airrnan, such member 

as may be chcsen by the members present from among themselves to preside, 
(3) All questions 86 a meeting of a Corporation shall be decided by o 

majority of votes of the members present, and in the case of equality of votes, 
'the Chairman or, in his absence, any other person presiding shall have a second 
or casting vote. 

12. Power to appoint committees and delegate functions.--A Corporation , 
,may, from time to  time, by resolution passed at a meeting- 

(a) appoint committees of its members for performing such functione 
as may be specified in the resolution; 

(b) delegate to any such committee or to the Chairman or Vice-Chair- 
man, subject t o  such conditions and limitations, if any, as may be specified 
in the resolution, such of its powers and duties as it may think fit; 

(c) authorise the Chief Executive Officer or General Manager, subjeedl 
t o  such conditions and limitations, if any, as may be specified in the resw 

' 

lation to exercise such powers and perform such duties as it may deem 
necessary for tihe efficient day to day administration of its businens. 
13. Authentication of orders and other instruments of a Gorporation,---All 

-srders and decisions of a Corporation shall be authenbicated by the signatwe 
ot the Chairman or any other member authorised by the Corporation in this 
behalf, and all other instruments issued by a Gorporation shall be authenticated 



A J Road  Transport ~ o a o r a t i o n s  [AOT LXW 
I " . I  I- by ths signature of the Chief Executive offiber or henera1 Manager or angrother 

&cer of the Corporation authorised in like manner in this behalf. 
14. Officers and amants of the Corporation.-(1) Every corporati&' ;hall. 

have a Chief Executive Officer or General Manager and a Chief Accounts Officer 
appointed by the State Government. 

(2) A Corporation may appoint such other officers and servants as i t  con- 
ddem necessary for the efficient performance of its functions. 

(3) The conditions of appointment and service and the scales of pay of &he 
officers and servants of a Corporation shall- 

(a) as respects the Chief ~xecutive Officer or General Manager and the 
Chief Accounts Officer be such as may be prescrbeid, and . . 

(b) as respects the othm officers and servants be such as may, sub-ject 
to the provisions of section 34, be determined by regulations made under 
this Act. 

18. The Chief Executiire Ofher or General Manager and the Chief ~ c c o u n k  
0fBCer.-(1) The Chief Executive Officer or General Msnsger shall be B e  
exwutive head of the Corporation and all other officers and servants of t he  
-oration shall be subordinate to him. 

(2) The Chief Accounts Officer shall have the right to record his views on 
every proposal involving expenditure from the fund of the Corporation pdor 
Oo the consideration of such proposal by the Corporation. 

18. General disqualiflmtion of all ol3cers and servants.-No person whe 
'Bas directly or indirectly, by himself or his partner or agent, any share. or 
interest in any contract, by or on behalf of a Corporation, or in any other road 
b n s p r t  undertaking shall become or rem,ain an &cer or servant of the$ 
poration. 

17. Appointment ot Advisory Council.-The State Government 
may, after ascertaining the views of the Corporation, by notification in t h e  
Wcial  Gazette, constitute one or more Advisory Councils consisting of such. 
number of pnrsons, on such terms, and for the purpose of advising the Corporatio~ 
'pn such matters, as may be specified in that notificaiion. 

CHAPTER III 

18. General duty of Corporation.-It shall be the general d u e  of a 
corporation so to exercise its powers as progressively to provide or seeure ar 
promote the provision of, an efficient, adequate, economical and properly co- 
ordinated system of road transport services in the State or part of the State f o ~  
which it is established and in any extended area: 

Provided that nothing in this section shall be construed as im~osing on o 
@rportation, either directly or indirectly, any form of duty or liability enforce- 
&ble by proceedings before any court or tribunal to which it wodd not other- 
wiee be subject. 

19. Powers of Corporation.-(1) Subject to the provisions of thi 
PeO, s, Corporation shall have power- 

I (a) to operate road transport services in the State and in any ex- 
I tended area; 
I (b) to provide for any ancillary serviee; 

(c) to provide for its employees suitable conditions of service includ- 
h q  fair wages, establishment of provident fund, living aecommod&tion, 

I piaaes for resti and reereation -and other amenities. 
I 



(8) subject to the 'provisions of this Act, the powers' conferred by sub-- 
W o n  (1) ahdl inc4ude power- 

(a) to mmufacture, purchase, maintain and repair rolling stock, vehid 
oles, appliaaces, plant, equipment or any other thing required for ,the pur- 
pose of any d the mtivities of the Corporation referred to in ~ub-section ( I ) . .  

Explanation.-In this clause, the expression "manufacture" does no) 
include _the aonstruction of the complete unit of a motor vehicle exeept for- 
purposes of experiment or researoh : 

(b )  to acquire and hold such property, both movable and immovable, 
rs the Corporation may deem necessary for the purpose of any of the saS1 
mtivities, and to lease, sell or otherwise transfer any property held by it; 

i (o) to prepare schemes for the acquisition of, and to acquire, either 
by agreement or compulsorily in accordance with the law of acquisition f o r  

1 the time being in force in the State concerned'and with such procedure 
as may be prescribed, whether absolutely or for any period, the whole or any 
part of any undertaking of any other person to the extent to which the 
acttivities thewof consist of the operation of road transport services in that  
State or in any extended area; 

(a) to purchase by agreement or to take on lease or under any form 
of ienancy m y  land and to erect thereon suah buildings as may be neces- 
aary for the purpose of c a v i n g  on its undertaking; 

(6) to authorise the disposal of scrap vehicles, old tyres, used oils, or 
any other stores of scrap value; 

Cf) to enter into and perform all such contracts as may be necessary , 
for the performance of its duties and the exercise of its powers under the 
Act ; 

(g) to purchase vehicles of such type as may be suitable for use in 
the road transport services operated by the Corporation; 

(h) to purchase or otherwise secure by agreement vehicles, garages, 
sheds, o&ce buildings, depots, land, workshops, equipment, tools, aooea- 
wries to and spare parts for vehicles, or any other article owned or 
possetamd by the owner of any other undertaking for use thereof by the 
C~rporafion for the purposes of its undertaking; 

(0 tp do anything for the purpose of advancing the ski1 of persone 
employed by the Corporat.ion or the efficiency of the equipment of the Cor- 
poration or of the manner in which that equipment is operated, including 
the provision by the Corporation, and the assistance by the Corporation k 
others for the provision of facilities for training, education and research; 

(j) B enter into and carry out agreements with any person carrying on 
bueiness as a carrier of passengers or goods providing for the carriage ok- 
passengers or goods on behalf of the Colyoration by fhat other person a t  

' 
a, through fare or freight; 

{ k )  to provide facilities for the consignment, storage and delivery of 
goods ; 

( I )  to enter into contracts for exhibition of posters and advertising 
boards on and in the vehicles and premises of the Corporation m d  also for 
advertisement on tickets and other forms issued by the Corporation to t h e  
public; 

( m )  with the prior approval of the State Go~zmment to do all other 
things to facilitat'e the proper carrying on of the business of the Corpora- 
tion. 

(3) Nothing in this section shall be construed as authorising a Corporation, 
~ w p t  with the previous approval of the State Government- 

'(i) do mmufacture or maintain anything which is not required directly o r  
hdirectly for-use for the purpose of the undertaking of the Cbrporation or 
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to repair, shore, or'provide any service for, any vehiole whioh does no3 
belong to the Corporation or k not used directly .>$ or indireotly +x.tx r .  , fop $he pur- 
pose of its undertaking; 1 ,  

(ii) & purchase any vehicle for the purpose of sale to another persoq 
, (iii) to sell or supply to any person lubricants, spare parts, or ,equipmen@ 
for or accessories to, vehicles; 

(iv) to let vehicles on hiredor the carriage of passengers or goods excep* 
as expremly provided by or under this Acf. 

(4) Except as otherwise provided by this Act nothing in the foregoing pro- 
.visions shall be construed as authorising the Corporation to disregard any law 

for or accessoriee to, vehioles; 
(5) Where a Corporation acquirzs the whole or any part of an undertaking 

"of any other persoD, the Corpor~fion shall, in appointing its officers and ser- 
vants, taka into consideration the claims of employees employed in that under- 
baking. 

(6) The provisions of this section shall not be construsd as limiting a q  
power of Corporation conferred by or under any subsequent provision of this 
Act. 

'20. Extension of the operation of the road tr8nspOrt service of a Cmporatsm 
to areas wiwithin another State.-(1) If a Corporation considers it to be ex- 
pedient in the public interest to extend the operation of any of its road tram- 
port services to any route or area situated within mother State, i t  may, wftE 
the permission of the State Government, negotiate with the Government oi 
the other State regarding the proposled extension. 

(2) If the Government of the other State approves the proposed extension, 
the Corporation shdl  prepare a scheme for the purpose and forward the same 
40 the other Government for its consent, and after such consent has been 
received, the Corporation may, with the previous approval of the State Govern- 
ment, sanction the scheme. 

(3) After the scheme has been so sanctioned, it shall be competent for the 
Corporation to extend the operation of its road tlansport service to such rouh 
or area and when the operation of such service is so extended, %he Corpora- 
tion shall operate the service on that! route or in that area subject to the pro- - 
visions of any law in force in the other State within which such route or area 
5s situated. 

(4) The Corporation may, frbm time to time, alter or extend the scheme 
sanctioned under sub-section (2) by a supplementary scheme prepared ascl 
sanctioned in the manner provided in the foregoing provisions cf this section. 

21. Carriage of mails.-Notwithstanding anyhhing contained in the Motsr 
Vehicles Act, 1939 (IV of 1939), a Corporation shall, if so required by the Cen- 
Cd Government, carry mails a t  such rates and on such terms and condition8 
as may be specified in this behalf by the Central Government in consultation 
with the State Cio~rernnlent. 

CHAPTER IV 
FINANCE, ACCOUNTS AXD AUDIT 

!?2. Qeneral principle of Corporation's finance.-It shall be the gensrd 
principle of a Corporation that in'carrying on its undertaking it shall 9ct on 
bueiness principles. 

23. Capital of the Corporation.-(1) The Central Government and the 
State Government may provide to a Corporation established by the State Gov- 
ernment, in  such proportion as h a y  be agreed to by both the  government^, - 
any capital that may be requjred by the Corporation f@r the pnFose of carrying 
on the undertaking or for purposes connected therewith on such terms a~ld 

- - 
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-aouditions, not inaons5stent with t h i  provkiona of this A d ,  ss the Bbabe Gov- 
=ernmenti may, with the previous approval of the Central Government, deter- 
mine. 

(2) Where the capital of a Corporation is not provided under sub-saction 
(I), the Corporation may raise, by the issue of shwes, sueh oapital as may 
be mthorised in this behalf by the State Government. 

(3) The suthorised capital of the Corporation shall be divided into such 
number of shares as ths State Goverllment may determine; and the number 
of shares which shall be subscribed by the State Government, the Central Gov- 
%rnment apd other parties (including persons vhose undertakings have been 
acquired by the Corporation) shall also be determined by the State Governmenb . 
In consultation with the Central Government. 

(4) The allotment of shares to o-lk~er parties mentioned in sub-seetion 
-13) shall be made by the Corporation in such manner as may be prescribed. 

(5) The shares of the Corporation shd1 not be transferable except in 
socordance with the rules made under this Act. 

(6) The Corporation 'may at any time, with the previous approval of, tihe 
Stat6 Government, redeem the shares issued to the other parties under sub- 
section (4) in such manner as may be prescribed. 

t 
'i 24. Additional capitfa1 of the Corporation.-If, after the issue of shares 
. under section 23 a Corporation requires any further capital, the Corporation 
i: .may, with the previous sanction of the State Government, raise such additional 
I capital by the issue of new shares and the provisions of sub-sectio%s (2), (3), 

/ (P), (5) and (6) of the said section shall apply to the issue of such shares. 
25. Guarantee by the State Government.-The shares of a Corporation shall 

! be gua~anteed by the State Government as to the pa'yment of the principal and 
/ $he payment of the annual dividend at such minimum rate as may be fixed by 

.the S t ~ t e  Government by notificstion published in the Official Gazette at the 
time of issuing the shares. 

I 26. Borrowing powers.-A Corporation may, with the previous approval 
af thg State Government, borrow money in the open market or otherwiee for 
the purpose of raising its working capital. 

27. Fund of the Carporation.--(I) Every Corporation sha.11 have its own 
fund and all receipts of the Corporation shall be carried thereto and all 
payments by the Corporation shall be made therefrom. 

(2) Except as otherwise directed by the State Government, all moneys be- 
' longing to that fund shall be deposited in the Reserva Bank of India or with 

the agents of the Reserve B m k  of India, or. invested in such securities as may 
be approved by tho S t a b  Government. 
- 28. Payment of interest and dividend.-(1) Where the capital of a Coqo- 

ration is provjded by the Central Government and the State Government under 
sub-section (I) of section 23, the Corporation shall pay interest on such cap iw  
at such rate as may, from time to time, be fixed by the State Government b 
consultntion with the Central Government and such interest shall be deemed 
to be a part of the expenditure of the Corporation. 

(2 )  Where 'the Corporati'on raises its capital by issue of shares, it &dl 
pay dividend on such shares a6 such rate as \may, from time to time, be fixed 
by the Corporation, subject to any general limitations which may have been 
imposed by the State Government in consultation with the Central Govern- 
men€, and such dividend shall be deemed to be a part of tha expenditure of 
+he Corporation. 

29. Provisim for depreciation and reserve and other funds.-(1) .A 
Corporation shall make such provisions for depreciation and fox reserve, and 
other funds as the State Governmanl mag, from time to time, direct. 
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(2) The management of tlhe.ssid funds, the sums 'to b'e kkcied from time , 

80 time to the oredit thereof and the application of the moneys compriseib. 
fierein shall be determined by the Corporation; 

Provided that no fund shall be utilised for any purpose other than fithat for. 
which it was created without the previous approval of the State Governmen&. 

B0. Disposal of net profits.-After making provision for payment of interest 
and dividend under section 28 and for depreciation, Seserve and other funds- 
under seotion 29, a Corporation may utilise such percentage of its net annual 
pmfits as may ba specified in this behalf by the Sbate Government for the pro- 
vision of amenities to the passengers using the road transport services, welfare 
of labour employed by th% Corporation and for such other purposes 
iu may be-prescribed with the pravious approval of the Central Government, 
and the balance shal! be made over to the State Government for the purpoeg 
of road development . 

31. Power oi the Corporation to spend.-A Corporation shall have power 
k spend such sums as i t  thinks fit on objects authorised under this Act an& 
ruch sums shall be treated as expenditure payable out of the fund of the Cor- 
poration. 

B2. Budget.-(1) Every Corporation shall, by such date in each year as. 
may, be prescribed, prepare a d  submit to the State Government for approval 
a budgst far the  next finaxial year showing the e~timated receipts and expen- 
Bitura during thrrt financial year in such form as may be prescribed. 

(9)'Subject to  the provisions of sub-sections (3) and (d ) ,  no sum ah& 
be expended by or on behalf of a Corporation unless. the expenditure of the 
same is covered by a current budget grant approved by the State Government. 

(3) A C q o ~ a t i o n  may sanction any re-approprifation witthin grantr 
born one head of the expenditure to  another or from a provi~ion mada far 
one scheme to that in respect of another, subject to the condition that the 
aggregate budget grant is not exceeded. 

'(4) A Corporation may, within such limits and subject to such conditions 
re may be prescribed, incur expenditure in excess of the limit provided in bho 
budget approved by the State Government under any head of expenditure or 
!XI connection with any particular scheme. 

83. Accounts and audit.-(1) Every Corporation shall cause to be main- 
tained such books of account a.nd other books in relation to its accounts ln 
such form and in such manna  as.may be ~rescribed. 

(2) The accounts of s Corporation shall be audited by the auditor appoint& . 
by the State Government a t  such times and in such mmner as may be pre- 
scribed. 

(3) As soon as the accounts of a Corporation have been audited, the 
CQrporation shall send a copy thereof together with a copy of the repoh of 
'6be auditar thereon to the Central Government and the State ~overnment.  

CHAPTER V 

84. Directiens by the State Government.-(1) The State Gavernment mar, 
dQer consultation with n Corporation established by such Government, give tb 
the Corpora'uion general iustrnctions to be followed by the Corporation, and E U O ~  
Inshctions may include direc>Lions relating to the recruitment, conditions of 
eervice and training of its enr~,Iopees, wages t o  be paid to $he employew, 
reserves to be maintained b~ il  disposal of its profits or slacks. 

($) In  the exercise of i t s  nn1rsr.s and psrforxnance of its duBies under Qhir 
%at, the Corporation fiball not d e ~ w t  from any general instructioner issued 
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undk sGb-seetion (1) except with the previous permission of the S t a b  
fhvernment . 

35. R e t u ~  and reporb.-(I) Every Corporation shall furnish tb the Stat& 
Govern~nent such returns, statistics, accounts and other information with res- 
pect to its property or activities or in regard to any proposed soheme as the- 
Eltate Government may from time -to time require. 

(2) Without prejudice to the provisions of sub-section ( I ) ,  a Corporation.' 
ahall, as soon as possible after the end of each financial year, submit to the 
Central and the Btate Governments II report on the exercise and performance 
by it of its powers and duties under this Act during that year and on its policy 
and programme. 

36. Power to order inquiries.-(1) The State Government, with a view: 
to satisfy itself that the powers and duties of a Corporation established by that 
Government are being exercised and performed properly, may, at  any t i e ,  
appoint any person or persons to make inquiries into all or any of the activities 
of the Corporation and to report to the State Government the result of such 
inquiries. 

f (2) The Corporation shall give to the person or persons so appointed dv 

i' taoilities for the proper conduct of the inquiries and shall produce before, or 
furnish to, the person or persons any document, account or information in the 
possession of the Corporatioil which such person or persons demand for tho- 
purposes of the inquiries. 

J 37. Power to control a paxt of the undemking of a aorporation.-(1) If on 
receipt of the report of any inqu1x.y held under section 3 G  or otherwise, tha- 
Btate Government is satisfied that i t  is necessary so t~ do in the public 
interest, the State Government may, by notification in the Official Gazette, 
authorise any person to take over from the Corporation, a id  so long as that. 
notification is in force, to administer in accordance with such directions as may 
be issued from time to time by the State Government such part of the under- 
faking of the Corporation as may be specified in the notification, and any per- 
son so authorisled may, for, the purpose of so administering the said part of 
the undertaking, exercise all or any of the powers of the Corporation or of any- 
officer of the Corporation under this Act, issue such directions as he thinks- 
dt to the officers or  servant,^ of the Corporation and employ any outside agency. 

(2) The State Government may by such notification direct that aE- 
charger, and expenses incurred by the person so authorised together with such 
remuneration as the State Government may allow from time to time b- 
such person shall be paid within such time as may be fixed by the State- 
Government from the hmd of the Corporation, and if the expenses are not so 
paid, the State Government may make an order directing the persons having 
ithe custody of that fund to pay to the person so authorised such expenses- 
%n priority to any other charges against such fund and he shall, so far as tke 
funds to the credit of the Corporation admit, comply with the order of the 
Gtate Government. 

88. Power to supersede a Dorporation.--(1) If the State Government iw 
of opinion ,that s Corporation established by that ~overnmedt is unable to 
perform, or has persistent1 made default in the performance of the duties im- 

7l posed on it by ox under t e provisions of this Act or has exceeded or abused: 
its powers, the State Government may, with the previous approval of %he- 
Central Government, by notification in the Official Gazette, supersede the 
Corporation for such period as may be specified in tihe notification: 

Provided that  before issuing a notification under this sub-section the S tak '  
OovernmenL ~ h d l  give a reasonable tims to Dho Corporation to show cause- 
why i t  should neb be superseded and shall consider the explanations and objec- 
tions, if any, of 'the Corporation. 
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(2) Upon the publication . . . .  of a notification under. sub-section - ( d )  .superse(d-'. ' - ' 

,:b~g a Corporation- . . , . . . 
(a) all the membkrs of the Corporation shall, ' a s  from the  date .of super- 

~ession, vacate their offices a s  such members; ~. 

( b )  all the powers and duties- which m i y , .  by or under the provisions :of j 
t h b  Act or of any other law; be exercised or performed by or on behalf .bf 
the Corporation shall, during the period of supersession, be exercised and 
performed by such persoil or persons as the State Government may 
dirw t ; . . 

( c )  all property vested in the Corporation &all, during the  period 6i 
supersession, vest in the State Government. 

. (3) On the expiration of the period of supersession specified in the notifica- 
-,%ion issued under sub-section (I), the State Government may- 

(a) extend the period of supersession for such further term as it bay, ', 

, consider necessary ; Or 
. . 

( b )  reconstitute the Corporation in ' the manner provided. in section . 8. . 

89. Liquidatim of a Corporation.-(I) No provision of any law relating to  the 
>-winding up of companies or.  corporations shall apply to a Corporation, and no 
>Gorporation shall be placed inliquidatioil save by order of the State Govern- 
.-.ment concerned and save in such rna.nner as may be directed by that Govern- 
:.menti : . 

Provided that no such order shall be made by any State Government excepff 
with the previol;~ approva.1 of the. Central Government. . .  

(2)  I n  the @vent of a Uorportion being placed i n  liquidation, the assets of 
-#he' Corpora.tion, after meeting the liabilities, if any, shall be divided a4mong 
%he Central and the State Government and such other parties, if any, as 
-may have subscribed tn the capital in proportioil to t-he contribution made by 
-each of them t o  the total capita,I of the Corporation. . 

40. Compensation for acquisition of road traqortl and&aking~.-when- . -  

-.ever a Corporakion acquires onder this Act the whole or any par5 of any under- 
-%aking, there sha,ll be paid by the Corporation compensation the amount of whicli 
ahall be determined in the manner and in a,ccordance with the procedu,re here- 
ihafter set out, that is to say,-- 

. . .  

(a) where the amount of compensation can be fixed by agreement, i t  
shall be paid in accordance with such agreement; 

( b )  where no such agreement can be-reached, the amount shall be deter- 
mined by an arbitra-l t,ribunal consisting oE one nominee of the Corpora- 

-tion,"one nominee of the person to be compensated, and a Chairman t o  be : 

nomina,ted by the Chief Justice of the High Court exercising jurisdiction.. 
' 

.in relation to  the State concerned; 
, (c) an appeal shall lie to the High Court against the decision of the- 

tribunal and the order of the High Court on such appeal shall be final. 

41. Co.qOration to be deemed to be a 1oca.l authority and provision as to 
-Wrd  pasty risks.-(7) A Corporation 'shall be deemed to be a local authoritiy 
.&hin the meaning of the Motor Vehicles Act, 1939 (W of 1939). 

(2) The State . Government inay, by notification in .the Official Gazette, 
..exempt the motor vehicles of a Corporation from the operation of the p r o v i s w  
.of Chapter V I I I  of the Motor Vehicles Act, 1939: 

Provided that  no such notification shall be issued unless a fund has been 
,established alld .is maintained by the Corporstion'in accordance with the rule8 
madr, in that behaif under this Act for meeting any liability arising out of the 

- .  

w e  of any v&iclo rJi the Corporation which the Corporation or EnJ' Person i n  
. . . . .  dhe eaployment of t he  (jorporation may incur to .third parkie8.i .,. 
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, 4a. Power 01 ehtrg.-Whenever i t  is necessary for a Corporation ta 4 ~ -  
out any of its works or to make any survey, examination or investigation, pre- 
liminary or incidental to the exercise of powers *>r the performance of dutiee, 
by the Corporation under this Act, any oficer or servant of the Corporation 
generally or specially empowered by the Corporation may, with the previous 
permission of the district magistrate, mter upon any land or premises between 
sunrise and sunset, after giving reasonable notice of the intention to make suoh 

' entry to the owner or occupier of such land or premises, and at  any other 
time, with the consent in writing of the owner or occupier of such land or 
premises, for the purpose of the carrying out of such works or the iliaking d 
such survey, examination or investigation. 

43. Xernbew, officers and servants of a Corporation to be public semanb.- - All members of a Corporation, and all officers and servants of a Corporation,, 
whether appointed by the State Government or the Corporation, shall be 
deemed, when acting or purporting to act in pursuance of any of the provifiions 
of this Act or of any other law, to be public servants within the meaning of seo. 
,.ti011 21 of the Indian Penal Code (Act XLV of 1860). 

44. Power to make rules.-(1) The State Government mag, by notifioation. 
in the Officid Gazette, make rules to give effect to the provisions of this Act. 

(2) I n  particular, and without prejudice to the generality of the foregoing 
power, such rules may provide for all or any of the following matters, namely: - 

(a) the conditions and manner of appointment of members of a Corpo- 
_ration, the representation in the Corporajiion of the Central and the State- 
Government, and,where shares are issued to other parties under sub-seotion 
(3) of section 23, of such shareholders, and generally all matters relatingt 
to the constitution of the Corporation; 

( b )  remuneration, allowances or fees to be paid to the members of Qhe 
Corporation or other persons associated with the Corporation under see- 

- tion 10; , . 
(c) the term of offici'of, the manner of filling casual vacancies among, 

members of tho Corporation; 

(d) the number of members necessary to constitute a quorum at a 
, meeting of the Corporation; 

(e) the oonditions of appointment and servioe and the scales of pay of 
the Chief Executive Officer or General Manager and the Chief Accounts 
Officer of the Corporation; 

(f) t112 number and term of office of, the allowances to be paid to, $he 
procedure to be followed by, and the manner of filling casual vacancies 
among, members of an Advisory Council; 

(g)  the manner in Which the shares of the Corporation shall be allotted, 
transferred or redeemed ; 

(12) the manner in which the net profits of the Corporation shall be 
utilised ; 

( i )  tho date by which, and the form in which, the budget shall be: 
prepared and submitted i r  each year under sub-section (I) of section 32; 

(j) the forms and t-he manlier in which the accounts of the Corporation 
shall be maintained; 

(k) th3 time at which, and the manner in which, the accountt, of the 
Corporation ehall be audited; 
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(1) the form in which the returns, s%atistics or reports shall be* submit+ 
ted under section 35; 

(m) the procedure to be followed by an arbitral tribunal under seo- 
tios 40; 

(n) any other matter which has to be, or may be, lpxesoribed. 

4S. Power to make regulations.--(1) A Corporation may, with the previoue 
.aanation of the State Government, make regulations, not inconsistent with thia 
Act and the rules made thereunder, for the administration of the affairs of the 
-Corporation. 

(2) In  particular, end without prejudice to the generality of the foregoing 
power, such regulations may provide for all or any of the following matters, 
.namely :- 

(a) the macner in which, and the purposes for whi~h ,  persorls may be 
:assaciated with the Corporation under section 10; 

( b )  the time and place of meetings of the Corporation and the procedure 
to be followed in regard to transaction of business a t  suoh meetings; 

(o) the conditions of appointment and service and the scales of pay of 
officers and servants of the Corporation other than the Chief Executive 
Officer >r General Manager and the Chief Accounte Officer. 

46. p e a t y  for breach of rules.--The State Government may, by rule, 
provide that the breach of any rules made by it under seation 44 shall be punish- 
&le with fine which may extend to five hundred rupees, and when the breach 
ia a continuing one, with a further fine not exceeding twenty rupees for ever7 
day after the date of the first conviction during which the offendsr is proved 
k have persisted in the offence. 

47. Special provisions relating to Bombay.-(I) The body known as the 
Bombay State Road Transport Corporation and the Board thereof, referred to 
h the notification of the Government of Bombay, No. 1780!5, dated the 16th 
November, 1949 (hereinafter referred t o  as "the existing Corporation" and 
"Board" respectively) shdl,  notwithstanding any defect in, or invalidity of, 
&e enactment or order under which they were constituted, be deemed for all 
,purposes to have been validly constituted as if all the provisions of the said 
notihation had been included and enacted in this section and this section had 
been in force continuously on and from the said date, and accordingly- 

(a) all action by, and all tkansactions with, the existing Corporation 
. or Board, including any action or transaction by which any property, asset 

or right was acquired or any liability or obligation, whether by contract 
or otherwise, was incurred, shall be deemed to have been validly and law- 
.fully taken or done; and 

(b) no suit, prosecution or other legal proceeding shall lie against the 
Government of Bombay or any member of the Board or any officer or ser- 
vant of the existing Corporation in respect of any action taken by, or in 
relation to the setting up of, the exist~ng Corporation or Board merely on 
the ground of any defect in, or invalidity of, the enactment or order under 
which the existing Corporation or Board was constituted. 

(8) On the establishment of a Corporation under section 3 in the State of 
&mbay (hereinafter referred to as "the new Corporation"),- 

(a) the existing Corporation and Board shall be deemed to be di~fiolvod 
and shall cease to function; 

(b) all property and assetg vesting in the existing Corppration a h 4  
vest in the new !hapram ! 
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(0 )  &U rights, liabilities and obligations of the existing Corporation, 

whether arising out of any contracv or otherwise, shall be the rights, liabl- 
lirtierr and obligations, respectively, of the new Carporation; and 

(d) dl licencee and permits granted to, all contracts made with, and 
instruments executed on behalf of, the existing Corporation or Board 

8hdl be deemed to have been granted to, made with, or executed on be- 
half of, the new Corporation and shall have effect accordingly. 

4; . , 
I 





THE AJMER RURAL BOARDS AND MUNICIPALITIES 
(AMENDMENT) ACT, 1950. 

i 
-, .... < .-' No. LXV OF 1950 

B 
I 
! 
1 

t 

'An Act to armend the Ajmere Rural Boards Regulation, 1886, an 
the Ajmer_Merwara Municipalities Regulation, 1925. 

[6th December, 1950 

E% E it enacted by Parliament as follows :- 
1. Short title and commencement.-(1) This Act- may be. ca 

Ajmer Rural Boards and Municipalities (Amendment) Act, 1950. 
(2) It shall come int i  force on such &as the Central Government mag, b 

notification in the Official Gazette, appoint. 
2. Amendment ol section 5, Regulation VI of 1886.--Clause (a) 

proviso to sub-section (2) of section 6 of the Ajmere Rural. Boards Re 
1886, shall be omitted. 

, 

3. Amendment oi section 30, . ~egulat ion VI of 1925.-For s u b - m  
(2) and (3) of section 30 -of ,the Ajmer-Memara &funicipalities Regulation, 
,(Bereinafter referred to as the said Regulation), the following sub-see 
be substituted, namely :- 

"(2) Every person who would be entitled under the Representation 
the People Act, 1950 (XLIII of 1950) to be registered in the ele 
for a Parliamentary constitueilcy if that coristituency had been oo 
with the municipality, and wliose narne is registered in tho electoral 
for the Parlia,mentary constituency comprising the municipality, shall 

C entitled to be enrolled as a n  elect,or of the municipality.'' 
'4. Amendment of section 43, Regula.tion VI of 1928.-Clause (a) of seation 

of the said Regulation shall be omitteil. 
, , 

. . 
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THE ADMINISTRATION OF EVACUEE PROPERTY 
(AMENDMEET) ACT, 1950. 

No. LXVI OF 1950, 

r 

An Act to amend the Ad1ninistrat;ion of Evacuee Property Act, 1950. 

[7th December, .l960] 

B E  it enacted by Parliament as follows:- 
1. Short title.-This Acb may be called the ~dministratio6-of Evecluee Pro- 

perty (Amendment) Act, 1950. 
2. Substitution af new section for section 58, Act XXXI oi 1950.-For 

eeotion 68 of the Administration of Evacuee Property Act, 1950, the following - motion shall be substituted and shall be deemed always to have been substituted, 
namely : - 

"58. IZspeals o,nd savings.-(1) The Administration of Evacuee Pro- 
perty Ordinance, 1949 (XXVII of 1949), and the Hyderabad Administration 
of Evacuee 1'ropert-y Regulation (Byderabad KO. XI1 of 1359F), are hereby 
repealed. 

(2) If, immediately before the commencement of this Act, thero is in 
force in any S t a b  to which this Act extends any law which corresponds to 
this Aot and which is not repealed by sub-section ( I ) ,  that corresponding 
lebw shall stand nepcaled. 

(3) The repeal by this Act of the Administration of Evacuee Property 
Ordinance, 1949 (XXVII of 1949), or the Hyderabrad Administration of 
Evacuee Property Regulation (Hyderabad No. =I of 1359F) or of any 
=esponding law shall not affect the previous operation of that Ordinance, 
Regulation or corresponding law, and subject thereto, anything done or any, 
action takeu in the exercise of any power conferred by or under thab Ordi- 
nance, Regulation or corresponding law, s h a l l  be deemed to have been done 
or taken in the exercise of the powers conferred by or under this Act ae 
if this Act were in force on the day on which such thing webs done or 
action was takon." 

8. -peal of Ordfnance XXVB of 1950.-The Administration of Evacuee 
Properby (Amendment) Ordinance, 1950 CXXVII of 1950) is hereby repealed. 

P i c e  anna 1 or lad. 





No. LXVII OF 1950 

-An Act to assim 
in the restof West Rengal. 

[7th December, 1950 

1. ShWt title and 
:Behar (Assimilation o 

$o be done before that day. 
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.+HB 6$ &JITS 
AND LEGAL PROCEEDINGS) AMENDMENT ACT, 1950. 

No. LXVIII OP 1950. 

1 An Act to amend the Displaced Persons (Institution of Suits) Act,, ' 
1948, and the Displaced Persons (Legal Proceedings) Act, 1949. 

e 
/ [8th December, 19501 

B E it enacted by Parliament as follows : - 
1. Short title.-This Act may be called the Displaced Persons (Institution 

of Suits and Legal Proceedings) Amendment Act, 1950. 

2. Amendment of section 1, Act XLVII of 1948.-In sub-section (2) of 
section 1 of the Displaced Persons (Institution of Suits) Act, 1948 (hereinafter 

' referred to as the said Act), for the words and letter "Part B States" the 
words "the State of Jammu and Kashmir" shall be substituted. 

8. Amendment of section 2, At% XLVII of 1948.-In section 2 of the said 
Acb, for the words "for a period of three years only" the words, figures and 
letters ''only up to the 81st day of March, 1952" shall be substituted. 

4. S ~ b ~ t u t i o a  of new section for section 8 in Act XLWI of 1948.-For 
section 8 of the said Act, the following section shall be substituted, namely:- 

"8. Extension of period of limitation.-Notwithstanding anything con- 
tained in section 3 of the Indian Limitation Act, 1908 (IX of 1908), or in 
any special or local law, any suit or other legal proceeding by a displaced 
pmon- 

(a) where, such suit or other legal proceeding is instituted in pursuance of 
section 4 and the period of limitation expires or has expired on or 
after the 14th day of August, 1947, or 

(b) where such suit or other legal proceeding is instituted otherwise than 
in pursuance of section 4 in respect of a cause of action which arises 
or has arisen in a place now situate within tho territories of Pakis- 
tan and the period of limitation expires afker the commencement 
of the Displaced Persons (Institution of Suits and Legal Proceed- 
ings) Amendment Act, 1950, 

may be instituted a t  any time before the date of expiry of this Act. " 

5. Amendment of section 1, Act XXV d 1949.-In sub-section (2) of 
section 1 of the Displaced Persons (Legal Proceedings) Act, 1949, for the 
words and letter "Part B States" the words "the State of Jammu an'd 
Kashmir" shall be substituted. 

6. Amendment of section 8, Act XXV of 1949.-Section 8 of the Displaced 
Persons (Legal Proceedings) Act, 1949, shall be renumbered as  sub-section (1) 
thereof and after sub-section (1) as so renumbered, the following sub-seotion 
shall be inserted, namely:- 

"(2) I n  particular and without prejudice to the generality of the fore- 
gobg provision, the expiry of this Act shall not affect the power of a 

Price anna 1 or 1qd. 
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~ o u r t  to grant any relief specified in section 4 in any suit or other legal 
proceeding, in respect of which the period of limitation has been extended 
under section 8 of the Displaced Persons (Institution of Suits) Act, 1948 
(XLVII  of 194P), and such relief may be granted as if this Act had not. 
expired. " 

6 
d 

5. Repeal and savings.-(1) If immediately before the commencement of 
this Act, there is in force in any of the Paxt B States any law cor'responding 

1 to the Displaced Persons (Institution of Suits) Act, 1948 (XLVII of 1948), or 
the Displaced Persons (Legal Proceedings) Act, 1949 (XXV of 1949), sucb 

I bomesponding law is hereby repealed. 
I 

(2) Notwithstanding such repeal, anything done or any acbion talcen in the 
exercise of any power conferred by or under such corresponding law shall be 
deemed to have been done or taken in the exercise of the powers conferred by 
or under the Displaced Persons (Institution of Suits) Act, 1948, or the Displaoed 
Persons (Legd Proceedings) Act, 1949, as the case may be, as if those Acts 
were in force in the State on the day on which such thing was done or action 

I was taken. 



.TARIFF (FO 
No. UXm or 1960 & 

t An Act further to amend the Indian Tariff Aot, 1934. 1 [20th December, 1950) 

I E  i t  enauted by Parliament as follows:- 

*! 1. Short title.-This Act may be called the Indian Tariff (Fourth Amendment) 
pt, 1960. . 
: 8. Insertion 01 new section 4.4 in Act XXXII og 1934.-After section 4 of the 
F a n  Tariff Aut, 1934 (hereinafter referred to as tbe said Act), the following 
,&ion shall be inserted, namely%- 
' I 

"4A. Emergency power of Ceniral Uove~.riment to increase or l e y  export 
duties.-(1) Where in respect of any article, whether included in the Second 
Schedule or not the Central W v e m e n t  is satisfied that the export duty levia- 
ble thereon should be increased or thak an export duty should be levied, and 
th~t ,  circumshnces exist whioh render i t  necessary to take immediate action,* 

;. the Central Government znay, by notification in the Official Gazette, dire& 
a tamporary amendment of the Second Schedule to be made so as to provide 
for an inaease in the export duty leviable, or, as the case may be, the levy of 
an export duty, on that article. 

(2) Every such notification shall be laid before Parliament, if it is in session, 
as soon as may be after the issue of the notScation, and if it is no6 in session, 
within seven days of its reassembly, and the Central Government shall seek 
the approval of Parliament, fo lthe notification by a resolution moved within 
a period of fif%een days beginning with the day on which the notification is so 
laid before it  ; and if Parliament makes any modification in the notilication or 
directs thaf the notification should cease to have effect, the notification s h d  
thereafter have effece only in such modified form or be of no effect, as the case 
may be, but without prejudice to  the validity of mything previously done 
thereunder. 

(3) subject to_ the provisions of sub-section (2) of this section and beotion 
21 of the General Clauses Act, 1897 (X of 1897), every such notScaSion shall 
have effect on and from %he date Shereof, but shall cease So have effect on the 
1st day of March, 1952." 

- 

5. Amendment of the Second Schedule, Act XXXII of 1934.-In the Second 
ledule to the said Act,- 

(a) in Item No. 2,- 

(i) in the last column of sub-itom (i), for the entry "Rs. 50", the entry 
"Rs. 150" shall be substituted ; 

(ii) in the last column of sub-item (ii), for the entry "Rs. 360", the entlrg 
"Rs. 1,600" shall be substituted ; 

<#.i , 

Y&? , . 
. b' - .%-,-1. --- ., . -,.' . ~* -- , - . ,- - L- - - 
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(b) in the last column of 1t;m ~ b .  3, for the entry "&. loo", the entq 
"Rs. 400" shall be substifuted ; 

I (c) d ter  Ttem No. 3, the following Item shall be inserted, namely :,- 

I "3(1) Cotton w ~ t e  
'I 

.I. 

ad etdorent". 

I 
4 

(d) the following Item shall be inserted at the end, namely: - 
I 

*812 \ 30 per oent. ' , ,wm**. 
* 

4. Export duty not leviable on raw wool in certain cwse~.-Notwithsta* , 

snything contained in the mid Act, as amended by this Act, no export duty shr 

I be leviable on raw wool which is exported from India, withh a period of t h b  
&ys from tb6 8th day of November, 1960 under and in accordance witb ftl 

I conditions of a licence issued'before the staid date by competent autho13; r w* 
3 m, 

6. Repeals and savings.-(1) Tbe Indian Tariff (Amendment) 0r&e& 
1960 (XXX of 1960), and the Indian T a r s  (Second Amendment) Ordinanc 
1960 (XXXII of 1960), are hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken in t 
exercise of any power conferred by or under any of the Ordinances aforesaid shc 
be deemed to have been done or taken in the exercise of the powem conferred 1 
or under this Act; ae if this Act were in force on the day on wbich such tlbing w 
done or  action was taken. 

1 _, (3) Refemcee in thh Act to the Seoond Schedule to fhe said Act shall 
I axwtrued as references to %ha% Sohdule as in force immediately before the 21 
! 

&y of Ootober, 1960. 
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Supply and Prices of Goods - 

m 

An Ack ko provide, in pursuance of a resolution under article 
249 of the Constitution, for the control of prices of certain 
goods, and the aupply and distribution thereof. 

[23rd December, 19501, 

BE it ehacted by Pmliamenb as follows:- 
- 

1. Short title and extent.-(1) This Act may be called the Supply a d  
Prices of Goods Act, 1950. 

(2) IIb extends to the whole of India except the State of Jammu and 
Kashmir. 

2. Definitions.-41) I n  this Act, unless the context otherwise 
requires, - 

(a) "dealer" means a person carrying on the business of selling . 
any goods, whether wholesale or retail; 

(b) "goods" means goods to which this Aot applies; 

(c) "notifled order" means an order notified in the Official 
Gazette; 

( d )  "offer for sale" includes an intimation by a person of the price 
proposed by him for a sale of any goods made by the publication of a. 
price liab, by exposing his goods for sale in assooiation with a mark 
indicating price, by the furnishing of a quotation or otherwise 
howsoever ; 

(0) "prescribed" means prescribed by hdes made under this Act; 
(f) "producer" includes a manufacturer; 
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(2) A person shall be deemed to be in possession of goode- 

(9 when t-hey are held on behalf of that person by another 
person; 

(ii) notwithstanding that they are mortgaged to another person. 

3. G W  to which this Aot applies.-Subjecb to the .other provisions 
oontained herein, this Act applies to the goods specified in the Schedule 
and to such other goods as the Central Government may, by notified ' 

order, specify in this behalf. 

4 .  Fixing of maximum prices and maximum quantities which may bs 
held or sold.-(1) The Central Government may, by notified order, fix irn 
respect of any goods- 

( a )  the maximum price or ratelwhich may be charged by a deder 
or producer; 

( b )  the maximum quantity which may at  any one time bp 
possessed by a dealer or producer; 

(c) the maximum quantity which may in one transaction be sold 
to m y  person. 

(2) Any such order may- 

( a )  fix maximum pribes or rates and ma.ximum quantities for the 
same description of goods differently in different localities or £OR 
different classes of dealers or producers; 

( b )  instead of specifying the maximum price or rate to .be charged, 
direct that  that price or rate shall be computed in such manner and 
by reference to such matters as may be provided by the order. 

5. Restzictiolna on possession and sale by dealers and producers where 
maximum i s  fixed under section 4.-(1) No dealer or producer shall- 

(a) sell or agree to sell or offer for sale to any person any goode 
for a price or at a rate exceeding the maximum fixed under clause 
( a )  of sub-section (1 )  of section 4; 

( b )  have in his possession a t  any one time a quantity of any goods 
exceeding the maximum fixed under clause ( b )  of sub-section (1 )  of 
section 4, unless he has reported the fact of such possession to the 
Central Government or to the officer appointed in that behalf as required 
by section 7; or 

(c) sell or agree to sell or offer for sale to any person in any one 
transaction a quantity of any goods exceeding the maximum fixed 
under clause (c)' of sub-section (1) of section 4. 

-(2) Where any goods are sold, ageed to be sold or offered for sale in 
con%ravention of sub-section ( I )  by a dealer or producer through any person 
employed by  him or acting on his behalf, such p,erson and also, unless he 
,proves that he exercised due ililigeilce to prevent such contravention, the 
dealer or producer, as the case may be, shall be liable to the punishmenii 
provided by sub-section ( 1 )  of section 14. 

(3)  Where a dealer or producer disposes of any goods by having them 
 old by auction on his behalf, the auctioneer, as well as the dealer or 
producer, shall be liable to the punish~aent provided by sub-section ( 1 )  ot 
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section 14, if in any such sale thete is a contravention of dause (6) of 
sub-section (I). i 

6. General limitation of quantity which may be pomssed at any me 
time.-(I) No person shall have in his possession a*& any one t@e e greater 
quantity of any goods to which this section applies than the quantitJ, 
necessary for the reasonable needs of himself and his family for ithe . 
prescrib'ed period, unless he has reported the fact of such possession to the 
Central Government or to the officer appointed in that behalf as required 
by section 7: 

Provided that nothing contained in this sub-section shall apply- 

(a)  to a dealer in respect of any goods sold or purchased by him I 
in the course of his business, or 

I 

1 
( b )  to a producer in respect of any goods produced by  him. i 

I 
(2) For the p q o s e s  of this section, the Central Government may, I 

I 

prescribe the ciroumstances and matters which shall be taken into accounti I 

in determining the reasonable needs of aq'person, and may preecribe 1 : 
different periods for different areas ol: for different classes of good~1. I 

I 

(3) Notwithstanding anything contained in section 3, this section shdl  
apply only to such goods as the Central Government may, by notified 
order, specify in this behalf. 
/ 

7. Duty to aeclare poss?es~ios of excess stocks.-Any person having 1 
in his possession a quantity of any goods exceeding that permitted by or 
under this Act shall forthwith report the fact to the Central Government I 
or to  any officer .appoiqted by it in this behalf and shall take such action as 
ko the storage, distribution or disposal of the excess quantity as may be , - !  
prescribed' or as the Central Government or such officer may direct. i 

I 

8. Ed&% @ stocks.-(1) If any dealer has in his possession in the ! 
course of his business a stock of any goods and the said dealer or any I 
person employed by him to sell goods in the course of his business, when 
aaked by any other person (hereinafter in this section referred to as "the 1 
buyer") to sell goods of $hat description or whether he or his employer has 
such goods for sale-- 

(i) refuses to sell the goods, or denies that he or his employer has 
the goods, or by words or conduct intentionally causes the buyer to 
believe that he or his employer has not got the goods or will not or 
cannot sell them, or I 

(ii) offers to sell the goods subject to a condition requiring the 
buying of any other goods or subject to any other condition except the 
condition that the buyer shall pay the price forthwith or take delivery 

* within a reasonable hime, ... 
the dealer carrying on the business shall be guilty of an offence under thia 
Act. 

I 
(9) It shall be a. defence for a person charged with any such offence 60 

prove that the sale of the goods or khe sale thereof without the fulfilment' 
of the condition proposed by him, would, having regard to the quantity d 

i 
goods which he or that person was reguested ;to sell or any other considera- 1 
tion- 

r 
> -  ,- 3z~,d . (a) be contrary to the normal practice of h i s  business; or 

- - 
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! 
( b )  involve a breach of some obligation lawfully binding on him; 

or 
(c) interfere with arrangements made by him for an orderly dis- 

posal of his stock among his regular customers. 

9. Cash memorandum to be given o@ certain sales.-(1) Every dealer or 1 
producer, when selling gooils for cash shall, if the amount of the purchase 1 
fs rupees ten or more, in all cases, and if the amount of the purchase is 
less t h ~ n  rupees ten, when so required by the purchaser, give ko the pur- I 

chaser a cash memorandum containing particulars of the transaction. 
(2) The Central Government may prescribe the particulars to be con- 

ltained in any such cash memorandum. 

(8) Notwithstanding anything contained in section 3, this section shall 
apply to all goods, whether they are goods to which this Act applies within 
%he meaning of that section or not, but the Central Government may, by 
notified order, exempt specified areas, classes of dealers ox producers or 
classes of goods from the operation of this section. 

10. Marking d prices and exhibiting price lists and stocks.-(1) The 
Central Government may direct dealers or producers in general, or any 
dealer or producer or class of dealers or producers in particular, to mark 
gooda exposed or intended for sale with the sale prices or to exhibit at  some 
easily accessible place on the premises price lists of goods held for sde 
and also to similarly exhibit on the first day of every month, or at such 
other intervals as may be prescribed, a statement of the total quantities of 
any eruch goods held in stock, and may further give directions as $0 the 
manner in which any such direction aa aforesaid is to be carried out. 

(2) No dealer shall destroy or efface, or alter or cause to be destroyed, 
effaced or altered, any label or mark affixed- 

(a) to any goods in pursuance of a direction uniler sub-section ( I )  
or 

( b )  to any goods an4 indicating the price marked by a producer. 

(3) Notwithstanding anything contained in section 3, the Central Gov- 
- e~qmen,t may, by notified order, declare that the provisions of this section 

- 

shall also apply to any goods other than those to which this Act appliee 
within the meaning of that section. 

11. Obligatbn to state prices separately on composite ofla.-Where a 
dealer or producer makes an offer to enter into a transaction for a con- 
sideration to be given as a whole in respect of both of a sale of any goods 
hnd of some other matter, $he dealer or producer making the offer shall 
~ t a t e  in writing the price which he assigns to the goods, if he is required 
so to do by any person to whom the offer is made, and the offer shall be ! 

deemed for khe purposes of this Act to be an offer to sell the goods at the 
price so stated. 

* 12. Prohibiiiion oli closure of shops.-No dealer in any goods sha.11 keep , 
his shop closed with the intention of avoiding the, regular sale of such 
goods and thereby obtaining a higher price for the goods at a later dab. 

1 

13. Power to regulate production and .distl5bution of Ws.-The Cen- 
tral Government may, by general or special order,- 

(a) prohibit $he disposal of any goods except in such circum- 
stances and under such conditions as may be specified is. the order; - 

- 



OF 19501 Supply and Prices of Goods 5 

( b )  direcf the sale of the .whole or a specsed part of the stock af 
spy goode aij such prices and to such persons or class of persons or in. 
such circumstances as, may be specified in the order; 

(c) regui.-te by licences, permits or otherwise the production, 
supply,, storage, transport or distribution of any goods or the use of' 
any g0od.s in any industry. 

14. Penalties.-(1) Any person who contravenes any of the provisions. 
of this Act, or of any orders or rules made thereunder, shall, if no other 
punishment is specified therefor in this Act, be punishable with imprison- 
ment for a term which may extend to three years, or with fine, or with1 
both : 

Provided that where the person id guilty of an offence under section 8, 
the court shall sentence him ho imprisonment for a term which may ex- 
@nd to three yeard, and may in addition impose a sentence of fine. 

(2) Any person who fails to comply with any directions made under 
authority conferred by ,this Act shall be punishable with imprisonment for 
a term which may extend to one year, or with fine, or with both. 

(3) A court convicting any person of an offence punishable under this 
Act may order that the goods in respect of which ,the offence has been corn 
mitted or a specsed parb thereof shall be forfeited to the Government. 

15. Offenma by CqoratW.-(1) Whe're any person, contravening any 
of the provisions 01 this Act or of! any order or directian made thereunder 
is a company or other body corporate, every person, who, during the relevant 
period, was in charge of, and was responsible to the company or other 
body corporate during tihat period for the conduct of the business of the 

!establishment in or in relation to which the contravention has taken place, 
as well as the company or other body corporate, shall be deemed to be 
guilty of such crn~t'ravention and shall! be liable to be proceeded against- 
and puniahed accordingly: 

Provided that nothing contained in this sub-sation shall render any 
person so in charge or responsible liable to any punishment provided in this 
Act, if he proves that the contravention took place without his knowledge 
or t h d  he exercised all due diligence to prevent suoh contravention. 

(2) Notwithstanding anything contained in sub-section (I), where any 
offence under this Act or any order or direction made thereunder hae been 
committed by a company or other body corporate and i t  is proved that the , 

offence has, been committed with the consent or connivance of, or is attri- 
butable to any neglect on the part of, any direotor, manager, secretary or 
other officer of the company or other body corporabe, such director, 
manager, secretary or other officer shall also be deemed to be guilty of 
that offence and shall be liable to be proceeded against and punishe& 
according1 y . 

10. Powers of search and seizure.-(1) For the purpose of enforcing the 
provisions of this Act, the Central Government may, by general or speoid 
order, authorise any officer not below the rank of an inspsctor of ~ o l i c s  

(a) ,to enter-and search any premises, vehicles, vessels or aircr&& 
rnupied for the purpose of the business in any goods or where any 
such goods may be found; 

(b) to seize m y  goods in respect of which he has reason to believe 
tha;ti an offenm under this Act; has been committad and thereafter to 
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take all such mesures as may be necessary for ~ecuring the prduc- 
tion of such goods in court. 

(2) If any person obstructs an officer in the exercise of the  powers con- 
$erred upon him by this section he shall be punishable with imprisonmenb 
which may extend to six months, or with fine, or with both. I j 

17. Procedure.-No offence punisha%ble under this Act shall be inquired 
into by any person below the rank of an inspector of police and no prosecu- 
Ztion for any such offence shall be instituted except with the previous sanc- 
.tion OF the Cent r i  Government or of an officer not below the rank of e 
district magistrate empowered by the Central Governmsnt to grant such 
sanction. 4 

18. Summary trials.-(1) Notwithstanding anything contained in sec- 
tion 260 of the Code of Criminal Procedure, 1898 (Act V of 1898), a magis- 
&ate empowered to act under that section may try any offence punish- 
able under this Act in a summary way under the provisions of Chapter 
XZIII of the said Code, and shall so try any such offence unless he is of 
opillion that in the event of the offence being proved a sentence which he 
is empowered under that Chapter to impose would be insuEcient. 

(2) Notwithstanding anything contained in section 362 af the said Code, 
a presidency magistrate trying an offence punishable under this Act shall 
not record the evidence or frame a charge unless he is of opinion that in 
%he event of the offence being proved a sentence against which, in accord- 
ance with the provisions oi  sections 404 and 411 of the said Code no appeal 
i i e ~ ,  would be insuEcient: 

Provided that, where at  any subsequent stage of a trial commenced in 
accordance with this sub-section, i t  appears to the presidency magistrate 
that in the event of the offence being proved such sentence as aforesaid 
would be InsuEcient, he shall recall any witnesses who may have been ex- 
amined and proceed to re-hear the case in the manner provided in the said 
aection 362 for a case in which an appeal lies. 

(3) Notwithstanding anything contained in section 526 of the said Code, 
no decision ~f a court to try any offence punishable under this Act otherwise 
(than in the summary manner provided by this section shall be a valid ground 
on which to make an application under that section. 

(4) References in this section to the Code of Criminal Procedure, 1898, 
a r  to a<nj  provision thereof shall, in relation to any Parb B State th 
which this Act extends, be construed as references t o  the corresponding 
Jaw or to the corresponding provision thereof in force in that Gtate. 

19. Accounts and information.-<l) The Centrd Government may direct 
any dealer c;r producer to keep such books, accounts and other records in 
relation to all sale and purchase transactions entered into by him as it thinks 3 

neoessary. 

(2) The Cent1.a: Government may direct a dealer or producer- 

(a) to ~roduce  to, and allow to be examined by, s person speoaed 
in  this behalf such books, accountf; or other documents in the c~stody 
or under the control of the person so required as may be specified or 
described in the direction being documents relating to the transactione 
or business the examination of which may be required for the purpose 
of this Act; and i 

_L_-__---- 

. - - - 
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( b )  to furnish to a person so specified such information as respect& 

the trai~sactior; or business as may be required for tho purposes of t h k  
Act- or such other information as may be in his v.ssscssion in relatim 
to the business carried on by another person. 

(3) The Central Government ma.y, by notified order, issue to al.1 dearer@ 
and producers of a specified class a direction such as is referred to in sub- 
section (I) or in clause (a) of sub-section (2). 

20. Restriction on disdosure 01 information.-(1) No information with 
respect to any particular business which has been -obtained under this A& 
shall, without, the consent of the person carrying on that business, be dia- 
olosed otherwise than in connection with the execution of this Act: 

Provided that nothing in this section shall apply to a disclosure oE 
information made for the purpose of any criminal proceedings which may 
be taken whether by virtue of this Act or otherwise, or for the purposes 
of any other law for the time being in force. 

GZ> I f  any person discloses any information in contravention of the  
provisions of this seetioil he shall be punishable with imprisonrrient for a 
term which may extend to three months, or with fine, or with both. 

21. Paver to exempt..-The Central Government may, by notified 
order, exempt any pason or any goods or class of goods from all or any 
0.1 the provisions of this Act or of any order made thereunder. 

22. Delegation of powers.-(1) The Central Governmeas may, by noti- 
fied order, direct that any power exercisable by it under this Act (except 
the power given to it under section 3) shall, in relation to such matters 
and subject io.such conditions, if my,  as may be specified in tbe direction, 
ba exercisable also by such officer or authority subordinate to %he Central5 
Government fir bv such State Government as may be specified in the dire& 
tion. , 

(2) Any power exercisable by a State Government by virtue of a directiom 
under sub-section (I) may, unless otherwise provided in such direotion, b e  
exercised also by such officer or authority subordinate to that State- 
Government, as it, may, by notified order, specify in this behalf.' 

23. Power to issue direcfbns to State Goivernrnenb.-The Central Gov- 
ernment may give.directions to any State Government as to the carrying 
h t o  execution in the State of any of the provisions of this Act or of any 
order or direction made thereunder. 

24. Ear of legd proceedings.-No suit, prosecution or other legal pro- 
ceeding shall lie against any person fop anything which is in good faith: 
done or intendecl to be done undor this Act. 

25. Saving of other laws.-The provisions of the Act shall be in addition 
\ to, and not in derog&tion of, any other law for the time being in force r e p -  

.laking the keeping, searching, distribution, disposals or ~r i i ls  of goods. 

26, Power ta; make re1es.-(I) The Central Government may, by notifi- 
cation in the OEcial Gazette, make rules for the purpose cf parrying cut 
'the objccts of this Act. . 

(2) In particular, and without prejudice to the generality of the fore- 
going power, such rules may proviae for dl or any of the following matters, 
namely : - 

;a) the matters referred to in sub-section (2) of \section 6; 
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( b )  the partioulars td be contained in any cash memorandum undepg , 

section 9; I 

(c) the manna in which prices may be marked cn goads and prios 
lists exhibited; :k 

(d) the issue of licences under section 13, and the attachmen$ 0f1 
any conditions thereto and the levying of a fee hherefor; 

(e) any other matter which is to be or may be prescribed. 

27. Repeal of Ordinance XXVI of 1950.-(1) The Supply and Prioea d 
Goods Ordinance, 1950 (XXVI of 1950) is hereby repealed. 

(2) Notwith~tanding such repeal, anything done or any aotion taken in 
the exercise of any power conferred by or under the said Ordinance shall be 
deemzd to have been done or taken in the exercise of the pawera oonferrd 
by or under thie Act, as if this Act were in force on the day on which such 
&hing was done or action was taken. 

THE SOHEDUliE 
(See section 3) 

GOODS TO WHICH THIS ACT APPLm8 
, 

1. Non-ferrous metals, including brass (unwrough* -and. semi-manufm 
bred). 

. . . . 

2. ~ i c ~ c i i s ,  . bicycle , parts md a c c e s s d s ,  
3. Cycle tyres and tubes. : . . 

4. Electrio bulbs. .., 
5. Caustio soda. :. ,:i ... :.: R 

6. Soda ash.. $-.ti 
7 .  Tanning materials (wattle bark, watble e r W ,  quebracho) : 

' . 8. Raw rubber. . . 

9. Casein. 
10. Masts' foods (Glapo, Horlioks, Cow and aat'e IkWk and Ost'ermilkJ.. 



.., TEE :INDIAN INCOm-TAX (AM-BND~NT)  ACT, 1950. .T, . . :  . . . . . . . .  , . . . . . . . . .  
: No. LXXI OW '950. . . 

.. : . . ,  

BE lt enacted by Parliaxnent as follows: - 
. . 
. 1. Shor! title.-This, Act mag b e  oalled .the W i q  .Jicome-t~:&rne'nd- . . .  

. 
' indnt) Act, 195Q. . ' , . . . .  . , . ,&p$ ... . . . .  ' * 7L*. 

- '  .,., r 
2. AmeWment of sectton 9 (I), . Act XI  ,pi 1922.-T.o. sub-section (I), . . 

o f  ~sectio,n. 9 of the ,Indian Incoke-,tax Act, A922 (hereinafter ref &ired to as 
-the . . said Act), the' following' Explanation shall .be :added., and, ,subject to 
.&he provisions of section 3 of this Act, shall be deemed always to have. 
been added. namely :-' .., . . - .  . !  . ,  . . . . . .  ,.. . .,,. r . i .. 

: .  L.,$$.'::; 
... . , '~z~lanation.-l?o~ the purposes _of. ilsuse (iu) :of this su$*q+&on, 

tihe expression "annual charge" does not include any tax in.r@&&4 
of property or income from property levied by a local authority or a 

.: ,: : . State  Go~erngmnt or the Central--G~vement.! : ; : : -. 

.J ' . . . . . .  . . .  . . .  

3. ~ic t i '& '2 not to 'applj in certain cas&.-where befor. the 7th 'as; of 
:October,' 1950, the-,Supreme Court has, on :an appeal in respeck .of:. the . 
a8shssrnent .of an assessee for any particular year, held that any tax: paid 
by .,that t. aesesseie ;in respect of -the relevbt : previous year - is a.n "knual 

:charge Got :being ,a:  capital - ch.argeU within the meaning of clause (iv) '.of 
sub-section (1) of s.ection 9 of the said Act, t.hen nothisg+#ontained .'in 
section 2 of this Act shall apply to the assessment of su&?assessee for 
that particdm y w .  . .: 

4. Special procedure for revision in certain caies.--~he~~&B respect 
of any assessment of an assessee under the head "Income from property", 
other than an aseessment referred to in section 3, an allowance has, 
between the 26th day of May, 1950, and the 7th day of October, 1950, 
been made b& on Income-tax authority or the Appellate Tribunal in 
respect of any municipal or other taxes levied by a local authority or a 
State Government as a.n annual charge not being a capital charge, the 
income-tax Officer shall revise the assesslnent by excluding such allow- 
ance, and if, in consequence of such revision, \any tax is found payable 
by the assessee, the 1ncom.e-tax Officer shall serve on the assessee a 
notice of demand specifying the sum so payable, 8nd such notice of 
demand shall be deemed to be issued under section 29 of the said Act, 

the pmrtiond of the aaid Act shall apply accordingly. 

:. , ,  
c. A . an= l.-!?, l8.d. . . .  ?- i,., .:i :-;; !, 7 . .  t:- -1  +.:., . *--. 

,$ !. :,$ 
C . ,  . 8 

. . . . 
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8.' Amendment pf mction 9 (21, Act X I  sf 1922.--(I) As from the 
d q  of April, 1951, for sub-naction (2) of section 9 of &e sajd Acb, the 
following sub-section shall be substituted, namely :- 

. . 
! "(2) For the purposes of this section, Ghe annud. odue of any 

property shdl  be deeme&;&o be the sum for which the property might 
reclsonably be erpected to let from year to year: I 

Provided that where the- property is in the 'occupation of &s 
owner for the purposes of h i s  own residence and the af.oresaid sum 

. exceeds ten per cent;. of the total income of the owner, the annual 
value of the property shsU be :deemed to be ten per mn$, of suah 
tota.1 ,income:, 

Provided further that where the property is in the occupition of 
a tenant and the taxes levied by.any local authority in respect of the 
property are, under the law authorising such levy, paya,'ble wholly by. 

- the owner or partly by the owner and partly by the tenant-- , 

(a) one-half! of the total amount -of ~ u c h  -taxes or one-eighth 
. i~: . . of the annual value of the property, whichever is less, lahall, not- ,,>.:;: . ';%.withstantling anything contained- in such law, be deemed to be 

. . 

,. : .  . , ' the tenant's liability for such taxes, mil 
+ .  

. . . , ( b )  in determining the annual value of the property with 
. .  . reference to the rent payable by the tenant, a, deduction shall be 

, made equal to tha# part; if any, of the tenant's liability which io 
. . . .  borne by the owner." 

, 
(2) -The amendment made by sub-section (1) shall apply to dl assew 

:.+&its for the. year endibg on the 31st day of March, 1952, and for any 
subsequent year. 

.. . 

6 .  Eepd sf Ordinance XXVIII of 1950.--(I) The Indian Income-tax 
(Amendment) Ordinance, 1950 (XXVIII of 1950) is hereby repealed., 
: 

. . ( a )  Nctjwithstanding such repeal, anything dona o r  any mtion taken 
.in the exercise of m y  power conferred by t h e  said Ordinance s h a l l  be 
deemed ,b have been done or$aken in $he exercise of tha  powers .con- 
ferred by.~this Act, a s  if t h i ~  Act were in form on :the. day on. which, suah 
,thing was dope . , ~  or action was taken. 

.< + .. 
. .. , -..;$& . - . .. : . ,..?' . .. . . 

. :  
. .  . ..< , 

. : . .  . . 

. . . . .  .-. : 

% .  . .  . . . I : 1 

. . 

. . 
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THE ESSENTIAL SUPPLIES (TEMPORARY POWERSp 
AMENDMENT ACT, 1950. 

No. LXXII OIT 1960. 

An Aot further to amend the Essential Supplies (Tempo- 
Powers) Act, 1946. 

[23rd DeoembaG $9601 
BE it enaoted by Parliament as folIows : - 

1s Shorii title.-This Acb may be called the 
[@~mporary Powers)&bmndbent Act, 1950. 

a Amenmt/ oi section 3, Act XXIV d 1946.-In wdkm 8 of $tie 
Essen-&iaJ Supplies (Temporary Powers) Act, 1946,- 

(a) in sub-section (I), for the words ' 'notSd order" 3jhe word, 
"ordar" shall be substituted; 

(b )  after sub-section (I), the following sub-seation shall be 
isser&ed, namely:- 

" P A )  An order made under sub-section { I )  shall,- 
(+ in the case of an order of a general nature or affmtiqg 

a class of persons, be notified in bhe Offioial Gazette; and 
(b) in the ease of an order affecting an indiddual person, 

be served on such person- 
(i) by delivering or tendering it to thatr person, or 

) -  (il) if ib cannot be so delivered or kndered, by 
a x i n g  it on the outer door or some other conspiouous 
part of the premises in which bhati perwnt lives and 
the writhen report whereof should be witnessed by twcB 
persons living in the neighbowhood." ;"i 

3. Repal of Ordinance =XI of 1950.-(1) The Essential 0uppliee 
pemporary Powers) -4mendmenb Ordinance, 1950 (XXXI of 1950) is here- 
by repealed. 

(2) Notwithstanding such repeal, anything dons or any action t;aken b 
rtbe exercise of any power conferred by or under the said Ordinance shall 
be deemed to have been done or taken in the exercise of the powers c o n f e d  
by or under this Act, as if %his Act were in force on the day on which such 
thing was done or action was taken. 

(3) Referencesl in seckion 2 of this Acb to any provision of the Egsentic\.l 
Gupplies (Temporary Powers) Act, 1946 (XXIV of 1946) shall be construed 
as references to that provisfon as jn force immediately before the commenm 
men5 of the said Ordinnnce. - 

Pn'ce anna 1 or l id .  
G;IPD-81-1167 B4 of ~aw-~:13-61-3,600 - 
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THE - REPRESE AT1 N OF T E PEOPLE AMEND- 
MENT) AGT,1958. 

No. LXXIII or 1050 

An Aot to amond the Representation of the People Act, 1950, 
[23~d Decernbe~, 19501 

B E i t  enacted by Pmlia.m>~$ as follows.- 

1. Short title.--This Aqt may be czlled the 1tepr.esentation of the 
People (Amendment) Act, 1950. 

2. Amendment of the long title, Act XLIZI of 1950.-In the long title 
of the Representation of the People Act, 1950 (hereinafter referred to as 
the said Act), after the words "the preparation of electoral rolls" the 
words and letter "the manner of filling seats in the Council of States to 
be filled by representatives of Part C States" shall be inserted. 

3. Amendment of ~edim 2, Act XLTII of 1950.-In section 2 of the . 
.fiaid act .  after clause (c) the following clause shall be inserted, namely :- 

, 
"(cc) 'Council of Staies constituency' means a constituency 

provided by order made under section 27C for the purpose of election 
of members to the electoral college for any Part (3 State or group of 
such States referred to in section 27A;" 

- 

4. Amendmdnt of section 16, Act XLIII of 1950.-In section 16 of 
t h e  said Act- 

(a) in clause (c) of sub-section ( I ) ,  after the word "corrupt': 
the words "and illegal" shall be inserted; and 

(b) to sub-section (2) the following proviso shall be addedp 
naniel y : - 

"Provided that the name of any person ,struck off the elec- 
toral roll of a constituency by reason of a disqualific~tion under 
clause (c) of sub-section (1) shall forthwith be reinstated in that  
roll if such disqualification is, during the period such roll is b 
force, removed under any law authorising such removal." 

5.  Insertion of new mation 22A in Act XLIII of 1950 .Af te r  section 
23 of the said Act, the following section shall be inserted, namely :- 

"238.  Speczal provisions wi$h ~egard to electo~al TO& f i ~ s t  ps- 
pared under the Act.-(1) Notwithstanding anything contained. in the 
fpregoing provisions of this Part the first electoral rolls under this Act 
shall be prepared in relation to sueh areas (referred to in this Act 
'electoral units') in each State as the Election Commission may, 
in consultation with the Government .of that State, direct. 

Price anna 1 or l4d. 

1120 M of Law 
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(2) An electoral roll prepared under s~b~sec t ion  (1) shall be pub- 
lished in such manner and at such places as may be  prescribed by 
reference to the electoral unit for which the roll has been prepared 
for the purpose of inviting claims for inclusion in, or objection to, 
such roll. - 

(3) For +he purpose of the preparation of electoral rolls undar 
sub-section (1) and the claims and objections referred to in sub-sec- 
tion (2), the provisions of sections 15, 17, 18, 19, 20 and 22 shall have 
ef3ect as if for any reference to a constituency in the  said sections 
+here were substituted a reference to an electoral unit. 

(4) After the constituehcies in a State have been determined 
under Part I1 and after the claims and objections in respect of the 
electoral rolls for all the electoral units or parts thereof comprised 
in a constituency so determined have been disposed of in accordance 
with the rules made in that behall under section 28 and such elec- 
toral rolls have heen altered in accordance with the decisions give11 
on such claims and objections, the electoral rolls for all such electoral 
units and parts thereof so altered shall be republished in the manner 
prescribed as the electoral roll for such constituency- and shall, on 
such republjcation, be deemed to be the electoral roll prepared under 
t h i ~  Act for that constituency." 

6. Amendment of section 26, Act XLIIL of '1950.-1n section 26 of 
8219 said Act, after the words and figures "sections 15 to 25", the brackets, 
words, figures and letter "(including the special provisions contained in 
section 22A)" shall b,e inserted. 

7. Amendment d section 27, Act XLIII of 1950.-In sub-section (4) 
of section 27 of the said Act, after the figures "23" the brackets and words 
"(excluding the proviso)" shall be inserted. 

8. Insertion of new Part IVA in Act XLIII of 1950.--After Part IV 
of the said Act, the following Part shall be inserted, namely :- 

"PART N A  

27A. ~onst i t i l ion of electoral colleges for the filling of seats in 
the Council of States allotted to Part C' States.-(1) For the purpose 
of filling any seat or seats in the Council of States allotted to any 
Part C State or group of such States in the Fourth Schedule to the 
Constitution there shall be an electoral college for each such State or- 
group of States: 

Provided that for the purpose of filling the seat allotted to the . 
States of Ajmer and Coorg there shall be an electoral college only 
for the State of Ajmer: 

~ r i v i d e d  further that for the purpose of filling the seat allotted 
to the States of Manipur and Tripura there shall be an electoral 
coltege for each of tha said States. 

(2) The electoral college for each State or group of States 
specified in the first column of the Fifth Schedule shall consist of 
the number of members specified in the second column thereof 
opposite to that State or group ' of States to be chosen by direct 
election. 

I 

- --- 
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19501 Representation of the LJeop$ (Amendment) 3- 

(3) The electoral college first constituted under this Act for m y  
State or group of States so specified shall be reconstitutes by a fresh 
election every time when there is a general election held i n  that State 
or group of States for the purpose of election of members t o  the House 
 of the People and on every such reconstitution the electoral college for 
that State or group of States functioning immediately before such 
.reconstitution shall be deemed to be dissolved and the electoral college 
so reconstituted shall be the electoral college for such State or group 
.of States, as the case ,may be, fo; the purposes of this Act. . . 

- - 
(4) Any casual vacancy in the seat of a member of an electoral 

.college for any such State or group of States as is referred to in sub- 
-section (2) shall be filled by election held in the constituency concerned 
:in the manner in which the election of that member to such seat- was 
-kheld. 

(5) The electoral college_ for the State of Delhi shall consist of- 
(a) the members of the House of the People representing 

that State; , 

(b) the non-official members of the Advisory Council of the 
Chief Commissioner of Delhi; and 

(c) the non-official members of every cantonment board, 
district board, municipal committee and notified area committee 
within that State. 

27B. Council of Xtates constituencies.-For the purpose of eleo- 
t ion of members to the electoral college for any State or group of 
'States, specified in the first column of the Fifth Schedule there shdl  
-be the constituencies provided by order under section 27C and no 
, other constituencies. 

27C. Delimitation of Council of Xtates constituencies.-As soon 
$as may be after the commencementi of this Act, the President shall 
iby order determine- 

(a) the constituencies into which each State or group of 
States specified in the first column of the Fifth Sch'edule shall 
be divided for the purpose of election of members to the electoral 
college for such State or group of States; 3 

, (b) the extent of each corstituency; and , 

(0) the number of seats allotted to each constituency. 

27D. Power to  alter or amend orders.-The President may, from 
'time to time, after consulting the Election Commission, by orderi 
alter or amend any order made by him under section 27C. 

27E. Procedure as to orders delimiting constituencies.-(I) The 
3Election Commission shall,- 

(a) in consultation with the Advisory Committee set up 
under sub-section (I) of section 13 in respect of each Part O 
State specified in the first column of the Fifth Schedule, other 
than Bilaspur and Himachal Pradesh, formulate proposals aa 
to the delimitation of constituencies in that State under section 
27C, and 

:b\ in consultation with the Advisory Committee set up. 
wn'der the said sub-section in respect of Himachal Pradesh, 



27H. Manner of filling of  seats in t h e  Council of S ta tes  allotted , 
to  Part C States.-Save as otherwise provided in section 271 the seat 
or seats in the Council of States allotted to any Part C State or groiip 
of such States in the Fourth Schedule to the Constitution shall be 
m e d  by a person or persons elected by the members of the electoral* 
0011ege for such State or group of States in accordance with the- 
~ys t em of proportional representation by means of the single trans- 
ferable vote. 

271. Special provisions for t h e  filling of the  seats in t h e  Council ' 
of States  allotted t o  the  States  o f  A j m e ~ .  and Coorg and t h e  State8 o f  I 
Uanipur and .Tripura.-(1) The seat in tshe Council of States allotted 
Oo the States of Ajmer and Coorg in the Fourth Schedule to the 
Constitution shall be Slled by a person elected by the members of the I 

electoral college for the State of Ajmer and by the elected members 
of the Coorg Legislative Council in rotation, that is to say, at the first 
general election and a t  every second subsequent biennial election the- 
said seat shall be filled by a person elected by the members of the 
electoral college for the,State of Ajmer and at the first biennial elec- 
tion and a t  every third subsequent biennial election the said seat shall 
ba filled by a person elected by the elected members of the Coorg: 
Legislative Council. I I 

Representation of the  People ( A m e n d m e n t )  [ACT LXXIIE: 't 

formulate proposals as to the delimitation of constituencies inl \ I  

the States of Bilaspur and Himachal Pradesh under section 27C, 

and submit the proposals to the Presidenti for making the order- 
under the said section 278,  

(2) Every order made under section 2 7 0  shall be laid before. 
Parliament as soon as may be after it is made aria shall be subjeck 
to such modifications as Parliament may make on a motion made 
within twenty days from the date on which the order is so laid. ,- 

27F. Electoral rolls for Coz~ncil of States constituencies.-(1) FOP I 

the purpose of election of members to the electoral college for any, 
State or group of Stahes spscified in the first column of thc; Fifth, 
Schedule! there shall 1)e an electoral roll for every Council of Stateg. " 
constituency in tlmt Slate or group of States. 

(2)  So much of the roll or rolls for any Parliamentary constituen- ' 

cy or constituencies for the time being in force under P'art II3[ as. 
relate to the areas comprised within a Council of States constituency 
shall be deemeu to be the electoral roll for that Council of States. 
mnstituency. 

27G. Termination of n~enzbership of electoral college f o ~  certniw 
disyuaiifica,tions.-If a person who is a membe~, of an electoral college- 
b,ecomes subject to any disqualihation for membership of Parliament 
under the provisions of any law relating to corrupt and illegal practicers. 
and other offences in connection with elections to Parliament, he 
shall thereupon cease to be such member of the electoral college. 

( 2 )  The seat in the Council of States allotted to the States of 
Manipur and Tripura in the said Schedule shall be filled by a person* 
elected by the membe~s of the electoral college for the State of Tri- 
pura and by the members of the electoral college for the State os? 

I 

Manipur in rotation, that is to say, at the first general election and ab 
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. every secoi~d s~ibsequent biennial elect.ion the said seat shall be filled 
;r:lr\y a person elected by the ine~nbets of the electoral college for the 

State of Tripura and at  the first biennial election and at every third 
subsequent biennial election the said seat shall be filled by a person 

-"eLcted by thb members of sthe elect~ral college for the State of Mani- 
I pur. 

(3)  The casual vacancy in the seat allotted to the States of 
Almer and Coorg or to the St:~tes of Manipur and Trjprlra shall be 
filled by election in the State in which the election to fill the seat 
was held at the l'ast preceding general or biennial election, as the 
case may be 

(4) Every election held undet. sub-section (I), sub-section 
> i  (q)  or sub-section (3)  shall be held in accordance with the s,vstem of 

proportional representation by means of the single transferable 
vote. 

27J. Power of electoral colleges or t h e  Coorg Legislative C0umt1 
!o elect notwitl tstandiny vacancies ,!herein.-No election by the 
members C+ an electoral college or the elected members of the Coorg 
Lygislative Council under this Act shall be called in question on the 
ground merely of the existence of any vacxllcy in the membership 
of 'such college or Council, as the case may be. 

* 

* 27K. Replacement  of electoral colleges b y  bodies created under  
article 240 t o  function as 1egislatu~ea.-Notwithstanding anything 

. , ;  c9ntaine.d ,in the foregoing provisions of this Par t -  

( a )  if a body is created hy ,Parliament by law under article 
: , .,, 241) fpr, ,qpy, of the States specified in the first column of the 
. Eifth. S~hedu1p, other than Bilas,pur and Himachal Pradesh, to 

, , b c t i o n  as a legislature for t h ~ t  State. then after such body 
, .. : , has been constituted i t  shal! not be necessary to constitute or 
. . reconstitute any glectoral college for that State and on the con- 

stitution c?P such body any electoral college for the time being 
functioning for such State shall be deemed to be dissolved, and 
section 27H or section 271. as the case may be, shall in its 
applioation to that State have effect as if for any reference to 
the electoral co'lege for such State in that section there were 
substituted a refwence to the body so created for such State; 

( b )  if any such body as aforesaid is so created for each of,the 
States of Bilaspur and Himachal Pradesh, then after bdth such 
bodies have been constituted. it shall not be necessary to con- 
stit!:te or reconstitute any electmoral college for those States and 
on the  constitutiorl of hoth such bodies any electoral college for 
the time being functioning for those States shall be deemed to 
be dissolved, and section 27H shall, in its application to  that 
group of States, have effect as if for the reference to the eleo- 
bra1 oollege for the said group of States in that section there 
were substituted n reference to the bodies so created for those . 
States ; and 

( c )  if any such body as aforesaid is so created for the State 
of (loorg, then on the constitution of such body section 27I shall, 
in its application to that State, have effect as if for any referenoe 
to t h e  Coorg Legislative Council in that section there were sub- 
stituted a reference to the body, so created for suqh ,State." 
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9. Amendment of section 28, Act XLIII of 1950.-In dause ( b )  of 
4,-section (2) of sectlon 28 of the said Act, the words "in the constitu- 
r:ncies to which they relate" shall be omitted. , 

10. Addition of new Fith Schedule to Act X&m Q$ 1950.-After ,the 
Fourth Schedule to  the said Act, the following Schedule shall be addutt, 
namely : - 

"TH;E: FIFTH SCHEDULE 

,Jse secttione 27A (2), 27B, 27C (a) ,  27E(l), 27F(1) and 27K(a)] 

Number of members of Electoral Colleges 

Name of State Number of members 
1 2 

-- 

1 .  Ajmsr ,30 
2:aBhopal . 30 

3. Bihspur and Himachal Prade~h . 42 
4. Kutch 30 
5. Manipur . 30 
6. Tripura 30 
7. Pradesh . . , 60" 

11. Repeal of Ordinance XXIX of 1950.-(1) The Representation of the 
People (Amendment) Brdinmce, 1950 (XXIX of 1950), is her,eby repealed. 

(2); Notwitahstanding such repeal, ,anything done or any action hken 
in kxbroise of any power conferred by or under the said Aot as' amended 
by the said Ordinance shall be deemed to have been done or taken in 
exercise of the powers conferred by or under the ssid Aot as amended by 
this A9t 8s if this Act were in force on the day on which suoh thing wris 
done or sudh action was taken. 

i 

> ,  

* '  
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An Act to regulate the possession of telegraph wires and to 
t provide for the punishment of the offence of unlawful 
1 possession thereof. 

[28th D~oember,  19501 

BE it enacted by Parliament as follows:- . 

1. Short title, extent and cmmencemest.-(1) This Act may be called 
the Telegraph Wires (Unkdu l  Possesrsion) Act, 195Q. 

(2) Ik extends to bhe whole of India. 

(3) It shall come into form in any State on auch d i g  aa the Central 
'Government may, by notification in the Official Gmette, appoint for r~ucsh 
Bts te ,  and different dates may be appointed for different mates. 

2. DWtio-.-In this Act,- 

(a) "prescribed" means prescribed by rulee made under ibib 
. Act; 

k 

I <i 
' -  3. Duty to declare possedon of telegraph wires.-E~eq person in 

possession of telegraph wires shall, within six months from the cornmenw 
ment of this Act, make a declaration in writing, in such f o m  and to suoh 
authority as may be prescribed, stating the quanbihy of telegraph wires in 
his possession. 

4. Duty to have telegraph Wire8 c o W a '  or sold.--;Every person in 
,, "possession of telegraph wires which exceed ten pounds in weight shall, 
' within one yea: from the commencement of this Act, have the whole of 

as i s i n  excess of ten pounds converted into ingot9: 

that, 'it shdl b e  open to any suih per8oq to aeU the wh& 02' 
.of the telegraph wires in his pommssion ah suoh price and fro such 

may be presoribed. 
4 7 -----% 



5. Pendty for unlawful possmsim of telegraph wires.--Whoever is 

1 found ok is proved to have been in possession of any quantity of telegraph 
W X * ~  w ~ 8 9 - h ~ ~ W t 2  

may extend to five years, or with fine, or with both: 

f i o ~ d e d  thab whexe a person has made a declaration undek section 3 
in rel~btion to any quantity of telegraph wires, the burden of proving, in 

, respect of the qumtity so declared, that it came into his posseesion - ----, lawfully, ahall not be on such person. 

ns of 8 ~ f j O n  8 or oeckion &-An3 
as required by section 3 or 
shall be punishable with imprison- 
months, or wit11 fine, or wit.h both. 

:4Z_ +-) 7; ~qgnixmm a( oIlsn;es.--(I) No court shall take coogivanue of m y  
offence punishable under $his Act, save on complaint niade by or under the 

, authority of ths Centxal Government or by an oscek specially empowered 
in, this behalf by that Government. 

(2) Wo oo.urt inferior to that of a pkesidency magistrate or a magistrate 
of the first class shall try any offence punishable under this Act. 

8., Power to# make rnPBs,--(1) Tho Cenkal Government may, by noti- 
fication in the Official Gazette, make rules to carry out the purposes of this 
A&. 

(2) In particular, and without pbejudice to the generality of the fore- 
going power, such rules may provide for all or any of the following matters, 
namely :- 

(a) the form in which, and the authorities bo which, declasations 
. under section 3 may be made; 

# . (b) &e authorities to which, and the prices at which, telegraph 
wires may be sold under section 4. 
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ACT, 1960- 

No. LXXV OF 1 9 L  

An Act to amend the Indian Nwsring Counoil Act, 1947. , 

128th December, 19501 

BE it enaoted by Parliament as follows:- 
1. Short title.--Tbis Aot may be called %he Indian Nursing Counoil (Amend- 

ment) Act, 1950. 

- 8. Amendment of section 10, Act XLVIII of 1947.-In sub-motion (3) of 
seotion 10 of the Indian Nursing Council Act, 1947,- 

(a) for the words "in any State or country outside the Stptes" t4he words 
and letter "in any Part B State or foreign country" ahall be substituted ; 

(b) in the first proviso,- 

(i) for tbe words "of the Ste,te or countryJ' the words "of the foreign 
country" shall be substituted ; 

(ii) for the words "in any Btate" the worde "in India" shall be substi- 
tuted ; 

(iii) for the words "in that State or country" the words "in that coun- 
try" eball be substituted ; and 

(c) for clause (ii) of the second proviso, the following clause shahdl be substi- 
tuted, namely:- 

"(ii)  any qualification granted by an authority in a Part B State and 
recogaised on the said date by the State Council of a State to-which tbiv 
Act extende; shall continue to be a recognised qualification for the purpose 
of registration in that State." 

! 
1 Price anna 1 or l h d .  
1, 
i 

GIPD-SI-1182 M of Law-2-7-61-3,600. 
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No. LX@I OP 1950. 
I 

..L' . 

'A.n Act to make temporary isions for the payment of 
moneys in the State 52 Provident Fund to depen- 
dants of deceased disp 

1. q t  title, extent and duration This Act may be ealled tbe- 
0Qifa &%why Provident Fund (Tern Provisions] A&, 1930. 

(;9) I* rurdends to the whole 05 In except the 8bte of Jammu a?& 
-HmBrr&. . 

(3) B ' & i  wpaa to &cot 91ib da3 of ~ee*ber, 1m, 
ssve m m q m t ~  things done or omi be done before thai  deb. 

(a) "Accounts Officer" me e Financial Adviear and Chief 
h&&s, Officer of e rdlw inistration and includes such 
dbm oflicer as may be appo thia behalf by ,the FinanciaE 
CAxmh8ioner, Railways ; 

1 (b)-"dependant" means any pf the following relatives of a de- 
awmd subscriber to, or a depositgr in, the State Railway Provident; 
P u d  who was a displaced person, $smely :- 

wife, husband, child and 4 deceased ~ o n ' s  widow and child; 
B 

(c) "displaced person" mealls4u ts person employed under the 
Plmth-Western railway administratgon or the Bengal and Assam rail- 
way administration before the 15th day of August, 1947, who, on 
account of the setting up of the Dbminions of India and Pakistan or 
an aceount of civil disturbances orbhe fear of such disturbances - in 

. my area now forming part of PakiBtan,- 
r. 

(a') was, displaced from, orfleft his place of residence in, such 
area after the 1st day of ~ n & h ,  1947, or 

?2 

(h] opted for employment kin any area now forming part og 
.~gdia, or t 

~ricco anno ij a its. 
B 



S Btcbte Raz'lway Provident Fund ( oaa) [rm 
(iii) did not opt for emp now forming p d  

of Pakistan ; 
(d) "State Railway Provide e Provident Fmd 

a s  constituted under the State 
3. Application 03 the Providen 

&his Act shall have effect notwi 
therewith contained in the Provi 
shall not be in derogation of a 

4. Repayment of State R 
.@aserr.-31) Where, @ the c 
Aocounts Officer is satisfied, 

dependnsts in equal shares : 

Provided that no shar 
(a)  sons or sons of 
( h )  married daugh 

. , >  

shdl take ,between th 
haxe taken, if he ha 
ity at the time of the subscriber's death. 

.ecction ( 1 )  shall bc payable,- 

prescribed, to be entitled to receive ib; . , 

0, for the purpose of 
obtdning m y  payment under the provisions 
tion or s f  abement which: is false or which he 
believe to be false or does not believe to be 
Pmprimnmenti for a $erm which may extend years, or with fine, ar 
with both. 

, !  
5, - A  - 

-- -- .-.. -- -. - 



--,-. - -- - .- 

(Temporary Zrovteions) 3 

'. Bar of jurir3dietion.-No n or other legal promcbq 
shall lie againat my person for ier in good faibh done or 
m d e d  to be dona under t h e  p 

8. Power tp make rules.--The 
satwry oat +he purpotres of this Aat, 

ti) regulatring Bhe manner 
the Accounts Officer; 

I 
iI 

1 

BXIPI&iFlI--1124 Y of Law--27-6-51-3,500 
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THE APPROPRIATIOX (RAILWAYS) No. 2 ACT, 1930 

No. LXXVII OF I950 

An Act to authorise payment and appropriation of certain 
further sums from and out of the Consolidated Fund of 
India for the service of the year ending on the 31st day of 
March, 1951, for the purposes of railways. 

[28th December, 19501 

BE it enacted by Parliament as follows : - 
1. ShW title.-This Act may be called the Appropriation (Railways) 

No. 2 Act, 1850. 
2. Issue 01 Rs. 21,95,91,060 out of the Consolidated Fund of India for 

the year 195Q-51.-From and out of the Cunsolidated Fund of India there 
may be paid and applied sums not exceeding those specified in column 3 
of the .Schedule amounting ir, the aggregate to the sum of twenty-one 
crrues, ninety-five lakhs and ninety-one thousand rupees towards defray- 
]rig the several charges which will come in course of payment during the 
year ending on the 31st day of Marah, 1951, in respect of the services 
relating to railways specified in column 2 of the Schedule. 

3 Appropriation.-The sums authorised to be paid and applied from 
and out of the Consolidated Fund of India by this Act shall be appropriated 
for the services and purposes expressed in the Schedule in relation to the 
year ending on the 31st day of March, 1951. 

SCHEDULE 

(See sections 2 and 3.) 

1 - 
No. 
of 

Vote 

2 
3 
4 

Price anna 1 or l$d,  

' 2 

Services and purposes 

Audit , 
Miscellaneous expenditure . . 
Working Expenses- 

Administration. . . 

3 -- 
Sums not exceeding 

Voted 
by Parlia- 

m ent 

Rs. 
1,04,000 
16,04,000 

63,65,000 

Charged 
on the 

Consolidated 
Fund 

Rs. 
. . 
. . 
. . 

- 

Total 

- 
Re. 
1,04,000 
16,04,000 

53,55,000 



2 Appropriation (Railways) [ACT LXXVII  OF 19501 
-.- 

1 

No 
of 

Vote 

-- 

3 
- - - - I I - . .  I 

Sums not exceedin g I 

2 --- 

Serviws and purposes 

- PA----- 

Voted 
by Parlia- 

ment 

, 

Rs. 

4,42,40,000 

15,71,000 
'-, 

1,87,49,000 

2,36,01,000 

1,20,33,000 

16,16,000 

68,17,000 

40,02,000 
1,01,31,000 

1,63,48,000 

7,46,21,000 - 
21,96,91,000 

Charged 
on the 

Consolidated 
Flind ------ 

Rs. 

. . 

. . 

. . 

. . 

. . 

. . 
, . 
. . . . 
. . 
. . 
. . 

6 WorkingExpeme- 

I Repairs and Maintenance . . 
6 Working Expenme- 

Operating Staff. . . 
7 Working Expensee- 

Total 

Rs. 

4,42,40,000 

16,71,000 

1,87,49,000 

2,36.01,000 

1,20,33,000 

16,15,000 

68,17,000 

40,02,000 
1,01,31,000 

1,63,48,000 
I 

7,46,21,000 

21,96,91,000 

8 

9 

9A 

12A 

12B 

15 
16 

17 

Operation (Fuel) . . 
Working Expensee- 

Operation other than Staff and Fuel . 
Working Expensee- 

Bliscellaneoue Expenses . . 
Working E x p e n s  

Labour Welfare . , 
Open Line Works- 

(Revenue) Labour Welfare . . 
Open Line Works- 

(Revenue) Other than Labour Welfare 
Construction of new lines . . 
Open Line Worke- 

Additions . 
Open Line Work* 

Replacements . 
GUM, TOTAL 



- I 

-An Act to regulate the use f the words "Khaddar" ' and 
'~Khadi" when appli as a trade description of woven' I 

materials. I 

I [28th Dscbmber, 1060~ , 

BE it enacted by Parliament as 
1 

1. Short t i t le and extent.-(1) is Act may be called +he Khaddar (Froteo- - 
%OD of Name) Act, 1950. i 

(2) It extends to the whole o India excepb the Stah of Jammu and / 
'Kashmir. I 

I 

2. The words "KhaddasW a to be trade description.-The w ~ r -  , 
."IChaddar" and cp(hadi" whe ndi or in any other Indian language BI! I 
.in English, when applied to a aterial, shall be deemed to be a trade 
M r i p t f a n  within the me ian Merohandise Marks A d ,  1889 '(18, 1 
Qf 1899), indica$iug tihat su cloth woven on Eandlaoms in India , 
from cotton, silk or wool1 pun in India or from a mixture crP , 
any b o  or all of suoh yarne. : 

i 1 





THE APPROPRIATKIN (No. 4) ACT, 1960. 1 

An Acb to authorise payment and appropriation of w r t h  
further sums from and out of the Consolidated Fund of 
India for the servise of the year ending oh the 31st-day of 
March, 1951. a 2 

[81rt Deoembur,' 1950] 

BE it enacted by Parliament as follovs.-- 

No. LXXIX OF 1960 I 

I 

1. Short title.-This Act may be called the Appropriation (No: 4) A&, I I 
1950. . , 1 

2, Issue of Rs. 63,99,56,000 out of the Oonsolidated Fund d Pndia fa i 

the gear 1950-51.-From a<nd out of the Consolidated Fund of India 1 
there may be paid and applied sums not exceeding thoee specified tin 

I 

mlumn 3 of the Schedule amounting in the aggregate to the eum of sixty- 
?three crores, ninety-nine lakhs and fifty-six thousand rupees towards de- 
.frafing the several charges which will come in course of payment during 
the year ending on the 31st day of March, 1951, in respect of the services 
specified in column 2 of the Schedule. 

8. Appropriation.-The. sume authorised fo be paid and npplied from 
-and out of the Consolidated Fuud of India by this Act shall be appropria- 
ted 'for the services and purposes expressed in the 'Schedule in relation to ' 

I 

4. %he year ending on the 31st day of March, 1951. I 
I 

SCHEDULE I 

(Sm section 2) I 

I 
I 

- I 

1 

KO. of 
vote 

- 

2 

6 

P T ~ c ~  CWC9lQ 1 OT 14d. . - 1 
I 

2 

Bervioes and purpoees 

Union Exoiee Duties . . 
G t a m p .  

3 \ 

Sums not exaeeding 
--- 

1 
Total - 

< I  

' 

RS. 3 

I 
j 

60,00.009 
I 
I 

.-.. 
8,bO,000 

I 

--- 

Voted by 
Parliament 

\ 

Re. 

60,00,000 

8,00,000 

Charged on 
the Consoli- 
dated Fund 

Re. 

. . 

. . 



1 

No. of 
Vote 

--- 
7 

8 

9 

13 

- 22 

-26 

28 

28P 

81 

33 

36 

37 

38 

46 

51 

62 

61 

64 

66 
9 

68 

89 

73 

74 

76 

81 

---- --.- 

2 

' & 

Services and purposes 
1 , 

? 

-- - -- 
--.- . % = .  - > > .  z 

Irrigation (inc udiqg work+g expen- , 
.sJ&&y,5 HNBxg&ki&Gj & j & ~ ~ ~ : ~ & ~  

Drainage Works met from Revenue)' 

Ingian Po- and Telegraphe Depart- 
ment encluding %orking e x p ~ s )  

Cebiet . . .  
Ministry of Law . . . . 
Ministq of Communioations . . 
",i. h?. - < J  .- ? S  * 

Ministry-of States . . . 
:1, 3 ,: ~t , ,34 t 

Ministry of Rehabilitation . . 
' I , <  . -  , ? >  ' , :<-  b 

Ministry without prtfolio . 
< .. 

Adminietration of Justioe . . . 
\ < z  ,<-- , , '  
Police . 
Ecclpiastical . 
Tribal Areas . . 
, I  I I ( 

External Affairs . . 
Meteorology . 
Agribulture . . . 
Civil Veterinary Services . 
Census . . 
Miso~llaneous Departmen* . 
Currency . , 

Communications (ineluding National 
Highways) . . / .  . 

Other Civil Worb  . 
Miecellsneous . . . 
Expenditure on Displaced Persons . 
Defence service+Effecti~e-Army . 
Resettlement and Development. . 
*.-. * c -  - 

3 

Sums - not exoeeding 

P Voted by 
Parliament 

Rs. 

- 
i -  

1,20,000 

96,80,000 

1,06,000 

aarged  on 1 
the C o ~ l i -  
dated Fund 

Rs. 

--- 
, 

. . , 

~,20,000 - A I# 

Total. 

Re. 
I 

- .  = I 

I 

1!2$00@ ! 
1 

1,00,00,000. 
I 

1,06,000 

1~:'%3~'?00v I 

1,43,000 

ai,ooo 
'69: d: 

4,$0,000- 

20,000 
. I  s , 1 t -  

6.5soOp. 

4?8,9:'gj- 

2::y-' 
6p60,000. 

6 ;% 

36p ,6 ;Qt? ,oq  e 

1,000. 

30,66,000 

1,000 

22,29,000 - 
I 

3,6Q,OO@ 

90,00,000- \ 

, -3; 

60,00,000 

7,000 " 

10,06,000 

7,40,00,000 

16s66p02,W0. 1 
[ 

4,61,000 
i 

I 
-- 

16.93,OOO 

1,43,000 

82,000 
$ I  < 

4,30,000 

20,000 

65,000 
I I S  

I a,so,oop 
2.0.00 

6,60,000 
I * 

36.69,OOO 

1.000 

30,66,000 

1,000 

22,29,000 

3,69,000 

90,00,000 

60,00,000 

. . 
10,06,000 

7,40,00,000 

16,56,02,001) 

4,61,000 

.W 

.I 

.I. 
W. 

.-. 

. . 

. . 
. . 
. . 
. . 
. . 
. . 
. . 
. . 
. . 
. . 
. . 

7,000 

. . 

. . 

. . 

. . 



or 19597 Agpropriation (No .  4) 3 

Sume not axeding  
%a. of 
vote 

--. - 
Service6 and purpoeee 

Voted by Chareed on 
Parliament the Conaoli- Total 

dated Fund 

Re. Re. Re. 

-- ---- 

84 Delhi . . 77,53.000 . . 77.53.000 

86 

86 

87 

88 

81 

92 

94 

96 

96 

08 

Q9 

101 

102 

107 

108 

109 

110 

Ajmer . . 
Hutch . 
Himachal Pradesh . 
Bilaspur. . 
Tripura . '. 
Andaman and Nicobar Islande . 
Union PcbEo Service Commission . 
Capital Outlay on Forests . 
Capital Outlay on India Security Press 

Capital Outlay on Indian Posts and 
Telegraph8 (not met from Revenue) 

Capital Outlay on Industrial Develop- 
ment . 

Capital Outlay on Civil Aviation . 
Capital Outlay on Currency . . 
Capital Outlay on Mints . . 
Defence Capital Outlay . . 
Capital Outlay on Schemes of State 
Trading . 

Capital Outlay on Development . 
Interest-free and Intarest-bearing 

Advances . . 

16,06.000 

6.23,OOO 

18,000 

26,000 

9,74,000 

2.04.000 

. . 
8.70.000 

- 3,80,000 

1,000 

52,60,000 

' 65,00,000 

2,63,60,000, 

12.00.000 

4,63,68,000 

1,000 

1,06,00,000 

1,00,00,000 

. . 

. . 

. . 

. . 

. . 

. . 
33,000 

. . 

. . 

. . 

. . 

. . 

. . 

. . 

. . 
, . . 

. . 
23,87,30,000 

16.06,OOO 

6.23.000 

18,000 

25.00Ot 

9.74.000 

2,04,000 

33,000 

8,70,000 

3,80.000 

1.000 

62,60,00@ 

66,00,000' 

2,63,50.000 

12,01),000 

4,63,68,000 

1,000 

1,05,00,000 

24,87,30,000 ' 
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THE COAL RTIKES PROVIDENT FUKD AND BUT\' U S  I 

I 

No. L.XXX os 1950 

An Act further to amend the Coal Mines Provident Fund and 
Bonus Schemes Act, 1948. 

[8lut December, 19505 

BE i t  enacted by Parliament as follows:- . 
1. Short title.-This Act may be called the Coal Mines Provident Fund. 

aud Bonus Schemes (Amendment) Act, 1950. 

2. Amendment of section 1, Act XLVI of 1948.-In sub-section (2) of 
section 1 of the Coal Mines Provident Fund and Bonus Schemes Act, 1948' 
(hcreir-fter referrrd to as the said Act), for the words "except the States 
of Hyderabad, Jammu and Iiashn~ir, Mysore and Travanccxre-Cochin" the 
w o r ? ~  "except the State of Jammu and Kashmir" shall be substituted. 

8. Amendment of section 2, Act XLVI of 1448.-1n clause (a) of sec- 
tion 2 of the mid Act,, for the words "employee in a cod mine", the wor& 
"employee" shall be substituted. 

4. Amendment of sections 3 and 5, Act XLVl of 1948.-In sub-section 
i1)  of'sectiou 3 and in sub-section (1) of section 5 of the said Act, for the 
;words "employees in coal mines", the word  employee^" shall be 
eubstitu ted. 

8. Insertion of new section 11A in Act XLVI of 1948.-After section 
11 of the said Act, the following section shall be inserted, namely:- 

"11A. Protection for acts done in good faith.-No suit or other 
legal proceeding shall lie agairist any person in respect of anything 
which is in good faith done or intended to be done under &hie Aot 
or under any scheme framed thereunder." 

8. Amendment of Second Schedule, Act XLVI of 1948.-In item 1 
of the Second Schedule to the said Act., for the words "employee in a 
mine", the word "employee" shall be substituted. 

Price anna 1 or lad. 

' ~XPD-81-1127 M of Law-26.6-61-t,600 




